
 5  Sixth  Series,  Vol.  XX—No.  27  Monday,  December  4,  7978 oe
 Agrahayana  13,  7900  (Saka)

 LOK  SABHA

 DEBATES

 (Sixth  Session)  _

 :

 (  2.3  )  ८6)

 te  4:99

 4

 (Vol.  XX  contains  Nos,  11—20)

 LOK  SABHA  SECRETARIAT
 NEW  DELHI

 Price  :  Rs.  4.00



 CONTENTS

 (Sixth  Series,  Volume  XX,  Sixth  Session,  ३2978)

 No.  qs  Monday,  December 4,  1978/Agrahayana 13, 1900  (Saka)
 COLUMNS

 Mémber  Sworn  2  I

 Welcom:  to  the  British  Parliamentary  Delegation  I

 Oral  Answers  to  Questions
 *Starred  Questions  Nos.  202,  203,  206,  2II,  213,  (214;  277  and

 2ar  243
 Written  Answers  to  Questions  :

 Stirred  Qisstions  Nos.  204,  205,  207t0  (210,  ‘212,  (215,  26
 and  258  to  220  43-~55

 Unstarred  Questions  Nos.  1984,  to  1990,  7992  to  2084  and  2086
 to  2383  ‘55-244

 Papers  Laid  on  the  Table  oe  245-47
 Messages  from  Rajya  Sabha  247

 Calling  Attention  to  Matrer  of  Urgent  Public  Importance—

 Reported  strike  by  non-teaching  staff  of  Delhi  University—  247-—~56
 Shri  Anant  Ram  Jaiswal  247-4

 हे  agi —s4
 Dr.  Pratap  Chandra  Chunder  +  हे  248—5i

 uy  Shri  Harikesh  Bahadur.  .  wast

 “Public  Accounts  Committee—
 “Nt  yaty-Second  and  Ninety-Fifth  Reports.  256

 Tommittee  on  Petitions—
 »  Sixth  Report  मु  .  मु  मु  256

 Matters  Under  Rule  377—
 (i)  Reported  demand  to  increase  the  price  of  paddy  in

 Southern  States—
 Shri  P.  Rajagopal  Naidu  a  257-58

 1६1)  Film  Finance  Corporation  and  the  Indian  Motion  Pic-
 tures  Export  Corporation—
 Dr.  Vasant  Kumar  Pandit  258

 Gil)  Renowted  failure  of  the  Nationalised  Banks  in  rendering
 gudicien?  assistance  to  the  weaker  sections  of  the  Society
 and  to  the  Small  Scale  Sector-—
 Shri  K.  Eakkappas-  =  7  258—60

 ‘oy  द्  yea  d  vgcgnt  incidents  in  the  border  town  of  Poonch,

 Dr.  Karan  Singh  fo  :  .  260-61
 है

 ®Thesign  +marked  abovethenameofa  Member  indicates  that  the  question

 [llctualiy  asked  on  the  floor  ofthe  House
 by

 that  Member,



 (  ii)
 COLUMNS

 Motion  Re.  Situation  arisirg  out  of  recent  communal  riots  in
 Different  Parts  of  the  country.  :  261—366 १  Prof.  Samar  Guha  267  r

 Shri  Vasant  Sathe  :  '  @  :  >77--7$
 Shri  Harikesh  Bahadur  +  28i:—87
 Shri  Yashwantrao  Chavan  +  :  .  .  2387—92.
 Shri  Rashced  Masood.  292-321
 Shri  Jyotirmoy  Bosu  .  321-28,
 Dr.  Sushila  Nayar  :  328—32

 S.-i  M.  N.  Govindan  Nair  है  दर  मु  332--35$
 Shri  Vijay  Kumar  Malhotra.  33540
 Shri  G.  M.  Banatwaila.  हे  हि  बट  340—44
 Shi  Balwant  Singh  Ramoowalia  +  34549
 Shri  Abdul  Ahad  Vakil  :  +  मर  349-54
 Shri  Anant  Ram  Jaiswal  354-60

 _ShriC.  K.  Jaffer  Sharief  +  360—64
 Dr.  Subramaniam  Swamy  :  264—66

 Half-an-Hour  Discussion—
 Demolitions  in  Tughlakabad  .  हा  366—78

 Shri  P.  Rajagopal  Naidu  a  367—~69
 Shri  Sikandar  Bakbt  A  हु  मे  है  369-70

 37578
 Shri  A.  R.  Badri  Narayan  .  है  हे  3३7०-33
 ShriB.  Rachaiah  :  .  «  372
 Shri  K.  Mallanna_.  .  .  372-73
 Shri  Yuvraj  +  :  373-75



 LOK  SABHA  DEBATES  ts:

 reno  :  200  ।  |:  =  neces  ee  ५५०००  =

 LOK  SABHA

 Monday,  December  4,  978{Argahavana  13,
 79००  (Saka)

 —
 The  Lok  Sabha  met  ct  Eleven  of  the  Clock

 [Mr.  SPEAKER  in  the  chair]

 MEMBER  SWORN
 Shri  Ajit  Kumar  Mehta  (Samasti-

 pur)

 WELCOME  TO  THE  _  BRITISH
 PARLIAMENTARY  DELEGATION

 MR.  SPEAKER  :  Hon'ble  Members, at  the  outset,  I  have  to  make  an  announce-
 ment.

 On  my  own  behalf  and  on  behalf of  the
 Hon'ble  Members  of  the  House,  I  have  great
 Pleasure  in  welcoming  the  Rt.  Hon.
 Earl  of  Listowel  and  Hon’ble  Members  of
 the  British  Parliamentary  Delegation
 who  are  on  a  visit  to  India  as  our  honoured
 vests.

 The  other  Hon'ble  Members  of  the  de-
 legation  are  :—

 Q)  Mr.  Hugh,  Alexis  Louis  Rossi,  M.P.

 (2)  Mr.  Ivor  M.  Clemitson,  M.P.

 (3)  Mr.  Hugh  McCartney,  M.P.
 (4)  Mr.  Eric  John  Sever,  M.P.

 (5)  Miss  Janet  Evelyn  Fookes,  M.P.
 (6)  Mr.  Ivan  Lawrence,  M.P.
 ‘The  delegation  arrived  here  on  Saturday, the  end  December,  ‘1978.
 They  are  now  seated  in  the  Special  Box.

 them  we  convey  our  greetin
 z  4  ८  :  the  Parllnment  and  |  hey ly  people  of  Britain,

 jogs  LS—2

 2
 “ORAL  ANSWERS  TO  QUESTIONS

 राज्यों  में  काम  के  बदले  झनाज'  योजना  की
 किपान्वि  त

 +
 #202.  श्री  झनन्त  राम  जायतवाल  :

 शी  ज़्योतिभंय  ag  :

 क्या  कृषि  धीर  सिचाई  मंत्री  सभा
 पटल  पर  एक  घिवरण  रखने  की  कृपा  करेंगे
 जिसमें  यह  बताया  गया  हो  कि  :

 (क)  उन  राज्यों  के  नाम  क्‍या  हैं
 जिन्होंने  थष  i977-78  के  दौरान.  'काम
 के  बदले  झनाज  कार्यक्रम  के  प्रधीन
 झपनी  योजनाएं  तैयार  तथा  क्रियान्वित
 की  हैं;

 (ख)  वर्ष  1977-78  के  दोरान
 उक्त  योजना  के  प्रवीन  प्रत्येक  राज्य
 ते  क्या-नया  विकास  कार्य  किये  ;

 (ग)  क्‍या  इस  योजना  के  भ्रधीन  केन्द्र
 सरकार  द्वारा  सप्लाई  की  गई  खाद्य  सामग्री
 को  झतुदान  माना  जायेगा  अथवा  उसे
 ऋण  के  रूप  में  माना  जायेगा  ;  भौर

 (घ)  वर्ष  (1978-79  के  दौरान
 प्रत्येक  राज्य  को  कितना  खाद्यान्न  चित-

 रति  किया  गया  ?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  AGRICULTURE

 IRRIGATION  =
 BHANU

 ‘PRATAP  SINGH)  :  (a)  &  1977-78
 Fe

 impiem

 for  Worl
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 (b)  A  statement  showing  the  schemes  tories  free  of  cost  as  an  additionality  to  their
 implemented  in  various  States  during  resources,
 1977-78  is  enclosed  (Statement-I)

 we (d)  The  statement
 indicating

 quane
 (c)  The  under  the  scheme  Sie  dent  eit  is  pay  Pera

 sypplied  to  yy  Fao  Govts./Union  लचन

 Statement—I

 Stai  indicating  the  schemes  implemented  in  grious  States

 t,  Assam  नि  नि  °  M  irrigation  and  Flood  Control  works
 Roads  and  Bridges,

 2.  Bihar’  Construction  of  Minor  Irrigation  works,and  roads,  main-
 tenance  of  roads,  soil  conservation,

 g.  Himachal  Pradesh  Maintenance  of  Rural  Roads  and  irrgation  works.

 co  Karnataka,  .  .  .  Maintenance  of  Major,  Medium  and  minor  irrigation
 works,  roads,  affore:tation.

 Kerala  4  .  «  Construction  of  Minor  irrigation  works,  village  roads, *
 buildings  and  balwadies.

 6  Madhya  Pradesh  +  Construction  and  maintenance  of  roads,  major  and
 minor  irrigation  works  and  water  cgnyeyance  systen: afforestation,  Soil  conservation  works,  local  communi!
 works  belonging  to  Panchayats.

 7.  Maharashtra  .  .  Canale  of  major  and  medium  irrigation  projects  min:

 il
 tion  works,  soil  and  nywisture  conservation,
 development  afforestation,  roads  etc.

 a  Orin  .  -  .  Roads,  irrigation  (Major  &  Minor)  soil  conservation
 ks  D  f  45  I  of  stream

 bank  erosion,  plantation  ete.

 9  Punjab  .  .  .  -  Link  Roads,  State  high-ways,  maintenance  of
 buildings water  supply  s:he  ne;,  construction  of  tanks  and  chec dams,  Flood  control  m-asures  plan  and  main-

 senance  of  canals.

 ro.  Rajasthan  .  »  Repair  and  re:toration  of  flood  damage  works,

 चि  .  «  P.W.D.  Roads,  R  8  irrigation. "
 7
 Tie  heme  ‘

 works,  fovest  w  win,  Panchayat  Ky  works  etc,
 .

 r2.  WestBeoget  .  »  +  Mipor  U-rization,  water  ways,  repairs.  tg.  em
 pashewmt

 « nS  ai  village  २  vay,  “bozo  baa  ibs,  be  jan  of  tanks  and canals,  sil  coastrvation  ani  aitoreet SOM पा
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 Statement-—IE
 PRISVISS  OF  IMPLEMENTATION  OF  FOOD  FOR  WORK  PROGRAMME

 IQuantities  of  foodgrains  alteceted  and  released  during  978-79
 (M.  Tonnes)  *

 Quantities  offoodgrains  Quantities  of  food-
 Stato  allocated  during  the  grains  released  during year  1978-79,  1978-79

 (M.  Tonnes)

 t.  Andhra  Pradesh  5500०  36000  10,000
 a  Assam

 3.  Bihar  200000  700000  25,000
 4  Gujarat  §0000  75000
 a  Haryana  34000  2000
 6.  Himachal  Pradesh  ३0०००  o.
 न  Karnataka  5000०  35000
 8.  Kerala  5000०  t0000
 y.  Madhya  Pradesh  72500  56000

 ao.  Maharashtra.  7000
 =  i.  Orissa  200000  355000  25,000

 aa.  Punjab  63000  76000

 tg.  Rajasthan  328000  9500
 4.  Tripura  .  70000  4000
 5.  Uttar  Pradesh  .  ‘111000,  45000
 16.  West  Bengal  205000  87500  12,500
 47.  Mizoram  .  3200  I200

 :  336200  637700  72,500

 tt  प्रतग्त  राम  जायसवाल  :  माननीय
 अब्यम  जो,  त  योजता  का  एक  उद्देश्य  यह
 था  कि  हमारे  महा  भग्डारों  में  जो  अनाज  भरा

 हुआ है,  उसको  खाली.  किया  जाए।  दुसरा

 यहचाकि |.  देहाती  क्षेत्र  में  जो  इभारतें  कौरह:
 जो  हहुत  जादि  जे  हैं  उठा

 रख-रखाभ

 किया  जाए  और  वहां  नया  निर्माण  कार्य  किया
 जाए।  मैं  माननीय  मंत्री  जी  से  यह  जानना

 चाहा  कि  इसके  लिए  कोई  योजना  बनायी
 थी  या  ऐसे  हीं  जैसा  जिसने  बताया,

 ही  इसको  |. ल  कर  दिया  ?

 दूसरे,  देश  के  बहुत  बड़े  भाग  को  देखते

 हुए--उत्तर प्रदेश  को  हीशे  ख्ीजिए--क्या  यह
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 बतायगे  कि  एक-एक  एम०  एल०  ए*  क्षेत्र  में.
 कितना  निर्माण  कार्य  हुआ ?  क्या  इसका
 कोई  झन्दाजा  लगाया  गया  है  या  नहीं  ?

 «  शी  भानु  प्रताप  सिह:  श्रीमन्‌,  पहली  बात
 तो  मैं  यह  कहना  चाहता  हूं  कि  इस  योजना  का
 उद्दश्य  केवल  भण्डारों  को  खाली  करना  नहीं  था
 बल्कि  ग्रामीण  क्षेत्रों  में  रोजगार  दिलाना  था  ।
 दूसरी  बात  मैं  यह  कहना  चाहता  हूं  कि  इस
 योजना  की  एक  ही  आवश्यकता  है  जिसको
 राज्य  सरकारों  को  पूरा  करना  है।  वह  यह
 है  कि  ड्यूरेबल  कम्युनिटी  असेट्स  तैयार  हों
 जिससे  पूरे  ग्रामीण  समुदाय  को  लाभ  हो  ।
 हम  राज्य  सरकार  के  डिस्पाजल  पर  कुछ
 गल्‍ला  रख  देते  हैं  -  उसके  बाद  वह  उसका
 प्रयाग  करते  हैं।  हमारी  गाइड  लाइस  के
 श्न्दर  जब  वह  श्राता  है  तो  हम  राज्य  सरकार

 को  गल्‍ला  दें  देते  हैं  |  श्रव  एक  श्रम  म्बली  कोस्टीट-
 युन्सी  में  कितना  खर्च  होता  है  यह  हम  यहां  से
 निर्धारित  नहीं  कर  सकते  हैं  ।  हम  तो  राज्य
 सरकार  के  डिस्पजल  पर  गटला  रख  देते  हैं  ।
 वे  जैसा  उचित  समझते  हैं,  वैसे  उसका  उपयोग
 करसकते  हैं  ।

 श्री  अनन्त  राम  जायसवाल  :  मेरे  प्रश्न
 का  जवाब  नहीं  आया  है।  मैंने  जानना  चाहा
 था  कि  आपके  इस  योजना  के  अलावा  भी
 राज्य  सरकारों  ने  अपनी  कोई  योजना  तैयार
 की  है?

 महाराष्ट्र  सरकार  श्रपनी  योजना  के
 अ्न्तगंत  गांव-गांव  में  यह  मालूम  करती  है
 कि  कौन-कौन  लोग  बकार  हैं  और  मालूम
 करने  के  बाद  उनको  काम  देने  की  कोशिश
 करती  है।  क्या  उस  लाइन  पर  आप
 झपनी  योजना  का  विस्तारण  करेंगे  ?

 सड़कें,  बांध,  पावर  हाउसिस  भ्रादि  बनाने  के
 काम  को  स  स्कीम  में  लायेंगे  या  नहीं  ?

 aft  भाग  शताप  सिंह  !  महाराष्ट्र  की
 मोजना से  यह  योजना  भिन्न  है।  इस में  निर्णय

 DECEMBER  4,  ‘1978

 beatae

 Oral  Answere  &

 लेने  का  भ्रधिकार,  राज्य  सरकारों  को[है|। *  जिन  कामों  पर  वे  लगाना  चाहती  हैं,  उन
 पर  लगाती  हैं  |

 SHRI  JYOTIRMOY  BOSU  :  Willthe hon.  Minister  kindly  state  the  state  wisc
 Togranime  formulated  for  1978-79  and.

 employment  generated  for  1977-78  snd: whether  only  rice  will  be  given  to  areas which  are  primarily  rice  cating  areas? Whether  outright  cash  assistance  to  en- hance  the  bargaining  power  of  the  agricul- tural  labourers  with  the  owners  of  the  land will  be  considered  ;  if  not,  why  not?
 SHRI  BHANU  PRATAP  SINGH  : In  the  year  1977-78,  2,04,580  tonnes  of

 oodgrains  were  allocated.  The  quantity already  utilised  by  the  State  Government
 generated  employment  for  about  3.4  lakh
 persons.  In  terms  of  mandays,  it  is  393/ equivalent  to  gt  lakh  manycars.  As
 regards  current  ycar  j.e.,  1978-79  alloca-
 tions  have  been  made  to  the  tune  of
 Rs.  13,326,200  tonnes  but  its
 utilisation  is  still  awaited  and  no  figures  can be  given  or  the  manycars  generated. Howeve-,  it  is  estimated  that  it  will  go  upte
 402  million  mandays.

 SHRI  JYOTIRMOY  BOSU  :  My question  has  not  been  answered.
 My  question  was  whether  only  rice  would
 be  supplied  from  the  Central  Stock  for
 areas  which  are  primarily  rice  eating areas?

 SHRI  BHANU  PRATAP  SINGH  : Formerly  only  wheat  was  given.  This.
 year  we  have  provided  that  upto  59  per cent  of  the  total  requirement  can  be  given in  the  form  of  rice.  Wehave  not  yet  taken a  decision  that  the  entire  quantity  will  be
 given  in  the  forn  of  rice.

 SHRI  JYOTIRMOY  BOSU  :  What
 about  cash  assistance?

 SHRI  BHANU  PRATAP  SINGH:
 Cash  assistance  is  not

 pe
 of  the  Food  for

 Work  programme  at  all.

 ak  राम  लरेदा  कुदावाह  :  उत्तर
 प्रदेश  की  सरकार  ने  इस  प्रकार  के  ब्रादेश  ब्लाक
 स्तर  तक  भेजे  हैं  कि  इतना  ही  निर्माण  किया

 जाएगा  इस  काम  के  बदले  श्रनाज  योजना
 के  प्रन्तात  ।  मैं  जानना  भाहता  हूं  कि  गया

 इस  प्रकार  का  कोई  आदेश  केन्द्र  ने  राज्य
 सरकार  को  किया  है  कि  राज्य,  जिला  या  ब्लाक
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 न्स्तर  पर  केवल  उतंना  ही  काम  किया  जाए
 अधक  नहीं  ?

 श्री  भानु  प्रताप  सिह  :  उत्तर  प्रदेश  सरकार
 ने  जितना  गल्ला  मांगा  था  वह  उनको  अलाट

 “कर  दिया  गया  1  बॉल्क  हम  तो  उनको  बराबर
 कहते  रहते  हैं  कि  ज्यादा  इस्तेमाल  में  लाएं  ॥
 एक  नया  फैसला  भी  हुआ  है  और  उसमे  शायद
 उत्तर  प्रदेश  में  कुछ  काम  बढ़े  ग्रौर  वह  यह  है  कि
 अब  गांव  पंचायतों  को  भी  यह  गलला  काम
 कराने  के  लिए  दिया  जा  सकेगा।

 SHRI  M.  SATYANARAYANA  RAO:
 This  Food  for  Work  programme  is  very
 successful  in  the  States.  But  the  hon.
 Minister  did  not  give  any  re

 Rly
 to  Shri

 ‘Jyotirmoy  Bpsu’s  question.  You  know
 that  the  southern  States  particularly arerice  consuming  States.  ‘They  are  very much  interested  in  this  programme  but
 unfortunately,  they  are  supplying  only
 wheat.  Recently,  our  State  has  made  a
 aequest  for  the  Supply  of  rice  under
 this  Programme. «

 Is  the  Government  going  to  supply  only
 ‘wheat  or  rice  ?

 SHRI  BHANU  PRATAP  SINGH:  I
 have  made  it  very  clear  that  previously we  were  supplying  only  wheat.  Now,
 we  Vare  unalone  upto  50  per  cent  rice
 according  to  the  demand  of  the  State.

 Enquiry  into  Retarn  of  Wheat  Seeds
 by  Pakistan

 +
 “TK.*203.  SAP  IAIN

 HEM-

 SHRI  SHANKERSINHJI VAGHELA  :
 ™  Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  question
 No.  28  dated  209  November,  1978,  re-
 eure

 return  of  Indian  Wheat  Seed  by
 ‘akistan  and  state  ;

 (a)
 whether  quality  of  the  wheat  seed

 supplied  by  National  Seeds  Corporation  to Pakistan  was  checked  before  despatching  it
 to  Pakistan

 ihe
 if  so,  the  officers  who  checked  the

 a  H
 (c)  whether the  responsibility  in  this  res-

 pelt)  has  been  fixed  ;  and
 ty

 Io

 (d)  if  s0,  the  action  taken  against  the
 officers  held  responsible  !

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  (a)  The
 wheat  seeds  which  were  supplied  to
 Pakistan  were  all  certified  seeds  well
 within  their  validity  period.  They  were
 also  cheked  for  their  physical  qualitics before  actual  despatch.  Guard  samples were  also  drawn.

 {b)  The  checking  was  done  by  the  officials
 ofthe  National  Seeds  Corporation.

 (2)  and  (d).  A  technical  committee  is
 going  into  the  reasons  for  the  alleged sudden  deterioration  in  the  quality  of  seeds
 after  they  were  selected  and  sent  to  Pakis-
 tan  Necessary  action  will  be  taken  in
 the  light  of  the  report  of  the  committce.

 sit  कचर  लाल  हेमराज  लेन :  भ्रध्यक्ष
 महोदय  यह  साधारण  बात  तो  है  नहीं  ।
 मंद्वी  जी  ने  जो  उत्तर  दिया  है  उसके  भ्रनुसार
 हमारा  कहना  है  यह  बीज  घटिया  किस्म  का
 था  और  देश  के  झन्दर  भी  कृषकों  को  इसी
 तरीके  सेघटिया बीज  दिया  जाता  है  तो
 क्या  इतनी  गरम्मीर  घटना  होने  के  बाद  उन
 अधिकारियों  के  खिलाफ  कोई  कार्यवाही  शासन
 द्वारा  की  गई  है,  और  तुरन्त  कार्यवाही  कर  के
 उनको  निलिम्बत  कर  के  जांच  कराने  की
 व्यवस्था  मंज्ञालय  की  ओर  से  की  गई  है  ?

 शो  सुरजोत  सिह  बरनाला  मैंने  बताया
 कि  एक  एक्सपर्ट  टीम  जैठायी  गई  है  इसकी
 जांच  करने  के  लिए  जिसमें  डा०  एस०  के०
 बनर्जी  ,  हैड झाफ  सीड  टेक्नालाजी  डिविजन,
 डा०  झार०  एल०  भारहाज  प्राई०ए०श्रार०-
 झाई०,  डा०  एस ०  के०  भाटिया,  डा०  एस०  के
 वाही  ।  यह  लोग  जांच  कर  रहे  हैं  और  जांच

 के  बाद  जिस  पर  जिम्मेदारी फिक्स  होगी  इसके
 खिलाफ  कड़ा  ऐक्शन  लिया  जाएगा  ।

 श्री  कचर  लाल  हूँ  सराज  जेन  :  इस  बात
 की  झोर  मंत्री  जी  का  ध्यान  जाना  चाहिए
 कि  जो  बीज  वापस  झाया  है  उसके  बाद  पाकि-
 स्तान  में  हमारी  सरकार  के  विरुद्ध  काफी  जोर
 के  प्रधार  किया  जा  रहा  है  in  इस  सम्बन्ध  में

 हमने,  उन्हें  क्या  प्राश्वासन  दिया  ?  भौर  इस
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 बीज  के  बदले  में  दूसरा  बीज  भेजा  है  ?  क्‍या
 ऐसी  उनकी  मांग  है  कि  नहीं  ?  झौर  अपने
 देश  के  प्रन्दर  भी  बीज  के  मामले  में  कोई  अ्रज्छी

 “तरह  से  व्यवस्था  करेंगे  ?

 श्री  सुरजीत  सिह  बरनाला  :  पाकिस्तान
 में  बहुत  इस  बात  का  प्रचार  नहीं  है,  बल्कि
 उनके  मंत्री  का  जो  बयान  28  नवम्बर  को
 रेडियो  पाकिस्तान  में ाया  है  उसको  मैं  पढ़
 रहा  हूं  :

 “Pakistan’s  Food  Minister  ,  Khwaja
 Mohammed  Safdar,  yesterday  said  that
 Indian  wheat  seed  has  fully  been  tested
 and  found  to  be  of  the  required  quality
 Radio  Pakistan  reported.

 He  told  newsmen  in  Rawalpindi  that
 the  seed  has  a  capacity  to  yield  35  to  40 maunds  per  acre.

 Mr.  Safdar  said  some  quality  of  the  secd
 had  been  sent  back  to  India,  but  the  re-
 maining  was  in  accordance  with  the  requir-
 ed  specification  of  85  to  90  per  cent  ger-
 mination.”

 श्री  राम  सेवक  हजारी  :  भ्रध्यक्ष  जी,  हर
 सरकार  चाहती  है  कि  विदेशों  के  बाजार  में

 हमारी  साख  हो  ।  लेकिन  जिन  अधिकारियों
 ने  यह  गलती  की  है  वह  बहुत  ही  जघन्य  भ्रपराध
 है  ।  राष्ट्रीय  बीज  निगम  की  झार  से  जो  धान

 बेचा  जा  रहा  है  भौर  वहां  जो  भ्रष्टाचार  है  उस
 से  सारे  लोग  परेशान  हैं,  मैं  मंत्री  जी  से जानना

 चाहत  हूं  कि  क्या  वह  बीज  निगम  को
 समाप्त  कर  अपने  प्रधीन  इस  कार्य  को  लेने
 का  विचार  रखते  हैं  ?

 श्री  सु-जीत  तह  बरनाला  :  राष्ट्रीय
 बीज  निगम  को  समाप्त  करने  का  कोई  विचार

 नहीं  है  i  यह  जरूर  है  कि  जो  भी  इसमें  सुधार
 हो  सकेगा  वह  करने  की  कोशिश  कर  रहे  हैं  t
 जितना  भी  हो  सके  उतना  सुधार  कियाजाए।

 SHRI  JYOTIRMOY  BOSU  :  Sir,  I
 ‘gave  a  Short  Notice  Question  on  this,

 would  like  to  know  whether  my  name  is
 before  you  ornot.  I  want  you  to  indicate
 that  you  are  going  to  keep  that

 MR.  SPEAKER  :  Mr.  Chandrasekhar
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 at  अशादोखर  सिह  :  हर  देश  चाहता  है  कि
 विदेशों  में  हमारे  माल  की  खपत  बढ़े  भौर  हमारा
 सम्मान  भी  बढ़े,  इस  दृष्टि  से  क्या  मंत्री  जी
 बतायेंगे  कि  क्‍या  राष्ट्रीय  बीज  निगम  ने  जिस
 बीज  को  भेजा  है  भर  बहू  खराब  निकला  शर
 उसके  जरिए  भारत  सरकार  के  सम्मान  को  ठेस
 लगी...

 यहां  के  व्यापार  को  ठेस  लगे  तो  ऐसे  जघन्य
 प्रपराधियों  को  किस  धारा  के  तहत  सजा  देने
 का  विचार  कर  रहे  हैं।  सजा  तो  यह  भी  हो
 सकती  है  कि  5  दिन  का  पैसा  काट  लें,  लेकिन

 चूँकि  जधन्य  भ्रपराध  है  (ध्यवधान  )

 MR.  SPEAKER:  Neither  of  them
 arises.  First  of  all,  he  has  said  that  there
 is  no  mistake.

 श्री  चनाशंखर  सिंह  :  क्या  मंत्री  जी  यह  भी
 बतायेंग  कि  जो  बीज  राष्ट्रीय  बीज  निगम
 विदेशों  को  भेजता  है  उसकी  जांच  यहां  किसी
 एजन्सी  से  कराई  जाती  है  ?  यदि  नहीं  कराई
 जाती  है  तो  क्‍या  इस  प्रथा  को  वह  चलायेंग
 कि  जो  विदेशों  में  बीज  भेजा  जाए,  उसकी
 पहले  जांच  कराकर  भेजा  जाये  ?

 MR.  SPEAKER  :  The  written  answers
 are  never  read,  ‘Fhat  is  the  ditliculty.

 श्री  सरजीत  सिंह  बरनाला  :  यहां  से  जो
 भी  बीज  बाहर  भजा  जाता  है,  उसकी  जांच
 कराई  जाती  है  |  स्टिफाइड  बीज  होते  के
 बावजूद  भी  उसकी  जांच  कराई  जाती  है  ।
 यह  जो  बीज  भेजा  गया  था  ,  इसकी  भी  जांच
 कराई  गई  थी  ।  इसमें  यह  बात  भी  नहीं  है  कि
 जो  बीज  वापिस  श्र  रहा  है,  वह  सारा  खराब
 है।  इसमें  टैस्ट  के  बाद  मालूम  हुआ  है  कि

 बहुत  सा  बीज  अच्छा  है  जो  कि  बोने  के  कीबल

 है।

 MR.  SPEAKER  Question  No:
 a0 The  quetioners  are  not  here

 Serruptioss).



 i
 i

 33

 (is  terry  ptions)?*
 MR.  SPEAKER  :  Don’t  record  anything.

 (Interruptions)
 MR.  SBEAKFR:  Order,  Order.  I

 amon  my  legs.  When  the  questicnersare
 not  here,  \I  cannot  ९6  anythirg.  Ican
 only  ccme  back  if  there  is  time.

 (Interruptions)
 MR.  SPEAKER  :  Don't  record§  any-

 thing.
 (Interruptions)

 ,
 MR.  SPEAKER  :  Mr.  Jyotirmey  Bosu

 has  a  convenient  Rule  beck  of  his  ०७7
 Direction  75  says  ६४
 “Tf  ona

 guesticn  being  called,  it  is  not
 asked  or  the  member  in  whose  name  it
 stands  is  absent  without  givirg  any  letter of  authority.  to  any  othe:  member  cn  his
 behalf.  the  S

 pout  may,  at  his  discre-
 tion,  direct  the  answer  to  it  to  be  given in  the  second  round,  if  in  his  opinion or  that  of  the  Minister  concerned,  the
 subject  matter  of  the  questicn  is  of  such
 importance  as  to  warrant  an  answer
 being  given  in  the  House.”
 SHRI  JYOTIRMOY  7057  :  It  is

 “the  Speaker  may”  and  not  “shall”,

 (Inter-uptions)
 aft  मनी  राम  बागड़ी  ाप  इस  पर  भाघ

 घंट  की  चर्चा  कराइए  |

 झच्यकष  महोदय  शाप  नोटिस  दे  दीजिए in
 श्री  मनी  राम  बागड़ी  :  मैं  जभी  नोटिस  दे

 रहा  हूं
 भ्रध्यक्ष  महोदय  :  ग्रभी  नहीं  लिख  कर

 दीजिए  ।

 U.G.C,  Grants  to  Colleges  in  Bihar
 #206,  SHRIHALIMUDDIN  AHMED:

 Will  the  Minister  of  _EDUCATION, SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  lay  a  statement  showing  :

 (a)  the  total  U.G.C.  Grant  sanctioned
 for  colleges  of  Rihar  during  the  current
 financial  year  and  how  many  colleges  appli- ed  for  the  grant  ;

 (b)  names  ofthose  colleges  which  applied
 during  last  three  years  and  names  of
 those  whith  got  grants  and  names  of  those which  did  not  get  .grants;  and
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 (ce)  whether  Government  propose  to
 finalise  all  pending  cases  by  the  end  of 1978  ?

 THE  MINISI}R  O  EDUCATION,
 SOCIAL  WELFARE  AND  CULIURE
 (DR.  PRATAP  CHANDRACHUNDER):
 (a)  to  (c).  Astatement  is  laid  on  the  table
 of  the  Sabha.  °

 Statement

 (a)  During  the  current  financia  !  year, the  University  Grants  Ccmmissicn  has
 sanctioned  Rs.  27,64,270/>  to  76  colleges
 in  Bihar  for  their  development.  Thenim-
 ber  of  new  colleges  who  applied  for  grants
 during  the  current  year  (upto  (BIs10-
 3978)  is  only 4.

 (b)  During  the  Jast  three  years  cnding March  37,  1978,  the  Ccmmissicn  had
 received  proposals  frem  icg  colleges  in
 Bihar.  As  on  31-10-1978,  84  of  these
 colleges  have  been  sancticned  grants; the  proposals  of  9  are  under
 consideration  ;  andthercmaining  6  didnot
 qualify  for  assistance.  The  nemes  of  col-
 leges  in  the  three  gcategories  are  :—

 (i)  Names  of  colleges  who  have  been  sanction-
 ed  grants  २

 S.  No.  Name  of  the  College , '  COLLEGES  UNDER  MAGALH
 UNIVERSITY:

 AS.  College,  Biktamganj.
 2  A.M.  College,  Gaya.
 3  AN.  Collcge,  Patna,

 4  A.N.S.  College,  Barh

 5  A.N.S.  College,  Nabinagar.
 6  B.S.  College,  Dinapore.
 4  College  of  Commerce,  Patna.

 8  D.K.  Colfege,  Dumataon.
 9  G.B.  Mahila  College,  Gaya.

 i0  Jagjivan  College,  Gaya.
 ar  Kisan  College,  Sohsarai  (Patna).
 i2  K.L.S.  College,  Nawadah,

 33  M.M.N.M.  College,  Arrah.

 4  M.B.R.R.  Singh,  College,  Arrah.

 उ5  M.V.  Mahavidyalaya,.  Buxar.

 6  R.L.S,  Yadav  College,  Badktiarpur.

 **Not  recorded.
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 77  S.V.  Patel  College,  Bhabha.
 18  ‘SS.  College,  Jehanabad.
 39  S.N.  Sinha  Coll  Warsaliganj

 (Nawadah).
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 e2o  S.P.  Jain  College,  Sasaram.
 2  S.N.  Sinha  College,  Aurangabad,
 a2  T.P.S.  College,  Pama.

 *  ag  Gaya  College,  Gaya.

 24  H.D.  Jain  College,  Arrah.

 25  Nalanda  College,  Nalanda.
 26  S.N.  Sinha  College,  Tekari.
 27  S.N.  Sinha  College,  Jehanabad,  Gzya

 COLLEGES  UNDER  _  BHAGALPUR
 UNIVERSITY

 28  Dsoghar  College,  Deoghar.
 29  J.R.S.  College,  Jamalpur.
 3०  K.K.M.  College,  Jaria.
 3h  Murarka  College,  Sultanganj.
 32  R.D.  College,  Shaikhpur.
 33  Sahibganj  College,  Sahibganj.
 34  S.P.  College,  Dumka

 35  Sri  S.K.R.  College,  Barbhigha,
 36  Marwari  College,  Bhagalpur.
 47  S.N.  Mahavidyal  Bhagal yalaya,
 38  T.N.B.  College,  Bhagalpur.

 SOLLEGES  UNDER  BIHAR  UNIVER-
 SITY

 39  B.M.D.  College,  Dayalpur.
 40  D.A.V.  College,  Siwan.

 47  Gopeshwar  College,  Hatwa.

 42  M.J.K.  College,  Bettiah,

 43  R.N.  College,  Hajipur.
 44  S.R.A.  P.  College,  Barachakia.

 45  M.D.D.M.  College,  Muzaffarpur.
 46  M.S,  College,  Motihari
 47  Rajendra  College,  Chapra.
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 COLLEGEL  UNDER  PATNA
 UNIVERSITY

 43  BN.  Coilleg:,  Patna,
 49  Mogi  Mouhila  College,  Patna,
 5)  Patna,  College,  Patna,

 zty  Patna  Science  Colleg*,  Patna.
 i2  Paina  Women’s  College,  Patna.

 J.LLEGES  UNDER  RANCHI
 UNIVERSITY

 53  8.S.K.  College,  Maithon,
 §¢  Dorand.  College,  Doranda.

 55  Gicidh  Colleg+,  Giridh,
 53  Jan-hedpuc  Co-op  0  oliggs,  Jamshed- pur.
 37  Jan  hedour  Wam:n's  College,

 Jam  chedpur.
 53  Jam  hedpur  Workers’  College,  Jam-

 shedpur.
 59  Karim  City  College,  Jamshedpur.
 6»  K.S,  Collegs,  Seraikala.
 6:  Muhila  College,  Chaibasa.
 62  Marwari  College,  Ranchi,
 63  P.K.Roy  [Mem  cial  Colleg:,  Dhan- bad.
 6,  Ramza-h  College,  Ramgach,
 65  R.S.  Move  College,  Govindpur.
 65  Sim  l-ga  College,  Simdega.
 द  S.S.  L.N.T.  College,  Dhanbad.

 हु  58  S:.  Colunas’  College,  Hazaribagh.
 69  jTata  College,  Chaibasa,

 ह  Ranchi  Wom:n's  College,  Ranchi.
 CILLEGES  UNDER  PATNA

 UNIVERSITY

 77  8.8,  Bhagat  College,  Samastipur.
 72  Fo-b:sgaaj  Colleg:,  Forbesganj.
 73  J.  N.  College,  Madhubani,

 74  Marwari  College,  Purnea,

 75  K.  P.  College,  Murliganj,
 76  K.S,  College,  Laherisarai,

 77  M.  है.  Mithila]  College,  Darbhanga,
 78  R.K,  College,  Madhubani.}
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 79  R.N,  AR.  College,  Samastipur.
 80  Saharsa  College,  Saharsa.

 C.M.  Science  College,  Darbhanga,
 82  C.M.  College  of  Arts  and  Science

 Darbhanga.

 83  G.D.  College,  Begusarai.

 ‘84  Puruea  College,  Purnca.
 85

 tii)  nae  oa  coean
 propesals  are

 :  A.P.S.M.  College,  Barauni.

 2  A.N.D.  College,  Shahpur  Patery.

 3  B.S.S.  College,  Supal.
 4  Janta  College,  Jhanjharpur.

 5  R.B.  College,  Dalsingsarai.
 ‘6  T.P.  College,  Madhipura,

 7  J.J.  College,  Jnumri  Telaiya,
 8  K.B.  Women’s  College,  Hazaribagh
 9  Y.S.  Mahavidayalaya,  Ranchi.

 ‘to  Ranchi  College,  Ranchi.
 ना  Koshi  College,  Khagaria.
 द्  R.D.  &  D.J.  College,  Monghyr.

 १33  Dr.  Ram  Manohar  L»hia  College,
 Muzaffarpur.

 34  Dr,  S.  K.  Sinha  Women's  College,
 Motihari.

 45  JGopalganj  College,  Gopalganj.
 36  Jawaharlal  Nehru  College,  Dehri-en-

 Sone.
 ्  Jagjiwan  College,  Arrah.
 38  Maltidhari  College,  Naubatpur.
 tg  Sri  Chand  Udasin  College,  Hilsa.

 tit)  Names  of  Colleges  who  didnot  qualify.
 (Due  ‘to  low  enrolment)

 M.L.S.  College,  Sarisabphai.
 2  J.P.  Mahila  College,  Chapra.
 3  Jeewachh  Mahavidyalaya,  Motihari.

 4  LN.  College,  Bhagwanpur.
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 5  Oriental  College,  Guzri,  Patna  City.
 6  Sri  G.  G.  Singh,  College,  Patna  City.

 (०)  The  requests  from  the  Colleges  which
 are  still  under  ideration  can be  finaliséd
 only  after  the  Colleges  concerned  furnish the  required  particulars/clarifications  sought by  the  Commission  and  if  they  fulfil the  eligibility  criteria.

 SHRI  HALIMUDDIN  AHMED I  would  like  to  know  from  the  Hon.  Minis: ter  the  conditions  fur  sanction  of  UGC
 grants  to  Colleges  and  the  Heads  under which  such  grants  are  being  given.

 DR.  PRATAP  CHANDRA  CHUNDER:
 There  are  several  conditions  of  eligibility
 prescribed  by  the  Commission  for  Develop. ment  Grants.  Colleges  offering  three-
 year  Degree  Courses  in  Arts,  Science  and
 Commerce  should  have  aminimum  en-
 rolment  of 400  in  these  courses  and  at  least 20  permanent  teachers.  If  such  colleges are  offering  Two-year  Degree  Courses,  the minimum  student  enrolment  and  faculty
 strength  should  be  270  and  45  respectively.

 As  regards  the  matters  for  which  grants can  b:  made,  these  are  as  follows  :

 The  Commission  normally  provides  up to  50%  of  the  approved  cost  of  building programmes  including  Libraries,  Labora-
 tories,  Class-rooms,  Hostels,  Staff  Quarters etc,  and  up  to  75%  of  the  cost  of  purchase of  books  and  equipment,  Programmes for  Faculty  improvement,  construction  of
 workshops,  animal  h:  and  introducti
 of  remedial  courses  are  however  assisted
 by  the  Commission  up  to  100%.  The
 share  of  the  UGC  in  regard  to  demand  for
 additiona  staff  is  restricea  to  50%  of  the
 remaining  part  of  the  development  cost  of
 50%  on  bu  dings  and  25%  on  books  and
 equipment.

 SHRI  HALIMUDDIN  AHMED:
 I  would  like  to  know  from  the  Hon.  Minis-
 ter  whether  the  Marwadi  College  in
 Kishanganj  in  Bihar  had  applied  for  any
 assistance  from  the  UGC  grants  and  if  so,
 what  are  they  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER  :  Ihave  a  longlist,  the  name  will
 have  to  be  found  out.  _  The  list  is  given
 here,  in  the  statement.  Whichever  college
 has  applied,  the  list  is  here.  Many  have
 applied  :  I  will  have  to  take  time  to  find
 it  out.

 MR.  SPEAKER  He  say:  the  list  is
 there,  and  it  i.  alonglist.  You  wouldhave
 seen  it.
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 SHRI  K.MALLANNA:  The  answer
 wen

 to  part  (9)  of  the  question  says  :

 aon
 |

 the  last  three  years  ending
 Mar  ,  ३978,  the  Commiesion  had
 recei  proposals  from  i09  colleges in  Bihar.  As  on  (gte10-1978,  84  of
 these  colleges  have  been  sanctiioned
 grants;  the  proposals  of  19  are  under
 consideration;  and  the  remaining  6
 did  not  qualify  for  assistance.”

 May  I  know  from  the  Hon.  Minister
 what  is  the  basis  of  the  principles  adopted n  granting  the  amounts  ?  Is  there  any
 special  assistance  given  to  colleges  which
 are  situated  in  backward  areas  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  As  regards  the  first  part  ofthe
 question,  I  have  already  answered.

 As  regards  the  second  part,  there  is  some
 relaxation  for  colleges  in  backward  and
 rural  areas.  The  relaxation  are  as
 follows.  Colleges  in  such  areas  offering
 Three-year  Degree  Courses  with  an  en-
 rolment  of  300  instead  of4o0  and  a  faculty
 strength  of  5  instead  of  20  will  be  entitled
 to  Development  Grant  up  to  Rs.  5  lakhs,
 If  such  colleges  offer  Two-year  Degree
 Courses,  the  student  enrolment  and  faculty
 strength  shall  be  200  and  ro  respectively.

 In  this  way,  many  relaxations  are  given.

 watt  बलबीर  सिह:  कया  मंत्री  महोदय
 बतायेंगे कि  इन  के  इल्म  में  है  कि  973 के  बाद
 जो  कालेज  बने  हैं  उन  को  यह  यू  जी  सी  की
 गम्  नहीं  दी  जाती  ?  क्‍या  सरकार  इस  बारे
 में  फैसला  करेगी  कि  जो  कालेज  उस  के  बाद
 बनाए  गए  हैं  उन  को  भी  वह  ग्रान्ट  दीं  जाए
 क्यों  कि  ग्रान्ट  न  मिलने  के  कारण  थे  सारे  के
 सारे  कालेजेज  फाइनेंशियली  बिलकुल  खत्म

 हो  चुके  हैं  भौर.वे  कालेजेज  चल  नहीं  सकते  ?

 उन्होंने  भपनी  यह  डिमांग  सरकार  को  भेजी
 भी  है।  क्या  सरकार  इस  बारे  में  गौर  करेगी
 और  उन  की  मांग  को  मंजूर  करेगी  ?

 हा०  प्रताप  चन्द्र  चलन  :  7  जून,  972

 के  बाद  जो  कालेजेज  स्थापित  हुए,  उन्हें  ये  तीन
 शर्तें  पूरी  करनी  होंगी  :

 e  colle  cerned  provides 00  &  ete  as  Bechelors  o  Post-
 Graduate  Degrec  ;
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 (a)  It  is  2  registered  eociety.rrd  it  is’
 permanently  effiliated  to  a  University in  order  to  be  able  to  receive  grents from  the  University  Grents  Corm-} ission  ;  and

 as
 (3)  Colleges  established  after  June  १652 are  to  fulfil  all  the  requirements  mcn-
 ,mentioned  above.

 'बौधरी  बलबीर  सिंहः  जिन्होंने  रेबबायर-
 मेंट  पूरी  की  हैं,  उन्हें  नहीं  मिल  रहा  है  ।ह

 श्री  झोम  प्रकाश  त्यागी  :  सरकार  की
 घोषित  सैकुलर  नीति  के  भ्रनुसार  क्या  सरकार
 इस  देश  से  साम्प्रदायिक  वातावरण  को  दूर  करने
 के  निमित्त  यह  शर्ते  भी  लगायेंगे  कि  जो  कालेजेज
 जातिवाद  के  नाम  -या  धर्म  के  श्राधार  पर
 स्थापित्त  किये  जायेंगे,  सरकार  उन्हें  सहायता
 नहीं  देगी  ?

 Blo  प्रताप  बन्दर  घग्द्र  :  इस  तरह  का  कोई
 प्रोपॉजल  सरकार  के  सामने  नहीं  है।

 Scheme  from  Farakka  Barrage Authorities  for  Relief  against
 Flooding  to  low  lying  areas  of

 Ian  and  Bansloi
 air,  SHRI  SAKTI|  KUMAR

 SARKAR

 SHRI  SACHINDRA  LAL
 SINGHA  :

 Will  the  Minister  of  AGRICULTURE AND  IRRIGATION  he  pleased  to  state  :

 (a)  whether  Farakka  Barrage  Authorities
 have  prepared  any  scheme  for  providing
 relief  aga  Inst  flooding  to  the  low  lying  rivers
 of  Pagla  and  Bansloi  river  basins  ;

 (b)  ifso,  the  details  of  the  scheme  and
 the  areas  likely  to  be  bencfited  under  the
 scheme  ;  and

 (c)  details  of  [Government's  reacticn
 to  the  scheme  ?

 THE  MHUNISTER  OF  AGRICUL-~
 TURE  AND  IRRIGATION  (SHRI  SUR-
 JIT  SINGH  BARNALA)  af  (a)  to  (८)  :
 Ascheme  has  been  prepared  by  the  Farkka
 Barrage  Project  authoriti¢s,  dn  the  basis
 of  the  recommendations  of  a  Technical
 Committee  set  up  by  the  Government  of
 India,  for  the  construction  of  two  regulators on  the  Pagia  and  Batiéloi  rivets  before  they
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 join  the  Bhagirathi  river  and  the  diversion
 of  waters  ulated  in  the  Bansloi  and
 Paglia  Basins  to  the  Ganga  river  through  the
 Baghmarlu  syph

 on,  The  area  likely  to  be
 benefited  by  the  scheme  for  Rabi  cultiva-
 tion  would  be  about  400  hectares.  The
 scheme  is  under  final  stages  of  sanction.
 Preparatory  steps  for  taking  up  the  work
 havc  already  been  taken  by  the  Farakka
 Barrage  Project  authorities.

 SHRI  SACHINDRA  LAI.  SINGHA  :
 May  I  know  from  the  hon.  Minister  when
 the  work  will  start  ?  And  when  it  be
 completed  ?

 SHRI  SURJIT  SINGH  BARNALA  :
 T  have  already  mentioned  that  the  work
 has  already  been  taken  up  by  the  Project Authorities  and  we  cannotjust  now  say
 when  it  will  be  finished  and  effort  will  be
 made  to  finish  it  as  early  as  possible.

 डार  SACHINDRA  LAL  SINGHA  :
 Whether  any  target  date  has  been  fixed  for its  completion  ?

 SHRI  SURJIT  SINGH  BARNALA  : No  target  date  has  been  fixed  so  far.

 दिल्‍ली  को  प्रनधिकृत  कालोनियों  में  मूल
 धुविधायें

 *213,  श्री  गंगा  भक्त  सिंह  :  क्‍या
 निर्माण  शौर  ग्रावास  तथा  पुति  और  नर्वस
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  जून,  977  के  बाद  बनी  ऐसी
 कालोनियों  की  संख्या  कितनी  है,  जिन्हें  सरकार
 ने  श्र्ब  तक  नियमित  नहीं  किया  है  भौर  जहां
 बिजली,  पानी  की  साप्लाई  और  गलियों  को
 पक्का  करने  जैसी  नागरिक  शुविधाश्रों  की
 व्यतस्था  नहीं  की  गई  है  ;

 (ख)  उक्त  भ्रनधिक्ृत  कालोनियों  के
 नाम  क्या  हैं  श्रौर  इन  कालोनियों  में  से  प्रत्येक
 कालोनी  में  कितने  मकानों  का  निर्माण  किया
 गया  है  ;

 (ग)  क्‍या  जून,  977  के  बाद  निभित
 कुछ  कालोनियों  को  गिराने  के  बारे  में  सरकार
 ने  निर्णय  किया  है  ;  शौर

 (घ)  यदि  हां,  तो  इन  कालोनियों  के  नाम
 क्या  हैं  भौर  इत  कालोनियों  के  लोधों  के  पुनर्वास

 के  बारे  में  सरकार की  कैसे!  नीति  है  ?

 निर्माण  शौर  झावास  तथा  मूलि  और
 पुनर्वास  मंत्रों  (भी  सिकन्दर  बचत):  (5)  से
 (घ).  ऐसा  कोई  सर्वेक्षण  नहीं  किया  गया  है।

 दिल्ली  विकास  प्राधिकरण  तथा  दिल्ली
 नगर  निगम  उनके  ध्यान  में  भ्रा  रहे  प्रत्येक
 भनधिकृत  निर्माणों  को  व्यक्तिगत  रुप  से  नोट
 कर  रहा  है  तथा  प्रत्येक  मामले  पर  कार्यवाही
 कर  रहा  है  ।

 सरकार  की  कोषित  नीति  के  अनुसार
 जून,  977  के  बाद  बनी  भ्नधिकृत  संरचनाएं
 गिराई  जाएंगी  ।  अतः  इ५  कालोनियों  में  कोई
 नागरिक  सुविधाएं  उपलब्ध  कराए  जाने  का
 प्रश्त ही  महीं  उठता  |  ऐसे  मामलों में  पुनर्वास
 सुविधाएं  देना  अनुमेय  नहीं  है  ।

 श्री  गंगा  भकक्‍त  सिह  :  माननीय  प्रध्यक्ष
 महोदय,  माननीय  श्रावास  मंत्री  जी  ने  मेरे  प्रश्त
 का  उत्तर  बहुत  ही  भ्रसंतोपजनक  रूप  में  दिया
 है  पूरी  तरह  से  मेरे  प्रश्न  के  उत्तर  को  टालमे
 की  कोशिश  की  गई  है  1  मंत्री  जी  ने  बताया
 है  कि  सरकार  ने  श्रनधिकृत  सेरचनाओ्रों  का
 कोई  सर्वे  नहीं  कराया  है।  यह  कितने  ताज्जुब
 की  बात  है  कि  इतने  महत्वपूर्ण  मामले  पर
 सरकार  ने  भ्रभी  तक  कोई  सर्वे  नहीं  कराया  है  ।
 माननीय  मंत्री  जी  ने  बताया  है  कि  दिल्‍ली
 विकास  प्राधिकरण  श्रौर  दिल्‍ली  नगर  निर्गमेम---
 इनके  ध्यान  में  भ्रा  रहे  भ्रनधिकृत  निर्माणों  को
 व्यक्तिगत  रूप  से  नोट  कर  रहें  हैं,  तो  मैं  मोन-
 नीय  मंत्री  जी  से  जानना  चाहता  हैं  कि  ऐसे
 कितने  मामले  श्रब  तक  नोट  किए  गए  हैं
 श्रौर  उनके  संबंध  में  क्या  कायेवाही  की  गई  है  ?

 श्री  विकन्दर  बख्त  :  जेसा  में  ने  पहले
 बताथा  है,  जून,  977  के  बाद  जो  श्रनधिक्ृत
 कालोनी  बनी  हैं,  उन  में  से  जो  नोटिस  में  श्राई
 हैं.  उनके  खिलाफ  कार्यवाही  की  जा  रही  है  1
 जो  जभी  तक  नोटिस  में  नहीं  शाई  हैं  उनका
 सर्वे  कराने का  सबाल  पैदा  नहीं  होता  |

 की  गंगा  भक्त  सिंह  :  मैं!  जानता  चाहता
 हूँ  कि  कहां  कहाँ  ऐसी  संरखनायें  सर्व  में  अभी
 मंत्री  जी  के  ध्यान  में  भाई  हैं  ?
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 sit  सिकन्दर  बल्त  :  सवाल  सिर्फ  इतना  है
 ‘“The  number  of  colonies  built  which

 have  not  been  approved  by  Govern-
 mnt  so  far  and  where  civic  facilities
 seaeee”?  There  is  no  question  of  pro-
 vi-ling  civic  facilities  in  unauthorised
 calories  constructed  after  June,  1977+

 शो  गंगा  भक्त  सिंह  :  मेरे  प्रश्न  का
 उत्तर  तो  झ्राया  ही  नहीं  है भाप  प्रश्न  को  प्रवायड

 कर  रहें  हैं।  झ्राप  सर्वे  करा  रहें  हैं,  तो  कोई
 सर्वे  हुआ  भी  है  या  नहीं  ?

 शो  लिकन्दर  बख्ल:  में  सवाल  को  बिल्कुल
 एवायड  नहीं  कर  रहा  हूं।  नोटिस  में  प्रानें  के
 बाद  तुगलकाबाद  में  इस  किस्म  के  भ्रनश्रथरा-

 “इज्ड  कांस्ट्रक्शन्स  को  डिमालिश  किया  गया
 है  जोकि  जून,  977  के  बाद  बन  थे  t

 att  गंगा  भक्त  िह  :  मैं  जातता  चाह-
 पता  हुं  कि  सरकार  की  भ्रनधिकृत  कालोनियों

 की  परिभाषा  क्या  है।  यदि  सरकार  भ्रनधि-
 कृत  कालोनियों  का  निर्माण  नहीं  होने  देना
 चाहती  तो  फिर  इस  प्रकार  की  कोलोनियों
 गा  निर्माण  ही  क्यों  होने  दिया  जाता  है  शौर
 उन्हें  प्रारम्भ  में  ही  क्यों  नहीं  रोक  दिया  जाता
 है?

 शो  तिकन्दर  बल्त :  अनधिकृत
 कोलोतोज  की  परिभाषा  यह  है  कि  वे  या  तो
 'सरकार  की  जमीन  पर  प्रनभथराइज्ड  एन-
 ऋ्रोचमेंट  हों  या  जो  जमीनें  प्राइवेट  भी  हों  उन  पर
 बगैर  ले-आउट  प्लान  के  या  अ्यक्तिगत
 मकानों  का  निर्माण  करने  से  पहले  म्युनिसिपल
 कार्पोरेशन  की  मंजूरी  लिए  बिना  जो  रचना
 होती है  उसको  अनधिकृत  कहते  हैं

 जहां  तक  फौरन  रोकने  का  प्रश्न  है
 उसमें  कुछ  कानूनी  'इकावटें  ऐसी  हैं  कि  उतको

 नोटिस  वगैरह  दिया  जाना  जरूरी  होता  है
 और  जिस  दौरान  नोटिस  दिए  जाते  हैं  कुछ
 लोग  स्टे-आड्डर  ले  भाते  हैं  जिसकी  वजह  से
 उनके  खिलाफ  कार्यवाही  करने  में  कुछ  देरी

 व्  जाती  है  ।
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 SHRI  MANORANJAN  BHAKTA  : Mr.  Speaker,  Sir,  I  au  to  know  from  the hon.  Minister  whether  the  same  logy

 will  be  agplicable  in  the  case  of  unautho- rised  encroachments  in  the  Union  Terri-
 tory  of  Andaman  and  Nicobar  Islands.

 SHRI  SIKANDAR  BAKHT  :  I  am
 sorry,  I  need  your  direction  whether  this
 question  flows  from  this  question.

 SHRI  MANORANJAN  BHAKTA  ; This  is  a  general  question.
 MR.  SPEAKER:  No,  No.

 श्रो  लालू  प्रताद  :  प्रध्यक्ष  महोदय,  फरूखा-
 बाद  में  डिमालिशन  का  काम  किया  गया  है।
 इस  तरह  के  केसेज़  में  लाखों  गरीब  लोग  जोकि
 बसे  हुए  हैं  उनको  उजाड़  कर  फेंक  दिया  जाता
 है।  मैं  जानना  चाहता  हूं  कि  उनको  फिर  से
 बसाने  की  कोई  योजना  सरकार  के  पास  है  ?

 ह । ६  धशिकन्दर  बलन :  फरुखाबाद  में  कोई
 डिमालिशन  नहीं  ह्भ्ा  है।

 श्रीमती  भूणाल  गोरे:  मैं  मंत्रा  जो
 से  जानना  चाहती  हूं  कि  इरू  तरह  के  जो
 नये  प्रनभयराइज्ड  कांस्ट्रवशन  होते  हैं  उनके
 अकृपाई  हाने  से  पहले  ही  श्राप  काई  का  यंवाही
 नहीं  कर  रूकते  या  कोई  नया  कानून  नहीं
 बना  सकते  जिससे  कि  मरीब  लोगों  के
 एक  बार  बस  जाने  के  बाद  धरों  कोफिर
 तोड़ना  न  पढ़े ?

 श्री  सिकदर  बल्त।  यह  सवाल
 सरकार  के  विचाराधीन  हैं  कि  इस  से  पहले
 कि  इस  प्रकार  की  रचना  कोई  बड़ी  शक्ल
 अभड्तियार  कर  ले,  उस  को  कैसे  रोका
 जा  सकता है :

 SHRI  M.  N.  GOVINDAN  NAIR  :
 May  I  know  the  number  of  houses  already
 demolished  in  unauthorised  colonies  and
 the  ber  of h  intended  to  be  de- lished  in  such  and  also  wheth
 you  have  exceeded  the  number  of  houses
 demolished  during  emergency.

 SHRISIKANDAR  BAKHT  :  I
 require  notice  for  this.
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 National  Children’s  Board

 S214  PROF.  P.  5.  MAVALANKAR
 Wilithe  Minister  of  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  lay  a  statement  showing  :

 (a)  whether  Government  have  sct  up  a
 National  Children’s  Board

 (b)  Full  details  of  its  personnel  during all  these  years  (since  inception  to-date)  ;

 (०)  whether  similar  Boards  in  various
 States  have  also  been  set  up  and  whether

 they  are  given  financial  assistance  and
 policy  guidance  by  the  Central  Govern. ment  ;  and

 (d)  if  so,  broad  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI- MATI  RENUKA  DEVI  BARAKA-
 TAKI)  :  (a)  Yes,  Sir.

 b)  to  (d).  A  statement  is  Jaid  on  the
 Table  of  the  House.

 Statement

 The  composition  of  National  Children’s  Poard  pricr  to  its  reccnstitutien  cn  r0  Febrvary,  3655 and  after  the  reconstitufion  is  as  under  :

 (a)  Composition  of  National  Children's  Board  prior  to  its  reconstitution.
 i.  Prime  Minister.  डे
 a  Minister  of  Education  &  Social  Welfare

 3B.  Minister  of  Health  &  Family  Planning

 President.

 Working  Chaitman..
 Member.

 4to  42  Nine  Social  Workers  with  experience  of  Child
 Welfare  Services  Members.

 Gi)  Shri  Arvind  Netam,  Deputy  Minister  of  Educa+
 tion  &  Social  Welfare.

 (ii)  Shri  Kireet  Joshi,  Education  Adviser,  Ministry  of
 Education  &  Social  Welfare

 Gii)  Smt.  Shanta  Gandhi,  Director,  Bal  Bhavan.

 (iv)  Shri  S.  Balasundarany,

 (v)  Miss  A.  Chari,

 (vi)  President,  Indian  Academy  of  Paediatrics.
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 (vii)  Dr.  B.  N.  Tandon,  Head  of  Department of  Gastro-
 lean  All  India  Institute  of  Medical
 Sciences,  New  Delhi.

 (viii)  [2  Social  Workers  had  not  been  nominated.}
 &  (ix
 0  persons  nominated  by  State  Governments  and  5

 persons  by  UT
 among  those  who  are  concerned  with  Child  Welfare
 Services  .

 (i)  Shri  Nyapathi  Raghava  Rao  °  .
 (ii)  Smt.  Malti  Barua  .  .  .  Assam.

 Members.
 Andhra  Pradesh...
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 (ili)  Dr.  Ram  Raj  Prasad  Singh  Bihar

 (iv)  Shri  Amar  Singh  Chowdhary  Gujarat
 (v)  Choudhary  Shyam  Chand  .  Haryana
 (vi)  Smt.  Gaura  Devi  .  Himachal  Pradesh

 7  (vii)  Begum  Sheikh  Mohammed  Abduallh  Jammu  &  Kashmir

 (viii)  Smt.  Manorama  Madhawaraj  नि  Karnataka

 (ix)  Shri  Shivbban  Solanki  .  Madhya  Pradesh

 (x)  Shri  Rishang  Keishing  ‘  *  Manipur.
 (xi)  Shri  Radha  Raman  gli  नि  UT  of  Delhi

 (xii)  Smt.  Shashikala  Kakodkar  °  UT  of  Goa,  Daman  &  Diu

 (xiii)  Smt.  Simone  Sinnas  .  UT  of  Pondicherry
 .  26-27.  Two  representatives  from  the  Lok  Sabha  Members

 (i)  Smt.  Mukul  Banerjee,  M.P.  ee
 }  mata:  ‘January  का

 (ii)  Shri  K.  Mayathevar,  M.  P.
 28.  One  representative  frum  the  Rajya  Sabha.

 Smt.  Margaret  Alva,  M.  P.  °  *  (uptn  20-12-97)
 Smt.  Vidyawati  Chaurvedi,  M.P.  नि  (with  effect  from  reiatg  TN.

 2y,  Chairman,  Central  Social  Welfare  Board  Member

 30.  Director,  National  of  Public  Coope: &  id  Development.  Member

 gi.  Secretary  to  the  Government  of  India,
 Department  of  Social  Welfare  डे  Member-Secretary

 #  (b)  The  position  of  the  tituted  National  Children's  Board  is  as  given  below  :
 3«  Prime  Minister  .  .  .  President
 2.  Minister  of  Education  and  Social  Welfare  Working  Chairman
 3  Minister  of  Health  and  Family  Welfare  Member

 ”  Minister  of  Finance  Member

 5  Deputy  Chairman,  Planning  Commission  द  Member
 6.  Minister  of  State  for  Education  and  Social  Wel-

 fare  नि  .  न  Mem

 ~yeort.  Five  Social  Workers  with  experience  in  Child  Welfare  .  Members

 ti)  President,  Indian  Academy  of  Paediatrics,
 Bombay.

 ii)  Smt.  Tara  Ali
 Fe  4

 President,  international )  Union  of  Child  W

 (iii)
 peace  Indian  Council  for  Child  Welfare,

 (iv)  Prof.  A.  P.  Barnabas,  Indian  Insiitute  of  Public
 Administration,  New  Delhi

 itv)  Mother  M.  Teresa

 wo
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 tat6,  Five  Ministers  of  Stage  Governoatats  dealing  with  child  Members
 wellare,  age  exch  from  the  five  regions  88  per  appendix,
 beginning  in  alphabetion)  onder,  each  to  serve  a  two-
 year  term  by  rotuticn  3

 i)  Mini  of  Child  Wi  Andhra (iy  ister  in-charge  elfare,

 (ii)  Minister  in-charge  of  Child  Welfare,  Amam  .

 (iii)  Minister  in  charge  of  Child  Welfare,  Bihar.

 (iv)  Minister  in-charge  of  Child  Welfare,  Gujarat  .

 (v)  Minister  in-charge  of  Child  Welfare,  Haryana  .

 wy  Lt.  Gavernor/Ohief  Commissioner  of  one  of  the  Union  Member
 Territories  beginning  in  alphabetical  order  for  a  term
 of  twa  years  by  rotation  3

 Chief  Commissi  of  Andaman  and  Nicobar
 ietands,

 8-19.  Two  representative  from  Lok  Sabha  .  .  «  Members

 (i)  Smt.  P.  Chavan

 (ii)  Sr.  Shanti  Devi  ०  >

 2.  One  represeatative  from  Rajya  Sabha  ७  Member

 Smt.  Vidyawati  Chaturvedi  हि  2  (upto  9-4"1978)

 Smt.  Fathema  Ismail  Py  ry  .  o  (wel.  12-6-1978)

 at.  Chairman,  Central  Social  Welfare  Board  Member

 22.  Director,  National  Institute  of  Public  Cooperation
 aad  Child  Development.  *  «©  «  Member

 e3.-Sscretary,  Department  of  Social  Welfare  eo  Member-Secretary

 ToraL

 30°

 |
 a
 |

 t
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 Appendix
 NORTH  EASTERN

 t.  Assam
 a.  Manipur
 3.  Meghelaya

 ,  4.  Nagaland
 5.  Tripura

 EASTERN
 6.  Bihar
 7.  Orissa
 a.  Sikkim
 oe  West  Bengal

 NORTHERN
 to.  Haryana
 ir.  Himachal  Pradesh
 xa.  Jammu  &  Kashmir
 13.  Punjab
 iq.  Uttar  Pradesh

 WESTERN
 15.  Gujarat
 16,  Madhya  Pracicsh

 कफ  Maharashtra
 18.  Rajasthan

 SOUTHERN

 tg.  Andhra  Pradesh
 20.  Karnataka
 धा.  Kerala
 22.  Tamil  Nadu

 2.  State  Children’s  Boards,  simi:  r  to
 the  National  Children’s  Board  have  aheady been  set  up  in  all  the  States/Unien  Terri-
 tories,  except  in  the  State  of  Gujarat  and
 the  Union  Territory  of  Chandigarh.  State
 Government  of  Gujarat  is  censidcrirg  the
 question  of  setting  up  a  State  Children’s
 Board  and  this  isawaited.  The  Unicn
 Territory  of  Ghandigarh  has  becn  exempted from  setting  up  a  Children’s  Board  because of  the  small  size  of  the  Unicn  Territory.

 3.  No  financial  assistance  is  given  by  the
 Central  Government  to  the  State  Children’s
 Boards.  The  National  Children’s
 Board  was  envisaged  to  provide  a  focus  and

 “a  forum  to  plan  &  review  and  properly coordinate  the  multiplicity  of  services  to
 mect  the  needs  of  children.  ‘The  decisicns
 taken  in  the  meetings  of  the  Naticnal
 Children’s  Board,  frcm  time  to  time.  are
 communicated  to  the  State  Governments
 and  Ministries  of  Government  of  India  for
 policy  guidance  and  action.

 PROF.  P.G.  MAVALANKAR  :  May!
 know  from  the  Government,  does  the
 National  Children  Board,  which  has  been
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 onstituted  as  per  the  statement,  meet  only once  a  year  or  oftencr  ?  In  view  of  the  fact
 that  the  International  Children’s  Year  is
 coming  next  year,  is  the  Board  going  to
 have  frequent  meetings  and  more  concrete
 programmes  ?  Will  more  funds,  in  view
 of  the  Children’s  Year  coming  next  year, be  allotted  to  this  Board  which  has  been
 constituted  ?

 SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI:  According  to  the  original  idea
 the  Board  was  to  meet  once  a  year.  In
 view  of  the  fact  that  72979  has  been  de-
 clared  International  Children’s  Year,  the
 present  Board  which  was  constituted  in
 February  last  has  already  had  two  sittings.
 The  Prime  Minister  presided  over  them.
 It  shows  that  due  importance  has  been
 le  to  International  Children  Ycar.

 sides  the  Board,  there  is  an  ad  hoc  Steer-
 {ng  Committee.  That  Committee  mects
 from  time  to  time  to  look  after  and  to  over-
 see  the  plan of  the  International  Year  of
 the  child.

 PROF.  P.  G.  MAVALANKAR  :
 The  statement  shews  that  enly  the  State
 of  Gujarat  is  left  out  in  terms  of  censtitu-
 ting  the  Board  in  the  State.  Will  the  Cen-
 tral  Government  insist  that  not  enly  the
 State  of  Gujarat  appoints  its  Board  quickly but  all  these  Boards  ccmprised  really
 knowledgable,  genuine  pecple  interested
 in  child  welfare  and  these  posts  are  not  filled
 up  in  termsof  either  patronage  or  just
 giving  a  job  tosome  one.  1  am  asking  this
 especially  because  of  the  fact  that  the
 position  of  children  is  dismal.  In  certain
 States  of  India  it  is  so  horrible  that  unless
 the  Boards  are  constituted  correctly  ord
 properly  on  the  basis  of  its  having  right
 personalities  and  funds  are  alse  given,
 nothing  will  happen.

 The  statement  shews  that  no  frerciz!
 assistance  is  given  by  the  Centre.  Mey  I
 know  why  should  the  Centre  not  give
 financial  assistance  to  the  State  ‘Beares
 particularly  in  view  of  the  fact  that  mere
 things  have  to  be  dene  next  ycar  ?

 SHRIMATI  RFNUKA  LEVI  B/RA-
 KATAKI  :  The  first  part  of  the  auesticn
 is  regarding  the  State  Beard  in  Guirset.
 Gujarat  is  hen.  member's  cur  State,
 They  have  a  Wemen  erd  Child  Welfrre
 Department.  Most  prebably  they  therght
 that,  that  Department  will  ke  eble  to
 manage  it.  New,  they  heve  given  this
 understanding  that  they  are  goirg  ४४  brve
 Children’s  Board  probably  by  the  erd  cf
 December  or  so  and  they  have  alreecy started  the  Internaticnal  Ycar  cf  the  child
 activity.

 So  far  as  the  funds  to  the  State  Govern
 ments  are  ccncerned,  I  think  the  hon*
 members  will  get  a  cepy  ef  the  plen  *
 action,  We  have  sent  it  to  the  Derar-
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 ment  of  Parliamentary  Affairs  and  that
 will  be  circulated  to  the  hon.  members  in
 a  day  or  to-day  or  to-morrow.  Most  of
 the  activities  are  through  the  State  Gov-
 ernments  as  will  be  seen  from  the  plan  of
 action.  We  have  requested  the  State
 Governments  to  make  a  provision  in  their
 State  Plans.  Planning  Commission  has  al-
 ready  agreed  to  give  that  money  to  the
 State  Governments.

 DR.  VASANT  KUMAR  PANDIT
 I  am  glad  that  the  hon,  Minister  has  said
 that  she  has  activised  the  children’s  Boards
 and  that  certain  plans  are  being  drafted
 for  979—International  Year  for  the  Child,
 May  I  askthehon.  Minister  what  specific
 plans  have  been  drawn  in  the  two  meetings
 which  had  taken  place  ?  Now  we  are
 almost  at  the  end  of  1978.  What  plans
 are  going  to  be  functioning  in  what  time
 and  what  are  the  criteria  ?

 SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI:  =  The  strategy  of  the  child
 welfare  in  successive  as  well  as  this  Inter-
 national  Year  should  be—an  integrated
 appreach  to  child  welfare  to  provide
 coverage  to  the  Scheduled  Castes  and  the
 Scheduled  Tribes,  giving  emphasis  to
 health,  nutrition  and  education.

 SHRI  K.  LAKKAPPA  :  _  This  is  a
 very  vital  issue.  To  oversee  the  children
 welfare,  the  present  Government  is  not
 sucerssfully  organising  the  national
 programme  with  full  financial  assistance.
 The  need  of  the  hour  is  much  more.

 But  certain  fascist  forces  are  operating  so
 far  as  the  activilies  of  the  children  are  con-
 cerned,  Certain  national  outlook  has
 to  be  given  to  this  to  over-see  develop- mental  activities  of  the  children  of  the
 country.

 Therefore,  will  the  hon,  Education
 Minister  kindly  explain  whether  there  is  a
 national  scheme  for  the  welfare  of  the  child
 inthe  country  with  full  financial  assist-
 ance  ?  In  many  States,  there  are  no
 Boards.  _  Will  the  hon.  Minister  assure
 that  he  will  have  a  national  perspective  in
 developing  welfare  boards  fr  the  child
 t  hout  the  country  so  that  the  mind

 of rents  is  developed  and  is  not  side-tracked
 by  the  fascist  forces  which  are  operating in  this  country  right  from  the  child  stage.

 SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI  :  So  far  as  the  natiog  al  policy is  concerned,  the  hon.  member  most  pro-
 bably  knows  that  we  have  a  national
 policy  for  children,  So  far  as  this  Govern.
 ment  is  concerned,  the  moment  we  took
 Over,  we  re-constituted  the  National
 pt  bel ane  fee  a

 the  State
 ees Social  Welfare  who  are  alap  in  ०

 Child  Welfare,  for  a  meeting.  "There,  we
 $296  LS  —~2
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 discussed  the  plan  of  action  which  I  have
 JUstnow  mentioned.  All  the  State
 Governments  have  accepted  it  and  for  that,
 funds  will  be  made  available  by  the  Plan-
 ning  Commission  to  implement  these  pro-
 gtammes  within  the  State  plans.

 MR.  SPEAKER  :  Question  No,  ‘RIS.

 SHRI.  JYOTIRMOY  BOSU:  May  I draw  your  attention?  You  have  made
 observations  during  Questicn  Hour  which
 are  very  unkind  and  have  no  lags  to  stand
 upon,  Infact,  yourutteranceshave  misled
 the  House.  Rule  48,  with  regard  to  price of  sugarcane,  sub-rule  Bee  ««

 MR.  SPEAKER:  I  have  read  out  the
 direction  on  the  rule,  the  earlier  Speakers have  given.  (Interruptions).

 SHRI  JYOTIRMOY  BOSU:  Cana
 direction  supersede  the  rule?

 MR.  SPEAKER:  No,  it  is  only  an  ex-
 planation;  nothing  more  than  that.

 Conference  of  Towa  Planners
 OF

 fanz.  SHRI  MUKHTIAR  SINGH
 MALIK:
 “DR.  SAROJINI  MAHISHI  :

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RFHA-
 BILITATION  be  pleased  to  state:

 (a)  whethera  meeting  of  Town  Planners
 was  held  in  New  Delhi  during  the  first  weck
 of  November,  3978:

 f(b)  ifso,  names  and  number  of  perscnnel
 who  participated  in  the  ccnference;  and

 (c)  the  matters  discussed  and  decisicns
 arrived  at?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT)  :  (a)  Yes,  Sir.

 (b)  Thirty-five  cfficers  participted  in  the
 meetin; &

 List  of  participants  is  placed  cn
 the  Table  of  the  Sabha.

 (०)  A  ntatement  giving  the  important
 items  discussed  and  rece  dati
 thereto  is  also  placed  on  the  Table  of  the
 Sabha.
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 Andhra  Prade
 Assam  .

 Bihar.
 Gujarat.
 Haryana
 Himachal  Pradesh
 Kerala.
 Karnataka
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 List

 List  of  participants  to  the  mect  of  Chief  Town  Planners  of  States  and  Union  Territcries—Leld
 on  gth  November,  1978,  in  Vigyan  Bhavan,  New  Delhi}
 sh.

 Madhya  Pradesh
 Maharashtra

 Nagaland
 Orissa

 Punjab.
 Rajasthan

 Tamil  Nadu
 Uttar  Pradesh

 West  Bengal  .
 Dadra  &  Nagar  Haveli

 19.  DelhiDevelopment  Authority

 20.  Goa.  .  न  -  द

 ai.  Pondicherry  e  7  ‘  ao

 Shri  N.  Venu  Gopala  Reddy,  Director  ०  Town  Planning
 Shri  D,  P.  Nath,
 Town  Planner  ana  Ex.  Officio  Director  of  Town  Plann-

 ing.3
 Shri  R.  L.  Bawa,  Chief  Town  Planner.
 Shri  D.  G.  Pandya,  Senior  Town  Planner.
 Shri J.  C.  Chopra,  Senior  Town  Planner.
 Sari  R.  K.  Mehta,  Town  &  Country  Planner.
 Shri  K.  Thomas  Poulose,  Senior  Town  Planner.
 Shri  N.  Govindappa,  Director  of  Town  Planning.
 Shri  K.  Kaplish,  Chief  Town  Planner,
 Shri J.  6.  Keskar,  Director  of  Town  Planning.
 Shri  S.  8.  Mitra,  Senior  Town  Planner.
 Shri  0.  R.  K.  Patnaik,  Director  of  Town  Flenning.
 Shri J.  5.  Ghuman,  Chief  Town  Planner.
 Shri  8.  Kambo,  Chief  Town  Planner  &  Arch.  Adviserge
 Shri  V.  T.  Thurairaj,  Director  of  Town  Planning
 Shri J.  P.  Dube,  Chief  Town  &  Country  Planner.
 Shri  C.  Mazumdar,  Chief  Town  Planner
 Shri  0.  D,  Sunctankar,  Associate  Town  Planner  inchar

 of  Town  Planning.
 qe  Shri  V.  V.  Bodas,  Director  City  Planning.

 2.  Shri  5  C.  Gupta,  Addl.  Director  (Planning).
 Shri  S.  P,  Deshpande,  Chief  Town  Planner.”
 Shri  Martin  Kolandai,  Senior  ह  wn  Planner.

 Town  and  Country  Planning  Orga-
 nisation}

 aq  ShriS.  5.  Shafl,  Chief  Planner.

 a.  ShriB.N.  Rahalkar,  Town  &  Country
 Planner.

 g.  ShriR.S.  Chadha,  Economic  Plannere
 Shri  E.  ह  N.  Ribeiro,  Architect

 Pjanner.
 a  Shri  P.  6.  Valsangkar,  Town  &

 Country  Planner
 6.  Shri.  0.  Gupta,  Town  &  Country

 Phanner.
 7.  ShriR.  Ie  P.  Sinha,  Associate  Town

 &  Country  Planner.

 8.  Sti  N.  Ranganathan,  Addl.  Town
 &  Country  Planner.

 9.  Shri  P.  N.  Dave,  Senior  Research
 Officer.

 to.  Shri  5.  S.  Dutta,  Senior  Research
 cer,

 tr.  Shri  M.  B.  Bhatia,  Associate  Indus-
 trial  Economist.

 TR.  Miss  K.  Idnani,  Research  Officer.

 Ministry  of  Works  and  Hous'ng.

 t,  Shri  P.  Ss.  A.
 Secretary  (U.D.)

 a  Shri  K.  K.  Saxena,  Desk  Officer
 (UD-IIT)

 Sundarem,  Pcputy
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 Statement

 37

 The  important  items  discussed  in  the  meeting  of  the  State  Cheif  Tewn  Planners’  and  their
 @ecommendations  are  indicated  below:

 Items  discussed  Recommendations  made

 a)  Protection  and  Preservation  of  the  (a)  All  States  and  Union  Territories  enact  appropriate natural  setting  and  environment  legislation  and  keep  necessary  funds  to  ensure  that
 around  Archaeological  M  arcas  dd  and  historical  places and  Historseal  places,  are  not  spoiled  and  are  adequately  planned a

 Yb)  C-ntral  Scheme  for  Integrated  Ur-  (b)  Stress  be  given  to  the  availability  of  statutory  coms
 bin  D-velopmentin  M  :tropoli  prehensive  plans  as  the  basis  for  integrated

 develop. cities  and  Areas  of  National  Impor-J  m=nt  and  a  state  level  monitoring  agency  be  set  up
 tance.§  association  with  the  State  Town  Plannnig  Department.

 s{c)  “National  Urbanisation  Poicy.  (c)  Early  formulation  of  a  National  Urbanisation  Policy and  increased  financial  allocation  to  urban  areas
 particularly  the  small  and  medium  towns,

 (व)  Decenaialsurvey  ofurban  land  usc;  (d)  The  need  for  decennial  surveys  of  urban  land  use  and and  evolving  and  adopting  ‘Nation.  that  the  first  survey  may  synchronise  with  population ul  Lan  luse  Policy’,  census  1981.

 (९)  Integration  of  Rural  Development  (e)  The  State  Town  Country  Planning  Department  and
 Programnes  within  asp:cial  plan  the  Town  &  Country  Planning  Organisation,  New
 frame.  Delhi,  may  be  involved  in  evolving  a  settlement  system of  basic  villages,  service  village,  service  town  and  a

 market  town—well  in  advance  to  help  the  State
 pint  nen

 in  formulating  policy  decisions  in  this
 regard,

 qf)  Development  of  National  Informas  (f)  It  wasreiterated  that  all  States  should  provide  adequate tion  System  and  establishment  of  funds  for  building  up  such  information  system  at  the Dita  Bank  for  each  State,  state  level  to  aid  urban  and  regional  planning  and
 locational  decisions,  '

 (s)  Constitution ofM  -tropolitantrans-  (g)  Eearly  action  be  initiated  to  set  up  metropolitam
 port  authotitiesin  the  m  ‘tropalitan  transport  authorities  and  the  subject  of  urban  trans-

 >  cities,  ,  port  be  dealt  with  by  the  Centra]  Ministry/State
 Department  dealing  with  urban  development.

 {h)  Creation  of  State  Urban  Develop-  (h)  An  urban  development  fund  be  immediately  set  uP ment  fund  and  carmarking  of  se-  by  all  State  Governments  anid  resources  for  contribu-
 pust

 funds  urtder
 ee  ee  icy  Ld

 this  fund  may  be  indentified,  The "a;nt  program-pss  for  redevelop-  ur!  ‘und  be  operated  by  the  State  Town  Planning ‘ment  schemss  an®  beautification  Boards  where  they  exist  "otherwise  by  State  Town
 “programmes,  Planning  Departinents,  ४
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 SHRI  MUKHTIAR  SINGH  MALIK:
 Part(h)  of  the  Items  discussed  says:

 “Creation  of  State  Urban  Development fund  and  carmarking  of  separate funds  under  urban  development
 programmes  for  redevelopment  schemes.
 and  beautification  programmes.”*

 Has  any  such  fund  been  created  for  the
 development  of  the  villages  in  the  rural
 arcas?

 SHRI  SIKANDAR  BAKHT  :  This  is
 @  recommendation  made  in  the  meeting of  the  Town  Planners,  It  is  still  under  the
 consideration  of  the  Government  and  this
 particular  recommendation  relates  to  the
 recommendations  made  to  the  States.

 SHRI:  MUKHTIAR  SINGH  MALIK: This  is  in  rgard  to  urban  development.
 SHRI  SIKANDAR  BAKHT  :  These

 are  only  recommendations.  These  re-
 commendations  have  been  reccived  by  the
 Government  and  they  are  under  considera-
 tion.  We  have  not  yet  been  able  to  take
 any  decision.

 SHRI  MUKHTIAR  SINGH  MALIK: Tt  must  be  within  the  knowledge  of  the  hon.
 Minister  that  there  isa  great  hue  and  cry inthe  rural  areas  because  the  Town  and

 ,  Country  Planning  Department  in  the  State
 acquirres  very  fertile  land  for  setting  up  of
 markets,  industries  and  new  townships. Will  the  hon,  Minister  direct  the  Town  and
 Country  Planning  Departmentsin  the States  to  acquire  only  barren  land  and  not fertile  land,  for  this  purpose  ?

 Mr,  Speaker,  as  industries  are  very  ims
 Portant,  agriculture  is  also  very  important and  some  of  the  cultivato:s  are  deprived  of their  whole  holdings  when  the  ‘Pown  and
 Country  Planning  Department  acquire their  lands  for  the  setting  up  of  new  indus- tries.  Will  the  Minister  give  directions  to
 that  effect  to  the  Town  and  Country  Plan-
 ning  Department  ?

 SHRI  SIKANDAR  BAKHT  :  Sir, housing  is  a  subject  which  is  in  the  State sector  and  this  acquisition  of  }and  is  done, in  fact,  directly  by  the  States  themselves.
 The  question  of  direction  hardly  arises, but  I  have  noted  the  suggestion  of  the  hon.
 Member  and  I  will  try  to  see  what  can  be
 done  in  this  regard.

 DR.  KARAN  SINGH  :  Sir,  with  the
 in  population  and  the  increasing urbuisation  of  the  country,  this  whole  ques- tiog  of  town  planning  has  become  one  of

 national  importance.  All  sorts  of  unplanned
 townships  are  coming  up  throughout this  country  which  are  really  going  to  create
 tremendous  problems  in  the  twenty-first
 century.  Is  the  hon.  Minister  considering
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 any  series  of  clear  guidelines  to  the  Statca  so that  now  that  this  new
 develor

 ment  is
 taking  place  ab  initio  there  should  be  some
 planning,  or  are  we  sitting  hack  and
 allowing  this  unplanned  growth  to  go?

 SHRI  SIKANDAR  BAKHT  :  With  due
 apologies  I  do  not  think  that  this  question. arises  from  the  original  question  asked,  but.
 still  I  would  like  to  say  that  the  Govern- ment  is  very  much  aware  of  the  problem pointed  out  by  the  hon,  Member  and  we
 have  alrcady  tried  to  identify  seme  small
 towns  for  development,  we  have  round
 about  400  small  towns  with  a  populaticn  of
 one  lakh  to  two  lakhs.  We  think  that  this
 population  should  be  evenly  distributed
 throughout  the  country.  We  have  identi-
 fied  three  towns  for  development  and  for
 the  provision  of  complete  infrastructure  so
 that  those  counter-magnates  are  provided in  those  small  towns  which  are  attracting
 people  to  the  bigger  cities  and  that,  I  think
 should  be  able  to  check  the  unplanned.
 growth  of  smalle:  towns.

 DR.  SUSHILA  NAYAR  :  Sir,  many
 years  ago  scme  of  these  concepts  were
 talked  about  and  discussed  and  it  was  also
 decided  that  there  should  be  certain  krezd
 guidelines  for  not  only  the  towns,  but  also
 the  villages.  So  many  villages  get  washed.
 off  by  the  floc  ds.

 Le
 are  again  built  in

 the  some  haphazard  fashion.  Would
 the  hon.  Ministcr  please  give  us  scme  idea
 of  how  soon  some  of  these  concepts  can  be
 put  into  practice?  Any  new  constructicn
 should  not  be  done  in  a  haphazard  fashion
 and  guidelines  from  the  Centre  which  have
 been  talked  of  for.  God  knows  how  many
 years—I  was  in  charge  of  this  Department in  1962  and  from  then  onwards  all  these
 concept:  are  here,  but  nothing  seems  to
 have  actually  been  put  into  practice.  Can
 we  hope  that  some  of  these  concepts  will  be
 put  into  practice  in  the  near  future.

 SHRI  SIKANDAR  BAKHT  ॥  Since
 the  hon.  Member  has  already  had  the
 experience  of  being  in  charge  of  this  De-

 partment,
 she  must  have  given  guidelines erself.  But  I  just  would  like  to  say  that

 again  the  Centre  can  only  make  suggestions or  make  recommendations.  The  things have  to  be  carried  out  by  the  State  Gov-
 ernments  themselves.  We  are  trying  our
 best  to  make  it  an  organised  effort  and  that
 development  should  take  place  in  an  orga-
 nised  manner.

 MR.  SPEAKER  :  Question  No.  218,
 SHRI  JYOTIRMOY  BOSU  :  Sz,  ९१

 rise  on  a  point  of  order.

 MR.  SPEAKER  :  This  is  the  fourth
 time  you  are  rising  on  a  point  of  order.
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 Question  No.  278  —The  Questionser  is  not
 here.  %

 N».  2:9-~The  questioner  is  ndt
 here.  No.  220  The  questioner  is  not
 here.  Now,  Question  No.  221.

 Baddha’s  Monuments  in  Kushinagar
 +

 @a2:.  SHRIMATI  PARVATI  DEVI:
 SHRI  ISHWAR  CHAUDHRY:

 Will  the  Minister  OF  EDUCATION
 ‘SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  two  of
 Bui  thist’s  holiest  places  located  in  Kushi-
 magar  (U.P.),  the  temple  where  Gautam
 Buddha  attained  nirvana  and  the  giant
 circular  stupa  standing  on  the  spot  where
 his  mortal  remains  were  cremated  are
 sinking  because  of  water-logging  and  re-
 curring  floods  in  the  area  ;

 (b)  whether  it  is  also  a  fact  that  the
 main  danger  to  the  monuments  is  from  the
 rising  sub-soil  water  table  and  the  yeear round  wate-logging,  contributed  by  many ‘small  rivers  and  rivulets  around  which  join ‘the  river  Gandak;  and

 (दी  if  so,  whether  Government  propose ‘to  alopt  soohisticated  engineering  techni-
 -qaeslike  the  one  employed  in  Mohanjodaro -excavation  ‘sites,  ?

 THE  MINISTER  OF  EDUCATION, SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER)  :

 (a)  There  is  no  report  of  sinxing  of  the
 Ramabhara  stupa  and  the  Nirvana  Tem-
 ple  and  the  attached  stupa,  situated  on  an
 ‘elevated  platform  at  Kushinagar.

 (b)  In  the  low  laying  excavated  remains,
 witer-logzing  has  been  noticed  which  is
 da:  to  stasonal  rains  and  rise  in  the  sub-soil
 water  table.  The  accumulated  water  is
 being  pumped  out  periodically  at  present.

 (०  The  situaton,  now  obtaining  at  the
 Rite,  does  not  warrant  any  pt

 ted
 technique  to  bs  adopted,  in actions  already  taken  in  respect  of  the  safety
 cf  the  stupa  under  renovation.  However, ।  oernment  will  take  appropriate  steps, १  sen  situation  s0  warrarits.

 watt  पाती  देवो :  प्रध्यक्ष  महोदय,
 वौतम  बुद्ध  से  संबंधित  इस  पवित्र  स्थांन  को

 सुरक्षित  रखते  के  लिए  भारत  सरकार  ने

 क्या कदम  उठाये  हैं।  इस  वर्ष हस  पर  कितनी

 रकम  खर्च  की  जायेभी  ?  क्या  इस  स्मारक  को
 बाढ़  से  बचाने  और  इसकी  स्थायी  सुरक्षा  'के
 लिए  सरकार  ने  विशेषज्ञों  की  राय  ली  है  ?

 DR.  PRATAP  CHANDRA  CHUNDER:
 1  have  already  said  that  repairs  are  being done  and  the  expenditure  incurred  year- wise  for  carrying oe  special  repairs  and
 maintenance  of  these  monuments  are  as
 follows:

 Year  Special  Annual
 Repairs  Repairs

 1975-76  .  छि.  8895  Rs.  13,792
 1976-77  «  ts.  51039  Rs.  9,798
 1977-78.  Rs.  27,496  Rs.  8,743

 Provision  of  Rs.  60,000  for  special  re
 pairs and  Rs.  20,000  for  annual  repairs  has  ey

 provided  in  the  current  ycar.
 MR.  SPEAKER  :  Is  it  the  opinion

 given  by  the  experts?
 DR.  PRATAP  CHANDRA  CHUNDER:

 हु  have  already  said  that  it  has  been  found
 that  there is  no  substantial  report of  sinking. Because  they  are  low-lying  areas  there  is
 water-logging  due  to  seasonsal  rain  and
 the  sub-soil  water  table  is  also  arising.

 Therefore  unless  some  construction  is
 made  in  the  rivers  in  the  neighbourhood,
 this  danger  will  be  there.  So,  maintenance
 and  special  repairs  are  being  done.

 stadt  cat  दैशो  :  भगवान  बुद्ध
 के  जीवन  से  सम्बन्धित  कुशीनगर  मंदिर  भौर

 स्तूप  हमारे  देश  के  संस्कृति  में  महत्वपूर्ण
 स्थान  रखते  हैं।  भारत  जौर  विदेशों  के  लोग  इत
 स्वानों  को  देखने  झाते हैं  न स्तूप  भारतीय
 जीवन  दर्शन  का  प्रतीक  है।  दूख  की  बात  है  कि
 यह  महत्वपूर्ण  स्मारक  प्रकृति  की  विनाश  लीला
 का  भंग  बन  रहे  हैं  ,झौर  विलीन  होते  जा  रहे  हैं
 क्या  सरकार  विशेषज्ञों  की  सहायता  ले  कर
 अथवा  यूनेस्को  की  सहायता  से  इस  भमर  कृतियों
 की  रक्षा  के  लिए  विचार  करेंगी  ?
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 DR.  PRATAP  CHANDRA  CHUNDER:
 beads  Lm

 “we
 agree

 with  the  hon.  Member
 t  temp!  is  &  very  important  are

 site  and  that  it  should  be
 Preserved  in  a  proper  manner.  The  Go-
 vernment  is  taking

 ae  iar
 steps.

 necessary,  further  steps But  at  present  there  is  no  need  for  any
 special]  assistance  asthe  hon.  Member  is
 suggesting.

 .  —

 WRITTEN  ANSWERS  TO  QUESTIONS
 Sugarcane  Dues  in  U,  P.  and  Bihar

 204  SHRISHYAM  SUNDER  GUPTA:
 SHRI  ७,  M.  BANATWALLA

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  huge  arrears  of  Cane  Grow-
 wershave  been  outstanding  towards  Sugzr Millsin  U.  P.  and  Bihar  States;  and

 (b)  if  so,  the  names  of  such  5
 ugar

 Mills
 together  with  the  money  outstanding  and
 since  when  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):

 (a)  and  (b).  A  statement  is  laid  on  the
 Table  of  the  Sabha

 (Placed  in  Library,  See  No.  LT-2962/78)

 Revision  of  Delhi  Master  Pian
 SHRIMATI  MOHSINA  KID-

 WAI:  Will  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state

 (a)  whether  the  land-use  schedule  as  laid
 down  in  the  Delhi  Master  Plan,  is  being
 ‘Colonies  in  the  Capital;  and

 whether  any  Committee  of  experts
 is  ee  appointed  to  advise  the  Goven:
 ment  in  the  matter

 MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-.
 BILATION  (SHRI  SIKANDR  BAKHT)

 (a)  In.  the  cess  of  regularisa’  of
 un  edovined  solo  change  of  land  use
 will  be  considered  wherever  necessary.

 wit
 A  high  level

 Fd  ४  Fed  7  ¢  body the  Lt.  |  as  Chairman
 has  laready  been  set  up  to  watch  the

 lopment  of
 Soathorleed  colonies
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 Centres  is Agro-Service  Operating

 207  SHRI  P.  KANNAN:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  ber  of  agro-serv;
 operation  at  present  in  the  country  in  the
 various  States;

 (b)  the  precise  services  offered  by  these
 centres;

 (c)  whether  any  study  has  been  made
 _

 functional  utility  of  these  centres; an

 (d)  steps,  if  any,  proposed  to  be  taken  to
 improve  effectiveness  of  these  centres  ९०  as
 to  make  areal  dentontherural  econcmy  ?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT SINGH  BARNALA):

 (a)  State-wise  distribution  of  2  864  agro service  centres  in  operation  is  given  in  the
 Statement  attached.

 (b)  These  centres  are  rendering  one  or
 more  of  the  following  services,

 (0  Custom
 hiring

 of  agricultural
 machinery  for  Iand  preparation, land  development  harvest

 it  harvesting  operations,  ait
 Ee  of  tubewells,  etc.

 (४)  installation,  maintenance  and
 servicing  of  farm  equipment.

 (iii)  plant  protection  services.

 (iv)  sale  of  fertilisers,  pesticides,  seeds,
 agricultural

 daar,  fuel  oils,  lubricants,  ae,

 )  A  survey  undertaken
 wi reveals  that  they  have  rendered  23

 pha
 to  the

 Hr  community,  part eularly  in  expensive  agric
 machinery  on  custom  basis  sl

 (d)  The  agro-service  entrepreneurs  have
 advised  to  diversify  and

 their  centres  as  composite  service
 input  distribution  centres,  meeting  under
 ene  roof  as  many  agricultural  require- ments  of  the  farmers  as  posible.  The
 training  course  for  these  entrepreneurs has  been  redesigned  so  as  to  give  more time  and
 with  (i)  trading  in  fertilisers  and  other
 inputs,  and  (ii)  business  and  accounting
 management.  Agro-Industries  Cor-
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 porations  and  the  State  Govts.  are  being
 advised  to  also  use  them  increasingly  for
 the  aa

 of  agricultural  inputs,
 hinery  and  imp!

 Statement

 5  State  A
 No.  Service

 Centres
 ins

 operatinn

 w  Andhra  Pradesh  हे  235
 2.  Assam  0

 3.  Bihar  है  हे  242
 ae  Gujarat  7  tog
 5.  Haryana  425
 6.  Jammu  and  Kashmir.  2

 7.  Karnataka  १69
 8.  Kerala  .  0

 9  Madhya  Pradesh  gor
 to.  Maharashtra  346
 t,  Orissa.  34
 i2.  Punjab  .  275
 13.  Rajasthan  .  334
 14s  Tamil  Nadu  789

 15.  Uttar  Pradesh  207
 16.  West  Bengal  989

 ToraL  2,864

 Winding  up  of  Rehabilitation
 Department

 208.  SHRI  SHIV  SAMPATI  RAM  :
 Will  the  Minister  of  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state  i

 (a)  whether  Government  had  decided
 yea  up  the  Department  of  Rehabilita-

 5

 46

 (b)  the  number  of  employees  in  various
 Categorics  working  inthe  Department of  Rehabilitation  ;

 (०)  the  number  out  of  them  who  have  *
 already  been  absorbed  in  other  Depart- ments  along-with  the  details  ;  and

 (d)  when  the  remaining  employees  of
 the  ment  of  Reeahiie  azn  are
 likely  Mg

 be  absorbed  in  other  Depart- ments
 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  Department  of  Re-
 habilitation  would  be  progressively wound  up  on  the  tasks  assigned  to  it  being
 completed.

 (b)  The  number  of  employees  working in  the  Department  of  Rehabilitation  under
 various  categories  is  3

 Group  ‘A’  30
 Group  ‘B’  798
 Group  ‘C’  7  330
 Group  ‘D’  ३658

 Tora  666

 (c)  and  (d).  Do  not  arise  at  present,
 in  view  of  answer  to  part  (a).  €  em-
 ployees  of  the  Department  as  and  when
 rendered  surplus  will  be  considered  for
 appropriate  absorption  elsewhere  through
 the  Central  (Surplus  Staff)  Cell.

 Implementation  of  Dri  Water
 Schemes  in  Rural  Pe  ia,

 209.  S  KESHAVRAO
 DHONDGE  Will  the  Minister  of

 ORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 pleased  to  state  :

 (a)  the  number  of  vill  in  which  the
 scheme  for  providing  drinking  water  to
 the  people  in  rural  areas  has  been  im-
 plemented  by  Central  Government  and
 the  expenditure  incurred  thereon  ;

 (b)  the  number  of
 Ms  2

 (state  wise),
 which  have  benefited  by  this  scheme  and
 the  ६  of  the  financial
 provided  to  State  Governments  by  Central
 Government  for  this  scheme  ;  and
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 (c)  whether  some  has  also
 been  received  from  the  World  Bank  for
 implementation  of  this  ech  ?

 THE  MINISTER  OF  WORKS  AND,
 *HOUSING  AND  SUPPLY  AND  RE-
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 ments,  the  amount  of  grant-in-aid  re-
 leased  during  1977-1978,  the  number  of
 problem  villages  covered  during  that  year
 and  the  allocation  of  funds  made  State-
 wise  during  the  current  financial  year,
 under  the  Centrally  Sponsored  Accelerated MABILITATION  (SHRI  SIKANDAR  laid BAKHT);:  fa)  and  {b).  A  statement  con-  Real  Were  ry  ee taining  information  in  regard  to  the  on  the  Table  of  the  iad

 number  of  problem  villages  fur  winch  No,  Sir. rural  water  supply  schemes  were
 approved

 (०  No,  Sir.
 for  implementation  by  the  State  ne

 Statement
 (Rs.  in  lakhs)

 No.  of  No.  of
 S.  Namne  of  the  State/U.T.  illagesfor  Ai  Expendi  villages  Amount

 No  which  Schemes  of  grant-  ture  covered  allocated
 for  supply  of  _in-aid  curred  during  during
 drinking  water  released  during  1977-578  ‘9787 were  approved  during  1977-78  =  as  re-  for  Wor!

 bend
 the  Cen-  39778

 ahi  poe ty  Spon-  por  y
 sored  ARWS  States/
 Prog.  during  States/  UT.)

 1977-7  UTs)

 Ie  Andhra  Pradesh  569  52°90  150"  32  200  250
 2  Asam...  449  57°60  49°88  54  750

 Shar
 q

 3.  Bi  «  552  242°80  240°  40  बाए  1500
 4  Gujarat  572  332°80  950°00  232  200

 Ss  Haryana  444  342  10°  I5I°24  66  7765
 6.  Himachal  Pradesh  नि  1006  299°60  220°08  308  {330
 9.  Jammu  &  Kashmir  .  775  52.80  35§0°80  23  200

 8.  Karnataka  1074  142° 30°  7400०  24  340
 oe  Kerala  नि  107,  10a"00,  302°98  6  260

 t0.  Madhya  Pradesh  हे  1150.  252°00  256° 8  50  270
 Ane  Maharashtra  400  gi2*80  gia"  54  648  gro
 A@e  Manipur  42  ga 50  49°87  3  [5०
 मम  i40  95°00  19°36  १००

 lhe  Nagaland  96  77°50  75799  8  75
 os.7  Orissa  नि  2619,  18280  180°00  7658  460

 16,  Punjab  458  t02°0  63°299  345  30
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 I  2  3  4  5  6  7

 77%.  Rajasthan  777  252" 30°  '250°00,  35०  250
 18  Sikkim  .  Br  30550  35°97  35

 i9  Tamil  Nadu.
 ह

 74  237°30  25°00  194  290

 ao.  Tripura.  387  ‘Bo: 50  8०9  784  87
 ay.  Uttar  Pradesh  हि  है  हर  2600  952°80,  48°22  59  50०
 22,  West  Bengal  :  3303  4  242° 80  240°  00  965  500

 U.  ड,

 s.  Arunachal  Pradesh  328  20°00  प्पा  49
 a  A.  &  N.  Islands  9  20°00  18-62  2  25
 os  Delhi.  .  4  0°00  76

 +  Goa,  Daman  &  Diu  i2  10°00,  5
 5.  Mizoram  2  35°00  74°80  25
 6.  Pondicherry  ai  10°00  r0°8  75

 Nore:  50%  of  the  amount  allocated  for  works  during  the  current  financial
 ased  to  States  in  August  last  as  the  first  instalment  of  Central  grant-in-aid.

 Fa  aid  (25%  of  oe  anne  allocated  for  works)  is  being  released  to
 States/U.Ts.  on  the  basis  of  reported  progress  of  expenditure.

 Bupply  of  Water  and  Electricity  to
 vices  under  the  Special

 Housing  Scheme

 *a:rc.  SHRI  HARGOBIND  VERMA  :
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  arrangement for  supply  of  water  and  electricity  has not  been  made  in  the  houses  and  public conveniences  constructed  under  the
 Special  Housing  Scheme  in  Delhi ;  and

 (b)  if  eo,  whether  Government  will  also
 provide

 le  these  facilities  to  the  poor  la-
 there  and  ifnot,  the  reasons

 therefor  and  ifso,  by  what  time  ?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI
 BAKHT):  (a)  and  (b).  Water

 Supply and  electricity  connections  have  not
 provided  for  individual  tenements.  Nor is  it  intended  to  provide  them  to  indivi- duals  at  Government  cost.  However,
 street  lighting  and  public  hydrants,
 public

 lavatories  etc.  have  been  provided or  groups  of tenements.

 Alleged  Irregularities  in  Appoint- ments  in  Kendriya  Vidyalayas
 eg12.  SHRI  MAHI  LAL  :  Will  the

 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased to  refer  tothe  reply  given  to  Unstarred
 Question

 gel
 4579  on  98th  August,  1978

 regarding  a
 2 frregularitics  in

 appa
 int-

 mentsin  Kendriya  Vidyalayas  ai
 (a)  whether  the  requisite  information has  since  been  collected;

 (b)  if  so,  the  details  thereof,  and  if  not, the  reasons  for  delay  ;

 state  :

 (c)  the  total  number  of  TGT  and PGT  teachers  in
 ae  Rents

 Vidyalaya Sangath  the  ber  of  Scheduled
 Castes/Scheduled  ‘Tribes  persons  out  of them  separately  ;

 (d)
 whether  the  reserved  quota  is

 P  in  all  the  of  posts there  ;  ९०
 (e)  if  not,  the  reasons  for  backlog  ;

 and
 (f)  when  the  backlog  will  be  completed from  amongst  the  candidates  enrolled  in

 various  emia loyment  exchanges  in  Delhi and  in  the  country  ?  =
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 THE  MINISTER  OF  STATEIN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 Soret
 RENUKA  DEVI  BARA-

 TAKI):  (a)  Yes,  Sir.

 (b)  Information  is  givenin  the  State-
 ment  laid  on  the  Table  of  the  House.
 [Placed  in  library.  See  No.  LT/2963/78}.

 (c)  The  number  of  TGTs  and  PGTs
 working  in  Kendriya  Vidyalayas  (as  on
 t-8-3978)  was  2704  and  7794  respectively,
 The  category-wise  break-up  of  the
 number  of  Scheduled  Caste  and  Scheduled
 Tribe  teachers  is  not  available.  How-
 ever,  there  are  842  and  745  Scheduled
 Caste  and  Scheduled  Tribe  employees,
 respectively,  working  in  the  Kendriya
 Vidyalayas  out  of  a  total  staff  of  12,760
 (including  ministerial  and  class  IV
 employees).

 (a)  to  (f).  The  recruitment  of teachers
 is  made  through  open  annual  advertise-
 ment  and  applications  are  invited  through
 the  Employment  Exchanges.  15%  and
 93%  of  the  total  posts  are  reserved  for
 persons  belonging  to  the  Scheduled  Castes
 and  Scheduled  Tribes,  respectively.  All
 efforts  are  being  made  to  fill  up  the  re-
 arrved  vacancies  but  even  with  the  re-
 laxed  standards  it  has  not  been  possible
 to  fill  all  the  reserved  vacancies  by

 d  ]  Fa belonging  to  Scheduled  Castes  and  Sche-
 duled  Tribes.

 कृषि-विभानन  के  लिये  विमान-धालकों  का
 प्रशिक्षण

 215.  श्री  शिवतारायण  सरसूनिया  :
 क्या  कृषि  और  सिंचाई  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  कृषि-विमानन  के  लिए
 विमान  चालक  भारतीय  वायु  सेना  से  प्रति-
 नियुक्ति  पर  लिए  जाते  हैं  ;

 (ख)  क्या  उन्हें  कृपि-विमानन  के  लिए
 प्रशिक्षण  दिया  जाता  है  ;

 (ग)  क्या  अशिक्षण  प्राप्त  करने  के  बाद
 उन्हें  वायु  सेवा  में  वापस  भेज  दिया  जाता  है
 और  नये  व्यक्तियों  को  प्रतिनियुक्ति  पर  लिया
 जाता  है  और  उन्हें  प्रशिक्षण  दिया  जाता  है  ;
 शौर
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 (घ)  यदि  हां,  तो  इस  भ्रावर्ती  प्रशिक्षण
 प्रक्रिया  क ेकारण  झब  तक  कितनी  हानि
 हुई  है  ?

 कृषि  शौर  सिचाई  मंत्री  भी  सुरणोत
 लिह  बरनाला)  :  (क)  जी,  हां  ।

 (ख)  उनको  क्ृषि-विमानन  में  प्रयुक्त
 की  जाने  वाली  तकनीकों  के  सम्बन्ध  में  एक
 अल्पकालीन  प्रशिक्षण  (कन्वर्शन  ट्रेनिंग)
 दिया  जाता  है

 (ग)  सामान्यतः  उनको  उनकी  प्रति-
 नियुक्ति  की  भ्रवधि  समाप्त  होने  के  बाद

 वायु  सेना  में  वापिस  भेज  दिया  जाता  है  और
 उनके  स्थान  पर  श्रन्य  पाइलटों  को  प्रति'नियुक्ति
 पर  लिया  जाता  है  भौर  उन्हें  भी  उक्त  प्रशिक्षण
 दिया  जाता  है  ny

 (घ)  सभी  पहलुझों  पर  विचार  करने  पर
 यह  महसूस  किया  गया  कि  इस  विषय  में  कोई
 हानि  नहीं  हुई  है  ।

 Co:  6 rrespon:  by  Delhi Cou:
 University

 216,  SHRI  A.  BALA  PAJANOR  :
 eA

 ALU  MOHANA- RANGAM  :
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  lessons  for
 the  dence  Courses  opened  by
 Delhi  University  are  supplied  very  tar-
 dily  ;

 (b)  whether  it  is  also  a  fact  that  the
 situation  is  particularly  bad  in  the  case  of
 B.Com  (Honours)  Course  for  second  year  ;

 (c)  the  reasons  for  the  tardiness  on  the

 boat
 of  a  premier  University  like  Delhi  ;

 (d)  details  of  any  st  taken  or  pro-

 pore
 to  be  taken  to  effect  a  meaningful
 ement  ?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 oR.

 PRATAP  CHANDRA  CHUN-
 ER):  (a)  According  to  the  informa-

 tion  furnished  by  the  Delhi  University, there  has  been  some  clay  in  the  des-
 tch  of  lessons  due  to  the  paritial  strike

 by  the  Karamcharis  of  the  University.
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 (b)  and  (c).  Yes,  Sir.  The  Delhi  Uni-
 versity  has  stated  that  the  reasons  for  the
 delay  are  the  time  taken  by  the  teachers
 both  in  and  outside  the  School  of  Cor-
 respondence  to  prepare  the  lessons  and
 to  get  them  printed.

 (a)  The  matter  is
 pry,  ware

 by  the
 authorities  of  School  of  respondence
 Coursesand  the  Continuing  Education
 and  the  Staff  Council  of  the  School  is
 being  urged  to  take  adequate  steps  to
 improve  the  situation.

 ——  rj
 Text  Books  in

 e
 #218.  SHRI  SUKHDEO  PRASAD

 VERMA  :
 SHRI  6.  ४.  KRISHNAN:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state  :

 (a)  whether  Government  are  aware  of

 Rcsveiebihy
 of  text  books  prescribed  in

 Government  Schools  in  Delhi,  ially for  Class  IX  to  XII;  and

 (b)  if  so,  necessary  steps  Government
 Propose  to  take  in  the  matter  ?

 THE  MINISTER  OF  EDUCATION, SOCIAL  WELFARE  AND  CULTURE  :
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  NCERT  curriculum
 upon  which  the  new  pattern  text  books
 have  been  prepared  divides  classes  XI
 and  XII  into  four  semesters,  the  First
 Semester  in  Class  XIand  the  Third
 Sémester  in  Class  XII  starting  in  July and  ending  in  November,  and  the  Second
 Semester  in  Class  XI  and  the  Fourth
 coal

 in  Class  XII  starting  in  Decem-

 NCENT  authorities  have  clarified  that
 the  text  books  for  the  First  Semester  of
 Class  XI  andthe  text  books  for  the
 Third  Semester  of  Class  XII  were  made
 available  in  July,  1978.  The  text  books for  Second  Semester  of  Class  XI  and  the
 Fourth  Semester  of  Cle  XII  which

 pce  on  rst  December,  have  been
 ae

 are
 fr  Sane '»  397  (€  .  Geography  text

 book  for  Class‘XII  which  is  a  low  priority text  book  from  which  only  one  chapter  is
 to  be  taught  durin

 g  the
 ‘ourth  Semester.

 This  book  will  e  available  in
 December,  1978.

 For  classes  IX-X,  allthe  text  books
 were  made  available  in  July,  1978  except

 for  the  History  text  book  forclass  X
 which  was  made  available  in  the  first
 week  of  November,  1978.

 (०)  (i)  The  Central  Board  of  Secondary Education  has  since  modified  its  policy  of
 fecommending  text  booksfor  use  in
 schools  at  the  Higher  Secondary  stage from  the  Academic  Session,  1979.  Books/
 MSS  have  been  invited  from  publishers}
 authors,  a  suitable  set  of  which  would  be
 recommended  after  proper  evaluation.
 NCERT  books  wuld  also  be  got  evaluated
 along  with  other  books  that  might  be
 submitted.  The  major  difference  bet-
 ween  the  present  position  and  the

 iE posed  policy  is  that  the  latter  visualises
 2  set  of  recommended  books  with  freedom
 given  to  schoolsto  choose  any  one  of
 them  in  place  of  just  one  prescribed  book

 (ii)  NCERT’s  books  also  are  being Planned  well  ahead  of  schdcule,  Since
 the  material  has  also  been  prepared  for  the current  academic  session,  next  year  it  is
 only  a  question  of  reprints  and  hence  this
 problem  may  not  arise.

 Government  dation  with

 *ai9.  SHRI
 ak  rear  Reig SAD  YADAV  :  Wi  e  is

 WORKS  AND  HOUSING  AND
 SUPPLY  AND  REHABILITATION  b-
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  many
 euployees  have  been  allotted  Govern-
 ment  accommodation  in  spite  of  their
 having  their  own  houses  ;

 (b)  whether  it  is  also  a  fact  that
 many  Central  Government  employces
 have  not  been  allotted  Government  ac-
 commodation  as  they  have  their  own
 houses  ;

 (०)  the  reasons  for  such  2  different
 treatment  towards  the  employees  of  same
 Government  ?

 MINISTER  OF  WORKS

 an HOUSING ह्  ड
 ont

 alt  ्  ——  = Hott  ernme officers  have  been
 Delhi/New  Delhi.

 (b)  Yes,  Sir.
 di  tial  treatment,

 as")
 ‘There  is  no  on  are  eligible

 for  allotment  of  Government  accommoe
 tion  according  to  the  dates  of  their  priority,.



 55  Written  Answers

 which  arc  reckoned  from  tst  June,  7977  or
 subsequent  dates  in  the  case  of  officers
 ie  priority  dates  fall  after  the  said

 te.

 Effect  of  Siltation  and  Soil  Erosion  en
 ‘Reservoirs  of  River  Valley  Projects In  Eastern  India

 *29n,  SHRI  A.  K.  ROY  :  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state  :

 (a)  whether  Government  are  aware  of
 th  problem  of  unanticipated  siltation  and
 soil  erosion  decreasing  the  capacity  of
 the  the  reservoirs  in  all  the  important River  Valley  projects  in  Eastern  India;

 (b)  whether  it  isa  fact  that  excessive
 emphasis  on  enginecring  and  cement
 construction  and  neglect  of  soil  const-
 ruction  and  environmental  geology  is  the
 prime  factor  responsible  for  this  ;

 (c)  whether  it  is  a  fact  that  the  dimi-
 nished  effectiveness  of  the  Dams  in  Bihar-
 Bengal  borders  is  the  cause  of  recent
 fiood  havoc  in  these  two  States;  and

 (9)  will  Government  make  a  thorough
 probe  into  the  matter

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  and
 (b).  From  the  observations  so  far  mode,
 the  indication  is  thae  the  rate  of  siltation
 in  reservoirs  is  more  than  that  assumed
 at  the  time  of  project  formulation,  but
 further  in-depth  studies  would  be  essen-
 tial  before  a  definite  conclusion  can  be
 arrived  at,  For  this  purpose,  a  high-level
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 (०)  ifao  ,  the  details  thereof  ;  and

 (०)  what  technical  SS
 one

 help  and
 encouragement  have  been  to
 them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 Ss) Tron  :  (a)  and  {b).  Yes,  Sir.
 Modern  Bakeries  have  received  5 preliminary  enquiries  from  new  entre-
 prgneure

 desirous  of  setting  up  small
 ery  units  asking  for  information  on

 technical  assistance,  project  report,  con-
 sultancy  services,  etc.

 (c)  The  applicants  have  been  re-
 quested  to  contact  Modern  Bakeries’
 nearest  iocal  units.  It  is  the  local  units
 of  the  Company  who  will  give  necessary technical  advice  in  all  aspects  of  bakery to  the  prospective  as  also  existing  entre-
 preneurs.  Bakery  Extension  Officers
 are  already  in  positicn  in  a  few  units.

 Pollution

 Y  5
 SHRI  S.  G.  MURUGAIYAN  :

 Wil  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  is  aware
 that  in  M.  Block  of  Laxmi  Nagar
 (Trans-Yamuna)  Delhi  certain  hand
 operated  Dyeing  Factories  are  work-
 ing  day  and  night  polluting  the  atmos-
 phere  ;

 (b)  whether  it  is  also  a  fact  that  on
 of  dirty  chemical  water  spread- committee  of  experts  has  been  ti:

 tuted.  As  siltation  of  reservoirs  results
 from  denudation  of  forests  and  un-
 acientific  land  gement,  this  C
 tee  will  also  suggest  suitable  measures
 for  sediment  control.

 (९)  The  recent  extensive  damages  in
 Bengal  and  the  damages  in  Bihar  are
 primarily  due  to  unprecedented  heavy
 widespread  —_—rainfall  concentrated  in limited  period  and  spread  over  extensive
 areas,

 (d)  Does  not  arise.

 Setting  up  of  small  Bakery  units

 7984
 SHRI  CHATURBHUJ:  will

 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  owned Modern  Bakeries  have  received  appli-
 -cations  fiom  new  entreprencurs  disirous

 of  setting  up  small  bakery  units  in  smaller
 towas  ३

 ing  on  the  roads  every  day  in  large  quan-
 tity,  foul  smell  comes  making  it  inconye- nient  for  neighbouring  people  ;

 (c)  _whether  Health  authorities  of
 Delhi  Municipal  Corporation  have  faield
 ee  prompt  action  in  the  matter; an

 (d)  if  s0,  the  steps  Government  will
 take  in  the  matter?

 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (७).  One  dyeing factory  is  operating  at  irregular  inter
 vals  in  ‘M’  Block  area  of  Laxmi  Na:
 The  waste  water  from  this  factory  is  dis. posed  of  into  a  swamp  marshy  low  lying
 pes!

 as  no  sewerage  system  is  provided there,
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 (c)  and  (d).  The  Health  Department of  ,the  Municipal  Corporation  of  Delhi
 is  taking  necessary  action  under  the  pro- vision  of  D.M.C,  Act  against  the  nuisance
 created  by  this  factory.  During  the  last
 three  months  the  owner  of  the  factory has  been  prosecuted  five  times.

 Subsidised  housing  schemes  for
 Plantation  Workers

 i986.  SHRI  AHMED  HUSSAIN  :
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state  :

 fa)  the  d-tails  how  the  Central  Subsi-
 disel  Housing  Scheme  for  Plantation
 workers  is  being  implemented  in  the
 country  and  if  so,  which  States  have  been
 benetited  by  this  scheme;

 (b)  the  number  of  Plantation  workers
 that  have  been  benefited  by  this  scheme  in
 Assam;  and

 fc)  what  are  the  salient  features  of
 this  scheme  with  regard  to  allotment
 eligibility  and  how  it  is  proposed  to  be
 intensified  ?

 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Section  15  of  the  Plantations
 Labour  Act,  951.  makes  it  obligatory  on
 every  planter  to  provide  and  maintain  for
 every  worker  and  his  family  residing  in  the
 plantation  necessary  housing  accommo-
 dation,  ‘The  model  rules  framed  there-
 under  provide  that  the  employers  shall
 buildhoutesfor  at  least  Bo  of  the  resident
 workers

 ory
 year  until  all  of  them  are

 bp aed
 oused  and  that  no  rent

 shall  de  charged  by  the  employers  for  the
 same,  Many  planters  were  unable  to
 mect  this  statutory  obligation  due  to
 financial  difficulties.  Consequently,  a
 Scherat  known  as  ‘The  Plantation  Labour
 Housing  Scheme’  was  introduced  in
 April,  1956,  to  help  the  planters,  especially
 the  smaller  ones,  to  ful  i  this  obligation.
 The  Scheme,  which  was  included  in  the
 State  Sector  ordiginally  provided  for
 rant  of  loan  assistance  only  to  the  plan- ters  to  the  extent  of  80%  of  the  a
 cost  of  houses.  The  balance  20% was  to  be  contributed  by  planters.  The
 Scheme  was  modified  from  rst  April,  1966, 80  83  to  provide  subsidy  in  to
 loan,  Accordingly,  Central
 assistance  was  provided  to  the  extent  of

 Ed  Of  the  cost  of  houses——50%  loan  and
 23%  subsidy,  the  balance  25%  to  be
 borne  by  the  planters.

 As  the  Scheme  did  not  make  much
 headway,  the  Governmnt  of  India
 transferred  the  Scheme  from  the  State
 Sector  to  the  Central  Sector  w.e.f.
 i-4-I970  with  a  vicw  to  relitvirg  the
 States  of  the  financial  burden  for  imple- mentation  of  the  Scheme,  as

 get
 were

 finding  it  difficult  to  provide  adequate funds  for  the  purpose  out  of  their  cwn
 resources,  Since  plantations  play  a
 vital  role  in  the  grwth  ofnational  eccrc  my, the  Central  Governmnt  decided  to
 meet  873%  of  the  expenditure  in  the  shapc of  50%  loan  and  37$%  subsidy  under
 the  Scheme  w.e.f.  ‘Ing-70.,  The  _plan- ters’  share  was  reduced  frcm  25%  to
 129%.  The  co-operative  societies  of  the

 pentane
 workers  are  also  eligible  fcr

 ancial  assistance  for  constructicn  cf
 their  own  houses  independently  of  the
 employers,  to  the  extent  of  90%  ofthe  ap--
 proved  cost  of  houses—65%  loan  srd
 25%  subsidy.

 This  Scheme  is  at  present,  keing  imyle-
 mented  in  the  States  of  Assam,  Tripura
 and  West  Bengal  in  the  Eastern  Regicn

 of  Karnataka,  Kerala  and  Tamil  Nadu
 in  the  Southern  Region,

 (b)  0०५  0f 2,05,150  eligible  plantaticn
 workers,  approximately  r,22,¢co  workers have  been  benefited  by  this  Scheme  in
 Assam,

 (०)  The  houses  built  under  the  Scheme
 are  required  to  be  allotted  to  the  eligikle
 plantation  workers  on  rent  free  basir.
 ‘The  allotment  of  houses  constructed  by  the
 employers  under  the  Scheme  is  tc  be
 entrusted  to  a  committee,  consisting  of  en
 equal  number  of  representatives  of  the
 employers  and  their  workers,  with  2
 chairman  nominated  by  the  state  Gevein-
 ment  concerned.  The  cmplcyer  cin
 allot  upto  aay

 of  the  hcuses,  at  his  dis-
 cretion,  to  the  eligible  workers,  ‘The
 remaining  houses  are  to  be  allotted  ty
 the  above  mentioned  committee  to  the
 eligible  workers  in  accordance  with
 such  rules  as  may  be  fremed  by  it.

 The  houses  constructed  by  the  co-
 operative  societies  of

 bad
 wer  ke  iy

 ay  to be  allotted  the  socicties  accor  ०
 the  4  H  Fy  cues  to  be  framed  by  them
 with  the  approval  of  the  State  Government
 concerned,

 The  Scheme  was  transferred  to  the
 Central  Sector  w.ef.  t-4-7970  cnly
 with  a  view  to

 accelerating  the
 the  pregre:  cf

 construction  of  houses  nder.  Fx-
 perience  has  shown  that  the  tempo  in  the
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 construction  of  houses  after  the  transfer
 of  the  scheme  to  the  Central  Sector  has
 already  gained  momentum.  According
 to  the  information  received  from  the
 State:  Governmats,  the  number  of  houses

 joned  and  pleted  from  3-4-I970
 to  gt-10-1978  is  20,675  and  13,218  re-

 .Sprctively.  In  ordzr  to  maintain  the
 existing  tempo  in  the  implementation  of
 theschsm:,  the  Central  Governmnt  has
 been  releasing  increased  financial  assist-
 ance  to  the  State  Governments.  Out  of
 an  approved  outlay  of  Rs,  5:00  crores
 for  the  Fifth  Five  Year  Plan  for  this
 echems,  a  sum  of  Rs.  4°50  crores  was
 released  to  the  coacerned  State  Govern-
 mints  during  1974-75,  to  1977-78,  A
 sum  Rs.  3°60  crores  has  geen  provided
 for  the  current  year.

 Repairs  of  Roadsin  Delhi

 1987.  SHRI  _DAJIBA  DESAI:  Will
 the  Minister  op WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  bz  pleased  to  state  :

 (a)  how  much  moncy  has  been  allotted
 for  repair  of  roals  etc.  for  Madan  Park
 and  Chunnamal  Park  and  Manohar
 ‘Park  in  Ward  No.  89;

 (b)  wisther  no  repair  work  has  been
 «carried  out  in  Madan  Park  roads  for  the

 last  over  five  years;

 2
 the  steps  Government  propose  to

 -utilise  the  funds  allotted  in  a  right  way;
 and

 (d)  the  time  by  which  roads  of  these
 colonies  will  be  repaired  ?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE.
 HABILITATION  (SHRI  SIKANDAR
 “BAKHT)  :

 (a)  According  to  M.G.D.,  funds  for
 repairs  to  roads  are  not  allotted  Colony-
 wise  or  Park-wise  but  Ward-wise.  For

 “Ward  No.  89,  (Kirampura)  in  which
 Madan  Park,  Chunnamal  Park  and

 “Manohar  Park  are  included,  the  esti-
 mated  cost  of  annual  repairs  and  =  main-
 tenance  of  roads  asa  whole  amounts  to

 “Rs.  3,02,090.

 (b)  Som:  works  were  carried  out  on
 aporoach  roads  to  these  -colonies  viz., “Madan  Park,  Ch  ]  Park  &  Manohar
 Park.
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 (९)  There  isa  proposal  to
 ee

 nd  Rs.

 gee
 in  Kedar

 ‘Bagi,  (M:  park, unnamal  park)  and  to  take  up  the
 main  road  of  the  colony  first  ofall.  The
 balance  available  will  be  utilized  for  im-
 proving  other  roads  of  the  colony.

 (d)  According  to  the  M.C.D.  the  work
 is  likely  to  be  completed  by  31-3-1979.

 Co:  ation  Gujaranwala
 House  Building.  Cooperative

 Pe  vy
 SHRI  NATVARLAL  B.

 P.  AR  Will  the  Minister  of
 WORKS  AND  _  HOUSING  AND
 SUPPLY  AND  REHACILITATION  be
 pleased  to  refer  to  the  reply  given  tou  Une
 starred  question  No,  77299  on  the  4rd
 April,  972  regrding  the  amount  of  Rs,
 1  lakh  paid  by  the  Gujranwala  House
 Building  Co-operative  Society,  Delhi  for
 the  purchase  of  land  of  Gulabi  Bzgh  for
 housing  purposes  and  the  statement  laid
 on  the  Table  in  reply  to  Unstarred  Ques- tion  No.  5046  on  151.  Ausust,  977  stating thata  sum  of  Rs.  19,38,425°90  has  been
 paid

 as  compensation  to  the  Gujranwala ‘use  Building  Co-operative  Socicty  for
 acquiring  the  land  by  Government  and
 state  which  amount  is  correct;

 (a)  when  the  purpose  of  acquiring  the
 land  was  the  same  as  that  of  the  Soiety  2.¢.
 housing,  the  reasons  for  acquirig  the  land
 by  Government;  and

 (b)  whether  any  land  for  that  land  is
 being  now  allotted  to  the  Society?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)

 The  Society  has  reported  that  it  paid Rs.  :  lakh  as  advnce  to  the  land  owners
 for  purchase

 of  land  from  them  in  Gulabi
 Bagh.  Rs.

 resng:
 go  was  paid  by Government  to  the  Society  as  compcnsa- tion  for  acquiring  their  land.

 (a)  The  land  was  acquired  in  accord-
 ance  with  the  policy  of  the  Government under  the  scheme  of  Large  Scale  Acquisi-
 tion,  Development  and  Disposal  of  Land.

 (b)  No,  Sir.

 Illiteracy  in  Gujarat

 1989.  SHRI  AHMED  M.  PATEL  : Will  the  Minister  of  EDUCATION, be  pleased  to  state  :

 (a)  the  population  shown  in  the  fast two  census  in  Gujarat  Strate;  oo
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 (b)  the  number  of  literate  and  illiterate
 sons  among  them  separately  male  and

 Resale;  and
 (c)  the  steps  taken  by  Government  to

 reduce  the  illiteracy  in  the  country?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.PRATAP  CHAN  DRA  CHUNDER):

 (a)  The  population  of  Gujarat  State  as
 2  igor  and  I97!  Census  Reports  is  as
 follows  ६

 Year  Persons  Male  Female

 3963  8  20638,350  —  0633,902  9999,448
 972  नि  26697,475  19802.  494  २2299  987

 one
 The  number  of  male/female  litrate  and  illiterate  population  of  the  Gujarat  State  is  as

 OWS  :-—~

 Literates  Illiterates

 Year  Persons  Male  Persons  Male  Female

 191  62,83,256  43,73,373.  19,09,883,  14)350,094  6 6260,529  B0,89,565,
 497  95,55,238  63,683,748,  175142,237,  74,98,746,  97,03,492

 (c)  The  Government  have  resolved
 to  wage  a  clearly  conceived,  well-planned and  relentless  struggle  against  illiteracy to  enable  the  masses  to  play  anactive  role
 in  social  and  cultural  change.  Literacy  is
 now  been  recognised  as  an  integral  part of  an  individual’s  personality.  The  Na- tional  Adult  Education  Pogramme formally  launched  on  and  October,
 978  aims  at  providing  educational  faci- lities  to  cover  about  100:  million  illiterte
 persons  in  the  age-group  of  ‘15-35,  within
 the  period  1978-79  to  1983-84.  The
 major  objective  of  the  programme  is  to
 develop  the  country’s  human  resources in  this  vital  age-group  and  enable  the  vast
 majority  Of  illiterte  persons  to  participate effectively  in  the  process  of  National  De-
 velopment.  The  Programme,  besides
 providing  basic  numeracy  and  literacy skills,  also  aims  at  up-grading  the  func-
 tional  skillsand  creating  social  aware-
 ness  amongst  illiterate  messes.  For
 the  successful  pl  of  the
 Programme,  a  National  Board  of  Acult
 Education  has  been  act  up  at  the  Central
 level.  Steps  are  being  taken  to  establish
 State  Boacds  of  Adult  Education  at  the
 Statelevel  also.  Suitable  agencies  are
 also  been  created  at  the  District  level  for
 coordination  and  for  involvement  of

 various  agencies,  including  voluntary
 organisations,  in  the  Prog

 Use  of  Tenements  for  Commercial
 Purposes  in  Kalkaji  Colony  Delhi

 1990.  SHRI  NATHUNI  RAM:  Will
 the  Miniser  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pieased  to
 state  s

 (a)  whether  some  of  the  allottees  of
 Rehabiliiation  Ministry  tenements  in
 Kalaji  Colony  paricularly  in  ‘G’  Block
 are  using  their  reside  for  ial
 purposes;

 (b)  if  so,  whether  this  is  in  conformity with  the  letter  of  allotment  or  lease  deed
 ifnot,  why  it  was  not  noticed  by’  the
 L&LO  and  necessary  penal  action  taken
 against  the  defaulters;

 (c)  whether  in  the  ‘G’  Block  of  Kalkaji home  residences  are  being  used  for  Ginn-
 ing

 ig  a
 thus  causing  health  hazard

 apart
 rom  Clogging  the  drains  and 6  cotton  pieces ४  owing  to  the  houses

 in  vicinity  aid  .......॥
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 (0)  the  reasons  why  the  L&DO  In-
 spec

 tion  staff  could  not  notice  it  and  bring
 ¢  defaulters  to  book  ?
 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLYAND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)

 \

 (a)  Yes,  Sir.

 (b)  No,  Sir,  Whenever  any  breach
 came  to  the  notice  of  Lad  and  Develop-
 ment  Office,  it  has  taken  action  against
 the  defaulting  lessee  in  accordance  with
 the  terms  of  lease,

 (९)  and  (व)  Only  8  portion  of  the  pro-
 perty  at  GI/A,  Kalkaji  is  being  used  for
 Ginning  purposes  and  action  has  already
 been  initiated  against  the  defaulting

 Demand  for  Amend:  of
 University  Act

 t992.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  EDUCATION.  SOCIAL
 WELFARE  AND  CULTURE  be  pleased tostate:

 (a)  whether  Government  are  aware
 about  the  demands  concerning  to  the
 amendment  ofthe  University  Act.  etc.
 faised  by  the  Coordinaion  Committee
 of  the  University  and  College  Teachers
 =

 of  the  Punjab  and  Chandi-
 garh  in  its  meeting  held  on  7th  October,
 1978;  and

 (b)  what  is  the  reaction  of  Government thereto  ?
 THE  MINISTER  OF  EDUCATION

 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER)

 (a)  No,  Sir.

 (b)  Does  not  arise.

 Adalt  Education  Centre  in  Gujarat

 1993.  SHRI  AMARSINH  दि
 RATHVA  :  Will  the  Minister  of  EDU-
 CTION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state  :

 (७)  the  number  of  adult  education
 opened in  Gujarat  State,  District

 wise;  and

 (b)  the  amount  earmarked  by  the  Centre
 to  the  State  of  Gujarat  for  adult  educa-
 tion  Scheme  for  the  current  year  ?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER)
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 (a)  Information  on  the  number  of  Adult
 Education  Centres  opend  in  the  State  has been  called  for  from  the  State  Governe
 ment,

 (b)  During  the  current  year  1978-79, central  grant  amounting  to  Rs.  90,398,590 has  been  released  to  the  Government  of
 a,

 for  Adult  Education  Programmes, under  the  Centrally  Sponsored  Schemes, as  follows  :

 Rs.  23,69,700  under  the  scheme  of
 armers’  Functional  Literacy

 Programme.
 Rs.  391,640.  under  the  Scheme  of

 Non-formal  Education  Pro-
 gramme  for  personsin  the  age
 Broup  15°85

 Rs.  2,77,250  for  strengthening  of
 administrative  structures  for
 Adult  Education.

 The  above  mentioned  central  grants  are
 in  addition  to  the  grant  approved  for
 voluntary  organisations  in  the  State  for
 undertaking  Adult  Education  Program-
 mes,  for  which  an  amount  of  Rs.  19,349650 bas  30  far  been  approved  to  3)  organisa- tions  during  1978-79.

 _ िंदकं0०'७.  Role  in  Housing

 Ht
 SHRI  KUMARI  ANAN-

 T  :  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state  4

 (a)  the  amount  allocated  during
 797879  by  Government  to  State  Go-
 vernments  for  the  purpose  of  housing;
 and;

 (b)  the  amount  HUDCO  is  investing
 and  the  number  of  houses  to  be  construc-
 ted  all  over  the  country  during  this
 period?

 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY
 AND  REHABILITATION  (SHRI SIKANDAR  BAKHT)

 (a)  :  Rs.  297°22  crores.

 (b)  :  (i)  Actual  loan
 ac  ge

 Le  aw
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 (iii)  Number  of  dwell-
 ings  sanctioned  t  =  7490  Nos.

 (iv)  Number  of  dwell-
 ings  likely  to  be
 sanctioned  1,08,000  Nos.

 land  Farming  Drought
 pre”  Areas  of  Maharashtra

 ‘1995.  SHRI.  S.R.  DAMANI:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  Whether  Ministry  have  at  any
 stage  conducted  any  case  study  of  the
 Dryland  farming  being  done  by  the
 Government  of  Maharashtra  in  drought-
 prone  areas  like  Sholapur  and  Ahmceda-
 nagar  districts  to  find  out  the  level  of
 productivity  and  economics  of  different
 Crop  enterprises  ;

 (b)  if  so,  the  outcome  thereof  ;
 id an
 (०)  the  steps  taken  or  proposed  to  be

 taken  to  give  fillip  to  dryland  farming  in
 other  scarcity  areas  of  the  country  ?

 THE  MINISTER  OF  AGRI-
 QULTURE  AND  IRRIGATION
 (SHRI  SURJIT  SINGH  BARNALA).

 8  Dees  Se  arise.
 (जे:  Centrally  Sponsored  Scheme  _  of

 integrated  Dryland  Agriculturual  De-
 velopment  is  being  implemented  in
 projects  in  2  States.  The  dryland technology  as  developed  on  Dryland Research  Centres/Sub-centres  of  Indian
 Council  of  Agricultural  Research  is
 tested  at  these  projects  and  is  recom-
 mended  for  popularisation.  Each  pro-
 ject  covers  a  new  area  of  800  hectares
 each  year,  where,  apart  from  crop  hus-
 bandry,  soil  and  water

 bps  oy
 t, animal  husbandry,  grass-land  fodder

 devel  progra:  including and  training  are  taken
 up.  These  projects  are  demonstrative
 and  probative  in  nature.

 d  pmen'

 A  sum  of  Rs.  4.30  crores  was  re-
 leased  to  the  States  as  grants  and  sub-
 aidies  and  Rs.  2.26  crores  as  oans
 during  the  Fourth  Plan.  Funds  released
 up  to  1977-78  in  the  Fifth  Plan  are
 approsimascly

 Rs.  5.00  crores  as  sub-
 ies  &  grants.

 Dryfarming  also  finds  an  important
 place  in  the  ip  of  the  scheme
 of  ‘Drought  Prone  Area  Programme’

 :  (DPAP).  For  the  Scheme  of  DPAP,  a
 ‘budget  provision  of  Rs.  58  crores  was Made  for  the  5th  Plan  of  which  over
 $296  LS—3,  !

 Rs.  32  crores  have  been  spent  till  Sep- tember  1978.  The  technology  that  is
 developed  at  the  ICAR  research  cenires and  the  Integrated  Dryland  Agricu  ture
 evelopment

 Projects  is  also  utilised  in
 the  ought  pronne  districts  in  the
 country.

 Adoption  of  Water  Pollution
 (Prevention  and  Control)  Act

 by  Maharashtra

 i996.  Shri  R.  K.  MHALGI:  Will the  Minister  of  WORKS  AND  HOUS- ING  AND  SUPPLY  AND  REHABILI- TATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the Government  of  Maharashtra  have  been
 requested  to  adopt  the  Central  Govern. ment’s  water  Pollution  (Prevention  and
 Control)  Act  of  3974  ;

 (b)  if  so,  when  and  whether  it  was  a written  communication  ;
 (c)  what  was  the  response  to  the  said communication  and  whether  any  further follow  up  action  has  been  made;  if

 so,  the  details;  and
 (a)  what  is  the  latest  and  final  re- action  of  the  State  Goverrnent  of Maharashtra  ?

 THE  MINISTER  OF  WORKS  AND HOUSING  AND  SUPPLY  AND  RE- HABILITATION  (SHRI  SIKANDAR
 BAKMT)  (a)  and  (b).  Yes,  Sir,  In
 July  3974  the  Government  of  Maha- rashtra  were  requested  to  alopt  the Water  (Prevention  and  Control  of  Pol-
 lution)  Act,  3924  which  was  passed  by the  Parliament  in  March,  1974.  This was  a  written  communication  from  the erstwhile  Minister  of  State  for  Works  and
 Housing,  addressed  to  the  Chief  Minister, Maharashtra.

 (c)  and  (d).  The  State  Government are  yet  to  take  a  final  decision  in  this
 regard,

 Preservation  cf  Monomenis Constructed  by  Chlatisy  Shines

 ‘1997.  SHRI  BAPUSAHFB  PARUTE- KAR:  Will  the  Minister  cf  FT  U- CATION,  SOCIAL  WFIFARE  AND CULTURE  be  pleased  to  refer  te  the
 reply  given  te  Urstonied  Ovestion  No, t007,enaist  |  Neventar,  repiseirg
 Be

 cnn  of  Meriments  censurcid
 by  Chhatrapati  Shiveji  erd  state:
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 a  tay  dsreils  of  sxteasive  structural
 repiirs  mid:  to  forts  such  as  Rajgarh,
 Sivasri,  Panhala,  Vijyadrug  in  Maha-
 rashtra  ;

 (b)  the  amounts  spent  for  extensive
 structural  repiirs  on  each  of  these  fore
 in  the  year  1977-78  5  and

 (c)  if  the  extensive  structural  repairs
 arenot  made,  the  reasunsfor  the  same
 and  what  amount  Government  propose
 to  spend  by  end  of  March,  3979«

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 DR.  PRATAP  CHANDRACHUNDER)
 i  Structural  =  reprirs  executed  on
 these  forts  includ::  R-storation  of  st-
 rucbares,  strengthening  of  breached
 fort  walls,  witer-tightening  the  wall
 tops,  —  plastering,  pointing  and  water-
 proofing  the  structures.

 (b)  The  expenditure  incurred  for
 special  repairs  during  the  year  1977-78
 for  each  of  these  forts  is  as  follows  :

 Rs.
 Raygad,  District  Kolaba  68,5,  Bele
 Shivneri,  District  Poona  Nil

 Panhula,  District  Kolhapur  14,914/-
 Vijayadurg,  District  Ratna-

 giri.  5,034/-
 (c)  The  Survey  is  undertaking  ex-

 tensive  structural  repairs  during  the
 current  financial  year  for  which  an
 amount  of  Rs.  g0,000/-  has  been  pro-
 posed  to  be  spent  as  detailed  below  :

 Rs.
 Raygad  45,000]
 Shivneri  20,000]
 Panhala  25,000/-

 Winding  ap  of  Refugee  Camps

 1998.  SHRI  K.  MALLANNA  :
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  —  be  pleased  tu  stat

 (a)  whether  it  is  a  fact  that  Gevern-
 ment  are  implementing  a  time  hheund
 programme  of  action  to  wind  up  all  the
 refugecs  camps  and  rehabilitate  the  in-
 mates  ;

 (b)  if  so,  whether  any  such  plan  has
 been  prepared  ;
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 ८)  if  so,  the  details  of  the  same; an

 (d)  whether  displgeed  persons  from
 Pakistan  who  came  during  the  39797 Indo-Pak.  Conflict  have  been  rchabi-
 litated  uptill  now.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT).  (a)  Yes,  Sir.

 (b)  and  (c).  It  is  proposed  to  com-
 plete  the  settlement  ofnew  migrants  from
 former  East  Pakistan  by  the  end  of  the
 year  1982-83.  The  camps  for  the
 Ghhamb  displaced  persons  are  likely  to
 be  closed  by  the  end  of  the  financial  year
 1978-79.  The  displaced  persons  trem
 West  Pakistan  in  Rajasthan  and  Gujarat would  be  settled  97  1979-80.  The  work
 relating  to  the  rehabilitation  of  Sri  Lanka
 repatriates  will,  however,  continue  upto
 1989-90.

 (३)  The  work  relating  to  the  dis-
 placed  persons  from  West  Pakistan  in
 Chhamb  is  almost  complete.  Schemes
 have  been  formulated  in  Rajasthan  and
 Gujarat  for  the  rehabilitation  of  dis-
 placed  persons  asa  result  of  Indo-Pak.
 Conflict  of 197,  and  the  camps  for  them
 are  likely  to  be  wound  up  by  the  end  of
 7979-80.

 मातभावषा  को  शिक्षा  का  साध्यम  बनाना

 1999,  ञ्  युवराज  :  क्‍या
 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  देश  में  मातृभाषा
 को  शिक्षा  का  माध्यम  कब  तक  बनाया  जायेगा?

 विक्षा,  समाज  कल्य/ण  झोर  संत्तति
 मंत्रालय  में  राज्य  मंत्रो  (अम्तो  रेणुका  देशी
 बरकटकी  )  :  शिक्षा  मुख्यतः  एक  राज्य  विषय  है
 शौर  इस  मामले  में  राज्य  सरकार  को  ही
 कार्रवाई  करनी  होती  है।  इस  प्रयोजन  के
 लिए  कोई  समय-सीमा  निर्धारिस  नहीं  की
 जा  सकती  ।
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 maathorised  construction  of  a  Hotel
 Cae  Sardar  Patel  Marg,  New  Delhi.

 2000.  SHRI  DAYA  RAM_  SHA-
 KYA  :  Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  the  names  of  the  persons  who  =  have
 built  unauthorisedly  a  palatial  hotel  in
 an  area  of  32409  sq.  ft.  on  Sardar  Patel
 Marr:

 (b)  whether  the  N.D.M.C.  has  served  a
 notice  for  this  unauthorised  —  construction
 and  imposed  a  fine  of  Rs.  32.40,921  and
 whether  anv  pressure  is  being  put  on  the
 NDMC  for  the  reduction  of  the  fine;  and

 (c)  ifso,  whether  Government  have
 investicated  the  matter;  if  so,  the  oulrome
 thereof  ?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  STIPPLY  AND  REHA-
 RILITATION  (SHRI  SIKANDAR
 BAKHT)  :  fa)  M/s  L.7.C.  Itd.  has  built
 the  hotel  on  Sardar  Patel  Marg  on  a  piece
 ofland  measuring  6  acres  Jeased  out  to  them
 by  the  L  &  DO  through  the  Deptt.  of
 Tourism.  The  Hotel  Project  of  M/s  I.T.

 T.td.  was  approved  bv  the  Deptt.  of
 Tourism  after  inviting  tenders  for  the
 construction  of  a  hotel  in  the  above  plot  of
 land.  The  I.  &  DO  has  entered  into  an
 agreement  withthe  Company  for  the
 lease  of  the  land  for  this  purpose.  There
 is,  therefore,  no  unauthorised  construction
 of  the  hotel  on  the  above  plot  of  land.

 (b)  १९०  fine  has  been  imposed  the
 N.D.M.C.  on  the  Company.  A  aes sition  fee  of  Rs.  2  lakhs  was  however demanded  by  the  NDMC  by  serving  a notice  on  the  company  for  starting  cons- truction  without  first  getting  the  plans

 ja  ean
 The  construction  was  within €  permissible  F.A.R.  and  condonable  on

 payment  of  composition  fee  tothe  N.D. M.C.  The  constructions  were  otherwise within  the  purview  of  buliding  bye-laws and  master/gonal  7  regulations,  that  is, the  plans  as  per  existing  construction  at  site
 would  have  been  sanctioned  by  the  N.D.
 M.C.  in  case  the  party  had  applied  before
 earrying  out  the  construction.  No  pressure whatsoever  has  been  put  on  the  N.D. M.C.  for  reduction  of  this  amount.

 (०)  Does  not  arise.

 Scheduled  Castes/Tribes  in  Clase  I and  II  Posts
 =e

 2001,  SHRI  BHAUSHAHEB  TH- ORAT  :  Will  the  Minister  of  AGRICUL-
 TURE

 AND  IRRIGATION  be  pleased  to
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 (a)  the  number  of  Class  I  and  Class  IT
 posts  in  the  various  departments  of  Agri- culture  and  Irrigation,  department-wise as  on  i8t  April,  1978  and  department-wise
 percentage  of  Scheduled  Castes  and  Sche-
 duled  Tribes  ;

 (9)  how  many  posts  of  class  I  and  class  PT
 officers  have  been  filled  up  during  the  past
 3  years  department-wise  in  the  Ministry
 and  number  of  Scheduled  Castes  candi-
 dates  appointed/promoted  ;

 (c)  whether  the  rules  of  promotion  and
 recruitment  to  the  post  are  so  framed  as
 to  ignore  the  Scheduled  Castes  candidates
 and  what  checks  have  been  provided  to
 ensure  the  recruitment/promotion  of  can-
 didates  from  SC  and  ST‘  to  the  class  T  and
 class  IT  posts  against  the  reserve  quota  ;
 and

 (१)  how  many  class  I  and  class  |  posts are  lying  vacant  for  more  than  3  months  in
 various  departments  of  the  Ministry  and
 steps  taken  for  immediate  filling  of  such
 posts  ?

 THE  MINISTER  FOR  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to  (d).
 Information  is  bein

 i
 collected  and  will  be

 laid  on  the  Table  of  the  Lok  Saha.

 Extension  of  dreaght  prone  area
 programme

 2002.  SHRI  ANNASAHEB  GOT-
 KHINDE  :  Will  the  Minister  of  AGRI-
 CULTURE  AND  _  IRRIGATION  be
 pleased  to  state  :

 (a)  whether  the  Drought  Prone  Area
 Programme  is  being  extended  to  24  more
 districts  this  year  ;  and

 (b)  ifso,  the  district  and  State-wise
 details  regarding  the  same  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH)  :  (a)  No,  Sir.

 (b)  in  view  of  (a)  above,  the  question docs  not  arise.

 Soyabean  Producti

 2003.  SHRI  SURENDRA  BIKRAM  :
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state  :

 (a)  whether  Government  have  taken
 steps  to  raise  the  output  of  soyabean  in  the
 country  ;
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 “(by  how  much  soyabean  is  being  pro-
 duced  in  the  country  presently  and  the  phas-
 ed  programme  to  its in  the  country  ;  and

 (०)  whether  soyabean  is  falling  short  of
 consumption  in  the  country  at  present  ?

 THE  MINISTER  OF  AGRICUL-
 ‘TURE  AND  IRRIGATION  (SHRI  SUR-
 JIT  SINGH  BARNALA)  :  (a)  Yes,  Sir.
 A  Centrally  sponsored  scheme  has  been
 sanctioned  for  implementation  by  the  Go-
 vernment  of  India  for  the  development  of
 Soyabean  in  the  country  since  1971-72
 mainly  in  the  States  of  Madhya  Pradesh
 and  Uttar  Pradesh.

 (b)  No_  official  estimates  of  the  pro- duction  of  soyabean_in  the  country  are  at
 present  available.  However,  an  area  of
 about  2  lakh  hectares  was  covered  under
 the  Centrally  sponsored  sch  for  soyabean
 development  during  1977-78  and  the  tar-
 get  is  to  extend  the  area  under  the  crop  to
 3°40  lakh  hectases  during  1978-79.

 (९)  No  specific  estimates  of  consump- tion  of  soyabean  in  the  country  are  at  pre- sent  available.  Soyabean  is  being  deve-
 loped  to  supplement  edible  oil  availa-
 bility  in  the  country  in  order  to  bridge  the
 continuing  gap  between  the  demand  and
 supply.  Efforts  are  being  made  to  in- crease  the  production  of  different  oilseeds which  include  soyabean  as  well.

 Levy  of  surcharge  on  M.I.G.  Flats
 by  D.D.A.

 2004.  SHRI  PIUS  TIRKEY:  Will the  Minister  of  WORKS  AND  HOUS- ING  AND  SUPPLY  AND  REHABILITA- TION  be  pleased  to  refer  to  the  reply
 ove

 tothe  Unstarred  Question  No.  161 ted  i7th  July,  1978  regarding  levy  of
 surcharge  of  M.I.G.  flats  by  DDA  and state  :

 (a)  whether  it  is  justified  to  levy  sur-
 charge  on  some  of  the  flats  without  iMac. ing  the  public  through  advertisement  and brochure  while  calling  for  applications  ;

 (b)  whether  it  is  justified  when  the DDA  is  not  competent  to  levy  surcharge under  Deihi  Development  Act,  19575,  and
 (९)  whether  thisis  not  an  arbitrary decision  of  the  DDA  during  the  emer-

 gency  ?
 THE  MINISTER  OF  WORKS  AND HOUSING  AND  SUPPLY  AND  RE- HABILITATION  (SHRI  SIKANDAR

 BAKHT):  (a)  and  (b)s  It  is  permissible  to have  inter-category/area  subsidics  while

 DECEMBER  4,  978  Written  Answers  72

 fixing  prices  keeping  in  view
 the  populari

 ty of  the  particular  area.  Thou:  the  in-
 crease  made  was  not  indicated  separately the  allottees  were  apprised  of  the  cost,
 chargeable  for  the  flats.

 (९)  No,  Sir.

 Housing  Loans  to  the  Central
 G  E:  iT ploy

 2005.  SHRI  D.  AMAT  :  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  RFHABILITA-
 TION  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  Central
 Government  employers  are  being  granted
 75  months  hasie  pay  as  loan  fer  the  con-
 struction  of  houses;

 tb)  as  the  cost  of  material  ef  construction
 have  gone  up  very  much,  will  Geverpment
 consider  to  raixe  the  amount;  anid

 (ce)  ifnot,  the  resons  for  the  same  ?

 THE  MINIST!.R  OF  WORKS  AND
 HOUSING  ANT)  SUPPLY  AND  RE-
 HABILITATION  {SHRI  SIKANDAR
 BAKHT)

 (a)  Yes,  Sir.

 (b)  and  (c).  There  is  no  ae  ier
 to

 increase  tne  quantum  of  House  Buildi
 Advance  because  of  paucity  of  funds  and heavy  demand.  The  advance  being  a
 limited  assistance,  the  applicants  are
 expected  to  mobilise  their  own  resources}
 savings  in  addition  to  the  advance  aid  to
 them.  Any  increase  inthe  presnt  limits
 would  mean  availability  of  funds  for  lesser
 number  of  applicants.  Even  at  present,
 it  has  not  been  possible  to  mcet,  with  the
 available  funds,  the  present  demand  for
 House  Building  Advance.

 M.LG.  Flats  allotted  in  Ashok
 Vihar  during  31977

 2006.  SHRI  KISHORE  LAL  :  Will
 the  Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  RFEHABILITA-
 TION  be  pleased  to  state  :

 ta)  whether  it  is  a  fact  that  Rs.  1§,000 extra  have  been  charged  from  the  allottecs
 of  Ashok  Vihar,  Phase  III  |  Pocket  ‘C')  in

 a
 77  and  utilised  for  Resettlement  colonies
 clief  to  weaker  section)  Family  Planning

 rogramme  etc.  ;
 (b)  if  so,  the  reasons  for  financing these  schemes  by  taxing  the  allottees  0

 MIG  flats  who  were  allotted  flats  in  a
 number  of  colonies  during  the  year  197°
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 (c)  if  not,  the  reasons  for  substantial
 difference  in  disposal  cost  as  compared  to
 the  flats  allotted  before  r97€;  and

 (d)  whether  the  Government  will”
 consider  to  refund  the  excess  amount
 charged  ?

 THE  MINISTER  OF  WORKS.  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)

 (a)  No,  Sir.  Excess  premium  charged
 ranged  between  Rs.  200  to  Rs.  1800  only.
 The  amount  so  realised  was  utilised  for
 giving  subsidy  to  Janta/LIG  etc.  categories
 of allottees  of  flats  in  various  housing  sche-
 mes  and  not  for  resettlement  colonies  and
 Family  Planning  etc.;

 (b)  Does  not  arise.

 (c)  The  position  is  explained  in  reply  to
 (a)  above.

 (d)  No,  Sir.

 S.F.D.A.  in  Orissa

 20076  SHRI  PABITRA  MOHAN
 PRADHAN  :  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state  :

 (a)  whether  the  Central  Government
 are  aware  that  the  Small  Farmers  De-
 velopment  Agency  is  in  operation  in  a
 few  selected  distrite  of  Orissa  including  the
 district  of  Dhenkanal  among  others;  and

 (b)  whether  the  Dug-well  Scheme  adop-
 ted  by  the  Small  Farmers  Development
 Agency  has  been  examined  and  approved
 by  the  Central  Government  to  be  an
 effective,  encouraging  and  helpful  one  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  SHRI  BHANU  PRA-
 TAP  SINGH)

 (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 केन्द्रीय  सरकार  की  आवास  झाबंटन  नीति

 2008.  श्री  नवाब  सिह  चौहान:  क्या

 निर्माण  और  आवास  तथा  पति  और  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  सरकारी  कर्मचारियों  को

 मकानों  का  आंवटन  करने  की  क्‍या  नीति  है  ;

 (ख)  किन  मानदण्डों  के  आधार  पर

 मकान  बनाने  की  अ्रनुमति  दी  जाती  है;  और

 (ग)  होस्टल  आवास  के  लिए  चिकित्सीय

 आधारों  और  नियमों  का  ब्यौरा  क्‍या  है  ?

 निर्माण  और  आवास  तथा  पुति  और

 पुनर्वास  मंत्री  (श्री  सिकन्‍्दर  बख्त)  :  (क)
 पात्र  सरकारी  कमर्चारियों  को  आंवटन  सामा-

 त्यता  उनकी  पात्रता  के  आधार  पर  तथा  अग्रता

 की  तारीखों  के  आधार  पर  किया  जाता  है  ।

 (क)  सरकारी  आवासों  के  आंबटी  उनके

 दखल  के  टाईप  के  वास  में  अपनी  इच्छा  का

 एक  वास  बदलने  के पांत्र  हैं।  इसके  अलावा

 चिकित्सा  आधार  पर  भी  और  परिवार  के

 किसी  सदस्य  की  मृत्यु  के  मामले  में  यदि  आबंटी

 ऐसी  घटना  के  तीन  महीने  के  भीतर  ऐसे
 परिवर्तन  के  लिए  आवेदन  करता  है,  परिवर्तन

 की  अनुमति  है  ।

 (ग)  चिकित्सा  आधार  पर  आबंटन  के

 प्रयोजन  के  लिए  सक्रिय  रूप  में  केवल  टी  ०  बी०,
 कैंसर  तथा  गम्भीर  शारीरिक  अपंगता  को
 ध्यान  में  रखा  जाता  है  ।  होस्टल  वास  के  आबंटन
 के  जिए  पात्नता  इस  प्रकार  है  i

 एक  कमरे  वाला  दो  कमरे  वाला

 पुरूष  कर्मचारी

 महिला  कर्मचारी

 700  रुपए  प्रतिमास॒  000  रुपए  प्रतिमास

 700  रुपए  प्रतिमास  700  रुपए  प्रतिमास
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 Contract  Labour  System  in  F.C.I.

 2009.  SHRI  A  MURUGESAN  $
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  Contract
 Labour  System  is  still  in  existence  in  Food
 Corporation  of  India  and  if  so,  in  how
 many  places  and  how  manv  are  employed
 under  contract  labour  system  and  if  so,
 why  and  when  they  will  be  given  employ-
 ment  as  permanent  staff;  and

 \b)  whether  it  is  afact  that  Food
 Corporation  of  India  Workers’  Union  is
 agitating  and  ifso  what  for  and  what
 action  has  been  taken  to  redress  their
 grievances  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION(SHRI  BHANU  PRATAP
 SINGH)  :

 (a)  Yes,  Sin,  in  209  out  of  (2180
 Storage  Depcts  (owned  and  hired).
 The  number  of  workers  with  contractors  is
 not  known.  It  varies  from  time  to  time  at
 each  place  according  to  the  quantum  of
 works.  Engagement  of  labour  as  perma-
 nent  Staff  of  the  Food  Corporation  of
 India  irrespective  of  the  quantum  of  work
 and  their  output  is  not  considered  advis-
 able.

 (छ)  Yes,  Sir.  The  Food  Corporation
 of  India  Workers?  Union  has  been  agi-
 tating  about  a  number  of  demands,  in-
 cluding  abolition  of  contract,  system,
 increase  inratesfor  payment  to  labour,
 deployment  of  aepartmentalisea  labour  in
 newly  constructed  depots,  further  revision
 of  wage  structure  of  the  deparmentalised
 workers,  implementation  of  incentives
 scheme,  granting  of  family  pension  to  the
 families  of  the  deceased  workers,  recognition
 of  Union,  etc.  Periodical  meetings  are
 held  with  the  Union  to  sort  out  various
 issues.  The  last  meeing  was  held  on
 gen!  November,  978  with  the  Chairman
 and  M.D.  F.C.I.  and  the  grievances  are
 being  worked  into.

 Financial  Assistance  to  ‘Bharati
 vidya”  Institutions

 2010.  SHRI  VAYALAR  RAVI  :
 Will  the  Minister  of  |  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state  :

 (a)  whether  the  educational  institutions
 belonging  to  the  ‘Bharati  Vidya’  receied
 any  financial  assistance  from  Govern-
 ment,  and

 (b)  if  so,  the  amount  paid  during:  the
 last  three  years  ?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULIURE
 (DR.  PRATAP  CHANDRA  CHUNDER)

 (a)  and  (9)  No  educaticnal  instituticn
 belonging  to  the  ‘Bharati  Vidya’  has
 received  any  financial  assistnce  frcm  the
 Ministry  of  Education.

 Setting  up  of  factories  for  Canning
 of  line-Apple  in  Tripura

 gert.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN  :  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  |  be
 pleased  to  state  :

 (a)  whether  in  view  ofthe  plentiful
 yield  of  pine-apple  fruit  in  Tripura,  the
 Central  Government  have  considered  the
 desirability  of  setting  up  factories  for
 processing  juice  and  slices  canning  of  pine-
 applesin  Tripura,  for  export  and  internal
 consumption  ;

 (b)  if  so,  whether  such  factories
 are  to  be  set  up  in  the  private,  joint-
 co-opertives  or  public  sectors;  and

 (c)  whether  any  preposl  in  this  rgard
 have  been  made  by  the  Tripura  Govern-
 ment  or  private  parties?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  CF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):

 (a)  to  (co)  The  North  Eastern  Council
 are  fully  aware  of  pine-apple  end  other
 horticultural  potcntie]  of  Tripura  .and
 they  are  taking  various  measures  to  de-
 velop  the  fruit  processing  industry  in  the
 Regicn.  The  State  Government  ere
 considering  a  prepcese]  to  set  up  one  frvit
 canning  fctory  in  North  Tripura  threvgh
 its  Small  Industries  Cc:  poraticn  in  additicr
 to  one  pine-apple  canning  factory  already
 functioning  at  Agartala.

 The  State  Government  have  also  re-
 cently  requested  for  Central  assistance:
 in  the  preparaticn  of  a  Feasibility  Report
 for  setting  up  processing  units  in  Tripura.
 This  matter  is  under  considerticn.

 चच्ति  दर  पर  मोटे  झनाजों  की  उपलब्बता

 20i2.  श्रीमती  भाई  आर०  चौधरी  :

 क्या  छषि  और  सिंचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  राशन  की  दुकानों  से  सप्लाई
 किये  जाने  वाले  गेहूं  के  मूल्य  में  कोई  वृद्धि
 की  गई  है  और  यदि  हां  तो  कब  और  कितनी;
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 (@)  क्‍या  बाजार  में  इसके  मूल्यों  में
 गिरावट  झायी  है  और  यवि  हां,  तो  क्या  गेहूं
 के  मूल्य  में  वृद्धि  का  बरा  प्रभाव  पड़ेगा  श्ौर
 क्या  राशन  की  दुकानों  से  गेहूं  खरीदने  वाले
 गरीब  लोगों  को  इसने  कठिन।ई  नहों  होगी;

 (ग)  क्‍या  सरकार  के  पास  मोटे  श्रनाजों
 का  भंडार  होने  से  गरीब  लोगों  को  गेहूं
 खरीदना  पढ़ता  है  यद्यपि  यो  मोटे  झब्रनाज
 खरीदना  चाहते  हैं  श्रौर  क्‍या  सरकार  का
 विचार  फिर  से  गहूं  के  पहले  मूल्य  ही  रखने
 का  है  क्योंकि  गेहूं  के  मूल्य  में  वद्धि  से  गरीबों
 का  भार  बढ़  गया  है  ;

 (ध)  यदि  सरकार  का  गेहूं  का  मूल्य
 कम  करने  का  विचार  नहीं  है,  तो  क्या  गरीबों
 को  जैसी  उनकी  मांग  है,  मोटे  भ्रनाज  सप्लाई
 किये  जायेंगे  ?

 हथि  और  सिचाई  मंत्रालय  में  शब्य
 मंत्रों  (जो  भान  प्रताप  जिह):  (क)  प्रधिकृत
 दुकानों  से  दि!  जाने  वाले  गेहूं  का  केन्द्रीय
 निर्मम  मूल्य  1-12-1978  से  125  रुपए
 में  बढ़ा  कर  .30  रुपए  प्रति  क्विटल  कर  दिया
 गया  है  t

 (ख)  गेहूं  के  थोक  मूल्यों  के  श्रखिल
 भारतीय  सूचक्रांक  (आधार:  970-7I-
 00)  से  विदित  होता  है  कि  गत  कुछ  महीनों

 के  दौरान  गेहूं  के  मूल्यों  में  घट-बढ़  की  प्रवृत्ति
 देखी  गई  है  ।  तथापि,  समूची  स्थिति  से
 बिदित  होता  है  कि  वर्ष  के  इस  भाग  में  गेहूं
 के  मूल्य  में  झ्रामतौर  से  कूछ  बढोतरी  हुई  है
 क्योंकि  यह  कम  प्रामद  का  समय  होता  है  ।
 यदि  खुले  बाजार  में  गेहूं  का  मूल्य  निर्गेम  मूल्य
 से  कम  रहता  है  तो  उपभोक्ता  खुले  बाजार  से
 गेहूं  खरीदने  के  लिए  स्वतंत्र  है  ।

 (गम)  जी  नहीं  ।

 (घ)  सरकार  के  पास  मोटे  अनाजों  की
 उपलब्धता  पर  निर्भर  करते  हुए  सार्वजनिक
 वितरण  प्रणाली  के  झ्नुसार  मोदे  भ्रनाज  दिए
 जाते  हैं।  राज्य  सरकारों  को  सार्वजनिक

 “वितरण  प्रणाली  के  लिए  मोटे  भ्रमाज  खरीदने

 के  लिए  कहा  गया  है  भौर  भारतीय  खाद्य  निगम
 राज्यों  से  श्रधिशेध  स्टाक  यदि  कोई  हुआ  तो
 ले  लेगी  ।

 L.J.G.  Flats  in  Ber  Sarai,  New
 Delhi

 2or3.  SHRI  RAM  KANWAR
 BERWA  :  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  inspite  of
 charging  high  prices  by  DDA  for  LIG
 Flats  in  Ber  Sarai  substrandard  materia?
 has  been  used  in  the  construction  of  the
 said  flats  ;

 (b)  whether  because  of  the  substandard
 material  having  been  used  in  the  flats
 many  dangerous  cracks  have  appeared. in  the  wals,  roofs,  balconies  ete.  and  the
 joints  in  the  wals  have  given  way  causing:
 grave  danger  to  the  life  of  the  allottees
 and  the  site  staff  of  the  DDA  is  not  attend-
 ing  to  these  cracks  despite  repeated  com-
 plain  made  by  the  allottecs  of  the  said.
 flats:  and

 (c)  if  so,  the  reasons  for  showing  in-
 difference  by  the  site  staff  of  the  DDA  and
 when  these  cracks/defects  will  be  removed
 so  as  to  avoid  any  loss  to  life  and  property of  the  ailottees  ?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  SUPPLY  AND  _REHABI-
 LITATION  (SHRI  SIKANDAR
 BAKHT)  (a)  No.  Sir.

 (b)  No,  Sir.  However,  a  complaint
 with  regard  to  cracks  in  a  balcony  was
 received.  On  thorough  examination  and
 conducting  load  test.  the  balcony  was
 found  quite  safe.  The  Complaints  re-
 ceived  from  the  allotiers  are  attended  to
 by  the  Delhi  Development  Authority
 promptly,

 (c)  Does  not  arise.

 Rural  Roads  in  Sikar  Rajasthan
 2014.  SHRI  K.  LAKKAPPA  :  Will

 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state  :

 (a)  whether  Government  are  aware
 that  the  progress  of  rural  link  road  from Dataram  to  Reengus  in  Sikar  District
 Rajasthan  is  very  slow  ;

 (b)  ifso,  the  reasons  therefor  ;  and
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 (c)  the  reasons  for  not  starting  work  on
 a  portion  of  rural  road  between  Baigaon
 and  Khatu  ?

 THE  MINISTER  OF  STATE  IN
 *THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH)  :  (a)  to  (c)  :  Inform-
 ation  already  laid  on  the  Table  of  the
 House  on  27th  July,  1978  in  fulfilment  of
 the  Assurance  given  in  reply  to  Unstarred
 question  No.  4267  dated  27th  March,
 29768  ;

 महाराष्ट्र  में  पुरानो  कोटनाशक  दवाझ्रों  को
 बिक्री

 2015.  श्री  बो०  जो०  हाण्ड  :  क्‍या
 कृषि  बोर  िवाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  चला  है  कि

 महाराष्ट्र  में  फललों  की  बीमारियों  को  रोकने
 के  लिये  किसानों  को  ऐसी  कीट  नाशक  दाये
 बेची  जा  रही  हैं  जो  पुरानी  पड़  चुकी  हैं;

 (व)  क्या  'डेमेक्रोन'  की  शीशियां,
 जिनके  प्रभाव  अंतिम  तारीख  i976  थी
 कृषि  विभाग  द्वारा  किसानों  को  इस  वर्ष
 978  में  ब्राघे  दामों  पर  वेची  गई  थी;  भर

 (ग)  सरकार  ने  यह  सुनिश्चित  करने
 के  लिये  क्‍या  कदम  उठाये  हैं  कि  भविष्य  में
 ऐसी  कीट  नाशक,  दवाय  न  बेची  जाये  ?

 य्धि  और  िचाई  मंत्री  (अरे  सुरजीत
 विद  बनाता)  (क)  प्रयोग  में  लाने  की
 निर्धारित  श्रवधि  समाप्त  होने  पर  डेमेक्रोन
 को  बेचने/उसका  स्टाक  रखने  का  एक  मामला
 977  4  राज्य  सरकार  की  सूचना  में  आया

 था,  जिस  पर  उसने  कीटनाशी  भ्रधिनियम  के
 अंतर्गत  उपयुक्त  कारवाई  की  थी  ।

 (ख)  भारत  सरकार  की  सूचना  में
 ऐसा  कोईं  मामला  नहीं  भाया  है  t
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 (7)  कीटनाशी  अधिनियम  को  कड़ाई
 से  लागू  करने  के  लिए  हर  सम्भव  उपाय  किए
 जा  रहे  हैं।

 Amount  granted  to  Fleod-affected
 States

 2016.  SHRI  M.  V.  CHANDRA
 SHEKHAR  MURTHY  :
 SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  Central  teams  have  made
 several  rounds  to  the  flood  affected  States
 during  the  carrent  year  ;

 (b)  if  so,  whether  all  the  departments
 of  Central  Government  have  made  diffe-
 rent  surveys  and  submitted  their  reports
 to  the  Ministry  ;

 (c)  if  so,  whether  the  Union  Govern-
 ment  have  considered  these  reports  along
 ae

 the  State  Government’s  reports  ;
 ani

 (d)  if  so,  amount  granted  to  these
 affected  States  and  how  much  is  still  to  be
 given  to  them  ?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  (a)  and
 (b):  During  the  current  year,  Central
 Teams  consisiig  of  a  representative  each
 of  the  Planning  Commission,  the  Ministry
 of  Finance,  the  Departments  of  Agricul-
 ture  and  Irrigation  and  the  Ministry  of
 Health  and  Family  Welfare  were  consti-
 tuted  for  making  on  the  spot  assessment
 of  the  situations  caused  by  floods  and  re-
 quirements  of  Central  assistance  for  relief
 yperations  in  the  affected  arcas.  The
 Teams  visited  the  States  of  Andhra  Pradesh
 Bihar  (2  visits),  Haryana,  Himachal  Pra-
 desh,  Jammu  and  Kashmir,  Madhya
 Pradesh,  Orissa,  Tamil  Nadu,  Punjab,
 Rajasthan,  Kerala,  Uttar  Pradesh  (3  visits)
 and  West  Bengal  (3  visits).

 (c)  and  (d)  :  The  Central  Teams
 while  assessing  the  situation  caused  by
 natural  calamities  take  into  consideration
 the  factors  like  intensity  of  natural  cala-
 mities,  the  extent  of  damage,  the  resour-
 ces  of  the  State  governments  besides  the
 Memoranda  submitted  the  State  Go-
 vernments  for  assessing  %  €  requirements of  Central  assistance  and  submit  their
 report  to  a  High  Level  committee  headed
 by a  Member  of  the

 On  the  basis  of  assessments  made  on-
 the-spot  by  the  Central  Teams  and  the
 recommendations  by  the  High  Level
 committee  on  Relief,  the  following  quanta
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 of  ad:  Plan  and  foodgrai
 (for  distribution  as  gratutous  relief)  have
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 been  sanctioned  to  the  flood  affected
 States  during  the  current  year  —

 State  Advance  Foodgrains  released
 Plan  assis-

 tance  Wheat  Rice
 (MT)  (MT)

 (Rs.  in  crs.)

 L  Bihar  44°92  49,000
 a.  Haryana.  ast  30  2,500

 3.  Himachal  Pradesh  6-99  9,000

 4  Jammu  and  Kashmir.  0°26  27

 5.  Punjab  ,  675,  8,000
 6.  Rajasthan  9°58  7,000

 7.  Uttar  Pradesh  .  54°22  35,000 (50,000  allocated)
 8.  West  Bengal  88-93  §0,000,  45,000

 500  Masoor  Dal.

 The  question  of  providing  Central
 assistance  to  the  remaining  flood  affected
 States  of  Andhra  Pradesh,  Kerala,  Madhya
 Pradesh,  Orissa  and  Tamil  nadu  is  under
 active  consideration.

 Monopoly  Procurement  of
 Agriculture  Commodities

 2017.  SHRI  VASANT  SATHE  :  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased.  to  state  the
 view  on  government  regarding  Monopoly
 procurement  of  agricultural  Commodities  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH  ye  No  body  Monopoly
 procurement  of  agricultural  acommodities
 like  foodgrains,  pulses,  tea,  cardooom,
 rubber  etc.  is  being  made  by  the  Govern-
 ment  of  India  at  present.  There  is  also  no
 proposal  to  undertake  monopoly  procure-
 ment.  In  regard  to  cotton  also  there  is
 no  such  proposal.  Government  of  Maha-
 rashtra  had  been  operating  a  scheme  of
 monopoly  procurement  of  cotton  under
 a  State  Legislation,  which  is  however,
 presently  under  abeyance.  It  revival  is
 reported  to  be  under  the  consideration  of
 the  Government  of  Maharashtra,

 Linking  Ganga  with  Cauvery
 2018,  SHRI  K.  T.  KOSULRAM  ६

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  he  pleased  to  state
 whether  Government  willseriously  consider
 afresh  about  thelinking  up  of  the  rivers  Ganga and  Cauveri  to  avert  devastation  due  to

 flood  this  year  in  such  a  large  scalc  in  the
 North-East  and  West  and  to  meet  the
 drought

 condition  of  areas  in  the  South  ?
 ‘THE  MINISTER  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  _  Paper studies  were  carried  out  for  the  scheme  of
 inter-linking  some  of  the  rivers  including
 Ganga  in  the  north  with  Caruveri  and  the
 Cauveri  in  the  south  some  years  ago.

 Before  investigations  on  any  such  Jong- term  scheme  are  taken  up  it  is  essential
 to  first  study,  in  depth,  the  position  of
 surpluses  and  shorotages  in  various  }basins,
 sub-besins  and  regions  and  =  determine
 possibilities  for  inter-basin)  and  inter-
 regional  transfer  of  waters  taking  into  cen-
 sideration  mmimum  needs  of  drought-
 prone  areas.  —  Such  a  study  is  en  hand  by
 the  Central  Water  oommission.

 Application  for  House  Building
 Advance  pending  in  Education

 Directorate,  Dethi

 aoig.  SHRI  ARJUN  SINGH
 BHADORIA  :  Will  the  Minister  of
 EDUCATION  ,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  refer  to
 reply  given  to  Unstarred  question  No.
 20977  on  7th  August,  7076  regarding  appli-
 cations  for  House  Building  advances  pend-
 ing  in  Directorate  of  Education,  Delhi
 and  state  :

 (a)  whether  all  applications  for  House
 building  advances  especially  those  which
 were  pending  as  on  gist  July,  r978  have
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 been  cleared  by  Directorate
 of  Education,  Delhi  as  promised  in  reply
 to  part  (८)  of  the  above  mentioned  ques-
 tion  and  if  not,  reasons  for  abnormal  a  slay
 in  granting  House  Building  advance;
 .

 (b)  number  of  applications  which  have
 been  cleared  as  on  30th  November,  39798
 and  number  of  applications  which  are
 still  pending  as  on  goth  November,  9785

 (०)  the  date  of  the  longest  pending
 applications  ;

 (१)  steps  taken  or  proposed  to  be  taken
 to  clear  the  pending  cases,  which  =  are
 pending  for  more  than  six  months  now;
 and

 (e)  reasons  for  not  clearing  all  the  appli-
 cations  and  the  time  likely  to  be  taken  to
 clear  all  pending  applications  ?

 THE  MINISTER  OF  STATE  IN  SHE
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 Dele
 RENUKA  DEVI  BARA-

 TAK])  :  (a)  According  to  information
 farnished  by  Delhi  Administration,  82
 cases  out  of  262  cases  pending  as  on  3ist
 July,  7979  have  been  cleared  upto  30th
 November,  3978.  All  the  pending  appli-
 cations  could  not  be  cleared  within  the
 indicated  time  duc  to  dislocation  of  work
 consequent  upon  the  deployment  of  the
 staff  for  flood  duty  during  the  month  of
 September,  1978.

 (b)  182,  applica  tons  have  been  cleared
 by  3oth  November,  1978.  The  total
 number  of  pending  applications  are  145
 including  the  applications  received  het-
 ween  Ist  August,  #975  to  goth  Noveniber,
 1978.

 (c)  gi-g1978.
 (d)  and  (ed.  The  pending  applira-

 tions  are  being  taken  up  on  top  priority
 basis  for  expeditious  disposal  within  the
 shortest  possible  time.  All  pending
 applications  could  not  be  cleared  due  to  the
 deployment  of  staff  on  emergency  flood
 duty.  All  possible  efforts  are  being  made
 by  Delhi  Administration  to  clear  the  arrears
 asearly  as  possible.  Applications  pend-
 ing  for  over  six  months  shall  be  disposed
 of  before  December,  1978.

 राजस्थान  में  भूतल-जल  सर्वक्षण

 2020.  श्री  बौलते  राम  सारण  :
 श्री  चतुर्भज

 गया  कुषि  शरीर  सिचाई  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :
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 (क)  क्या  भू-जल  सर्वेक्षण  के  अनुसार
 राजस्थान  में  बीकानेर  जिले  के  पलाना,  जोधपुर
 जिले  के  बोरुडा,  सीकर  जिले  के  दादिया,
 जसलमेर  जिले  के  चान्दन  तथा  बारमेर  के
 लोठी  क्षेत्रों  में  भारी  मात्रा  में  सिचाई  के  उपयोग
 का  जल  उपलब्ध  है;

 (ख)  क्‍या  उपरोक्त  भूतत-जल  वाले
 सभी  स्थान  रेगिस्तान  क्षेत्र  में  स्थित  हैं  जहां
 झाये  दिन  भ्रकाल  पड़ते  रहते  हैं  पौर  रोजगार
 की  स्थिति  में  भ्रस्थिरता  है;  भौर

 (ग)  यदि  हां,  तो  भूतल-जल  से
 कितनी  भूमि  में  सिंचाई  करने  की  योजना  है
 श्रौर  क्या  इसके  लिए  कोई  समयबद्ध  कार्यक्रम
 बनाया  गया  है  ?

 कुषि  झोर  खिचाई  मंत्री  (भी  खुगलोत
 सिह  बरना)  :  (क)  केन्द्रीय  भूमिगत
 जल  बोड  द्वारा  ग्रपने  सामान्य  कायक्रम  तथा

 संयुक्त  राष्ट्र  विकास  कायक्रम  की  सहायता
 से  चल  रही  दो  विशेष  भूमिगत  जल  सन्तुलन
 परियोजनाओं  के  तहत  किये  गये  अध्ययनों
 से  उक्त  क्षेत्रों  में  भूमिगत  जल  की  मात्रा  के
 बारे  में  पता  चला  है  ny  इन  क्षेत्रों  में  भूमिगत
 जल  की  उपलब्धि  के  बारें  में  एक  घिस्तत
 'चिचरण  संलग्न  है  t

 .

 (ख)  जोधपुर,  बीकानेर,  ज॑सलमेर
 श्रौर  बाहमेर  जिलों  को  सूखा  ग्रस्त  क्षेत्रों  के
 रूप  में  वर्गीकृत  किया  गया  है  और  ये  जिले
 सूखाग्रस्त  क्षेत्र  कायक्रम  के  श्रन्तगंत  भ्राते  हैं  t

 परन्तु  सोकर  जिला  मर  विकास  कार्यक्रम
 के  अन्तर्गत  आता  है  t

 (ग)  अनुमान  है  कि  भूमिगत  जल  की
 मात्रा  से,  जिसको  केन्द्रीय  भूमिगत  जल  बोर्ड
 ने  और  विकसित  करने  की  सिफारिश  की  है,
 लगभग  50,000  हैक्टार  क्षेत्र  सिचाई  के
 प्रन्तगंत  लाया  जा  सकता  है।  राज्य  सरकार
 उपलब्ध  क्षमता  को  विकसित  करने  के  लिए
 झ्रावश्यक  कदम  उठा  रही  है
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 जिवरण

 राजस्थान  फे  पदिचम  रेगिस्तानो  जिखों
 में  भमिगत  जल  को  उपलब्धि  हे  सम्बन्ध  में

 बिस्‍लृत  बियण  ।

 केन्द्रीय  भूमिगत  जल  बोड़  ने  वर्ष  967—
 74  के  दौरान  पश्चिमी  क्षेत्र  के  जेसलमेर,

 जाधपुर,  बीकानेर,  जालौर,  चुरु,  सीकर,
 झंझुनू,  नागौर  जिलों  में  दो  वृहत्‌  जल  सन्तुलन
 परियोजनाएं  प्रारम्भ  की  ।  इन  परियोजनाओं
 के  अन्तर्गत  लगभग  1,00,000  वर्ग  कि०  मी ०
 क्षेत्र  :  प्रौर  इनको  संयुक्‍त्र  राष्ट्र  विकास  कार्यक्रम
 की  सहायता  से  क्रियान्वित  किया  गया

 (क)  पलाना,  बीकानेर  जिला :

 इस  क्षेत्र  में  भूमिगत  जल  अ्रधिकांशत:
 नदी  के  कछारों  के  साथ  नया  बनुभ्नापत्थरों
 की  तीसरी  परत  (टशियरी  सन्‍्डस्टोन)  में
 छोटे  छोटे  भू-क्षेत्रों  मे ंमिलता  है  ।  पाये  जाने
 वाले  जल  का  मात्रा  केवल  घरेलू  तथा  ग्रामीय
 जल  सप्लाई  में  ही  सहायक  हो  सकती  है  t

 (शव)  बोद डा,  जोधपुर  जिला  :

 बोर्ड  ने  3900  गें  किलोमोटर  क्षेत्र
 का  सर्वेक्षा  किया  v  पाया  गया  कि  चूने  घाले
 पत्थर  की  निचली  सतह  में  i6t  वर्ग  कि०  मी०
 का  एक  ऐसा  क्षेत्र  है  जिसमें  काफी  मात्रा  में
 भूमिगत  जल  उपलब्ध  है  ।  इस  गत्यात्मक
 संसाधन  से  प्रतिवर्ष  248  लाख  घन  मीटर  जल
 की  उपतब्धि  का  भ्रनुमान  है  ।  इस  क्षेत्र में
 मौजूदा  जल  निकास  24  लाख  धन  मीटर
 है  भौर  इस  प्रकार  24  घन  मीटर  का  श्र
 घिकास  किया  जा  सकता  है

 केन्द्रीय  भूमिगत  जल  बोर्ड  द्वारा  की
 गई  सिफारिशों  के  भ्रनुपालन  में  राज्य  सरकार
 65  घन  मीटर  प्रति  घंटा  डिस्चार्ज  घाले  30
 नज़कूपों  का  निर्मा  करा  चुकी  है.।  जल्द  ही
 L0  और  नलकूप  निित  करने  का  प्रस्ताव  है  1

 इन  40  नलकूपों  से  कुल  मिलाकर  78  लाख

 चन  मीटर  के  लगभग  जल  निकास  होगा  t
 उपरोक्त  40  नलकूपों  के  जरिये  इस  संसाधन
 का  उपयोग  करने  से  भूमिगत  जल  प्रगाली
 पर  होने  थाले  प्रभाव  को  देखने  के  पश्चात्‌,
 इस  क्षेत्र  में  प्रोर  अधिक  विकास  करने  का  काय
 प्रारम्भ  किया  जाएगा  t

 (ग)  दांता  सोकुर  जीला  :

 14,464  घधर्ग  कि०  मी०  क्षेत्र  का,
 जिसमें  नागौर,  सीकर  और  झुंझनू  जिले  के
 क्रमश:  पूर्वी,  पश्चिमी  तथा  दक्षिणी  भाग
 आते  हैं,  चिस्तृत  सर्वेक्ष  किया  गया  ।  इस
 क्षेत्र  में  20  से  60  एम०  तक  की  गहराई
 का  एक  परिपूर्ण  जलीय  क्षेत्र  (एक्वीफर
 मेटीरियल)  मिला  है।  यह  भी  पाया  गया  कि
 सीक  तथा  दांता  तहसील  में  9,850  ध्ग
 कि०  मी०  क्षेत्र  में  जल  है  जिसमें  कुल  घिलयित
 ठोस  3000  पी०  पी०  एम०  से  कम  है  1
 इस  किस्म  के  जल  के  कुल  पुन:  पूति---संसाधन
 24]  एम०सी०आम०  प्रतिवर्ष  के  लगभग

 होंगे  ।  सिफारिश  की  गई  कि  42,170
 हैक्टार  फसल  क्षेत्र  की सिंचाई  के  लिए  987

 कपों  का  तुरन्त  निर्माण  कराया  जाए।

 राजस्थान  सरकार  का  इस  संसाधन
 को  मह  विकास  कार्यक्रम  के  तहत  विकसित
 करने  का  चिचार  है  ।

 घ)  'खेरदन  पय्ीर  लोथ।  क्षेत्र--बाड़मे
 जिला  :

 जसलमेर  जिले  में  लोथी  श्रोर  चन्दत---
 बरवा  क्षेत्र  के  0,000  वर्ग  कि०  मी०  क्षेत्र
 में  व्यापक  सर्वेक्षण  भौर  छान-बीन  की  गई
 शौर  पाया  गया  कि  3272  वर्ग  कि०  मी०
 क्षेत्र  में  भूमिगत  जल  की  क्वालिटी  ग्राहय
 सीमाओ्नों  के  श्रन्दर  ही  है  भौर  इस  संसाधन
 का  उपयोग  50  मी ०  की  गहराई  तक  नलकूप
 खोदकर  किया  जा  सकता  है  ।  इस  क्षेत्र  में
 उपयोग  योग्य  कुल  संसाधम  58  एम०  सी  ०एम०
 प्रति  वर्ष  के  लगभग  है  भोर  इस  बात  की
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 सिफारिश  की  गई  कि  इस  क्षमता  का  घिकास
 करने  के  लिए  इस  क्षेत्र  में  42  भारी  क्षमता
 वाले  नलकूप  खोदे  जाएं  t

 यह  भी  कहा  गया  कि  क्योंकि  भूमिगत
 जल  प्रगाली  में  रीचार्ज  सीमित  मात्रा  में
 होता  है,  त:  इन  संसाधनों  को  बड़े  पमाने  पर
 विकसित  करने  से  भूमिगत  जल  पर  हानिकर
 प्रभाव  पड़ेगा  ।  राजस्थान  सरकार  ने  पहले
 चरागाह  तथा  हरा  चारा  घिकास  सम्बन्धी
 योजना  के  तहत  24  नलकपों  का  निर्माण
 करने  का  विचार  किया  है।  जैसे  ही  इस  क्षेत्र
 के  प्रस्ताथित  घिद्युतीकरण  का  कार्य  पूरा  हो
 जाएगा  (जिसके  लिए  राज्य  विद्युतीकरण
 बोर्ड  द्वारा  कार्यवाही  पहले  ही  प्रारम्भ  की
 जा  चुकी  है)  इन  नलकूपों  के  निर्माण  कार्य  को
 आरम्भ  कर  दिया  जाएगा  |

 इसके  झ्रतिरिक्त  राज्य  सरकार  ई०  टी०
 डी०  कार्यक्रम  के  तहत  पहले  ही  250  नलकपों
 का  निर्माण  कर  चुकी  है  1

 बिरेनिया  बिस्कुट  कम्पनी  को  प्लाउ  का

 आवंटन

 202i.  Sto  जक्मी  नारायण  पांडप  :
 क्या  निर्माण  और  प्रावाप  तथा  पुति  जोर

 मुनर्वातत  मंत्री  यद  बनामे  की  गर्मा  करेंगे  कि:

 (क्र)  क्या  दिल्‍ली  विक्रास  प्राधिगरण
 नें  औद्योगिक  एकक्रों  को  प्वाट  आ  टन  बे  सन
 सम्वन्धों  अपनी  नोति  का  अनुसार  ब्रिदेनिया

 विस्कुट  कम्पनों  को  एक  प्लाट  श्रावंटित  किया
 था  परन्तु  कंपनी  ने  उसको  तनिय्रमानुमार
 पहले  आवंटित  स्थान  को  भी  रखा  हुमा  है;

 (ख)  यदि  हां,  तो  कम्पनी  के  विरुद्ध
 क्या  कार्येचाही  की  गई  है;  और

 (ग)  शब  संयंत्र  के  लिए  कितनी  भूमि
 आवंटित  की  गईं  है  और  पहले  कितनी  दी  गई
 थी?
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 निर्माण  और  झावास  तथा  पूति  शौर
 पुनर्वास  मंत्री  (श्री  सिकन्दर  बहत)  :  (क)
 जी,  हां  ।

 (ख)  मामले  में  आवश्यक  कार्यवाही
 करने  के  लिये  दिल्‍ली  विकास  प्राधिकरण  को
 कहा  गया  है  1

 (ग)  अब  ग्रावंटित  किया  गया  क्षेत्र
 30,583  वर्ग  गज़  है।  पहली  भूमि  दिल्‍ली
 विकास  प्राधिकरण  द्वारा  आवंटित  नहीं  की
 गई  थी  ?

 सरकारी  झ्रावास  का  आझरावंटन

 2022.  श्री  राघवजी  :  क्‍या  निर्माण
 और  श्रावास  तथा  पूछि  और  पुनवस  मंत्री  यह
 बताने  की  कपा  करेगे  कि  :

 (क)  उन  व्यक्तियों  के  नाम  क्या  हैं

 जिन्हें  उसी  श्राधार  पर  ्रावास  आवंटित  किया
 गया  है,  जिस  आधार  पर  श्रीमती  इंदिरा  गांधी
 को  विलिग्डन  क्रिमेंट  में  ब  गला  दिया  गया  था;
 और

 (ख)  क्या  श्रीयतों  गांधी  ने  बंगले  में

 कुछ  अनधिक्रत  निर्माण  किया  है  यदि  हां,  तो
 इन  अनधिक्ृत  निर्माण  को  हटाने  के  लिए
 क्या  कार्यवाही  की  गई  है  ?

 निर्माण  शौर  श्रावास  तथा  पृति  दौर

 पुनर्वात  मंत्री  पथ्ो  सिकन्दर  बख्त)  :  (क)
 उसी  झ्राधार  पर  किसी  भ्रन्य  व्यक्ति  को  कोई
 झावास  नहीं  दिया  गया  है  ।

 (ख)  जो,  हां  ।  प्रनधि  #त  निर्माण
 को  हटाने  के  लिए  उन्हें  एक  नोटिस  दिया  गया
 था  झौर  उनका  उत्तर  विचराधीन  है  ।
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 Wastage  of  Urea  at  Madras  Port

 2023.  SHRIMATI  PARVATHI
 KRISHNAN  :  Wiill  the  Minister  of
 AGRICULTURE  &  IRRIGATION  be
 pleased  to  state  :

 (a)  whether  huge  quantities  of  Urea
 fertiliser  are  being  wasted  at  Madras  Port
 due  to  cullousness  of  the  concerned  authori-
 ties  and  the  F.C.I.;  and

 (b)  if  so,  the  action  being  taken,  if  any, to  avoid  such  a  waste  ?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 ee

 SINGH  BARNALA)  :  (a)
 ०,  Sir.

 fb)  Does  not  arise.

 छोटे  कि  पानों  को  उबाश  देते  संबंधों  यो  जता

 2024.  भ्री  राजेख  कुपार  ह... |  :
 क्या  कृषि  और  सिखाई  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  छोटे  फिपानों  को  पर्याप्त
 मात्रा  में  तथा  सस्ती  दरों  पर  उर्वरक  देने  के
 संबंध  भें  एक  योजना  केन्द्रीय  सरकार  के

 विचाराधीन  है;  भौर

 (ख)  यदि  हां,  तो  योजता  की  रूपरेखा
 क्या  है  बौर  उसे  किस  प्रकार  क्रिपान्वित
 करने  का  विचार  है  ?

 कृषि  और  सिंचाई  मंत्रो  (भो  सुरजोत
 सिह  बरनाला)  :  (क)  भौर  ख),  छोटे
 किसानों  को  पर्याप्त  मात्रा  में  तथा  सस्ती  दरों
 पर  उर्वरक  देने  के  लिए  भारत  सरकार  के
 विचाराधीन  इस  समय  इस  प्रकार  की  कोई
 विशेष  योजना  नहीं  है।  तथापि,  यह  सुनिश्चित
 करने  के  लिए  कि  किसानों  को  उनके  घर  के
 समीप  पर्याप्त  मात्रा  में  उवंरक  मिले,  अंतरग
 क्षेत्रों  में  मधिक  से  श्रध्ि  क  खुदरा  विक्रय  केन्द्र
 बोलने  के  लिए  ऋमबदध  प्रयत्त  किए  जा  रहे  हैं  tv
 उबेरकों  का  प्रयोग  करने  के  लिए  छोटे  (तथा
 सीमान्त  किसानों  को  प्रोत्साहन  दे।  के  लिए

 उनके  खतों  में  अदशेत  किए  जा  रहे  हैं  और  ग्राम
 विक्रास  के  विशेष  कार्यक्रमों  के  अधीन

 फास्फेटयुक्त  तथा  पोटाशयबुक्‍्त  उर्वेरकों  पर
 राज  सहायता  दी  जा  रहो  है  t  उत्तादन  के,
 प्रयोजनों  के  लिए  संस्थागत  ऋग  के  वितरण
 में  छोटे  कितानों/तीमान्त  कृषकों  को  प्राथ-
 मिकता  दो  जा  रही  है  ।

 Declaration  of  National  Di;  in
 West  Bengal

 202  SHRI  DINEN  BHATTACHAR- YA:  Will  the  Minister  of  AGRICUL-
 ‘TURE  AND  [RRIGATION  be  pleased  to-
 state  the  reasons  of  not  declaring  ‘national
 disaster’?  and  act  like  that  while
 in  West  Bengal  r2  districts  were  inundated,
 crops  covering  2°8  million  acres  had  been
 destrnyed,  millions  of  catue  had  died,
 millions  of  houses  collapsed,  roads  had  been
 breached  and  many  bridges  and  culverts
 had  collapsed,  18  thousands  schools,  all
 collieries.  and  industiies  were  affected
 serivuste  dae  ter  fletds ?

 ‘THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):

 The  cxisting  policy  and  arrangements
 for  financing  the  expenditure  necessitated
 by  natural  calamities  arc  based  on  the
 recommendations  of  the  Sixth  Finance
 Commission.  According  to  these  arrange=
 ments,  the  States  are  primarily  responsible
 fur  provision  of  relief  in  case  of  natural
 calamities.  For  this  purpose,  the  Sixth
 Finance  Commission  has  provided  amounts
 by  way  of  margin  moncy  which  is  Rs.  60
 lakhs  in  case  of  West  Bengal.  Tf  the  ex-
 penditure  necessitated  by  a  natural  calamity
 exceeds  the  margin  moncy,  Central
 assistance  is  given  to  the  State  in  the  form
 of  advance  Plan  assistance  which  is  to  be
 utilised  for

 accelerating
 on-going  Plan  works

 or  taking  up  approved  Plan  works.  There
 is  no  provision  for  treating  any  natural
 calamity  as  a  national  disaster  and  treating
 jt  on  a  separate  footing.  The  extent  of
 central  assistanceis  however  always  related”
 to  the  intensity  of  the  natural  calamity.

 The  Central  Government  deputed  Cen-
 tral  Teams  three  times  to  West  Bengal  to
 make  on-the-spot  assessment  of  the  situation
 and  the  requirements  of  the  State  Govern-
 ment  for  advance  Plan  assistance.  On  the
 baais  of  the  recommendations  of  the  Cen-
 tral  Team  and  the  High  Level  Commitice
 on  Reliet.  advance  Plan  assistance  of  Rs.
 88-93,  crores  has  been  sanctioned  to  meet
 the  additional  expenditure  necessitated  by
 floods.  The  Central  Govt.  have  also

 90:
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 released  50,000  MT  of  wheat,  45,000  MT
 of  rice  and  500  MT  of  masoor  dal  for

 :
 dis-

 tribution  as  gratuitous  relief.  Apart  from
 this,  a  short  term  loan  of  Rs.  75  crores  has
 been  sanctioned  for  purchase  and  distribu-
 tion  of  agricultural  inputs  for  rabi  progra-
 mms.  The  Ministry  of  Health  and  Family
 Wiifare  have  supplied  essential  medicines,
 vaccines,  disinfectants  etc.  worth  Rs.  37
 lakhs  on  credit  payrnent  basis.  Anamount
 of  Rs.  ०5९  25  lakhs  has  been  sanctioned  from
 the  Prime  Minister’s  national  Relief
 Fund,

 The  Govt.  of  West  Bengal  have  reported
 that  no  report  about  scarcity  of  foodgrains
 and  abnormal  high  price  of  food-stuff  has
 been  received  from  any  partof  the  State.

 Althouzh  the  food  production  in  flood
 affected  areas  have  been  adversely  affected,
 the  ov-rall  food  production  in  the  country
 as  a  whol:  and  the  prospects  of  rabi  crops
 are  satifactory.  Morcover,  with  an  welle
 developed  commanications  and  public
 distribution  system,  local  scarcity  conditions
 can  always  bz  remedied  by  mobilising  |  sup-
 plies  from  other  parts  of  the  country.

 Workiag  Group  setup  to  Estimate
 Finances

 Reaired
 for  Block  Level

 tans

 2026,  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  bc  pleased
 to  state.

 (a)  whether  a  working  group  has  been
 set  up  to  ~stimate  the  institutional  finances
 required  for  block  level  plans;  and

 (b)  Ifso,  the  details  thereof  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISIRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRIBHANU  PRATAP
 SINGH):  (a)  and  (b).No  separate  Working
 Group  has  been  set  up  to  estimate  the  insti-
 tutional  finances  required  for  block  level
 plans.  The  Working  Group  on  Agricul- tural  Qvedit  from  Commercial  Banks  with
 special  reference  to  Small  and  Marginal Farmers  sct  up  following  the  Prime  Minis-
 ter’s  mcting  with  the  Chief  Executives  of
 Banks  and  Term-lending  Institutions  in
 October,  r978  has,  however,  made  a  quick and  rough  estimate  of  Rs,  2500  crores  as
 the  amount  of  institutional  credit  required to  match  the  provision  of  budgetary  funda
 for  the  programme  of  Integrated  Rural
 Develupment  in  the  selected  blocks  over
 the  plan  period  :978-83.  The  estimate
 has  be-m  made  on  the  assumption  of  an
 investment  at  the  rate  of  5  lakhs  per
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 block  in  the  expansion  of  a)
 elo

 and
 allied  activities  under  the  IRD  pregramme which  would  attract  instituticnal  credit  for
 the  programmes  for  the  target  groups
 comprising  of  weaker  sections.

 Beggar  Menace

 2027.  SHRI  PRADYUMNABALE:
 SHRI  MARHAVRAO  SCINDIA:
 SHRI  8.  s,  SOMANT:
 SHRI  SARAT  KAR:

 Will  the  Minister  of  FDUCATION, SOCIAL  WELFARE  AND  CULTURE
 he  pleased  to  state:

 (a)  whether  Government  are  aware  of
 the  hegger  menace  in  some  pert:  of  the
 country  particularly  wear  historical  monu-
 ments;

 fb)  if  so,  the  measure:  taken  to  end  the
 beggar  menace  ;

 (c)  the  results  achieved  of  the  measures
 taken  so  far;

 (da)  whether  the  measures  taken  so  far
 have  proved  ineffective;  and

 (ec)  what  other  mrasures  are  proposed  to
 be  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE
 (SHRI  DHANNA  SINGH  GULSHAN):
 (a)  tofe).  The  prevention  and  control
 of  beggary  is  primarily  the  responsibility of  the  State  Governments.  At  present  34 States  and  2  Union  Territories  have  their
 own  anti-beggary  le;

 =
 lations  and  have  set

 ‘up  Institutions  for  the  care,  treatment  and
 rehabilitation  of  beggars.  Besides  persuing the  State  Governments  to  enact  ccmpre- hensive  legislation  against  begging  and  to
 implement  services  for  beggary  control, the  Central  Government  is  presently  en-
 gaged  in  working  out  a  draft  Bill  for  the
 prevention  of  Begging  in  Union  Territories which  may  eventually  serve  as  a  model  for the  States,

 Study-cum-Action  Praject  on  Employ- ment  Generation
 SHRI  P.M.  SAYEED:
 SHRI  A.  R.  BADRI

 NARAYAN:
 SHRIR.V.SWAMINATHAN;:

 Will  the  Minister  of  FDUCATION, SOCIAL  WELFARE  AND  CULTURE be  pleased  to  state:

 2028.
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 (a)  whether  a  atudy-cum-action  project on  employment  generation  activities  in
 selected  urban  slums  has_  been  jointly
 launched  by  the  International  Labour
 Organisation  and  International  Council
 af  ह ड  cial  Welfare  with  U.N.  aid;

 {b)  ifso,  the  details  of  the  same;

 (c)  the  States  where  beginning  is  being
 made;  and

 (तू)  the  cost  of  expenditure  invoived  ?
 THE  MINISTER  OF  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  The  project  has  been  launched  by the  Enternational  Council  on  Social  Wel»
 fare,  Regional  Office,  Bombay  wit!  the
 financial  assistance  of  Internationz}  Labour
 Organisation.

 (b)  In  recent  years  several  solutic  ns  have
 been  proposed  for  alleviating  unemploy-
 ment  problems  in  developing  countries,
 Practically  all  developing  countries  are
 faced  with  astounding  population  ard  un-
 employment  growth  rates,  In  such  a  ‘itu
 tion  it  is  imperative  to  identify  and  com-
 prehend  unemployment  pattern,  and
 potential  obtaining  in  urban  and  rural
 sectors  of  the  6  enemy,

 a  The  purpose  of  this  project  is  to  test
 out  the  validity  and  feasibility  ofalternative
 employment  generation  activities.  As  a
 specific  contribution  it  is  expected  to  gether an  accurate  estimate  of  the  employment
 potential  of  policies  aimed  at  gencrating
 employment  in  respect  of  urban  slum  resi-
 dents  with  a  view  to  evolving  a  specific  and
 viable  action  programme.

 (e)  This  study  Project  will  be  cerfined
 to  the  Urban  Slums  of  Greater  Bc  mbay. The  I.C.S.W.  envisages  that  it  could  take
 up  similar  studies  in  some  selected  countries
 ‘of  the  Asian  Region,  based  on  the  experi- ences  of  this  Project.

 (d)  The  study  is  Jikely  to  involve  an  exe
 penditure  of  U.S.  $  1§,Bo0/-.  The  cost will  be  m-t  by  the  International  Labour
 Organisation.

 World  Conf,  on  Corresponden: Education
 2029.  SHRI  DHARMAVIR

 VASISHT:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND

 GULTURE  be  pics’  4  state  ia  canes ‘cussions  and  speci:  roposals  evolve at  the  rith  World  Conference  on  Corres-
 Pondence  Education  held  in  Delhi  recent]: with  special  reference  to  the  Indian  scene?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  C

 els
 a

 PRATAP  CHANDRACHUNDER)3
 e  XI  World  Conference  on  Corres~

 pondence  Education,  organised,  by  the
 International  Council  for  Correspendence
 Education,  was  held  in  New  Delhi  from
 November  8  to  15,1978.  One  ofthe  ite  ms  *
 on  the  programme  cf  the  Conference  was  to
 discuss  Indian  problems  and  achievements
 in  correspondence  education,

 The  proceedings  of  the  Conference  have
 not  yet  been  received,

 दिल्‍ली  &  पश्‌  चिकित्पालथों  को  दवायें

 2030.  श्री  लालजी  भाई  :  क्‍या
 कृषि  और  सिद्याई  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  दिल्ली  के  पश-चिक्रित्सालयों  में
 कितना  अनृदान  तथा  कितनी  दवायें  प्राप्त

 हुई  श्रीर  मोती  बाग,  दक्षिण  दिल्ली  स्थित
 पशु  चिवित्सालय  को  नि:ःशल्क  वितरण  के
 लिये  कितने  मुल्य  की  दवायें  तथा  इंजेक्शन
 आदि  दिए  गये;

 (ख)  क्या  दिल्‍ली  प्रशासन  को  ग्राम

 सुधार  समिति  पग्रदकपुर,  बाग  मौची  नई  दिल्‍ली
 से  इस  झाशय  का  अध्यावेदन  प्राप्त  हुआ  है  कि
 दबाझं  के  पर्याप्त  भग्डार  होने  के  बावजूद
 बीमार  पशप्नों  को  चिकित्सा  के  लिये  दवायें
 नहीं  दी  जातो  हैं;  यदि  हां,  तो  क्या  इस  मामले
 की  जांच  की  गई  है  ौर  यदि  हां,  तो  इसके
 क्या  परिणाम  निकले;  नौर

 (ग)  क्या  बीमार  पशुश्रों  को  घरों  पर
 जाकर  देखने  के  लिये  डाक्टरगण  पैसा  मांगते
 हैं  भ्रौर  क्या  मन्त्री  महोदय  डाक्टरों  रा  घरों
 पर  जा  कर  पशुओं  की  निःशुल्क  जांच  तथा
 चिकित्सा  की  सुविधा  प्रदान  करेंगे  ?

 कृषि  शौर  सिचाई  मंत्री  पी  सुरजीत
 सिह  बरनाला):  (क)  से  (ग)  के
 संबंध  में  जानकारी  दिल्ली  स्थित
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 संबंधित  प्राधिकरणों  से  एकत्र  की  जा  रही  है
 और  प्राप्त  होने  पर  सभा  पटल  पर  रख  दी

 जाएगी  ।

 Indian  Youth  Hostel,  London

 2031.  DR.  VASANT  KUMAR  PAN-
 DIT  :  Willthe  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Indian  stu-
 dents  living  in  Government  Youth
 Hostel  in  London  have  been  asked  to  vacate
 the  premises  by  the  Indian  High  Commis-
 sion  in  U.K.  ;

 (b)  if  so,  the  reasons  thereof;
 *

 (c)  whether  it  is  a  fact  that  students  are
 demanding  alternate  accommodation  ;

 (d)  whether  the  Indian  High
 Commission  has  requested  the  Govern-
 ment  to  allow  them  to  carry  out  the
 repairs  to  this  Hostel,  if  so,  what  decisions
 have  been  taken;  and

 (९)  whether  the  Government  is  planning
 to  build  or  purchase  for  Indian  students
 Hostel  in  London  ?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUND-
 ER)  (a)  and  (b).  Yes,  Sir,  The  students
 numbering  about  35  living  in  the  Indian
 Students  Hostel  were  asked  to  vacate  and
 have  since  vacated  the  Hostel  and  the  pre-
 mises  have  been  handed  over  on  1-11-78 to  the  London  University  which  owns  the
 building.  The  building  is  in  a  dilapidat-
 ed  condition  and  living  in  it  can  be  hazard-
 ous  to  the  student.  An  amount  running
 into  several  lakhs  in  foreign  exchange
 would  be  required  for  even  minimal
 repairs,  in  addition  to  the  heavy  annual
 financial  expenditure.  The  London
 University  to  whom  the  building  belonged
 were  also  not  in  a  position  to  give  a  firm
 commitment  of  a  long  term  lease.

 (c)  The  High  Commission  of  India  has
 already  assisted  the  students  to  get  alter-
 native  accommodation  in  the  Hostel  run
 by  the  Greater  London  Council.

 (d)  Does  not  arise  in  view  of  (a)  above.

 (e)  No,  Sir.

 Buffer  Stock  of  Wheat

 2032.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:
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 (a)  the  buffer  stock  of  wheat  we  are
 having  at  present  ;  and

 (5)  whether  we  are  intending  to  export
 wheat  to  other  countries?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH)  :  (a)  According  to  the
 latest  available  information,  the  total
 stocks  of  wheat  with  the  public  agencies  as
 on  rst  November,  1978,  were  approxima-
 tely  of  the  order  of  02°i  lakh  tonnes.

 (b)  Under  the  present  policy  of  the  Gov-
 ernment,  export  of  wheat  on  commercial
 basis  is  not  being  allowed.  However,
 limited  quantities  of  wheat  have  been
 allowed  to  be  supplied  on  commodity
 loan  basis  to  some  friendly  countries  to
 help  them  tide  over  their  current  difficult
 food  situation.  However,  a  quantity  of
 50,000  tonnes  of  wheat  products  has  been
 allowed  to  be  exported  through  the  State
 Trading  Corporation  of  India  during  the
 current  financial  year  1978-79.

 Loan  from  World  Bank  for
 Providing  Dinking  Water

 2033.  SHRI  JAGDISH  PRASAD
 MATHUR :  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 Satte  :

 (a)  the  amount  of  loan  secured  or
 details  of  the  efforts  made  to  secure  it
 from  World  Bank  and  other  sources  for
 the  purpose  of  providing  drinking  water
 to  rural  and  urban  areas  ;  and

 (b)  State-wise  allocation  and  the  cri-
 teria  of  allocating  this  amount?

 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKANDAR
 BAKHT)  :  (a)  and  (b)  World  Bank  gives
 assistance  for  specific  projects,  according  to
 the  agreements,  entered  into  with  it  by
 the  Government  of  India.  At  present,
 following  projects  are  receiving  assistance
 from  the  Bank:—

 SI.  Nomenclature  of  the  Amount  of
 No.  agreement  credit  in

 millions
 of  dollars

 ॥  Madras  Urban  Develop-
 ment  Project  (includiag
 Water  Supply  &  Sewer-
 age)  मु  24
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 Irrigation  Projects  of  Maharashtra
 Pending  Approval

 2034.  SHRI  SANTOSHRAO  GODE:
 Will  the  Minister  of  AGRICULTURE

 =  2222
 Projct  (Phase  AND  IRRIGATION  be  pleased  to  state:

 59
 3  Bombay  _

 Water  Supply  (a)  which  are  the  irrigati  jec gation  projects  of

 ‘Phase  I)
 6  Project

 6  Maharashtra  pending  for  sanction  with
 ‘  79  his  Ministry  ;  and

 4  Calcutta  Urban  Develop-
 ment  Project  (Phase  I).  35

 5  Calcutta  Urban  Develop-  (b)  what  are  the  reasons  for  delay  of
 ment  Project  (Phase  II)  87  their  sanction?

 6  U.P.  Water  Supply  and
 ‘Sewe  age  Boge  40  THE  MINISTER  OF  AGRICULTURE

 Punjab  Water  Supply  and  AND  IRRIGATION  (SHRI  SURJIT
 Sewerage  Project  38  SINGH  BARNALA)  :  (a)  end  (A):

 I0  Major  and  Medium
 In  addition,  Haryana  Irrigation  and  irrigation  projects  received  from  the  Gov-

 Rural  Water  Supply  Project  is  under  ernment  of  Maharashtra  in  the  Central
 negotiation  with  the  World  Bank.  Bombay  Water  Commission  are  pending  approval.
 Metropolitan  Regional  Development  The  present  stage  of  examination  of  these
 Water  S.pply  Project  is  being  approved  by  projects,  scheme-wise,  is  given  in  the
 the  World  Bank  attached  Statement.

 Statement

 S.  No.  Name  of  Project  Remarks

 MAJOR
 t.  Bawanthadi  (Joint  Venture  with  Madhya  Replies  to  comments  sent  by  Cential  Watcr

 Pradesh).  Commission  are  awaited  from  the  State
 Government

 2.  Mandur  Madhmeshwar  Do.
 3.  Lower  Godavari  Lift  Do.
 4.  Sina  at  Kolegaon  ?  Do.

 5.  Upper  Tapi  Stage—II  ’  Do.
 6.  Warna  Project  मे  कु  ही  Do.

 cA  Tillari  Irrigation  Do.
 8.  Lower  Tirna  a’  .»  The  Project  has  been  examined  in  the

 various  specialised  Directorates  of  the
 Central  Water  Commission,  the  Deptt.  of
 Irrigation  and  the  Plan  Finance.  The
 consolidated  comments  are  under  compi-
 lation  for  issue  to  the  State  Govern-
 ment.

 g.  Modernisation  of  Canal  System  of  Girna  .
 Project  मु  हर  Do.

 io.  Lower  Wardha  Project  fs  a‘  Do.

 MEDIUM

 t.  Hivra  Replies  to  comments  sent  by  Central
 Water  Commission  are  awaited  from
 State  Government.

 2.  Chikutra  Project  =  2  Do.

 /3296  LS—4
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 S.No.  Name  of  Projects

 ro  Kalyan  Project
 ro  Kasari  Project
 §-  Kadvi  Project
 6.  Kalu  Irrigation  Project
 rb  Neupur  Project  न
 8.  Karwapoa  Nalla  Project
 g-  Anjani  River  Project

 Do:
 The  comments  of  the  Central  Water
 Commission  are  under  issue.

 Treatment  to  Officials  Of  Food
 Corporation

 ed
 DR.  BAPU_KALDATE  |  Will

 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state  :

 (a)  whether  the  Government  have
 eeceived  copes

 from  the  Tripura Pradesh  SC  &  ST  Government  Employees Council  regarding  ill  treatment  of  the
 officials  of  the  Food  Corporation,  aid

 (b)  if  so,  what  action  has  been  taken  in
 this  matter?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH)  :  (a)  No,  Sir.

 (b)  Does  nor  arise.

 Gronadnut-Extraction
 2036.  SHRI  D.B.  PATIL  ;  Will  ‘the

 minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state

 (a)  whether’  Government  are  aware
 that  groundnut-extraction  is  a  very  good
 nutritious  cattlefeed  and  as  well  an  impor-
 tant  ingredient  of  Chicken-feed;

 (b)  if  so,  the  total  demand  for  ground-
 nutee  for  cattlefeed  and  chicken
 feed  in  1977-78  :

 112  whether  inspite  of  the  fact  that  the
 demand  was  not  satisfied,  proundnut-
 extraction  was  allowed  to  be  exported  and
 ifso,  the  reason  therefor:  ard

 id

 (९)  the  and  prices
 of  groundnut-extraction  in  1975-76.  ,  1976-77
 and  1977-78?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION
 (SHRI  SURJIT  SINGH  BARNALA)  :
 (a)  Yes,  Sir.

 b)  Groundn  in  lefeed
 is  a  substitutable  ingredient  and,  there-
 fore,  it  is  not  possible  to  indicate  its  require-
 ments  for  animal  feeds.  The  total  oil  cake
 requirement,  however,  is  estimated  at
 20  lakh  tonnes.  About  6  lakh  tonnes  of
 gro  traction  is  to  be
 required  for  poultry  feed.

 (c)  The  exports  of  undnut-extrac-
 tion  were  allowed  after  takin  8  into  account
 the  internal  requirements  and  on  the  basis
 of  estimated  surplus.

 a)
 The  following  table  gives  month-

 end  wholesale  mi  finn  and  maximum
 prices  of  grot  ut-extraction  quoted at  Bombay  centre  during  1975-76,
 1976-77,  and  1977-78  :

 (Rs.  Per  quintal)

 Year  Minimum  Maxinium

 3975°76  74°00  95°00

 क्‍9727  92°50  470°00

 1977-78  300°00  =  195¢00
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 CONFERENCE  OF  BOARDS  OF
 SECONDARY  $EDUQATION

 2037-  SHRI  A.R.  BADRI  NARAYAN:

 SHRI  R.V.  SWAMINATHAN:
 SHRI  P.M.  SAYEED

 Will  the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  a  Conference
 of  Boards  was  held
 por

 last  week  of  September,  1978  in  New

 (b)  if'so,  the  subjects  discussed:

 १02

 (०)  the  decisions  arrived  at  ;
 8)  whether  the  Conference  urged  uy :

 be  sod  hed  revise  this  coune  for two  stage  in  the  t  patterns
 Pe  renal  Lf

 Might  ¢  Review Committee  ;  an

 (९)  if  s0,  the  reaction  of  the  State
 Boards?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 {DR
 PRATAP  CHANDRA  CHUNDER):

 ‘a)  Yes,  Sir.
 (b)  to  (d).  A  statement  is  attached.

 (०)  The  Resolutions  of  the  course  were
 adopted  unanimously.

 Statement
 ‘bi  to  (d).  Statement  showing  the  subjects  discussed  and  decisions  taken  in  the  Conference 9°  Breda  of  S:condary  Education  in  India  held  on  September  28-29,  1978,  in  New  Delhi.

 Subject  Decisions  in  brief

 of  Ed  at  the

 2.  tm  olem:atation  of  the  recommendations
 of  the  Patel  Review  Committee  for  Ten
 Year  School  curriculum.

 3  Sozially  Useful  Productive  Work  न

 The  Conference  recommended  that  the  State
 Boards  should  review  their  courses  in  the  light of  the  course  patterns  and  other  suggestions made  in  the  reports  of  the  Adiseshiah  Review

 ittee  on  Higher  Secondary  Education
 and  Working  Group  on  Vocationalization
 to  suit  the  needs  of  the  community

 The  Conference  recommended  that  those
 Boards  which  have  not  yet  been  able  to  ini-
 tiate  action,  may  do  so  at  the  earliest  through a  time  bound  programme  as  it  is  realised
 that  the  curriculum  renewal  is  an  essential
 part  of  educational  rec

 The  Conference  emphasised  the  need  for  laying
 orice  —

 on  art
 i“  culture,  as  also

 ysical  education  an
 de  con

 an  all  found  pes personality  of  the

 to  recommend  to  the  member-
 =

 that  to  ide
 continsity

 of
 penn  Aa tens)  to  er  se

 ह  should  fe  treated  as  a  com
 subject  the  General  Education

 high  course  also  and
 it  should  count  for  certification.

 The  Conference  also  feels  that  this  is  an  arca
 where  no

 rigid
 course/eyllabus  can  be  laid down.  It  recotamends  that  a  masive

 be wndwaales  by  the  Boards  waining  may
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 Subject  Decisions  in  Brief
 ae

 The  Conference  recommended  that  Populaticn Education  be  reflected  at  all  the  stages  of
 chool  education  and  into  the  existing

 disci dips
 as  to  develop  appropriate  _under-

 standings  and  attjtudes,

 «  ro  Population  Education

 nfe  ds  5  d §  Open  Schoo]  Project.  The  Co  the  ion  of
 Open  Schoo}  Project  to  be  launched  by  the
 Boards  as  a  part  of  their  regular  educational
 programmes.

 6  Alternative  Courses  in  Science  and  Ma-  The  Conference  recommended  that  the  matter
 thematics  at  secondary  stage.  may  best  be  left  to  the  member  Boards  as

 their  needs  and  situations  varied  from  Baai<!
 to  Board  and  it  is  not  considered  appropriaic to  lay  down  any  uniformity  in  this  matter.
 The  Boards  may  decide  whether  or  not  to
 provide  alternatives  or  in  how  many  subjects to  doso.  The  Conference  however,  agrers
 that  there  is  a  need  to  provide  a  minimum
 knowledge  of  Mathematics  and  Science  to
 every  student  ;  wherever  alternative  courses
 are  provided  by  a  Board.  Students  of  both
 the  alternatives  should  be  considerd  eligible
 for  admission  to  a  higher  course.

 7.  Project  on  Comparative  Study  of  syllabi.  The  Conference  ed  that  a  Standing  Ccm-
 mittee  of  the  COBS! SE  be  authorised  to  strengt!  cn
 the  COBSE  Sectt.  in  order  to  enable  | it  to  undertake  such  projects.

 8.  Equivalence  and  Recognition  of  Exa-  |  The  Conference  recommended  that  the  exe  mir  a-
 minations.  nations  conducted  at  different  levels  by  the

 member-Boards  should  be  recognised  cn  re-
 ciprocal  basis.

 (ग)  क्या  प्रौढ़  शिक्षा  केन्द्रों  को  चलाने
 का  कार्य  ग्रन्य  संगठनों  को  भी  सौंपा  गया  है
 श्रौर  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्या  है?

 प्रीढ़  शिक्षा  केस्द्र

 2038.  थी  रीतलाल  प्रसाद  बर्मा  :

 कया  शिक्षा, समाज  कल्याण  झौर  संस्कृति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 शिक्षा,  समाज  कल्याण  जौर  संस्कृति
 मंत्री  (डा०  प्रताप  चना  चना) :.  (क)
 विवरण  संलग्न  है

 (ख)  वर्तमान  बर्ष  (1978-79)  के
 (क)  निरक्षर  लोगों  की,  राज्यवार,

 सब्या  क्‍या  है;

 ि)  झब  तक  स्थापित  किए  गए!
 प्रौढ़  शिक्षा  केन्द्रों  की,  राज्यवार  संख्या:  क्या
 है,  भौर  भविष्य  में  उनकी  संख्या  कहां  तक  बढ़ाने
 का  प्रस्ताव  है;  भौर

 दौरान,  राष्ट्रीय  प्रौढ़  शिक्षा  कार्यक्रम  के
 अन्तगंत,  मुख्यतः:  i5-35  my  वर्ग  के
 5  लाख  निरक्षर  प्रौढ़ों  को  सम्मिलित  करने

 का  प्रस्ताव  है।  इसमें  प्रत्येक  वर्ष  वृद्धि  की
 जाएगी  ताकि  1982-83  तक  6.  5  करोड़
 प्रोढ़ों  को  शामिल  किया  जा  सके।
 इस  लक्ष्य  को  विभिन्न  राज्यों  शौर  संघीय  क्षेत्रों
 में  विभाजित  किया  गया  है।  एक  प्रौढ़  शिक्षा
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 केन्द्र  में  प्रौसतन  30  प्रौढ़ों  को  भर्तों  किया

 जाएगा।  भ्रव  तर  स्थापित  प्रौढ़  शिक्षा  केन्दों

 की  संख्या  के  सम्बन्ध  में  राज्यवार  सूचना
 उपलब्ध  नहीं  है  1

 (ग)  प्रौढ़  शिक्षा  केन्द्रों  को  चलाने  का

 कार्य  राज्य  सरकारों  के  भ्लावा  स्वैल्छिक

 संगठ  कें,  नेहरू  युवक  केंद्रों,  विश्वविद्यालयों
 और  कालेजों  भादि  को  सॉपा  गया  है।
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 राज्य|संभ  शासित  क्षेत्र  भायु-वर्ग  0-4
 को  छोड़कर

 निरक्षरों  की  संख्या
 (18  7  जनगणना )

 विधरण

 (आांकड़े  लाखों  भें)

 राज्य|संघ  शासित  क्षेत्र.  झापु-वर्म  0-4
 को  छोड़कर

 निरक्षरों की  संख्या
 (1971  जनगणना )

 1. भांध्र  267.  95
 2.  भ्रसम  80.42
 3  बिहार  368,  83
 4.  गुजरात  न  32.83
 5.  हरियाणा  डर  57.60
 6.  हिमाचल  प्रदेश  8.59
 7,  जम्भ व  कश्मीर  30.  94
 8.  केरल  :  55.94
 9.  तमिलनाडु.  195,  54

 l0.  भध्य  प्रदेश.  257.  48
 L].  महाराष्ट्र  न  234,05
 I2.  मणिपुर  है  5.65
 13.  मेघालय  .  5.53
 Wd  कर्नाटक  वि  158.  42
 ‘15.  नागालैंड  3.20
 16,  उड़ीसा  .  30.74
 2.  पंजाब  पर  72.29
 18.  राजस्थान  168.  56
 1.  सिक्किम  दि  .47
 20.  विपुरा  ;  8,50
 2i.  उत्तरप्रदेश  ,  562.  06

 22.  पश्चिम  बंगाल  23.44
 23,  अंडमान  तथा  निकोबार

 द्वीप  समूह  oO.  48
 24,  अरुणाचल  प्रदेश  3.45
 25.  चंडीगढ़  0.67
 26.  दादरा  तथा  नागर

 हवेली  हे  0.50
 27.  गोझा,  दमन  तथा  द्वीव  3.62
 28.  लक्ष  द्वीप  0.3
 29.  दिल्‍ली  2.35
 30.  मिजोरम  1,06
 KD  पांडिविरी  .90

 Re.  790  Crore  Plas  for  Slum  Dwellers

 2039.  SHRI  RAMACHANDRAN
 KADANNAPPALLI  ;

 SHRI  AHMED  M.  PATEL:
 SHRI  EDUARDO  FALEIRO:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Union
 oO  have

 Rs.  790  crore  plan  for  Slum-dwellers  in
 the  country;

 (b)  if  so,  how  many  of  the  Stum-
 dwellers  in  the  country  will  be  benefited
 under  the  scheme  ;  and

 (०)  the  details  of  the  proposal  ?

 THE  MINISTERE  OF  *  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  fig

 SIKANDAR
 BAKHT)  The  Plan  8
 envisages  an  patie  of  g0  pee
 en!  impr  t  urban

 het
 It  is  expected

 that  33
 million  slum

 ae  ae
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 (c)  The  environmental  improvement
 programme  will  include  2  water  supply,
 (ii)  sewerage,  (it)  paving  of  streets  and
 (io) )  Provision

 of  latrines  in  the  slums  in
 urban  areas.

 est  from  Public  Finances  Insti १
 pear  to  Protect  Loans  given  to

 Sugar  Factories

 ao4v.  SHRI  JANARDHANA
 POOJARY:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state  :

 (a)  whether  the  Public  Finances  Insti-
 tution  have  urged  the  Government  to
 take  appropriate  steps  to  protect  the

 ions
 given  by  them  to  sugar  factories;

 ™
 (b)  if  so,  steps  being  taken  by  Govern-

 ment  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 BHANU  PRATAP  SINGH):  (a)  Yes,
 Sir.

 (b)  An  Inter-Ministerial
 ene

 con-
 sisting  of

 ee
 resentatives  of  the  istry

 of  Finance,  ent  of  Food,  Planning
 Commission,  Bureau  of  Industrial  Costs
 and  Prices,  Industrial  Development  Bank
 of  India  and  Industrial  Finance  Corpo-
 poration  of  India  has  been  constituted  to
 review  and  revise  the  scheme  introduced
 in  December,  3975  for  grant  of  incentives
 to  new  2

 oe  ae  and  pro-
 jects  establi  at  high  costs,  in  the

 light
 of  changed  conditions.  The  report

 the  Group  is  expected  soon.

 गेहूं,  चावल  झोर  ज्वार  के  लिए  निर्धारित

 की  गई  कीमतों  के  प्रति  विशेष  प्रकट  किया
 जाना

 2041.  श्री  हरी  शंकर  महाले  :

 श्री  जनेशबर  मिश्र  :

 क्या  कृणि  झौर  सिंचाई  मंत्री  यह  बताने
 की  हृपा  करेंगे कि  :

 (क)  क्या  गेहूं,  चावल  भौर  ज्वार
 की  ज््षि  मूल्य  आयोग  द्वारा  निर्धारित की
 गईं  कीमतों  के  बारे  में  कृषि  सलाहकार

 समिति
 तथा  किसानो ंने  विरोध  प्रकट  किया

 है)
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 (ख)  यदि  हां,  तो  क्‍या  झायोग  का
 विभार  उन  वसूली  मूल्यों  का  पुनविलोकन
 करने  का  है;  भोर

 (ग)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्या  है?

 कृषि  और  सिचाई  मंत्रालय  में  राज्य

 मंत्रों (भी  भाग  प्रताप
 सिह):  (क)

 ऐसी  क्षषि  सम्बन्धी  कोई  सलाहकार  समिति
 महीं  है।  फा्मज्ष  पेतल  के  लगभग  सभी
 सदस्यों,  जिन्होंने  खरीफ  के  झनाजों  भौर  गेहूं
 की  भूल्य  नीति  के  सम्बन्ध  में  कृषि  मूल्य
 झायोग  की  बैठकों  में  भाग  लिया  था,  ने  धान
 झौर  गेहूं  के  मूल्य  बढ़ाने  के  लिए  कहा  था।
 कृषि  और  सिंचाई  मंत्रालय  की  सलाहकार
 समिति  की  पिछली  बैठक  में  सदस्यों  ने
 गेहूं  भौर  चावल  के  समर्थन  मूल्यों  पर  भ्रपने
 विचार  प्रकट  किएथे।  सरकार  को  फार्मज
 संगठनों  से  कुछ  प्रभ्यावेदन  प्राप्त  हुए  जिन  में
 ऐेहुं,  चावल  भौर  मोटे  भनाजों  के  लिए  ऊंचे
 वयूली  मूल्यों  की  मांग  की  गई  है  1

 (@)  धौर  (ग).  विपणन  बर्ष
 (1978-79  के  लिए  धान/चावल  झौर  मोटे
 झनाजों  के  वसूली  मूल्य  पहले  ही  घोषित
 किये  जा  चुके  हैं  भोर  झन  उनकी  समीक्षा
 नहीं  की  जा  सकती  है  ।  रबी  फसलों  के
 विपणन  मौसम 1979-80 के लिए कृषि मूल्य के  लिए  कृषि  मूल्य
 झायोग  ने  रिपोर्ट  प्रस्तुत  कर  दी  है  जो  कि
 सरकार  के  विचाराधीन  है।

 Eavironmental  Improvement  Schem
 2042,  SHRI  EDUARDO  FALEIRO: Will  the  Minister  of  WORKS  AND HOUSING  AND  _  SUPPLY  AND REHABILITATION  be  pleased  to  state  ;

 Slr  nie  fem im) major  citics  and  State  capitals  ot  or
 whether  Government

 soy.  dns
 bo

 d
 en!  Lag  evolved

 direction  as  well  as
 ‘urbanisation  ;

 8  national  policy

 (०)  if  ४०,  details  thereof  ?
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 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  It  is  presumed  that  the
 questi  lates  to  the  Sch  for  En-
 viro!  |  Imp.  in  Slum  Areas,
 This  Scheme  was  in  the  Central  sector
 during  1972-73,  and  1973-74,  and  direct
 financial  assistance  was  provided
 by  the  Government  of  India  for  im-
 provement  of  slums  under  the  Scheme  in
 20  cities,  including  several  State
 capitals.  With  effect  from  st  Aprii,
 3974  the  scheme  was  transferred  to  the
 Stave  sector,  to  be  implemented  the
 State  Government  out  of  the  State  Plan
 allocations,  as  part  of  the  Minimum
 Needs  Programme.

 (b)  In  the  draft  Plan  1978-83,  an
 outlay  of  Rs.  ‘1g0°  crore  has  been  envisaged for  |  imp:  of  urban
 slums.  This  outlay  is  expected  to  benefit
 13  million  slum  dwellera.  Government
 has  not  evolved  any  national  policy  on
 urbanisation.

 (c)  The  envi  tal  improv
 programme  will  include  @  water  supply,
 i

 sewerage,  (ii)  paving  of  streets  and
 io)  provision  of  latrines  in  the  slums  in
 urban  areas.

 Contr:  for  Construction  of  Town:
 ship  in  Libya.

 2043.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state:

 (a)  whether  Government  have  secured
 a  contract  for  construction  of  township in  Libya  ;  and

 (b)  if  so,  the  details  in  this  regard  ?

 THE  MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKANDAR
 BAKHT)  :  (a)  Yes,  Sir.

 (०)  The  National  Building  Construc-
 tion  Corporation  a  public  sector  under-

 ta  under  the  Ministry  of  Works  and
 Housing,  are  executing  two  townships
 comprisng  1000:  houses  at  id  and
 305  houses  at  Ghat  in

 95
 The

 estimated  value  of  the  contract  is  67९5 crores.  For
 ting

 Alorban  ship in  Libya,  a  letter  of  understanding  for
 planning,  designing  and  execution  has
 been  by  N.B.0.C.  _  recently. The  estimated  value  of  the  Project  is

 Ra.  780  crores.
 Hinduétan  ‘Steelworks  Construction

 5
 bg  eed

 sector  undertaking under  the  Mristry  of  Steel  and  Mines

 have  negotiated  with  the  Libyan  Housing
 tion  for  the  construction  of  Naina

 Township  in  Libya.  The  draft  agree- ment  with  regard  to  design  and  consul-
 tancy  services  only  has  been  discussed.  It
 is  expected  to  be  signed  shoitly.  Once
 the  design  is  finalised  and  accepted  by  the
 Libyan  authority,  contracts  for  the  exe-
 cution  of  the

 capo
 rojects  will  be

 egotiated.  The  exp  value  of  work for  township  contruction  is  approxi-
 mately  Rs.  350  crores.

 Noa-availability
 gad

 Books  for

 2044.  SHRI  K.  RAMAMURTHY  :
 SHRI  BHARAT  SINGH

 CHOWHAN
 SHRI  CHATURBHU]  :
 SHRI  S8ALDEV  —  SINGH

 JASROTIA  t
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  text  books
 in  many  subjects  for  class  XII  are  not  yet
 ready  though  the  examinations  are  to
 begin  in  the  first  week  of  March,  4979  ;

 (b)  whether  it  is  also  a  fact  that  the
 Central  Board  of  Secondary  Education
 has  asked  the  schools  in  a  circular  to
 choose  for  their  students  any  text  books

 they
 can  get  covering  the  syllabus  ;

 an

 (c)  if  so,  the  steps  taken  or  proposed to  be  taken  to  make  available  the  text-
 books  to  the  students  of  Class  XII  ?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 IR  PRATAP  CHANDRA  CHUN-
 ER):

 &
 The  NCERT  curriculum

 upon  which  the  new  pattern  text  books
 have  been  prepared  Sides  classes  XI
 and  XII  into  four  semesters,  the  First
 Semester  in  Class  XI  and  the  Third
 Semester  in  Class  XII  starting  in

 July and  ending  in  November,  and  the  Se:
 Semester  in  Classes  XI  and  the  Fourth
 Semester  in  Class  XII  starting  in  Decem-
 ber.

 NCERT  authorities  have  clarified  that
 the  textbooks  for  the  First  Semester  of
 class  XI  and  the  textbooks  for  the  Third
 —— rad  tA  Class  au  Ley  ee  aca al  beth

 a  ete:  ooks  for
 oor  Class  XI  and  the

 Fourth  Semester  of  Class  XII,  which
 commence  on  38  December,  have  been

 a  pr  gael  cow  rere  d  Novem-
 a  except  for  Geography

 textbook  for  Clas  XII  which  ia  low
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 priority  textbook  from  which
 ag  |

 one
 chapter  is  to  be

 nent
 during  the  Fourth

 Semester.  This  book  will  become  avail-
 able  in  December,  1978.

 (b)  Yes,  Sir.  In  order  to  avoid  hard-
 ship  to  the  students,  a  circular  dated  agth
 September,  7979  was  sent  by  the  Board  to
 its  schools.

 (c)  (i)  The  Central  Board  of  Secondary
 Education  has  since  modified  its  policy  of
 recommending  text  books  for  use  in
 schools  at  the  Higher  Secondary  stage
 from  the  Academic  Session,  1979  Books!
 MSS  have  been  invited  from  publishers/
 authors,  a  suitable  set  of  which  would  be
 recommended  aftcr  proper  evaluation.
 NGERT  books  would  also  be  got  evaluated
 along  wih  other  books  that

 mig
 ht  be

 submitted.  The  major  difference
 between  the  present  a

 and  the
 Proposed  policy  is  that  latter  visualizes
 a  set  of  recommended  books  with  free-
 dom  given  to  schools  to  chose  any
 one  of  them  in  place  of  just  one  pres-
 cribed  book.

 (४)  NCERT’s  books  also  are  being
 planned  well  ahead  of  schedule.  Since
 the  material  has  all  been  prepared  for
 the  t  academic  session,  next  year  it  is
 only  a  question  of  reprints  and  hence
 this  problem  may  not  arise.

 fagee  में  जन हूपों  का  जोबा  जाना

 2045.  श्री  रामबओोबन  सिंह  :  क्या
 क्ष  शोर  तिचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क  )  बिहार  में  केन्द्रीय  भूजल  बोई
 द्वारा  कितने  नलकृप  खोदे  गए  हैं;  और

 (ब)  इन  नलकूपों  द्वारा  कुल  कितने
 डेक्टेयर  कृषि  योग्य,  भूमि  की  सिंचाई  की
 जा  रही  है?

 कृषि  जौर  सिचाई  मंत्री  (क्री  सुरजीत
 सिह  बरनाला)  :  (क)  केन्द्रीय  भूजल
 बोर्ड  ने  बिहार  में  शब  तक  विभिन्न  श्रेणियों
 के  588  कूप  बेधन  किए  गए  हैं  इन  में
 से  464  कूप  सफल  उत्पादन  कुप्ों  में  परि-
 बतित  किए  गए  हैं  t
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 (ख)  इन  नल-कपों  से  मोटे  तौर  पर
 30000  हैक्टार  (सकल  सस्यगत  क्षेत्र )
 में  सिचाई  होने  का  अनुमान  लगाया  गया

 है

 जेशालो  (बिहार)  में  खुदाई

 2046.  थी  रामबिलास  पासचान  :
 क्या  शिक्षा,  समाज  कल्याण  भौर  संस्कृति
 मंत्री  यह  बताने की  कृपा  करेंगे कि  :

 (क  )  क्‍या  बिहार  में  बेशाली  एक
 महत्वपूर्ण  स्थान  है  भौर  वहां  जन,  बौ,  हिन्दू
 तथा  मुस्लिम  धर्मों  का  समागम  है  ;

 (ख  )  क्‍या  भारत  सरकार  के  पुरातत्व
 विभाग  का  कोई  श्रधिकारी  वैशाली  में
 निरीक्षण  के  लिए  नहीं  गया  है  ;

 (ग)  क्‍या  खुदाई  में  निकाली  पुरानी
 वस्तुएं  दिल्‍ली  तथा  अ्रत्य  बड़े  शहरों  में
 संग्रहालयों  को  भेज  दी  गई  है;  शरीर

 (घ)  सरकार  वैशाली  में  खुदाई-कार्य
 कब  आरम्भ  करेगी  ?

 शिक्षा,  समाज  कल्याण  प्रोर  संस्कृति
 मंत्री  (sto  प्रताप  चन्दा  चना) :  (क)
 जी  हां।

 (@)  गत  बषे  भारतीय  पुरातत्व
 सर्वेक्षण  के  छह  से  अधिक  अधिकारियों  भौर इस
 वर्ष  में  भी  एक  भप्रभियन्ता  को  सम्मिलित
 करते  हुए  तीन  अ्रधिकारियों  ने  वैंशाली  का
 निरीक्षण  किया  है

 (ग)  वैशाली  में  उत्खननों  से  खर  बध
 (राजशेष  पुरातत्वीय  संग्रहालय,  वैशाली;
 राज्य  संग्रहालय,  पटना;  गया  संप्र  हालय,
 गया;  दरभंगा  संग्रहालय,  दरभंगा;  भारतीय
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 पुरातत्व  सर्वेक्षण,  मष्य  पुर्वी  मण्डल  कार्यालम,
 पटना  शौर  भारतीय  संग्रहालय,  कलकत्ता  में
 रखे  हैं।  दिल्‍ली  में  कोई  पुरावशेष  नहीं
 है  t

 (घ)  वेगाली  में  'उत्बखनत  कराने  का  इस
 समय  काई  प्रस्ताव  नहीं  हैं  a

 Demands  of  workers  of  Delhi  Milk
 Scheme

 2047.  SHR{  GANGADHAR  APPA
 BURANDE  :  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state  3

 (a)  whether  Government  have  received
 representation  from  the  General  Mazdur
 Lal  Jhanda  Union,  New  Dethi,  about  the
 long  pending  demands  of  the  workers  of
 Dethi  Milk  Scheme  3  and

 (b)  if  so,  steps  taken  to  settle  the
 demands  of  workers  ?

 THE  MINISTER  FOR  AGRICUL-
 ‘TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  (a)  Yes,
 Sir.

 (9)  The  representation  has  been  con- sidered  very  carefully  and  appropriate action  taken  by  the  Delhi  Milk  Scheme.

 Criminal  charge  of  forgery  against
 LLT,  Employee

 2048,  SHRI  PADMACHARAN
 SAMANTSINHERA  :  Will  the  Minister of  EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  what  are  the  powers  and  functions of  the  Boards  of  Governors  of  L..T.  Delhi;
 by,  whether  the  Board  is  competent to  absolve  an  ILLT.  employee  from  crimi- nal  charge  of  forgery  and  waive  the

 Punishment;
 (c)  ifso,  in  how  many  cases  the  Board of  Governors  of  LLLT.,  Delhi  waived  the

 Punishment  of  persons  found  guilty  on accountof  forgery  by  CBI;  and
 (d)  on  what  iderations  the  punish ments  were  waived  ?

 ३00  MINISTER  OF  EDUCATION,
 (DR

 ‘AL.  WELFARE  AND  CULTURE
 DEX  PRATAP  CHANDRA  CHUN-

 :  )  ३  (a)  ‘The  powers  and  functions  of
 enue  Lf  Governors  of  LLT.  Delhi  are merated  in  section  3  of  the  Institutes

 1g
 of  Technology Act,  ‘1961.  The  provisions of  section  ४9  are  given  in  the  attached statement,

 (b)  Under  Statute  13(10)  of  the  LLLT.
 Statuter,  the  Board  is  compentent,  as  the
 Appeliate  authority,  to  decide  an  appeal from  a  member  of  staff  aggricoed  by  an‘
 order  imposing  penality  pamed  by  the Director.

 (c)  Only  one  such  case  has  come  to  the notice  of  Government  80  far.
 (d)  The  inquiry  in  the  case  referred  to

 was  held  twelve  years  after  the sion  of  the  act  by  the  delinquent.  It  had, therefore,  to  be  based  toed  y  on  the  me- mory  of  the  The’  Gri Committee  of  the  Institute,  to  whom  a appeal  was  made  by  the  official  concerned took  the  view  that  the  agony  suffered  by the  officials  for  the  intervening  period was,  in  itself,  a  sufficient  punishment. The  Committee,  therefore,  recommended that  the  penalty  imposed  by  the  Direc may  be  waived.  The  Board  of  Governors of  the  Institute  accepted  the  recommenda- tion  of  the  Committee  and  decided  to  waive the  penalty.
 Statement

 SECTION  :3OF  THE  INSTITUTES OF  TECHNOLOGY  ACT,  497

 131)  Subject  to  the  provisions  of  this Act,  the  Board  of  any  Institute  shall  be
 responsible  for  the  general  superinten- dence,  direction  and  control  of  the  affairs of  the  Insti  and  shall  all  the
 powersof  the  Institute  not  otherwise  pro- vided  for  by  this  Act,  the  Satutes  and  the
 Ordinances,  and  shall  have  the  power  to review  the  acts  of  the  Senate.

 (2)  Without  prejudice  to  the  provisions of  sub-section  (),  the  Board  of  any  Insti- tute  shall—

 (a)  take  decisions  on  questions  of
 policy  relating  to  the  administra-
 tion  and  working  of  the  Institute;

 (b)  institute  courses  of  study  at  the
 Institute;

 (c)  make  Statutes;
 (व)  institute  and  appoint  persons  to

 academic  as  well  as  other  posts  in
 the  Institute;

 (c)  consider  and  modify  or  cancel  or-
 dinances;

 (f)  consider  and  pass  __resolutions
 on  the  annual  r

 ee
 the  annual

 accounts  and  the  estimates
 of  the  Institute  for  the  next  financial
 year  as  it  thinks  fit  and  submit  them
 to  the  Council

 together
 with  a

 of  its  develop:  plans;
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 (g)  exercise  such  other  powers  and
 erform  such  other  dutics  as  may
 ¢  conferred  or  imposed  upon  it

 by  this  act  or  the  Statutes.

 (3)  The  Board  shall  have  the  power  to
 ,apoint  such  committees  as  it  considers
 necessary  for  the  exercise  of  its  powers and  the  performance  of  its  duties  under
 this  Act.

 uisition  of  tional  skills  by
 Sead  Seconda  Educati at  ry  झा

 level

 2049.  SHRI  A.C.  GEORGE  :  will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  bce  pleas- ed  to  state:

 i)
 whether  Government  have  formu-

 lated  a  policy  towards  providing  for  wider
 acquisition  of vocational  skills  by  students
 at  Secondary  Education  level;  and

 (b)  ‘ifso,  details  thereof?
 THE  MINISTER  OF  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 DR.  PRATAP  CHANDRA  CHUNDER)

 and  (b)  :  TheReview  Committee  on
 the  Curriculum  for  the  Ten-Year  School
 under  the  chairmanship  of  Dr.  Ishwar-
 bhai  J.  Patel  has  recommended  that  So-
 cially  Useful  Productive  Work  must  find
 a  central  place  in  the  school  curriculum.
 The  subject,  which  is  of  a  practical  nature,
 has  the  following  objectives:—

 (i)  to  prepare  pupils  to  practise  and  per- form  manual  work  individually  and  col-
 lectively;

 (ii)  to  acquaint  children  with  the  world
 of  work  and  services  to  the  community
 and  develop  in  them  a  sense  of  respect
 for  manual  workers;

 (iii)  to  develop  a  desire  to  be  useful
 members  of  society  and  contribute  their
 best  to  the  common  good;

 (iv)  to  indi  itive  des  of
 team  work  and  socially  desirable  values
 like  self-reliance,  dignity  of  labour,
 tolerance,  co-operation,  sympathy  and
 helpfulness;

 (v)  to  help  in  understanding  the  prin-
 ciples  involvedin  the  various  forms  of
 work;  and

 (vi)  to  lead  children  to  participate  in-
 creasingly  in  productive  work  as  they  go from  one  stage  of  education  to  another
 and,  thereby,  enable  them  to  earn  while
 they  learn.
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 About  20%  time  has  been  recommended
 to  be  allocated  ‘to  the  Socially  Useful
 ProductiveWork  for  all  the  students  at
 the  Secondary  Education  level.  This  re-

 datii  been  considered  in  the
 Conference  of  Education  Ministers  of
 States  and  Union  Territories  held

 in  J
 in  July,

 3979  and  in  the  Conference  of  ls  of
 Secondary  Education  in  India  held  in
 September,  7978

 and  accepted  for  imple- mentation  at  all  these  forums.

 P.A.O.  and  World  Bank  for  Study of  Garland  Canal  Project

 2050.  SHRI  KUMARI  ANANTHAN:
 SHRI  M.V.  CHANDRA-
 SHEKHRA  MURTHY  :

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state  :

 (a)  whether  the  Union  Government
 have  asked  the  F.A.C.  andthe  World
 Bank  to  send  exports  to  study  the  ‘Garland
 Canal  Project  of  Capt.  Desturc’  ;

 (b)  nature  of  the  entire  scheme;
 (c)  whether  Government

 Prop
 ose  to

 consult  the  Indian  experts  regarding  the
 feasibility  of  the  project  ;  and

 (d)  ifnot,  why  not  ?
 THE  MINISTER  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :

 (a)  Government  of  India  had  consulted
 FAO  and  World  Bank  regarding  this
 Project.  They  have  offered  to  assist  in
 the  matter.  The  form  of  assistance  is
 under  consideration,

 (b)  The  ‘Garland  Scheme’  envisaged
 by  Shri  Dinshaw  J.  Dastur  comprises construction  of  two  canals—one  canal
 running  along  the  length  of  the  souther
 slopes  of  the  Himalayas  and  the  seconnd
 to  encompass  the  Cental  Plateau  and
 Southern  Peninsula  to  conserve  and  utilise
 all  the  surface  water  resources  of  India,
 The  Himalayan  Canal  is  waters  of  the
 Himalayan  rivers  which  are  to  be  trans.
 ferred  to  the  Central  and  Southern  Garland
 Canal  (which  also  will  be  a  continous
 reservoir  both  for  the  waters  of  the  local
 streams  and  for  water  transferred  from  the
 Himalayan  Canal)  through  two  sets  of
 pipes—5  Nos,  and  32  ft.  diameter  each.

 The  Himalayan  Canal  will  be  500
 tiles  tong  with  over  50  integrated  lakes
 (each  gj0  miles  long  XX  mile  broad.
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 and  go  to  r00  ft.  deep)  along  the  southern
 slopes  of  the  Himalayas.  Beyond  the
 Brabai  a  and  canal  ds  another
 300  niles  with  40  more  integrated  lakes,
 skirting  the  Himalayan  slopes.  The  Canal
 will  be  at  elevations  varying  from  3500  ft,
 to  1100.  ft.  above  mean  sea  level.  The
 total  capacity  of  the  system  will  be  200
 million  acre  fect,

 The  subsidiary  canals  from  the  Hima-
 layan  canal  run  at  right  angles  to  the  main
 canal  at  intervals  of  2  miles  each  carrying the  water  from  the  higher  elevations  to  the
 plains.  The  differential  head  will  enable
 generation  of  electricity  and  water  will
 be  availble  for  irrigation  also,  The  sub-
 sidiary  canals  are  proposed  to  be  roo  ft.
 wide  and  go  ft.  deep.

 The  Central  and  Southern  Garland
 Canal  is  proposed  to  be  constructed  bet-
 ween  elevations  of  1000,  ft.  to  800  ft.  above
 the  mean  sea  level  havin

 ioe
 same  size  38

 the  Himalayan  Canal.  e  capacity  of
 the  Garland  Canal  with  about  200  inte.
 Brated  reservoirs  will  be  of  the  order  of
 400  million  acre  feet.  Adding  to  this  the
 capacity  of  the  reservoir  at  Nagaur  at
 200  million  acre  feet  and  reservoirs  on the  Sone  valley  at  100,  million  acre  fect, the  total  capacity  of  the  Garland  Cana!
 with  all  the  reservoirs  will  be  700  million acre  feet.

 (०)  and  (d).  Four  Expert  Committees have  been  set  up  in  the  Planning  Com-
 to  examine  various  ts  ofthe

 proposed  scheme  and  it  would  take  some
 time  before  a  view  is  taken.

 Quality  of
 rice  being

 supplied  te

 2051.  SHRI  K.A.  RAJAN  :  Will  the Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 the  off-take  ofrice  from  the  Ration  Shops in  Kerala  has  been  in  a  declining  trend
 for  the  last  few  months  because  of  the
 inferior  quality  rice  being  allotted  to  the
 State  from  the  Centre;

 (b)  whether  the  State  Government  has
 requested  the  Centre  to  allot  coarse  rice and  medium  rice  to  the  State  instead  of
 inferior  quality  rice  being  supplied  at
 present;  and

 -(०)  if  so,  the  details  thereof  and  Union
 Government's  reaction  thereto  ?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICULTURE
 ~AND  IRRIGATION  (SHRI  BHANU

 PRATAP  SINGH)  :

 (a)  The  off-take  of  rice  from  the  Ration
 Shops  in  Kerala  has  declined  in  the  reenr
 past  and  it  is  the  usual  phenomenon  at
 the  beginning  of  the  season  when  avail-
 ability  is  good.  However,  com;

 Bein has  been  received  from  the  State  Govt.
 that  par-boiled  rice  issued  from  certain
 Stocks  moved  from  the  North  take  a  long timein  cooking.

 b)  and  (c)  .  Yes.  It  is  not  correct  that
 inferior  quaity  rice  is  being  supplied  to
 the  State.  Food  Corporation  of  India have  been  asked  to  move  as  far  as  possible, coarse  and  medium  varieties  of  par-boiled
 rice,  failing

 which  raw  rice  should  be  sup- ied.

 Existenceof  more  than  one  AllIndia
 Secondar  y  Education  Examination

 2052.  SHRI  RUDOLPH  RODRIGUES
 Will  the  Minister  of  EDUCATION, SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  what  are  the  reasons  for  the  conti-
 nued  existence  and  recognition  of  more
 than  on  All  India  Secondary  Education
 Examination  ;

 (b)  whether  Government  are  aware  of
 the  resultant  educational  and  social  pro- blems  and  disparities  that  flow  from  such
 multi-recognition  ;  and

 (c)  what  steps,if  any,  Government
 propose  to  take  to  rect  th  this  situa-
 tion  ?

 THE  MINISTER  OF  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 सुफिए

 RE  (DR,  PRATAP  CHANDRA
 CHUNDER)  :

 ©)
 The  reasons  for  the  existence  of  the

 Indian  Council  of  School  Certificate
 Examination  and  the  Central  Board  of
 Secondary  Education,  which  are  conduct-
 ing  examinations  on  All-India  basis,  are
 historical  as  well  as  education.  Historically
 the  former  has  been  generally  looking  after
 the  educational  interest  of  Anglo-Indian
 and  the  Public  Schools  inthe  country while  the  latter  acquired  an  All  India
 jurisdiction  in

 7952
 to  later

 ane
 needs  of

 floating  population  who  needed  a  common
 curriculum  so  that  their  wards  do  -not,
 auffer  from  hardship  when  they  are  erans- ferred  from  one  place  to  another.  This
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 has  been  re-inforced  by  setting  up  schools
 by

 the  Kendriya  Vidyalaya  Sangathan a  liated  to  it.  Tt  also  looks  after  the
 educational  interests  of  Union  Territorics
 and  the  State  of  Sikkim.  Educationally
 they  cater  to  the  needs  of  different  groups of  students.

 (b)  and  (c).  There  is  no  disparity  either
 ducationally  or  socially  involved  in  hav-

 ing  two  All  India  Examinations.  Both
 of  them  are  recognised  as  equivalent  for

 urposes  of  employment  and  admissions  to
 institutions  of  higher  education.  Even
 the  curricula  on  which  they  are  based
 are  by  and  large  comparable.  The  ques-
 tion  of  rectification,  therefore,  does  not
 arise.

 Project  allowance  to  Dandakaranya
 Project  Employees

 2053.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Ministerof  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleascd  to  state  ::

 (a)  Whether  it  is  a  fact  that  the  Danda-
 karanya  Project  employees  are  not  gett-
 ing  the  Project  Allowance  since  June
 39793  and

 (b)  ifso,  why  ?
 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)

 (a)  Itis  nota  fact,  Sir.
 (b)  Does  not  arise.

 मध्य  प्रदेश  में  पेषजल  की  व्यवस्था

 2054.  श्री  सुलख  सिह:  क्‍या
 निर्माण  और  झावास  तथा  पूति  और  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  छोट  नगरों  में  (1971
 की  जनगणना  के  प्रतूसार  0  हजार  से  कम
 जनसंदया  वाले )  पेय जल  की  पर्याप्त  व्यवस्था

 नहीं  है;
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 (a)  उपर्युक्त  के  सम्बन्ध  में भन्य
 राज्यों  की  तुलना  में  मध्य  प्रदेश  की  स्थिति
 भौर  राष्ट्रीय  भौसत  कया  है  ;

 (ग)  क्‍या  मध्य  प्रदेश  सरकार ने  उनके
 मंत्नालय को  वर्ष  i977-78  के  लिए  केन्द्र
 द्वारा  प्रायोजित  ग्राम  जल  प्रदाय  योजना  में
 शामिल  करने  के  लिए  प्रनुमोदनार्थ  प्रधि-
 सूचित  क्षेत्रों  के लिए  जल  प्रदाय  योजना
 भेजी  है;  और

 (घ)  यदि  हां,  तो  क्या  उनके  मंत्रालय
 ने  स्वीकृति  दे  दी  हैभौर  यदि  नहीं,  तो  इसके
 क्या  कारण  हैं  श्रौर  स्वीकृति  कब  तक  दी
 जाएगी  ?

 निर्माण  शौर  झावास  तथा  प्रति  ज्रौर
 पुनर्वास  मंत्री  (ओ  सिकन्‍्दर  बख्त)

 (क  )  और  (ख)  :  नगर  क्षेत्रो ंमें  जिसमें
 छोटे  कस्बे  भी  शामिल  हैं,  पीने  के  पानी
 की  व्यवस्था  करने  की  जिम्मेवारी  बु्णतया
 सम्बन्धित  राज्य  सरकारी  है।  दस  हजांर
 से  कम  को  भावादी  वाले  उन  छोटे  कस्बों  की
 संख्या  के  बारे  में  केन्द्रीय  सरकार  के  पास
 कोई  सूचना  उपलब्ध  नहीं  है  जहां  पीने
 के  पानी  की  व्यवस्था  नहीं  है।  इसी  प्रकार,
 छोटे-छोटे  बस्बों में में  पेय  जल  पूति के  लिए
 किए  गए  जल  प्रबन्धों  के  बारे  में  मध्य  प्रदेश
 की  स्थिति  मालम  नहीं  है  1

 (ग)  और  (घ).  मध्य  प्रदेश
 अरकार ने  केन्द्र  द्वारा  प्रवतित  त्वरित  ग्रामीण
 जलपूर्ति  कार्यत्रम  के  भ्रन्तर्गत  राणोपुर  तथा
 कटंगी  कस्यों  के  बारे  में  दो  योजनाएं  अनु-
 मोदनार्थ  भेजी  थी।  केन्द्र  द्वारा  प्रवर्तित
 कार्यक्रम  में  विशिष्ट  रूप  से  समस्याग्रस्त  गांवों
 को  पेय  जलपूर्ति  .  व्यवस्था  है,  इसलिए
 इन  दो  करों  की  जलपूर्ति  योजनाओं  को
 सम्मिलित  नहींकिया  जा  सका  भौर  इन्हें  राज्य
 सरकार  को  नगर  जलपृर्ति  योजनाओों  के  रूप
 में  उनके  भ्नुमोदनाथ  लौटा  दिया  गया  था  |
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 देहा  में  बेघर  लोगों  के  लिए  “रंग  बसेरे  ”

 2055.  भरी  हुरेसा  का  लुमन :  क्‍या
 निर्माण  भौर  झावबास  तथा  चूत  झौर  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  देश  में  ऐसे
 बेघर  लोगों  की  संख्या  काफी  भ्रधिक  है
 जो  रात  के  समय  ग्राकाश  के  नीचे  पटरियों
 पर  सोते  हैं  ;

 (ख)  कया  सरकार  उनकी  सुविधा
 के  लिए  विभिन्न  स्थानों  पर  रेन  बसेरों  जैसे
 श्रस्थायी  झ्रावास  का  निर्माण  करना
 बॉछनीय  समझती  है;  भौर

 (ग)  यदि  उत्तर  स्वीकारात्मक  है
 तो  क्या  सरकार  ने  इस  सम्बन्ध  में  कोई
 योजना  बनाई  है,  यदि  हां,  तो  तत्सम्बन्धी
 ब्यौरा  क्‍या  है  भ्रौर  यदि  नहीं,  तो  इसके
 सख्या  कारण  हैं  ?

 निर्माण  और  भ्राधास  तथा  पूति  और
 पुनर्वास  मंत्रो  भी  सिकन्‍्दर  बस्त)  :

 (क)  जी,  हां  t

 (ख)  जी,  हां  1

 (ग)  गन्दी  बस्ती  उन्मूलन,सुधार
 योजना  जो  राज्य  क्षेत्र में  है,  में  होस्टल,
 शयनशालायें  तथा  रैन  बसेरे  बताता
 अमुमेय  है।

 Open  University.
 2056,  SHRI  0,  N.  VISVANATHAN  :

 Will  the  Minister  of  RDUCATION.
 De  pleased  to  state  : SOCIAL  WELFARE  AND  .CULTURE,

 (a)  the’  extent  to  ‘Which  the  system  of
 Open  university  hae  .taken  roots  in  our
 Country  and  also  expanded;  and.

 (b)  the  coursesin  science  and  technology available  under  this  sys  ?
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 THE  MINISTER  OF  EDUCATION, SOCIAL  WELFARE  AND  CULTURE
 oR

 PRATAP  CHANDRA  CHUN-
 tR):

 (a)  The  concept  of  Open  University similar  to  the  one  functioning  in  Le
 United  Kingdom,

 has  not  yet  taken  any concrete  shape  in  in dia.  However, some  of  the  funtions  ofthe  Open  University are  performed  by  a  number  of  universitics
 in  India  through  correspondence  courses
 and  provision  of  facilities  for  students  to
 appear  privately  in  university  examina-
 tions.  23  univesities  in  the  country  cffer
 correspondence  courses  at  present.

 (b)  Correspondence  courses  in  science
 and  technology  are  not  at  present  offered by  any  university  in  India.

 Financial  assistance  from  U.S.  for
 Rajasthan  Medium  Irrigation

 Projects
 2057.  SHRI  S.  S.  SOMANI:  Will

 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state  :

 (a)  whethe  it  is  a  fact  that  U.S.  Go-
 vernment  has  assured  the  Government
 for  financial  assistence  for  the  Rajasthan medium  irrigation  projects;  and

 (b)  ifso,  the  details  regarding  the  projects
 going  to  be  assisted  ?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  _  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :
 (a)  U.S.  Government  has  not  assured
 financial  assistance  for  the  Rajasthan Medium  Irrigation  Projects  but  the  ques- tion  of  possible  financing  of  this  project under  the  U.S.  Fy  i980  programme  is
 under  discussion  with  th  €  USAID  authori-
 ties.

 pot
 The  details  of  the  projects  to  be

 poses
 for  assistance  have  still  to  be  fina-

 ised.

 Effect  of  Transportation  of  Fertili-
 iser  on  its  price

 wai
 SHRI  KUSUMA  KRISHNA

 THY:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state.  :

 {a)  whether  Government  have  decided
 to  transport  fertilisers  to  the  points  of  its use  by  road;

 (b)  if so,  whether  the  transportaticn  of
 fertilisers  by  r  would  not  entail  in-
 crease  in  the  prices  of fertilisers;  and
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 (c)  if  so,  the  manner  in  which  Govern-
 ment  propose  to  neutralise  the  excess
 charges,  if  any,  on  transportation  of  ferti-
 lizers  by  ?

 THE  MINISTER  OF  _AGRICUL-
 TURE  AND  IRRIGATION  (SHRI

 supplement  ransportation  by  rail,

 (b)  No.

 (c)  Manufacturers  as  well  as  pool
 would  be  reimbursed  the  differential  bet-
 ween  the  cost  of  road  and  rail  movement
 subject  to  certain  norms  and  ceilings.

 Charging  of  50  cent  Licence
 Fee  from  ‘Allatters  in  D.LZ.  Area

 New  Delhi

 2089.  SHRI  Y.  P.  SHASTRI:  Will
 the  Minister  of  WORKS  AND  HOUS.
 ING  AND  SUPPLY  AND  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  whether  it  has  been  decided
 by  Government  to  charge  only  50  per
 cent  licence  fee  (rent)  consecutively  for
 3  years  from  allottees  of  type  IV  and  V
 Government  accommodation  (Quarters)  in
 ‘DALZ.,  Gole  Market  area,  if  they  agree to  shift  to  some  distant  areas  ;

 (b)  if  so,  has  this  been  done  on  the  basis
 of  any  past  precedent;  and

 (c)  if  not.  what  are  the  basis  and
 reasons  for  giving  this  special  favour  to
 a  particular  section  of  allottces  of  Go-
 vernment  accommodations?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT):  (a)  to(c).  To  imple- ment  the  Crash  Programme  of  construc-
 tion  of  a  large  number  of  quarters  in  the
 DIZ  area,  specially  for  the  low-paid  em-
 ployees,  it  ‘hes  become  necessary  to  de-

 molish  a  large  number  of  quarters  of
 various  types  which  have,  more  or  less
 outlived  their  lives;  Occupants  of
 these  quafters  have  to  be  provided.  with
 alt  ive  accommodation.  Since  they have  been  residing  in  a  central  locality
 for  &  number  of  years,  they  would  prefer jar  al  a  odation  in
 central  areas.  As  the  expected  vacan-
 cies  in  central  areas  are  limited,  the
 Government  have  decided  to  give  a
 concession  of  50%  of  the  normal  licence
 fee  if  they  shift  to  quarters  in  distant  areas.
 This  is,  h  ,  Kimited  to
 a  period  of  three  years  or  till  the  allottee
 concerned  is  offered  a  quarter  of  the  type to  which  he  is  entitled  in  a  central  loca-
 lity,  whichever  is  earlier,  Since  it  is  for
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 the  5  time  thatsuch  aCrash  Programme
 of  construction  has  been  undertaken
 resulting  in  dislocation  of  a  large  num-
 ber  of  Government  allottees,  the  above
 mentioned  incentive  was  introduced  for
 the  first  time.

 चावल  का  उत्पादन

 2060.  भी  चन  होखर  सिह  :  क्‍या
 कृषि  धौर  सिचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  देश  में  चावल  का  कुल  कितना
 उत्पादन  होता  है  और  खपत  के  लिए
 कितने  चावल  की  झावश्यकता  होती  है;
 श्रौर

 ब)  इस  समय  सरकार  के  पास
 चावल  की  कितनी  अ्रतिरिक्त  मात्रा  है  ?

 कृषि  झौर  सिचाई  मंत्रालय  में  राज्य
 मंत्री  ी  भानु  प्रताप  सिंह) :  (क)
 1977-78  के  दौरान  चावल  का

 उत्पादन  अनुमानत:  527  लाख  मीटरी
 टन  हुआ  था।  मानव  उपभोग  के  लिए
 चावल  की  जरूरत  बहुत  से  तथ्यों  पर
 निर्भर  करती  है  जैसे  कि  झन्य  खाद्य.सों
 की  उपलब्धता  भौर  वेकल्पिक  खाद्य
 पदार्थ,  उनके  तुलनात्मक  मूल्य,  प्राय-
 स्तर,  जनसंख्या  की  वृद्धि  धझादि  इन
 परिवर्ततशील  कारणों की  दृष्टि  में  देश  में
 चाबल  की  जरूरतों  का  ध्नुमान  लगाता
 मुश्किल  है।  तथापि,  पिछले  तीन  बचों
 में  सांजनिक  वितरण  प्रणाली  से  चावल
 की  बाधषिक  नौसत  निकासी  38. 3  लाख
 मीटरी  टन  हुईं  है  a

 (@)  लगातार  संतोषजनक  फसलें
 होने  के  कारण,  चावल  की  बसूली  उत्साह-
 वर्धक  रही  है।  पहली  नवम्बर,  i978
 को  सरकारी  एजेंसियों  के.  पास  लगभभ
 6.1  लाख  मीटरी  टन  चावल  का  स्टाक
 था।
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 Poor  Maintesance  of  Govern
 ment  Quarters

 2061,  SHRI  MANORANJAN BHAKTA  :  Will  the  Minister of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  tostate:

 (a)  whether  complaints  are  often
 received  for  poor  maintenance  of  Go-
 vernment  uarters  by  the  concerned
 CPWD  enquiry  offices  ;

 (b)  whether  complaints  registered at  the  CPWD  enquiry  offices  are  not  pro-
 perly  attended  to  and  the  wy  engi-
 neering  staff  do  not  inspect  me  | ९८  proper execution  of  jobs;  and

 (c)  if  so,  full  details  and  what  steps are  being  taken  to  ensure  proper  working of  the  CPWD  authorities  concerned  with
 the  maintenance  of  Government  quarters in  Delhi?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (  SHRI  SIKANDAR
 BAKHT):  (a)  Yes  Sir.  Complaints are  recorded  by  the  individual  allottees  at
 the  Enquiry  Offices  i

 salon  Pine]
 in

 Water  upply,  Sewerage,  Electricity, etc.  Sometimes  residents’  associations
 write  to  the  higher  authorities  about
 their  common  grievances,

 (b)  and  (c).  Complaints  received  by En
 quiry

 Offices  arc  properly  attended  to.
 Higher  Engineering  staff  also  inspect
 the  works

 Periodically
 and  also  accor ding to  the  ity  an  itude  of  the

 job,

 Inferior  Quality  of  Wheat  to  Oriasa

 2062.  SHRI  GANANATH  _  PRA-
 DHAN  :  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  _  be
 Pleased  to  state:

 (a)  Whether  it  is  a  fact  that  the  Cen-
 tral

 4  5  pla  ipl
 ided  the  Orisa

 Government  with  inferior  quality  of  wheat fér  distribution  through  the  fair  price
 shops  ;

 b)  whether  Government  ‘have  recei-
 any  complaint  from  the  Orissa  Go-

 vernment  to  this  effect;  and

 (ce)  if  80,  the  details  thereof  and  the  ac-
 pa  —  by  Government  in  this  re-

 THE,
 MINISTER  OF  STATE  IN

 investigation  it  was  found  that  only ‘A’  &  ‘B’  categories  of  wheat  conform-
 ing  to  PFA  standards  were  being  supp- lied.  However,  the  State  Governmena
 have  also  been  advised  to  have  the  stocks
 inspected  before  taking  them  over  for
 pul Bic  distribution.

 Memorandum  from  Dandakaranya
 Employees

 2063.  SHRI  SAMAR  MUKHERJEE  :
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  be  pleased  to  state:

 (a)  whether  the  Government  have
 received  memorandum  —  dated

 a October,  39798  from  Dankakaranya
 ployces’  Association  (NG)  about  the
 transfer  of  Tagore  Hospital  to  MP  State
 and  redeployment  of  surplus  staff  of
 Dandakaranya  Project  through  Central
 Surplus  Cell  etc.;  and

 (b)  if  so,  the  reaction  of  the  Govern-
 mentthereof  ?

 THE  MINISTER  OF  WOKRS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT).  (a)  Yes,  Sir.

 (b)  The  points  raised  in  the  टाइटन tation  will  be  considered  while  making
 arrangements  for  the  transfer  of  Tagore
 Hospital,  Kondagaon  to  the  Govern-
 ment  of  Madhya  Pradesh.

 Absorption  of  Employees  of
 Department  of  Rehabilitation

 im  other  ministries

 2064.  SHRI  DALPAT  SINGH
 PARASTE:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state:

 (a)  the  number  of  employees  of  the
 Department  of  Rehabilitation  who  have  |

 in  Ministries  and

 (b)  the  total  number  of  employees  in
 ‘various  categories  in  the  Department  of
 rsa

 when  this  decision  was
 en;

 (c)  the  number  of  employees  in  the  De-
 at

 of  Rebabilitation  as  on  goth
 ber,  978;  and

 726
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 (da)  thetime  by  which  they  shall  be
 bed  in  other  departments  and  steps

 taken  to  protect  their  salary  and  senio-
 rity?

 ITHE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b),  Consistently with  the  Government's  intention  to  pro-
 gressively  wind  up  sections  as  and  when
 the  assigned  {tem  of  work  contracts  or

 gets
 completed,  so  far  24  employees  have

 een  either  absorbed  in  other  Depart-
 ail

 or  adjusted  with  the  Department itself.

 As  ont-5-3978  :
 Group

 DECEMBER  4,  978

 A  करा
 Group  B  I47
 Group  c  34
 Group  D  rt

 G90

 (c)

 Group  A  30
 Group  B  738
 Group  G  330
 Group  D  168,

 666

 (०)
 The  employces  of  the  Department  as

 and  when  rendered  surplus  will  be  consi-
 dered  for  appropriate  absorption  else-
 where  their  pay  and  seniority  being  go- verned  by  the  applicable  rules,

 Agricultural  ion  pr in  West  Bengal
 2065.  SHRI  M.A,  HANNAN  ALHAJ:

 SHRI  SACHINDRA  LAL
 SINGHA:

 Will  the  Minister  of  AGRICULTURE
 and  IRRIGATION  be  pleased  to  state:

 (a)  whether  International  Development
 Amociation  approved  any  project  in

 West  Bengal  for  the  agricultural  exten-
 sion  programme;

 (b)  if'so,  the  details  of  the  scheme  and
 the  area  ouvered  and  amount  sanctioned  ;
 and

 (०)  the.details  of  the  work  done,  amount
 spent  and  the  area

 cout
 by  the  imple-

 tion  of  the  sch  ह
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 THE  MINISTER  FOR  AGRICUL-

 TURE  AND  IRRIGATION
 (sant

 SURJIT  SINGH  BARNALA)  :
 3)  Yes,  Sir,  |  An  agreement  with  the

 International  Developm  Association
 and  the  Government  of  West  Bengal  has
 been  signed  on  rst  June,  19776

 (०)  The  project  provides  for  consolida-
 tion  and  strengthening  of  the
 service,  upgrading  of  adaptive  research
 facilities  and  staff  training.  The  prog- ramme  envisages  a  coverage  of  the  entire
 State  except  for  District  Darjeeling.  A
 Centrally  sponsored  scheme  has  been
 sanctioned  for  support  of  this  approach for  an  amount  of  Rs.  48.20  lakhs  for
 1977-78  and  Rs.  34.59  lakhs  for  1978-79.

 (c)  The  information  is  being  collected
 from  the  State  Government  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Upgradation  of  Kendriya  Vidyalaya
 at  Hoshangabad

 2066,  SHRI  HARI  VISHNU
 KAMATH:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  General
 Manager  and

 carly
 ees  of  Security  Paper

 Mill,  Hoshangabad  have  submitted  a
 representation  for  the

 uper
 ading  from  class

 V  to  class  VIT  of  Kendriya  Vidyalaya  re-
 cently  opened  there;  and

 (७)  if'so,  whether  Government  propose to  concede  their  just  demand;  and  if  not,
 the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKD  :  (a)  Yes,  Sir.  Ar

 open tion  was  reccived  from  the  eral  Mana-
 and  employees  of  Security  Paper  Mill,

 Ffoshangabed  ,  for  upgrading  the  Kendriya
 bats  fs  opened  there  from  class  दि  to
 class  VII

 (b)  The  Kendriya
 Vidy

 alaya  at  Ho-
 shangabad  has  been  opened  this  year  with
 classes  I  to  द  A  higher  class  is  added  in
 each  subsequent  year  until  the  school
 attains  the  secondary  or  higher  secondary
 level,  The

 pope
 for  opening  of  classes

 up  to  VITI  in  the  new  school  at  Hoshanga-
 bad  -  could  ‘not  be  considered  for'  ‘want  of
 suitable  accommodation  and  physical  facili-

 “tics,



 i29  Written  Answers  AGRAHAYANA  I3,  900  (SAKA)  Written  Answers

 fare  de  सहायता  का  डुग्ब  उत्पादन  पर
 प्रभाव

 2067.  Blo  रामजी  सहि  :  क्‍या  कृषि
 श्रौर  सिछाई  मंत्री  यह  बताने  की  शुषा  करेंगे
 कि;

 (क)  क्‍या  केन्द्र  सरकार  ने  दूध
 का  उत्पादन  बढ़ाने  के  लिए  एक  485
 करोड़  रुपये  की  योजना  तैयार  की  है  जिसके
 लिए  373  करोड़  रुपये  की  राशि  किस  बैंक
 से  प्राप्त  होगी  ;

 (ख)  क्या  उक्त  योजना  के  अधीन
 235  करोड़  रुपये  के  मृल्य  के  दुग्ध-चर्ण

 का  श्रायात  क्या  जायेगा  ;

 (ग  )  यदि  हां,  तो  क्‍या  इस  के  कारण
 हमारे  देश  में  दूध  का  उत्पादन  घट  जायेगा
 तथा  इस  से  केवल  अभ्रमरीकी  शौर  एशियाई
 देशों  को  अपना  फालतू  दूध  बेचने  के  लिए
 भारत  में  सुविधापूर्ण  बाजार  पाने  में
 सहायता  मिलेगी  ;  और

 (घ)  दूसरों  पर  निर्भर  रहने  को
 यह  योजना  देश  के  लिए  कहां  तक  उपयुक्त
 होगी  ?

 कृषि  श्रोर  सिचाई  मंत्रो  (शो  सुरजोत
 सिह  अरनाला)  :  (क)  जी
 हां।  परियोजना  के  प्रथम  चरण  के  लिए
 विश्व  बैंक  से  i29  करोड़  रुपये  का  ऋण
 उपलब्ध  होगा  ।  विश्व  बैंक  उचित  स्तर
 पर  44  करोड़  रुपये  का  भौर  ऋण  के  लिए
 विचार  करने  के  लिए  भी  सहमत  हो  गया
 है।

 (ख)  यूरोपीय  प्राथिक  समुदाय
 दृः्ध  चूर्ण  तथा  बटर  झ्ायल  उपहार  के
 रुप  में  देने  के  लिए  सहमत  हो  गया  है  |
 इन  जिसों  की  बिक्री  से  206  करोड
 पये  की  राशि  उपलब्ध  होगी।
 3296  LS-.  5
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 (ग)  जी  नहीं  :  इस  परियोजना
 का  उद्देश्य  दूध  उत्पादन  में  वृद्धि  करना
 है।  उपहार  के  रूप  में  प्राप्त  जिन्सों  को
 खरीदी  हुई  देशी  जिसों  के  साथ  पूल  के
 बफर  स्टाक  में  शामिल  किया  जायेगा  ।
 उस  स्टाक  को  वर्ष  भर,  शहरी  क्षेत्रों  में
 दूध  की  सप्लाई  के  लिए  बड़ी  डेरियों  में
 प्रयोग  किया  जायेगा  tv

 (घ)  उपहा  स्वरूप  में  प्राप्त  उत्पाद
 चरम  स्तर  पर  कुल  दूध  उत्पादन  का  केवल
 2  प्रतिशत  होगा  और  किसी  भी  हालत  में
 दुग्ध  की  वास्तविक  उपलब्धि  आयातित
 जिसों  पर  निर्भर  नहीं  रहेगी।

 Meeting  Of  Experts  from  Asian
 Countries  on  Literacy

 2068.  SHRI  SARAT  KAR  :  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  it  isa  fact  that  recently  a
 meeting  of  Experts  on  literacy  from  sonic
 Asian  countries  had  taken  place  to  exchange their  views  and  experience  in  regard  to
 plans  for  eradication  of  illiteracy;  and

 (b)  if  so,  the  details  regarding  the
 names  of  the  countries  participating  and
 the  decision  taken  thereon?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER)  :  (a)  A  meeting  of  the  Regional
 Panel  of  Experts  for  Research  and  Train-
 ing  in  Literacy  in  Asia  and  Oceania  spon-
 sored  by  the  UNESCO  Regional  Office
 for  Education  in  Asia  and  Oceanis,  Bang-
 kok  was  held  in  New  Delhifrom  Sep-
 tember  i9—  25,  1978.

 (b)  The  name  of  the  countries  which

 aa  gee  are  Afghanistan,  Bangladesh,
 Burma,  India,  Indonesia,  Iran,  Pakistan,

 Papua,  New  Guinca,  Philippines,  Thai-
 land  and  Vietgim.

 ‘The  main  recommendations  of  the  Mvet-
 ing  related  to  Cooperation,  amongst  the
 participating  countries,  in  anattere  of  pro-
 metion  of  Research  Evaluation  and  ‘Trai
 ing,  Planning  and  Coordinaticn
 change  of  information  and  expertise  द
 tanc.  fer  undertaking,  research  anc  cone
 parative  studies;  premotion  ef  (०-
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 ovetcative  research  projects;  strengthen-
 tag  of  national  and  regional  agencies  ढ़  2  3 for  research  and  training  in  literacy

 5.  Haryana  2I9
 .  Reve:  Tiles  6  Himachal  Pradesh  8

 2069.  SHRI  P.  THIAGARAJAN  :  kK will  the  Minister  of  AGRICULTURE  7  J&R  Go
 AND  IRRIGATION  be  pleased  to  state  8.  Karnataka.  है  294

 (a)  che  number  of  power  tillers  in  use  kK in  various  States  at  present;  ce  Kerala  +  3674

 (b)  the  precise  demand  for  the  same  and  10.  Madhya  Pradesh  80
 the  extent  to  which  it  is  met;  and  2.  Maharashtra  655

 (c)  the  steps  taken  to  make  the  peasants
 more  conscious  of  the  utility  of  power  ‘32,  Manipur  54
 tillers  ?  छन  Meghalaya.  98

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI  Te  Orissa  84
 SURJIT  SINGH  BARNALA)  :  (a)
 The  total  number  of  power  tillers  1Ss  Punjab  44
 in  use  in  various  states  is  estimated  at
 about  78200  nos.  with  statewise  distri-  16.  Rajasthan.  46
 bution  as  in  the  statement  attached.  Ape  Tamil  Nadu  a6)

 (b)  As  installed  for

 Broqucson
 of  12,400,  power  tillers  per  18.  Tripura  55

 for  the
 past  few  years  has  been  in  the

 range
 of  19.  U.P.  $040

 500  to  2,500  nos.  There  is  thus  sufficient
 ‘capacity  available  to  meet  the  present  level  20.  West  Bengal  #79L
 of:  demand.  2h  Andaman  &  Nicobar  B

 (c)  Many  of  the  State  Agriculture  De-
 partments,  State  Agriculwral  Universi-  22.  Chadigarh  3
 ties  and  the  State  Agro  Industries  Cor-
 porations  are  making  the  farmers  aware  of  23  Delhi  .  23
 the  usefulness  of  wer  tillers  through  Di ations  and  trai  Some  of  24.  Goa,  Daman  &  Diu  55
 the  State  Agro  Industries  Corportions are  also  promoting  their  usc  by  providing  25.  Lakshdweep  B
 power  tiller  hire  services  on  custom
 basis  oi  Mizoram  I0

 Statement  27.  Pondicherry  B

 Estimated  state-wise  population  of  power  28,  ह.111%11  4
 wlers  2g.  Others  ‘.  43

 Population
 Tora  डे  ‘18231

 Ss}.  State  as  on
 No.  March,

 3978  8-Less  than  50
 ’  2  3  Nete:  Since  i977  census  figures  are

 not  available,  statewise
 lation  has  been  estimated  Eased t.  Andhra  Pradesh  =  १075  on  3972  census  with  adjustments/
 assumptions  mdac  as  under. 2.  Assam  हे  नि  572

 No  interstate  transfers  of 3.  Bihar  898  power  tillers  have  taken
 i  Gajarae  .  .  893  place  during  -the  period  in

 question.
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 2.  About  50%  of  the  power  far  में
 Giller  in’  we  in  972  is  भी  बढने  किया  गया  है।  इस  कार्यक्रम  में

 गिल)
 ito  have  ‘gone  ‘owt  ‘of  भू-संरक्षण  कार्य  भौर  वन-रोपण  भी  शामिल

 use,  t
 3  The  additions  rid

 I972  are
 t

 based  on  information  re-  me
 ceived  from  the  power  tiller  fa  )  faa  मंहत्वपण  नदियों

 पर  ये

 manufacturers.  निर्माण-करार्य  प्रस्तावित  हैं,  वे  ५  है  :  श्रसम  में

 ब्रहमपुत्र,  पुर्थ/मारों,  पगलादिया,  सुबनसिरी,
 बढ़ी  दिहांग,  देसांग,  डिखोब,  कोप्पिली,

 ss  रंगनदी,  जल-बुराली  और  दिहांग;  पश्चिम
 छठी  पंडवर्षोए  योजना  झ्वधि में  बाढ़  रोकने  बंगाल  के  दक्षिणी  क्षेत्र  में  गंगा,  दामोदर,

 का  काय  रुपना  सयण,  प्रजब,  हाल्‍दी,  मय ूरा्क्षं,  जालंगी;
 पश्चिम  बंगाल  के  उत्तर  क्षेत्र  में  तोरसा,

 सच  हे  बी  न्  हि  ों  हि  हँ
 जलदका,  रायडाक  श्रौर  महानन्दा;  त्था

 WS  सत्ता  यह  बताते
 का

 श्््पा  बिहार  में  मंगा,  घाघरा,  बूढ़ी  गंडक,

 =  बागमती,  कमला,  कोर्सी,  महानन्दा,  अधवारा
 (क)  छठी  पंचवर्षीय  योजना  अवधि  ओर  सोन  पुनपुन,  किकियूल और  हरोहर  |

 में  कौन-से  प्रमुख  कार्य  करने  का  विचार  है  और  ,  पुनपुन,  so

 उन  पर  कितना  व्यय  करने  का  प्रस्ताव  है;
 झौर

 Reduction  in  book
 sar

 in  Primary
 and  middle  classes

 &
 )

 oe  far
 बंगाल  श्रौर  बिहार  में  aot.  ‘SHRI  NIRMAL

 CHANDRA बाढ़  नियंत्रण  ए  यों  पर  3  ;  Will  the  Minister  of  EDUGA-

 निर्माण id
 :

 कै
 लए

 किन  किन
 ना  7  TRON,  SOCIAL  WELFARE  AND  CUL-

 निर्माण  काये  किया  जा  रहा  है  ?  TURE  be  pleased  to  state  :

 (a)  whether  Government  propose  to
 कृषि  और  सिखाई  मंत्री  (श्री  सुरजीत

 wark  out  any  scheme  either  in  consulta-
 tion  with  the  State  Governments  or  others

 सह  बरसाला)  :  (0)  बाढ़ों  से  274  वाली  in  which  the  book  load  and
 subjects  load

 क्षति  पर  काबू  पाने  के  लिए  1978-83.  eit  aad
 imide  classes  sudeas*

 की  योजना  अवधि  के  दौरान  हाथ  में  लिए  जाने  (b)  by  which  time  such  scheme  is  lik  iy
 वाले  प्रस्तावित  बहद  निर्माण-कार्य  +  होंगे  :  to  be  finalised  and  implemented  ?

 मौजूदा  तटबन्धों  का  सुद़ ंकरण  शौर  नए
 ox  a

 fi
 :  EHE  MINISTER  OF  EDUCATION,

 तटबन्धों  का  निर्माण,  जल-निकास  नालियां  SOCIAL  WELFARE  AND  CULTURE
 बनाना  शौर  उनमें  सुधार  करना,  कटाव-रोधी  00880  ५ orice  Le hanced

 बक्से  द्वारा  नग  कार्य  तथा  जे  under  the  Chairmanship  of  Dr.  Ishwarbhai से  द्वारा  2  र सुरक्षा
 थे  तथा

 कलि  Patel,  which  =  reviewed  the  —  syllabus  for
 परियोजनाओं  को  तैयार  करना  आर  उनका  the  ‘fen  Year  school  recommended  re-

 5  duced  sylHabus  load  for  all  classes  from
 क्रियान्वित  करना  ।  पहल,  680  कराड़  Clase  Ito  X.  The  recommendations  of

 ees  का  फी
 he  Committee  as  endorsed  by  the  Confer-

 कप  की  योजता-व्यवस्था  का  प्रस्ताव  किया  हक  ce  of  Board  of  Secondary  Education  in
 भया  था,  परन्त  इस  वर्ष  बाढ़  से  हुई  क्षतियों  its  meeting  held  in  February,  1978,  at ‘  .

 में
 लि  Chandigarh,  have  already  been  sent  to

 को  देखते  हुए,  इस  राशि  में  भारी  बृद्धि  किए  the  State  Governments  for  implementa-
 जाने  की  संभावना  है  t  गले  5  से  7  वर्षो

 en.

 के  दौरान  भारत-गंगा  बेसिन  में  क्रियान्वयन  ‘The  Central  Board  of  Secondary  Educa-
 A  5  tion  has  already  reduced  the  academic

 के  लिए  एक  एकीक़त  कार्यपोजनता  तैयार  करने  load  in  Secondary  Schools  affiliated  to
 that  Board  from  the  academic  year  1977-78

 के  लिए  एक  बहु-विध  मक  कार्यकारी  दल  का  The  schools  under  the  State  Boards  0
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 Secondary  Education  have  their  own
 ‘syllabi.  In  many  States  the  academic
 load  of  the  syllabi was  much  less  than  that  of  the  Central
 Board  and  further  reduction  was  not
 necessary.  However,  State  Boards  of
 Sec.  Education  are  re-examining  the
 acacemic  load  of  thcir  syllabi.

 विश्वविद्यालय  को  विश्वविद्यालय  प्रनुदान
 ्रयोग  द्वारा  झनुदान

 2072.  शो  रामानन्द  तिवारी  :  क्‍या
 शिक्षा,  समाज  कल्याण  प्रोर  संस्कृति  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  विश्ववधालय
 झनुदान  आयोग  द्वारा  राज्यों  तथा  संघ  राज्य
 क्षेत्रों  क ेविभिन्न  विश्वविद्यालयों  को  गत  तीन
 वर्षों  के  दोरान  दिए  गए  श्रन॒दानों  का  वर्ष-बार
 तथा  राज्यवार  ब्यौरा  कया  हैं  ?

 शिक्षा,  समाज  कल्याण  और  संस्कृति
 मंत्री  (डा०  प्रताप  चन्द्र  चन्द्र)  :  विधवविद्यालय
 अनुदान  योग  द्वारा  दी  गई  सूचना  के  अनुसार
 गत  तीन  वर्षों  के  दौरान  राज्यों  के  विभिन्न
 विश्वविद्यालयों  को  दिए  गए  विकास  अनुदान
 सभा  पटल  पर  रखे  विवरण  में  दिखाए  गए
 हैं।  पभ्रिन्यालय  में  रखा  गया/दलिए  संख्या
 एल०टैं।०  -2964/78]

 Ur  thorised  tion
 in  Delhi  Dargah

 2073  SHRI  C.K.  JAFFER  SHARIEF
 Will  the  Minister  of  WORKS  AND  HOUS.-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  Government’s  attention  is
 drawn  to  the  Indian  Express  dated  the
 28th  July,  7978  about  the  “unauthorised’

 ccupation  of  a  Dargah  and  the  alleged misuse  of  its  land  by  certain  persons  in
 Delhi;

 (b)  whether  it  js  also  @  faet  that  the  Wakf
 Board  has)  requested  for  an  enquiry  into
 the  whole  allair,  including  the  alleged anti-social  activities  of  the  occupants; and

 (c)  if  so,  the  reaction  of  Government
 thereon  ?

 DECEMBER  4,  978  Written.  Answers:  736

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  :  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  It  has  been  reported  by  the  Delhi-
 Adiuinistration  that  facts  arc  being  ascer-
 tained  and  the  matter  is  under  consideation.

 Import  of  Ben  Hexachloride
 Technical

 2074.  SHRIO.  V.  ALAGESAN  :  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 ‘TATION  be  pleased  to  state  :

 (a)  whether  there  was  any  unintended
 benefit  received  by  any  party  in  import-
 ing  Benzene  Hexachloride  “Technical
 in  79755

 (b)  if  so,  when  was  this  irregularity detected  ;

 (c)  whether  the  said  amount  was  re-
 covered  from  the  party:  and

 (d)  if  not,  what  steps  arc  taken  to  re-
 cover  the  said  amount  ?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  :(a)  Yes,  Sir.  One  case  of  unin-
 tended  benefit  to  a  party  which  received
 imported  Be  Hexachloride  T
 through  State  Trading  Cor

 —
 in

 30975  for  formulation  purposes  has  come  to
 Government's  notice.

 (b)  The  irregularity  came  to  the  notice
 of  the  Department  of  Supply  in  September,
 1977+

 (९)  and  (da)  The  claim  has  been  referred
 to  arbitration  in  terms  of  the  contract.

 Agitation  in  Dandakaranya  Project

 2075.  SHRIMATI  AHILYA  PB
 RANGNEKAR:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUPPLY
 AND  REIIABILTIATION  be  pleased  to
 state  ६

 (a)  whether  Government  are  aware  about
 the  agitation  Notice  dated  7th  October,
 3979  served  jointly  by  the  various  trade
 unions  in  Dandakaranya  Project
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 about  the  problems  and  grievances  of  the
 employees;  and

 (b)  if  so,  the  reaction  of  Government.
 thereof  ?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  _  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  :

 (a)  Yes,  Sir.

 (b)  The  Rehabilitation  Employees’
 Union  and  the  Dandakarnya  Shramik
 ‘Sabha  (Madhya  Prdesh)  are  unrecognised
 «unions.  As  the  payment  of  the  Project
 Allowance  and  the  Bad  Climate  allowance
 has  been  sanctioned  by  Government  at
 existing  rates  upto  3780  March,  7979  and
 goth  April,  .979  respecively,  no  cause  for
 any  real  grievance  exists.

 Availability  and  Utilisation  of
 Water

 2076.  SHRI  K.  PRADHANI  :  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  what  is  the  total  quantity  of  water
 available  in  this  country  on  surface  and
 underground;

 (b)  how  much  of  this  water  is  being
 utilised  at  present  ;

 (c)  what  is  the  maximum  percentage
 of  water  that  can  be  utilised  ;  and

 (d)  what  steps  are  proposed  to  be  taken
 for  optimum  utilisation  of  water  resources
 for  irrigation  ?

 THE  MINISTER  OF  AGRICUL-
 TURE_  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  (a)  to
 (c).  The  National  Commission  on
 Agriculture  (1976)  have  estimated  the
 total  annual  basic  water  resources  of
 the  country  to  be  185  million  hectare
 metres  (Mham)  comprising  755  Mham  of
 surface  water  resources  and  50  Mham  of
 ground  water  resources.  There  is,  how-
 ever,  intterchange  at  various  stages  bet-
 ‘ween  the  surface  water  and  ground  water
 besides  some  recirculation.  According
 to  the  present  assessment,  the  utilisable
 surface  water  will  be  70  Mham  and  the
 utilisable  ground  water  35  Mham.
 The  present  utilisation  has  been  roughly
 estimated  to  be  25  Mham  of  -  surface
 water  and  34  Mham  of  ground  water.

 (d)  The  various  steps  taken  to
 maximise  the  utilisation  of  river  water
 for  agricultural  purposes  are  as  under  :—

 (i)  Higher  outlays  for  early  comple-
 tion  of  major/medium  on-going
 schemes  :

 (ii)  Taking  up  of  new  schemes  under
 the  major/medium  _  irrigation - sector  5

 (iii)  Maximum  priority  in  the  al-
 location  of  funds  within  the  State
 Governments  resources,  mobi-
 lising  _  institutional  investment
 from  banks  with  the  support
 of  the  ARDC  and  the  World
 Bank  to  the  maximum  extent
 possible  ;

 (iv)  Systematic  renovation  and  mo-
 dernisation  of  existing  irriga-
 tion  systems.

 (v)  Giving  maximum  emphasis  on
 accelerating  ground  water
 development  in  the  States  of
 Uttar  Pradesh,  Bihar,  West
 Bengal,  Assam,  Orissa  and
 Madhya  Pradesh  which
 have  comparatively  much  more
 ground  water  potential  for
 further  development.

 (vi)  Giving  more  emphasis  to  public
 tubewells  for  providing  irriga-
 tion  in  pockets  with  prepon-
 drance  of  small  farmers  and  in
 areas  where  private  tubewells
 are  unlikely  to  make  headway—
 giving  greater  attention  to  better
 management  and  utilisation  of
 public  tubewells  which  have
 presently  considerable  scope  of
 improvement.

 (vii)  Stepping  up  the  tempo  of  rural
 electrification  programme  which
 is  the  backbone  of  minor  irriga-
 tion.

 (viii)  Giving  =  maximum  emphasis
 on  acceleration  of  ground  water
 development  in  the  command
 areas  of  surface  irrigation  pro-
 jects  where  ground  water  deve-
 lopment  would  not  only  help  in
 increasing  the  intensity  of  irriga-
 tion  but  also  in  controlling
 water  logging  and_  salinisation
 and  reducing  the  demand  for
 horizontal  drainage.

 बालाघाट,  मध्य  प्रदेश  में  फोरेस्ट  रजर

 प्रशिक्षण  केन्द्र

 2077.  श्रो  लक्ष्मों  नारायण  नायक  :

 क्या  कृषि  और  सिच्चाई  मंत्री  बालाघाट,  मध्य

 प्रदेश  में  फोरेस्ट  रॉजर  प्रशिक्षण  केन्द्र  की

 स्थापना  के  बारे  में  24  जुलाई,  978  के

 ग्रतारांकित  प्रश्न  संख्या  1044  के  उत्तर  के

 संबंध  में  यह  बताने  की  क्रपा  करेंगे  कि  :
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 (क)  क्‍या  केन्द्रीय  सरकार  ने  बालाघाट,

 मध्य  प्रदेश  में  फोरेस्ट  रेंजर  प्रशिक्षण  केन्द्र

 स्थापित  करने  के  बारे  में  अ्रन्तिम  निर्णय  कर

 लिया  है;  और

 (ख)  यदि  हां,  तो  प्रशिक्षण  कब  से

 आरम्भ  होगा  ?

 कृषि  और  भिचाई  मंत्री  (श्री  सुरजीत
 सिंह  बरनाला)  :  (क)  इस  मामले  पर

 अभी  विचार  किया  जा  रहा  है  ।

 (@)  प्रश्नही  नहीं  होता  ।

 Conference  of  Social  Welfare
 Ministers

 2078.  SHRI  S.  R.  REDDY  :  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  recently  a
 Conference  of  Social  Welfare  Ministers
 had  taken  place  in  Delhiand  they  discussed
 the  problems  of  destiute  kids;

 (b)  whether  Governmnt  have  taken
 any  decision  in  pursuance  of  the  recom-
 mendations  of  the  National  Children’s
 Board;  and

 (c)  ifso,  the  details  regarding  the  sugges-
 tions  made  therein  and  the  reaction  of
 Government  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKATAKI):

 (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  regarding  re-
 commendations  of  the  National  Children’s
 Board  and  the  reaction  of  the  Govern-

 _
 on  the  recommendations  is  attach-

 ed.

 Statement

 The  Nationat  children’s  Board  which
 met  on  22nd  July  r978,  under  the  presi-
 dentship  of  Prime  Minister  passed  5
 resolutions  as  per  Annexure,

 2.  These  resolutions  were  forwarded  by
 Minister  of  Education,  Social  Welfare  &
 Culure  to  State  Chief  Ministers/U.T.
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 Administrators  on  14,  August  1978  to
 take  necessary  action  at  their  end.  The
 State  Governments  of  Andhra  Pradesh,
 Himachal  Pradesh,  Kerala,  Maharashtra,
 Uttar  Pradesh  and  Union  Territories  of
 Andaman  &  Nicobar  Islands  and  Goa,
 Daman  &  Diu  have  informed  that  they
 are  taking  necessary  action  on  the  resolu-
 tions.  Replies  from  other  States/U.Ts.
 are  awaited,

 3.  The  Union  Government  have  already
 taken  action  on  Resoluticn  I  and  have
 forwarded  the  National  Plan  of  Acticn  for
 the  International  Year  of  the  Child  to
 the  concerned  Ministries/Depriments  of
 the  Central  Government  and  to  all
 State  Governmnts  4nd  U.Ts,  for  imple-~
 menting  the  plans  2nd  programmes  spell-
 ed  outin  the  National  Plan  of  Action’

 4.  The  constitution  of  National  Child--
 ren’s  Fund,  as  per  Resoluticn  IJ  is  under
 process  in  the  Department  of  Social  Wel-
 fare.

 5.  The  proposal  of  constituting  a  Stend-
 ing  Committee  of  the  Beard  as  per  Reso~
 lution  III  is  under  consideration  of  the
 Prime  Minister.

 6.  Integrated  Child  Develcpment
 Services  scheme,  which  incerperates
 integrated  approach  to  Child  Welfare,
 has  been  expanded  by  expandirg  this
 scheme  to  700  projects  during  the  year
 1978-79.  In  this  scheme  priority  is  keirg
 given  for  coverage  of  8.C.  &  S.T.  9628
 and  urban  slums  during  the  sixth  Plen~
 (Resolution  TV).

 7.  Action  to  conduct  a  survey  to  assess
 the  megnitude  of  the  problem  of  destitute
 children  is  under  precess.  In  the  mezn-
 while  concerted  measures  to  tackle  the
 problem  of  destitution  through  institu-
 tional  fand  non-institutional  services  are

 being  taken  by  stepping  up  the  coyerage
 of  beneficiaries  under  the  existing  scheme
 for  this  purpose.  The  resoluticn  cencern-

 ing  handicapped  children  has  been  for--
 warded  to  the  State  Governments  for

 necessary  action.  In  so  far  as  the  Depart-
 ment  is  concerned,  they  are  negotiating
 with  UNICEF  to  evolve  a  pregremme
 involving  the  free  supply  of  Braille  books
 to  needy  blind  children,  training  of  teachers
 for  placing  handicapped  children  in  ordi-

 nary  schools  and  the  supply  of  professional
 books  and  texts  to  the  Nationa]  Institutes
 for  the  Handicapped.  (Resoluticn  V).
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 Resolution  passed  in  the  meeting
 of  the  National  Children’s  Board
 Held  on  22  July,  978

 Resolution  I  National  Plan  of  Action  for
 International  Year  of  the
 Child

 The  National  Children’s  Board  ap-
 proved  of  the  broad  strategy  proposed
 in  the  raft  National  Plan  of  Action  for  the
 International  Year  of  the  Child  subject
 to  changes  to  be  made  in  Chapter  5
 consequent  to  withdrawal  of  the  Adop-
 tion  of  Children  Bill  972;  by  the  Govern-
 ment.  Emphasis  may  be  given  to  health
 and  nutrition  eduction.  This
 could  be  best  achieved  through  methods
 which  a  poor  family  can  afford  by  making
 maximum  use  of  locally  available  food
 commodities.  The  attack  on  malnutri-
 tion  and  poverty  should  be  on  many  fronts.
 It  was  thought  that  under  education,
 there  should  be  appropriate  emphasis  on
 moral  and  physical  education,

 Resolution  II  National  Children’s  Fund

 The  proposal  to  set  up  a  National  Chil-
 dren’s  Fund  and  similar  Funds  at  the
 State  level  was  approved.  Rather  than
 the  Fund  be  confined  to  the  Year  1979,
 this  should  be  a  standing  fund  for  which
 contributions  should  flow  from  the  public
 on  voluntary  basis.  Prime  Minister  agreed
 to  issue  an  appeal  to  the  public  for  dona-
 tions  to  the  Fund  and  make  contributions
 from  the  Prime  Méinister’s  Fund.
 Broadly,  the  Fund  is  to  be  utilised  by
 voluntary  organisations  for  extending
 various  child  welfare  services,  including
 rehabilitation  of  destitute  children,  accord-
 ing  toa  high  priority  to  Scheduled  Castes,
 Scheduled  Tribes  and  other  backward
 classes.

 Tae  Fund  may  be  administered  by  a
 Board  of  Trustees  at  the  national  level
 and  Comntittees  at  the  State  level.

 Resolution  III  The  Standing  Committee
 of  the  Board  has  to  have  5  members  to
 be  elected  by  the  Board  from  among  the
 members  of  the  Board.  The  Board  re-
 quested  the  President  to  nominate  the
 five  membersfrom  among  the  members  of
 the  National  Children’s  Board,

 While  considering  matters  relating  to
 the  International  Year  of  the  Child,  the
 Standing  Committee  may  coopt.  as  mem-
 bers  Regional  Director,  UNICEF,
 Secretaries,  Ministry  of  Informaticn  and
 Broadcasting,  Planning  Commission,
 Department  of  Education  and  Secretary
 (Expenditure).
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 Resolution  IV  Strategy  for  child  Welfare
 in  Sixth  Plan  ;

 The  Strategy  for  child  welfare  in  Sixth
 Plan  should  be  an  integratea  apprcach  to
 child  welfare  with  priority  for  coverzge*of
 Schedulea  Castes  and  Scheduted  Tribes
 end  urban  slums.

 Resolution  V.  Special  programmes  may
 be  initiated  to  lock  after  handicepped
 and  destitute  children  who  are  uncared,
 una:tended  and  unloved  and  bring  them
 up  in  an  atmosphere  of  love  and  affec-
 tion.  Endeavour  shall  be  mace  to  take
 care  of  every  destitute  child  in  the  coun-
 try  in  five  years’  time.

 श्रायातित  दुग्ध  पाउडर  का  वितरण

 2079.  श्री  भारत  सिह  चौहान  :

 श्री  चतुर्भूज  :

 क्या  कृषि  और  सिंचाई  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  ६

 (क)  क्‍या  विदेशों  से  मंगाया  गया  दुग्ध
 पाउडर  देश  के  शहरों  में  डेरियों  द्वारा  नागरिकों

 को  बेचा  जाता  है;  और

 (ख)  यदि  हां,  तो  इसका  लागत  मूल्य
 क्या  है  श्रोर  गत  तीन  वर्षों  क ेदौरान  वितरण

 के  लिये  शहरवार  कितना  कितना  दुग्ध  पाउडर

 दिया  गया  ?

 कृषि  और  सिचाई  मंत्री  (श्री  सुरजीत
 सिह  बरनाला)  :  (क)  जी  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  होता  ।

 खरीफ  फसल  और  मो  श्रनाजों  के  लिए
 समर्थन  मूल्य  निर्धारित  करने  के  लिए  ध्यान

 में  रख  जाने  वाले  तथ्य

 2080.  श्री  राम  सेवक  हजारी  :  क्‍या

 कृषि  बौर  सिचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  वर्तमान  खरीफ  फसल  झौर  मोटे

 अनाजों  के  लिए  समथन  मूल्य  निर्धारित  करते

 समय  सरकार  किन-किन  बातों  को  ध्यान  में

 रखती  है;
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 ,ख)  उक्त  प्रयोजन  के  लिए  सरकार  को
 कितनी  मात्रा  में  राजलहायता  उपलब्ध  करनी
 पड़ेगी;  श्र

 (ग)  इपवबारे  में  विभिन्न  राज्य  सरकारों
 की  क्या  प्रतिक्रिया  है  श्र  उम्र  पर  केन्द्रीय
 सरकार  के  क्या  विचार  हैं  ?

 कृषि  शीर  सिंचाई  मंत्रालय  में  राज्य
 शंत्री  (श्री  सानु  प्रताप  सिह)  (क)  फसल
 का  आकार,  उत्पादन  की  लागत  पर  उपलब्/
 आंकड़े,  आदानों  के  मूल्यों  में  परिवतंन,
 प्रतियोगी  फसलों  के  मूल्यों  में  परिवर्तन,  सामान्य

 मूल्य  स्तर,  उत्पादकों  को  उचित  लाभ  और
 देश  में  प्रथ-व्यवस्था  की  स्थिति/क्रपि  मूल्य
 आयोग  की  सिफारिशों  और  राज्य  सरकारों
 के  विचार  ।

 (ख)  राजसहायता  की  मात्रा  बहुत
 से  तथ्यों  पर  निर्भर  करती  है  जैस  कि  ग्रधिप्राप्त
 मात्रा,  वसूली  मूल्य,  रखने  की  लागत,  निकासी
 तथा  निर्गम  मूल्य  ओर  बफर  स्टाक  का  स्तर  ।
 इसके  अलावा,  राजसहायता  का  निर्धारण

 समूचे  स्टाक  और  निकासी  पर  निर्भर  करता

 है  भौर  केवल  खरीफ  फ  पलों  और  मोटे  अनाजों
 के  बारे  में  राजमहायता  की  राशि  बताना
 सम्भव  नहीं  है  ।

 (ग)  1978-79  मौसम  के  लिए
 खरीफ  अनाजों  की  मूल्य  तथा  वसूली  नीति  पर
 चर्चा  के  दौरान,  ग्रधिकांश  राज्य  मुख्य  मंत्रियों/
 खाथ  मंत्रियों  ने  ऊंचे  वसूली  मूल्य  की  मांग  की
 थी  ।  सरकार  ने  978-79  के  विपणन
 मौसम  के  लिए  राज्य  सरकार  द्वारा  व्यक्त
 विचारों  को  ध्यान  में  रखकर  कोर्स  किस्म  के
 घान  और  मोटे  भ्रनाजों  (ज्वार,  बाजरा,
 मक्का  और  रागी)  का  मृल्य  ४5  रुपये  प्रति
 क््रंटल  निर्धारित  किया  था  |

 ‘National  Institute  for  Visually
 Handicapped

 2081.  SHRI  F.P.  GAEKWAD  :  Will
 the  Minister  of EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE,  be  pleasea

 to  state:
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 (a)  whether  the  Department  of  Social
 Welfare  propose  to  sct  up  @  National  In-
 stitute  for  the  visually  handicapped  for
 imparting  adult  education  through
 braille;

 (b)  if'so,  is  it  not  necessary  to  imple- ment  the  scheme  expeditiously  in  view  of
 qo  lakh  blind  people  in  the  country  waiting for  adult  education;  and

 (c)  ifso,steps  proposed  to  be  taken  ?
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI
 DHANA  SINGH  GULSHAN)  :

 (a)  to  (c).  The  Government  proposes to  establish  a  National  Institute  for  the
 Visually  Handicapped.  The  main  pur-
 pose  of  the  institute  will  be  to  carry  out
 research,  train  personnel  and  provide certain  national  level  services,  including instructions  through  correspondence  in
 Braille,  Work  on  the  construction  of
 Dnildings  for  the  Institute  is  expected  to
 begin  shortly.

 कानपुर  में  गंगा  बेराज  का  निर्माण

 2082.  श्रो  मनोहर  लाल  :  क्‍या  कृषि
 और  सिंचाई  मंत्री  यह  बताने  की  कपा  करेंगे
 कि  :

 (क)  क्‍या  उत्तर  प्रदेश  सरकार  ने
 कानपुर  में  गंगा  बैराज  के  निर्माण  के  बारे  में
 केन्द्र  सरकार  को  एक  प्रस्ताव  भे  जा  है;  शौर

 (ख)  यदि  हां,  तो  उसे  कब  तक  मंजूरी
 मिल  जाने  की  श्राशा है  ?

 कृषि  और  सिचाई  मंत्री  (क्री  सुरजोत
 सिंह  बरनाला  :  (क)  जी,  नहीं  ।

 (ख)  यह  प्रश्न  उत्पन्न  नहीं  होता  ।

 मध्य  प्रदेश  के  लिये  पीने  का  बानी

 2083.  श्री  सुभाष  झाहूजा :  क्‍या
 निर्माण  और  झ्रावास  तथा  पूर्ति  जौर  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश
 सरकार  ने  बेतुल  तथा  होशंगाबाव  जिलों
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 के  लिए  केम्द्र  प्रायोजित  ग्रामीण  जल  सप्लाई
 कार्यक्रम  के  अन्तर्गत  पेयजल  योजनाएं  केन्द्रीय
 सरकार  की  स्वीकृति  के  लिए  भेजी  हैं  ;

 (ख)  यदि  हां,  तो  सरकार  इन  योजनाओं
 को  कब  तक  मंजूरी  देगी  ;  और

 (ग)  केन्द्र  प्रायोजित  ग्रामीणजल
 सप्लाई  कार्यक्रम  मध्य  प्रदेश  के  कितने  जिलों
 में  आरम्भ  किया  गया  है  ?  a

 तिर्माभ  ह. 4  झ्रावास  तथा  पूति  और
 पुनर्वात  मंत्री  (शओ  सिकन्दर  बख्त) :.  (क)
 जी,  हां  ।

 (ख)  मध्य  प्रदेश  सरकार  से  श्रनुरोध
 किया  गया  है  कि  वह  चालू  वर्ष  के  दौरान
 कार्यान्वयन  हेतु  मंजूर  की  जाने  वाली  योजनाएं
 बनाएं  ।  यदि  बेतूल  शरीर  होशंगाबाद  जिलों  की
 जलपूर्ति  योजनाग्रों  को  अग्रता  सूची  में  शामिल
 किया  गया  हो  तो  उनके  अनुमोदनार्थ  विचार
 किया  जाएगा  |

 (ग)  केन्द्रीय  प्रवरतित  त्वरित  ग्रामीण  जल
 पूर्ति  कार्यक्रम  के  अन्तर्गत  मध्य  प्रदेश  के
 43  जिलों  की  योजनाश्रों  की  मंजूर  कर  दिया
 गया  है  ।

 Assistance  to  Karnataka  for  Rural
 Water  Supply  Schemes

 2084.  SHRIS.B.  PATIL:  Will  the
 ‘Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state  :

 (a)  the  assistance  or  grant  or  loan

 given,
 to  Karnataka  Government  for  the

 ural  Water  Supply  Schemes  for  the  year
 1978-79,  ;  and

 (b)  how  much  grant  has  been  asked  by
 Karnataka  from  the  Centre  and  for  how
 many  schemes  ?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR

 BAKHT)  3  (a)  and
 ee

 Under  the
 Centrally  Sponsored  Accelerated  Rural
 Water  Supply  Progr:  sch  ing Rs.  37541  lakhs  were  approved  by  Cen-
 tral  Government  and  Central  grant-in-aid
 amounting  to  Rs.  440  lakhs  was  released
 to  the  Government  of  Karnataka  for  the
 implementation  of  these  schemes  last
 year.

 A  further  allocation  of  Rs.  ‘140,  lakhs  has
 been  made  to  the  Government  of  Kar-
 nataka  under  this  Programme  during  the
 current  financial  year.  Out  of  this  Rs.
 zo  lakhs  were  released  in  August,  1978. Further  release  of  grant-in-aid  during  the
 current  financial  year  will  depend  upon the  progress  of  implementation  of  the
 schemes.

 दिल्‍लो  में यम  ा  पार  कालोनियों  को  नियमित
 किया  जाना

 2086.  श्रो  रामजो  लाल  सुमन  :  क्य
 निर्माण  ओर  अ्रवात्त  तथा  पति  शौर  पुनर्वास
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  गत  वर्ष  सताहकार  समिति
 ने  यमुनापार  सभी  कालोनियों  को  नियमित
 करने  की  सिफारिश  की  थी  ;

 (ख)  यदि  हां,  तो  उन  कालोनियों  के
 नाम  क्या  हैँ  जिन्हें  i978-79  में  नियमित
 किया  जाएगा  ;

 (ग)  यमुनापार  की  मंजूरशुदा  प्रमुख
 कालोनियों  के  नाम  शौर  संख्या  क्‍या  है  और
 अनधिक्तत  कालोनियों  की  कुल  संख्या  क्रितनी  है  ;
 और

 (घ)  क्या  उस  क्षेत्र  की  शेष  अनधिक्ृत
 कालोनियों  को  नियमित  करने  का  विचार  है,
 यदि  हां,  तो  कब  तक  और  यदि  नहीं  तो  इसके
 प्रमुख  कारण  क्‍या  हैं  *

 निर्माण  और  ्ावात  तथा  पति  शोर
 पुनर्वात  मंत्री  दो  सिकन्दर  बख्त)  :  (क)
 झनधिक्त  कालोनियों  के  भविष्य  पर  विचार
 करने  के  लिए  नियुक्त  की  गई  समिति  ने
 झपनी  रिपोर्ट  26  फरवरी,  975  को  प्रस्तुत
 की  थी  न  कि  पिछले  साल  भ्रौर  अ्नधिकृत
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 कालोनियों  को  नियमित  करने  की  सिफारिश
 की  थी  जिनमें  यमुतापार  की  कालोनियां  भी
 प्म्मिलित  हैं  ।

 (ख)  एक  विवरण  अनुलग्न  क  में  दिया
 गया  है  जिसमें  978-79.  के  दौरान  दिल्ली
 विकास  प्राधिकरण  द्वारा  नियमित  की  जाने  के
 लिए  प्रस्तावित  यमुनापार  की  कालोनियों

 सहित  सभी  कालोनियों  के  नाम  दिए  गए  हैं  1

 (ग)  960-72  के  मध्य  शाहदरा  क्षेत्र
 में  दिल्ली  नगर  निगम  द्वारा  श्रनुमोदित
 72  कालोनियों  के  नाम  अनुलग्न  कननता।  में
 दिए  गए  हैं  ।  सारी  दिल्ली  में  नियमित  की
 जाने  वाली  प्रनधिकत  कालोनियो  की  कुल
 संख्या  495  है  ।

 (घ)  दिल्ली  विकास  प्राधिकरण  ने
 बताया  है  कि  मंत्रालय  के  दिनांक  76—-2-77  के
 आदेशों  के  श्रनुसा  र नियमित  की  जाने  वाली  |
 क्षेत्रको  शेष  कालोनियों  का  ग्रनुमोदन  अगले
 दोया  तीन  वर्षों  में  कर  दिया  जाएगा  ।

 विव  रण---]

 1978-79  के  दौरान  दिल्‍ली  विकास  प्राधि-
 करण  हारा  नियमित  क॑.जाने  बारस,  50

 कालोनियों  की  सूची  1

 DECEMBER  4,  978

 ऋम  सं  ०  कालोनी  का  गा

 wa  सं०  कालोनी  का  नास

 l.  हरिनगर  जी”  ब्लाक
 2.  शिव  नगर

 3.  विरेन्द्र  नगर

 4.  शिव  नगर  एक्सटेंशन
 5.  हरिनगर  'ए'  ब्लाक

 6.  हूरिनगर  बी”  ब्लाक

 7.  हरिनगर  बी  तथा  “ई'  ब्लाक

 8.  हरिनगर  एम  ब्लाक

 o  हरिनगर  'एम  एण्ड  एस”  ब्लाक

 10.  हरिनगर  सी  ब्लाक

 42  हरिनगर  ब्लाक  तवर

 35.

 46.

 47.

 लाजवन्ती  गार्डन
 जनकपा के  एण्ड  एक्सटेंशन
 हरिनगर  जी  ब्लाक
 नजफगढ़  रोड  पर  कृष्णापाकं
 नजफगढ़  रोड  पर  कृष्णापुरी
 नजफगढ़  रोड  पर  शंकरपुरी
 जेल  रोड  पर  फोहू  नगर  एक्सटेंशन
 लाजवन्ती  गाडंन  एक्सटेंशन
 गुप्ता  कालोनी
 सावन  पार्क  एक्सटेंशन
 रानी  बाग
 हिन्द  नगर
 ऋषि  नगर
 महेन्द्रा  पार्क
 राजा  पार्क  शक्रबस्ती
 सन्त  नगर  शक्र  बस्ती
 रानीवाग  शक्ूर  बस्ती
 शकूर  बस्ती
 फ़ड़ज़  कालोनी  के  निकट  भारत  नगर
 कालकाजो  के  निकट  गो  विन्दपुरी
 अर्जुन  नगर
 कृष्णा  नगर
 गौतम  नगर
 सांवल  नगर
 सन्त  नगर
 प्रकाश  मौहल्ला  (गढ़ी)
 अमृत  नगर  कालोनी  (कोटला

 मुबा  रकपुर)
 गोविन्दपुरी  एक्सटेंशन
 जोगाबाई  एक्सटेंशन
 भ्रशोक  नगर
 गफ्फूर  नगर
 नूर  नगर
 डा०  जाकिर  हुसैन  कालोनी
 मआटला  हाउस  जामियां  मिलियां
 श्याम  नगर

 प्रमुत  मगर  एण्ड  एक्सटेंशन  मावि  गड़ी

 ‘Written  Answers  48
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 क्रम  सं०  कालोनी  का  नाम

 48.  प्रेम  नगर
 49.  पटपडगंज  में  कुन्दन  नगर
 50.  ज्योति  नगर  एण्ड  एक्सटेंशन

 बिवरण  —J]T

 शाहदरा  क्षेत्र  की  i960-72  के
 दौरान  अनमोदित  कालोनियों  की  सूची

 क्रम  सं  ०  कालोनी  का  नाम

 क्रम  सं०  कालोनी  का  नाम

 ,  कृष्ण  नगर,  शाहदरा
 2.  विश्वास  नगर
 3.  ज्याला  नगर
 4.  पंडित  पार्क
 5.  राम  नगर  (लोनी  रोड)
 6.  ब्रिटिश  इंडिया  कालोनी
 7.  कुलदीप  नगर
 8.  मोती  पार्क
 9.  हरिक्वषष्ण  नगर

 (नवीन  शाहदरा  एक्सटेंशन)

 10.  फ्रेंडज  कालोनी
 Il.  कृष्ण  नगर  जी०  टी०  रोड
 i2.  शाहदरा  प्रौद्योगिक  कालोनी
 12.  नवीन  शाहदरा
 13.  रोहतास  नगर
 14,  कबूल  नगर
 13.  नाथे  गांधी  नगर
 16.  'रघुवरपरा
 7,  कैलाश  नगर
 i8.  रणजीत  नगर
 19.  श्याम  पार्क
 20.  धर्म  पुरा
 2i.  साउथ  गांधी  नगर
 22.  भोलानाथ  तगर--ं
 23.  भोलानाथ  नगर-]
 24.  धलबीर  नगर

 25.  आजाद  नगर  ए!
 26.  आजाद  नगर  बी
 27.  आजाद  नगर  सी!
 28.  शंकर  नगर  ए'
 29.  शंकर  नगर  बी
 30.  शिव  पुरी
 3.  गोलडन  पार्क
 32.  राधे  पुरी
 33.  सिल्वर  पार्क  तथा  चन्द्र  नगर
 34.  हजारा  पार्क
 35.  राजगढ़
 36.  गोपाल  पार्क
 37.  गोबिन्द  पुरा
 38.  न्यू  गोविन्द  पुरा
 39.  रसीद  मार्कीट
 40.  अनारकली  पार्ट  -I
 4i,  राम  नगर
 42.  ज्ञान  पार्क
 43.  लछमन  पार्क
 44.  इन्दिरा  पार्क
 4  5.  श्री  राम  तगर

 46.  गोपाल  पार्क  खुरजी  खास  सेक्टर-
 —I

 47.  न्यू  लायलपुर  खुरेजी  खास
 सेक्टर--

 48.  ज्ञान  पार्क  खुरेंजी  खास  सेक्टर-
 I

 49.  शिव  पुरी  एक्सटेंशन  खुरेंजी
 खास  सेक्टर--]

 80.  बलदेव  पार्क  खुरेंजी  खास
 सेक्टर

 $i.  बृजपुरी  खुरेंजी  खास  सेक्टर---

 ‘$2.  नवीन  शाहदरा  के  निकट  सुभाष
 पार्क
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 ह. 1: ह  सं०  कालोनी  का  नाम

 DECEMBER  4,  978

 53.  पंचशील  गार्डन  नत्रीन  णशाहूदरा
 के  निकट

 54.  द्वारकापुरी  उल्दान  पुरी
 55.  बलबीर  नगर  एक्सटेंशन
 56,  शालीमार  पार्क,  भोलानाथ

 नगर

 57.  ज्वाला  नगर  मुकेश  नगर

 (महा  रथी  कालोनी)
 58.  राम  नगर  लोनी  रोड
 59.  ब्रिटिश  इंडिया  कालोनी  के  निकट

 मानसरोबर  पार्क
 60.  कुन्दन  नगर
 61.  विश्वास  नगर  (छोड़ा  गया

 भाग  )
 62.  आर०  झ्रार०  ब्लाक  तथा  एु०

 रण  ब्लाक  (जी०  टी०  रोड  पर
 छोड़ा  गया  भाग)

 63.  शास्त्री  पार्क  खुरेंजी  -I
 64.  राधेश्याम  पार्क,  खरेंजी  खास-त]
 65.  पश्चिमी  लक्ष्मी  माकट  (रिहायशी

 कालोनी  )
 66.  श्याम  नगर,  खुरेंजी  खास
 67.  चौहान  बांगर  जाफराबाद
 68.  अर्जन  नगर  खरेंजी  खास
 69.  न्‍य॑  गोविन्द  पुरा
 70.  अनारकली  साज्थ,  खरेगी

 खास--ें
 1,  चन्दुपर्क  खुरेजी  खास--]
 72.  शास्त्री  नगर,  पटपड़  गंज  रोड  ।

 सरकारों  वास  का  पुनंवर्गोकरण
 2087.  श्री  दुर्गाबन्द  :  क्‍या  निर्माण

 और  शध्रावास  तंथा  पूति  शौर  पुनर्वास
 मंत्री  यह  बताने  की  हामा  करेंगे
 किः

 a
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 (क)  सरकारी  आवासों  का  आवंटन
 हाल  ही  में  किए  गए  पृनः  वर्गीकरण  के
 झग्रनुस।र  कब  से  किया  जाएगा  ;

 (ख)  क्‍या  सरकार  के  वरिष्ठ  श्रधि-
 काररियों  को  नए  आवंटन  में  स्थान  के  बारे
 में  उनकी  इच्छानुसार  कोई  प्राथमिकता
 देने  का  विचार  है  ?

 (ग)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्या  है;  शौर

 (4)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं!

 निर्माण  और  झावात  तया  प्रति  और
 पुनर्वात  मंत्री  पुभ्ो  लिकन्वर  बहत):  (क)
 दिसम्बर,  978  के  बाद  1:  अलग  अलग
 चरणों  में  ।

 (ख)  से  (घ).  वरिष्ठ  केन्द्रीय  सर
 कारी  अधिकारियों  को  प्राथमिकता  देने  का
 कोई  प्रस्ताव  नहीं  है  ।  सभी  पात्र  सर-
 कारी  कर्मचारी  अ्रपनी  पसन्द  के  स्थान  में
 आवास  बदलते  के पात्र  हैं।  ऐसे  प्रनुरोधों
 की  झावास  बदलने  की  प्रतीक्षा  सूची  रखी
 जाती  है  और  “

 पहले  आए  पहले  पाये”
 के  भ्राधार  पर  अ्ावंटन  किया  जाता  2  +

 Maintenance  of  G.P.F.  Accounts
 of  the  Employees  of  Gov
 Of  India  Press,  Minto  Road,  New

 Delhi
 2088.  SHRI  T.S.  NEGI  :  Will  the

 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state  t

 (a)  whether  it  is  a  fact  that  GP  Fund  acc-
 ounts  of  the  employees  of  the  Government of  India  Press,  Minto  Road  are  not  being
 properly  maintained  ;

 (b)  whether  it  is  also  a  fact  that  there
 are  a  good  ber  of  ‘edits  in
 the  GP  Fund  Acco  of  these  empl
 because  of  which  emplo'

 nyera
 have  to  Roe a  lot  of  difficulties  at  the  time  of  with-

 drawal  of  money,  specially  at  the  time  of
 retirement;  and

 g
 if  so,  the  number  of  accounts  where credits  are  missing  and  the  steps ment  propose  to  take  in  this  regard  ?
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 THE  MINISTER  OF  WORKS  \  ~d
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI_  SIKANDAR

 “BAKHT)  :  (a)  to  (c).  |  Provident  Fund
 accounts  of  employees  of  the  Government
 of  India  Press,  Minto  Road,  New  Delhi,
 are,  by  and  large,  being  maintained
 Properly.  However,  missing  credits, which  have  been  noticed  in  a  few  cases, are  being  adjusted  on  the  basis  of  colla-
 teral  evidence.

 Sale  of  Paddy  in  Anddhra  Pradesh
 Low  Price

 2089.  SHRI  K.SURYANARAYANA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state  :

 (a)  whether  the  Government  of  India
 are  aware  that  the  farmers  in  coastal
 districts  of  Andhra  Pradesh  are  forced  to
 dispose  of  their  paddy  at  low  prices  (०  the
 local  traders  much  lower  than  the  support
 price  fixed  by  Government

 (b)  whether  it  is  a  fact  that  the  Govern-
 ment  of  India  has  not  agreed  to  the  pay- ment  of  Rs.  1.  per  quintal  as  bonus  by Government  of  Andhra  Pradesh;

 (c)  if  so,  the  reasons  thereof;  and

 (d)  the  ddpots  opéned  by  F.C.I.  for
 pears

 of  paddy  in  said  coastal  Districts, if  any

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU_  PRA-
 TAP  SINGH)  :  (a)  All  stocks  of  paddy offered  by  the  farmers  and  conforming
 to  th  fica  by
 the  Food  Corporation  of  India  and  the
 State  Agencies  at  the  procurement  price fixed  by  the  Government.  State  Govern
 ment  have  reported  that  some  stocks  of

 pay
 rejected  by  Food  Corporation  of

 38  because  of  tip  blackening  are  being
 purchased  by  rice  millers  at  prices  lower
 than  the  procurement  prices

 (b)  and  (c).  The  question  is  not  clear

 net
 held  in  September ief  Ministers/Food  Ministers  of

 various  States  regarding  procurement  and
 policy  of  kharif  cereals

 gar Minister,
 stated  that  the  rt  price  should  in-
 clude  a  profit  margin  n  of  159  over  and
 above  the  cost  of  production.
 taking  into  consideration  the  views  of
 all  the  State  Governments  and  the  recom
 mendations  of  the  Agricultural  Prices
 Commission,  the  procurement  price  was
 fixed  at  Rs.  85  per  quintal  for  coarsc  variety

 of  ly.  If,  however,  the  reference
 is  to  bonus  on  surrenders  of  rice  to  Central

 754

 Pool,  it  cannot  be  paid  as  the  stocks  were offered  in  the  Central  Pool  after  the  bonus
 .  scheme  had  been  discontinued.
 ad

 (d)  3t  Purchase  Centres  in  the  Coastal, istrict  of  East  Godawari  and.West  Goda- wari  have  been  opened  by  the  Food  Gor-
 Poration  of  India.  More  centres  will  be
 Opened  according  to  the  needs  in  a  phased
 manners.  te  Mite  tom  isk

 Housing  Loans
 gogo.  SHRI  P.K.  KODIYAN:  Will the  Ministcr  of  WORKS  AND  HOUSING AND  SUPPLY  AND  REHABILITATION be  pleased  to  state  :

 (a)  whether  Government  are  consider-
 ing  any  scheme  to  provide  financial  aasis- tance  to  allottees  of  house  sites  to  enable them  to  construct  houses.

 (b)  if  so,  the  details  thereof;  and

 (c)  the  estimated  cost  of  the  scheme  ?

 THE  MINISTER  OF  WORKS  AND.
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHAT)  :  (०)  Yes,  Sir.

 (b)  and  (c)  The  Draft  Five
 Year  Plan  (1978-79)  envisages  that  a
 “Revised  Minimum  Needs  Programme” which  ineludes  “houses  for  landless  rural
 labour  houscho!  as  one  of  the  itmes  of
 the  poeds

 is  ded  to  fulfil
 the  promise  of  providing  essential  infra-
 structure  and  social  services  which  the
 public  settor  alone  tan

 supply
 to  the

 of  parti-
 cularly  in  rural  areas.  A  provision  of
 Rs.  500  crores  has  been  made  for  giving for  acq  of  pl and  housing  construction  at  the
 rate  of  Rs.  500—750  per  site.  This  sum

 for  the  plot,  provision
 Er  a  well  for  go  to  40  families  and  ap-
 proach  roads.  ,All  labour  inputs  will  be
 provided  by  the  beneficiaries.  Approxi-
 mately  8  million  landless  workers  are
 likely  to  benefit  from  the  scheme,  thus
 covering  a  substantial  number  of  this
 section  of  the  population.  In  addition,
 schemes  are  under  consideration  by
 HUDCO  to  assist  in  the  rural  housing
 programme  for  the  population  which  is
 not  covered  under  the  above  programmes. A  statement  showing  the  State/Union
 Territories-wise  allocation  of  cutlas  re-
 quirements  is  appended™  at®  Annexure
 statement  I.
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 Outlay  requirements  for  the  Revised  Minimum
 Needs  Programme  for  the  Five  year
 Plan  :978—83  as  sanctioned  estimated  by

 ।  the  subject  Divisions.and  conununicated to
 States[Union  Territories
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 tor  kao Landiess
 State  |  Union  Territories

 State/Union  Territories  Housing for  Rural
 Landless

 3.  Andhra  Pradesh
 a  Assam

 3  Bihar

 ro  Gujarat
 5.  Haryana

 6.  Himachal  Pradesh

 7.  Jammu  &  Kashmir

 8.  Karnataka.

 oe  Kerala

 to.  Madhya  Pradesh

 at.  Maharashtra

 Ws  Manipur

 IB.  Meghalaya  .

 The  Nagaland  e  e

 35५  Orissa  oe

 16,  Punjab  °

 7  Rajasthan  Fy
 18,  Sikkim  द

 बढ  Tamil  Nadute

 40.  Tripura

 rt  Uttar  Pradesh

 22,  West  Bengal  -

 Torau  (All  States)

 a.  Andaman  &  Nicobars  Neg.
 2.  Arunachal  Pradesh  -

 3.  Chandigarh  Neg.
 ro  Dadra  and  Nagar  Haveli  Neg.
 a  Dethi  .  7  धर  0°60
 6.  Goa,  Daman  &  Diu

 7.  Lakshadweep  द
 8.  Mizoram  .
 oF  Pondicherry  0°60

 Torac  (Union  Territories)
 ALL  INDIA  50°20

 Bloc!  of  Verandahs
 Keepers  in  ‘New  Dei”  “—

 2001.  SHRI  RAJE  VISHVESH
 VAR  RAO:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP.
 PLY  AND  REHABILITATION  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Shop-
 keepers  in  Government  colonics  of  Saro-
 jini

 Naga
 r,  Kidwai  Nagar,  Laxmibai

 Nagar,  Netaii  Nagar,  Lodhi  Colony  ete,
 have  again  blocked  the  Verandahs  of  their
 shops  and  are  preventing  the  customers  to
 use  them  while  shopping;  and

 (9)  if  so,  the  steps  taken  to  prevent the  shopkeepers  to  pe  bd  the  Vcrandaks
 in  all  Government  colonies  ?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE
 HABILITATION  (SHRE  SIKANDAR
 BAKHT):  (a)  and  (b).  tn  Sarojini
 Nagar  Market.  some

 poss
 have

 blocked  the  verandahs  and  the  NDMG
 fs  considering  the  question  of  declaring
 Sooke  one  eee  pave  bir epers  in  Kidwai  Nagar,  Laxmibe:
 Nagar  and  Netaji  Nagar  Markets  whe
 keep  their  goods  in  the  verandahs,  are
 being  prosecuted  by  the  NDMG  and  their
 goods  removed  during  raids.  No  encroache
 ri  ey  reported  at  Lodhi  Cofony  Centra?

 ket,
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 gerne  की  मुफासं  प्रा  क्ति,  गया
 व्यय

 2092.  श्यो  हुहम  चन्द  कछुराय:  क्‍या
 किसा,  ससाज  कल्याण  शौर  संस्कृति  मंत्री

 गुप्तकाल  के  मन्दिरों  के  रखरखाव  बारे  में
 3  अपेल,  978  के  भ्रतारांकित  प्रश्न  संखपा
 5305  के  उत्तर  के  संबंध  में  यह  बताने  को

 कृपा  करेंगे  किः

 (क)  गुहा  समूह  में  गुफाश्रो ंके  समूह  भ्रोर
 और  मुकाम  में बर्ष  1975-76,  976—77
 और  977-78  में  भाव  तक  क्रमश  :
 L,09,245  89  रुपए  ,  97,853.73

 रुपए  और  8,706. 40  रुपए  से  प्र/पेक
 ठेकेदार  द्वारा  किये  पे!  मरम्मत  कार्य  का
 ब्योरा  क्या  है  ;

 (ख)  बया ठेके  देने  से  पूर्व  टेंडर  भामंत्रित
 किये  गये  थे  भ्रौर  यदि  हां,  तो  कितने  मूल्य  के
 डडर  प्राप्त  हुए  चेम्ोर  उन  पार्टियों  के  ना  म  क्या
 हैं;

 (गम)  क्यों  कुछ  काम  विभाग  द्वारा  भी
 किया.  मया  था  प्रौर  यदि  हां,  ली  उसका  ब्यौरा
 क्षय  है  मोर  क्या  विभाष  ने  सामान  भी  खरीदा
 था  और  यदि  हां,  ता  उसका  ब्योरा  और  मूल्य
 कितना  है  भौर  क्या  विभाग  द्वारा  इस  प्रप्रोजन
 के  लिए  टेंडर  प्रामंत्रित  किये  गये  थे  ;

 (घ)  क्या  गृष्तकाल  के  मन्दिरों  भ्रौर

 गैतिदसिक  समा  रकों  पर  इतनी  बड़ी  धनराशि
 कभी  खर्च  नहीं  की  गई  मौर  स्थानीय  भधिका री
 से  इसे  बहुत  बढ़ाचड़ा  कर  दिद्लाया  है;  शोर

 (3)  यदि  हूं,  ह. अ  कया  सरकार  का
 विदार  इस  पूरे  मामले  की  जांच  करने  का  है
 झ्रौर  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 शिक्षा,  समाज  कल्याण  झौर  संस्कृति
 मंत्रों  (डा०  प्रताप  ।  चल)  (क)  से  (म):

 ब  1975-76,  976-77  धोर  1977-78

 के  शैतभ-  ठेकेदारों की  ऐजें  ती  के  मा ध्यम  से  कोई
 संरचनात्मक  मरम्मत  काका मे  नहीं  किया  गया  t
 निर्दिष्द  व्यय,  बिभ:मीव  स्तर  पर  की  बई  संर-
 चन तमक  मरम्मत  अोर  स्मारकों  के  वइषिक
 अगुरक्षण  शौर,  रख-रखाव  के  कार्यों  पर  किया'
 गया  था  निर्माण  की  प्र८ति  में  गुफानों  से
 मलय  हटाना ;  पहुंचमायों  में  सुध।र  करना,

 सीमेंट  के  कीट  के  सुदृढ़  कश  मंडप  के  स्तम्भों  का
 निर्माण  बौर  सौड़िपों  की  व्यवस्था  आदि
 सम्मिखिति  थे।  इन  मरम्मतों  के  लिए  भ्रपेक्षित
 विभिन्न  सामान  जंसे  :  पत्थर  की  चिध्यिक,
 रेती,  बल्लियां,  कड़िया,  तकते,  सीमेंट,  लोहे  की
 छड़े  शौर  गडेर,  वर्ष  975-76  तथा  976-
 77  के  दौयव  क्रमशः  §46,65  रुपए  शौर
 (28,463  रुपए  की  कुल  लागत  पर  सामान्य
 क्रपनियमों  को  ध्यान  में  रखते  हुए  विभागीय
 स्तर  पर  ख  रीदा  गया  था।  वर्ष  977-78

 के  दोरान  कोई  भी  सामान  नहीं  खरीदा  बड ।

 (घ)  प्रश्न  के  इस  खण्ड में  कहीं  गई बात
 ठीक  नहीं  है  t

 (३)  है. 2... द  ही  महीं  उठता  ।

 Em
 fe

 tment  Created  in  the  Districts
 under  integrated  Rural  Development

 Programme

 2093.  SHRI  NARENDRA  SINGH  :
 WH  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  #  state  :

 (a)  Progress  of  the  employment  oriented
 scheme  introduced  in  49)

 (९
 in  the  20  Dis-

 tricts  of  the  country  sclected  under  the
 new  integrated  rural  development  pro-
 gramme  ;  and

 (b)  the  number  of  persons  employed
 during  the  year  1978-79  upto  October,
 3978  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU

 eal  eal  ee
 :  (a)  The  Integrated

 ura  Pi
 introduced  in  7926  for  implementation in  au  selected  है  लक  was  eventually
 taken  up  in  76  districts.  During
 1976-77  है  Map

 of  Rs.
 FM  lakhs  Me ¢  on  programme.  During  1977

 eon  of  Rs.  ‘Bgr-g2  lakhs  was  released
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 for  implementation  of  the  programme  in
 26  districts.  As  the  impletoenti

 Hing  agenci were  having  difhculty  in  utilising  the
 amount  during  the  financial  year  1977-78),
 the  time  limit  for  utilisation  of  funds  was
 extended  upto

 gi-32:97
 Out  of  the

 total
 pone

 ame  re]
 se

 an  ex-
 ture  of  Rs.  180  lakhs  been  re-

 ported  utilised  upto  end  of  October,  3978
 by  the  implementing  agencies  on  the
 approved  schemes.  At  the  end  of  Octo-
 -ber,  1978,  64970  beneficiaries  had  been
 reported  covercd  under  the  Progran.me.

 (b)  Four  implementing  agencies,
 namely  these  for  Kutch  (Gujarat),  Tum-
 kur  (Kamataka),  Puri  (Orissa)  and  Ban-
 kura

 ee  Bengal)  ee
 had  reported

 23  2  days  oO  c-
 al  through  the  progronane  Goa October  1978.  The  other  agencies  had  not
 reported  the  employment  generated.

 Award  in  Memory  of  Chopra
 +  Children

 a
 SHRI  MADHAVRAO SOINDIA  :  Will  the  Minister  of  EDU-

 CATION,  SOCIAL  AND  WELFARE  be
 Pleased  to  state  :

 8)  whether  a  proposal  for  institution
 apa  award  in  the  memory  of  Chopra Children  murdered  in  Delhi  during
 August,  1978,  is  under  consideration  of  the
 Government  ;

 (b)  if  so,  whether  it  is  also  a  fact  that
 Government  have  submitted  the  proposal to  UNICEF;  and

 (c)  if  so,  reaction  of  UNICEF  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 (SHRIMATI
 RENUKA  DEVI  BARA-

 TAKI)  (a)  No,  Sir.

 (b)  No,  Sir.

 (c)  Question  does  not  arise.

 Commi  to  Examine  Baweja ‘’  Committee  Recommendations

 '  2095.  DR.  P.  V.  PERIASAMY  :
 Will  the  Minister  of  WORKS  —  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state  +

 (a)  whether  the  empowered  committee
 to  examine  the  recommendaticns  of
 Baweja  Committee  has  submitted  to  its
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 fic:  Sgesving
 hon oA.

 the  functioning

 Y  ‘ifto,  the  particulars  of  the  proposals; an

 a”)  the
 time-frame  Jaid  for  implemen- ion

 ‘THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKANDAR
 BAKHT)  :  (a)  Yes,  Sir.

 (०)  and  (०)  :  The  proposals  are  before
 the  Government  and  a  decision  is  yet  to
 be  taken.

 धान  तथा  मोट  झनाजों  के  समन  मूल्य  के

 पुनरोक्षण  का  प्रस्ताव

 2096.  श्री  जनेशवर  मिश्र  :  क्‍या  शुछि
 शर  सिचाई  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि  t.

 (क)  वया  सरकार  द्वारा  धान  बोर  मोटे

 अनाजों  के  लिए  नियत  85  द्पए  प्रति  क्विटल
 का  समर्थन  मूल्य  इन  जिन्सों  के  लागत  मूल्य
 से  कम  है  ;

 (ख)  क्‍या  सरकार  को  इस  बारे  में

 किसानों  से  कोई  ज्ञापन  भी  प्राप्त  हुए  हैं;
 शर

 (म)  यदि  हां,  तो  ब्या  सरकार  प्पने

 उक्त  निर्णय  पार  पुनविचार  करने  को  तत्पर

 है?

 कृषि  दौर  सिंचाई  मंत्रालय  में  राज्य  संत्री

 दी  भानुप्रताप  सिंह)  :  (कु)  वसूली  मूल्यों
 के  बारे  में  सिफारिश  कश्ते  समय,  भागीग  में
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 फसल  का  झाकार,  उत्पादन  लागत  पर  उपलब्ध

 आंकड़े,  जो  एक  राज्य  से  दूसरे  राज्य  में  भिन्न

 थे,  भ्रादानों  के  मूल्यों  में  परिवतेन,  प्रतियोगी

 फसलों  के  मूल्यों  में  परिवर्तत,  उत्पादकों  को

 समुचित  माजिन  तथा  देश  में  प्र्थ-व्यवस्था  की

 स्थिति  समेत  सभी  संम्बंद्ध  तंथ्यों  को  ध्यान  मैं

 रखाया।  कृषि  मूल्य  भायोग  की  सिफारिशों,

 तथा  राज्य  सरकारों  द्वारा  व्यक्त  किये  गये

 विचारों  पर  गोर  करने  के  बाद  सरकार  ने

 1978-79,  विपणन  मौसम  के  लिए  मोटी

 किस्म  की  धान  तथा  मोदे  श्रनाजों  का  वसूली

 मूल्य  85/-  रुपए  प्रति  किविटल  निर्धारित

 किया  था  जो  कि  पिछले  वर्ष  के  मूल्यों  से  प्रधिक

 24

 (ख)  सरकार  को  विपणन  मौसम  978

 79  के  लिए  खरीफ  प्रनाजों  के  लिए
 ऊंबे  मूल्यों  की  मांग  करने  वाले  कुछेक  भ्रभ्या  वेदन
 मिले  थे  ।

 (ग)  जी  नहीं  I

 Dairy  Institute  in  Punjab

 2097,  SHRI  BALWANT  SINGH
 RAMOOWALIA  :  Willthe  Minister
 of  AGRICULTURE  AND  IRRIGA
 TION  be  pleased  to  state  ;

 (७)  whether  the  Punjab  Government
 have  approached  him  for  opening  a  dairy
 Institute  in  Punjab  ;

 (9)  if  eo,  whether  the  Government  of
 India  have  accepted  the  demand  of
 Pus;  and  cs

 6  not  hy  ? |
 tah  MINISTER’  OF  -  AGRICUL.

 TURB  AND  IRRIGATION  :  (SHRI
 SURJIT  SINGH  BARNALA)  (a)  Yes,
 Sir,

 3296  LS—6,

 (०)  No,  Sir.

 (९)  In  view  of  the  fact  that  the  Punjab
 Agricultural  University  has  an  excellent
 Department  of  Food  Technology  and  a
 very  good  herd  of  cattle  and  buffaloes,  the
 Punjab  Government  has  been  advised  that
 the  existing  facilities  of  the  Department  of
 Food  Technology  of  that  University  may
 be  strengthened  so  as  to  enable  it  to  take
 up  a  Dairy  Technology  Training  Pro-
 gramme.  Research  and  training  Pro-
 grammes  in  Dairy  Technology  can  be
 supported  by  the  Indian  Council  of
 Agricultural  Research  {through  appr
 priate  grants  to  the  Punjab  Agricultural
 University.  Establishing  another  Institute
 on  the  model  of  the  National  Dairy
 Research  Institute,  Karnal  in  Punjab  may
 hence  be  not  necessary.

 Irrigation  Facilities  in  Tribal
 Sub-plan  Areas

 2098,  SHRI  GIRIDHAR  Go-
 MANGO  ॥  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 Pleased  to  state  :

 (a)  the  percentage  of  isrigation  facilities
 provided  so  far  by  the  States  in  the  tribal
 sub-plan  areas  through  minor,  medium
 and  major  irrigation  projects;

 (०)  allocation  made  by  the  States  for
 irrigation  in  sub-plan  areas  for  the  year
 1978-79,  State-wise;  and

 (e)  assistance  given  by  the  Centre  to  the
 States  for  irrigation  in  tribal  areas  in
 1978-79  5

 THE  MINISTER  OF  AGRICUL.
 TURE  AND  TRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  (a)
 The  information  has  been  called  for  from
 the’  State  Governments  and  will  be  laid  on
 the  Table  of  the  House  as  soon  as  received.

 (b)  and  (c)  $  The  information  &
 given  in  the  attached  Statement.
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 Statewise  approved  outlay  for  irFigation  in  tribal  sub-plan  areas  for  the  year  1978-79.
 है  foe  te  (In  lakh  rupees) era

 ae  Minor  Irrigation  Major  and  Medium  Irrigation

 Flow  from  Central  Flow  from  Central »  State  Plan  Assistance  State  Plan  Assistance
 Outlay  Outlay

 t.  Andhra  Pradesh  .  .  66-00  40°  00  ब8'  00  Nil
 a.  Assam  220°  00  65:00  Nil  Nil

 g-  Bihar...  +  950°  00  25°00  Outlay  for  the  State
 as  a  whole  is
 Rs.30200°  00.  ‘ate
 outlay  of  tril i  gr

 notindicated  8

 4  Gujarat.  °  *  .  263°  00  92°00  542°00  Nil

 pi  Himachal  Pradesh  .  .  °  35°00  20°00  t0°00  Nil
 6.  Karnataka  .  Bt  00  Nil  Nil  Nil

 ae  Kerala  os  Nil  Nil  Nil  Nil

 8.  Madhya  Pradesh  .  1000",  00  500"  00  500°  00  Nil

 &  Maharashtra  -  a  588°  65  Nil  538°  30  Nil

 ‘10,  Manipur...  .  e  38°00  28°00  205°  00  Nil

 tr.  Orissa  .  .  37630  Ig0°  00  897°  00  {Nil

 ia.  Rajasthan  द  न  .  §0°97  05°00  423°  00  {Nil

 13.  Tamilnadu  +  Py  .  9°00  Nil  Nil  {Nil

 4  Tripura.  हे  ot  रह  27°00  Nil  4°00  [Nil

 WS.  Uttar  Pradesh.  Nil  Nil  Nil  Nil

 16.  West  Bengal  a  मर  gt  00  50°  00  526°  00  *  Ni

 77...  Andaman  Nicobar  Islands  न  Nil  Nil  Ni  {Nil

 Goa,  Daman  and  Diu  हर  नि  Nil  Nil  Nil  Nil
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 अमुनांपार  के  इलाके  में  बाढ़  के  कारण

 '. सडकों  का  क्षतिग्रस्त  होना

 2099.  श्री  गोविन्द  मुण्डा  :

 ,  भरी  रासजी  लाल  सुसन  :

 श्री  इयामसुन्दर  दास  :

 जया  निर्माण  और  आवास  तथा  पुति  और

 पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  यमुनापार  के

 इलाके  में  गोतमपुरी,  उस्मानपुर,  शाहदरा,
 दिल्‍ली-  53  में  सड़कें  शौर  गलियां  भारी  वर्षा

 और  विनाशकारी  बाढ़  के  कारण  बुरी  तरह
 से  क्षतिग्रस्त  हो  गई  हैं;

 (ख)  यदि  हां,  तो  सरकार  ने  जल्दी  से

 जल्दी  इन  सड़कों  शौर  गलियों  की  मरम्मत

 कराने  के  लिए  क्‍या  कार्यवाही  की  हैं  तथा

 पुनर्वास  हेतु  को  गई  कार्यवाही  का  ब्यौरा  क्‍या

 है;  और

 (ग)  इन  सड़कों  और  गलियो  की

 मरम्मत  कब  तक  कर  ली  जाएगी?

 निर्माण  और  श्रावास  तथा  पुति  और

 पुनर्वास  मंत्री  (श्री  सिकनदर  बख्त)  :

 दक)  जी,  हां,  यमुना  पार  क्षेत्र  के  गौतमप्री,

 उस्मानपु र,  शाहदरा  दिल्‍ली  में  भारी  वर्षा  और

 बाढ़  के  कारण  सड़कों  और  गलियों  का

 भारी  नुकसान  हया  है  t

 (ख)  और  (ग)  इन  कालोंनियों  से  जसे

 ही  बाढ़  का  पानी  निकला  त्यों  ही  मरम्मत  कार्य

 ग्रारम्भ  कर  दिया  गया  था।  गौंडा  को  उस्मान-

 पुर  गांव  से  मिलाने  वाली  एक  सड़क  का

 मरम्मत  काये  पहले  ही  पूर्ण  किया  जा  चुका  है!

 सड़कों  श्र  गलियों  की  छुटपुट  मरम्मत  भी

 शुरू  कर  दी  गई  है।  बड़े  खर्च  वाल  भारी

 .  मरम्मत  के  कार्य  निधियों  के  उपलब्ध  होने  के

 अनुसार  शुरू  किए  जायेंगे  ।
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 भारतीय  खाद्य  निगम,  लखनऊ  हारा  दिल्‍ली

 की  एक  फर्म  को  दालें  पीसने  का  ठेका  दिया

 जाना

 2100  श्री  आर०  एल०  करोल  क्या

 कृषि  और  सिचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (=)  गत  दो  वर्षो  [में  भारतीय  खाद्य

 निगम,  लखनऊ  द्वारा  लक्ष्मी  दाल  मिल  को

 कितनी  माता  में  दाल  टनों  में,  पीसने  का  ठेका

 दिया  गया  था  ;

 (ख)  क्‍या  यह  सच  है  कि  भारतीय

 खाद्य  निगम  द्वारा  दिए  गए  ठेके  की  तुलना
 में  लक्ष्मी  दाल  मिल  की  क्षमता-बहुत,  कम  है
 श्रौरइस  मिल  ने  यह  काम  अन्य  मिलों  से  कर-

 वाया  था  ;  और

 (ग)  इस  अवध  काये  करने  के  दोषी

 ग्रधिकारियों  के  विरुद्ध  क्या  कार्यवाही  की  गई

 है?

 कृषि  और  सिचाई  मंत्रालय  में  राज्य

 मंत्री  (श्री  भानु  प्रताप  सिह)  $  (क)
 1977-78

 4-l-976  से  3i-2-77  तक

 5367  मीठरी  ठदन

 1-1-19784  3i-0-978  तक

 2636  मीटरी  ठन

 8003  मीटरी  टन

 aa  et  are न  5

 (ख)  मेसस  लक्ष्मी  दाल  मिल  नई
 दिल्‍ली  ने  विभिन्न  टेंडर  इन्क्वायरी  के  संदर्भ

 में  प्रस्तुत  टेंडरों  में  प्रतिदित  50  मीटरी  ठन

 की  मिलिंग  क्षमता  बतायी  है  ।  निविदा  की

 शर्तों  में  दूसरी  मिलों  से  किराये/पट्टे  के  आधार

 पर  स्टाक  की  मिलिंग  करवाने  के  लिए  कोई

 प्रतिबंध  नहीं  है  |  7
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 THE  MINISTER  OF  AGRIGUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  (a)  It  has

 (ग)  उपयुक्त  (ख)  के  उत्तर  की

 दृष्टि  में  अधिकारियों  के  विरुद्ध  कोई  कारंवाई
 करने  का  प्रश्न  ही  नहीं  उठता  ।

 Assistance  to  Rajasthan  for  Adult
 Education  Programme

 2ior.  SHRI  MEETHA  LAL  PATEL:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state  whether  it  is  a
 fact  that  no  financial  assistance  has  so  far
 been  given  to  Rajasthan  by  Central  Gov-
 ernment  for  undertaking  adult  education
 programme  in  the  State  with  the  result
 that  regular  adult  education  programme
 has  not  been  undertaken  anywhere  in  the
 State  and  if  so,  the  reasons  therefor  and  the
 time  by  which  financial  assistance  will  be
 provided-in  future  and  if-not,  the  reasons
 therefor  ?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTUFRE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 Oentral  Grant  amounting  to  Rs.  23,84,640
 has  been  released  to  the  Government  of
 Rajasthan  as  follows  :—

 (i)  Rs.  22,19,340  under  the  Scheme  of
 Farmers’  Functional  Literacy
 Programme.

 (ii)  Rs.  165,300,  under  the  Scheme
 of  strengthening  of  administrative
 structures  for  Adult  Education.

 The  above  mentioned  central  grants  are
 in  addition  to  the  grants  released  to  the
 voluntary  organisations  in  the  State  for
 undertaking  Adult  Education  Programme.

 Clash  betman  Share-Cropper
 and  Landiords.

 2i02.  SHRI  ROOP  NATH  SINGH
 YADAV:  Willthe  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  Government’s  attention  has
 ever  been  drawn  to  the  incidents  of
 violent  clashes  which  took  place  between
 share-croppers  and  landowners  in  Bihar
 and  ‘Haryana  at  the  time  of  harvesting  of
 crops  5

 (b)  ifso,  whether  the  Central  Govern-
 ment  or  State  Governments  have  taken
 any  steps  to  confer  ownership  rights  of
 those  holdings  on  the  share-croppers  with
 a  view  to  remove  such  complaints;  and

 (c)  the  total  percentage  or  number  of
 share-croppers  in  the  country,  State-wise  ?

 been  ascertained  from  the  Governments  of
 Bihar  and  Haryana  that  no  such  clashes.
 have  taken  place.

 (b)  A  number  of  States  have  provided
 for  conferment  of  ownership  rights  on
 tenants.  Others  have  provided  for  se
 curity  of  their  tenure  and  regulation  of
 rent.

 (c)  Since  a  number  of  share  tenancies
 are  oral  and  informal  ,  it  is  not  possible  to
 provide  this  information.  However,  the
 data  collected  on  the  extent  of  share
 tenancy  in  the  course  of  the  Agricultural
 Census  of  Ig7t  are  given  in  the  statement
 appended.

 Statement

 State  Percentage
 of  holdings.

 held  on
 produce
 share

 basis

 I  2
 we

 Andhra  Pradesh  *  ;  og

 2.  Assam  .  Fy  0०  हुक

 3.  Bihar  ’  ‘  or5

 4.  Gujarat  .  0°  09

 5.  Haryana  के  6°97

 6.  Himachal  Pradesh  6:99

 Jammu  &  Kashmir.  774

 Karnataka  +  +  E28

 Kerala  a  o  03

 Madhya  Pradesh.  008

 Maharashtra  N.A.

 Manipur.  ही  oO  OF

 Meghalaya  ae  2°27

 Nagaland  मु  N.A.

 Orissa  I*  Ig:

 Punjab  के  *  पु  12

 Rajasthan  o-  6z
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 I  2

 484  Tamil  Nadu  ’  4  I*24

 tg.  Tripura.  धर  के  ह  or 18

 20,  Uttar  Pradesh  ‘i  N.A.

 2r.  West  Bengal  +  oO  72

 22,  Andaman  &  Nicobar  Islands  2°00

 23.  Arunachal  Pradesh.  Nil

 24.  Chandigarh  9°30

 25.  Dadra  &  Nagar  Haveli

 26.  Delhi  .  0°23

 27.  Goa  ’  or  97

 28.  Lakshadweep

 29.  Pondicherry  ४०67

 Request  of  Fertiliser  from  West  Benga”
 and  its  Hold  up  at  Ports

 2103.  SHRI  DHIRENDRA  NATH
 BASU:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  the  Government  of  West
 [Bengal  have  requested  the  Central  Govern-
 ment  to  supply  4  lakh  tonnes  Nitrogen
 fertilisers,  40,000  tonnes  phosphates  and
 45,000  tonnes  potash  against  immediate
 requirements  of  cultivators;

 (b)  if  so,  quantity  supplied  so  far;  and

 (c)  whether  5  foreign  ships  containing
 fertilisers  worth  about  Rs.  to  crores  are
 lying  unloaded  in  Calcutta  and  Haldia
 Ports  since  August  last  and  the  foreign  ship
 authorities  having  phoned  the  Chairman
 of  Calcutta  Port  Trust  that  it  will  not  be
 possible  for  them  to  detain  the  ships  there
 for  indefinite  period  and  if  the  fertilisers  are
 not  unloaded  immediately  they  shall  return
 the  ships  loaded  with  fertilisers  ?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA)  :  (a)  Yes.
 Sir.  The  West  Bengal  Governmen;
 have.  requested  the  |Governmeni
 of  India  to  increase  the  supply  of fertilisers
 to  £,40,000  tonnes.  df  Nitrogen,  40,000
 tonnes  of  Pa2oO52and  40,000  tonnes  of
 KeO  during  the  current  rabi  season.

 I70

 (b)  Aceording  to  the  information  re-
 ceived  in  the  Ministry  the  following  quanti-
 ties  of  fertilisers  (in  terms  of  nutrients)had
 been  made  available  to  West  Bengal  during
 the  period  from  1-8-78  to  3I-r0-78:

 (Figures  in  lakh  tonnes)
 N  0°48

 P205  0°  29
 K20  0°09

 (c)  Ason  35-tI-78  five  vessels  carrying
 37,663  tonnes  offertilisers  were  waiting
 for  berth  at  Calcutta.  In  addition,  at
 Haldia  two  vessels  carrying  ‘15,000  tonnes
 were  waiting  for  berth  on  the  same  day.
 However,  no  foreign  vessel  owner  is  repor-
 ted  to  have  phoned  up  the  Chairman  of
 Calcutta  Port  Trust  to  intimate  possibility
 of  any  fertiliser  vessel  returning  with  ferti-
 liser  on  board  unless  they  were  released
 early.

 Cost  of  Conversion  of  Sugarcane in  to
 Sugar

 2i04-  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  what  has  been  the  cost  of  conversion
 of  sugarcane  into  sugar  in  each  of  the  6
 sugar  zones,  by  each  item  of  expense,  during
 the.crop  years  976-77  and  1977-783

 (b)  whether  keeping  in  view  the  present
 market  prices  of  sugar,  the  sugar  mills  can
 pay  to  the  cane  growers  a  price  higher
 than  the  minimum  price  of  Rs.  i0  per
 guintal  of  cane  and  still  make  a  resonable
 profit;  and

 (c)  ifreply  to  (b)  isin  the  affiirmative
 what  maximum  price  the  mills.  can  pay,
 to  the  cane  growers  in  each  of  the  sugar
 zones?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH)  :  (a)  The  zonewise
 break-up  of  the  cost  of  production
 of  sugar  during  the  sugar  years
 1976-77  and  197  7-79  is_  given  in  the
 statement  laid  on  the  Table  of  the  House
 [Pleased  in  Library  See  No.  LT-2965/78].

 (b)  and  (c):  The  cost  of  production  of
 sugar  and  the  profit  margin  of  the  sugar
 mills  depend  on  a  variety,  of  factors  like
 recovery  percent  cane,  duration-of  crushing
 and  the  realisations  that  they  getfrom  the
 sale  of  sugar.  The  statutory  cane  price
 has  been  fixed  for  the  current  1978-79,
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 season  at  Rs.  r0/-  per  quintal  linked  to  a
 recovery  of  85%  and  the  mills  are  not
 statutorily  required  to  pay  a  higher  price
 ‘than  that.  If  there  is  excess  realization  in
 the  sale  of  sugar  over  the  cost  of  production,
 computed  on  the  basis  of  statutory  mini-
 mum  cane  price,  it  would  be  shared  (50:50)
 with  the  cane  growérs  according  to  Bhar-
 gava  Sharing  Formula,

 दिल्‍ली  में  पोलिटेक्नीक

 2105.  श्री  राजकेशर  सिंह 2  क्‍या

 शिक्षा,  समाज  कल्याण  और  संस्कृति  मंत्री

 यह  बताने  की  छुपा  करेंगे  कि  १  7

 (क)  क्‍या  उनका  ध्यान  4  श्रक्तुबर; ! |
 978  के  'स्टेट्समैन”  में  'मोर  पोलिटेक्नीकूस

 इन  दिल्‍ली  प्लान्ड”  शीर्षक  समाचार  की  शोर

 गया  है;  और

 (ख)  यदिं  हां,  तो  उसका  ब्यौरा  क्‍या

 है  और  कितने  पोलिटेक्नीक  खोले  जा  रहे  हैं
 और  कब  ?

 शिक्षा,  समाज  कल्याण  और  [संस्कृति
 संत्नी  (डा०  प्रताप  प्च्द्  चन्द्र  ):(क)  जी,  हाँ  ।

 (ख)  दिल्‍ली  प्रशासन  ने,  प्रबन्ध  क्षेत्र,

 प्रौदययोगिकी  और  गअ्रध॑-चिकित्सा  पाठ्यक्रमों
 तथा  खाद्य  और  होटल  प्रबन्ध  में  दिल्ली  में

 तीन  नए  पालिटेक्निक  स्थापित  करने  के  सुम्बन्ध
 में  एक  प्रस्ताव  भेजा  था  |  श्रखिल  भारतीय

 तकनीकी  शिक्षा  परिषद्‌  की  इस  विशिष्ट

 सिफारिश  को  ध्यान  में  रखते  हुए  कि  सभी  नए

 पाठ्यक्रम  सुस्थापित  और  सुपरिभाषित  जन-

 शक्ति  की  आवश्यकताओं  पंर  आधारित  होने

 चाहिएं,  प्रस्ताव  की  जांच  की  जा  रही  है।

 बेघरबार  लोंगों  के  लिए  उत्तर  प्रदेश

 को  वित्तीय  संहायता

 2106.  श्री  राजन्द्र  कुमार  शर्मा  $  क्‍या

 कृषि  और  सिचाई  मंत्री  यह  बताते  की  कक्पा
 करेंगे  कि  $  ४  +

 DECEMBER  4,  978°  :

 (क)  क्या  उत्तर  प्रदेश  के  लगभग  सभी

 जिलों  में  इस  वर्ष  की  भारी  एवं  भयंकर  वर्षा

 के  कारण  लाखों  कच्चे  मकान  गिर  गये  श्रथवा

 बह  गये  ;

 (ख)  यदि  हां,  तो  उसके  परिणाम-
 स्वरूप  कुल  कितने  मकान  गिर  गये ;

 (ग)  कया  उत्तर  प्रदेश  सरकार  हू  ने

 बेघरबार  हुए  लोगों  को  बसाने  और  उनकी

 सहायता  के  लिये  केन्द्र  सरकार  से  वित्तीय

 सहायता  मांगी  है  ;  और

 (घ)  यदि  हां,  तो  कितनी  और  केन्द्र

 सरकार  द्वारा  इस  बारे  में  क्या  कारंवाई  करने

 का  विचार  है  ?

 कृषि  और  सिंचाई  मंत्री  (श्री  सुरजीत

 सिंह  बरनाला)  :  (क)  और  (ख)  .  राज्य

 सरकार  से  प्राप्त  सुचना  के  अनुसार  इस  वर्ष

 भारी  वर्षा  और  बाढ़ों  से  कुल  मिला  कर

 11,97,552  मकानों  को  आंशिक  रूप  से  या

 पूर्णरूप  ऊँ  क्षति  हुई  हैं  ।

 (ग)  और  (घ):  राज्य  सरकार  से

 केन्द्रीय  सहायता  के  लिए  अनुरोध  प्राप्त  होते  ही
 केन्द्रीय  सरकार  ने  तीन  बार  केन्द्रीय  दल  भेजा

 था  |  केन्द्रीय  दल  द्वारा  भारी  वर्षा  और  बाढ़ों
 से  उत्पन्न  स्थिति  का  मौके  पर  लिये  गये  जायजे

 और  राहत  संबंधी  उच्च  स्तरीय  समिति  द्वारा

 की  गयी  सिफारिशों  के  आधार  पर  बाढ़ों  से

 क्षतिग्रस्त  मकानों/झोंपड़ियों  के  पुनर्निर्माण
 के  लिये  फिलहाल  शअ्रग्रमिम  योजना  सहायता
 के  रूप  में  8,  00  करोड़  रुपये  की  राशि  स्वीका
 की  गयी  है।  ten

 Executive  Directors  of  R.B.I.  to.  assess
 the  damages  caused  to  Cooperative

 Credit  and  Marketing  Societies

 ‘2107.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Reserve  Bank  of  India
 had  sent  its  Executive  Directors  to  make
 an  on-the-spot  assessment  of  the  damages
 caused  to  cooperative  credit  and  marketing societies  as.a  result  of  the  floods.in  West
 Bengal;  and’  :
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 mini
 90,  the  details  of  the  amsentment

 THE  MINISTER  OF  ST.  THE
 MINISTRY  OF  AGRICOL

 TION  PRATAP
 SINGH):

 be  required  the  Cooperative  Cred!
 institutions  pos  feo  of  the  floods  in  West
 Bengal.

 (b)  According  to  the  State  Government’
 Catimates,  to  out  of  35  districts  in  the  Stete

 were  ed  by  torrential  rains  and:  floods,
 Affected  3  2
 Birbbum,  Howrah,  Hooghly,  Malda,
 Murshidabad,  Nadia  and

 24  Parganas.  The  affected  districts  are
 served  hy  ६8  central  cooperative  banks  and
 2  units  of  the  State  Coop.  Bank  (24  Par-

 gens).
 On  the  basis  of  the:  estimated

 to  the  stan  crops  in  different
 districts,  the  any  amount  of  short-
 term  agricultural  loans  affected  by  floods
 worked  out  to  Rs.  9979  76  lakhs  of  which
 Ra.2g8t-  24  lakhs  werein  respect  of  current
 Kharif  advances,  and  the  balance  of
 Re.  i  lakhs  waa  overdues.  The

 Eovemnmacat  has  to  send  proposal  for
 conversion  of  short  term  loans  to  the  RBI

 The  lendin;  amme  of  the  Central
 Coop.  banks: ae in  the  affected  districts
 for  rabi

 aera
 been  worked  out  at

 Rs.  28  cror  ०  provide
 Support

 for  the
 Rabi  loans  requirement  of funds  for

 nuppl
 ie

 mentary  credit  limits  for  short  term
 for  the  Central  Coop.  Banks  in  the  flood
 affected  district  was  estimated  at  about
 Rs.  16:26,  crores.  Sanction  for  Rs.  ‘15°20 been  given  on  28th  October,978
 by  RBI,  RBI  has  agreed  to  sanction  furth
 credit  limits  for  the  rabi  session  if  it  becom:
 ‘necessary.  For  long  term  credit,  tentative
 estimate  of  loss  due  to  floods

 the  details  in  this  reapect  and
 its  focation,  of  docks  so  far

 in  respect
 val  Buck  breetiog  ;

 (2)  ou
 number  of  more  Central  Duck

 en  | ing  Proposed  to  be  increased.in
 Eastern  Region  and  proposed  to  beset  up tm  Assam  in  the  near  future;  asd

 a)  how  the  Government  :propose  to
 Provide  scientific  breeding  programme  for
 these  farms?

 THE  MINISTER  OF  AGRICUL-
 AND  IRRIGATION

 (SHRI SURJIT  SINGH  BARNALA)  :

 (a)  Yes,  Sir.
 b)'A

 Resi
 Duck  Br ha

 ह्
 ट  ork

 ्
 Goat financed  by  th  Eastern

 been  established  near  Agartala  (Tripura)

 been  imported, a  tatal  cost  of
 =  3706  %  39

 9  more
 Rs.  6671-60  are

 propored
 to  be  im;

 for  this  farm  from  in  the  near  Pomme.
 «+t  (c)..The-Regianal  Duck  Breeding  Farm

 established  near  tala  is
 apr,

 to
 meet  the  demand  ity

 pbell  ducklings  of  the  entire
 North  Eastern  Region  including  Assam  and
 no  new  Central  or  Regional  Duck  breed:

 a  ‘3 fara,  blished:  fix
 near  future  in  Assam,

 (d)  After  building  up  the  foundation
 stock  Scientific’-Bi  Programme  will
 be  taken  up  in  he  Kick  Cam a

 ducks

 Baul  by  of  halen de ngage

 iy
 asseasmen|  te

 has  to  be  made  by  the  Ste  Gores
 and  proposals

 for  re-tchedulings  of  loans
 sent  to  Fresh  reclamation
 and  repairs  could  be

 given
 under  ARDC

 seat the  lend  Development
 ह...

 Duck  Breeding
 7  208,  '  SHRI

 AHMED  ह्
 USSAIN

 Minister.  o:  AGRICULTURE
 AND  TRRIGATION  be  pleased  to  state:

 :  ‘Whether  in  vi  its  being.  most ०  Py  the  Centre  Is
 ef

 डी  Paleropoee  2 4  ps  aro  {at  the  North  Bastetn  Region; हे

 blished  near  Agartala  ura)

 Crossing  of  Efficiency  Bar of  T aot in.  -  Delhi  jon

 2109.  ह.1:1:3  DAJIBADESAI:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased to  state;

 b  quses  of  croming  of  effie
 rf  cede

 tage
 na cation  Department  of

 tion,  categpry-wisg:...  2.5
 (b)  since  when  these  are  pending  ;  end

 (9)  1... ह
 अल  6  poems  goget

 MINISTER  OF  STATE'IN  THE

 i  E}  किं  BAREATAKD)  t

 1%

 >
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 T.G.T/LT.  e  592
 Assistant  Teacher/  Junior Teacher  .  .  396

 Spe
 casos  have  since.  been  cleared  by  the

 tmental  Promotion  Committee  and
 are  under  issue.

 The  majority  of  the  cases  are  pending
 since  1-9-1978.

 ‘ber can  bo allowed only  ater duc
 con:

 ency  can  after  due  con- sideration  of  the  latest  annual  confidential
 reports.  Then  annual  confidential

 a  oe
 been  decided

 ag

 ie  Riags  of  Gujranwala  House
 "Faildiag  Co-operative  Society.
 2110.  SHRI  NATVERLAL  B.  PAR-

 MAR:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND REHABILITATION  be  pleased  to  refer to  the  reply  given  to  Unstarred  Question No.  4445  On  the  rgth  December,  977 regarding  layout  plans  of  the  Gujranwala House  Building  Co-operative  society, Delhi  and  state:

 (a)  whether  the  information  sought therein  has  been  collected  and  if  so,  the
 details  thereof;

 (b)  whether  Government  now  p to  revise  the  layout  plans  and  provide  plots as  per  the  requirements  of  he  Left  Out
 Members  of  the  Society  who  are  waiting for  these  plow  since  19593,  and

 (c)  if  not,thereasonstherefor?

 Bi  NG  AND  SUSLY  oes  AND

 BILHTATION  (SHRI  SIKANDAR :
 (a)  Yea,  Sir.

 77005 aie  ice apres
 फ्

 ह, ज  did  wot  accoiyaodate  inembers  on  the

 DECEMBER  4,  978°  Written  Answers  बॉक्

 porate  2
 list  of  the  soalety,  the  soclety  was

 the  DDA  to  prepare  ह... उ

 ils 3  te  प्र
 Ttisfor  the  society  to  circulate  the  appro. ved  layout  plan  among  its  membes#.
 It  may,  however,  be  stated  that  the  lay-

 out  plans  are
 appro

 in  ao  with the  provisjons  of  the  Master  Plan  and  not
 according  to  the  views  of  the  individual
 members,

 (b)  and  (c),  Do  not  arise.  in  view  of
 reply  to  (a).

 Amount
 rae  aor

 on  Part  I  &  a  Society
 by  Gu:  la  House  Building  Society

 ati,  SHRI  NATVERLAL  8.  PAR-
 MAR:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state:

 (a)  whether  Government  are  aware  that
 huge  amount  which  belongec  to  the  Left
 Out  Members  of  the  Gujranwala  House
 Building  Co-operative  Society,  Delhi  has
 been  spent  by  the  Society  on  providing amenities  such  as  light  and  water  etc.
 in  Part  I  and  Part  II  of  the  Society;

 (b)  ifso,  the  amount  80  spent  so  far.
 (c)  the  total  amount  spent  for  Part  I

 and  Part  II  out  of  the  development  fund
 created  by  the  Society  out  of  the  sales  of
 fruits,  trees  and  wood;  and

 (a)  the  steps  being  taken  to  realise  this
 amount  from  the  residents  of  Part  I  and
 Part  IT  and  credit  the  same  to  the  land  and
 development  account  of  Left  Out  Members
 of  the  Society?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT)  :

 siust
 the”  Gujeaawale  owas,  Bottling against  the  Gujr:  a  House

 Society,  the  Managing  Committee  has  been
 superseded  by  the  हा  of

 Concer
 ‘a-

 tive  Societies  and  a  stayutory  inquiry  has
 been  instituted  under  Section  55  of  the i  tive  Societies  Act,

 ;  Lg The  irregularities  really  committed  by  the
 Managing  Committee’  and  the  remedial
 og

 required ed
 be  taken  can  be  decided

 y  after  the  thquiry  is  completed.
 Reeldentig]  Uniyeraity  at  Wbpvoegar

 Wil  ti:  Minkter
 1. EDOEARIEAT  HO. CIAL  WELEARE  AND  CULTURE  be
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 a)  is  che  latest  podtionof  the

 soctat  Be प् 003  ४2330  22220

 (a)  and.  (b)s  A  Residential  University has  since  been  established  by  the  Govern-
 ment  of  Gujarat  at  Bhavnagar.

 Poultsy  Development.

 ह...  SHRI]  AHMED  HUSSAIN:
 ‘Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  the  measures  taken  so  far  for  the
 Pou!  heey  development  in  the  country;

 (b)  the  namesofStatesand  location  of
 the  Central

 pony
 Breeding  Farms  in  the

 Country  alongwith  amount  spent,  Farm
 wise,  during  the  last  two  years;

 (c)  whether  Government  are  contemp-
 lating  or  propose  to  set

 ve
 a  Central  Poul-

 try  Bree  ding  Farmin  Assam  with  speci- fic  emphasis  on  Scientific  Poultry  Breeding for  the  benefit  of  the  entire  North  Eastern
 Region;  and

 (d)  details  of  the  proposal  to  locate  a
 Poulery  Breeding  Farm  in  Assam  with
 particular  emphasis  on  scientific  Breeding  ?

 THE  MINISTER  OF  AGRICULTURE AND  IRRIGATION  (SHRI  SURJIT SINGH  BARNALA;  :

 (a,  end  (b).  ै  statement  is  enclosed.
 १९)  No,  Sir,
 (d)  Does  not  arise.

 Seasarnent
 (a)  The  menqures  taken  sqfarfor development in  thy  १०५१)  are  ay  Riser,

 Intensive  Poultry.
 pales  huctonen  Dh  7  wes try  upto  the  end  of  1976-77  to

 provide aroners. various  inputs  and  services, to:  the
 (ii)  Special  Poultry  Production  Pro.

 _
 ‘amme  for  small  farmers/marginal and  agricultural  labourers  Fave been  taken  up  in  68  districts  in  the  country,

 ;
 Ce

 ranroetg  erly  cTementof  paren
 tal ine  of  iy  quality  chicks/duckl; four  Central  Poultry  Breeding  me located  at  Hessarghata

 pee  crn Bomba:
 ¥)  Bhubaneswar  {Orina!

 and  Chan.
 digarh  have  been  set  up  and  one  Central Duck  Breeding  Farm  at  Hessarghatta (Bangalore)  is  being  set  up.

 (iv)  A  Central  Training  Institute  for Poultry  Production  and  Management  has
 beenestablishedat  Hessarghatta(Bangalore) te  impart  specialised  training  in  various disciplines  of  poultry  production  to  poultry and  workers of  State} UT os  private  sector.

 (v)  For  the  benefit  of  poultry  pro. ducers  and  consumers,  marketing  of  eggs and  poultry  at  national  and  regional levels  has  been  entrusted  to  National  Agri- cultural  Cooperative  Marketing  Federa- tion  (NAFE:  BR.

 (vi)  Arrangements  have  been  made  to issue  Actual
 ate

 User's  licences  for  import of  Marek’s  D  vacrine.  and  Gumboros
 disease  vaccine  to  protect  the  Poultry  stock
 against  Mark's

 ०]
 disease  and  Gumboro dusease,  State  Biological  Prodection  Ins tiqutes  have  been,  suitably  strengthened  to ensure  availabjlity  of  various  poultry vaccines  manufactured  in  the  country,

 under:—
 =  क् Nameofthe Farm Farm

 “y.  Cental  Poultry  Breeding  Farm,  Hemare  gg Central  Poultry
 Beeeging  Farm,  Hessar- ghatts  (Bangslore),  Karnatake.

 2.  Central
 Toulty  Breeding

 Farm,  Bombay (Maharashtra).
 oS  Central

 Poultry
 Breeding  Farm,  Bhubaneswar

 Expeditwre  for  2
 az

 and
 (Re  ‘nati

 1977-78
 42  98

 26°  50

 2g°  ar

 co  Central  Poultry  Breeding  Farm,  Chandigarh  The  poultry  complex  at  Chandigarh

 ni
 een  owes  by,  the  Central  om

 a2  lle
 €  Union  Territory  Ad-
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 Gov  t  Buil  in  Thana  (Ma- er  DINED!
 5

 na  (

 a
 WA

 SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITATION
 be  pleased  to  state:

 (a)  the  total  number  of  Central  Govern-
 ment  bolt  oe

 tment-wise  in  the
 district  of  Thana  (Maharashtra)  ;

 (b)  the  amount  sanctioned  for  the  main-
 tenance  of  the  said  buildings  during  last
 three  years,  year-wise ah

 (c)
 whether  the  amount  abcvesaid  car-

 marked  for  the  maintenance  for  the  said
 buildings  has  been  expended;

 ong
 if  not,  the  reasons  thereof  and  the

 cers  responsible  for  the  seme;  and

 (९)  whether  the  unexpected  zmount
 shall  be  done  so  in  near  future  and  the  pro-
 (pose  measures  to  be  taken  by  the  Gcvern-
 ment?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):

 (a)  to(e).  The  information  is  being
 collected  and  will  be  Jaid  on  the  Table  of
 the  Sabha,

 Evacuee  Property

 2:i5,  SHRIR.  K.  MHALGI:  Willthe
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state  :

 iG
 the  nature  and  details  of  negotiations conducted  by  Government  of  India  dur-

 ing  last  few  years  concerning  evacuce
 ty  by  displaced  persons  fremformer

 Wer  Pakistan  now  Pakistan  ;
 (6)  the  approximate  number  of  evacuee

 py  oho
 in  West  Pakistan  as  for  records

 of  Government  of  India  ;
 te  in  how  many  cases  of  evacuee  pro-

 perties  the  Government  have  settled  with
 the  concerned  authorities  in  the  State  of
 Maharashtra  especially  in  respect  of  Ul-
 hasnagar  and  Kopari  Colony,  District
 District  Thana;  and

 whatisthe  total  number  of
 eauca  pe

 nd.
 nf  at  the  Government’s  to. settle  them?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKANDAR
 BAKHT):  (०)  Nonegotiations  have  taken
 place  with  Pakistan  Government  during the  last  few  years  concerning  evacuee  pro-
 hg!

 left  by  displaced  persons  in  former
 et  Pakistan,

 (b)  The  claims  filed  by  the  displaced
 persons  frcm  former  West  Fakisten  under
 the  Displaced  Persens  (Cleims)  Act.  3¢60 concerned  nearly  12  lakh  propertics.

 (c)  The  administraticn,  gcment and  disposal  of  remaining  acquired evacuce  properties  and  vernment-
 built  propertics  in  various  Rehabilitation
 Colonies  in  Maharashtra  was  entrusted  to
 the  State  Government with  effect  from  1-8.
 Ig7l.  The  propertics  in  Ulharnagar  and
 Kopari  colonies  are  mot  evacuce  pro-
 pertics  as  these  were  built  by  the  & tate
 Government  out  of  housing  loans  advanc-
 ed  by  the  Central  Gcverr.ment.

 (d)  Ason  ‘1-11-1978,  477  cases  pertain-
 ing  to  payment  of  compensation  to  the  dis-
 placed  persons  from  former  West  Pakistan
 settled  in  Maharashtra  were  pending  for
 finalisation.

 Cultural  Institute  In
 Maharashtra

 2116,  SHRI  R.K.  MHALGI  :  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased to  state:

 (a)  the  amount  of grant:  made  available
 to  all-India  cultural  instituticns  in  Mzl  e-
 rashtra  during  the  pericd  1977-78  ard
 1978-79,  instituticn-wise  ;  erd

 AA  what  is  the  criteria  for  giving  a
 grant  to  a  particular  instituticn

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 DR.  PRATAP  CHANDRA  CHUND-
 R)  :  (a)  A  statement  giving  the  financi-

 al  assistance  granted  to  the  instituticns  in
 Maharashtra  by  the  Department  of  Cul-
 ture  aswellasthe  Sangeet  Natak  Akademi
 is  enclosed.

 (6)  Themain  criteria  are  artinticexcell- ence  ,  contribution  to  the  field  and  the
 importance  of  the  project.
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 [Statement  «

 List  of  Cultural  Institutes  in  Maharashtra  alongwith  the  emcunts  ci  Assistance  vik
 were  made  available  to  them  during  the  pericd  1977-78  and  ¢78+59  Instituticr-  wire

 SI.  No.  Name  of  Institution  1977-78  1978-79,

 de  Sangeet  Maha  Bharati,  Bombay  .  5,000  9.5  ६8

 a.  Gayan  Vadan  Vidyalaya,  Nanded  .  4,000  4:60
 है  ‘

 g-  Shri  Shivanand  Sangit  Mahavidyalaya,  Weict  aloco  2,000 a
 co  Usankar  Ballet  Troupe,  Bombay  नि  4,500  4,500

 Se  Kala  Chhaya,  Poona}  en  .  15,500  6,000

 6.  Avishkar,  Bombay  +  .  .  नि  5०  5,000  (5,000
 {7.  Nrityabharati  Kathak  Dance  Academy,  Pocna  ‘9,000  9,000

 8.  Nritya  Sadhna,  Bombay  %  :  बे  5,000  ००
 g-  Little  Theatre  (Balarangbhhcc mi)  5,000  3,000

 to,  Bharatiya  Sangeet  Prasarak  Mandal’  Gandharvz  Maha-
 vidyalaya,  Poona  .  2,000

 wae  Ragranjan,  Bombay  +  2,000
 ta  Bal  Natya,  Bombay,  है  3,000

 t3  Indian  People  Theatre  Association  ,  Bombay  .  5,000

 '4,  Rangsharda  Pratisthan,  Bombay  ’  5,00७
 7§,  Nalanda  Dance  Research  ‘Centre,  फ्रे्शाफब४..|*«  5,000
 16,  Indian  National  Theatre,  Bombay  78,000  50,000
 फन  ..khil  Bharatiya  Gandharva  Mahavidyalaya  Mar.da)

 Bombay  7,500,
 38  Ballet  Unit,  Bombay  ‘  1,980,000  540९  ७

 IQ.  Mumbai  Marathi  Sahitya  Sangh,  Bombay  नि  95,000  37,0०0
 20.  Dr.  Bhau  Daji  Lad  Museum,  Bombay~27  28,306
 an  ‘Bharata  Itihasas  Samshodhaka  Mandals,  ‘T9IQ,,  Sedashiv

 Peth,  Poona~go  +  नि  99,750  13,750
 aa,  Ahmednagar  District  Historical  Research  Museum,  Ah-

 mednagar,  Maharashtra.  नि  नि  49900  न
 99«  Prince  of  Wales  Museum  of  Western  India,  Bembay  .  2,00,000  2,000
 oq.  Vaidike  Samshodhana  Mandala,  Poona-g  74500
 uj.  Raja  Dinkar  Kelkar  Museum,  Puse  .  «wt  6,250
 af.  Shabaji  Chhatrapati  Muscum,  New  Palace,  Kolhapur  9,000  18,000
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 Wetablishment  of  Libraries  Abroad:

 9777.  SHRIBAPUSAHEB  PARULEK-
 AR  il  the  Minister  of  EDUCATION,
 OCIAL  ‘ARE  AND  CULTURE

 pleased  to  state  :

 @®  whether  Government  have  so  far
 established  any  libraries  abroad  and  if  so
 the  names  of  the  universities  in  which  such
 libraries  are  established  ;

 (०)  if  not,  the  reasons  for  the  same;  and

 (e)  whether  Government  pi
 establilish  any  such  libraries  abroad  in  thc
 mear  future?

 THE  MINISTER  OF  EDUCATION; SOCIAL  WELFARE  AND  CULTURE

 oo
 PRATAP  CHANDRA  CHUND-

 )  :  (a)  and  (b).  No,  Sir.  The  Central
 Government  do  not  establish  libraries  in
 Universities  abroad.

 (ce)  Nosuch  proposal  is  under  considera-
 tion.

 Stoppage  of
 0  phere

 by  Mother
 Dairy  from ot  and  Haryana

 aii8,  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state  :

 (a)  whether  Mother  Dairy  has  stopped
 taking  milk  from  Uttar  Pradesh  and
 Haryana  the  traditional  supply  sources

 for  Delhi  for  ages  ;

 ‘(b)  whether  thisis  the  result  of  handling vover  of  DMS  tothe  common  Chairman
 of  Mother  Dairy,  who  is  also  ,  in  addition
 th:  Ciairman  of  AMUL,  NDDB  and  IDC;

 (e)  whether  milk  is  coming  to  Delhi
 ‘by  road  and  railfrom  Anand  and  Rajas-
 than,  at  high  cost  despite  use  of  special
 fow  fares,  blocking  traffic  for  essential
 and  emoloyment  oriented  industries;
 and

 (a)  w'iether  it  is  true  that  Mother  Dairy
 is  bring  supplied  WFP  Milk  powder  at
 है.  6.  Kg.  whereas  DMS  is  largely

 using milk  pow  ter  at  Rs,  t2/-  Kiz.  both  suppl
 by  ID

 THE  MINISTER  OF  AGRICUL.
 AND  IRRIGATION  (SHRI

 SURJIT  SINGH  BARNALA):  (a)  No,
 Bir.  Inorderto  meet  the  consumers
 Aemand,  the  Mother

 Larne  ry
 has  been  ob- iaing

 ‘milkfrom  Pradeshik  Cooperative
 Daisy.  Federation  of  U.P.  from  December,
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 till  Sept.
 ont!

 from  U.P»
 ws  rom  sana  rf  co
 corbumda’h  position 3  wupply  anil not.  a  o  sail
 Mother  Dairy.

 ©

 (b)  Does  not  arise.

 (०)  Since  it  has  not  been  possible  for  the
 States  of  U.P.  &  Haryana  to  supply
 adequate  quantities  of  milk,  Mother  ‘Dairy is

 ager  y a  of  milk.  from  Rajas- than  and  Gujarat  by  road  and  rail

 (d)_  No,  Sir.  S.M.P.  from  gift  supplies from  W.F.P.  ‘have  been  old  to  both  the
 dairies  at  the  same  price  of  Rs.  6.50  per
 Kg.  He  :  some.  allo  i
 have  also  been  made  to  DMS  by  Govt
 out  of  commercial  quota  at  the  pool  price of  Rs,  r2/-  per  kg.  Allotment  from  the
 commercial  quota  at  the  said  pool  price for  Mother  Dairy  has  also  been  begun  in
 the  last  year.

 Delhi  School  Teachers  Co-oprative
 Heuse  Building  Scciety

 2ii9,  SHRI  MAHI  LAL  :  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state  :

 (a)  the  action  taken  by  the  Registrar  of
 Cooperatives  to  remove  the

 gros
 irre-

 aie
 pointed  out  in  the  Audit

 ts,  1974-75,  3

 (b)  the  specific  reasons  for  which  the
 Registrar  of  Cooperative,  Delhi,  has  not
 sofar  got  conducted  the  audit  of  accounts
 and  working  of  the  DSTCHB  Society  for
 the  cooperative  financial  years  1975-76,
 1976-77,  and  19772783

 (6)  the  steps  taxen  by  the  Registrar  to
 check  and  prevent  the  gross  irsegularities committed  so  far  and  being  committed
 even  now  by  the  so-called

 peat
 Manag- Committee  of  the  DSTCHB  Society, declared  in  unfair  and  unjust  elections

 during  the  Emergency;  and

 (a)  the  date  by  which  Audit  of  the  said
 society  for  the  years  7975-70,  1976-
 ror78  would  ‘be  gor  completed  by  the
 Registar?

 THE  MINISTE
 क्रू  OF

 WORKS  AND
 HOUST  LY  ANDREHA-
 Bee

 १४  (SHRI  SIKANDAR
 ain

 as  = Report.  The  ive  Soci. city  wil
 ak  remedial फप  weve
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 (b)  and  (d)  Accounts  of  the  years  7  975-
 76  and  1976-77  have  already  been  allott-
 ed  for  audit  to  the  Charterted  Accountant
 who  has  reported  that  for  want  of  comple- tion  of  account  books  by  the  Society  he
 sould  not  complete  the  audit.  Accounts
 of  the  year  977-78  can  be  allotted  ©  after
 ‘ompletion  of  the  Audit  report  for  976-77.

 (c)  The  issue  of  membership  is  pending in  the  High  Court  and  therefore  election  of
 anew  Managing  Committee  will  depend on  the  directions  of  the  Hon’ble  Court.
 So  far  as_  alleged  irregularities  are  con-
 cerned  remedial  |,  action  to  be  taken  will
 depend  on  the  audit  report  that  may  be
 submitted  by  the  auditor  who  has.  been
 asked  toaudit  the  accounts  of  the  society.

 चीन  के  प्रतिनिधि  मंडल  के  साथ  चर्चा

 2120.  श्री  दयाराम  शाक्य  :  क्‍या

 कृषि  और  सिंचाई  मंत्री  यह  बताने  की  छुपा
 करेंगे  कि  5  सितम्बर,  978  को  चीन  के

 प्रतिनिधि  मंडल  द्वारा  उनके  मंत्रालय  के  अ्धि-

 कारियों  के  साथ  किन  विषयों  पर  चर्चा  की  गई
 और  तत्सम्बन्धी  ब्यौरा  क्‍या  है  ?

 कृषि  और  सिचाई  मत्री  (श्री  सुरजीत

 सिह  बरनाला)  अर्ध  मरू  उष्ण  कटिबांधीय  क्षेत्रों

 के  लिए  अन्तर्राष्ट्रीय  फसल  अनुसंधान  संस्थान,

 (आई  सी  आर  शाई  एस  ए  टी),  हैदराबाद

 (भारत  सरकार  के  अनुमोदन  से  स्थापित)
 से  यह  सुचना  प्राप्त  होने  पर  कि  क्षषि  विज्ञानियों

 का  एक  प्रतिनिधि  मंडल  आई  सी  श्ार  आई

 एस  ए  टी  का  दौरा  कर  रहा  है,  भारतीय  कुषि

 अनुसंधान  परिषद  (आई  सी  ए  आर)  ने  भारत

 सरकार  की  अ्रनुमति  से  इस  प्रतिनिधि  मंडल

 को  कुछ  आई  सी  ए  आर के  संस्थानों  तथा  कृषि
 विश्वविद्यालयों  का  दौरा  करने  का  निमनन्‍्त्रण

 दिया  ।  #षि  विज्ञानियों  का  एक  चार  सदस्यीय

 प्रतिनिधि  मंडल  एक  दुभाषिए  सहित  सितम्बर,
 978  में  भारत  पधारा  ।  उनके  रूकने  की

 अवधि  के  दौरान  इस  प्रतिनिधि  मंडल  ने  इस

 मंत्रालय  के  अधिकारियों  तथा  भारतीय  कृषि

 अनुस  घान  परिषद  के  विज्ञानियों  के  साथ  दोनों

 देशों  में  उन्नत  कुषि  अनुसंधान  तथा  विकास
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 पर  कई  दिनों  तक--जिसमें  5  सितम्बर,  978

 भी  शामिल  है,  सामान्य  विचार  विमर्श  किया

 तथा  कुछ  कुषि  अनूसंधान  संस्थानों  और  कृषि

 विश्वविद्यालयों  का  दौरा  किया  |  दोनों  ओर

 से  वैज्ञानिक  पत्न-पत्रिकाओों  का  आदान-प्रदान

 क्यां  गया  ।  चीनी  प्रतिनिधि  मंडल  ने  ज्वारः

 आजरा  तथा  मूंगफली  की  कुछ  किस्मों

 के  बीजों  के  नमूने  पेश  किए।  बदले  में,

 गेहूं,  चावल,  ज्वार,  मूंगफली)  तिल,  तोरिया

 तथा  सरसों  की  किस्मों  के  बीजो  के  कुछ  नमूने,

 जिनका  अनरोध  चीनी  प्रतिनिधि  मंडल

 द्वारा  किया  गया  था,  उनको  भेजे  जा  रहे  हैं  ।

 Know-how  for  setting  up  of  60997
 Gas  Plants

 2:2t,  SHRI  D.  AMAT  :  Will  the
 Minister  of  AGRICULTURE  AND  IR.
 RIGATION  be  pleased  to  state:

 (a)  whether  United  Nations  Interna-
 tional  Development  Organisation
 approached  the  Union  Government  to
 allow  Khadi  and  Village  Industries
 Commission  to  be  its  sole  contractors  for
 providing  know-how  and  equipments  to
 developing  countries  for  setting  up  Gobar
 Gas  Plants  ;  and

 (b)  ifso,  the  reaction  of  the  Government
 in  the  matter?

 THE  MINISTER  OF  AGRICULTU-
 RE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  (a)  Yes,
 Sir.  The  United  Nations  International
 Development  Organisation  approached  the
 Government  of  India  for  appointment  of
 the  Khadi  and  Village  Industries  GCom-
 mission  as  a  contractor  to  supply  the  goods
 and  services  needed  for  biogas  technology
 projectin  Upper  Volta.

 (b)  The  Union  Ministry  of  Industry
 has  intimated  the  Resident  Representa-
 tive  of  the  United  Nations  Development
 Programme,  New  Delhi,  that  the  Govern-
 ment  of  India  agree  to  United  Nations
 International  Development  Organisa-
 tion  proposal  for  appointment  of  KVIC
 as  a  contractor  to  supply  the  goods  and
 servicesfor  upper-Volta  project.
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 Gebar  Gas  Plants
 cite

 ‘SHRI  D  AMAT:
 SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI  t

 <  Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state  :

 ©
 the  number  of  Gobar  Gas  Plants  set

 the  Khadiand  Village  Industries
 Commission  (K  VIC)  during  the  1978  and

 (b)  the  location  of  each  plant?
 THE  MINISTER  OF  _AGRICUL-

 TURE  AND  _  IRRIGATION  (SHRI 8  IT  SINGH  BARNALA
 ४८५४ Site  i  and  Village  Industries  mission has  set  up  a  total  of  5879  gobar  gas  plants from  January  to  September,  1978,

 )  Information  regarding  location  of
 ant  is  collected  and  will  be
 on  the wath le  of  the  Lok  Sabha  as

 early  as  possi

 Report  of  Gujral  Committee

 atag.  SHRI  NATVERLAL  B.  PAR-
 MAR  :

 SHRI  C.K.  JAFFAR  SHARIEF;:
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 te  pleased  to  state  :

 (8)  when  the  Gujral  Committee  on
 the  Development  of  Urdu  was  set  up  when
 its  report  was  submitted  and  the  main

 ;  and

 (०)  the  reaction  of  Government  thercto  ?
 ‘THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI- “MATI_RENUKA  DEVI  BARKATAKI):
 (a)  and  (०)  The  Committee  for  Promotion
 of  Urdu  under  the  Chairmanship  of  Shri

 K.  Gujral  was  set  up  on  gth  May,  1972
 Thereport  of  the  Committee  was  submitted
 to  Government  on  8th  May,

 7! decision  has  been  taken  so  far
 -ernment  on  the  report  of  the  Committee.

 Drinking  water  projects  in  Rajasthan

 pir,  aarp  CHATURBHUJ
 the  ter  of WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITATION
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that
 opi

 level
 Bank  team  had  visited  than

 Written  Anewere  DECEMBER 4,  i970::.-.  Written  Answers  te  388

 recently  to
 =  5  the

 Ra.

 <r
 (b)  $f  so,  what  are  the  other.  Central

 agencies —  :
 financial  assistance  for

 (०)  when  the  project  will  be  pleted;
 and

 (d)  what  would  be  the  area  of  its  bene-
 fi

 THE  MINISTER  OF  WORKS  AND
 Hi
 HABILITATION  Par  enter  ian  ve BAKHT)  2

 to
 team  visited  Rajasthanin  October,  7970 tomakea  preliminary  study  ofthe  Projects
 for  rural  water  supply  (Rs.  :0g  crores)
 and  urban  water  supply  (Rs.  53  crores)

 The  State  Governmen
 been  advised  by  the  Government  of  India
 to  revise  the  Project  and  comply  with  cer-
 tain  requirements  sothata  viable  project
 could  be  posed  tothe  World  Bank  for  assist-
 ance.

 Setting  up  of  special  disaster  assistance
 programme

 2i25.  SHRI  SUKHDEV  PRASAD
 VERMA :  Will  theMinister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 tostate  :

 (a)  whether  in  view  of  the  flood  havoc
 in  most  of  the  States  in  the  country,

 are  idering  to  set  up
 disaster  ce  programmes  s0

 as  to  meet  the  future  needs  more  effective-
 ly  ५४०५५  encroaching  upon  plan  finance  ;
 an

 (b)  ifso,  the  salient  features  of  the  assis-
 tance  programme?

 THE  MINISTER  OF  AGRI-
 CULTURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA).  (a)  There
 is  no  proposal  to  set  up  “special  disaster
 assistance  programmes’

 (b)  Does  not  arise.

 Graats  to  Rao  Tula  Ram
 Delhi  towards  cost  of  eo

 aia6,  SHRI  SHYAM  SUNDAR
 GUPTA  :

 SHRI  MUKHTIAR  SINGH
 MALIK  ;

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  RE
 be  pleased  to  state

 whather  t  has  sofer  been  peld
 of  28778
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 towards  the  cost  of  ite  land,  building  and
 furniture,  etcy  oe

 (0)  whether  the  expenditure  incurred
 ont

 ०  annual  repair  of  building  has  not
 been  paid  by  U.G.C.  and  ifso,  the  reasons
 thereof  ;  and

 (6)  what  steps  Government  pro,  to
 aid  -

 make  payment  to  the  jege jt
 THE  MINISTER  OF  EDUCATION, SOCIAL  WELFARE  AND  CULTURE

 oe.
 PRATAP  CHANDRA  CHUND-

 ह) :  (a)  and  (b).  No  grants  towards
 ae

 of  land,  construction  of  college
 iiding,  or  annual  repairs  has  so  far  been

 sanctioned  by  the  University  Grants  Com-
 mission  to  the  College  as  neither  the  land nor  the  building  has  been  transferred  in
 the  name  of  the  Governing  Body,  as  per requirem:nts  laid  down  by  the  Commis-
 sion.  As  ‘on  account’  grant  of  Rs.
 38537.44  has,  however,  been  paid  to  the

 College  for  purchase  offurniture  and  office
 equipment  as  the  Commission's  share  of
 the  expenditure  on  those  items.

 (6)  Grants  from  the  Commission are  paid  to  a  college  and  not  to  a  Trust which  sets  up  the  colle lege.

 Refagees  ia  India

 दिधिए-  SHRI  HALIMUDDIN
 AHMED  Willthe  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state:

 -(a)  the  total  number  of  refugees  in India  as  yet;
 (b)  whether  Governmenthave  worked out  any  program n>  either  to  settle  them

 or  send  them  back  in  the  near
 future;  and

 (©)  if  m0,  the  details  thereof?
 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAND-
 AR  BAKHT):  (a)  Ason  90-11-1978, about  23,500,  families  were  awaiting resettlement.

 Settlement  amme  have  been
 weed  out  for  them,

 (6)  है (अ  is
 Lata  a

 to  progressively  settle
 ‘new  —

 tsfrom  former  East  Pakistan
 mainly  in  Dan  ya  extending  to

 ou
 1983.  The

 _
 are  ei

 88 are  to  be  closed
 hy  the  cod  of  the  year  1978-79.
 ‘Schemes  for  the  persona  from
 ‘West  Pakistan  in  piped  and  Gujarat have  been  sanctioned  to  be  imple  ed

 in  about  ३६०  $  years.  The  work  rela
 to  the  rehabilitation  of  Sri  Lanka  bed ates  will  continue,  ently  with  the
 actual  rate  of  repatriacion.

 News  item  entitled  “Indian
 Schoo!  Textbooks  Riddled  with

 Sexiem”
 2i28,  SHRI  SHIV  SAMPATI  RAM:

 Will  the  Minister  of  EDUCATION, SOCIAL  WELFARE  AND  CULTURE be  pleased  to  state  :

 (a)
 whether  his  attention  has  beenin-

 vited  to  a  news  item  which  a
 speared

 in
 the

 Bho  hsp  dat  i  bi  iad tember,
 978

 under  the  heading  “Indi
 hool

 Textbooks  riddled  with  sexiem”  ; an

 (b)  if
 rs

 the
 Lennie  oar)

 and  the

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 ee

 PRATAP  CHANDRA  CHUND-
 )  :  (a)  Yes,  Sir.

 (b)  The  press  report  states  that  there  is
 sex  biasin  the  language  school  textbooksin
 India.  The  Government  is  not  aware  of
 the  tools  and  techniques  used  by  the  author
 of  the  article  for  collecting  data  and,
 therefore,  cannot  offer  any  comments  on
 it.  However,  NCERT  has  included  sex
 bias  in  its  tools  of  evaluation  of  textbooks as  one  of  the  points  to  be  examined,  parti-
 cularly  in  language  textbooks,  The  Na- tional  Seminar  on

 iealietar  pobre  io
 in

 1078-76,  had  aleo  suggested  some  guidelines
 ae  "followed  by  the  authors  and  acade-
 micians  working.  on  textbooks.  NCERT have  advised  all  authors  and  academi-
 cians  working  on  their  textbooks  to  keep
 these  guidelines  in  mind.

 Heusen  allotted  under  Special
 Housing  Scheme  Of  D.D.A.

 2129.  SHRI  HARGOVIND  VERMA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  ber  of  persons  regi under  special  Housing  Scheme  in  Delhi
 who  have  been  allotted  houses  ;

 the  number  of  persons  out  of  them
 wie  have  taken  possession  of  the  houses;
 and

 ered

 2
 whether  complaints  in  regard  to

 detects  in  these  houses  have  been  receiv.
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 aka  are
 ong  ere

 and  if  so,  the
 nuniber  th

 ark  cf
 d  the  action  taken  by

 MINISTER  OF  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  {ont

 SIKAND-
 AR  BAKHT)  :  (a)  7

 b)  P
 egeasion

 letters  have  been  issued  to
 sage

 omen
 (c)  Complaints  regarding  seepage,  bad

 ‘ing  ,  white-washing  etc,  ate  sometimes
 received  and  the  concerned  Executive
 Engineer  is  directed  to  look  into  these  com*
 plaints.  In  vicw  of  this  no  separate  re-
 cord  is  being  maintained  by  the  Delhi  De-
 velopment  Authority  which  would  show
 the  number  of  complaints  received  so  far,

 Gram  Sewaks  Employed  in
 West  Benga.

 2130,  SHRI  SAKTI  KUMAR  SAR-
 KAR  :

 SHRI  M.  A.  HANNAN  ALHAJ:
 Will  the  Minister  of  AGRICULTURE

 AND  IRRIGATION  bce  pleased  tostate  :

 (a)  whether  in  the  recent  visit  to  flood
 affected  areas  of  West  Bengal  it  was  found
 by  the  officials  of  the  Ministry  that  a  num-
 ber  of  posts  of  the  gram  scwaks  and  other
 are  lying  vacant  in  the  State  ;

 (b)  ifso,  the  details  of  the  observation
 by  the  officials  and  the  cotamunica-

 tions  sent  to  the  State  Government;  and
 (6)  the  action  taken  upto-date  by  the

 State  Government  in  this  regard?

 THE  MINISTER  OF  STATE  INTHE
 MINISTRY  OF  AGRICULTURE  AND

 aA  TION
 SHRI  BHANU  PRATAP

 SIN  (a)  Yes,  Sir.

 (b)  In  certain  blocks  affected  by  flood
 it  was  found  that  al  number  of
 vacancies  existed  in  therarks  of  the  VLWs
 and  Agriculture  Extension  cers,
 It.was  reported  by  the  local  cflicers  that
 postings  have  been  but  there  was
 some  delay  in  the  c Fectje:

 qe
 matter  was  brought  to  thenotice

 of  the  State  Government  during  the  dia-
 cussions  and  by  a  recent  communication

 pe
 the  Ministry  of  Agriculture  and  Ir-

 DECEMBER  4,  978

 Ofsice
 aha

 36
 म्

 सुट््ें,
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 Central  Teamto  Flood  Affected
 Areas  of  ‘West  Bengal

 amar  SHRI  SAKTI  KUMAR a
 SARKAR  :

 SHRI  C.  K.  CHANDRAFPAN  $
 Will  the  Minister  of  AGRICULTURE

 AND  IRRIGATION  be  pleased  to
 state  :

 (a)  eth:  Central of
 teams  visited  West  Bengil  alter  the  recent
 flood:

 (b)  if  the  composition  of  the
 Central  teams  areas  visited  date-wise  ;
 and

 (c)  the  details  of  the  reports  submitted
 by  these  teams  and  the  action  taken
 up-to-date  on  the  basis  of  their  reports  ?

 THE  MINISTER  OF  AGRICUL-
 TUR  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :(a)  Yes,
 Sir,  The  Central  Teams  visited  the  State
 of  West  Bengal  three  times.

 (b)  The  first  and  second  teams  con-
 sisted  of  the  representatives  of  the  Plan-
 ning  Commission,  Department  of  Agri-
 culture,  Ministry  of  Finance,  Depart- ment  of  Health  and  Department  of
 Irrigation.  The  third  team  consisted
 of  representatives  of  Plannirig  Comsdission
 Ministry  of  Finance,  Department  of
 Irrigation  and  Department  of  Agricul- ture

 During  the  first  visit  from  369-78  to
 ११7

 the  team  visited  Malda  and
 rshidabad  dsitricts.  During  the

 second  visit  from
 ato  78  to

 34 the  team  visited  the  of  Hoey
 arenes

 and  Howrah
 ५0  é it  between  Tg-10-  a

 ae  be
 8

 the  tcamasurveyed  ‘the  flodd-alfected
 afeas  by  air  and  by  road  and

 bree the  districts  of  Murshidabad  ari  burn.

 ©
 On  the  basis  of  the  r

 ‘cams  and
 Committee  on  Relfef,  ie  प्  gel assistance  of  Rs

 86.98
 crores  has  bees

 diture  necessitated  by

 The  trad



 393  Written  Answers  AGRAHAYANA  I3,  900  (SAKA)  Written  Answers

 Work  donein  Area  under  Rivers
 Brahmaputra,  Subanshri,  Delang
 and  Bhorali  for  holding  River  Wate

 2132.  SHRI  SAKTI  KUMAR
 SARKAR  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  detail
 investigations  for  multipurpose  strong
 projects  on  Subanshri  and  Delang  have
 already  been  taken  up  by  the  Assam
 Government  ;

 (b)  if  so,  the  details  thereof  and  the
 work  done  up-to-date  in  this  regard  ;

 (c)  the  details  of  the  work  done  up
 to  date  in  the  area  under  the  rivers,
 Brahmaputra,  Subanshri,  Delang  and
 Bhorali  for  the  purpose  of  holding  the
 rolling  waters  and  generating  by  dro-
 electrical  powers  ;  and

 (d)  the  details  of  the  projects  under-
 taken  up  to  date  in  these  states  ?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)_:  (a)
 The  investigations  for  the  multi-purpose
 projects  on  Subanshri  and  Delang  are
 being  carried  out  by  the  Brahmaputra
 Flood  Control  Commission  of  Assam.

 (b)  to  (d).  Field  investigations  are
 being  carried  out  in  respect  of  hydrolo-
 gical  observations,  topographical  surveys,
 reconnaisance  geological  survey  of  the
 dam  sites  and  reservoir  areas,  siesmolo-
 gical  studies,  availability  of  construction
 materials.  Studies  are  also  being  carried
 out  on  various  alternative  layouts  and
 heights  of  dam,  etc.  to  establish  feasible
 and  economie  projects.

 Investigations  for  the  Kameng  Hydel
 Project  in  the  Jia  Bhareli  Basin  have  been
 substantially  completed  and  a  feasibility
 report  prepared  earlier  is  being  revised.

 All  three  Project  sites  are  located  in
 Arunachal  Pradesh.

 Representation  from  SC  &  ST  Gov-
 ernment  ofIndia  Press  Employees
 Welfare  Association  Maya  Puri,

 New  Delhi

 233.  SHRI  MAHI  LAL  :  Will  the
 Miiister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  he  has  received  a  re-
 presentition  from  the  General  Secretary,
 Schedulid  Castes  and  Scheduled  Tribes

 3296  Li—7
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 Government  of  India  Press  Employees’
 Welfare  Association  (Regd.)  Maya  Puri
 Ring  Road,  New  Delhi  regarding  atro-
 cities  being  inflicted  on  and  intimi-
 dation  of  Harijan  Employees  in  the  Press;

 (b)  if  so,  the  grievances  or  difficul-
 ties  raised  or  pointed  out  in  _  the  said  re-
 presentation  which  are  being  faced
 by  the  employees  of  these  communities;
 and

 (c)  the  stepstaken  or  being  taken
 to  mitigate  them  ?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  :  (a)  Yes,  Sir.

 (b)  Itis  allegedin  the  representation
 that  three.  Harijan  employees  of  the
 Press  were  suspended  and  implicated
 in  false  disciplinary  proceedings.  On
 investigation,  it  was  found  that  the  dis-
 ciplinary  proceedings  were  initiated
 against  the  three  employees  for  assaul-
 ting  the  Caretaker  of  the  Press  who  also
 happens  to  be  a  Harijan.

 (c)  :  Onconsidering  the  represen-
 tation  the  suspension  orders  were  with-
 drawn  and  the  three  officials  were  rein-
 stated.  The  departmental  inquiry  isin
 progress.

 दिल्‍ली  के  गेर  निषिद्ध  क्षत्रों  के लिए  सतकंता

 दस्ता

 2i34.  श्री  गंगा  भक्त  सिह:  क्या

 निर्माण  और  आवास  तथा  पूति  और  पुनर्वास
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  दिल्‍ली  में  उन

 क्षेत्रों  में,  जो सरकारी  विशिष्ठ  क्षेत्रों  में  सम्मिलित

 नहीं  है,  इस  बात  पर  नजर  रखने  के  लिए  कि

 सरकार  की  अनुमति  के  बिना  गैर  निषिद्ध  क्षेत्रों

 में  मकानों  का  निर्माण  न.  हो,  एक  सतकंता

 दस्ता  गठित  किया  है,

 (ख)  यदि  हां,तो  तत्संबंधी  बूयौरा
 क्या  है  और  यदि  नहीं,  तो  उसके  क्या  का  रण

 है,  ;  और



 395  Written  Answers  DECEMBER  4  1978  ~  Written  Anewers  796

 (ग)  गैर  निषिड  क्षेत्रों  में  मकानों  को
 न  बनने  देने  के लिए  सरकार  के  द्वारा  क्‍या
 कदम  उठाये  जा  रहें  हैं  ?

 *  निर्माण  शौर  प्रावास  तथा  पूति  शझौर
 मुनर्ास  मंत्री  (थी  सिकन्दर  बचत]:  (क)  से
 (ग):  दिल्‍ली  में  निषिद्ध  अथवा  शभ्रनिषिद्ध

 क्षेत्रों  का  ऐसा  कोई  सोमांकन  नहीं  है  ।  दिल्ली
 बिकास  प्राधिकरण,  दिल्‍ली  नगर  निगम  और
 नई  दिल्‍ली  नगरपालिका  श्रपने  भपने  क्षेत्रों  में
 मास्टर  प्लान  भ्रयवा  क्षेत्रीय  विकास  परियोज-
 नाझों  या  भवन  निर्माण  उप  विधियों  के  किसी
 भी  प्रावधानों  का  उल्लंघन  करके  किए  गए
 झनधिकृत  निर्माण  पर  ध्यान  रखते  हैं

 Adalt  Literacy  Programme

 2135.  SHRI  GANGA  §BHAKT
 SINGH  :  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  ,WELFARE  AND
 CULTURE  be  pleased  to  state  :

 (a)  the  illiterate  population  in  the
 country  (State-wise)  and  the  number

 é
 males  and  females  among  them,  separa-

 tely  5

 {b)  the  State-wise  break  up  of  funds
 spent  on  adult  literacy  programmes  dur
 ing  1977-78  and.  978-79  as  against  the
 funds  spent  during  1976-77  ;  and

 (०)  the  expenditure  proposed  to  be
 incurred  on  this  account  in  Uttar  Pradesh
 during  1979-80  ?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  A  statement  showing  the  number
 of illiterates  of all  age-groups,  scx-Wisc,
 according  to  ‘1971  Census  In  various  States}

 ye"
 Territories  is  attached  (Statement

 (b)  Astatement  showing  amounts
 provided  in  the  State  Budget  for  Adult
 Education  during  1978-79  is  attached
 (Statement  IT).

 During  the  years  1976-77  and
 1977-78,  almost  all  —  States/Union  Terri-
 tories  have  been  budgeting  their  expendi-
 ture  on  adult  education  programmes  un-
 der  the  Head  “Other  Educational  Pro-
 grammes”  and  no  separate  provision  for
 adult  literacy  have  been  indicated  in
 the  State  Budgets.

 (c)  The  expenditure  proposed  to  be
 incurred  on  adult  literacy

 progr
 ammes  in

 Uttar  Pradesh  during  r979-80  has  not
 been  determined  as  yet.

 STATEMENT—I

 Statement  showing.  the  illiterate  population  ip  the  country  (of  all  age-gronps’,  State-wise
 and  the  number  of  males  and  females  among  them,  separately,  based  on  7977  Census.

 s.  No.  State,  U.  Ts.  Illiterate  Male  Female
 ‘  Population

 z  2  3  4  5

 INDIA  .  «  +

 s,  Aadhra  Pradesh

 2.  Asam*  .  .  .

 3.  Bihar  :

 ro  Gujarar  :

 §.  Haryana  .

 ee  tree  ete

 986,744,690  172,005,865,  214,798,825,

 »  —  92,613,043,  14,705,966  18,107,677

 10,661,978  419520498  700,80
 450115,756  20,007549  2B,  108,207

 +  195142,287  488,746  9,709,491

 —-7:937,629  94374834  =  8,968,795,
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 Himachal  Pradesh

 Jammu  &  Kashmir  .
 Kerala

 Madhya  Pradesh

 Maharashtra

 Maaipur

 Meghalaya.

 Mysore  .

 Nagaland

 Orisa

 Punjab  -

 Rajasthan

 Sikkim

 Tamil  Nadu  न

 Tripura

 Uttar  Pradesh

 West  Bergal

 Asdamar  &  Nikohar  Isl.

 Ar  imachal  Pradesh

 Chandigarh  .

 Dadra  &  Nagar  Haveli

 Delhi.  .  न

 Goa,  Damin  &  Diu

 Lakshadweep

 edioeny  ie

 2,3542609  4,093,765,
 81758)668  —,800,655
 8,449  303,  $:533755.

 $2,431085,  14438,679

 32,659,627  12,758,272

 719,663,  292,292

 7939387  343  795

 20,063,887  8,740,537

 374:93t  179493,

 16,199,216  6,833,277

 8,988,937  43325234

 20,851,513,  9,608,948

 172,613,  84,083

 24,942,775,  10,044,238

 ¥,074,260  4797०9

 69,  167,276  32,204,096

 29,600,272  —9,404,096

 64,942  33,867

 474  720  206,455

 98,880  48,585

 63,065  28,585

 t,  164,003  879,247

 473907  197,096

 17,921  6,997

 254,649  ‘101,261

 5,950,844,
 4,958,013
 42935548

 17,992,856

 77974  855

 4275373

 970,  392

 11,323,359.

 £95,508,

 953855999,

 4,656,703

 1,242,565,

 88,530

 14,898,537

 5959258

 36,963,064

 16,196,376

 92,075

 208,265

 50,205,

 34,289

 944,846

 76,871.

 10,924

 153,988

 *Includes  Miso  district,  now  constituted  ७  Union  Territory  of  Mizoram.
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 Statement—II

 Statement  showing  amounts  provided  in  the  State  Budget  for  Adult  educatim  during  1978-79.
 (Rs,  in  lakhs’

 3  No.  State/Union  Territory  Amounts  provided  in
 the  State  budget  for
 Adult  Educatioz.  (1978
 4979)

 t.  Andhra  Pradesh  8.०5
 a  Assam  27.69
 4  Bihar  70.00
 e  Gujarat  59.00
 a  Haryava  20.00

 6.  Himachal  Pradesh  6.34
 7.  Jammu  &  Kami:  i4.00
 8  Karnatakay  23.80
 g.  Keral.  90.00

 10  Madhya  Pradest  2  हे  79.79
 tt.  Metharashtra  .  6.97
 ig.  Manipur  3657
 13.  Meghalaya  6.40
 4०  Nagalaad  6.45
 i5.  Orissa  है  22.09
 16.  Punjab  11.56
 ॥7:..  Rajastha:  3r.00
 18.  Sikkim  3.00
 19.  Tamil  Nadu  मु  25.00
 ao.  Tripura  १5.0०
 ar.  Uttar  Pradesh  डे  323.75
 22;  West  Bougal  .  33.36
 23.  A.  &N.  Islinas  .  0.70
 ay.  Arunachal  Pradesh  .  2.09
 ay.  Chandigarh.  द  .  2,10,
 26.  Dadra  &  Nagar  Haveli  0.20
 द  Delhi  66.00
 28.  Goa,  Daman  &  Diu  .  9.50
 2g.  Lakshadweep  नि  0.77
 go.  Mizoram  *  .  4.00
 gi.  Pondisherry  3.03
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 fe में.  सरकारी  आधास  ीनि  बाले
 कर्मेचारियों  की  प्रेतिश्तितीं

 (2136.  भी  कगा  wer  fee:  क्‍या

 मंत्री  यह  बताने  की  कृपा  करेंगे कि  :

 (क)  दिल्ली  में  कितने  प्रतिशत  केन्द्रीय
 सरकारी  कमंचारियों  को  सरकारी  अावास
 दे  दिए गए  हैं  शौर  कितने  फ्रलिसत  को  अभी
 दिए  जाने  बाको  हैं  तथा  उन्हें  सरकारी  झावास
 कब  तक  दे  दिए  जाएंगे;  और

 (ख)  क्‍या  सरकार  ने  श्रेणी-4  तथा
 श्रेणी-  3  के  कमंज्यरियों  को  शी  ध्ता  से  प्रावास
 प्रदाभ  करने  का  कोई  कार्यक्रम  तैयार  किया
 है  भौर  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  और
 यदि  नहीं,  तो  इसके  कारण  क्या  हैं  ?

 निर्माण  शोर  भ्ावास  तथा  पृति  शौर
 पुमर्वास  मंत्री  (भ्री  सिकन्दंर  बचत] :  (क)
 दिल्‍ली/नई  दिल्‍ली  में  सामान्य  पूल  वास  के
 लिए  पात्र  कर्मचारियों  के  42.  प्रतिशत  को
 वास  उपलब्ध  कराया  जा  चुका  है  प्रौर
 57.9%  को  जभी  वास  दिया  जाना  है  ।
 इस  समय  यह  बताना  संभव  नहीं  है  कि  किस
 तारीख  तक  सभी  कर्मचारियों  को  बास  दे  दिया
 जाएगा  1  तथापि,  सरकार  ने  पभ्रगले  तीन  वर्षो
 के  दौरान  15,300  ब्वार्टरों  का  निर्माण,
 करने  का  एक  त्वरित  कार्यक्रम  आरम्भ  किया
 है  t

 (ख)  प्राबंटन,  कमंचारियों  की  श्रेणी
 के  आधार  पर  नहीं  किया  जाता  अ्रपितु  कमें-
 चारियों  को  परिलेब्धियों  के  झाधार  पर  किया
 जाता  है  v  ग्रुप  'सी'  (श्रेणी)  और  ग्रूप
 'डी'  (श्रेणी  IV)  कर्मचारी  'ए',  'बी'  भौर
 ग्सी  टाइप  के  क्भार्टरों  के  पात्र  हैं।  त्वरित
 कार्यक्रम  में  टाइप  ए  के  i000  क्वार्टर,
 टाइप  'बी'  के  5000  क्वाटेर  हर  ठाइप  सी”
 के  orgo  क्वाटेर  बनाने  का  प्रस्ताव  है  |

 SOCIAL
 (DR.  PRAT,

 Conversion  of  Teen  Mert!  Nebra Memorial  Heuse  inte  Prime  Minister

 arg.
 PROF.  P.  G.  MAVALANKAR  : Will  the  Minister  of  WORKS  AND  HOU- SING  AND  SUPPLY  AND  REHABILI- TATION  be  pleased  to  state  :

 (a)  whether  Government  Propose  to convert  the  present  Teen  Murti  Nehru Memorial  House  and  premises  into  the official  residence  of  the  Prime  Minister as  it  was  earlier  for  years  ;
 (b)  if  so,  when  and  how  3  and
 (c)  if  not,  why  not  ?
 THE  MINISTER  967  WORKS  AND HOUSING  AND  SUPPLY  AND  REHA- BILITATION  (SHRI  SIKANDAR BAKHT):  (a)  to  (c).  The  building-is  under the  administrative  contro!  of  Minister  of Education  (Department  of  Culture) which  is  using  it  for  the  Jawaharlal  Nehru Museum  and  library.  “The  questiln  of

 making  alternative  use  of  the  building  will arise  after  the  Department  of  Culture decides  to  vacate  the  premises.

 Book/Test  Books  Banned  or  Pres- ortbed

 2138.  PROF.  ए,  G.  MAVALANKAR  ; Will  the  Minister  of  EDUCATION SOCIAL  WELFARE  AND  CULTURE be  pleased  to  state  :

 (a)  whether  there  are  any  books  and/or textbooks  banned  or
 Seeserited  by  the

 oo
 during  the  years  977  and 3976  5

 (०)  if  ४०,  full  facts  thereof  ;
 (c)  reasons  thereto  ;  and
 (d)  main  indication  of  Government's guidelines,  if  any,  in  this  regard  ?

 THE
 bay  by

 OF  D
 00 ‘ARE  AND  URE ‘AP  CHANDRA  CHUNDER);

 (a)  to  (c),  No,  Sir,  However  the  Cen-
 Ode

 ee  of
 Setondary  B#ication a

 India’  by  Prof,  R.S.  Sharma,  published

 ‘X  Clases  as  they  contained  materiel  un suitable  for  adolescent.



 203

 (a)  Tas  guidelines  have  bean  evolved
 by.  NCERT  with  a  view  to  propagating ssase  of  national  integration  among  the
 school  going  students  and  also  to  identify
 th:  material  and  the  approach  which  may

 irectly  or  indirectly  perpetuate  untou-
 chability,  comn  reli-
 gious  intolerance,  lingui  reytonal’
 chauvinism,  etc.  The  intention  is  to’
 advice  schools  against  prescribing  such
 books.

 D:patiag  Asade  nicians  and  Professors
 to  Iateraational  Conference

 2139.  PROF  P.  6.  MAVALANKAR  :
 Will  the  Minister  of  EDUCATION,
 SOSIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a)  whether  Government  sent  or  depu- ted  one  or  more  academicians  and  profes-
 sors  to  one  or  more  international  confe-
 reace  during  the  years  977  and  1978  ;

 (b)  if  so,  full  details  thereof,
 giving

 names,
 designations,  qualifications  and  ९९०९५ rience  of  such  academicians,  etc.  who
 visited  which  countries  for  what  assign-
 ments  and  conferences  ;

 (c)  whether  Government  met  their  full
 or  partial  expenses  ;  and

 (d)  if  so,  facts  thereto  ?

 THE  MINISTER  OF  EDUCATION
 AND  SOCIAL  WELFARE  AND  CUL.
 TORE  (DR.  PRATAP  CHANDRA
 CHUNDER)  (a)  to  (d).  The  information
 is  bing  collected  and  will  be  laid  on  the
 Table  of  the  Sabha  in  due  course.

 Written  Answers  DECEMBER  41978  Written  Anewers.  ०  204  -

 Grants  te  lastiontes  of:  Histerignl
 Studies,  Calcutta

 2i40.  PROF.  p.G.  MAVALANKAR
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state  a

 (a)  whether  Government  have  given
 financial  grants  by  way  of  outright
 assistance  or  loan  to  the  Institute  of
 Historical  Studies  Calcutta,  during  the
 years  1976,  977  and  3970  ;

 (b)  if  so,  fall  details  thereof,  year-wise;

 (९)  whether  the  Institute  has  reques-
 ted  for  continued  and  enhanced  financial
 assistance,  particularly  for  its  project
 of  National  Biography  Dictionary  vo-
 lumes  ;  and

 (d)  if  s0,  Government's  response  thereto?
 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER)
 (a)  to  (d).  The  following  grants  have
 been  given  to  the  Institute  of  Historical
 Studies,  Calcutta  during  the  years  1976,
 3977  and  39798  fae

 Year  Purpose  of  Grant  Amount  released

 1976-77  »  General  Maintenance  grant  7  «©  -  Rs.  5,000/-

 t977-78  =.  .  General  Maintenance  grant  .  Rs.  ey
 2.  Special  Publication  grant  7  Rs,  15,000/-

 ‘onal
 Bogrphy  Proje

 NY  a  so,.00

 797879  %  General  Maintenance  grant  .  ee  »'  ORS  115,000/-
 7

 a  Special  Publication  grant  re  vs  soot

 3६  Grant  for
 Suph Biography  Project  .

 t
 द plementary  Dictionary  of  Nationa!
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 ae
 total  grant  of  Rs.

 BPs
 lakhs  has  al-

 been
 ?  ved  upplementary

 Dictionary  of  National  Biography  Pro-
 ject  out  of  which  Rs.  90,000/-  has  been

 leased  in  two  instal  and  four  ins- talments  of  Rs.  40,000/-  each,  will  be  re-
 leased  in  four  years.  No  request  for  en-
 hancement  or  continued  financial  assis-
 tance  geen

 for  the  Dictionary  of
 National  Biography  Project  has  been
 received.

 Rekablilitation  of
 Tenet

 ladesh  Refages in  De!

 2747.  SHRI  SUKHDEV  PRASAD
 VERMA  :  Will  the  Minister  of  WORKS
 AND  HOUSING  &  SUPPLY  AND
 REHABILITATION  be  pleased  to  state  :

 ;  (a)  hr
 it  is  a  fact

 ae
 l

 — o  ai  ioe
 of  the rahe en  t

 Pakista  now  ladesh,  in  Delhi  are
 yet  to  be  given  a  plot  of  land  each  in  East
 Pakistan  Displaced  Persons  Colony
 (Chittaranjan  Park),  New  Delhi;

 athe
 the  total  number  thereof  and
 of  action  taken  to  increase  the  num-

 ber  of  plots  of  land  in  the  area  in  accor-
 dance  with  Government  assurance  given to  these  perwns  on  this  count  caclicr;

 {c)  whether  during  the  last  lottery
 scheme  conducted  by  the  then  Depart-
 ment  of  Rehabilitation  only  about  00
 such  app

 licants  out  of  many  could  be
 ailotted  lands  in  the  said  area;  and

 (d)  if  so,  what  alternative  efforts  have
 been  made  to  rehabilitate  all  of  these

 displaced  persons  in  Delhi  ? regial

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKANDAR
 BAKHT)  (a)  and  (b).  The  scope
 of  the  scheme  for  the  allotment  of

 ony in  Chittaranjan  Park
 alo  COLON in  Delhi  has  already  been  fully  availed

 of.  There  is  no  pi  to  increase  the
 number  of  plots  nor  was  any  assurance
 given  in  this  regard

 (c)  During  the  last  lettery  held  in
 ae I998,  the  remaining  82  plots  (including

 two  recently  cancelled)  were  allotted.

 ७)  Boes  arise  view  of  the
 oe  Sint  tw  Ge

 clr

 Probe  into  Breaches  of  DAMS Affected  by  Floods  in  West
 Bengal  and  Bihar

 (2142,  SHRI  SUKHDEV  PRASAD VERMA  :  Will  the  Minister  of  AGRI-
 pet

 &  IRRIGATION  be  pleased state  4

 (a)  whether  the  Central  Government
 have  ordered  a  probe  into  the  causes  and
 circumstances

 ponies
 to  the  breaches of  the  various  dams  a!  by  the  recent

 a
 in  the  State  of  West,  Bengal  and art

 (b)  whether  the  floods  could  have been  checked  had  the  operating  official of  various  dams  and  barrages  been  care- ful  about  it  ;

 (c)  the  total  amount  of  losses  suffered these  dams  and  barrages  by  the  floods  ;

 (8)  action  bein  to  check  the
 vecurrence  of  wach  ‘rope  st

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  (a) to  (d).  On  the  request  of  the  West
 Bengal  Government,  a  Technical  Com-
 mittee  has  been  set  up  by  the  Central
 Government  to  go  into  the  causes  of  the
 damages  at  Ly

 “ce
 dam  and  Tilpara

 barrage  gal  during  the  recent
 floods,  and  to  suggest  suitable  remediable m  The  is  to  give  ite

 Shum  ‘Population  in  Delhi

 2448.SHRI  SUKHDEV  PRASAD
 VERMA  :  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state  ३

 (a)  whether  Government  have  recently made  an  assessment  in  regard  to  the  slum

 Fognlation:
 in  the  Union  territory  of  Delhi

 an

 (०)  ‘ifto,  the  steps  Government  pro-
 pose  to  take  for  improvement  of  such
 slums  in  Delhi  ?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR

 (a)  and  (b).  No  such  survey
 has  been  conducted  in  the  recent  Pret
 However,  it  is  estimated  that  about

 |
 a0

 lakh,  persons.  live  in  the  notified  Slam
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 Aveasin  Delhi,  The  following  steps  are
 being-taken  in  this  regard

 (i)  Improvement  of  private  katras
 situated  in  slum  areas  by  issue
 of  notices  ह  4(i)

 oe
 Areas

 Impr.  )
 Act,  3  956.

 (ii)  Provision  of  amenities
 aie brick  paving  of  —  lanes/paths,

 community  type
 peel  d

 blacks, water  supply  thr  hand
 pumps/water  hydrants,  opoa
 surface  =  drains/sewers,  street
 lighting

 ete.  under  the  scheme of  Environmental  Improvement of  Slum  Areas.
 (iii)

 Be  ogg
 of  Shum  Areas

 modation  to  the  Sum  dwellers  in
 the  newly  built  tenements  at  the
 outskirts  with  better  facilities.
 i2,67:  tenemenis  have  already been  constructed  and  _  allotted.
 1,384,  tenements  are  nearing pletion  and it  is  proposed  to
 take  up  for  construction.another
 t,908  tenements  during  the
 current  financial  year.

 Progress  in  Rural  Housing

 कक,
 SHRI  JYOTIRMOY  BOSU  :

 ह../.' क  the  Minister  of  WORKS  AND
 Hi

 Pyeng
 AND/SUPPLY  AND  REHA-

 BILITATION  be  pleased.to  state  :

 (a)  total  ber  of  b  planned  to be  built,  State-wise  under  the  rural  hous? scheme  during  the  year  1977-78  and  coal amount  of  moncy  sanctioned  for  the
 Purpose  ;

 (b)  total  amount  actually  Spent
 and  total  numberof  houses  actually built  during  the  said  year  ;

 (c)  total  ioned  and
 disbursed  to  date,  State-wise,  under this  scheme  during  the  current  financial
 year  ;

 (dy  total  number  of  houses  planned  to be  built,  State-wise  during  the  current financial  year  ;  and
 (e)  factors  responsible.  for  slow  pro-

 me  of  the  scheme  ?  ™

 THE  MINISTER  OF  WORKS  AND HOUSING  AND  SUPPLY  AND  REHA- BARE
 ON  (  on  SIKANDAR BAKHT)  (७)  to  (०),  There  are  two  rural

 housing  schemes,  viz.,  Village  Housing
 of  eum

 Scheme  and  Scheme  for  Provision
 of  House-sites  to.

 —
 Workers  ia
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 their  tives  for  construction  and
 ieporectant

 Of  houses
 4

 to  a  maximum of  5,000  per  house.  The  latter  scheme
 baht  house-sites  free  of  cost  to  land- ह... उ  workers  in  rural  areas  who  do  not  own
 a  housesite  or  a  built  up  house  or  hut on  land  of  their.own.  Both  of  these
 schemes  are  in  State  Sector  and  as  such  are.
 being  implemented  by  the  State  Govern-
 ments.

 2.  Central  financial  assistance  for  all
 State  Sector  Projects,  including  housing, is  released  to  the  State  Governments  in
 the  shape  of  ‘block  loans’  and  ‘block
 grants’  without  their  being  tird  to  any rticular  sch  or  head  of  develop: The  State  Governments  arc  free  to  utilise
 funds  for  various  State  Sector  programmes
 according  to  their  priorities.

 3.  The  Central  Government  do  not
 have  information  regarding  (i)  the  num- ber  of  houses  planned  to  he  built  during
 1977-78  and  current  financial  ycar  by  the
 State  Governments,  (ii)  the  number  of
 hi  Hy  built  during  1977-78,  and
 (ii)  the  amount  actually  spent  during
 1977-98.

 Irrigation  Projects  In  Chhotanagpur
 2t45.  SHRI_A.K.  ROY  :  Willthe  Mi-

 nister  of  AGRICULTURE  &  IRRIGA-
 TION  be  pleased  to  state  :

 (a)  the  number  and  details  of  medium
 and  minor  irrigation  projects  undertaken
 or  proposed  to  be  undertaken  in  Chhota-
 nagpur  Area  ;

 (b)  whether  the  Projects  are  runni
 sluggishly  despite  availability  of  fund tu
 from  the  State  and  Central  Governments
 with  great  dissatisfaction  of  the  people  ; and

 (c)  the  action  taken  by  Government
 to  introduce  and  improve  medium  and
 small  Projects  in  the  interest  of  the  com-
 mon  people  ?

 THE  MINISTER  OF  AGRICUL~
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  (a)  to
 (ce).  Theinformation  about  the  number
 and  details  of  irrigation

 cia  A in  Obhotanagpur  area  के  given the  statement  laid  on  the  Table
 of  the  House.  [Placed  in  library  see  No. LT-2966/78.}  The  potenti.  ities  तपिंत्स-
 gation  development  in  Chhc’  nagpur  are
 comparatively  less  as  surface  ater  availa-
 ble  inthis  segion  is  limited  hile  ground wr

 2008०
 tial  ‘is  also  wa  aceoumt

 of  .hard.rock  terrain,  heless,  the.

 Lente  ———  oe  acc  Pa  bend ‘igh  priority  to  dev  ent  of  irriga!
 in  the  backward  and tribal  areas”  like  . Chhotanagpur  area.
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 Grants  for  Comuraetty  Taube.  Wells ia

 2t46.  SHRT  ISHWAR  ‘CHAUDHRY
 Willthe  Minister  of  GULTURE
 AND  IRRIGATION  be  pleased  to  state  :

 (a)  Wasther  the  Bihar  =  Government
 have  approached  the  Union  Govern-
 ment  to  provide  grants  for  installing  cdm:
 munity  tubewells  in  that  State  :  and

 (b)  if  so,  the  details  regarding  the
 assistance  given  by  the  Central  Governt-
 ment  to  frat  State  during  the  last  (wo
 years  ?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)-(a)  :
 No,  Sir.  The  Bihar  Gove.  have  not  appro-
 ached  the  Union  Government  to  provide
 grants  for  installing  comunity  tubewells
 in  that  State  during  the  last-two  years.

 (b),  Does  not  arise  in  view  of  (4)  above

 Plea  for  Take-over  of  Flood  Control
 and  Erosion  under  Gandak

 and  Kosi  Projects
 SHRI  ISHWAR  CHAUDHRY  ;

 wil  Minister  of  AGRICULTURE
 &  IRRIGATION  be  pleased  to  state  :

 (a)  whether  Bihar  Government  has
 decided  to  set  upa  high  level  experts team  to  work  out  a  feasibility  study  for

 acketting’  «the  Ganga  from  Buxar
 wastream  (७  Farasia  ;

 (b)  whether  the  Bihar  Government
 has  2p  proached  =the  Central  Government
 regarding  the  Gandak  Control  Board  and
 reached  a  consensus  in  its  recent  meeting thac  the  Gentre  should  take  over  flood
 control,  drainage  and  crosion  side  of  the
 Gandak  and  the  Kosi  projects  ;  and

 (2)  if  so,  the'reaction  of  ‘Central  Go-
 vernment  in  this  regard  ?

 THE  MINISTER  OF  AGRICUL.
 TURE  AND_  IRRIGATION  (SHRI
 SURJIT  -SINGH.  BARNALA).  :  (a)
 During  the  5th  meeting  of  Ganga  Flood
 Conwol  Board  held  at  New  Delhi  on
 31,8,1978  the  problem  of  bank  erosion
 oe  oe

 wis  disnumed  when
 wie lec!  t.  far  preparing  8  comprchen- , sive  plan  of  anti-eraion  Ssan  for  the:

 Ganga,  the  Uttar  Pradesh,  Bihar  -and  West
 engal  Governmentx  would  furnish  neces.

 sally.  date  to  tie  Genwal  “Water  &  :Power:
 Researeh  Station,  Poona  for  carrying  out

 EMfect  of  In  -buile  Stability  of  ह.)
 eulture  on  Vagaay  of  Weather

 2148.  SHRIA.R.  BADRI  NARAY  AN:
 SHRI  R.V.  SWAMINATHAN:
 SHRI  आए.  CHANDRA-

 SHEKHARA  MURTHY  :

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  tw  state

 (a)  whether  Indian  Agriculture  have
 achieved  an  in-built  production  stability
 and  now  unfavourable  weather  cannot  play havoc  with  the  overall  national  output;

 (b)  ifso,  how  far  this  is  true  ;

 (c)  the  factors  responsible  in  achi  s this  stability  ;  and

 (a)  whether  they  are  permanent  one  ?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  (a)  ०
 (a)  Over  the  years  Indian  Agriculture

 slowly  gaining  in  stability. Production  of  rice  and  wheat  which  are
 the

 at?  major  haa  bg
 the  country  has

 nerally  n  steady.  For  example,
 or  the  severe  cyclone  in  Andhra  pan!  wot
 1977,  vice  production  in  that  State  was
 eae

 than  in  the  previous  year.  It
 however,  oe  pre  ature

 to  say  that
 unfavourable  may  not  affect
 adversely  the  overall  national  output,  in
 case  abnormal!  weather  prevails  over  large
 parts  of  the

 get
 The  country  is  how-

 ever,  much  tess  vulnerable  to  a  great  drop in  food  output  now  than  in  earlier  years like  3996  and  7972  when  considerable  areas
 were  affe  by  severe  drought.  The
 major  fe  in  the
 stability  of  production  are  :—

 (a)  The  larger  arce  under  irrigation,
 (b)  The

 pos
 bility  of  multiple  cropping ip  to  ich  compensatory peogrammes for  offsetting  the  loss  *

 Bene in  one  seascw;-for  cxample, has  launched  a  nmch  langer  sabi.doro  pre- for  thi loss  due  to  floods  in  shuvif  season:
 .

 {c)  Increased  use  of  inputs  like  fertil
 pesticide  and.  good  aa

 .
 mere

 (d)  Possibility  of  introducing  alternative

 nigel

 270
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 (e)  Growing  knowledge  of  water-harvest-
 ing  and:  crop  life  saving  irrigation  tech-
 niques  and  the  introduction  of  improved
 farming  practices  under  the  DPAP  and

 7  programmes.

 Barring  wide-spread  and  unprecedented
 weather  abnormalities,  particularly  drou-
 ght,  it  islikely  that  the  country  will  conti-
 nue  to  gain  in  stability  of  production.
 The  two  major  causes  of  instability  of
 production  have  been  unfavourable  weather
 and  the  incidence  of  pests  and  diseases.
 The  vastly  cxpanded  irrigation  program- mes  and  the  intensive  research  and  devel-
 lopmental  efforts  now  being  undertaken

 dn  rainfed  areas  should  help  to  minimise
 the  adverse  impact  of  aberrant  weather  on
 food  outpyt.  Suitable

 cop
 ing  strate-

 gies  are  also  being  developed  for  chroni-
 cally  bare  i

 rone  areas,  in  order  to  make
 the  flood-free  season  as  the  main
 agricultural  season.  National
 pests  surveillance  and  control  measures
 are  also  being  strengthened.  Seed  reser--
 ves  will  be  built  up  so  as  to  enable  the
 impl  y  plans  dur-

 weather.  Agro- P|  tion  of  conti
 ing  unfavourable
 meteorological  research  is  also  being
 strengthened.  Above  all,  throngh  a
 remunerative  pricing  policy,  farmers
 have  been  given  incentives  for  producing
 foodgrains,  so  as  to  render  early  warn-
 ing  and  timely  advice  to  farmers  possible.
 Achieving  stability  of  production  has  been

 as  much  importance  in  our  national
 ing  terres- y  system  as  imp trial  and  aquatic  preductivity.

 Movement  of  Fertilizers  to  Centres
 of  Consumption

 ar4g.  SHRI
 A.R.  BADRI  NARAY-

 Ns
 SHRIR.  V.  SWAMINATHAN:
 SHRI  M.V.  CHANDRA.

 SHEKARA  MURTHY  :
 Will  the  Minister  of  AGRICULTURE

 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  Food  Corporation  of
 Yndia  pro

 ppone
 to  move  3  to  3°§

 tonnes  of  imported  fertilisers  every
 month  to  different  Consumers  Centres;

 (b)  if  so,  when  the  same  is  likely  to  be
 started;  and

 (०)  the  total  tonnes  of  fertitisers  upto
 goth  September  during  ,  7970  moved  to
 the  different  places?
 ‘THE  MINISTER  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI
 ‘si
 ५:

 SINGH  BARN. ALA)  id

 )
 ९  Food  Corporation  adh  has

 ‘built  up  a  capacity  to  handle  and  move
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 about  3.6  lakh  tonnes  of  imported  fertilis«
 ers  per  month  from  various  ports  to  diff-
 erent  consuming  States  under  normal
 circumstances,  wever,  during  times  of
 flood,  heavy  rains,  difficulties  at  ports  and
 strikes  etc.,  this  capacity  will  go  down.

 (c)  During  the  first  six  months  of  1978+
 79,  Food  Corporation  of  India  has  moved
 47  lakh  tonnes  of  imported  fertilisers
 from  the  ports.

 झपर  सकरी  जलाशय  योजना

 2150.  श्री  रोतलाल  प्रत्ताद  वर्मा  :  क्या
 कृषि  झौर  सिंचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  अपर  सकरी  जलाशय  योजना  का
 ब्यौरा  क्‍या  है  ;

 (ख)  #7  20,000  एकड़  कृषि  भूमि
 और  एक  ग्राम  ब्लाक  के  80  ग्रामों  में  प्रधिकांश
 झाबादी  वाला  क्षेत्र  जलमग्न  हो  गया  था,
 जिससे  इस  योजना  के  कारण  एक  शरणार्थी
 समस्या  उत्पन्न  हो  गई  थी  ;

 (ग)  क्‍या  कई  करोड़  रुपये  के  झनक
 उत्पादन  पर  प्रतिकूल  प्रभाव  पड़ेगा  जिससे
 लाखों  श्रमिक  बेरोजगार  हो  जायेंगे,  क्योंकि
 झन्नक  की  खातों  में  प्रति  वर्ष  पानी  भर  जाता
 है;

 (घ)  क्‍या  इस  जलाशय  से  गिरिडीह  पौर
 हजारी  बाग  जिलों  को  सिचाई  के  लिए  जल
 उपलब्ध  नहीं  होगा  भौर  उक्त  व्यय  छोटा
 नागपुर  के  विकास  शीर्ष  के  भ्रस्तगेंत  किया
 जायगा;  शौर

 (ड)  कया  इस  ग्रनुपयोगी  योजना  को
 छोड़  देने  से,  इस  योजना  के  प्रधीन  सिंचाई
 के  लिए  प्रस्तावित  भूमि  की  तुलता  में  तीन

 युनी.  भ्रधिक  भूमि  उपलब्ध  होगी,  जिसे  47
 करोड़  र०  से  लेकर  00  करोड़  to  तक  की'

 मध्यम  पौर  लु  सिंचाई  यौजना  को  युद्ध
 स्तर  पर  क्रियान्यित  करके  सियाई
 केप्रधीततायाजा सकता  है?

 /
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 कृषि  शौर  लिबाई  मंत्री  (भोसुरणोत'

 सह  अरगाला)  :(क)  बिहार  के  नंवादा,

 हजारीबाग  शौर  मुंगेर  जिलों  में  भूमि  के  बहुत
 बड़े  क्षेत्र  को  सिंचाई  संबंधी  श्रावश्यकतापों  को

 पूर्ति  के लिए  झ्पर  सकरी  जलाशय  परियोजना
 की  सिंचाई  और  बाढ़-सुरक्षा  परियोजना  के
 रूप  में  तैयार  किया  गया  है  7  इस  परियोजना
 में  बांए  झौर  दाएं  किनारे  को  नहरों
 द्वारा  3736  हैक्ठेयर  के  कमान  क्षेत्रकी  सिंचाई
 के  लिए  बिहार  के  गिरीडं।ह  जिले  में  जोरासीमार
 गांव  के  निकट  सकरी  और  छोटनार  नदियों
 के  संगम  पर  मिट्टी  के  एक  बांध  का  निर्माण
 परिकल्पित  है  ईसके  अतिरिक्त,  दोनों
 किनारों  को  नहर  प्रणाली  द्वारा  2608i  हैक्टेयर
 क्षेत्र की सिंचाई  के  लिए  बांध  स्थल  के  अनुप्रवाह
 में  लगभग  24  किलोमीटर  दरो  पर  बाकसींये
 में  नदी  पर  एक  पिक-अ्रप  वियर  का  निर्माण
 करने  का  भी  प्रस्ताव  है  7  इस  परियोजना  में,
 बांधस्थल  के  अनुप्रवाह  में  लगभग  4.25
 किलोमीटर  दूरी  पर  स्थित  वर्तमान  पोरे  वियर

 के  कमान  के  अन्तर्गत  (22581  हेक्टेयर  को

 सिंचाई  में  स्थिरता  लाना  भी  परिकल्पित  है  i

 इस  परियोजना  पर  450L.80  लाख  रुपये

 को  लागत  ग्राने  का  अनुमान  है  4

 (ख)  परियोजना  रिपोर्ट  के  अनुसार
 60  गांवों  में  जलमर्त  होने  वाला  कुल  क्षेत्र

 6000  एकड़  (6475  हेक्टेयर)  होगा  |

 इस  प्रभावित  गांवों  को  परियोजना  स्थल  से

 32  किलोमीटर  के  व्यास  के  भन्दर-भन्दर  पुनः
 असाए  जाते  का  प्रस्ताव  है

 (ग)  से  (3).  बिहार  सरकार  से  सूचना
 मंगाई  गई  है  भौर  प्राप्त  होते  ही  सभा-पटल
 पर  रख दी  जाएगी।  ०

 pply  of  Foodgrains  under  Food
 4  for  Work  Scheme  to  States

 ar5t.  SHRI  RAMACHANDRAN
 KADANNAPPALLI  :  Will  the  Minister
 of  AGRICULTURE  AND  IRRIGA-
 TION  be  pleased  to  state  :

 (a)  the  total  foodgrains  supplied  so  far
 toecach  State  and  Union  territories  by  the
 Union  Government  for  the  implementation
 of  food  for  work  scheme  ;

 (b)  whether  some  of  the  States  have  de-
 manded  more  food  ;  and

 (c)  whether  Union  Government  have
 not  supplied  them  the  quota  they  needed  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH)  :  (a)  A  statement  in-
 dicating  the  quantities  of  |  foodgrai
 released  to  the  State  Governments/Union
 Territory  Administrations  during  the
 year  1977-78  and  1978-79  is  enclosed.

 (b)  and  (c).  Requests  for  release  of  food
 grains  from  various  States  continue
 coming  from  time  to  time  as  the  work
 Progresses,  Actual  releases  are,  hi  ५
 made  on  the  basis  of  their  “utilisation  by
 the  States  of  at  least  50%  of  the  foodgrains
 released  earlier.  Thus,  the  Government
 OF  India  aliow  upto  50%  of  alloted  food-
 Stains  to  remain  in  the  pipe  lineso  that  the
 work  is  not  held  up  in  a  State.
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 Statemest  :  +  +
 I--  PROGRESS  QF  IMPLEMENTATION  OF  FOOD  FOR  WORK  PROGRAMME

 Quantities  of  feodgrains  ablocated  ‘released  and  utilised  ave.indicated  below

 (88  on  ‘Tgp 11-178)

 Quantic  Of foodgrain  Ps  atl  —-

 State  Remarks
 (Metric  tonnes)  (Metric  tonnes)

 Wet
 Mile  1978-79  पाए

 Mio
 Theat  Rice

 |  a  3  4  5  6  7  8

 i  Andhra  Pradesh  55,000  i  36,000  10,000
 2  Assam.  o  ‘7900 ..  "3,500
 3  Bihar.  30,000  2,00,000  30,000...  1,00,000_  a  25,000,
 4  Gujarat  50,000  *  ak  15,000
 5  Haryana  I4,000  °..  2,000.
 6  Himachal  Pradesh  ggo  ms  3,000  940
 7  Karnataka  ‘1,000,  1,000

 ह
 $0,000  4,000  1900,  ‘15,000.

 8  Kerala  6,000  $0,000  6,000,  10,000
 9  Madhya  Pradesh  i0,000°  I,25,000  10,000  56,000

 30  Maharashtra  114940  45०  790०  r,940  45°
 sr  Orisa.  30,000,  2,00,000  30,000 .,  1,5§,000°  25,000,
 t2  Punjab  8,000,  63,000  B,ooo  36,000  on
 41g  ‘Rajasthan  6000...  1,28,000  6,000  95,000
 4  Tripura

 ‘
 40,000  4,000

 15  एड  Pradesh  42,000  400  =  ‘1,000,  Mmpoo  490  “5,000  oe
 6  West  Bengal  $1,200,  05,000  $1,200  87,500  ‘12)§00,
 37:  Adizeram  ‘1,200...  ‘1,200,

 204,580  1,850  13,36,2c0  “aeg.sfo  7,95०  6,37,709  72,500,
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 save:  Aaniversary
 9152.  SHRI  BAPUSAHEB  PARULE-

 KAR  :  Will  the  Minister  of  EDUCATION, SOCIAL  WELFARE  AND  CULTURE
 ‘be  pleased  to  state  :

 (a)  whether  Govern’  cognise Late  Shri  Savarkar,  a  revolutionary,  a
 freedom  ter  and  a  great  son  of  the.
 country,  an  Important  personality;

 (b)  if  so,  whether  Government  propose to  observe  his  anniversary  in  the  coun-
 try  ;  and

 (c)  if  not,  the  reasons  for  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WBLFARE  AND  GULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARKATAKD):
 (a)  Yea,  Sir.

 (b)  and  (c).  There  is  at  present  no  such
 proposal.  Normally  Government  observes
 nly  centenaries.

 सासिक  लेपोलि  टेकलिक  सकल  खोला  जाना

 2i53.  ef  हरि  शंकर  महाले  :  क्‍या
 शिक्षा,  समाज  कल्याण  झौर  संल्कृति  मंत्रो  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  महाराष्ट्र  सरकार  ने  नासिक
 में  एक  पोलिटेकनिक  सकल  खोलने  के  प्रस्ताव
 पर  केख  सरकार  से  सहमति  मांगी  है  ;  और

 (ख)  यदि  हां,  तो  इस  प्रस्ताव  पर  केन्द्र

 सरकार कब  कार्यवाही  करेशी  ?

 शिक्षा,  समाज  कल्याण  झौर  संस्कृति
 मंत्री  (ढा०  प्रतापचषना  चर)  :  (क)  जौं,  हां  tT

 (ख)  केन्द्रीय  सरकार  पोलिटेकनिक  की
 स्फापना  के  लिए  सिद्धांत:  सहमत  हो  गई  है,
 बास  कि  राज्य  में  डिप्लोसा  स्तर  लक  कुल
 वाख़िले  की  संख्या  वर्तमान:  स्वीकृत  दाखिलों-
 की  संख्या  से  भ्रश्टिक  त-हो  t  मामले  पर  प्रद

 और  झपगे  कार्यवाही की  जा  रही है  ।

 छठी  हकक्वॉय  बोजनत  में:  परनसृर्ित
 जातियो ंके  किसानों  को  पंम्प  तेंटों

 2184  भी  हरि  शक्षर  महाले:  क्या  कृथि'
 धौर  सियाई  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  छठी  पंचवर्षोय  योजना  अवधि  में
 पम्प  सेटों  की  सप्लाई  के  लिए  अनुसु्ित
 जातियों  से  सम्बन्धित  किसानों  को  शतप्रतिशत
 अनुदान  देने  के  लिए  कितनी  धनराशि  नियत  की
 गई  है  ;

 (ख)  यदि  इस  प्रयोजन  के  लिए  घन-
 राशि  नियत  की  गई  है  तो  उसका  ब्योरा  क्या
 है;  भौर

 (ग)  इस  प्रयोजन  हेसु  महाराष्ट्र  राज्य
 के  लिए  कितनी  धनराशि  नियत  की  गई  है  ?

 कृषि  झौर  सियाई  मंत्री  पथी  सुरणीत  सिह
 बदनाला)  :  (क)  छठी  योजना  में  भनुसुचित
 जातियों  के  कृषकों  को  पम्प-सैंटों  की  सप्लाई
 सहित  लघु  सिंचाई  स्कीमों  के  लिए  प्रांवटन
 तथा  ऐसी  स्कीमों  के  लिए  वित्तीय  सहायता
 देने  के  प्रतिमान  को  श्रभी  तक  श्म्तिम  रूप
 नहीं  दिया  गया  है  1

 (ख)  शौर  (ग)  .  उपर्युक्त  (क)  कौ
 देखते  हुए  प्रश्न  ही  नहीं  होता  ny

 Ashoka  Metha  committee  report ह. द  Panchayati  Rej

 2155.  SHRI  EDUARDO  FALEIRO:
 SHRI  A.C.  GEORGE  :
 SHRI  NARENDRA  SINH:
 SHRI  R,K.  MHALGI  :

 aAWill
 the  Minister  of  AGRICULTURE D  IRRIGATION  be  pleased  to  state  :

 (ap  whether
 the  Committee  on  Panchay.’ ati  Aaj  Institutions  headed  by  Shri  AshoY

 —
 has  submitted  its  Report to  Govery- f
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 (b Pode  Rog the  dasions  made  by
 the  utter  ;  and_

 (c)  the  reactions
 a

 of  Govergmen|  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION

 (SHRI  _BHANU PRATAP  SINGH)  :  (a)  Yes,  Sir.

 (b)  A  copy  of  the  recommendations  of
 the  Committee  is  laid  on  the  table  of  the
 House.  [Placed  in  Library  See  No.  LT-
 2967/78.)
 .  (८)  Report  is  under  consideration  of  the
 Government.

 सोवियत  संघ  और  चोन  सें  हिन्दी

 2156.  श्री  युवराज:  क्या  शिक्षा,
 समाज  कल्याण  झौर  संस्कृति  मंत्री  यह  वताने
 की  कपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि.  सोवियत  संघ
 झौर  चीन  जैसे  देशों  में  भी  हिन्दी  को  सम्मान-
 जनक  स्थान  प्रदान  किया  गया  है  ;

 (ख)  क्या  पश्चिमी  देशों  के  बद्धि-
 जीवियों  ने  हिन्दी  सीखने  के  लिए  श्रत्यधिक
 रुचि  दिखाई  है  ;

 (ग)  क्‍या  9  अक्तूबर,  978  को  लोक.
 नायक  श्री  जय  प्रकाश  नारायण  ने  हिन्दी  कों
 विश्व  भाषा  बनाने  के  लिए  प्राहवान  किया  है;
 झौन

 (3)  यदि  उपरोक्त  भागों  का  उत्तर

 सकू  रात्मक  है  तो  इस  बारे  में  स्तरकार  की
 योजना  क्या  है  भ्रौर  इसे  कब  कार्याम्वित  किया
 जायेगा  शौर  यदि  नहीं,  तो  उसके  क्या  कारण

 हैँ  ?

 शिक्षा,  समाज  कल्याण  और  संस्कृति
 मंत्रालय  में  राज्य  मंत्रों  (भोीभतों  रेणुका  देशी
 दशकटकी)  :  (क)  भर  (ख)  सोवियत  संघ

 और  जीन  के  कुछ  विश्वविद्यालयों धौर  संस्थानों
 में  बन्दी  पढ़ाई  जा  रही  है  1  पश्चिमी  देशों  के
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 पतेक  ध्येताो ंने  भी  हिन्दी  चि  कलाई
 है;

 (ग)  शौर  (थ)  :  इस  मंत्रालय  को  ऐसे
 किसी  झाहवान  की  जानकारी  नहीं  है  i
 तथापि,  मोरीशस,  फिजी,  ट्रिनिडाड  इत्यादि
 देशों  में  लोगों  द्वारा  हिन्दी  पहले  ही  बड़ी  संध्या
 में  बोली  जाती  है  तथा  इस  झर्थ  में  एक  प्रकार
 से  यह  पहले  ही  विश्व  भाषा  है  ।

 बाढ़  के  कारण  झकाल  की  स्थिति

 2i57.  भरी  युवराज  :  कया  कृषि  ौर
 सिंचाई  मंत्री  यह  बताने  की  क््पा  करेंगे  कि  :

 (क)  क्‍या  पश्चिम  बंगाल  में  943
 के  प्रकाल  जैसा  भ्रकाल  पड़ने  की  झाशंकाएं
 व्यक्त  की  जा  रही  हैं;

 (ख)  कया  पश्चिम  बंगाल,  उत्तर  प्रदेश
 तथा  बिहार  की  स्थिति  बड़ी  दयनीय  है  ;

 (ग)  क्या  इन  राज्यों  में  बाढ़ों  क ेकारण
 4-5  करोड़  लोग  बरी  तरह  प्रभावित  हुए  हैं;

 शौर

 (घ)  यदि  हां,  तो  इन  राज्यों  को  सहायता
 देने  के  लिये  श्र्य  तक  क्‍या  कार्यवाही  की
 गयी  है  ?

 कृषि  शौर  सिक्षाई  मंत्री  पी  सुश्योत
 सिह  बरमाला):(क)  जी  नहीं।  राज्य  सरकार

 ने.सूचित  किया  है  कि  प्रभी  तक  राज्य  के.  किसी
 भी  भाग  से  खाद्यान्नों  की  कमी  तथा  are,
 पदार्थों  के  भ्रसाधारण  ऊंचे  मूल्य  के  विषय  में
 कोई  सूचना  नहीं  मिली  है  ft

 (ख)  हालांकि  बाढ़  से  प्रभावित  क्षेत्रों
 में  खाद्यान्नों  के  उत्पादन  पर  प्रतिकूल  प्रभाव
 पड़ा  है,  परन्तु  समूचे  देश  में  खाघ्यान्नों  का  कुल
 उत्पादन  तथा  रबी  कीं  फसलों  के  आसार
 सुन्तोषजनक  हैं।  इस  वर्ष  अभूतपूर्व  बाढ़  से



 ’

 बरीफ  की  फसलों  की  जो  क्षति  हुई  है,  वह  देश
 के भम्य  भागों  में  भ्च्छी  फंसल  होने  से  पूरी
 हो  जानें  की  संभावना  है  ।

 (ग)  राज्य  सरकारों  से  प्राप्त  सूचनाओं
 के  भ्रनुसा र  बाढ़  से  प्रभावित  झाबादी  के  झांकड़े
 निम्न  प्रकार  हैं  —_
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 गेह  चावल

 मीटरी  टन  मीटरी  टन

 40,000

 50,000
 50,000  45,0  00
 दाल  मसूर  500

 राज्य  प्रभावित  हुई  श्राबादी

 (लाख)

 बिहार  120,  48

 उत्तर  प्रदेश  226.00

 पश्चिमी  बंगाल  52.55

 कुल  499.  03

 (घ)  केन्द्रीय  सरकार  ने  स्थिति  का
 सामना  करने  के  लिए  इन  राज्यों  को  श्रग्रिम
 योजना  सहायता  तथा  निशुल्क  राहत  के  रूप  में
 वितरण  करने  के  लिए  खाद्यान्नों  का  निम्न-
 लिखित  झांवटन  किया  है  :--

 राज्य  अप्रिम  योजना
 सहायता

 बिहार  44,  92  करोड़

 उत्तर  प्रदेश  54.22  करोड़

 पश्चिमी  बंगाल  88.  93-  करोड़

 Price  of  Milk  of  Delhi  Milk
 Scheme  and  Mother  Dairy

 2158.  SHRI  NATHUNI  RAM  :  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state  :

 (a)  whether  after  Delhi  Milk  Scheme
 milk  price  was  raised  from  र,  3.90

 pe litre,  sale  of  milk  of  Mother  Dairy  has
 gone  up  and  if  so,  details  of  increased  sale
 of  milk,  year-wise  ;

 (b)  why  Mother  Dairy  was  allowed  to
 sell  Milk  at  Paise  70  per  Kg.  when  the
 difference  in  percentage  was  only  one.
 per  cent  and  milk  price  difference  was
 BR

 aise  between  Mother  Dairy  and
 M PS.  if  so,  the  reasons  thereof  ;  and

 (०)  whether  National  Dairy  Develop- ment  Board,  a  private  organisation,  has
 been  syphoning  of  Government  money
 through  Indian  Dairy  Corporation,  if  sd, what  corrective  steps  have  been  taken,
 give  details  thereto?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  (a)  Yes, Sir.  The

 tale  p
 rice  of  Delhi  Milk  Scheme, milk  was  raised  with  effect  from  225-1978, The  position  of  sale  of  milk  by  Mother

 Dairy  since  January  78,  is  given  in  the
 statement  enclosed.

 (b)  The  Mother  Dairy  has  never  sold
 milk  at  70  paise  per  kg.

 (c)  No,  Sir,  The  National
 Dairy  De velopment  Board  and  the  Indian  aby.

 Corporation  has  a  common  Board
 a by

 Company  esta  ed  under  the  Comanies
 Act.  The  National  Dairy  Develoment
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 Board  was  established  by  the  Govt.  of
 India  and  isthe  apex  technical  advisory
 aad  consultancy  body  to  Govt.  of  India
 for  dairy  Development.

 Statement
 Statemant  showing  sales  of  Mother  Dairy.

 Month  No.  of  Average
 booths  sale  per

 ५०)
 (in

 tres)
 compared
 to  Jan.,

 78

 |  2  3

 January  !  78  792  _t,  473,748,
 ebruary  '73  493  1,80,  t94

 March’78.  .  19h  1,806,243,
 ‘Apeil  ’78  I95  a,  14,984
 May  9  a  199  2,gt,522

 Juaz  १73  :  202,  2,47,631
 July  पफ  201  =  2,60,  893
 August’78  202,  2, 76,165
 September  ?78  204  2,81,268,
 Osztobsr  !  73  205  2,65,408
 November  °78  (207  246,  ३२०

 “Written  Answers  GRCRMEME  4,  Ave,  Written.Anmwers  204

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION
 SURJIT  SINGH  BARNALA)  :  (a, es The
 National  Dairy  Development  Board  was
 set  up  in  1985-66.  andthe  Government  of
 India  gave  a  non-recurring  grant  of  Ra.
 30,000,  ि

 in  76%

 the  year  1965-66  and  Rs.
 7.  The  main  income  of

 the  Nati  Dairy  Develop:  Board  is
 derived  from  fees  charged  by  it  from  the
 State  Covers  Dy  Industry  in  the
 Country  for  services  rendered  by  it  to  these
 agencies.  ile  it  earns  interest  on  its
 deposits  and  funds,  it  also  raises  funds  from
 various  financing  bodies  and  pays  interest
 thereon.  The  amount  of  interest  reccived
 and  pela

 differs  from  year  to  year.  The

 Pare
 for  1975-76  and  1976-77,  are  given

 wo:

 1975-76,  97  6-77
 Rs.  Rs.

 (i)  Received  32,58,34:°09  22,65,846-00

 (ti)  Paid  5139163600, 00
 The  National  Dairy  Development  Board  is
 not  a  profit  making  organisation,

 7:33,607°  00

 (b)  The  National  Dairy  Development
 Board  is  registered  under  the  Societies

 bit  ४
 ition  Act,  ‘1860.  Ite  accounts  are

 audited  by  qualified  Chartered  Account-
 ants  appointed  by  the  board  in  consulta-
 tion  with  the  Govt.  of  India.  There  is  no
 provision  in  the  Societies  Registration  Act,
 7860  to  the  effect  that  the  accounts  of  the
 bodies  registered  under  this  Act,  should  be
 got  audited  by  the  C.&  A.G.  The  Memo-
 randum  &  Rules  &  Regulation  of
 National  Dairy  Development  Board  also
 do  not  contain  any  such  provision.  As
 such,  no  proposal  to  entrust.  the  audit  of
 this  Board  to  the  0.  &  A.G.  is  under  con-
 siderati  of  the  Government.

 Accounts  of  National  Dairy
 Developments

 2t59.  SHRI  NATHUNI  RAM  :  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state  :

 (a)  whether  the  National  Dairy  Deve-
 Aypment  Board  was  given  a  grant  of

 ia

 52,000/-  at  the  time  of  its  farmagion  in
 9  $55,  and  is  now  earning  over  Rs.  :0‘00

 4693  as  interest  ;  and
 \

 (b
 eae

 the  Goverament  are
 of  gti  the  accounts  of  Neonat Diity  \  Dovelopmeat  oxamined

 by  C.\  AG,  and  if  not,  reasons  thereat?

 Milk  Processing  Plant  of
 Operation  Flood

 2160.  SHRI  NATHUNI  RAM  :  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state  :

 (a)  how  many  fluid  milk  processing fants  and  skin  milk  powder  manufactur-
 ing  plants  have  been  set  up  during  opera-
 tion,  flood  period  ;  and

 (b)  whether  Government  are  aware  that
 every  quintal  of  milk  converted  into  skim-
 med  milk

 pre
 d
 are

 goo  children
 of  their  milk  out  of  which  800  would  be
 from  poorest  familics?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT



 225  Written  Answers  AGRAHAYANA  IS,  000(SAKA)  Written  Answers  226

 INGH  BARN  Under
 on»

 ALA) t  (a)  Under  Opera-

 expanded  and  four  new  ther  Dairies
 have  been  established  in  these  cities.  In
 addition,  77  feeder

 rpg  eet
 lants

 have  been  established  in
 areas  of  the

 Proj
 lect  covering  10  States

 which  are  linked  up  with  the  four  metro<
 Politan  cities,

 (b)  Whereas  the  requirements  of  liquid
 tier

 for
 Sree  spent  pened

 or  less
 uniform  throughout  year,  produc: tion  of  milk  exhibits  seasonal  variation
 with  a  low  level  of  production  in  what  are
 called  lean  months  and  a  much  higher  level
 of  production  in  the  flush  months,  The
 objective  of  establishing  feeder  balancing
 dairies  is  to  conserve  surplus  milk  during flush  |  ‘season  into  milk  powder  and  other
 dairy  ~  products,  after  meeting  the  fluid
 milk  requirements  of  local  consumers  and
 city  dairies,  The  conserved]  milk  powder is  utilised  for  meeting  the  regional  and

 in  milk  prod and  procurement.  Thus,  the  question  of
 depriving  children  of  their  milk  does  not
 arise

 Gujarat  Agriculture  University
 at6:.  SHRI  AMARSINH  V.  RATM-

 AWA  Will  the  Minister  of  AGRICUL+
 TURE  AND  IRRIGATION  be  pleased  te
 state:

 (a)  when  the  Gujarat  Agriculture
 University  was  set  up  and  the  names  of  i
 trades  3

 (b)  the  main  subjects  taught;
 (८)  whether  its  main  is  likely  te
 shifted  ;  and

 (a  if  so,  what  is  the  latest  position  ?

 ip

 THE  MINISTER  OF  AGRICUT#«
 TURB  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  !  (a)  The
 Guj  Agricultural  University  was
 established  on  ‘T-9e1Q7 2s  T
 search  and  Extension  Education  ‘are  the
 main  functlons  of  the  University.

 b)  The  main  subjects  taught  in  the
 ue  are  हे  रण

 =

 a)  Agrieuttera  ¢

 rG)  Agronomy

 (i)  Soll  Sclence

 (iit)  Plant  Pathology
 et  ७

 े  Entomology
 {v)  Agricultural  Economics

 (vi)  Agricultural  Extension

 (vii)  Agricultural  Engineeriag
 (viii)  Plant  Breeding
 (i)  Horticulture

 (x)  Forestry
 (xi)  Genetics

 (xii)  Microbiology
 (xiii)  Plant  Physiology
 (xiv)  Statistics

 (2)  Biochemistry

 (2)  Veterinary  Science  :

 (i)  Veterinary  Medicine

 (i)  Veterinary  Pathology
 {ti)  Veterinary  Bacteriology  &  Viro~

 ogy.
 (iv)  Veterinary  Anatomy
 (2)  Veterinary  Physiology
 (wi)  Veterinary  Pharmacology
 (vit)  Veterinary  Surgery

 (siti)  Livestock  Production

 (ix)  Veterinary  Hygeine  and  Public
 Health

 (x)  Parasitology

 (3)  Dairy  Science  ¢

 (i)  Dairy  Chemistry
 (ii)  Dairy  Microbiology
 (iti)  Dairy  Technology

 {ie)  Dairy  Engineering

 [(०  Genetics  and  Animal  Breeding

 (ei)  Animal  Nutrition

 (०  No,  Sirs

 @  Does  not  ative.
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 Secieties  in  Delbi  net  given
 Possession  of  Land

 2162.  SHRI  AMARSINH  V.  RATHA-
 Wa:  Will  the  Minister  ०  WORKS  AND
 HOUSING  AND  SUPPL  Y  AND  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  the  names  of  socictics  which  have
 been  allotted  land  in  Delhi  but  the  905००
 sion  has  not  been  given  ;  and

 (b)  the  reasons  therefor?
 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHR]  SIKANDAR
 BAKHT)  :  (a)  The  details  are  furnished
 in  the  attached  statement.

 (b)  Maulana  Azad  and  Kailash  Coop-
 erative  Housing  Building  Societies  were
 offered  Jand  in  1964  in  the  trans-Jamuna
 area,  Since  they  did  not  send  their  accep-
 tance  within  the  stipulated  time  their
 cases  were  closed.  On  their  representations
 the  Land  Allotment  Advisory  Commit-
 tee  has  agreed  to  alot  them  land  again.
 The  Delhi  Administration  has  requested
 the  DDA  to  carmark  suitable  piece  of
 undeveloped  land  to  these  societies.

 The  other  societies  come  under  ‘Gro
 Housing’  scheme.  Possession  of  land  is
 given  when  the  concerned  society  has
 made  full  payment  towards  the  cost  of
 land  allotted  to  it.  Three  societies  (No.
 2,  2  and  3)  have  paid  the  full  amount.
 Two  of  these  have  requested  for  change
 of  the  area  of  land  originally  allotted  to
 them  and  the  third  society  has  asked  for
 allotment  of  land  in  South  Dethi.  WwW
 societies  (Sl.  No.  4  to  20)  have  made
 en

 towards  the  cost  of  land.
 ciety  (SI.  No.  ४१)  has  asked  for  allotment

 of  land  in  a  place  other  than  the  one  in
 which  it  was  allotted  land.  Hence
 they  have  not  yet  bren  given  possession.

 Statement

 §.No.  Name  of  the  Society
 3.  Maulana  Azad  Coop.  House  Building

 Society.
 a.  Kailash  Enclave  Coop.  House  Build-

 ing  Society.
 Group  Heusing  Sociaties
 Ye  B.LL.  Employees  Coop.  G.H.S.

 Madhubay  Coop.  G.H.S.

 g.  Cabinet  Sectt.  Coop.  G.H.S.

 4.  LLT.D.  Employees  Coop.  G,H.5.
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 &  U.P.  Rajkiya  Coop.  G.H.S,
 6.  Delhi  Col  of  Engg.  Teach

 Coop.  ene  Bae  eacneys

 9.  Dhudial  Coop.  G.H.S.
 8.  Defence  Ministry  Employees  Coop, लित

 a  Model  Coop.  G.H.S.
 30.  Indian  Oil  Employees  Coup.  G.H.S.
 a2.  East  Delhj  Coop.  G.H.S.
 12.  Dakshini  Delhi  Coop.  G.HiS.

 4B.  Feroz  Park  Coop.  G.H.S.

 34  Balbir  Park  Coop,  G.H.S.

 Ase  Milan  Coop.  G.H.S,
 16.  Sangam  Coup.  G.H.S.

 Ve  General  Staff  Coop.  G.H.S.
 18.  A.G.C.W.&M.  Coop.  G.H.S.

 19.  Kashmiri  Sahayak  Samity,
 20.  Ghalib  Memorial  Coop.  G.H.S.
 ai.  T.C.P.0.  Officers  Coop.  GHA.

 राजस्थान  नहर

 2163.  ओ  जगदीश  श्साव  माथुर 1
 क्या  क्च  झीर  सिश्वाई  मंत्री  यह  बताने  कीं
 छुपा  करेंगे  कि  :

 (क)  राजरथान  नहर  से  इस  समय  वितने
 क्षेत्र  की  सिंचाई  होती  है;

 (लि)  राजस्थान  नहर  का  दूसरा  चरण
 कब  तक  पूरा  हो  जायेगा  शौर  उससे  कितनी
 मि  की  सिंचाई  होने  लगेगी;  भौर

 (ग)  इस  नहर  के  निर्माण  के  लिए  केद्रीय
 सरकार  तथा  अन्य  स्रोतों  से कितना  भ्रनुद्ान
 या  ऋण  की  राशि  प्राप्त  हुई  है;  झौर  इस  महर
 को  पूरा  करने  के  लिए  कितने  1.1 ल  की  झौर
 झावश्यकता  है  तथा  यह  राशि  किस  सोस  से
 प्राप्त  की  जायेगी  ?
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 कृषि  whe  सिजाई  मंत्री  भी  सुरजीत  सिह
 अरगासा)  :  (8) 1977-78 ear 8  दौरान  राज-
 स्थान  नहर  पर  2.94  लाख  हैक्टेयर  क्षेत्र  की
 सिंचाई  की  गयी  थी  ।

 ख)  जैसा  कि  राजस्थान  शरकार  ने  सूचित
 किया  है,राजस्थान  नहर  परियोजना  के  चरण-दो
 के  इंजीनियरी  बक्से  को  पूरा  होने  में  सात  वर्ष
 लगने  की  संभावना  है  बचतें  कि  पर्याप्त  धनराशि
 उपलब्ध  हो  जाए  ।  इसके  श्रन्तर्गत  सिचित
 होने  वाला  कृषि-योग्य  कमान  क्षेत्र  लगभग
 6  लाख  हेबटेयर  होगा  ।

 (ग)  1968  69  के  ग्रन्त  तक  राजस्थान
 नहर  के  निर्माण  के  लिए  केन्द्रीय  सरकार  से
 60.  37  करोड़  रुपए  की  राशि  ऋण  के  रूप  में
 प्राप्त  हुई  थी  ।  चौथी  पंचवर्षीय  योजना  के
 प्रारम्भ  से  राज्यों  को  उनकी  वाषिक  योजनाशों
 के  लिए  केन्द्रीय  सहायता  ब्लाक  ऋणों  और
 ब्लाक  अनुदानों  के  रूप  में  एकमुश्त  रूप  में
 दी  जाती  है  शौर  वह  योजना  के  किसी
 विशिष्ट  स्कीम/संक्टर  श्रधवा  विकास  के  शीर्ष
 से  संबंधित  नहीं  होती  फिर  भी,  चौथी  योजना
 के  दौरान  10.  49  करोड़  रुपए  की  गैर-योजना
 केन्द्रीय  सहायता  और  1975-76  के  दौरान

 4  करोड़  रूपए  और  977-78  के  दौरान
 2  करोड़  रुपए  की  प्रग्निम  केन्द्रीय  योजना  सहा-
 ता  राजस्थान  नहर  के  लिए  दी  गयी  थी  ।

 राजस्थान  नहर  के  निर्माण  पर  400  करोड़
 करोड़  रुपए  (चरण-एक--184  करोड़
 रुपए  भौर  चरण  ei——2:6  करोड़  रुपए )
 व्यय  होने  का  श्रनुमान  है  जिसमें  से  228
 करोड़  रुपए  मार्च,  2979  तक  खच  हो  जायेंगे
 झौर  शेष  2 करोड़  रुपए  राजस्थान  नहर
 को  पूरा  करने  के  लिए  बच  जाएंगे  ।  इसमें
 से  चरण-एक के  लिए  लगभग  6.  30  करोड़
 रूपए  का  वित्त-पोषण  विश्व  बैंक  ऋण  सहायता
 में  स ेकिया  जायेगा  7  फरवरी,  978  में  भ्रपनी
 भारत  याला  के  दौरान  ईरान  के  शहूंशाह  ने
 सालाना  झाधार  पर,  उधार  के  रूप  में  झोपेक
 की  कीमतों  पर  अथवा  एकमुश्त  भ्रदायगी  करने

 पर,  जैसा  भी  उपयुक्त  हो,  भ्रतिरिक्त  कच्चा
 तेल  सप्लाई  कराने  की  पेशकश  की  थी  ।  इन
 जिस्तों  झथवा  एकमुश्त  रकमों,  जैसा  भी  हो,
 के  बराबर  के  रुपए  को  अनुमोदित  परियोजनाझों
 का  वित्त-पोषण  करने  के  लिए  प्रयोग  किया  जा
 सकता  है  ।  राजस्थान  नहर  चरण-दो  उन
 परियोजनाझों  में  से  एक  है  जिसके  लिए  यह
 धन  उपयोग  में  लाया  जा  सकता  है।  इसके

 ब्यौरे  पर  ईरान  सरकार  के  साथ  अभी  विचार-
 विमर्श  किया  जाना  है  शौर  पझ्रन्तिम  रूप  दिया
 जाना  है  ।

 उत्तर  प्रदेश  में  चोनो  मिल

 2164.  श्री  राजन  कुमार  शर्मा  :  कया
 कृषि  और  सिंचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  इस  समय  उत्तर  प्रदेश  में  चीनी
 मिलों  की  संख्या  कितनी  2;

 -(ख)  उनमें  आर्थिक  संकटग्रस्त  मिलों  की
 संख्या  कितनी  है  ;

 (ग)क्या  झाथिक  कग्ण  मिलों  को  राहत
 प्रदान  करने  के  लिए  सरकार  ने  कोई  निर्णय
 किया  है  ;  और

 (घ)  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्या

 है?

 कृषि  झोर  सिंचाई  मंत्रासय  में  राज्य
 मंत्री  दमी  बाग  प्रताप  सिह):  (क)  छियासी  t

 (ख)  केन्द्रीय  सरकार-से  दग्ण  चीनी

 मिलों  की  कोई  सूची  तैयार  नहीं  की  है  ।  उत्तर
 प्रदेश  सरकार  द्वारा  दी  गई  सूचना  के  भाधार

 पर  वहां  20  रुग्ण चीनी  मिलें  हैं।

 (ग)  और  (घ).  सरकार  ने  उन

 बीनी  मिलों  को  आसान  हतों  पर  ऋण
 देने  की  एक  योजना  लागूकी  है  जिनके

 झप्रचलित  सयंत्र  तथा  मशोनें  हैं,  भौर
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 झलाभकर  क्षमता  है  n  यह  ऋण  भारतीय
 भौद्योगिक  वित्त  निगम  द्वारा  दिया  जाता  है।
 चीनी  उद्योग  में  ऋण  के  लिए  पावता
 की  कसौटी  इस  प्रकारहै  (i)  झाथिक
 आकार  तक  क्षमता  का  विस्तार  भ्र्थात्‌  प्रति
 500  मीटरी  टन  तक  गला  पेरने  की  क्षमता

 (ii)  बतेमान  कम  दाब  वाले  बायलरों  को
 अधिक  दाब  वाले  बायलरों  से  बदलकर  थर्मल
 कार्य-क्षमता  में  सुधार  (iii)  इकोनोमाइज्स
 तथा  एपर  प्री-हीटर्स  जैसे  वेस्ट  हीद  रिकवरी

 यूनिटों  की  स्थापना  (iv)  प्री-इवैपोरेटर
 वेयर  टाइम  जूस  हीटर  ग्रादि  जैसे  स्टीमसेंत्रिंग
 साधनों  की  स्थापना  (५)  ब्िजली-जैनेरेटर
 की  स्थापना  द्वारा  संयंत्र  का  श्र्थ-विद्युतीक रण
 तथा  भाप  द्वारा  चलाये  जाने  वाले  पम्प  बदल-
 कर  बिजली  द्वारा  चचाये  जाने  वाले  पम्मा  लगाना
 झौर  (vi)  मिल  की  कार्यक्ुणलता,  वायलिंग-
 हाउस  की  कार्यक्रुशलता  तथा  चीनी  की  किस्म
 को  सुधा रने  के  लिए  वर्तमान  संयंत्र  तथा  मशीनरी
 को  बदलना  1

 म-सरक्षण

 2165.  श्री  राजन्द्र  कुमार  शर्मा  :  क्‍या
 कृषि  और  सियाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  इस  वर  बाढ़  के  प्रकोप  का
 कारण  पेड़ों  को  गिराना,  कृषि  भूमि  का  अन्य
 कार्यों  के  लिए  उपयोग  क्रिया  जाता,  नालों  को
 रोकता  ग्रौर  विकास  योजनायें  बनाते  समय  जल
 तिकासी  की  सनन्‍्तोबजनक  व्यवस्था  न  करना
 है।

 (ख)  क्या  भू-संरक्षण  के  लिए  श्रौर  उसके
 लिए  संवाधन  जुटाने  द्ेतु  खव  सोच  विचार  कर
 यौजताें  बताने  का  विचार  है  ;  और

 (4)  यदि  हां,  तो  तत्सम्वन्धी  ब्यौरा  क्या
 है

 है
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 चि,  site  सिचाई  मंत्री  (भो  सुरणीत
 त्तिहू  बरनाला)  :  (क)  इस  वर्ष  देश  में  बड़े
 पैमाने  पर  बाढ़  से  हुई  क्षति,  मुख्य  कूप  से  काफी
 बड़े  क्षेत्र  मे ंसीमित  प्रवधि  में  भारी  और  लगा-
 तार  वर्षा  से  हुई  ।

 (ख)  शीर  (ग)  भारत-गंगा  बेसिन
 में  बाढ़ों  के  प्रभावों  को  नियंत्रित  करने  धौर
 उसे  कम  करने  के  लिए  एक  कार्य  योजना  और
 एकीकृत  परियोजना  की  रूप  रेखा  तैयार  करने
 के  लिए  एक  बहु  विषयक  कार्यकारी  दल  का
 गठन  किया  गया  है।  यह  कार्यकारी  दल  5से  7
 वर्षों  की  भ्रवधि  में  बाह-निमंत्रण  के  शी  क्र लाभ
 प्राप्त  करने  के  लिए  भू-संरक्षण,  वन-रोपण;
 भूमि-प्रबंध  और  इंजीनियरों  वर्क्स;
 आदि  पर  विचार  कर  रहा  है।  कार्यकारी
 दल  द्वारा  रिपोर्ट  को  शीघ्र  श्रन्तिम  रूप  दिए
 जाने  की  आशा  है  ।

 Estimate  of  Food  Production

 2166,  SHRI  R.K.  SHARMA  :  Will  the
 Minister  of  AGRICULTURE  AND  IRRIe
 GATION  be  pleased  to  state  ६

 (a)  whether  Government  have  made  any estimate  of  the  food  production  in  the
 coming  years  ;

 (b)  if'so,  the  details  thereof,  State-wise  ३
 (c)  whether  the  production  will  be  suffi-

 cient  to  meet  our  requirements  of  food.
 grains;  =  an

 (da)  if  not,  the  estimated  deficit?
 THE  MINISTER  OF  AGRICUL.

 TURE  AND  a  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  (a)  Yes, Sir.  The  projected  estimate  of  foodgrains
 production  for  1982-85  is  placed  at  340.5  to
 244.5  million  tonnes  as  per  Draft  Five  Year
 P tra  1978-83.

 (७)  State-wise  details  have  yet  to  be  works
 out.

 (०)  Yes,  Sir.  The  targetted  production in  expected  to  fully  meet  the  estimated
 demand.  oa

 (व)  The  question  does  not  arise.
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 Damage  Due  To  Fleods  in
 Kerala Ponamilande

 Aad
 cherry

 2167,  SHRI  M.  KALYANASUNDA-
 ARM  3

 SHRI  C.K.  CHANDRAPPAN  8
 SHRIK.A.  RAJAN  3
 SHRI  K.T.  KOSALRAM  t
 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state  8

 (a)  whether  Government's  attention  has
 been  drawn  to  the  recent  floods  in  Tamil-
 nadu,  Kerala  and  Pondicherry  ;

 (b)  if  so,  the  number  of  people  died,
 State-wise  3

 (e)  loss  to  the  property  caused  ;  and

 (a)  financial  assistance  asked  by  the  State
 Governments  and  extended  by  the  Centre?

 THE  MINISTER  OF:  AGRICUL-
 TURE  AND  GATION  (SHRI
 SURJIT  SINGH  BARNALA)  :  (a)  Yes,
 Sir,

 (b)  According  to  the  information  avail-
 able  with  us,  the  following  is  the  position
 about  number  of  people  perished  cue  to
 floods  State-wise  ;

 No.  of
 tad  perc missing

 Tamil  Nadu  .  343  a
 Kerala  .  .  60  6

 Pondicherry  .  3  बन

 In  addition,  r4  human  lives  were  reported to  have  been  lost  in  the  cyclonic  storm  in
 Tami]  Nadu  during  the  24th  to  the  26th
 November.

 (९)  The  estimated  loss  of
 prop

 erty  (house
 Ke  crops, s  Zoads,  buildings,  an  fishermen)

 Tamil  Nadu  .  Rs.  2489°0:  lakhs
 Kerala  .  =  «५  Rs.  7:82°5r  lakhs

 Pondicherry  .  Rs.  80°33  lakhs

 “the  aya,  Catal  Test
 has  already  visited

 areas  of  Kerala  to  make
 |  8n  on.  the  spot  assessment  of  the  floor!  damage,

 |

 On  the  basis  of  its  Report  and  the  recom-
 mendations  of  the  High  Level  Committee
 on  Relief,  Rs.  2  crorea  have  been  allocated
 as  Advance  Plan  assistance  to  Kerala.  In
 addition,  12,500,  MT  of  wheat  and  12,500
 MT  of  Rice  are  also  being  released  for
 distribution  by  way  of  gratuitous  relief
 among  flood  victims.

 Another  Central  Team  has  also  visited
 Tamil  Nadu  and  Pondicherry  from  the  24th
 to  the  27th  November,  to  assess  the
 requirement  of  financial}  assistance  and  the
 extent  of  flood  damage.  Its  report  is  still
 awaiteds

 Financial  Assistance  To  Poets
 ,And  Artists

 2i68.  SHRI  P.  RAJAGOPALNAIDU’t ‘Will  the  |  Minister  of  EDUCATION, SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state  :

 (a)  whether  financial  assistance  is  given
 to  the  ports  and  artists  ;  and

 (b)  ifso,  how  much  is  Leing  given?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 a
 PRATAP  CHANDRA  CHUNDER!3:

 ‘a)  and  (b).  There  is  a  scheme  of  financial
 assistance  to  persons  distinguished  in  letters,
 arts  and  such  other  walks  of  life  who  may
 be  in  indigent  circumstances.  Those
 whose  monthly  inccme  coes  not  exceed
 Rs.  400/-  and  whose  age  is  atcve  58  years,
 are  eligible  for  grant  cfa  monthly  allew=
 ance  cf  up  to  Rs.  2co/-.

 ‘Rural  Housing  Corporation
 2

 12
 SHRI  P.  RAJAGOPAL  NAIDU?

 Will  the  Minister  of WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state  3

 (a)  whether  the  Government  fs  giving
 any  amount  towards  rural  housing  ;  and

 (b)  ifso,  the  amount  given  in  978  to  the
 various  States?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI.  SIKANDAR
 BAKHT)  :  (a)  and  (b).  Housing  is  a  State
 subject.  Central  financial  assistance  to
 the  State  Governments  for  all  their  State
 Sector  programmes,  including,  ‘Housing’,
 is  released  in  the  shape  of  ‘block  loans’  an
 "block  grants’  without  their  being  tied  to

 any  part
 cular  scheme,  project  or  head  of

 development,  The  State  Governments  aze
 free  to  utilise  the  ‘block  assistance’  om
 their  Plan  schemes  including  rural  housing
 according  to  their  netds  and  priorities.
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 However,  Housing  and  Urban  Develop- ment  Corporation—a  Government  of  India
 Undertaking—is  giving  loan  assistance  to
 the  agencies  nominated  by  the  State  Gov-

 for  imp;  ion  of  their  rural
 housing  sche  Housi  and  Urban
 Develop  Corporati  Fas  ioned
 Rs,  :697°65  lakhs  for  15  such  schemes  upto
 28th  November,  1978,  for  construction  of
 £c7,346  houses.  HUDCO  —  generally
 provide  loan  assistance  to  the
 extent  of  50%  of  the  cost  of  the  project
 cost  at  the  net  rate  of  interest  of  5%: ‘The  unit  cost  of  houses  should  net  exceed
 Rs,  4,900.

 Usiveealty  at  Arintapue

 uijo.  SHRI  P:  RAJAGOPAL
 NAIDU  :  Will  the  Minister  of  EDU-
 GATION,  SOCIAL  WELFARE  AND
 GULTURE  be  pleased  to  state  4

 fa)  whether  there  ic  any  proposal  with
 the  Goveram:nt  to  start  Krishnadeve
 Raya  University  at  Anantapur  ;  and

 (9)  whether  the  State  Government  has
 asked  for  it  ?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  GHANDRA  CHUN-
 DER)  :  (a)  and  (b).  The  Central  Governe
 tatat  has  no  such  proposal  under  con.
 sideration.  However,  the  Government  of
 Andhra  Pradesh  ha  smade  a  proposal,  for
 the  consid  :ration  of  the  University  Grants
 Connission,  to  upgrade  the  existing  tae graduate  Centre  at  Anantapur  as  a  Unie
 versity,  The  proposal  dors  not  mention
 anv  nam:  for  the  proposed  new  Uni-
 versity

 River  Water  Disputes

 at7t.  SHRE  PL  RAJAGOPAL
 NAIDU  :  Will  che  Minister  of  AGRI-
 CULTURE  AND  [IRRIGATION  be
 pleased  to  state  t

 (a)  whether  any  agreements  were  made
 between  concerned  States  regarding  river
 water  disputes  this  year  3  and

 (b)  if  so,  regarding  which  rivers  ?

 THE  MINISTER  OF  AGRICUL
 TURE  AND  IRRIGATION  “SHRI
 SURJIT  SINGH  BARNABA)  ॥  (a)  Yea,
 Sir,

 (b)  The  details  of  the  agreements  are
 as  under  ३०७५

 (ry  Suopl  tat  Agreoment  about  the
 exploitation  of  Maht  River  between  Rajas
 than  and  Gujacat  on  वुन्कनॉफठि  5

 of  compensation  to  the  landlords,

 (2)  Agreement  for  taking’  up  of  certain
 medium  irrigation  schemes  pending  Nar-
 mada  Tribunal’s  award  and  without  pre- judice  to  the  States’  claim  before  ix, between  Gujarat  and  Madhya  Pradesh  on
 ‘5-4-1978  5

 (3)  Agecem:nt  on  utilisation  of  the
 water  resources  of  the  Damodar-Barakar,
 Aioy,  Mayurakshi-Sidheshwar-Noon  Beel
 and  Mahananda  River  Basins  between
 West  Bengal,  Bihar  on  49-72-1978  ;

 4)  Agreem:nts  reached  between  Kare
 rataka  and  Andhra  Pradesh  on

 he  78 and  between  Maharashtra,  adhya Pradesh  and  Andhra  Pradesh  relating  to
 certain  matters  of  the  Godavari  waters
 pending  final  allocation  hetween  all  the
 Basin-States  by  the  Godavari  Water
 Disputes  Tribunal;  and

 1  Agreement  on  the  utilisation  of  the
 water  resources  of  @the  Subarnarekha-
 Kharkai  basin  between  West  Bengal,  Bihar
 and  Orissa  on  7-8-1978,

 Central  aid  as  Compensation  to
 Small  and  Marginal  Farmers  in

 Kerala

 QIT2.  SHRI  S.G,  MURUGATYAN  +
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state  3

 (a)  whether  the  Karnataka  State
 Government  had  asked  some  financial
 asistance  from  the  Centre  for  payin
 compensation  to  small  and  marginal  land
 holders  who  lost  their  lands  under  the
 Statec  Land  Reforms  Act  :  and

 fb)  if  so,  the  details  and  Government's
 reaction  thereto  ?

 THE  MINISTER  OF  AGRICUL.
 TURE  AND  IRRIGATION  (SHRI
 SURIJIT  SINGH  BARNALA)?  (a)  and

 “(by  The  Karnataka  Government  had
 "moved  the  Government  of  India  in  July,

 १0978  for  financial  astistance  to  the  tune  of
 Rs.  34  crores  in  the  form  of  a  loan  to
 meet  the  cost  of  compensation  to  small
 and  marginal  landowners  and.  land-
 owners  suffering  from  specified  diaabili-
 ties  in  respect  of  lands  in  which  oteu-
 pancy  rights  were  conferred  on  tenants
 under  the  Karnataka  Land  Reforma  Act.
 The:  plea  of  the  State  Government  was
 that  out  ofthe  sum  of  about  Re,  go  crores
 which  was  payable  in  cash

 immediately to  the  landlords  the  Government  ha
 been  able  to  recover  only  Ra,

 i
 crores

 from  the  tenants  and  =  was  im  it
 difflewit  to  raise  resources  to  meetithe

 diture  connected  with  the
 pet yy Ps

 Government  of  fadia  have  no

 36
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 assist  State  Governments  ia  paj

 een
 of

 compensation  to  landlords,  the  State Government  were  informed  that  no  assis tance  by  the  Central  Government  was
 possible,

 Garland  Canal
 ac73.  SHRI  K.  MALLANNA?

 SHRI  SARAT  KAR  :
 Will  the  Minister  of  AGRICULTURE AND  IRRIGATION  be  pleased  to state  :

 ‘aj  whether  any  scheme  ‘  garland  canal’
 project  by  Capt.  Dinshwan  Dastur  has been  submitted  to  the  Government  of India  ;  and

 (0)  if  so,  the  decision  taken  by  Central Government  thereon  ?
 THE  MINISTER  OF  AGRICUL~ TURE  AND  IRRIGATION  (SHRI SURJIT  SINGH  BARNALA):  (a)  and (bi,  Yes,  Sir,  The  Garland  Canal  Plan  is

 presently  understudy.  Four  Expert  Com- mittees  have  been  set  up  in  the  Planning Commission  to  examine  various  aspects  of the  proposed  scheme  and  it  would  take some  time  before  a  view  is  taken,
 Grants  for  Community  Tubewells in  Karnataka

 ae
 i}

 SHRIEK.  MALLANNA:  Will the  Minister  of  AGRICULTURE  AND TRRIGATION  be  pleased  to  state  ३
 fa\  whether  the  Government  of  Kar- nataka  has  approached  =  the  Central Government  to  provide  grants  for  install- ing  Community  Tubewells  in  the  State of  Karnataka  3  and

 (bi)  if's0,  the  details  regarding  the  finan. cial  avistance  granted  to  the  State  of
 pecsieke  during  last  two  years,  year- wise

 tb)  Does  not  arise  in  view  of  (a)  above,
 ‘Bad  Ct  f

 pr  oth
 Allowancefar  Employees

 2575.  SHRI  GANGADHAR  APPA BURANDE  :  Will  the  Minister  of WORKS  AND  HOUSING  AND ‘SUPPLY  AND  REHABILITATION  be ‘Pleased  ९५  state  :

 (a)
 whether  Governmien

 canst
 cat  iatend'  io  stop

 paymen  Climate  Allowance  to ee  mployees
 :
 o>  andakasanya  Project  Hy ee

 (४)  if  so,  the  reagons  thereof  ?

 THE  MINISTER  OF
 WORKS  AND HOU:  AND.  SU

 BILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir,  the  sanction order  has  since  been  issued.

 (४)  Does  not  arise.

 Involvement  of  Trade  Uaiess  in Adalt  Education  Pregremme
 76  SHRIK.  A.  [AN  :  Will the  Minister  of  EDUCA  ON,  SOCIAL, WELFARE  AND  CULTURE  be  pleased to  state:

 (a)  whether  it  is  a  fact  that  the  Govern- ment  have  decided  to  deprive  trade unions  from  the  active  involvement  in  the
 adult  education  programme  ;

 (४)  ‘0,  what  is  the  reason  therefor  3
 (c)  whether  the  Central  Trade  Unions

 have  ted  this  decision  of the  Union  Government  ;  and

 (d)  f's0,  the  details  and  government's reaction  thereto  ?

 SOCIAL  WELFARE  AND  CUL-
 CHUNDER):  (a)  to  (d).  It  is  not  core rect  tosay  thatthe  Government  have
 deprived  the  Trade  Unions  from  active involvement  in  the  Adult  Edueation
 Programme.  In  fact,  the  Government  of India  recognises  that  the  NAEP  can  only be  successful if  all  including  the trade  ynions  render  their  cooperation. In  this  regard,  discussions  have  also  been held  with  the  representatives  of  the  trade
 unions  and  their  co-operation  has  been
 reser  he  omens

 the  National  Adult
 lucation  ६  into  a  mass  pro-

 ES
 It  is  recognised  that  the  Trade

 nions  can  help  in  creating  the  right  type ofenvironment  for  this  purpose  and_  can
 motivate  the  learners  and  field  level

 cies  to  take  up  the  work  of  adult
 education,  However,  it  has  been  decided

 thie  purpose.

 not  received.  any  represnta-
 ‘The  Ministry  of  Education  and  Social

 Welfare  has
 tion  from  the  Trade  Unions.
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 Rice  in  Lew  Lying  and
 Tew  Ye  cp  Warr  Roplece

 any yi  SHRI  RUDOLPH RODRIGUES  :  Will  the  Minister of AGRICULTURE  AND  IRRIGATION
 pleased  to  state  :

 (७)  whether  the  Government  are  aware
 of  the  of  low  yield  faced  by  rice
 farmers  in  low  lying  and  deep  water
 regions  ;

 ७)  if  ४०,  steps,  ifany,  proposed  to  assist
 eulh  armces  wath  pen  a  scrotechnology to  overcome  low  yield  ;  and

 (c)  contribution  ..being  made  by  the
 In

 pelt  of
 cultural  Research

 )  in  ‘tackling a  situation  ?

 ae
 i

 aa
 OF  AGRICUL-

 Tu  GATION  (SHRI
 SUR

 SINGH  BARNALA)  :  (a)  Yes,
 ars

 ing  varieties  are  notsuitable  for
 and  areas,  Therefore,  a  number  of

 photo-sensitive, varieties  with  comparatively  longer  dura-
 ion  have  been  developed  through  re-
 search  efforts.  Such  varieties  include
 CR-3006,  CR-r009  (West  Bengal  id
 Orissa)  Chakia  59  (UP)  CNL  3,  CNL
 53  ete  which  can  stand  shallow  sub-
 mergence

 pis
 Generally  the  short-statured  high

 For  low  lying  areas  experiencing  sub-
 mergence  go  to  50  cms.  or  above,  varieties

 can  Aer  ieee  oven  a 6437  ,  Jalmagna,  Madhu-
 P.),  Mahsuri,  N.C  eh,  ved

 8
 and  CMS-i2  Manoharsali,  RP  6-i2,  MT  U-
 28009,  IET-5656,  ctc.  have  been  found

 Een  eons
 Some  of  the  lines,  like,

 1083.  possess  higher  degree  of
 sudmergence  tolerance

 Besides  identifying  the  above  mentioned
 yaricties,  certain  production  and  protec- tien  also  been  developed. ०  extend  the  available  technology the  low  lying  and  flood  prone  arcas,  the
 ICAR  is  organising  operational  re-
 ecatch  projects  to  test;  demonstrate
 and  disseminate  the  technology  to  the

 on
 in  Bihar,  West  Bengal  and

 ina.
 CAR  isgiving  ०

 42222
 ie  eh  ge

 Serpent
 of  high-yielding  varieties  of

 emphasis  ena  laid tect  eke  a
 strategy  for

 for  high  stability  varieties  pow]
 =

 to  suit
 pol  ot

 country.  Special  research  centres,

 in  U.P.,  Pus  in  Bihar
 ‘and  5११०४  s

 4
 engaged

 for  rice  research  for  low  lying,  flood
 prome  area.

 Sex  Education  in  Schools

 2178  DR.  SAROJINI  MAHISHI  +
 Will  the  Minister  of.  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state  :

 (a)  whether  Government  have  since
 taken  any  decision  to  introduce  Sex  Edue

 tion  in  Schools  im  the  country  $

 (०)  if  so,  what  are  the  details  thereof
 and

 (०)  by  when  it  will  be  introduced  ?
 THE  MINISTER  OF  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHAND!  CHUN-
 DER):  (a)  to  (c).  No  Sir.  Howcver,
 apart  of  Population  Education  some  in-
 formation  is  being  imparted  in  regard  to
 reproduction  in  plants,  animals  and  the
 reproductive  system  in  human  beings  at
 the  Secondary  Schoo]  stage.  Certain

 on  and  develop-

 Memorandum  from  Dandakaranys
 Employees’  Association  (NG)

 2199  SHRI  SOMNATH  CHA-
 TTERJEE:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-
 श  AND  REHABILITATION  be
 pleased  to  state  ३

 (a)  whether  he  has  rceived  a  memoran=
 dum  dated  goth  October,  7979  from  the
 Dandakaranya  Employees’  Association
 (NG)  ;  and

 (b)  if  so,  the  steps  proposed  to  be  taken
 to  redress  the  grievances  of  the  em-
 ployees  ?

 THE  MINISTER  OF  WORKS:
 AND  HOUSING  ANDSUPPLY  AND:
 REHABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (०)  The  Asociation  hes  mainly  re-
 ferred  to  the  question  of  continued  grant  of
 Project  Allowance  and  Clima’
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 Written
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 ance  April,  3  atthe  existing sates  Rowe  ance  toon  weed.

 ses

 जब  Rural  employment  created  in  M.P.
 _  wader  integrated  rural  develop-

 ment  programme

 9180.  SHRI  SUKHENDRA  SINGH  ! Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state  2

 (a)  number  of  districts  or  blocks  in
 which  Integrated  Rural  =  Dev  clopment Programme  has  so  far  been  im:

 ppomeatee in  the  State  of  Madhya  Prades!  and  the
 coverage  thereof,

 (b)  the  target  of  providing  total  em-
 Lg  oa

 to  the  rural  people  of  the  State
 of  ya  Pradesh  during  the  period
 3978  to  980  (upto  March,  1980)  ;  and

 =
 (c)  steps  taken  or  being  taken  for  monie

 toring  of  this  programme  ?
 oo  THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH)  :  (a)  84

 -blocks  from
 #  districts  have

 been  allocated  to  Madhya  Pradesh  under
 the  Integrated  Rural  Development  Pro-

 geanmne
 for  develop: e  State  Government  have  finalised

 the  selection  of  these  blocks,  An  amount
 of  Rs.  300°  00  lakhs  has  so  far  been  released
 to  the  State  for  implementing  the  pro-
 gramme,

 (b)  It  is  tentatively
 opted

 to  provide full  ermmployment  in  cooo  blocks  by  the  end
 of  March,  1981,  out  of  the  2000  blocks,
 where  IRD

 Propecia
 is  being  imiple-

 mented,  The  share  of  Madhya  Pra  den out  of  there  1000  blocks  has  not  yet  been
 determined,

 (c)  State  Level  Coordination  Commis
 ttee  has  been  constituted  by  the  State
 Government  .for  sanctioning  the  block
 ei

 the  framework  of  guidelines
 wued  “by  the  Government  of  India.

 The  Programme  isin  the  initial  stages  of
 tation,  Steps  for  monitoring

 the  €  are  -being  considered.
 *Area 2  have  been  Sppointed  for
 each  state  for  reviewing  and  reporting  the

 ag  gta
 each  state.  The  Area  Officer

 “vai  6
 Pradesh  has  visited  the  state and  sul  his  report,

 7

 Lecust  in  Rajasthan
 an83,  SHRI  8.8;  SOMANI:

 SHRI
 aiiopisn

 PRASAD
 MA’  a

 Will  the  Minister  of  AGRICULTURE:
 AND

 IRRIGATION  be.  pleased  to
 atatet

 (a)  whether  there  had  been  repeated
 attacks  of  Jocust  in  the  Rajasthan  Turing the  current  financial]  year;

 b)  if  90,  the  districts  which  have  been
 a  feed  in  Rajasthan;  and

 (c)  whether  Central  Government  have
 made  efforts  to  prevent  such  attrcks  by locusts  ?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  _  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  :

 (a)  Yes,  Sir.

 (b)  Names  of  tke  district  affected. are

 Seriously  affected!  ©  Jaisalmer  and  Bar-
 mer,

 Partially/nominally  Jodhpur,  Biksncr, affected  :  re  Jalore,
 Shunjhunu.  Sikar,
 Jaipur,  Nagaur, Sri  Ganganagar,
 Sawai  Madho.

 pur  and  Tonk,

 (०)  Yes,  Sir.

 Requeat  frem  Southern  Chief
 Ministers  for  Same  subsidy for  Wheat  and  Rice

 2782,  SHRI  JYOTIRMOY  EOSU:
 Will  the  Minister  of  AGRICULIURE
 AND  IRRIGATION  be  pleased  to
 state's

 (a)  whether  the  Sonthern  Chief
 Ministers  stressed  .  the  desirability  of
 giving  the  same  subsidy  for  rice  as  for
 wheat  while  deciding  the  procurement
 price  of  paddy  and  issue  pric  of  rice  fiem
 ue

 Central  pcol  for  this  kharif  sca:en;
 an

 (b)  if  so,  what  decision  has  beer:  take
 by  the  Govenment  in  this  regard  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MIN(STRY  OF  AGRIGULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  (a)  The  Ghief  Ministers  of
 Karnataka,  Andhra)  Pradesh  and  Tamil
 Nadu  proposed  that  the  procurement
 price  of

 fy
 dy  for  the  1978-79,  season  may

 b:  fixed  at  Rs.  95/-,  Rs.  r20/-and  Rs,
 37°50  per  quintal  respectively.  The  Chief
 Minister  of  Tamil  Nadu  suggested  that
 dispartiy  in  the  procurement  price  of  wheat
 and  paddy  should  be  corrected  to  safe-
 guard  the  interest  of  the  paddy  geowers,
 Tar  Chief  Minister  of  Kerala  proposed
 that  the  clement  of  sudsidy  2१  is  existing
 in  the  case  of  wheat  should  be  equitably
 applied  in  the  case  of  rice  for  purpose  of
 fixing  a  higher  price  for  the  procurement
 ofpaddy.  Ace  fe  same  time,  no  incease  in
 the  issue  price  of  rice  should  be  made.

 ‘by  ‘Caking  into  —  consideration  —  the
 recom  acndations  of  the  Agricultural
 Prices  Commission  and  on  the  basis  of
 the  discussions  held  with  the  Chief  Mi-
 nisters!Food  Ministers  of  State  Govern-
 mney  on  the  price  and  procurement
 policy  of  kharif  cereals  in  the  marketing
 year  1978-79,  the  Government  _  fixed
 the  procurement  price  of  coarse  paddy  at
 हर  Bale  per  quintal  in  1978-79  &  against Rs.  qd  pt  quintal  in  the  last  marketing

 ‘srason,  ‘The  tssue  price  of  rice  for  public
 distribution  system  has,  been  maintained
 at  last  year's  level,  As  2  result  of  this,
 the  subsidy  on  rice  and  wheat  has  been
 rationalized.

 Technical  Assistance  for  substitute
 Crop  for  flood  affected  areas  in

 West  Bengal

 By.  SHRE  JYOTIRMOY  BOSU:
 Will  the  Ministdr  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state
 what  technical  and  other  asistances,  if
 any,  ate  being  given  to  the  Government  of
 West  Bengal  for  growing  substitute

 i  3
 3

 in  th=  A  0d-dsvastated  arcas  of  the  Srate

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):

 wre  The  Government  of  West  Ben
 hhas  already  drawn  up  2_comprchensi  a
 programme  for  the  intensification  of  बहन
 culture  during  the  rai  and  bore

 for  these  expanded  production  progra. muses  through  the  organisstion  of  Task

 Fe
 iting  of  suitabl

 c—

 (a)  Assessing  the  al
 croping strategies  possible  in  areas  covered  by sand  deposition ;

 (b)  Pest  surveillance  and  control  to
 ensure  the  safery  of  the  rabé/bore  crops;

 (c)  Monitoring soil  health  in  the  affected
 areas;

 (ds  Organisation  of  vegetble  production
 programmes  to  improve  income  and
 nutrition  in  the  affected  areas;

 fe)  Development  of  feeding  strategies based  on  the  enrichment  of  locally  avail-
 able  cellulosic  wastes  including  _  the
 acquatic  weed.  water  hyacinth  for  feed-
 ing  farm  animals  in  the  flood  devastated
 arcas;

 (f}  Organisation  of  fish  seed  production
 programmes,

 Tn  pursuance  of  the  recommendations
 of  the  Task  Forces,  steps  have  been  taken
 to  organise  felevant  training  and  other
 extension  education  activides.  In
 addition,  some  quantities  of  seeds  of  appro-
 priate  vegetable  crops  are  bring  provid- ed  through  a  grant  from  the  Food  and
 Agricultural  Organisation  of  the  United
 Nations.  A  Pilot  project  for  demon-
 atrating  the  value  of  emergency  animal
 feeding  procedures  has  also  been  sanction
 ed  by  the  Indian  Council  of  Agricultural
 Research,

 II.  The  Government  of  India  have
 also  sanctioned  a  short-term  loan  of  Rs:
 78  crores  for  the  purchase  and  distri!
 of  agricultural  inputs  for  rabi  programmes
 1978-79,  and  an  ad:  an  inten:
 of  Rs,  ‘13°20  crores  has  been  allocated
 for  agricultural  sector,
 x2  hers.

 MR.  SPEAKER  !  Now  papets  to  be
 laid  on  the  Table.

 wt  शरद  वादब  (जबधपुर)  +  श्रव्यस'
 महोदय,  मैंने  नियम  222  में  श्रापकों  को
 प्रिविलेज  का  मोशन  दिया  है.  oe  .  .

 Pe]  SPEAKER
 tT  could

 be  go
 go

 im  order  to  co  te,  to  the  extent

 a
 ible,  the  loss  caused  by  the  recent

 oods,  This  agricultural  strategy  in-
 cludes  the  cultivation  of  substitute  crops
 like  vegetables,  fodder  crops,  tato,
 cereals,  etc.  in  the  flood  devasta:  sed  areas
 The  Indian  Clouncil  of  Agricultura!
 Research  has  taken  the  following  steps  to
 provide  the  needed  technical  support

 it.  Itis  under  my  es

 aft  झरद  यादव  दो  दित  क  शद  क्ष
 कंसीडरेशन  करेनें  .  ee  .  Jd
 "MR.  SPEAKER'S  I  was  not  here, was  out  of  station.

 ram  ms
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 sa  था  brs.
 PAPERS  LAID  ON  THE  TABLE

 Annual  Report  or  Centrar  Boarp  oF
 Prevention  AND  Controt  oF  WATER
 Potturion,  New  Deum  ror  1977-78.
 ‘THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  40  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  I  beg  to  lay  onthe  Table  a
 copy  of  the  Annual  Report  (Hindi  and
 English  versions)  of  the  Gentral  Board
 for  the  Prevention  and  Control  of  Water
 Pollution,  New  Delhi,  for  the  year  1977-78 ender  sub-section  (7)  of  section  39  of  the
 Water  (Preveation  and  Control  of  Pollu-
 tion)  Act,  TOTA:  (Placed  in  Library,  See
 No.  L'T-2954/78]
 ANNUAL  RePorts  AND  REVIEWS  oF

 Inptan”  Instrrure  oF  —  TrcHN@Locy Rowssy,  AnD  Inptan  Musxum,  Ca-
 GUTTA  FOR  1977-78  With  A  STATEMENT, Gompaxy  Law  Boarp  (BeNcH)  Amnr.
 Rus,  i978  AND  Ma@yopoutes  ANvD
 Resrricrive  ‘rape  Practices  (Amor). Ries,  1978.

 THE  MINISTER  OF  EDUCATION, SOCIAL,  WELFARE  AND  CULTURE DK.  PRATAP  CHANDRA  GHUNDER):
 beg  to  lay  on  the  ‘Table  ;

 i  (i)  A  copy  of  the  Annual  Report of  the  Indian  Institute  of  Technology, Bombay  for  the  year  1977-78.
 (ii)  A  copy  of  the  Review  (Hindi  and

 English  versions)  by  the  Government on  the  working  of  the  Indian  Institute  of
 Technology  Bombay,  for  the  year  1977-78.

 ‘iii)  A  statement  (Hindi  and  —  English
 versions)  explaining  reasons  for  not
 laying  simultaneously  the  Hindi  ver-
 sions  of  the  Report  mentioned  at  (i) -above.  [Placed  in  Library.  See  No.
 LT-2955/78}.

 (2)(i)  Acopy  of  the  Annual  Report
 Hindi  and  English  versions)  of  the  In: dian Museum,  Calcutta,  for  the  year  1977-78,

 tog¢ther  with  the  Audited  Accounts,

 (ii)
 A  copy  of  the  Review  (Hindi  and

 English  versions)  by  the  Government  on the  working  of  the  Indian  Museum,  Cal-
 cutta,  for  thé  year  1977-78.  [Placed  in
 Library,  See  No.  LT-2956/78].

 oe  copy
 of  the  “Company  Law  Board

 India  dated  thé  aand  August,  1978
 under  ab-section  ®)  of  section  642  of  She

 AGRAHAYANA  13,1900  (SAKA).  Papers  Laid  246

 Gompanies,  Act_956.
 jee

 in  Lib
 rary.  See  No.  LT-2957/7

 (4),  A  copy  of  the  Monopolies  arid  Re-
 stuictive  Trade  Practices  (Amendment)
 Rules,  1978  (Hindi  and  English  veesions)

 ublished  in  Notification  No.  G.S:Ri  7724
 In  Gazette  of  India  dated  the  7  Sep-
 tember,  1978,  under  sub-section  (

 2
 of

 section  67  of  the  Monopolies  and  Rest«
 ricted  Trade  Practices  Act,  :969.[Placed in Library.  SeaNo,  LT-2958/78]-
 ‘THrap  anp  Fina  Reeort  oF  P.  Jacan-
 MOHAN  Renpy  Commisston  oF  IN  umRy, witn  Govr.  MeMo  oF  ACTION  TAKEN  ON,
 tHE  Rerorr  AND  A  STATEMENT.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  I
 beg  to  lay  on  the  Table  :—~

 (4)  ह  copy  each  of  the  following  papers under  sub-section  (4!  of  section  of  the
 Coramissions  of  Inquiry  Act,  952  :—

 (i)  Third  and  Final  Report  dated  the
 agrd  June,  1978,  of  the  P.  Jaganmohan
 Reddy  Commission  of  Inquiry  set  upto
 inquire  into  certain  allegations  against
 Shri  Bansi  Lal,  former  Chief  Minister  of
 Haryana  and  Ex-Union  Defence  Minister.

 (ii)  Memorandum  (Hindi  and  English
 versions)  of  he  Action  taken  by  the  Central
 Government  on  the  above  Report.

 (2)  A  statement  (Hindi  and  English
 versisns)  cxplaining  reasons  for  not
 lang  simultaneously  the  Hindi  version
 of  the  Report  mentioned  at  (t)(i)  above.*
 [Placed  in  Library.  See  ,No.  LT-2959/78]).

 AnnuaL  Report  AND  Review  oF
 CENTRAL  WAREHOSING  CORPORATION,
 New  Daun  ror  1977-78.  AND  Noriri-
 CATION  RE  DISTRIBUTION  OF  AMMO+
 Nrum  SULPHATE  AND  CaLcium  AMMO=
 nium  BY  ANDHRA  Pravesit  Govt.
 THE  MINISTER  OF  AFRICUL-

 TURE  AND  IRRIGATION  (SHRI
 Piet  HS

 SINGH  iy  ae  On behalf  of  Shri  Bhanu  Pratap  Singh,  I
 beg  to  lay  on  the  Table  :—

 (7)  A  copy  of  thoannual
 LaF  dl

 (Hindi
 and  English  versions)  of  the  Central
 Warchousing  Corporati  Pea  eo for  the  year  1977-78

 along
 with  the  it

 500  =  and  the  Audit  Report  thereon,
 under  sub-section  (i)  of  section  Bt  of  the
 Warehousing  Corportion  Act,  ‘1g62.,

 (2)  A  copy  of  the  Review  (Hindi  and
 English  versions)  by  the  Government.qa.—
 the  working  of  the  Cental  Warcho:  using
 Corporation,  New  Delhi,  for  the.  year:



 (8)  68  copy  of  Notification  No.  G.S.R,
 Be

 )  indi  and  English  versions)
 =  in

 pense  bl  namie  the
 ह...  tust,  t  9  er  ith  corri-
 co  thereto  vated  in  Notification

 .  G.S.R,  269  in  Gazette  of  India  dated

 the  Government  of  Andhra  Pradesh
 under  sub-section  (6)  of  3  of  the
 Rasential  Commodities,  Act.3955.  [Placed én  Library.  See  No.  LT-2962/78}.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY :  Sir,  I  have  to  report  the
 following  messages  received  froin  the
 Secretary-Genera!  of  Rajya  Sabha  :—

 i)  “In  accordance  with  the  provisions
 of  rule  127  of  the  Rules  of  |  Procedure
 and  Conduct  of  Business  in  the  Rajya
 Sabha,  Iam  directd  to  inform  the  Lok Sabha  that  the  Rajya  Sabha,  at  its  sitting
 held  on  the  30  November,  1978,  agreed
 withort  any  amendmentto  the  Water
 (Prewation  and  Control  of  Pollution)
 Amendment  Bill,  1978,  which  was  passed
 by  the  Lok  Sabha  at  its  sitting  held  on  the
 2st  November,  4978.’’

 ii)  “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  rule  86  of  the  Rules  of
 Procedure  and  Conduct  of  Business  in
 the  Rajya

 a  Sabha  I  am  directed  to  return
 herewith  the  Additional  Dutics  of  Excise
 (Textiles  and  Textile  Articles)  Bill,  1978,
 which  was  passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  2and  November,

 7978 and  transmitted  to  the  Rajya  Sabba  for its  recommendations  and  to  state  that  this
 House  has  no  recommendations  to  make  to
 the  Lok  Sabha  in  regard  to  the  said  Bill.”:

 CALLING  ATTENTION  TO  MATTER
 ‘OF  URGENT  PUBLILC  IMPORTANCE

 REPORTED  STRIKE  BY  NON-TEACHING  STAFY

 ety  ह...  'सवसचाल  (rare)  :
 हे  अविशम्यनीय  लोक  महत्व  के  निम्नलिखित

 DECEMBER  a  as" &  1978  ory  non-teaching
 staff  of-Delhi  University  (04),

 विषय  की  भोर  शिक्षा,  समाज  कल्थाण  भ्ौर
 संस्कृति  मंत्री  का  ध्यान  दिलाता  हूं  भोर
 प्रार्थना  क्रता  हूं  कि  बहू  इस  बारे  में  एक
 वक्तव्य  दें  —

 “दिल्ली  बिश्वेबिद्यालय  के  गैर-पम्रध्यापत
 कर्मचारियों  द्वारा  हड़ताल  का  समाचार।”

 THE  MINISTER  OF  EDUCATION,,.
 3OCIAL  WELFARE  AND  CULTURE
 (DR.  FRATAP  CHANDRA  CHUN-
 DER):  Accordin;

 ad
 tothe  information

 from  the  ity  of  Delhi,  an
 apecwen

 t  was  arrived  at  between  the
 niversity  and  the  senatives  of

 the  Delhi  University  and  College  Karam-
 chari  Union  on  gth  December,  7977  in
 regard  to  their  demands.  The  agreement inter-alia  provided  that

 se
 the  case  of

 one
 sae

 loyee,  namely,  iE.  Baid  of
 St.  Stephens’  College,  should  be  reviewed
 by  8  judge  to  be  nominated  by  —  the
 Governing  Body  of  the  Colle;

 ges  (2)  the
 sing,

 cases  of
 sliced. uld  be  ५

 mittee  with  the  Pro-Vic-Chancellcr  as
 Chairman,  six  |  representatives  of  the
 Union  and  six  nominees  of  the  Vice-
 Chancellor,  (3)  in  order  to  provide  rea-
 sonably  adequate  security  of  service  0
 the  employees  of  the  University  and  the
 Colleges,  the  University  should  examine
 the  Act,  Statutes  and  the  rclevant  Ordi-
 nances  and  make  necessary  amendmens,
 (4)  efforts  should  be  made  to  secured  re-
 tirement  benefits  for  the  hostel  and  mess

 employees
 y  and  (5)  a  Committee  be  cen-

 stituted  by  the  University  to  look  into  the
 working  condition  of  Karamcharies  and
 also  the  other  demands  contained  in  the
 charter  presented  by  it  to  the  Executive
 Council.

 In  pursuance  of  the  Agreement  dated  oth:
 December,  7977  (a)  the  case  of  Shri  8,
 Baid  was  reviewed  by  z  4  ipa

 Harda
 Hardy  and  he  submitted  his  report  to  we Governing  Body  ofthe.  8
 (oy  the  University  under  the  Chat

 veraity  un  ler  irman- a  yt  Pro-Vice-Chancellor  re  held.
 were  taken  in  16  cases  of  glieed  Emer- excesses,  while  the  remaining are  still  under  onsideration;  (9)  the
 Committee  a  to  examine



 oher  ds  ,  met  a  number
 ‘times  and  discussed  the  demands  of  the
 union  with  their  representatives.  One

 ‘of  the  demands  mae  by  the  union  during ‘the  course  of  the  meeting  was  that  the  ४०८०
 Chancellor,  who  is  responsible  for  the  ob-
 ssrvance  of  the  provisions  of  the  Act,
 Statutes,  Ordinances  and  Regulations  of
 ‘the  Univestiy,  should  himself  take  the
 final  decision  on  complaints  he  may  76५
 ceive  about  the  violation  of  the  Act.  Sta-
 tutes  or  Ordinances  etc.  in  any  particular ‘cate.  Tris  Comnittee  has  already  sub-
 raitted  its  recommendations  and  the
 University  has  taken  action  on  some  of
 tn:  recom  nendations,  while  others  are
 unter  consideration. 4

 In  one  of  the  meetings  held  on  gth  No-
 vember,  78,  the  official  side  had  proposed that  allthe  items  which  were  to  be  looked
 into  by  tht  Committee  appointed  by  the
 Dairy

 to  look  into  the  working  condi-
 tioas  of  karamcharis  under  the  charter
 of  demands  would  be  ‘considered  and  de-
 cision  takea  latest  by  the  end  of  February,
 1979.  The  katamcharis,  however,  did
 not  agree  to  this  proposal.  Thereupon  the
 Vic--Chancellor  assured  them  in  writing
 that  he  will  hold  one  meeting  in  a  week  to
 consider  the  service  matters  and  charter
 of  deminds.  However,  the  karamcharis
 weat  or  presting  that  all  the  alleged  vio-
 lations  of  ths  Act  and  Statutes  etc.  should  be
 set  aside  ant  quashed  by  the  Vice-Chancellor
 imuartiatly.  Oa  the  other  hand,  the
 University  authorities  feel  that  these
 should  bs  considered  by  the  Vice-  Ghance-
 Nor,  ॥॥$.

 Wich  effect  from  :8th  September,  1978,
 th:  D:lhi  U  iiversity  and  Calleges  Karam-
 chari  Union  launched  on  agitation  as
 protest  azrinst  n  on-fulfilment  of  the  agree-
 ment  arcived  at  on  gth  December,  1977
 initially  by  abstaining  from  work  for  one
 hour,  which  was  later  increased  to  two hours  from  18th,  October,  1978.  This
 was  further  intensified  by  abstaining
 from  work  for  two  houcs  im  the  morning
 and  two  hours  in  the  afternoon  with  effect
 from  7th  Novemer

 v9
 7.  The  Union

 had  further  informed  the  Univriesity  that, it  would  proceed  on  strike  after  roth
 November,  978  but  no  strike  callhas  been
 wiven  by  it  till  date.

 ह. 7  At  ite  meting  held  on  rath  November,
 1973.  tht  Executive  Cuncil  of  the  Uni-
 vierite.t4  ok  ante  of the  situation  created  by
 the  threat  of  atrike  gad  posture  of  confron-

 tation  by  the  Karam  fon  and

 ppesled  to:  the  karan
 charisto  suspend

 protests  and  ‘dem  sastrations,  and  in  parti-
 cular  such  fectivitios  during  the  working

 2B,  900  (SAKA)  noi-teaching
 staff  of  Delhi  University  (CA),

 bee,  sit  soon  ae to  resolve  the ius.
 °

 2§0

 At  a  ‘subsequent  meeting  heldon  erst tas  ation

 pit  pien  the
 pein  ariel  Ur

 yontle
 ni
 inspite  of  its  dated:  rath  November,
 1978.  The  cil  also  noted  that

 aco  i  last  meeting,  there  were

 sity  txter  alia  gave  an  assurance  that  (a)
 all  laints  of  violation  of  the  Act/
 StatutesiC Ordinances  etc,  made  to  the
 Vice-Chancellor  will  be  examined
 promptly  and  his  final  decisions  announc-
 ed;  (b)  in  all  remaining  individual  cases
 of  al  emergency  excesses  which  were
 still  pending,  the  final  decision  will  be
 made  availble  to  the  Union  immediately but  not  later  than  one  month;  (c)  selection
 grades  for  non-teaching  staff  will  be  made
 available  in

 ne accordance  with  the  Govern:
 ment  of  India  decision;  (d)  appoi to  category  ‘D’  posts  will  be  made  from
 amongst  workers  on  daily  wages  in
 accordance  with  the  prescribed  proces
 dures;  (e)  the  University  would  make
 efforts  to  provide  full  retirment  penefits
 to  the  employees  of  the  college  hostels  and
 messes  financed  by  the  UGC  to  the  ex-
 tent  of  75  Fink

 and  (f)  the
 Negotiation  will  dis-
 cuss  other  demands  with  the  Union  and

 plete  its  deliberati  by  gist  Decem:
 be,  3970५

 Instead  of  withdrawing  the  agitati
 on  the  basis  of  the  assurance  contained  in
 the  University's  fetter  dated  E5-1E-7By,

 a  with  the
 rectically Iniversity.  was  paral:

 The  ue  Council  noted  that  while
 the  Union  was

 demanding
 implementation

 of  the  agreement  it  was  flouting  the  same
 it  mae

 the  Karamcharies  persisted  in  their
 the  whale

 lysed.
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 [Dr.  Pratap  Chandra  Chander)
 Inspite  of  the  Executive  Council’s

 rewalution  dated  ‘ai-11-1978,  the  agitation continued.  At  its  emergency  meeting
 held  on  30-2I-978,  the  Executive
 Cauncil  took  note  of  the  further  develop-
 ments

 =  ape
 to  the  agitation  and  reiterat-

 ed  the  made  by  it  and  the  Vice-
 Chan  the  Union  to  supsned  the
 pm

 tation  and  come  to  the  negotiation le  to  all  tand:|  Pro- blems.  The  resolution  passed  by  the
 ay  =  communicated  the Secretary,  Delhi  Uni-
 versity  &  College  Karamchari  Union  on
 1-12-1978

 ‘There  has  been  no  change  in  the  situa-
 tion.  Government  feel  deeply  concerned
 and  apdal  to  the  Karamchari  Union
 to  suspend  their  agitation  and  resume
 negotiations  with  the  University  so  that  all
 outstanding  issurs  are  settled  amicably,
 ‘without  disrupting  the  administration  or
 academic  activities  of  the  University

 att  अनन्त  राम  जायतबाल  :  प्रध्यक्ष
 मसहोठ्ण,  इस  माननीय  सभा  भें  एक  श्रौर
 मसला  श्राया  है  जिस  भें  अधिकारियों  के
 आश्वासन  को  समय  से  पूरा  न  करने  के  कारण
 या  उसकी  इच्छा  न  रखने  के  कारण  कर्मचारियों
 को  हड़ताल  और  श्रादोलन  का  रास्ता
 अखितियार  करना  पड़ा  ।  श्राप  को  याद  होगा
 कि  सितम्बर  i977  में  इसकी  श्रुआत
 हुईं  थी  ।  नवम्बर  में  स्टीफत  कालेज  से
 झुरू हुई  और  फिर  नवबंर  .977  में  यूनिवर्सिटी
 के  कर्मचारियों  ने  अनिश्चित  कालीन
 हड़ताल  शुरू  की  ।  उस  के  परिणामस्वरूप
 यूतिवर्सीती  चन्द  भी  हुई  और  जो  मुझे
 जानकारी  है  वह  यह  है  कि  श्राप  के  हो,
 यानी  माननीय  मंत्रो  जो  के  ही  इंटरक्शन  से  उस
 थ्क्त  वह  हड़ताल  समाप्त  हुई  7  9  सितम्बर
 2977  को  वादस  चांसलर  भर  कर्मचारियों

 'की,  यूनियन  के  बीच  में  समझौता  हुआ  ।
 डनकी  मुख्य  मांगें  यह  थीं  कि  एमजेंसी  के

 -दीराव  जो  ज्यादतियां  हुई  हैं  उत  को  दुर  किया
 . मॉम,  जो  मामले  पिय  पड़े  हैं  उन  को
 निस्तारण  किया  जाय,  जो  रोजाना  मजदूरी
 शाले  कर्मचारी  हैं  उनको  नियसित  किया
 श्राम,  उत  को  संदा  शर्तों  को  सुघारा  जाय,
 ६... अ  अदान  को  जाय  भोर  उठी  के  साक
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 साथ  जो  भेस  और  होस्टेल  के  कर्मचारी  हैं
 उन  को  सेवा  निवत्ति  के बाद  के  लाभ  जैते
 प्रेच्युइटी  शौर  पैशन  वरयेरह  है  बह  सब  उनको
 दिए  जाय॑  ।  हमारा  बवाल  है  कि  इस  में
 ऐसी  कोई  भनुचित  बात  नहीं  थी  कि  जिस
 की  तरफ  तुरन्त  ध्यान  नहीं  दिया  जा  सकता
 था  ।  जहां  तक  कि  वाइस  चांसलर  का
 सवाल  है  उन्होंने  तो  यह  भी  कहा  था  कि
 बहुत  जल्दी  हम  इन  के  ऊपर  ध्यान  देंगे  ।
 उस  वक्‍त  कोई  कान्फरेंस  चल  रही  थी
 साइंस  की  उस  में  हिस्सा  लेने  के  लिए  वाइस-
 चांसलर  थो  मेहरोत्रा  को  जाना  था.  उन्होंने
 कहा  था  कि  वहां  से  वापस  आकर  जितनी
 जल्दी  भी  मुमकिन  हो  सकेगा  उतनी  जल्दी
 हम  हन  का  निस्तारण  कर  देंगे  ।  यहां  तक
 कहा  गया  था  इस्प्लोमेंटेशन  के  लिए  कि  मार्च
 978  के  अंत  तक  जरूर  इस  को  कर  देंगे  |

 मार्च  78  बीत  गया  t  6  सितम्बर  तक
 भाप  देखेंगे  कमंचारियों  ने  किसी  तरह  का
 कोई  भ्रान्दोलन  नहीं  किया।  नोटिस  बराबर
 देते  रहे,  ध्यान  भ्राकषित  करते  रहे  38
 तारीख  से  उन्होंने  प्रपना  एक  घंटे  रोजाना
 का  प्रदर्शन  शुरू  किया,  .8  सितम्बर  978
 से  ।  पहले  महोने  में  एक  घंटे,  दूसरे  महीने  में
 दो  घंटे  शौर  शब  तीसरा  महीना  हो  रहा  है,
 तीसरे  महीने  में  उन  का  चार  घंटे  का  प्रदशेन'
 है।

 ती  अगर  इन  की  इच्छा  होतो  कि  इस
 भ्राश्वासनों  को  पूरा  किया  जाय  तो  शायद  बहुत
 पहले  काम  हो  जाता  ।  लेकिन  श्राप  ने
 भ्रभी  झपना  जो  ब्यान  पढ़ा  है  उससे  लगता  है
 कि  दोष  सारा  कर्मचारियों  का  है,  प्रधिकारियों
 का  है  ही  नहीं।  भगर  यही  ऐटीअपूड  रहेगा
 तो  कोई  मामला  ठीक  होने  बाला  नहीं  है  if
 और  में  आपसे  कहता  चाहता  हूं  कि  भ्रगर  इस
 तरह  से  समझोता  कर  के  उन  को  पूरा  नहीं
 किया  या  तो  मह  जो  कर्मचारी
 समुदाय  है,  लेबर  है,  मजहूर  है  इन  छोगों  को
 समझौते  पर  से  विश्वोस  उठे  जायगा  और  ह. उ



 as3°  Strike  by  AGRAHAYANA  a

 विश्वास  उठ  जायेगा  तो  आप  जानते  हैं  उस  के
 नतीजे  क्या  निकलेंगे  ?  लोग  हिसा  वमैरह  का
 सहारा  लेना  शुरू  करेंगे  ।  इसलिए  मैं
 माननीय  मंत्री  जी  खे  कहना  चाहूंगा  कि  बहू
 बाकायदा  इस  की  जिम्मेदारी  लें  आर  इंटरवीन
 कर  के  इस  मामले  को  दुरुस्त  कराएं  |

 जहां  तक  यूनियन  के  पदाधिकारियों
 का  सम्बन्ध  है  हमारी  उन  से  बात  हुई  है  1  वह
 कहते  हैं  कि  प्रधिकारियों  को  तरफ  से  इस  की
 प्रतिष्ठा  का  सवाल  न  बनाया  जाय  शौर
 इन  झाश्वासनों  को  पूरा  करने  के  लिए  कदम
 उठाया  जाय  ।  कोई  सबृत  उस  का  मिले  1
 झभी  तक  झाप  ने  इस  का  सबृत  नहीं  दिया।
 मोटे  तौर  से  जो  उल्लंघन हुए  हैं  श्राप  के  ऐक्ट  के,
 आडिनेसेज़  के  शौर  स्टेच्यूट  के  उन  को  पूरा
 करने  सें  तो  कहीं  पैसे  का  खर्च  नहीं  है।  उन  को
 तो  तुरन्त  पूरा  किया  जा  सकता  है  ।  तो  कोई
 कार्यान्वयन  की  तरफ  कदम  उठाएं,  सबूत
 द  श्रोर  यह  प्रतिष्ठा  का  सवाल  न  बनाया
 जाय  कि  हड़ताल  तोड़ो  जायगी  उस  के  बाद
 ही  बातचीत  होगी  क्‍योंकि  नतीजा  यह  हो
 गया  है  कि  इस  कर्मचारियों  के  समर्थन
 में  स्टूडेंट  यूनियन  ने  भी  झपना  समर्थन  बढ़ा
 दिया  है  भौर  दूसरी  यूनिवर्सिटीज़  के  कर्म-
 आरियों  का  भी  समयंन  इन्हें  मिल  रहा  है  ।
 तो  यह  झाग  खाली  कर्मचारियों  तक  हो
 नहीं  बल्कि  स्टूडेंट्स  समुदाय  तक  भी  फैलती
 अली  जा  रही  है।  जहां  तक  टीचर्स  का  सम्बन्ध
 है,  जब  झभी  पे  बन  कर  गई  इस  महीने  में
 तो  कॉसिल  का  फैसला  हो  गया  कि  जितने
 दिन  तक  ये  कर्मचारी  गैर  हाजिर  रहे  उतने
 दिन  की  पे  इन  को  नहीं  दी  जायगी,  इस  तरह
 से  ये  मामले  को  उलझ्ाते  हैं,  तो  में  ने  यह
 खना है  कि  वहां  जो  टीचसे  हैं  उन्होंने  भी  भ्पनी
 फे  लेने  से इनकार  कर  दिया  है।  तो  इस  का
 विस्तार  बराबर  होता  जा  रहा  है  ।

 #  दुक  सवाल  करना  चाहूंगा  |  क्या
 नह  दांत  सही  नहीं  हैं  कि  9  दिसम्बर,  977
 के  कैशले को  जल्दी  जल्दी,  यागी  मार्च,  i978°
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 तक  पूरा  करने  का  झ्ाश्यासन  दिया  गया  था  ?
 यदि  यह  झाश्यासन  दिया  मया  था  तो  उसको
 पूरा  क्‍यों  नहीं  किया  गया  ?  फिर  माचे  के  बाद
 सितम्बर  तक  जो  पीरियड  था  उसमें  उसको
 पूरा  करने  की  तरफ  ध्यान  क्‍यों  नहीं  दिया
 गया  ?  फिर  भ्रभी  जो  कुछ  चल  रहा  है  उसमें
 कोई  प्रतिष्ठा  का  सवाल  न  बना  करके  क्‍या
 उसको  पूरा  करने  की  तरफ  ध्यान  दिया
 जायेगा  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  have  in  my  rather  lengthy  state-
 ment,  indicated  what  steps  have  been  taken
 to  impl  tthe  agr  of  gth  Decem~-
 ber,  1977.  One  has  been  referred  to  a
 retired  Judge  of  the  High  Court.  Then,
 as  regards  the  alleged  emergency,  in  76
 cases  decisions  have  been  taken,  only  five
 remain  ding.  The  Committee  which
 was  appointed  had  met  several  times,  and
 in  that  Committee,  representatives  of  the
 Karmachari  Union  also  happen  to  be
 present.

 So,  it  will  be  noticed  that  some  of  these
 ints  are  hat  time-
 orcover,  a  problem  is  created  by  the

 fact  that  under  the  University  there  are
 several  colleges.  The  executive  committees
 and  the  principals  of  these  colleges  should
 also  be  taken  into  consideration,  because
 in  many  cases  the  University  cannot  im-
 pose  its  will  on  these  colleges,  So,  a  certajn
 delay  has  happened,  and  the  karmacharis
 also  knew  this  and  participated  in  these
 meetings.

 The  University  has  not  taken  any  rigid
 stand.  From  time  to  time  the  Executive
 Committee  considered  all  these  points,
 and  told  the  Karmachari  Union  that  they’
 were  prepared  to  concede  some  of  the
 other  points,  In  spite  of  that,  somehow
 or  other,  the  strike  is  continuing.  I  have
 made  an  l  and  I  should  also  request
 the  hon.  Member  to  appeal,  to  the  Karma- chari  Union  to  go  back  to  work,  and  then
 the  whole  thing  can  be  discussed  in  a  peace- ful  manner,

 भी  हरिकक्ष  बहादुर  (गोरखपुर)  ६

 मंत्री  जी  ने  जो  कुछ  कहा  है  हम  लोग  भ्रपील
 कर  रहे  हैं  कमचारी  सॉमियन  से  भोर  उसीके
 सम्बन्ध  में  मुझे  कुछ  कहना  है  ।  सब  से  बडी
 बत  यह  है  कि  9  दिसम्बर  977  को

 एग्रीमेन्ट  हुआ  था  झोर  कहां  बया  था  कि  तीन
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 श्री  हर्रिकेश  बहादुर]
 महोने  के  अन्दर  सभो  बातें  जोकि  एग्रीमेन्ट
 में  भाई  हुई  हैं  बह  मान  लो  जायेंगी  तो  उसे
 बातों  को  3:  मार्च  i978  तक  मान  लेना

 'था।  उन  बातों  को  एम्प्लीमेन्ट  क्‍यों  नहीं  किया
 गया  इस  बात  की  जानकारी  माननीय  मन्‍्ती
 महोदय  हम  लोगों  को  दें  ।  श्रभी  जो  उन्होंने
 बताया  है  उस  सें  हम  लोग  संतुष्ट  नहीं  हैं  ।
 अगर  यूनियन  को  बातों  की  इस  प्रकार  से
 उपेक्षा  की  जायेगी,  अगर  एग्रीमेन्ट  किया
 जायेगा  भ्रीर  फिर  तोड़ा  जायगा  तो  धीरे  धीरे
 लोगों  का  विश्वास  ही  इस  प्रकार  के  एग्रीमेन्ट

 से  टूट  जायेगा  1  विश्वविद्यालय  की  नौकरशाही
 ने  जो  रिपोर्ट  मंत्री  जी  को  दी  है  चह  तो
 उन्होंने  हमें  बताई  है  लेकिन  कमचारियों  की
 जो  ग्रीवांधेज़  हैं  उतकों  भी  सुनने  को  कोशिश

 होनी  चाहिये  ।  प्रगर  कमंचारियों  की  बात
 नहीं  सुनेंगे  तो  कोई  भो  न्यायोचित  समझौता
 नहीं  हो  सकता  है  1  इसलिए  हम  माननीय
 मंत्री  जी  से  जानता  चाहते  हैं  क्या  उनके

 पास  ऐसी  कोई  योजना  है  जिसके  श्राधार  पर
 थे  कमंचारियों  तथा  विश्वविद्यालय  मेंनेजमेन्ट
 के  भी  कुछ  वरिष्ठ  लोगों  को  बुलाकर  मीटिंग
 करें  शौर  उप्तमें  कुछ  एम  पीज़  भी  बुलाये  जाये
 जसे  कि  श्री  सुब्राह्मण्यम  स्वामी  हैं  जिन्होंने
 आई  आई  टी  दिल्‍ली  का  जब  सवाल  उठा
 था  तो  उसका  प्रश्न  यहां  पर  उठाया  था  श्रौर
 भ्रघान  मंत्री  जी  के  हस्तक्षेप  स ेउस  मामले  का
 तिपटारा  हो  गया  था  कपा  इस  प्रकार  की
 कोई  बठक  मंत्री  जी  बुलायेंगे  जिसमें  कुछ
 संत्त्सदस्य  भी  हों  जोकि  बारदातों  से  वाकिफ
 हों  जे  कि  स्वामी  जी  हैं  शौर  दूसरे  लोग  हैं
 या  लोकल  एम  पीज़  हैं,  उनको  बुलाकर  बात
 करेंगे  जिससे  कि  जल्‍दी  से  जल्दी  समझौता  हो
 जाये  ?  मैं  मंत्री  जी  से  भ्रनुरोध  करता  हूं  कि  वे

 ,  'कमंच्रारियों  की  बातों  की  उपेक्षा  न  करें  बल्कि
 उनकी  ग्रीवांसेज़  पर  प्रा  ध्यान  देने  की  कृपा
 करें।
 “DR.  PRATAP’  CHANDRA  CHUN.
 DER:  I  have  already  explained  the  इटैडन
 sons  for  the  delay,
 ‘sate. But  because  it  involves  many  peoplé and  also  many  institutions  and  colleges
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 steps  have  been

 Comm.  Report  ‘
 under  the

 berg  Sha
 thing  could.

 not  be
 expedited.  University  alone be  held  responsibie.  Hi  ५  the

 University  has  given  fresh  offers  in  the
 letter  which  I  have  already  mentioned  and
 the  karamchari  Union  can  take  steps.  The
 parallel  of  IIT  cannot  apply  here  for  the
 reason  that  IIT  is  only  one  institution
 whereas  the  University  has  got  a  lar,
 number  of  colleges  under  it,  It  is  a  mu
 larger  body.  So,  thatis  creating  some
 difficulty.

 Ie  isnot  a  fact  thatI  am  sitting  idle.
 As  soon  as  Mr.  Ss  M.  Banerjee,  former
 Member  of  Parliament,  rang  me  up  last
 night,I  gave  himtime  and  I  discussed
 the  matter  with  him  this  morning.  Unless
 people  app!  h  me,  I  intervene
 in  a  matter  which  comes  within  the  pur- view  of  an  autonomous  institution.  I  rang up  the  Vice-Chancellor;  he  was  not  avail-
 able.  Certainly,  if  I  am  able  to  solve  the
 problem,  I  shall  certainly  do  it,

 SHRI  HARIKESH  BAHADUR:  I
 asked  a  very  specific  question  as  to  whee
 ther  he  is  going  to  invite  the  management
 and,atthesame  time,  the  armachari
 unionand  havea  meeting  under  his
 chairmanship  sothat  the  crisis  can  be
 solved.

 MR.  SPEAKER:  Ie  has  replied  thathe
 cannot  do  itonhis  own;  somebody  has
 to  initiate  it.

 PUBLIC  ACCOUNTS  COMMITTEE
 NInety-Seconn  AnD  Ninety-FIFrH  Report

 SHRIP.V.  NARASIMHA  RAO
 (Hanamkonda):  I  beg  to  present  the  fole
 lowing  Reports  of  the  Public  Accounts
 Committee  :—

 (7)  Ninaty-second  Report  on  action  takea
 by  Government  on  the  recommenda-
 tions  contained  in  the  Twen

 %  Ea] Report  relating  to  Ministry  of  ie
 Affairs,

 (2)  Ninety-fifth  Report  on  action  taken
 by  Govern:  on  the  ri  da-
 tions  contained  in  the  First  Report
 relating  to  Ministry  of  Defence.

 COMMITTEE  ON  PETITIONS

 wt  हरि  विष्णु  कामत  (होशंगाबाद)  2
 वाचस्पति  महोदय,  झाप  की  भ्रमृमति से  में
 छटी  लोक  सभा  की  याचिका  समिति,  का

 तिरे
 बष्ठ  सदन  की  सेंचा  में  जअस्वुत  करता:
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 MR.  SPEAKER:  Matters  under  rule
 377;  Shri  P,  Rajagopal  Naidu.

 SHRI  EDUARDO  FALEIRO  (Mor-
 mugao):  On  a  point  of  order,  Sir.

 Some  time  ago,  you  had  informed  the]
 House  that  the  Rules  Committee  had
 agreed  unanimously  or  there  was  a  con-
 acnsus  in  this  case  of  rule  377  statements
 made  by  the  Members  that  the  Ministers
 should  reply  or  lay  their  statements  in
 reply  on  the  Table  of  the  House,  Every
 time,  we  are  asking  the  Ministers  to  make
 statements.  But  none  of  them  is  making
 any  statement  in  this  regard.  I  want  to
 know  when  this  rule  is  forthcoming  and
 what  is  being  done  about  it.

 MR.  SPEAKER:  The  rules  are  to  be
 approved  by  the  House,  It  is  only  there-
 after  that  they  come  into  force,  The
 final  draft  is  under  preparation.

 (i)  Rerortsy  DEMAND  To  INOREASE  THE
 Patcg  oF  Pappy  In  SouTHERN  STATES

 SHRI  P.  RAJAGOPAL  NAIDU  (Chit-
 toor):  With  your  permission,  Sir,  under
 rule  377,  I  wish  to  make  the  following
 statement  on  a  matter  of  urgent  public
 importance  :—

 The  Government  is  not
 wentne  Fe

 ddy roducera  on  par  with  wheat  producers. te  is  a  fact  that  even  wheat  producers are  not  getting  a  fair  deal  at  the  hands  of
 the  Government,  Even  the  prices  fixed  for
 wheat  is  quite  unremuncrative,

 The  price  fixed  for  paddy  is  worse  than
 that.  Whenever  the  Government  increases
 the  price  of  wheat.  they  have  to  take  up
 the  price  of  paddy  as  the  similar  conditions
 exist  with  regard  to  both  foodgrains.  But
 it  is  not  taken  note  of  by  the  Govern-
 ment.

 The  State  Governments  in  south  wanted
 the  price  to  be  fixed  above  Rs.  r00  per
 quintal  for  paddy.  They  sent  a  note  on  the
 cost  of  cultivation  of  paddy  in  support  of
 their  demands,  I¢  has  been  turned  down
 without  due  consideration.

 -The  Agricultural  Prices  Cominission  is

 penta  soar§
 ‘the  i  chia  epee  rae fixing  t!  price  paddy  but it is  taking  other  factors  which  are  not  con-

 nected  with.prodriction.  At  the  same  time, the  Commission  ह इ  not  h  adequate

 wore
 a  for:  fannens  ore  specially

 from  “producers  which  is  mainly

 Rule  37
 responsible  for  such  anthpensant  decisitris.
 Therefore,  it  should  be  reconstituted  with
 more  farmer's  and  it  should  also.  base  its
 decisions  on  the  cost  of  cultivaticn  of  she
 crops,

 I  want,  to  add  only  two  sentences.  In-
 Andhra  Pradesh,  the  agriculturists  have
 written  to  me  that  Phalguni  paddy  is  not
 being  produced  by  the  FCI  and  with  re-
 gard  to  Vijaya  and  Masoori,  they  are
 paying  only  Rs.  69—70  instead  of  Rs.  7 fixed  by  the  Government.  Therefore,  }
 say,  this  is  unjust,  and  I  request  the  hon.
 Minister  to  look  into  it.

 (ii)  Frum  Finanoxr  Corporation  anp  THE
 INDIAN  Motion  Picturzs  EXPoRT
 CorPoraTIon

 DR.  VASANT  KUMAR  PANDIT
 (Rajgarh):  Mr.  Speaker,  Sir,  with  your
 permission,  under  rule  377,  I  raise  the
 following  matter  of  urgent  public  impor- tance  in  the  House:—

 The  decision  of  the  Government  to
 expand  the  functions  of  the  Film  Finance
 Corporation,  the  decision  to  have  one
 Chairman  for  the  Film  Finance  Corpora- tion  and  the  Indian  Motion  Pictures  Ex-
 port  Cor

 Lepper
 the  fear  expressed  by  the

 film  circle  that  the  production,  impor!  and
 export  of  film  would  become  a  monopoly of  the  Government,  the  delay  in  setting
 up a  Film  Devel
 poration,  the  protest  lodged  by  the  Film
 Federation  of  India,  and  the  Govern-
 ment’s  reaction  to  the  press  criticism
 thereon.

 T  call  upon  the  hon,  Minister  to  make  a
 statcment  in  the  House  or  at  least  give the  reaction  of  the  Government  on  the  floor
 of  the  House.

 (iii)  Repoxrsp  FAILURE  OF  NATIONALISED
 BANKS  IN  RENDERING  AMISTANGER  TO
 tHe  Weakex  SecTions  oF  THE
 SoaizTy  anp  To  THE
 Secrox.

 SHRI  K.  LAKKAPPA  (Tumkur): Before  I  raise  the  matter  under  rule
 377,  I  would  like  to  draw  your  kind
 attention  to  this.  Some  time  back  also  we
 had  raised  it.  This  ‘is  a  vital  issue,  an
 important  issue....

 MR.  SPEAKER:  Otherwise,  I  would
 not  have  permitted  you.

 ‘SHRI  K.  LAKKAPPA:  Why  are  the
 names  not  even  ‘slated  on  the  agenda  ?

 power
 knows  what  is  happening  in  the

 louse.

 This  is  a  very  vital  issue  of  failure
 of  the  nationalised  banks  in  ‘rendering

 t  assistance  to  the  weaker  sections.
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 of  the  society  and  he  “small  scale  sector
 and  the  steps  to  be  taken  to  fulfil  the  social
 objectives.

 Banks  were  originally  established  in
 India  by  big  businessmen  and  industria-
 tists,  but  their  transactions  were  mostly
 urban  and  heavy  industry  oriented,

 At  the  time  of  nationalisation  of  the
 banks,  people  were  told  that  the  banks
 were  now  owned  by  them,  But  with  the
 passing  of  years,  people's  expectations were  belied.  ‘The  banking  system  ax  such
 has  not  changed  and  it  is  continuing  with
 its  urban,  big  business  bias.

 The  Sixth  Pian  document  pointed  out
 that  ‘the  major  hencticiaries  of  the  bank-
 ing  system  have  been  the  wealthier  part of  the  population  both  in  urban  and
 rural  arcas  and  the  vast  majority  have
 been  barely  touched’,  ‘he  real  benefits
 are  still  being  derived  from  the  nationalised
 banks  only  by  the  rich,  and  the  rural
 poor  who  are  baffled  with  several  forma-
 lities  and  forms  hardly  derive  any  benefit
 from  the  banks,  even  though  outwardly
 several  schemes  are  publicised  as  intended
 for  the  weaker  sections.  According  to

 son
 gh  figures,  35  per  cent  of  total

 nk  credit,  till  May,  1978,  has  gene
 to  the  priority  sector,  But  the  truth  is
 that  moat  of  the  small  units  which  derived
 the  benefits  were  only  those  which  were
 set  up  by  the  kith  and  kin  of  the  big  in-
 dustrialists,  Of  the  Rs,  ¢,778  crores  lent  to
 the  small  scale  sector,  the  bulk  was  cor-
 nered  by  the  rich  in  an  indirect  manner.
 Similarly  it  is  the  rich  farmers  who  manage
 to  draw  substantial  credits  leaving  the
 small  and  the  marginal  farmers  to  fend  for
 themeclves,

 Tt  is  suggested  that,  both  in  urban  and
 rural  areas,  certain  branches  of  the  Banks
 should  be  set  apart  mainly  for  the  small
 farmers,  smafl  artisans,  Harijans,  etc.
 And  at  such  banks  the  procedures  for  giv-
 ing  loans  should  be  simplified.  Production
 of  security  deeds  should  not  be  insisted
 upon  in  such  cases,  but  only  the  igenuine
 needs  of  persons  engaged  in  small  farming and  rural  industries  should  be  assesacd

 ‘and  assistance  rendered  to  them.  Banks
 way  also  assist  smal)  farmers’  associations
 by  providing  finance  for  undertaking  cul-
 tivation  of  uncultivated  lands.  They  can

 ee
 devise  m«thods  for  assisting  rural  arti- as  with  the  supply  of  raw  materials,

 tools,  cic.,  instead  of  merely  advancing loans.  Similarly,  they  can  help  in  estab.
 lishing  marketing  centres  for  marketing  the
 products  of  the  smallsartisans,

 It  is  high  time  that  people  at  the  helm
 of  affairs  in  the  nationalised  banks  should
 rralive  that

 Mane
 banks  have  a  ‘socialist role’  to  perform  and  take  urgent  stcps  to

 apo

 achieve  the  objectives  of  bank  nationaliza- tion,  It  is  also  suggested  that  a  Workirg
 Group  may  be  appointed  to  go  into  the
 methods  adopted  by  the  nationalised
 banks  in  rendering  assistance  to  the  weaker
 sections  of  the  society  like  the  small  far-
 mers  and  rural  citizens  and  suggest  better
 methods  for  the  purpose,

 Before  I  sit  down,  I  would  request
 you,  Sir,  to  see  that  the  subjects  are  pro-
 perly  put  down  on  the  agenda,  so  that
 people  know  what  we  are  doing  in  the
 House,

 PROF.  P.  G.  MAVALANKAR  (Gan-
 dhinagar):  May]  raise  a  point  of  order
 which  is  more  in  the  nature  of  a  point  of
 submission,

 IT  would  like  to  stand  in  support  of  what
 my  friend,  Mr.  Lakkappa  has  said,  because
 in  the  last  3  months  and  morel  have
 been  carrying  a  feeling  that  your  great and  sincere  cffort  i0  cuable  us,  Members  of
 Parliament,  to  raise  matters  ef  public
 importance  everyday  including  Friday is  a  very  good  thing,  It  means,  25  subjects are  discussed  every  week.  I  do  not  knew
 why  you  could  not  consider  the  advisa-
 bility  of  inserting  those  five  points  in  the
 agenda  so  that  Members  know  in  the  list
 of  Business  who  are  the  members  and
 what  are  the  subjects.  All  the  more  so  as
 I  find  the  papers  to  be  laid  on  the  Table,
 litem  No.  ay

 °
 rally  give  details  of  all

 the  papers  to  laid  and  members  know
 what  papers  are  being  laid.  Similarly, it  will  be  helpful  for  us  and  for  the  country, I  hope  you  will  consider  it,

 MR.  SPEAKER:  I  will  look  ingo  it.
 SHRI  HARI  VISHNU  KAMATH

 (Hoshangabad):  I  will  invite  your  atten-
 tion  to  rule  सा,  sub-rule  (2)-to  reinfcrce
 the  point  made  by  Prof.  Mavalanker.
 According  to  their  rule.  no  business  shall
 be  included  in  the  list  of  business  withcut
 your  permission,  and  no  business  shall be  transacted  at  any  sitting  unless  it-is  so
 included,

 MR,  SPEAKER:  We  will  try  and  see
 what  can  he  done  because  the  selections
 are  sometimes  made  late  in  the  night. In  that  ease,  ‘it  is  not  possible.  But  we will  try  to  sce  what  can  be  done,  Certainly there  is  something  in  what  you  say,

 SHRI  HARI  VISHNU  KAMATH:
 You  can  supply  8  cyclostyled  ist.
 (iv)  REPORTED  RECENT  INCIDENTS  IN  THE

 ;  BORDER  TOWN.  OF  Poowds.  —
 “DR.  KARAN  SINGH  |(Udhsmpur): ‘The  recent  incicents  ia  the.  border  tens'«  I
 Poonch  cannot.  but.  cause  grave  céncern.
 Poonch  ie  situated.  on  the.line  .of  aetwe!
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 control  and  its  sensitive  lgcation  makes
 any  trouble  thete  more  than  usually  dan-

 ह.  several  months  there  has  been  sim-
 mering  discontent  regarding  the  recruit-
 mnt  policy  of  the  State  Government  and
 it  has  final ly  erupted  in  the  Police  firing
 on  Saturday  in  which  a  student  has  been
 killed,  Unless  effective  steps  are  taken  to
 sympathetically  deal  with  thr  genuine
 grievances  of  the  people  of  Poonch  and  to
 generally  redress  the  longstanding  regio-
 nal  imbalances  in  the  State  of  Jammu  and
 Kashmir,  there  is  every  likelihood  of  the
 situation  deteriorating  further.

 The  State  Government  will  be  well-
 advised  to  appoint  a  judicial  inquiry  into
 the  Poonch  incidents  and  also  deal  with
 the  deeper  problems  with  sympathy  and
 expedition.

 oo  34  bra.
 MOTION  RE:  SITUATION  ARISING
 OUT  OF  RECENT  COMMUNAL
 RIOTS  IN  DIFFERENT  PARTS  OF

 THE  COUNTRY
 MR.  SPEAKER:  Prof.  Samar  Guha.

 PROF.  SAMAR  GUHA  (Contai):
 beg  to  move:  '

 “That  this  House  do  consider  the
 situation  arising  out  of  the  recent
 communal  riots  in  different  parts  of  the
 country.”

 MR,  SPEAKER:  Motion  moved:

 “That  this  House  do  consider  the
 situation  arising  out  of  the  recent  com-
 munal  riots  in  different  parts  of  the
 country."
 Prof.  Samar  Guha.

 PROF.  SAMAR  GUHA:  Mr.  Speaker,
 Sir,  the  subject  that  we  are  going  to  is-
 cuss  to-day  is  2  very  sensitive  onc_and
 है  hours  time  has  been  allotted  for  ir.  I  do
 not-know  in  what  mood  our  friends  on.all
 sides  will  participate  in  this  debate,  yh

 he-
 ther  it  will  be  an  acrimonious  debate

 one  another,  apportioning.  blame
 onone  another,  levelling  allegations  against
 the  former  government  or  present  govern
 ment  or  we  will  appro  the  problem
 with  &  national

 &  rspective  and  construc-
 tive  attitude  so  that  the  problems  of  com-
 munal.  troubles  can  be  resolved  with  a

 will  and  not  with  any  desire  for.
 having  any  political  gain  out  of  this  debate.

 “Meith  ‘this  obsrrvation,  Sir,
 Tivant  to  draw  your  attention  that.earlier,

 by  communal  troubles  or  problems,  we.
 used  to  understand  that  ‘ere  was  scme
 sort  of  trouble  between  two  religious  ccm-
 munities  like  the  Hindus  and  Muslims.

 But,  now,  Sir,  another  problem  which
 has  assumed  rather  a  serious  dimensicn
 is  the  problem  of  the  a

 prer-caste
 Hindus

 and  the  backward  caste  Hindus.  That  has
 also  assumed  a  kind  of  communal  ten-
 sion—communal  problem-~in  our  country, It  has,  further,  been  aggravated  recently
 by  what  you  may  call  “the  caste  conflict’
 by  the  issue  on  the  reservation  of  jobs  for
 the  scheduled  castes  and  the  tribal  people.

 Sir,  before  I  go  into  the  problems  on
 how  to  tackle  that,  let  us  recapitulate  for  a
 few  minutes  how  this  problem  devolved
 on  us  and  why  this  problem  assumed  the
 proportion  as  we  ‘find  it  to-day  ?  It  is
 known  to  all  of  us  that  the  communal
 problem  or  the  conflict  between  the
 Hindus  and  the  Muslims  is  a  legacy  of  the
 British  Imperialism  passed  on  us;  it  was
 known  to  everybody  that  before  i905, if  we  go

 neous
 the  history,  we  did  not

 find  anywhere  in  the  record  ‘communal
 riot’,  ‘communal  conflict’  but,  at  the
 instigation  of  the  British  Imperialism,  to
 pursue  their  divide  and  mj  in  ‘1905, to  counter  the  anti-partition  agitaticn  of
 Bengal,  the  Muslims  League  was  first
 formed  In  Dacca  by  the  Nawab  of  Dacca
 for  which  Rs,  6  aif  8  Of  moncy  was  given
 That  is  how  the  communal  riots  started
 in  the  country  thereafter.

 Sir,  I  come  from  Dacca,  a  place,  which
 is  known  as  a  plague  spot  of  communa-
 lism.  We  had  the  best  of  relations  between
 the  two  communities  as  a  whole.  But,
 Sir,  we  know  that  when  the  communal
 riots  used  to  take  place—it  is  known  to  all
 of  you——perhaps  Dacca  was  the  centre  of
 headquarters.  There  were  two  big  revo-

 Fetlonss
 y

 patties
 of  Bengal  and,  whenever

 there  had  been  any  revolutionary  action,
 some  kind  of killing  or  shooting  of  a  district
 magistrate  or  some  kind  Of  an  Official  took
 place  and,  within  t2  hours,  there  were  sets
 of  people  by  whom  the  communal  riots
 would  start,  This  was  the  beginning.  It
 was  experienced  almost  monthly,  yearly
 andinnumerably.  We  had  experienced  this.
 The  communal  virus  that  was  injected  into
 our  body-politic  and  how  it  has  assumed
 and  what  it  has  assumed,  its  role,  is  all
 known  to  us;  the  worst  feature  of  it,  the
 worst  kind  of  it,  we  witnessed  was,  in  the
 days  before  and  after  partition.  The
 tragedy  of  itis  that  all  our  national  leaders
 who  were  crying  hoarse  against  commu-
 nalism  finally  succumbed  to  the

 ug  ly  pres-
 sure  of  communalism  and  agrecd  to  the

 Liners
 of  India

 =
 ‘the

 conceal  basis,
 though,  afterwards,  many  guilty  persens

 pt
 tition  discovered  &  ae  wee  ‘secu-

 i  १  fot  it.  The  word  ‘secularism’  is
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 nothing  but  the  admission.  of  the  guilty
 conscience;  there  is  no  word  as  ‘secula-
 tism’.  I  do  nat  now  want  to  dilate  on  it.

 But,  Sir,  that  legacy  of  the  British  Im-
 ptrialism  is  also  the  legacy  of  Partition  is
 still  inuing.  We  expected,  all  our
 leaders  that  if  we  accepted  the

 pacers the  problem  of  communalism  will  be  settled

 cl  264.

 already  that  I  do
 ae  ae

 to  go  into
 counting  or  recoun'  communal
 happenings  of  the  past  or  communal
 happenings as  they  are  today  inour  country —some  are  there—-I  want  to  draw  your attention  that  there  are  two  hasic  aspects to  tackle  the  communal  problems  in
 our  country—when  I  say  the  communal
 problerns  it  includes  also  the  caste  problems not  only  it  is  between  two  religious  commu-
 nities  now  it  has  assumed  another  great

 for  good.  But  what  has  pper Communalism  has  taken  the  shape  of  an
 ideological  in  Pakistan.  Com-
 munalism  has  become  the  political/theo-
 cratic  ideology  of  the  State  of  Pakistan.
 After  liberation  of  Bangladesh  we  thought that  atleast  in  one  part  of  our  sub-continent
 the  communal  pro Eiem  has  been  A  gs

 a
 burial  but,  Sir,  again  that  pro  has
 cropped  up  there.

 Sir,  many  people  some  times  felt  wh:
 on  the  Floor  of  the  House  I  was

 very  part
 i-

 Banglaleds and  the
 iovucs

 of  Bangladesh, and  the  issues  o
 I  was  misunderstood  by  a  few  of my  friends
 from  the  minority  community.  ke  is  not
 known  to  many  of  you  that  20  lakhs  of
 stateless  minorities  are  roaming  about  in
 ‘West  Bengal,  Tripura  and  Assam.

 They have  been  driven  out  from  Ban;
 gadesh.

 t
 is  not  known  to  many  of  you  because  the
 press  also  does  not  give  any  publicity.  The
 minoritis  are  living  the  life  of  serfs—
 they  have  no  political  or  economic  freedom.
 Horrible  things  have  happend.  I  do  not
 want  to  create  any  sentiment  in  this  House
 but  what  I  want  to  say  is  that  because
 regularly  are  trekking  into  India along  the  borders  of  West  Bengal,  Tripura
 and  Awam  lakhs  of  people  who  are  1  Big

 el  Our  government  does  not  want
 to  give  them  citizenship  and  you  do  not
 know  that  this  is  a  potential  kind  of  threat
 to  communal  peace  in  our  country.

 Sir,  |  want  to  draw  your  attention  onl
 to  the  fact  that  although  we  are  trying  ani
 we  will  be

 trying
 and  it  will  be  our  regional

 duty  to  see-I  do  not  want  to  use  the  word
 secularism—a  true  nationalism  does  not
 discriminate  between  any  community  but
 if  we  ate  really  true  to  our  nationalism, then  whatever  may  be  the  constraints
 either  of  the  propaganda  of  theocrati
 State  of  Pakistan  or  the  attitude  of  the
 Bangladesh  Government  towards  the
 minorities  at  present,  I  am  mentioning  these
 two  basic  aspects  because  they  are  the  basic

 agg
 eae  threat  to  our  Indian  nationslism.

 Anowing  even  that  we  have  to  take
 bold  and  courageous  steps  to  see  that  our
 concept  of  nationalism  is  not  in  any  way vidated  by  any  communal  consideration  07
 atry  caste  consideration  or  any  kind  of
 divisive  consideration.

 ‘Sir,  with  this  preliminary  0  beervation
 agsto  as  a  second  preliminary

 chore
 ma

 ‘want  to  draw  your  attention,  as  I  have

 impor!  of  between  two  caste  also.
 There  are  certain  basic  issues:

 चौधरी  बलबोर  सह:  (होशियारपुर)  :
 प्रध्यक्ष  महोदय,  मेरा  प्याइल्ट  आफ  भाडर
 है  ।  इस  हाउस  में  बैठकर,  भलग  अपनी
 कमेटी  बनाकर  क्‍या  अलग-प्रलग  बातें  कर
 सकते  हैं  ?  अगर  किसी  ने  बात  करनी  है  तो
 बाहर  जाकर  बातें  करें  ।

 वाद्य  महोदय  :  भरापकोी  बात  ठीक  है,
 मगर  यह  शाप  पर  भी  लागू  हूती  है  t

 चौधरी  बलबोर  सिह:  :  इस  हाउस  में
 बठकर  इस  तरह  से  बातें  करना  ठीक  नहीं
 है  ॥

 शी  मनीशाम  बापसड़ी  :  (मथुरा):  कौन
 लाबीहंग  कर  रहा  है  ?

 PROF.  SAMAR
 cmb

 a  pall a)
 was

 telling  through  you to  my  hon.  there
 are  two  basic  aspects  in  regard  to  the
 communal  incidents  in  this  country  which
 we  have  to  tackle.

 Number  one,  the  basic  sspect  ,  is  the
 ri ght

 of  the  minorities,  the  rights  of  the
 scheduled  Castes  and  the  others,

 What  are  their  rights?  What  are  their
 privilescs

 १  Whatare  the  things  which  are denied  to  them  ?  How  can’  we
 tackle  them  ?  That  is  one  aspect.

 7

 The  other  दी,  as  you  find  eve  in
 ba  Pow  &  the  Tews  asa

 Seen
 incidents  here  and  there.  There  are
 com:  or  atrocities
 the  oa  =

 We  find  some  kind  of  atto-
 cities.  tely,  what  we

 .  Has  this  Howe,  or
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 to  go  to  the  Press, go  to  the  Radio  8
 0  to

 the  TV,  bring  issues  on  the  floorof  the
 House  and  so  on,  But  what  is  the  basic
 issue?  Why  should  these  things

 happen?
 ?

 They  have  not  gone  into  them.  These
 issues  have  not  been  highlighted.  Similar
 is  the  tase  with  the  Press,  in  regard  to  caste
 contfilet,

 che  -adictions  or  the  incid
 that  are  happening.  We  are  very  ha
 with  the  constitution  of  the  Scheduled
 Castes  Commission,  but  we  have  not  gone into  the  basic  issues.  What  is  it  that  is
 affecting  the  lives  of  the  scheduled  castes
 and  the  tribals?  That,  we  have  not  gone into.  But  whenever  there  is  one  incident
 of  atrocity  on  a  harijan  anywhere,  imme-
 diately  thousands  of  people  try  to  go  there, Even  some  of  the  big  leaders,  just  getting over  elephants,  almost  rush  to  that  place.
 pritits  gomn|

 It  is  known  to  all  of  you. don’t  want  to  mention.  They  pose  as  if
 their  heart  is  breaking  for  the

 es
 and

 minorities.  cry  hoarse.  ey  say their  heart  is  bleeding.  They  say,  they  have
 a  bleading  heart.......

 ‘SHRI  P,  RAJAGOPAL  NAIDU

 coral
 :  How  can  you  say  that  their

 tis  not  blecding?
 PROF.  SAMAR  GUHA  :  Now,  Sir

 ae  I  ,aid,  in  this  country  what  we  find  is
 this;  we  don't  go  into  the  basic  issues,  but

 only  beers  ‘Lh
 tmanal  incidents  or  certain ijans  are  getting  publicity,

 This  is  s0  only  about  harijans  of  particular

 (8६
 क

 न्

 ete

 (We
 her

 belt

 मु
 ्

 Ht
 :

 to Bigt

 SHRI  YESHWANTRAO  CHAVAN
 (Satara):  Yhave  not  said  a  word  yet.

 PROF.  SAMAR  GUHA  a  Your  face
 gave  an  indication  that  I  have  uttered
 some  wrong  word.

 SHRI  YESHWANTRAO  CHAVAN  :
 Tam  speaking  after  you.

 PROF.  SAMAR  GUHA  :  I  am  very
 happy.  Now,  I  want  to  know  one  thing
 abeut  the  communal  riots.  Is  Aligarh  the
 only  incident?  .  Hundreds  and  thor  ds
 of  such  incidents  have  happened  earlier
 also  and  these  are  ha  jing  now  as  well,
 Are  the  atrocities  on  Warijans  a  new  thing in  our  country?  It  is  a  social  crime  which has  existed  for  thousands  of  years  and  it  is
 the  result  of  that.
 e

 Sir,  what  I  was  trying  to  impress  on  the
 hon.  Members  of  this  House  is  that  un-
 fortunately  the  basic  issues  relating  to
 minorities,  relating  to  Harijans  have
 not  been  discussed  by  us  in  this  House.
 Only  the  communal

 happenings
 or  atroci-

 ties  on  Harijans  have  received  the  attention
 of  the  House  in  a  disproportionate  way.  I
 want  to  draw

 a
 attention  again  to  the:

 institution  of  Commission.  You
 know,  Sir,  Mr.  Chavan  and  other  hon.
 Members  will  also  ber,  that  in  3950
 after  the

 iggy  men
 iaquat  Pact,  we  had  our

 Minister  for  Minoritics  Affairs  here  and
 bed

 had  their  Minister  for  Minorities
 irs  ‘in  Pakistan.  Itis  known thas  not  only  at  the  State  level  or  the  dis-

 trict  level,  But  they  failed  everywhere  in
 achieving  the  desired

 ;  ae
 ives.  Now, we  have  constituted  the  orities  °

 mission.  I  am  afraid,  it  will  not  be
 of  any help,  any

 utility  at  all.  Why?  I  will come  to  that  later.
 ir  cid

 the  setting
 up  of  the  Commission  for  Scheduled  Castes and  Scheduled  Tribes  or  reservation  of

 for  the
 aly  happenings

 in  the  country,  the
 tragic  ha  9  the  country  that  we
 have  today.  As I  said,  it  will  not  solve  the
 basic  problem.

 We.  ha
 basic  and  other  fesues.  In  regard  to  the

 come  thelr  agitation  and  their  movements

 there  siice  the  partition  to  them
 mational  Tife.  Some  kind  ofguch
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 was  created,  We  have  to  welcome  such
 agitation  from  the  minority  community, the  Muslim  community  particularly,
 who  have  been  the  worst  victims  of  parti- tion  ;  it  is  not  the  Hindus,  but  the  Muslims, who  were  the  worst  victims  of  partition. We  have  to  get  rid  of  that  psychosis.  Their
 leaders  fled  away  to  Pakistan  and  they
 enjoyed  all  the  power  and  everything,  and
 the  others,  the  poor  people,  were  left  here.
 (Interruptions)

 From  that  standpoint,  whenever  there
 are  fundamental  issues,  we  must  see,  how
 and  as  early  as  possible,  the  political
 distinction  between  the  minority  and
 majority  communities  can  be  sorted  out.
 We  can  create  an  atmosphere,  a  socio-
 cultural  atmosphere  and  also  politica!
 atmosphere—why  I  have  used  the  word
 ‘also’,  I  shall  tell  that  later—to  create  a
 feeling  in  the  country  of  oneness.  We  are
 one,  we  are  undivided;  we  may  belong  to
 any  community,  we  belong  to  India  as  true
 sons  of  India  according  to  the  spirit  of
 Indian  nationalism.  In  that  perspective, whenever  there  is  an  agitation  from  the
 side  of  the  minorities,  we  should  welcome  it.

 About  the  scheduled  castes  and  scheduled
 tribes,  I  am  reminded  of  what  Swami
 Vivekananda  had  said....

 SHRI  NATHUNI  RAM  (Nawada)  :
 On  a  point  of  order.  The  hon.  Member
 is  speaking  at  the  top  of  his  voice,  but  what
 is  the  strategy  being  suggested  by  him  in
 order  to  eradicate  this  ait  that  has  been
 there  in  our  society?  How  can  we  get  rid
 of  the  evil  of  untouchability  and  the  attro-

 Esra!
 being  perpetrated  on  the  untoucha-

 es?

 MR.  SPEAKER:  There  is  no  point  of
 order,

 PROF.  SAMAR  GUHA:  I  had  a  talk
 with  the  hon.  Speaker;  the  communal
 situation  means  both  religious  communa-
 lism  and  caste  communalism.

 MR.  SPEAKER:  Prof.  Guha,
 you  have  taken  already  2  minuts,  only
 five  minutes  more.

 PROF.  SAMAR  GUHA:  Usually,  the
 Practice  is  that  the  Member  who  initiates
 the  discussion  on  such  a  debate  gets  half  an
 hour.

 MR.  SPEAKER  4  All  right,  I  shall
 give  you  halfan  hour.

 PROF.  SAMAR  GUHA  :  I  do  not
 want  to  echo,  but  I  would  remind  you  of
 what  Swami  Vivekananda  said.  He  said:
 ‘e  the  upper  classes  go  into  oblivion;  let
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 the  New  India  arise  from  the  houses  of
 the  tillers,  from  the  houses  of  washermen,
 from  the  houses  of  low  castes  and  of  those
 whom  we  dealt  with  as  shudras.  There-
 fore,  if  there  is  an  agiation,  even  an  excess,
 from  the  side  of  the  scheduled  castes  people
 as  the  British  used  to  name  themeind  also
 tribals  and  from  the  side  of  those  under-
 dogs  and  oppressed  and  suppressed  people
 who  were  treated  as  serfs  for  thousands  of
 years;  we  will  welcome  their  agitation—
 but  not  for  political  purposes.  All  of  us
 will  welcome,  and  the  country  and  all  the
 political  parties  should  welcome  the  agita-
 tion  of  scheduled  castes  and  scheduled
 tribes  to  assert  their  basic  and  econamic,
 politicals,  social  and  cultural  rights.

 I  want  to  know  one  thing:  are  we  really
 determined  to  see  that  these  communal
 incidents  and  class  conflicts  are  blotted  out;
 are  we  capable  and  can  we  doit?  Yes,  we
 can  do  it,  provided  all  of  us  —sitting  here
 do  not  try  to  show  our  fingers  there,  or  they
 do  not  try  to  point  their  fingers  here.  We
 must  realise  that  we  are  all  sinners,  either
 to-day  or  earlier.  There  is  no  qualitative
 distinction  between  the  sides.  Earlier
 there  might  have  been  some  _  sins,
 To-day  we  might  havej  committed
 some  sins.  But  it  is  a  matter  of  national
 shame—what  we  have  committed  on  mi-
 nority  communities  shame  for  all  of  us.  It
 is  a  matter  of  national  disgust  for  all  of  us,
 It  is  most  important  to  see  whether  we
 will  tackle  this  problem  of  the  minority
 communities  and  also  the  problem  of  caste,
 from  a  national  perspective.  If  we  do  so,
 the  first  and  foremost,  crucial  point  is  that
 we  have  to  takea  pledge  that  we  will  deal
 with  all  the  communal  issues  and  all  the
 caste  issues  —not  from  the  party  standpoint,
 but  from  the  standpoint  of  our  national
 objectives.  (Interruptions)  This  is  the  pre-
 requsite,  if  you  really  want  to  solve  this
 problem.  If  we  do  so,  it  will  be  possible
 for  us  to  create  a  national  will  not  by  a
 microscopic  minority  either  of  any  commu-
 nity  or  any  caste—against  hooliganism
 or  any  kind  of  atrocity  whether  it  comes
 from  this  side  or  from  that.

 There  are  only  a  few  criminals  and  un-
 social  elements  taking  advantage  of  certain
 factors  prevailing  in  our  country,  and  of  the
 situation  whenever  there  is  any  communal
 or  casteriot.  In  Aligarh,  was  it  a  commu-
 nal  or  religious  issue  which  was  involved?
 There  were  certain  conditions  there.
 Taking  advantage  of  those  conditions,  the
 criminals  and  un-social  elements  actea.
 What  did  we  do?  Immediately,  we  the
 politicians  tried  to  take  advantage  of  the
 position  and  to  exploit  the  position  for
 party  purposes  and  political  purposes,
 And  there  is  a  competition  between  one
 another  in  issuing  statements  and  in  going
 here  and  there  and  bringing  the  issue
 before  Parliament.  We  just  point  the
 finger  and  say:  ‘They  are  the  criminals”’,



 269  Recent  Communal  AGRAHAYANA  I8,900  (SAKA)  ‘Riots  (i)  27०

 taking  savaniage
 of:  all  those  communal

 happenings  and  also  the  atrocities  on
 Harijans.  It  is  the  paliticians,  I  shorld
 say,  who  are  responsible  and  we  have
 been  the  instigators.  We  have  been  using the  communal  situation  as  vultures  and
 rats,  We  have  turned  into  _  political vultur:sions  and  =  pclitical  rats.  The
 vultures  always  try  to  feast  on  things.
 When  I  say  ‘We  the  politicians”, I  do  not  distinguish  between  myself
 and  other  friends.  We  politicians  try  to
 take  advantage  of  every  political  happening in  this  country;  and  like  political  rats, we  try  even  to  spread  the  communal  virus,
 and  even  communal  conilict  between  Hari-
 jans  and  othera,  only  for  our  electoral  pur-
 poses,  and  political  purposes.  We  say:
 “Here,  the  Harijans  are  with  us;  there,  the
 the  Muslims  are  with  us;  and
 elsewhere  —  the  caste  Hindus  are
 with  us.”’  All  these  things  are  done  with
 political  motives.  If  there  is  any  criminal
 to-day  in  the  country  responsible  for  the
 communal  happenings,  it  is  the

 paisa! partics  as  a  whole  and  the  political  system
 as  a  whole.  ‘The  politicians  have  created
 a  climate  out  of  which  this  communal  situa-
 tion  has  come  about.

 MR.  SPEAKER  :  Is  it  the  pleasure  of
 the  House  to  sit  for  five  minutes  more  so
 that  Prof.  Guha  may  be  able  to  finish?

 23  hrs.
 SOME  HON.  MEMBERS:  Yea.

 PROF.  SAMAR  GUHA  :  If
 we  want  to  deal  with  communal
 happenings  or  caste  conflicts
 the  first  pre-requisite  is  this:  can  we
 in  this  House  pled, 82  ourselves  that  we  will
 not  view  these

 Pea
 happenings  or

 caste  happe
 nings  from  party  standpoint  or

 poliicehe
 end

 =
 int  but  from  the  ational

 standpoint  ?  ereby  we  create  a  national
 emotion  all  over  the  country.  (Interruptions)
 If  we  take  this  pledge  we  shall  tackle  this
 issue  on  a  national  perspective,  it  is  the
 our

 of  the  Prime  Minister  to  revive  the

 the  National  Integration  Council
 revived  and  reconstituted  and  given  a  new

 should  be  formed,  Weshould  take  a
 ES

 thet  wh  there  is  a  nal

 2  party  or  a  political  element  should
 given  publicity  by  TV  or  radio  or  news-

 per;  only  statements  issued  jointly  by  the
 ational  Integration  Council,  only  that

 should  be  given  publicity.  ‘

 This  is  not  enough.  Certain  administra-
 tive  measures  have  to  be  taken.  Firstly,
 the  office  of  I.G.  has  to  be  created  for  each
 state;  it  should  be  strengthened  by  intelli-
 gence  cells,  In  each  state  sensitive  areas
 have  to  be  mapped  out;  a  list  of  anti  social
 ¢lements,  criminals  has  to  be  prepared. The  anti  social  elements,  the  criminals  in

 id  places,  bearer  rn  ae  earns they  magnify  it  and  take  full  advantage  of  it.
 Taleo  suggest  that  there  should  be
 courts  to  try  expeditiously  communal
 offenders  and  caste  offenders.  I  will  go  a
 step  further;  even  preventive  detention  for
 one  or  two  months  in  the  case  of  communal
 or  caste  offender  should  be  reintroduced
 for  that  purpose.  I  am  op  to  collec-
 tive  fine;  it  is  a  failure  of  t! ogi government and  of  the  political  parties,  80  or  go  per cent.  pf  the  people  are  peaceful;  by  this
 method  you  apportion  the  blame  on
 them;  imposition  of  collective  fine  is  absolu-
 tely  wrong  idea.  I  am  not  going  into  the

 -social  and  cultural  and  other  aspects,  In
 our  country  culture,  art,  music  are  a  uni-
 fying  factor.  When  you  hear  Bismillah- Khan  or  Bade  Ghulam  Ali  Khan  or  Vilayat
 Ali  Khan’s  music,  do  we  think  that  we  are
 hearing  the  music  of  Muslims  or  when
 Ravi  Shankar  plays  sitar  and  we  hear  that
 music,  do  we  think  that  we  are

 hearing  the music  of  a  Hindu.  In  India  we  ec
 developed  such  a  wonderful  cultural
 aynthesis,  a  wonderful  synthesis  in  art.
 But  we  have  not  applied  our  mind  to  the
 basic  issue.  will  end  by  saying  ooly

 one
 thing.  The  minorities  commission  will  not
 do;  the  Scheduled  Castes  c  will
 not  do,  Even  reservation  of  seats  will  not
 do;  reservation  is  taken  advantage  of  by  a
 few  vested  interests  of  the  oppressed,  ‘sup-
 pressed  and  depressed  classes.  T  have no  time  to  explain  it’  now,  but  it  is
 necessary  for  che  Governrtient  tu  constitute a  Backward  Clases  Commussion  |  waich
 wili  go  into  the  problems  ofeconomic  back-
 waraness  not  of  the  scheduled  ca.tes,  rot
 of  Harijan:,  but  of  the  minorities  also  and
 also  go  through  the  social  and  other  cuns-
 traints  that  exist.  On  the  baiis  of  that,  a
 Backward  Classes  Commission  should  he
 imtmodiately  constituted.  We  have  talked
 a  lot  about  the  development  of  backward
 areas,  The  earlier  Government  or  this
 Government  can  point  out  thar  these  are
 the  areas  where  Harijans_  or  backward,
 communities  arc  there.  But’  have  they
 taken  up:  socio-econ

 =  male  development programmes  for  tackling  the  basic  issuts_
 and  for  their  upliftment?  We  have  not
 taken  tha,
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 MR.  SPEAKER  :  You  have  made  the
 point.

 PROF.  SAMAR  GUHA  :  Ye,  Ihave
 made  the  poinr.  I  will  get  some  time  .or
 reply  aiso.  I  will  again  conclude  bv  mak-

 ing  an  appeal  to  all  the  political  parties
 togiveup  behaving  like  political  vultures
 or political  rats.  Only  then  de  will  be  possie ble  for  us  to  tackle  the  communal  and  caste
 problem  in  our  country.

 MR.  SPEAKER:  The  House  stands
 adjourned  for  Junch  til)  4.03  bra.

 23.07  hra.
 The  Lok  Sabha  adjourned  fos  Lunch  till  five minsites  past  Fourteen  of  the  dee

 —r_—

 The  Lok  Sabha  re.asy.mbted  after  Lunch  at
 tan  minutes  past  Fourteen  of  the  Clock.

 {[Ma.  Speaxer  in  the  Chair)
 MOTION  RE:  SITUATION  ARISING
 OUT  OF  THE  REGENT  COMMUNAL
 RIOTS  IN  DIFFERENT  PARTS  OF

 THE  COUNTRY—rontd.

 MR.  DEPUTY-SPEAKER  :  Hon,
 Members  whose  substutute  motions  have
 been  circulated  and  who  desire  to  move  any of  them  may  send  slips  to  the  Table  within
 i

 minutes  indicating  the  serial  numbers
 the  substitute  motions  that  they  would

 like  to  move.  These  substitute  motions
 will  be  treated  as  moved.

 SHRI  VASANT  SATHE  (Akola)  :  I
 rise  to  participate  in  the  discus.  ion  on  the motion  moved  by  Shri  Samar  Guha  on  a
 subject  which  is  at  once  of  a  very  serious
 im  ort  and  importance  for  the  whole  coun-
 try.

 Recent  Communal  DECEMBER  4,  078  Rite  (M)  aa

 The  first  teat  of  Fascism  is  this  chauvinism, racial  or  religtous,  Hitler  told  his  people that  they  belon
 ged

 to  the  Aryan  race, which  was  superior  tc  all  other  people und  races था  the  world,  and  he  inculcated
 that  fanaticism  into  theminds  of  the  young people  of  Germany.  Similarly,  Mu-solini
 also  started  the  Fascist  movement  in
 tay,  which  in  its  very  meaning  show.  &
 political  party  repre  cnting  a  nationalia.

 against  socialism  and  communi:m,
 Thisis  the  meaning  ofthe  woid“‘Fascism”’.
 Jt  was  started  in  t922  by  the  people  who
 came  to  power  in  Italy,  the  Fascist  Pari  yo
 Ttalv,  4  violent  means,  and  it  died  only m  7943  with  the  defeat  of  Fasci:m,  of
 Italy  and  Mussolini.  So,  the  basic  chara-
 eteristic  of  Fasci.m  is  chauvinism,  narrew

 secaron  religiou:  fanaticism,  which  is  incul-
 cated  in  the  minds  of  the  people.

 The  second  characterisiic  is  to  create  a
 fanatic  28075  of  people  and  to  give  para- militar  training.  If  you  see,  the  RSS
 cult  was  based  on  the  Hindu  sashtavada
 fanaticism  inculcated  in  the  minds  of  the
 people  who  were  caught  young.......

 AN.  HON.  MEMBER .  You  have  been
 a  member  of  that.

 SHRI  VASANT  SATHE  .  I  have  told
 you  ,before  that.  That  is  why  I  can  say
 with  Knowledge.  Kt  is  ta

 cnet
 them

 young  inthe  name of  sport..;  they  cedme  and
 Gates  are  told  था  dose  historical  storie,
 enticly  loaded  in  favour  of  one  religion, one  cor  ity,  against  other  0
 ties,  against  Gandhi,  against  Nehru,  against
 everyone  and,  then,  brain-wash  them, make  them  fanatics  with  blinkers  on.

 When  such  8  generation  is  created,
 what  you  see  is  Naymans  in  Aligarh,  It
 i.  not  that  Balasaheb  Deoras  or  Subra-
 maniam  Swamy  or  somebody  has  to  give an  order.  What  has

 happen
 ed  in  Aligarh is  most

 abel  fee  go  by  my
 report.  r  luce  here

 goer
 dent

 from  the  report  given  by  an  independent
 body,  of  Shri  Mek  undan  C.  Menon  and
 Shri  Sumanta  Banerjee  who  belong  to  an
 Organisation  which  is  headed  by  Shri
 Gobind  Mukhoty  who,  during  the  Emer
 grey:

 was  a  ‘champion  of  the  Janata
 So,  no  one  can  make  an  allegaticn that  they’  are  biased.  What  do  they  say

 intheirreport?  Justread  thatand  come
 to'your  own  conclurions,

 On  he  verv  first  page,  they  say  १
 7  Even.  after.two  week:  of  éhe
 events.  we  felt  that  the  dtuation  was  stiff:
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 This  was  before  October  6,

 Then,  later  on  they  say  in  the  report
 how  the  incident  happened  in  Aligarh.
 They  say:

 “We  found  Bhorey's  death  was  not  a
 sequel  to  the  fight  over  a  wrestling
 competition  on  September  i2  ata  Mela
 tive  miles  away  from  Aligarh  as  was  re-
 ported  by  the  Bethi  based  national  dail-
 tes.  From  talking  with  across-section  of
 the  people  in  Aligarh,  we  came  to  the
 conclusion  that  Bhore:

 Ki
 death  wava

 result  of  inter-gang  fight.  Let  us  re-
 capitulate  the  events  of  October  3  when
 Bhorey  was  stabbed",
 Further  ,  they  say  :
 “Our  team  found  from  interviewing  vari-
 ous  sources  that  communa)  tensions
 had  heen  building  up  at  Aligarh  for
 quite  sometime  over  certain  issues.  One
 of  the  main  issues  waa  the  Aligarh  Mus
 lim  Univer,ity  (AMT)  _  Bill  which  was
 before  Partiamen.  and  which  sought to  reiterate  the  minority  character  of

 I  will  no:  name  them.
 The  Report  goes  on  to  say  :
 “A  meeting  washeld  in  August  this  year,
 said  to  be  presided  by  Mr.  Shiv  Hari
 Sangal,  another  erstwhile  Jana  Sangh
 leader,  and  an  important  Janata
 Party  member  anda  lawyer.  Speeches
 were  believed  to  have  been  delivered
 at  that  mecting  warning  against  the
 passing  ofthe  AMU  Bill  Accordingto
 those  who  attended  the  meeting,  the
 apeakers  warned  that  if  the  Bill  was
 passed,  “Aligarh  would  be  made  into
 another  Marathwada’’.

 Then,  Sir,  here  is  another  :
 othe  cli  of  the  al  feel-
 ings  steadily  built'up  by  the  erstwhile
 Fana  Sangh  member  and  the  present  RSS
 teached  its  height  on  October  5°.
 “This  was  not  a  commanal  riot...  rathér
 a
 a  putes

 frenzy  with  the  Aligarh
 “Urtiversity  as  the  background.”

 ‘The  Report  continues  :

 “We  would  now  like  to
 02०  Het

 light  on

 हज  प् अप  (कप

 during  the  October
 ४

 riot,  we  reached
 the  conclusion  that  the  Hindus  have  been
 trying  to  oust  che  Muslims  from  the  arca
 for  quite  some  time.  There  are  hardly ten  or  fifteen  Muslim  houses  in  the
 Hindu  dominated  area  of  Manak
 Chowk.  According  to  Mr.  Kumar
 Davendra  Pal  Singh,  Manak  Chowk  is  a
 strong  RSS  belt.  Mr.  Krishna  Kum-
 ar  Navaman’s  houscis  also  in  the  same
 Mohalla.  According  to  the  affected
 Muslim  victims  in  wk  area,
 the  RSS  elements  asked  them  to  leave
 the  houses  or  face  serious  consequences’’,

 Then,  Sir,  comes  this  portion  of  the  Re-
 port:

 “From  various  sources  our  team  came
 to  know  that  those  who  “snatched”  the
 deadbody  consisted  of  people  who
 were  earlier  detained  by  the  police  but
 were  released  under  pressure,  including
 gherao,  by  the  erstwhile  Jana  Sangh and  RSS  men  Ied  by  Mr.  Krishna
 Kumar  Navaman.  We,  therefore,
 found  the  whole  episode  relating  to  the
 “snatching” of  dead  body  as  mysterious,
 since  such  an  incident  could  have  hap-
 pened  even  in  their  presence  of  the  arm
 ed  PAC  and  ot  ee  senior  cfficials
 particularly  when  there  were  tensicns
 since  September  t2.  Also,  it  is  coms
 men  knowledge  that  the  body  os  anyence killed  from  assault  should  be  su  bjecied to  post-mortem.  But  in  this  case,
 pap

 ofthis  sort  happened  and
 the  body  was  allowed  to  be  ‘‘snatched”
 away.
 Then  the  Report  says:
 “However  the  only  praise  for  the  PAC
 which  we  heard  in  Aligarh  came  from
 the  Janata  Party  President  Mr.  Krishna
 Kumar  ‘“Navaraan”.  He  felt  that  if
 the  police  andthe  PAC  were  not  there, thesituation  could  have  taken  a  turn  for
 the  worse  for  the  Hindus’.
 That  is  what  Krishna  Kumar  bad  to

 889.

 Then,  there  is  an  eye-witness  account
 about  Manak  Chowk  ;

 “We  visited  several  hi  in  M va ‘anak
 Chowk  walked  along  the  narrow  lanes
 and  by-lancs  and  talked  tothe  inhabitants
 to  gather  the  exact  information
 October  .  5.  According
 anta,  atleast  :2  people  were  killed  only
 in  Manak  Chowk”,

 “The  first  house  we  visited  was  House
 No,  gay  in  Ward  No.  1S  two

 wadieng  here, C,  reamed
 Liaquat,  aged  95;  and  Mukhtier  aged:
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 43.  They  were  fruit-vendors.  We
 were  shown  a  long  spear  (about  5’)
 with  which  they  were  pierced  to  death
 aud  which  was  left  by  the  assailants.
 Tne  room  in  which  they  were  killed
 was  ransac  8  nfolk  who
 witnessed  the  scene  are  still  in  a
 dazed  state.  The  witnesses  complain-
 ed  to  the  public  at  the  Madar  Gate
 Police  post  which  is  in  charge  of  this
 area  and  situated  only  «few  hundred
 yards  from  the  scene  along  with  a  list  of
 names  of  the  murderers.  One  of  them
 is  Satya,  son  of  Aligarh  City  Janata
 Party  President  Mr.  Krishna  Kumar
 “Navaman  (Interruptions)  “Satya
 was  seen  with  a  gun  supervising  the
 muder.  But  till  today,  none  of  those
 whose  names  were  given  to  the  police
 has  been  arrested.  Whilea  few  have
 fled,  others  are  still  roaming  around
 the  area’.
 DR.  SUBRAMANIAM  SWAMY

 (Bombay-North-East)  :  Sir,  on  a  point
 of  order.  Rule  352  says  that  a  Member
 while  speaking,  shall  not  refer  to  any
 matter  of  fact  on  which  a  judicial  decision
 is  pending.  There  is  a  judicial  inquiry

 oing  On  in  respect  of  the  Aligarh  matter
 ्  ‘aerefore,  he  cannot  say  anything  which
 may  have  any  reflection  on  that.  I
 would  request  you  Sir,  to  prevent  him
 from  raising  ‘his  issue,

 तहा  VASANT  SATHE  The  very
 fact  that  the  discussion  was  allowed........

 MR.  DEPUTY-SPEAKER  :  I  de
 not  know  what  to  do  because  the  very  fact
 that  the  discussion  has  been  allowed  is
 bound  to  bring  out  certain  things  which
 might  be  pending  in  the  court.

 DR.  SUBRAMANIAM  SWAMY
 agree  with  you  that  he  can  use  the  word
 ‘Aligarh’,  There  is  no  obection  to  that
 My  pointis,  how  the  whole  thing  happened,
 who  iv  responsible,  ete.,  he  has  no  right
 to  mention  these.  Fle  can  talk  about
 Aligarh  Railway  Station  and  all  that

 SHRI  VASANT  SATHE.  :  Why  are  you
 afraid?  (Interruptions)

 MR.  DEPUTY-SPEAKER  Mr
 Bathe,  please  try  to  avoid  raising  matters
 which  may  he  pending  in  the  court  of  Jaw,

 SHRI  VASANT  SATHE  :  All  right,
 Sir,’  ¥  will  not  name  the  persons,,

 DR.SUBRAMANIAM  SWAMY :  You.
 cannot  raise  any  question  regarding  the
 faces  of  Aligarh

 SHRI.  VASANT  SATHE  :  No  Com
 mission  of  Inquiry  has-been  appointed  yet.
 want,  are  you  talking?  (énterrupiions)
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 MR.  DEPUTY-SPEAKER  :  Please
 continue,  Mr.  Sathe.

 SHRI  VASANT  SATHE  :  “In  the  ad-
 joining  house  No.  303,  the  owner  Sarvari
 Begum  who  was  a  witness  to  the  scene  told
 the  team.........

 DR.  SUBRAMANIAM  SWAMY  :  I
 am  sorry,  Sir.  He  is  again  mentioning...

 MR.  DEPUTY-SPEAKER  :  I  have
 asked  him  to  avoid  references  to  cases  which
 are  pending  in  the  court  of  law
 T  hope  he  keeps  to  it

 SHRI  VASANT  SATHE  :  “...,..that  the
 body  of  one  victim  who  was  killed  by  the
 spear,  was  cutinto  two  and  flung  into  the
 burning  pyre.  According  to  her,  the
 RSS  elements  tried  to  take  possessicn  of
 the  Muslim

 le
 pl  in  the  locality  abeut

 two  weeks  k  asking  them  to  vacate
 the  houses  or  face  dire  consequences

 Let  us  see  the  role  of  the  PAC,  This  re-
 pore  was  made  some  time  back.  ‘The  re-
 port  says  thatthe  PAC  made  indiscri-
 cri  firin,  he  people  who
 were  particularly  residing  in  the  Muslim
 locality.  This  is  the  charge,

 T  will  refer  to  the  report  of  the  Minori-
 tien  Commission,  This  is  what  they  have

 ta  say.  Do  not  go  only  by  that  independent
 inquiry,  Thisiewhatis  said  a  the
 Indien  Express  of  today  :

 “The  Minorities  Commission  has  found
 that  the  Provincial  Armed  Constabulary
 (PAC)  itself  was  involved  in  the  recent
 Aligarh  riots,  Ic  has  demanded  its
 immediate  removal  from  the  city”

 I  do  not  want  tu  read  the  whole  report.

 Ther  there  is  Mr.  Raj  Natain's  state-
 mént  alse.  (Interruptions
 It  is  stated  further  in  today’s  Jndian  Express:

 “While  the  Commission  has  not

 Yihing  about
 the  involvement

 ofthe  R  ted  out  that  same
 mem!  of  the  local  unit  of  the  Janata
 Party  who  were  associated  with  the

 RSS  too  ६  in  the  riots.  The  sole  of Mr.  K.  Navman,
 I  particularly  men-
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 inquiries.  Take  the  famous  Bhiwandi
 y  where  Mr.  Justice  Madan  was

 pointed  Commissioner.  What  has  he  to
 say  in  his  report  ?  Page  22:
 foe 4  in

 “The  behaviour  of  a  section.  of
 Hindu  p  ionists,  particularly  the
 R.S.S.  and  the  P.S.P.  sections,  was
 calculated  to  provoke  and  humiliate  the
 Muslims.  Provocative  and  anti-Muslim
 slogans  were  shouted  and  ‘gulal’  was
 thrown  in  such  excess  that  it  annoyed even  the  police-officers  and  policemen
 presenc  there.”
 Again,  what  were  the  slogans  shouted  ?

 He  has  quoted  in  the
 repo

 rt  on  Bs.
 ‘Evidence  has  established  that  the ay
 ing  slogans  were  shouted  by  the  proces- stonists:

 “(ny  ‘Gali  Galli  Me  Shor  Hai,  Sub  Musal- man  Chor  Hai’.

 (2)  “Rashtriya  Utsag  Mandal  Zindabad”.

 cra
 Ueav  Mandal  is  an  RSS

 (3)  “Jo  Hamse  Takreyega,  Woh  Mitti  Me
 il  Fayega”’.

 ७  Aa
 Rt

 Hid
 ale,

 (5)  ‘Lande  Sare  Chor  Hai”

 (6)  “Dr  Vyas  Zindabad
 Dr.  Vyas  is  an  RSS  man

 (7)  एक  Lungi  Bajao  Pungi.”,
 (8)  “‘Afusalman  Murdabad".

 (9)  “Yana  Sangh  Zindabad”.
 This  is  not  my  report.  This  is  Mi.  Madan’s
 report.

 (10)  “Sadak  Pe  Hindu,  Geli  Me  Hindu, Idhar  Se  Hindu,  Udhar  Se  Hindu’.

 (tt).  “‘Landyana  Heklun  Lawe’’.

 (aa)  “Hindu  Dharamacha  कक  Aso”  and

 -(t3)  “Hindu  Dharawa  Ki  जनी,

 Rashtravad  when  tu.  provoke  the
 and  wh Chaturvarnasram  on,  you  sing  th

 the
 ie

 ‘That  is  why  the  first  and  foremost  thing, that  is  necessary  is  to  evolve  a  nationa’
 consensus.  All  parties  do  not

 ve  any credence  and  do  not  harbour  ten-
 dencies  which  are  a  cancer.  Any  such  ten-
 dency of  chauvinist  cult  of  fanati
 organizations  if  you  tolerate  under  what-

 ever  Liace
 »  you

 page  ag
 to  have  a  cancer  in

 the  ly
 relies

 it  is  why  I  say  if  you want  to  solve  this,  there  is  no  use  of  waxing
 log  about  generalities.  If  you  want

 to  uproot  communalism  from  this  country, then  uproot  this  cult  of  chauvinism  from
 the  body  politic  of  our  nation.  This  is  all
 I  want  to  submit.

 SHRI  HARIKESH  B;.HADUR  (Go-
 rakhpur):  I  beg  to  move:

 That  for  the  original  motion,  the  follo-
 wing  be  substituted,  namely:—

 “This  House,  having  considered  the
 situation  arising  out  of  the  recent
 communal  riots  in  different  parts  of  the
 country,  seriously  feels  that  stringent
 legislation  be  framed  to  check  these
 riots  and  the  persons  found  taking  part
 in  unal  riots  be  awarded  0  years’
 rigorous  imprisonment.’’  (2)
 SHRI  BALDEV  SINGH  JASROTIA

 (Jammu):  I  beg  to  move:
 That  for  the

 original
 motion,  the  fellow-

 ing  be  substituted,  namely:—
 “This  House,  having  considered

 the  situation  arising  out  of  the  recent
 communal!  riots  in  different  parts  of  the
 country,  feels  that  all  posible  wa:
 and  means  inclusive  of  legislation
 adopted  to  root  out  anti-national  ele-
 ments  and  ge  national  ele:
 fer  the  safety  of  the  democracy  in  the
 country.””  (5)

 DR.  RAMJI  SINGH  (Bhagaipur):  I
 beg  to  move:

 That  for  the
 re  go

 motion,  the  follcw-
 ing  be  substi  >  namely:

 “This  House  having,  considered  the
 situation  arising  out  of  the  recent  com-
 muna)  riots  in  different  parts  of  the
 Country,  directs  the  Government—

 (a)  to  convene  a  meeting  of  the  Natie-
 4  nal  Integration  Council  after  suit-

 ably  reconstituting  it;
 (b)  ६०  constitute  a  three  men  judicial

 ody  to  examine  and  decide  which
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 _ (DR.  RAMJI  SINGH].
 ‘organi
 danger  to  nationa
 which  deserve  to  be  outlawed;

 (c)  to  strengthen  the  "a  |
 peace  and  amity  Pacis  boul Senas  as  envisaged  by  Mahatma
 Gandhi  and  Loknayak  Jayaprakash
 =

 on  a  permanent  basis;

 (d)  to  publish  a  White  Paper  on  com-
 munal  riots  in  India,  their  causes
 and  remedies  giving  in  short  the
 views  expressed  by  diffcrent  judicial
 probe  bodies  in  the  past  on  comm-
 un  iriots  in  the  country.’”  (6)

 SHRI  RAJ  KRISHNA  DAWN  (Burd-
 wan):  I  beg  to  move:

 Tra  for  the  original  motion,  the  follow-
 ing  be  substituted,  namely:—

 “This  House,  having  considered
 the  situation  arising  out  of  the.  recent
 com  nanal  riots  in  different  parts  of  the
 couatry,  seriously  feels  that  Government
 take  appropriate  and  stringent  measurcs
 to  prevent  the  political  leaders  from
 inciting  communal  feelings  to  fulfil  their
 political  motives.”  (7)
 SHRI  B.C.  KAMBLE  (Bombay  South-

 Central):  I  beg  to  move:
 Tnat  for  the

 cogs  motion,  the  follow-
 ing  be  substituted,  namely:—

 “This  House,  having  considered
 the  situation

 arising
 out  of  the  recent

 communal  riots  in  different  parts  of  the
 country,  is  most  distressed  to  find  that
 im  the  matter  of  protection  of  minorities, the  current  measures  to  enforce  law
 and  order  have

 Lepr
 to  be  miserably

 ineffective  and  that  the  social  structure
 of  Indian  people  is  becoming  more  com- munat.than  being  denmiocratic  and  natio-
 nal  and  therefore  directs  the  Union
 Government  to  bring  a  suitable  legisla- tion  to  include  the  protection  of  minori-
 ties  in  se  gia  List  age

 Cons-
 titution  ai  ry  to.  prqvide  for  Special
 Minority  Protection  Polige  force  com-
 posed  of  both  State  Police  as  well  as
 of  Central  Reserve  Police  under  the
 control  and  command  of  Home  Minister
 of

 Sue
 oral

 and  _
 farther

 to  provide  ual  stages  for  a  Come
 won  Civil  Code  for  all  the  people  of

 India.”  (8)
 DR,  SUBRAMANIAM  SWAMY  (Bo-

 rabay  Norcth-East;:  I  beg  to  move:
 That  for  the  original  motion,  the  follow-

 ing  be  substimtcd,  namely:—
 ‘ephis  “House,  havin  % che  ‘struatith  “afisitiy  out

 communal  riots  in
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 &  the  recent

 ६  ‘parts  of
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 the  country,  recalls  the  spirit  of  brother-
 hovd  all.  communities amongst  exper- ienced  during  the  at  le  against  the
 Emergency  and  while  in  detection  and
 despite  all  provocation  from  authori-
 tarian  forces  and  calis  upon.the  Govern-
 ment  to  convene  a  meeting  of  all  re-
 presentati  leural  organisari  to
 devise  ways  and  means  to  recapture that  spirit  of  brotherhood  essential  for
 democracy."  (24)

 SHRI  RUDOLPH  RODRIGUES
 (Nominated—Angio-Indians;:  I  beg  to
 Oe:

 That  for  the
 orig

 inal  motion,  the  follow-
 ing  be  substituted,  namely:—

 “This  House,  having  considered
 the  situation  arieing  out  of  the  recent
 communal  riots  in  diffrrent  parts  of  the
 country,  strongly  frels  that  t  ie  Govern-
 ment  should  urgently  evolve  the  practice
 of  :s0  moto  placing  before  Parliement
 ast  ton  any  ९  |  disturban-
 net  as  soon  as  possible  afier  its  oc-
 currence  anywhere  in  the  country,
 impose  collective  fines  on  the  people of  the  areas  affected,  ensure  more  than
 adequate  minority  representation  in  the
 police  mee

 in  communal  trouble
 spots,  held  officers  responsible  for  law
 and  «order  acrountahle  for  communal
 disturbances  in  their  areas,  while
 taking  immediate  steps  to  give  the
 police  forces  in  the  country  a  proper
 motivational  thrust,  forthwith  ban  all
 provocative  communal  activities,  ema-
 nating  fromany  quarter  whatsvever,
 and  periodically  call  together  all  reli-
 gious  and  cultural  growps  to  foster  a
 spirit  of  oneness  in  our  land.’’  6)
 SHRI  G.  M.  BANATWALLA  (Pon-

 nami):  I  beg  to  miove:

 That  for  the  oviginal  motion,  the  follow-
 ing  be  substituted,  namely:—  |

 “This  Howse  having  -cotsidered

 Ersensitivity  of  the  Government  thereth,
 ‘and  recommends  te  G
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 wr  हरिकेश  बहादुर  (गोरखपुर)
 मॉन्यवर,  यह  बहुत  ही  शेमंनाक॑  भौर
 दुर्भाग्यपूणे  हैं  कि  हमारे  देश  के  झन्द्र
 सॉम्प्रदासिक  दंगे  बहुत  तेजी  के  साथ  हैदराबाद
 से  लेकर  भ्रलीगढ़  तक  हो  रहे  हैं।  यह  कहने
 की  झ्राषश्यकता  नहीं  है  कि  जब  इस  देश  का
 विभाजन  ब्रिटिश  साम्राज्ययाद  करने  पर
 उतारू  था  उस  समय  इस  देश  के  लोगों  में

 घृणा  का  वातावरण  उसने  उत्पन्न  किया  खिसका
 नतीजा  यह  हुभा,  कि  जब  हमारा  देख  झाजाद
 हो  रहा  था  उस  समय  हमारे  देश  के  विभिन्न
 भागों  में  बहुत  गम्भीर  साम्प्रदायिक  दंगे  हुए  t
 उन  दंगों  के  कारण  हमारे  देश  में  ऐसी  शक्तियों
 को  बल  मिंला  जो  घृणा  श्र  दुर्भावनाओों  का
 बातव  फेलाती  थीं  ।  पिछले  अनेक

 वर्षों  में  बराबर  इस  बात  की  कोशिश
 होती  रही  कि  साम्प्रदायिक  दंग  न

 हों  घृणा  श्र  दुर्भावनाओं  का  जो
 धातांचरण  बनाया  गया  है,  खने  समाप्त  किया
 जाये,  लेकिन  यह  बड़े  छेद  की  बात  है  कि
 शभ्ाज  भी  इस  तरह  की  शक्तियां  हमारे  देश  में
 काय  कर  रही  हैं,  जो  साम्प्रदायिक  िदेष
 शौर  ध्‌णा  को  रू  ला  रही  हैं  धौर  सास्थ्दायिक
 दंगे  करा.रही  हैं  ey

 मैं  इतिहास  के  पत्तो ंमें  बहुत  भधिक  नहीं
 जाता  चाहता,  क्योंकि  उनसे  इस  माननीय  सदन
 के  समस्त  सदस्य  झचभत  हैं,  लेकिन  एक
 दुर्भाग्यपूणं  बात  यह  है  कि  भाज  हमारे
 विजिन्न  बर्चों,  में  23  लोग  जो  ताकतभार  है
 227  तमाम  शरीब  लीगों  पर  ्त्याचर
 करते  हैं,  जो  माइनारिटी  या  मजारिटी
 किसी  भी  कम्पूमिटी  के  झ्र  होते  हैं।  दस
 सम्बन्ध  में  एक  ग्रशवार  लिखता  है--

 अलीगढ़,  वारीणसी,  सम्भस  शौर
 दूसरी  जतहों  पर  हीने  चले  साम्प्रदानिक
 देंगे  भी  ताकतवर  झौर  प्रभावशाली  लोगों  के
 दारा:  कस्झोर  सबकों  पर  किये  जा  रहे
 सुविधोजिस  हमले की

 एक  और
 *

 जिसाले  है  e
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 इन  कमजोर  तबके  के  लोगों  वर  किये  जा
 वाले  हमलों  के  ज्यादातर  मामलों  में.  राज
 प्रशासन  द्वारा  प्रस्याजार  करते  धालों  के
 मदद-  करना  भौर  उन  की  हिमायत  और
 समर्थन  करना  उस  की  असली  सूरत  को
 उजागर  करता  है  भौर  निष्पक्षता  के  उस  के
 दाबे  का  पर्दाफाश  करता  है।”-

 चाहे  भलीगढ़  का  मामला  हो  याँ
 हैदराबाद  का  मामला  हो,  हर  जगह  यह  बात
 देखी  गई  है  1  हैदराबाद  में  क्या  हुआ--
 इस  बात  को  माननीय  साठे  साहब  को  याद
 करमा  चाहिये  1  हैदराबाद  में  एक  भ्रल्पसंख्यक
 परिधार  की  महिला  के  सामने  उस  के  पति
 की  हस्या  की  गई,  उस  के  साथ  बलात्कार
 किया  गया--कक्‍्या  यह  शर्मनाक  घटना  नहीं
 है  ?  वहाँ  पर  कौन  सी  सरकार  काय  कर
 रही  है--इस  का  जवाब  कौन  देगा  ?  इस
 तरह  की  टना  प्रलीगढ़,  हैदराबाद  या  किसी
 भी  जगह  पर  होती  है,  तो  इस  देश  के  सब
 राजनीतिक  दस,  सब  राजनीतिक  कारयकर्ता
 ज़िम्मेदार  हैं  ।  हमारे  मुल्क  में  अझाज  जो
 हालात  पदा  हुए  हैं,  इस  के  लिये  किसी  एक
 को  जिम्मेदार  बताना  हमारे  लिये  नामुसकित
 है,  मेरी  दृष्टि  में  हम  में  से  हर  एक  मेम्बर
 इस  के  लिये  उत्तरदायी  है  |  ऐसे  लोग  जो
 चुनाव  में  हारे  हुए  हैं,  जो  झाज  इस  बात  के
 लिये  परेशान  हैं  कि  किसी  भी  तरह  सेसता
 की  कुर्सी  पर  भा  कर  बैठ  जाय॑,  वे  इस  तरह
 की  भयानक  भाषनाभों  को  उन्तार  रहे  हैं।
 (ब्यवथान)

 शी  क  साठ  :  इन  में  राज  तारायण भी
 हैं।  राज  नारायण  से  पूछो,  मधु  खिमये  से
 बूछो 1...

 थी  हरिकक  बहादुर  :  सॉस्पथर,  हम  ने
 झाज  साम्यवामिकतशा  को  चुनाव  फा  एक  हथि-
 यार  धभाषा  है।  लिन  लोगों  से  साम्भरदाविकता
 को  चुनाव  का  हथियार  बनाने  की  a  fine
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 [भी  हरिकेश  बहादुर]
 की  है,  ने  सभी  लोग  इन  साम्प्रदायिक  दंगों
 के  लिए  जिम्मेदार  हैं  ।  किसी  एक  वर्ग  को

 हम  दोषी  नहीं  ठहराना  चाहते,  श्राज  हमारे
 माज  के  प्रत्येक  राजनीतिक  दल  में,  प्रत्येक
 सांस्कृतिक  संगठन  में  ऐसे  लोग  घ्से  हुए  हैं  जो
 देश  के  प्रन्दर  साम्प्रदायिक  भावनाओं  को  उभार
 ने  की  कोशिश  करते  हैं,  कभी-कभी  ये  प्रगति-
 झ्लीलता  का  लबादा  ओढ़लेते  हैं  भौर  कभी-कभी
 देसा  जाहिर  करते  हैं  कि  उन  से  बड़ा  इस  देश
 में  धमंनिर्षेक्ष  व्यक्ति  कोई  नहीं  है।  लेकिन
 बास्तविकता  ऐसी  नहीं  है।  वास्तविकता  यह्‌
 है  कि  ऐसे  लोग  साम्प्रदायिक  भावनाओों  को
 उभार  कर  देश  को  विभिन्न  टुकड़ों  में  विभाजित
 करने  का  पड़यन्त्र  करते  हैं  भोर  भाज  देश  के
 सामन  ऐसा  खतरा  उपस्थित  करना  चाहते
 है  जिस से  समाज  के  अन्दर  एक  दुसरे  के  प्रति
 नफरत  ओर  झजिखास  को  भावना  पेंदा
 होती  है  भोर  राजनीति  ष्ा  और  बिदेष  की
 तरफ  मूड़  जाती  है  ।  झगर  इसी  तरह  से  राज-
 तीति  को  घ॒ुणा  श्ौर  देव  की  तरफ,  ईया  की
 तरफ,  बदला  लेने  की  भावना  की  तरफ  मोड़े
 जाने  की  कोशिश  होती  रही,  तो  मैं  साफ  शब्दों
 में  कहना  जाहता  हूं  कि  इस  देश  से  कभी  भी
 साम्ँ्रदाभिकता  खत्म  नहीं  होगी  ।
 क्योंकि  साम्प्रदायिक  भावना  को  उचाना  भी
 ऐसे  लोगों  के  लिए  एक  राजनीतिक  हथियार
 जैसा  बन  कर  रह  गया  है।

 मान्यबर,  जो  राज्य  सरकारें  आज  ऐसे
 दंगों  को  रोकने  में  सक्षम  नहीं  हैं  उन  राज्य
 सरकारों  की  ओर  भी  केन्द्र  सरकार  को  ध्यान
 देना  पड़ेगा  ।  इस  बात  को  मैं  बड़े  श्रदव  के
 साथ  माननीय  प्रधान  मंत्री  जी  से  कहना  चाहता
 हैं  |  मान्यवर,  इस  सम्बन्ध  में  बहुत  से  लोगों
 के  विवार  समाचारपत्नों  क ेमाध्यम  से  हमारे'
 सामने  आये  हैं।  कुछ  लोगों  का  तो  यहाँ  तक
 कहना  है  कि  जिन  राज्यों  में  इस  प्रकार  के
 साम्प्रदायिक  द गे  होते  हैं  ह. अ  जिन  राज्यों  की
 सरकारें  इन्हें  रोक  नहीं  सकती  हैं,  उन  राज्यों
 में  बहां.  के  शासक  लोग  सरकार  चलाने  के
 काबिल  नहीं  हैं  ।
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 मान्यवर,  जब  मैं  बना रस  विश्वविद्यालय
 का  छात  था,  उस  समय  के  प्रधान  मंत्री  जी
 के,  जो  कि  उस  समय  उपप्रधानमंत्री  थे,  मुझे
 वे  शब्द  याद  हैं  जो  कि  उन्होंने  बनारस  विश्व
 विद्यालय  में  हिन्दी  और  प्ंग्रेजी  भाषा  के सवाल
 पर  कहे  थे  ।  (स्यथधान)

 भी  चचा  शोखर  लिह  (वाराणसी):
 मक्खन  लगाना  तो  इन  का  जन्म  सिद्ध  भ्रधिकार
 है  1

 ी  हरिकंदा  बहादुर  :  माननीय  प्रधान
 मंत्री  जी  ने,  जब  वे  उपप्रधान  मंत्री  थरे-
 साफ  तरीके  से  कहां  था  कि  जो  सरकार  इस
 प्रकार  के  विवादों  को  नहीं  रोक  सकती  है,
 वह  राज्य  करने  के  काबिल  नहीं  है।  श्राज
 भी  ऐसे  लोगों  को  जो  कि  साम्प्रदायिक  दंगे
 कराते  हैं,  जो  कि  साम्प्रदायिक  दंगे  रोक  नहीं
 पाते  हैं,  उसी  भाषा  में  समझाना  पड़ेगा  t

 मान्यवर,  जभी  माहनोरिटी  कस्मुमिटी
 कमीशन  की  रिपोर्ट  हम  ने  झाज  ही  भ्रखवारों

 में  पढ़ी।  उस  में  साफ  तौर  पर  कहा  गया  हैं
 कि  पी. ए.  सी.  के  लोग  इन  दंगों  में  इन्वोल्व
 थे  प्रगर  यह  बात  सत्र  है  तो  मान्यबर  बहुत
 ही  दुख  पौर  शर्म की  बात"  है।  इसलिए
 सरकार  के  लिए  यह  झावश्यक  हो  जाता  है  कि

 खास  तोर  पर  ऐसी  जगहों पर  जहां  पर  कि
 साम्प्रवाधिक  दंगे  होते  हैं,  वहां  पर  ऐसी  पुलिस
 फोस  भेजी  जाए  जिस  में  माहयोहिठीः के  लोग
 भी  हों.।  अगर  ऐसा  :नहीं  होगा
 तो  माइनोरिटी  कम्पुनिटी  के  लोगों  के  हतों
 की  रक्षा  कर  पाना:  बहुत  कठिस  काम  होगा  ।'
 माइनं।रिटी  कमीशन की  रिपोर्ट  में  कुछ  राज-
 मोतिक  नेताओं  .के  भी  नाथ  हैं।  उस को  सर-
 कार  को  यंभी  रतापूबंक  लेना  चाहिए:।  1

 माम्यवर,  सब  से  बड़ी  बात  इस:रिपोर्ट  में

 मह  कही  पड़ी  है  कि  जिले-का  जो  शासन  ना
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 उस  ने  श्रकमंण्यता  से  काम  लिया  1  हम  ते  भी
 बहुत  से  लोगों  से  ऐसी  बातें  युनी  हैं  कि  भ्राज
 तक  वहां  से,  वहां  का  जो  कमिश्नर  था,  उसका
 ट्रांसफर  नहीं  किया  गया  इसमें  हमे  देखना
 पड़ेगा  कि  जो  व्यक्ति  इस  काम  में  इन्वाल्व
 रहा  हो  उस  को  वहां  सै  हटाना  होगा  ।  भले
 ही  इल्कवायरी  बैठी  हुई  है  शौर  उस  की  रिपोर्ट
 बाद  में  झायेगी  लेकिन  ऐसे  श्रधिकारियों  को
 चनो  साम्प्रदायिक  दंगों  के  लिए  जिम्मेदार  हैं,
 उनको  वहां  से  हटाना  भावश्यक  है।  मैं  तो
 यहां  तक  कहूंगा  कि  जो  इस  प्रकार  के  दंगों  को
 रोक  नहीं  सकते  हैं,  जो  पहले  से  इस  बात  का
 प्रन्दाजा  लगा  कर  सुरक्षा  की  कोई  कार्यवाही
 नहीं  करते  हैं,  ऐसे  श्रधिकारियों  को  न  केवल
 निलम्बित  या  ट्रांसरर  किया  जाए,  बल्कि
 उनका  श्न्ति  म  इलाज  यह  भी  होना  'च.हिए
 कि  ऐसे  लोगों  को  नौकरियों  से  बरखास्त  कर
 के  जेल  में  रखना  चाहिए।  क्योंकि  ऐसे  लोग
 शासन  चलाने  के  लिए  नहीं  हैं  1  ऐसे  लोग
 सरकारों  को  बदनाम  करते  हैं।  हमेशा  ही
 ऐसे  भ्रफलर  सरकारों  को  बदनाम  करते  आये
 हैं।  इस  बात  का  पुरा  भ्रन्दाजा  हमारे  सादे
 साहब  को  भी  होगा  कि  किस  प्रकार  से  ऐसे
 पझ्रफसरों  ने  सरकारों  को  बदनाम  किया  है  शीर
 वे  झाज  भी  सरकार  को  बदनाम  करने  की
 साजिश  कर  रहे  हैं।  इन  के  खिलाफ  सख्ती
 से  निपटने  की  ग्रावश्यकता  है  t

 मान्यवर,  कमीशन  ने  प्रपनी  रिपोर्ट
 में  कहा  है  कि  लोकल  एड़मिनिस्ट्रेशन  में
 हिन्दु,  मुसलमान  दोनों  तरह  के  अफपर  रखे
 जाने  चाहिएं।  यह.सुझाव  स्वागत  करने  योग्य
 है  भौरसरकार  को  इस  पर  ध्यान  देना  चाहिए

 a  माम्यवर,  इन  साम्प्रदायिक  दंगों  में  जिन
 सरिवारों  का  नुकसान  हुझा  जिन  परिवारों

 के  लोग  सारे.  गय  जिन  की  दुकानें  लूटी  गयीं
 घर  जलांये  गये,  ऐसे  लोगों  को  एडिक्वेट  अमाऊनट
 में  कम्पेन्सेशन  दिया  जाना  चाहिए  1  यह  बहुत
 ही  भ्रावश्यंकः  हैं।  इसे  के  लिंए  मैं  सरकार  से

 अनुरोध  करूंगा.  कि  वह  इस  पेर  छ्मान  दे  ।
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 मान्यवर,  जिस  समय ये  दंगे  शुरू  हुए  थे,
 पांच  प्रक्टूबर  को  रिलीफ  वर्क  के  लिए  ग्रलीगढ़
 मुस्लिम  विश्वविद्यालय  के  छात्रों  को  कर्फ्यू
 पासिज  दिये  गये  थे  जौर  उन्होंने  बहुत  ही  *

 सराहनीय  कार्य  किया  था  श्र  इस  के  लिए  ने
 बधाई  के  पात्र  हैं  ।  ऐसे  छात्रों  की  जतनी  भी
 प्रशंसा  की  जाए  वह  थोर्डा  है।  लेकिन  6  नवम्बर
 को  जब  ये  दंगे  हुए  तब  जिला  प्रशासन  ने  उन
 छात्रों  को  जिन्होंने  सराहनीय  कार्य  किया  था,
 कफ्यू  पास  देना  अ्रस्वीकार  कर  दिया  यह  बहुत
 ही  दुर्भाग्यपूर्ण  बात  है;  जं।  ल'ग  रे  म्प्रदा  यिक
 सदरभाव  की  भावना  उत्पन्न  करना  चाहते  थे,
 साम्प्रदायिक  सदभाव  का  वातावरण  बनाना
 चाहते  थे  "से  लोगों  को  भी  पास  देने  की
 तरफ  जिला  प्रशासन  ने  ध्यान  नहीं  दिया  |
 इस  आत  की  पूरी  जांच  करनी  चाहिए  झभौर  जो
 अधिकारी  इस  के  लिए  जिम्मेदार  हों  उनको
 दण्डित  किया  जाना  चाहिए  i

 प्रल्पसंख्यक  हमारे  राष्ट्र  के  प्रमुख  एवं
 ब्रविभाज्य  अंग  हैं  जर  उनके  ऊपर  होने  वाला
 किसी  भी  प्रकार  का  अत्याचार  सहन  नहीं
 किया  जा  सकता  है  ।  जो  लोग  भी  इस  प्रकार
 के  साम्प्रदायिक  दंगों  में  भाग  लेते  हैं  उनको
 कम  से  कम  दस  बरस  की  कड़ी  सजा  देने  की
 और  जेल  में  रखने  की  व्यवस्था  होनी  चाहिये  ।
 यदि  आवश्यक  हो  तो  इसके  लिए'  संविधान  में
 संशोधन  भी  करना  चाहिये  ।  जो  अभ्रधिकारी
 इनके  लिए  जिम्मेदार  पाए  जाएं  यथा  दोषी
 पाए  जाएं  उन्हें  नौकरी  से  निकाला  जाए  और
 उन्हें  भी  जेल  में  रखा  जाए  ।

 जिन  जगहों  पर  इस  तरह  के  दंगे  होते
 हैं  वहां  पर  सामूहिक  जुर्माने  किए  जाने
 की  प्रक्रिया  लागू  की  जानी  चाहिये  1a  प्रान्तीय
 सशस्त्र  पुलिस  में  झल्पसंख्ययों  को  काफी
 संख्या  में  भरती  की  जानी  ज्राहिये  ताकि  दरा
 प्रकार  के  साप्प्रदाथिक  दगे  जहां  कहीं  पर  भी  हो
 रहे  हों  बहां  पर  इसफोर्स  को  भेजा  .जा  सके

 भौर  अ्रशान्ति  से  निपटा  जा  सके
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 [श्री  हरिकेश  बहादुर]
 हारे  हुए  राजनीतिक  दल  जो  इस  समय

 भ्रराजकता  फैलाने  के  उद्देश्य  से  साम्प्रदायिक
 दंगे  करा  रहे  हैं  उनपर  सरकार  को  कड़ी  नजर
 रखनी  चाहिये  शौर  देखना  चाहिये  कि
 वे  इसमें  किसी  भी  प्रकार  से  भाग  न  लेने  पाएं।

 साथ  ही  एकता  समितियों  का  गठन
 किया  जाना  भी  झावश्यक  है  जिस  में  सभी
 राजनीतिक  दलों  के  लोग  हों,  सभी  सांस्कृतिक
 संगठनों  के  लोग  हों  ताकि  समाज  में  सदभावना
 झौर  भाईचारे  का  वातांवरण  बनाया  जा  सके  ।

 साम्प्रदायिक  एकता  के  लिए  जो  लोग
 कार्य  करते  हैं  ऐसे  लोगों  को  पुरस्कृत
 किए  जाने  की  भी  व्यवस्था  करनी  चाहिये  t

 wer  में  मै ंकहना  जाहता  हूं  कि  सरकार
 इस  विषय  पर  बहुत  गम्भी रता  के  साथ  विचार

 करे  और  देखे  कि  पाने  वाले  समय  में  साम्प्रवा-
 यिक  दंगे  त  हों,  देश  में  साम्प्रदायिक  सद्भावना
 का  वातावरण  बने,  एकता  का  वातावरण  बने,
 सदभाव  और  शान्ति  का  बातावरण  बने  इन
 सब  की  जिम्मेदारी  सरकार  को  तो  लेनी  ही
 बाहिये  साथ  ही  साथ  हमें  एक  हूसरे  पर  अझाक्षेप
 लगाने  से  बचना  बाहिये  1  ऐसा  करके  इस
 बुराई  को  समाज  से  दूर  नहीं  किया  जा  सकता
 है  t  मैं  यह  भी  चाहता  हूं  कि  इस  में  सभी
 राजनीतिक  दल  अपनी  सुनियोजित  एवं
 सुसंगठित  भूमिका  ब्रदा  करें  जिससे  साम्प्रदा-
 पिक  दंगों  को  हमेशा  के  लिये  समाप्त  किया
 जा  सके

 SHRI  YESHWANTRAQ  CHAVAN
 (Satara):  Mr.

 0०७ uty  Speaker,  जि,  मे  am
 participating  in  this  Debate,  which  is  a
 very  important  Debate  from  the  national
 point  of  view,

 Sir,  for  the  last  few  weeks  or  for  a  few
 months,  I  would  say,  the  country  is  full
 of  an  atmosphere  of  conflict  and  .  con-
 frontation  between  the  different  sections  of
 the  community,  sometimes  in  the  name  of
 caste  and  sometimes  these  communal
 troubles.  And]  think,  itisavery  good

 that  'we  have  decitled  to  discuss  this
 question  on  the  floor  of  the  House,

 Prof,  Samar  Guha  in  the
 beginning

 said
 that  this  question  needs  ६०  be  |  into
 from  a  national  perspective.  I  don’t  think
 anyboly  would  dispute  that  point.  But

 Rice  ae

 divcussing  a  question  In  national  perspect!VE docs  not  mean  to  make  it  quite the  results  of  which  ultimately  -  will  lead
 to  no  conclusion.  We  are  today  provoked to  discuss  this  question  because  of  what
 happened  in  Aligarh.  Therefore,  Aligarh becomes  very  important  and  symbolic.

 The  sense  of  insecurity  in  the  mind  of
 minority  of  this  country  is  the  greatest disease  that  a  democratic  society  can  face.
 I  would  therefore  feel  that  what  has  hap-
 pened  in  Aligarh  is  something

 hase  | serious.  I  know  it  haa  not  only  happene in  Aligarh,  because,  that  also  has  happen- edin  Kanpur,  Lucknow,  Sambhal  and
 many  other  places,  and  in  Hyderabad  also.
 I  don’t  say  thar  it  has  only  happened  in
 U.P.  Ithappened  in  different  times,  at
 different  places.

 We  have  a  long  history  of  communal
 troubles  in  this  country.  At  one  time
 we  used  to  a  that  there  is  a  communal
 triangle,  Hindu  communalism,  Muslim
 communalism  and  British  ‘:m

 cage  = this  was  a  triangle  responsible  for  these
 types  of  communal  troubles  in  the  past. At  the  present  moment  there  is  no  British
 Imperialism  to  be  blamed  or  to  be  made
 a  scapegoat  of,  But‘  this  problem  is  con-
 tinuing.  And  if  at  all  we  want  to  meet
 this  challenge  or  this  problem  seriously. I  think,  we  will  have  to  sit  across  and
 scriously  think  about  what  is  responsible  for
 it.

 The  root  cause  for  it  is  the  communal}

 ea  out  power,
 should  say  it  is  a  shameful  incident,
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 AN  HON.  MEMBER:  What  about Hyderabad  ?
 SHRI  YESHWANTRAO  CHAVAN:

 Tfitisin  Hyderabad,  ifitis  in
 trp

 ' ifitisin  any  other  place,  I  won't  ९
 any  exception.  Let  us  take  the  case  of
 Aligarh,  which  is  responsible

 nant
 for

 the  present  discussion,  (interruptions)  If  at
 all  we  had  discussed  about  Hyderabad, T  would  have  said  the  same  thing.  (inter-
 ruptions)

 PROF.  SAMAR  GUHA:  Sir,  I  have  a
 point  of  order.  Just  now  our  friend,  Mr.
 Ghavan,  has  said  that  we  are  discussing the  sicuation  in  Aligarh.  We  are  di
 the  communal  situation  throughout  the
 country,

 SHRI  YESHWANTRAO  CHAVAN:
 I  referred  to  your  speech  and  I  said
 that  it  was  good  to  consider  the  question in  national  perspective.  But  at  the  same
 time  you  cannot  make  it  merely  an  aca-
 demic  and  thin  issue.  We  have  to  take
 certain  concrete  measures  and  Aligarh is  a  symbol  of  what  is  happening  in  the
 whole  country.

 SHRI  com  M.  STEPHEN  (Idukki): The  discussion  is  based  on  that  point.

 SHRI  YESHWANTRAO  CHAVAN:
 It  is  no  use  running  away  from  the  fact.
 What  has  happened  in  Aligarh  ?  So,  it  is
 always  said  that  the  trouble  starts  from  a
 small  paltry  incident.  May  be  you  could
 have  avoided  that  paltry  incident,  but
 when  a  paltry  incident  develops  into  some
 sort  Of  an  explosive  situation,  it  is  not
 that  paltry  incident  that  is  responsibl for  this  trouble,  but  it  is  the  atmosphere which  is  created  before  that  paltrv  incident
 which  is  ultimately  responsible  for  this  and
 that.is  what  was  responsible  for  Aligarh.

 इत्ता  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  As  the  root-cause....

 SHRI  YESHWANTRAO  CHAVAN:
 And  the  root  cause  is  the  communal  poli-
 tics  and  I  endorse  what  Mr,  Sathe  has
 said  that  R.S.S,  has  to  take  its  share  of
 the  responsibility...  (daterruptions)

 SHRI  R.  K.  MHALGI  (Thana)  :
 We  know  him  for  go  years.

 ¥
 SHRI  YASHWANTRAO  QHAVAN:

 fou  know  me  and  T  also  equally  know
 you,  We  know  each  other,  (interruption)

 DR.  SUBRAMANIAM  SWAMY:
 Thisisthe  price  which  the  Congress
 has  paid,
 8०996  LS—20
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 MR.DEPUTY  SPEAKER  :  Mr.
 Swamy,  both  Mr.  Chavan  and  Mr.  Mhalgi know  each  other.  Let  him  continue.

 SHRI  YESHWANTRAO  CHAVAN  :
 Ifwe  merely  give  compliments  to  each
 other,  what  is  the  use  of  it.  If  at  all
 want  to  find  a  solution  to  the  prob  Ate for  communal  trouble  in  India,  you will  have  to  find  an  answer  and  solution
 tothe  problem  of  communal  politics  and
 the  politics  of  Hindu  Rashtrawad  is  the
 root-cause  of  the  whole  trouble  which
 must  be  accepted  honestly  and  bravely.
 Sir,  the  administration  has  to  take  the
 major  responsibility  in  this  matter.

 There  are  three  aspects  of  the  communal
 problem  ;the  administrative  problem, the  political

 poliaa
 and  the  socio-

 economic  problem.  ‘The  socio-economic
 problems  also  have  their  own  place  in
 these  communal  troubles.  In  this,  I
 would  invite  your  attention  to  the  ad-
 ministrative  aspect.  The  best  way  and
 the  best  time  to  stop  communal  trouble
 is  to-stop  it  before  it  starts.  It  is  very
 difficult  to  stop  communal  trouble  when
 it  once  starts.  The  only  right  time  when
 you  can  stop  it  is  before  it  starts.  You
 can  stop  it  only  if  the  administration  has
 a  better  organisation  of  intelligenee....
 interruptions),  What  happened  in  Aligarh.

 There  was  only  oneincident.  A  pro-
 cession  took  place  in  which  certain  provo- ‘cative  slogans  were  raised  certainly  it  has
 ‘contributed  to  that,  buttherc  |  was  a&
 hostility  gradually  being  built  between
 the  Hindus  and  Muslims,  in  the  minds of  Hindu  youngmen  and  in  the  minds
 of  Muslim  ny  »  but  what  we  find
 is  that  in  Aligar friei it  isthe  Muslims  who

 trouble,  The
 intelligence

 the  impertant  towns  where  the  communal
 trouble  takes  place.  Has  the  State  ad-
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 ministration  ‘at  any  time.  considered
 this  aspect  when  they  post  somebody  as
 Deputy  Commissi  or  Coll  or
 Commissioner  of  a  particular  area,  whether
 he  will  be  competent  to  take  care  of  that
 area  ?

 PROF.SAMAR  GUHA  :  Ihave  sug-
 gested  a  special  Inspector  General  of  Police

 (interruptions).
 SHRI  YESHWANTRAO  CHAVAN  :

 I  would  say  that  the  most  important
 person  in  the  police  investigation  and  in-
 telligence  in  these  mattersis  not  the
 T.  G.,  but  the  head  constable  ;  he  is  more
 important  because  he  sits  in  the  police station  and  he  knows  whois  what  and
 knows  what  anti-social  element  is  there.
 Sometimes,  unfortunately,  they  are  hand
 in  gloves  with  them...  (interruptions).

 Wearea  democratic  country  anc
 they  are  bound  to  be  Governments
 of  different  parties  in  difierent  States
 and  we  have  to  accept  this  reality,  but
 we  must  accept  one  point  that  when  a
 commun  riot  is  about  to  start  or  has
 Starte?,  no

 political
 person  or  persons who  hold  office  must  take  any  partisan attitude.  Unfortunately,  in  the  case  of

 Aligarh,  we  have  found  that  even  the
 Ministers  have  taken  a  partisan  attitude.
 This  has  to  be  stopped.

 There  is  another  aspect  also.  It  has
 alsoacertain  sucio-economic  aspect. It  is  a  question  of  recruiting  the  people from  minority  communities  in  the  law
 enforcement  services...  (interruptions\.  In
 the  law  of  enforcement  services,  in  the
 cadre  of  sub-inspectors,  in  the  cadre  of
 I.P.S.  and  even  in  the  constabulary,  which
 is  much  more  important,  you  can  recruit
 more  people  from  the  minority  com-
 munities.  The  question  of  unemploy- ment  will  also  be  solved.  And  there  will
 be  some  sort  of  an  assurance  to  the  people of  the  minority  communities.  As]  told

 ७  there  is  a  political  aspect  ef  it.  There
 is  &  socio-economic  aspect.  Poverty  is  being
 exploited  by  the  veterans  on  both  sides,
 and  the  leaders,  to  further  exploit  the
 position  for  political  purposes.  The  com-
 mon  masses  are  being  exploited-—who
 unnecessarily  fight  and  kill  each  other,

 55  bes.

 T  am  verv  glad  indeed  that  the  Prime
 Minister  has  called  a  meeting  o:  the
 leaders  of  the  parties  and  groups  some
 time  next  week,  on  :7th  or  so,  He
 has  invited  us;  and  certainly  we  will  try ain  to  put  forth  our  detailed  view  in
 ह  ह  maiter,  T  dé  not  want  to  attribute
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 anv  motives  to  any  particular  person or  Minister.  Realy  speaking,  as  far
 as  communal  troubles  and  problems are  concerned,  no  aspect  of  question has  remained  undiscus-ed  threadbare.
 Everything  his  been  discussed,  not  once
 or  twice,  but  may  be  even  a  hundred
 times.  But  there  has  been  no-follow-up.

 Sometimes  we  took  it  when  we  were
 there.  We  have  certainlv  taken  some
 firm  action,  The  main  point  that  J]  am
 trying  to  make  is  that  we  will  have
 to  take  the  matter  very  seriously.  It  is
 not  mercy  a  question  of  Hindus  and
 Muslims,  or  of  a  minoritvstraggle.  There
 are  also  Scheduled  ca.te  problems  and
 other  caste  struggles.  Let  us  not  add
 tothe  burning  problems—problems  fiem
 which  we  are  suffe.ing  by  addin,  to
 them  another  new  dimension-  जग  nothing
 If  we  want  to  discuss  this  matier  com-
 pletely,  forgetting  our  party  affiliations-
 in  this  matter,  and  reach  the  ba.ic  issues,
 it  is  good,  but  there  ix  one  issue  unless
 we  are  prepared  to  face  it  boldly  and
 courageouslly—I  mean  the  question  of
 communal  politics  and  communal  organi-
 sations  the  question  of  this  ccummunal
 trouble  will  not  be  solved  by  a  hundred
 discussions  like  thi..  I  would,  there-
 fore,  like  to  make  an  appeal  to  thoce  in
 power,  because  they  matter  to-day.  They
 must  make  up  their  mind;  and  if  they

 want  to  do  it,  I.  will  say  that  we  will
 certaiply  coo)

 erate
 with  them  as  far  as

 possible,  in  this  particular  matter.

 श्री  रक्षीद  मसूद  (सहारनपुर)  :

 मोहतरिम  डिपुटी  स्पीकर  साहब,  भ्राज  साठे
 साहब  की  तकरीर  सुन  कर  यह  महसूस  होता
 था  कि  वह  मुसलमानों  के  बहुत  ज्यादा  हमवर्दे
 हैं  -  लेकिन  मुझे  यह  कहने  में  अफ़्सोस  है  कि
 उनकी  पूरी  तकरीर  से  यह  नहीं  मालूम  हो  सका
 है  कि  उनको  यह  बात  कब  मालूम  हुई  है  कि
 झ्रार०  एस०  एस०  हिन्दुस्तान  में  फ़लादात  के

 लिए  ज़िम्मेदार  है  re  उन्होंने  राते  को
 ख्वाब  में  यह  देखा  है,  तो  बह  माफ़ी  के  लायक
 हैं,  उन्हें  माफ़  कर  देना  चाहिए।  लेकिन  अगर
 वह  पिछले  ग्यारह  साल  से  जानते  हैं  कि
 पग्रार०  एस०  एस०  फ़सादात  कराता  धा--

 जबकि  पिछले  ग्यारह  सालों  में  2900  कम्युनल
 फ़सादात  हुए  हैं--तो  मैं  उनसे  पूछता  'भाहता

 हूं  कि  उन्होंने  ऐसे  मुसशाभानों को
 क्‍यों  ह...

 जौर  प्रोटेकशन  दी,  जो  मुसलमानों  के  काजिश
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 के  लिए  एक  लफ्ज  भी  नहीं  बील  सके  ।
 शब  उन  की  हुकूमत  नहीं  है,  इसलिए  वह
 कहते  हैं  कि  झार०  एस०  एस०  किम्मेंदार
 है।  लेकिन  पिछले  तीस  साल  में  उन  की
 हुकूमत  में  प्रार०  एस  एस०  के  खिलाफ़  एक्शन
 क्यों  नहीं  लिया  ?  झाज  वह  बड़े  जोर-शोर  से
 चिल्ला  रहे  हैं।  लेकिन  उस  वक्‍त  उन्होंने  मुसल-
 मानों  की  जुबानें  बंद  कर  दीथीं  ।  (व्यवधान)
 झाज  मुसलमान  प्रपने  हुकूक  के  लिए  ग्रावाज
 उठा  सकता  है।  लेकिन  इधर  के  अपने
 भाइयों  के  लिए  भी  मेरे  पास  हमदर्दी  के
 झलफ़ाज़  नहीं  हैं,  क्योंकि  मैं  झार०  एस०  एस०
 को  इस  इल्जाम  से  बरी  नहीं  समझता  हूं  ।
 मैं इनफ़सादात के  पीछे  प्रार०  एस०  एस०  बौर
 इन्दिरा  कांग्रेस,  इन  दोनों,  की  मिली-भगत
 समझता  हूं  ।  मेरे  पास  आंकड़े  हैं।  मैं  प्र[कड़े
 दूंगा  कि  ये  फ़लादात  खाली  झार०  एस०  एस०
 के  कराये  हुए  नहीं  हैं,  बल्कि  उसके  साथ
 इन्दिरा  कांग्रेस  भी  जिम्सेदार  है।

 सादे  साहब  ने  फ़रमाया  कि  भ्ार०  एस०
 एस०  ने  इस  लिए  रायट्स  करबाये कि  झ्लीगढ़
 यूनिवर्सिटी  के  एक्ट  को  बदला  न  जाये  ।
 सवाल  यह  है  कि  कित  एक्ट  से  ग्रेर  ० एस  ०  एस०
 को  इतनी'  मुहव्बत  हो  सकती  है,  वह  एक्ट
 किसका  लाया  हुभा है  ?  उस  वक्‍त  झ्ार०
 एस०  एस०  या  जनता  पार्टी  की  हुकूमत  नहीं  थी
 उस  वक्‍त  तो  कांग्रेस  की  हुकूमत  थी  ।  उस
 वक्‍त  पाप  खामोश  क्‍यों  रहे  जिस  एक्ट  से
 हमारे  शझ्ार०  एस०  एस०  को  हमदर्दी  हो
 सकती  है,  जिस  एक्ट  से  मुसलजानों  के  दुश्मनों
 को  हमदर्दी  हो  सकती  है  झ्राप  के  प्रल्फाज  में,
 उस  एक्ट  को  क्‍यों  पेश  किया  .?  अश्राप-  ने  क्यों.
 ऐसा  किया  ?  कमा  श्राप  कहीं  जातते  थे  कि.
 मुसलमानों  को  प्रलीगढ़.  यूनिबर्शिठी  प्रजीज
 है  ?  क्या  श्राप  को  उस  बक्त  यह  फ्ता
 गहीं  था  कि  मुसलभाल  झलीगढ़  मूसिब्रसिटी'
 को  अपने  खून  से  प्यारा  समकते  हैं  भौर

 का  सुश्ललझान,  शयर  अलीगढ़
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 के  ऊपर  जरब  झाएगी  तो  भ्पनी  जान॑  पर
 खेल  जायेगा  |  क्या  उस  वक्‍त  झोप  यह  नहीं
 जानते  थे  ?  अगर  जानते  थे  तो  कितने  लोग  *
 थे  झाप  में  जिन  के  प्रन्दर  यहँ
 हिम्मत  हुईं  कि  यहां  पालियामेंट  के  भ्न्दर
 खड़े  हो  कर  उस  वक्‍त  बोलते  कि  नहीं;  मिसेज
 इंदिरा  गांधी,  झाप  इस  एक्ट  को  यहां  नहीं
 ला  सकतीं  जिस  से  मुसलमानों  के  जजबात
 का  खून  होता  है  ?  (ध्यकवधान)  sie
 यह  इसलिए  नहीं  दिखाई  दिया  इन  को  कि.
 उस  क्त  कांग्रेस  हुकूमत  में  थी  द्रौर  कांग्रेस
 डेमोक्रेसी  नहीं  थी,  डिक्टेटरशिप  थी  ।  बह
 जानते  थे  कि  जबान  किस  तरंह  से  बन्द  की
 जासकती  है  ?  श्राज  जनता  पार्टी  के  हम
 इस  बात  के  लिए  कम  से  कम  मशक्र  हैं  कि
 हम  खुल  कर  कह  तो  सकते  हैं  7  जिस  मेम्बर
 अाफ  पालियामेंट  की  सीट  के  पाये  मुसलमानों
 के  खून  के  ऊपर  रखे  हों  उस  -मेम्बरी  को  हम
 पसंद  नहीं  करेंगे  ।  -कोई  मूसलमान  उस
 मेम्बरी  को  पसंद  नहीं  करेगा  जिस  के  पाये
 मुसलमानों  के  खून  के  ऊपर  रखे  हुए  हों
 आज  हम  अपने  उन  वजीरों  से  भी  कहते  हैं  कि.
 उन  को  भी  इस  तरह  का  रुख  अपनाना  चाहिए,
 श्रगर  जायज  बात  है  तो  उस  के  लिए  उन  को,
 लड़ना  चाहिए  ।,  वह  क्‍यों  खामोश.  रहते  -
 हैं  ?  हिन्दुस्तान  में  डेमोक्रेसी  है  भोर  डेमोक्रेसी,.
 सें  हर  एक  आदमी  को  हक  है  कि  वह  प्पने  ;
 हुकूक  के  लिए  लड़े  ।  यह  नहीं कि  मैं  कोई
 मुसलमानों  की  हमदर्दी  कर  रहा हूं  ।  तही,
 मुसलमानों  को  हमद॑र्दी  मैं  वहीं  कर  रहा  हूं
 बल्कि  जुल्म  चाहे  मराठवांडा  में  हो,  भाहें  हैदेरों-
 बाद  में  हो,  चाहे  झंलीगंढ  में,  जुल्त  के  खिलाफ
 झावाज़  उठाना,  हमेशा  इंसानियत  ,  का  फर्ज

 है  भ्रौर  मैं  ही  चाहता  हूं  कि  हर  मेम्बर झाफ
 पालियामेंट  या  एस०  एल०  To  झगर  मसल-
 मान  है  शरर  उस  की  कॉस्टीव्यूएंसी  में  एक

 हिन्दू  भी  ऐसा  मिल  जाता  है  जो  यह  कहे  कि

 इस  मेम्बर,  प्राफ़  पार्लियामेंट  ने  मेरे,  बाश
 ज्यादती  की  जौर  मुसलमान  कॉ!:  साथ
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 भी  रक्षीद  मसूद]
 विधा  है  तो  मैं  समझता हूं  कि  उसे  मेम्बर  झाफ

 ,पार्समेंट  रहते  का  हक  नहीं  हैं।  इसी  तरह  से
 एक  मेम्बर  झाफ  पार्लमंट  जो  हिन्दू  है,  उसकी
 उसकी  कांस्टीटुयूएंसी  में  एक  मुसलमान  भी

 ऐसा  मिल  जाता  है  जो  यह  कहता  है  कि  इस
 मेस्वर  साफ  पासेमेंट  ने  मेरे  साथ  ज्यादती

 की  है  क्‍योंकि मैं  मुसलमान  हूं  भ्रौर  उस  ने

 हिन्दू का  साथ  किया  है  तो  उस  को  भेम्बर  झाफ
 पार्लियामेंट बने  रहने  का  हक  नहीं  है।  लेकिन
 यह  श्राप  का  क्‍या  तरीका  है  कि  श्राप  के  !
 सा  %  2900  'रायट  हुए,  हैं  तब  भाप  की
 शबान  नहीं  खुसी  झौर  श्ाज  श्राप  की  जबान

 खुल  गई  ?

 इसके  अलावा  कौन  जिम्मेदार  हैं  इस  के
 लिए  यह  मैं  दिखाऊंगा,  मेरे  पास  झांकड़े  हैं,
 अलीगढ़  के  बारे  में  फोटोड  भौ  हैं  ।  लेकित
 मैं  एक  बात  जरूर  पूछना  चाहता  हूं  झपने  इन
 जिम्मेदार  भाइयों  से  जिन  के  हाथों  में  हुकूमत
 है  t  झाज  आर०  एस०  एस०  की  शाखाएं
 होती  हैं  जहां  बल्लम,  लाठी  ौर  चाकू
 चलाना  सिखाया  जाता  है  7  बल्‍लम,  लाठी

 चाक से  कोई  बाहर  के  हमलावर  का  मुकाबिला
 नहीं  कर  सकता  है.  1  भ्राखिर  यह  किस  के
 लिए  सिशाये  जाते  हैं?  यह  उन  सपूतों  का

 खून  बहाने  के  लिए  सिखाये  जाते  हैं  जो

 हिन्दुस्ताम  में  पैदा  हुए  हैं  भौर  झगर  इस  को

 नहीँ  रोका  गया  तो  श्राप  यकीन  रखिए  कि
 कल  मैं  मुस्लिम  राष्ट्रीय  स्वयं  सेवक  संत  की

 बुचियाद  रखने  जा  रहा  हूं  भौर  मैं  उस  में
 डिगीस  के  तौर  प्र  छ्री  बल्शभ  साठी  चलाना
 सिखाऊंवा  ।  हरिजन  ध्पनी  एक  ऐसी  धार्येना-
 इजेशन  की  बुनियाद  रखेंगे  जो  उन  को  छरी
 शॉठी  बल्सम  चलाना  सिखाए।  सिख  भपनी
 एक  जार्नेनाइजेंशन  की  बुनियाद  रखेंगे  जिस  में
 उतने  को  छुटी,  लाठी,  क्यू  चलाना  सिखाशंगे  |

 दूसरी  जनाते  रखेंगी  ।  दी  पूरे  हिल्दुत्तान  में
 सिविल  बार  के  लिए  एक  बहुत  भ्रच्छी  फिदा
 तैयार  हो  जायेगी  ।  इस  हिन्दुस्तान  को

 अगर  तबाह  नहीं  करना  है  तो  झाप  को  सोचनों

 पड़ेगा  भौर  इश  किस्म  की  हरकतों  के  ऊपर

 7  5)

 पावन्दी  लाती  पड़ेगी  ।  .  बढ़े  प्रफसोस  की
 बात  है  क्ि.70  करोड़  की  ध्रावादी  का  भुल्क
 और  इस  के  शन्दर  हम  कोई  भी  एक  ठौस
 ऐसी  नहीं  पैदा  कर  सके  किसी  भी  खेल  के
 अन्दर  जो  पूरी  दुनिया  के  प्रन्दर  मुकाविला
 झौर  नाम  पैदा  कर  सके  a  अगर  यह  वक्‍त
 उन  को  लाठी  बल्लम  न  सिखा  कर  के  खेल
 सिखने  में  लगाया  जाये  तो  ज्यादा  बेहतर
 हो  सकता  है  t

 मेरी  दरख्वास्त  हैं  कि  यह  श्राप  लोगों
 के  लिए  कोई  खुश  होने  का  मौका  नहीं  हैं
 झगर  शाप  यह  सोचें  कि  मैं  यह  कह  रहा  हूं
 कि  शभ्रार०  एस०  एस०  के  साथ  इंदिरा
 कांग्रे।  भी  जिम्मेदार  है  तो  यह
 श्राप  के  लिए  खुशी  का  मौका  है  तो  यह  श्राप
 के  लिए  खुशी  का  मौका  नहीं  है  बल्कि
 सोचते  का  भौका  है  7  आप  को  एक  चांस
 मिल  रहा  है  इस  बारे  में  सोचें  भौर  देखें  ।

 (व्यकधान)  मैं  यह  कह
 रहा  हूं  कि  झार०  एस०  एस०  या  कोई  भी

 दूसरी  जाति  हो,  कोई  सोशल  प्रार्गेनाइजेशन
 हो  उसते  हमें  कोई  जिद  नहीं  है,
 है,  बल्कि  हम  तो  यह  चाहते  हैं  कि सोशल
 झार्गेनाइजेशन  जरूर  होनी  चाहिए,  हर
 कम्यूनिटी  की  होनी  चाहिए  लेकिन  इसलिए
 नहीं  होनी  चाहिए  कि  वह  नफरत  फैलाए
 बल्कि  इसलिए  कि  वह  मुहब्बत.  फैलाए
 हिन्दुस्तान  के  हिन्दू,  मुसलमान,  सिख,  ईसाई
 भाई  भाई  की  तरह  रहें,  इस  के  लिए  होती
 चाहिए  न  कि  वह  हिन्दू  राष्ट्रवाद  या  दूसरे
 वाद  के  नारे  दे  |

 |

 जो  सेब से  लंफसॉसनाक  पहल  है  अलीगढ़:
 का  यह  पहल  यह  है  कि  झार७  एस  ०  एंस७  की
 मेशे  फास  एक  लिस्ट  है  थों  लॉग  यह
 ि.  हैं साश०  एशे०  स०  इस  में  इस्वाल्वड
 नहीं हैं.  उन  |. द  बूँछनिरें  चरहता हूँ  कि  क्यो

 आप  |  उम्मीद रखते  है ंकि  श्र०6एस०एस०
 कोई  चसिल  रैजॉल्पूशन  पोले  कर  वेग
 इस  के  लिए |  बयां  झोप  यह  उध्मीद  रखते
 हैं  कि  यह  tee  1... अ  के  यह  हुक्म  SHH
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 कि  आाभं  तुम  कत्ले आम  करो?  भार  ०  एस  6  एस०
 का  हाथ  इसमें  है  या  नहीं  थंह  हम  इस  बात
 से  देखेंगे  कि  उसके  ेम्बर्स  जो  हैं  बह  हम
 रायद्स  के  अन्दर  इन्वाल्व्ड हैं  या  नहीं  ।  में
 प्रापके  सामने  एक  लिस्ट  पेश  कर  रहा  हूं

 54  प्रादमियों  के  खिलाफ  एफ०  प्राई७  झार०
 दाखिल  हुई  है,  इत्तफाक  की  बात  है  या
 डेलिबरेट  बात  है,  इसमें  से  42  भ्ादमी  झ्ार०
 एस०  एस  से  ताललुक  रखने  वाले  हैं

 (ध्यबचाम)  श्राप  देख  लें  भौर
 बतायें,  मैं  पूछता  चाहता  हूं  कि  अगर  प्रापके
 लोग,  झार०  एस०  एस०  के  लोग  नहीं  थे  तो
 प्रापने  क्यों  उन  लोगों  की  मज़म्मत  नहीं  की  ?
 झापको  उन  लोगों  की  मज़म्मत  करनी  चाहिए
 थी  और  कहना  था  कि  उन  लोगों  का  भ्रार०एस ०
 एस  से  कोई  ताल्लुक  नहीं है,  ये  लोग  इंडियी-
 जुअल  कंपेसिटी  में  इस  काम  में  लगे  होंगे  ।
 आप  कहते  हैं  कि  हम  उनको  कंडेम  करते  हैं
 शौर  उनको  सजा  मिलती  चाहिए।  (व्यधधात )
 इससे  पूरे  मुल्क  को  खतरा  पैदा  हो  गया  है
 प्राडंनेन्स  फैक्टरी  के  बने  हुए  बम  इस्तेमाल
 किए  गए  हैं,  मैं  भ्रापको  फोटो  दिखाना  चाहता
 हूं।  यह  फोटो  हैं,  भाप  लोग  देखें,  यह  थे
 मकातात  हैं  जिनकी एक  बस  गिरने  से  छत  की
 छत  उड़  गई  ।  अयर  पहले  से  तैयारी  नहीं
 थी  तो  बम  कहां  से  भरा  गए,  कहां  से  एक्स-
 प्लोजन  हुआ  ?

 इसके  अलावा  मैं  एक  चीज़  भौर  दिखाता
 हैं  7  'एक  साहब  हैं  जिनका  बाम  मैं  नहीं
 लूग  क्योंकि  मासला  -सब-जुढिस  है।  उन्होंने
 एक  छुट्टी  की  दरबकास्त  दी.  जिससें  लिख
 कि  मैं  एक  काम  सें  फुत्रेरा  जा  रहा  हूं
 लिहाजा  मुझे  4-5  भक्‍तूबर की  छुट्टी  दे

 दी  जाये  ।  अ्रलोष़् से  फुलेंरा  जाने  पाने

 के  लिए कम  से  कम  तीन  दिन  चाहिए  ।  यह
 बात  किसी  की  अकल में  नहीं  भा  सकती कि
 इस़काम के  लिए  ष्ह्  दो  दिन  की  छुट्टी ले  ।

 यह  छूट्टी क्यों  ली  गई
 ?

 मैं  भ्ापकों  भागे
 बंताना  चाहता  हूँ  कि  फिर  जयपुर  से  5
 ताबीज  की  एश  तारआा  जाता  हैं  चूट्टी  एंक्सटेंड
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 कराने  के  लिए  भौर  कहा  जाता  है  कि  मेरी
 6  शौर  7  की  छूट्टी  एक्सटेंड  कर  दी  जाये  ।

 यही  नहीं,  इसके  भलाबा  एक  भौरे
 अजीब  बात  भापको  बताता  हूँ  -  आपने
 बहुत सी  दरश्वास्तें  देखी  होंगी,  बहुत से

 छूट्टी की  दरब्वास्त  नहीं  देखी  होगी  जिसमें
 प्रीवियस  छूट्टी  का  एक्सप्लेनेशन  दियां  गया

 हो  कि  मैंने  छूट्टी  इसलिए सी  श्री  ।.  एक
 दरकबास्त बही  साहब  4  खक्तूबर  को  देते
 हैं  जिसमें  कहते  हैं  कि  6  से  3:  तक  की
 छुट्टी दे दी  जाये,  मैं  पहले  ही  छुट्टी  ले  चुका  हं---
 मैं.  उसको  पढ़  कर  सुनाये  देता  हूं  :

 sth  and  Gth Octobe :  per  my.
 appli

 cation  and  on  7th  th  Oct
 as  per  my  telegram,’

 देखते  की  बात  यह  है  कि  ये  गए  ही  नहीं,
 ये  अलीगढ़ से  ही  सें  (व्यवधान)  मैं  नाम  नहीं
 ले  रहा है)  मैं  यह  बता  रहा  हूं  कि  उनकी जो
 दरण्यास्त  है  उसकी  मेरे  पास  फौटोस्टेट
 कापी  है  भूंकि ये  गए  नहीं  इससिए
 उनको  बाद  नहीं  रहा।  टेलीप्राम 5  भगसूबर
 का है  ।  6  अक्तूबर को दरख्वास्त देते को  दरस्वास्त  देते
 हैं  जिसमें  एक्सप्सेमेशन  देते  हैं.  5-6-7
 तारीख की  छुट्टी  का।  बाप  सभी  लोभ  पड़े
 खिले  हैं  भाषको  दफ्तर  का  तंजुर्या  है,  झॉप

 मुझे  बतायें  क्या  झापने  कभी  कोई  ऐसी
 एप्लीकेशन  देखी  है  जिसमें  भपनी  प्रीविक्स  चूट्ी
 को  एक्सप्लेतेशन दिया  गया  ही  ?  तो  बह  सब
 ब्रीप्लाम्ब  मथा  ।  यह  सब  ०भ्रार०एश०  च्  के

 बकर  हैं--इसमें कोई शक कोई  शक  नही ंहै  ।  सिर
 जाप  बौंसे  कहते  हैंकि  झार०एस०शस०  शामिल
 नहीं  ?  में  समझता हैँ  इस  बात  को
 छिपाने  ते  कोई  फायदा  नहीं  पहुँकेगा  ।

 झगर  उत्तका  कोई  भादभी  शामिल  होता है
 तीं  उसको  कंडेस  नहीं  करने  से  जनता  पार्डी
 को  फायदा  द्चिगा  7  साज  तक  ‘BTTo  Eto
 एस  हिन्हुस्‍्तान  के  मुसलमानों  नररत
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 करती  हैलेंगकितभाज  तकमार  एस  एस  .  की
 हिम्मत  नहीं  हुईं  कि  बहू  कहती  कि  उसके
 पोलिटिकल  बिंग,  जनसंध  को  मुसलमानों
 के  बोट  की.  जरूरत.  नहीं  है।  भाप  972
 की  बात  को  .माद  कीजिए,  पटना  से  सिसेज्
 इन्दिरा  गांधी  ने  .तकरीर  की  थी  शौर  उन्होंने
 ग्रह.  बात  कही  कि  मुझे  मूसलमानों  के  बोट
 की  जरूरत  नहीं  है

 शोमसी  इग्हिरा  महूद  गांधी  (जिक-
 अगलूर)  :  यह  बिल्कुल झूठ  है,  माफ  कीजिएगा  t

 (व्यवधान )

 थ्पे  'रचीद  मसूद  :  जिस  वक्‍त  कम्मूनल
 रायद्स  होते  हैं  तो  हम  कहते  हैं  कि  ला  ऐंड
 झाड्डर  मेनटेन  करने  के  लिए  प्राम्पूट  ऐक्न
 लिया  गया  लेकिन  उसको  मया  कहेंगे  जब
 लोगों  को  प्रोटेक्शन  देने  के  बजाये  गोली  दी
 जाती  है।  22  भ्रक्तूबर  को  भ्रा  की  लाश

 लोग  wera  श्राप  याद  रखिए कि  बह
 कांग्रेस  (भाई)  का  समर  था  ।  भूरा  की
 लाश  को  पुलिस  से  छीन  लिया  गया,
 हँ  बात  कही  जाती  है।  वहां  पर
 एस  पी  Fo  एस०.  घौर  ए०  डी०  एम
 मोडूद  ये  और  उनकी  मौजूदगी  में
 लाश  छीन  लो  गई  मेरी  समझ  में  नहीं
 झाता  कि  इतना  बड़ा  जुर्म  करने  के  बावजूद
 भी  उनके  ऊपर  पी.  Ts  सी:  की  गोली  नहीं
 खली  ।  एक  उच्डा भी  पी०  ए०  सी०'  का

 नहीं  पड़ा,  उतको  श्राम  छूट  दे  दी  गई  4
 थे  लाश  उठा  कर,  बजाग्र  इसके  भूरे  के  घर

 जाति  जा  शमशात  भूमि  जाते,  बहा  महीं  गये,
 जहां  शुसलमासों  की  सबसे  बड़ी  भ्रावादी  थी
 seat  ले  जा  कर  जनाजे को को  रख  दिया  शर

 कहा कूग खून  का  बदला  खून  ।'  इतता  ही

 शही  हुआ,  उसके  साद  वहां  पर  लूटना  शुरू
 विद्या  हां  कुछ  मुसलमान  हमक्ट्र

 हुएस  पी० !ए०  सी०  से  गोली  कला  दी  ।
 to  we  ato  की  सोली  उन  बदमाशों  पर

 नहीं  चलती  है;  मुसलमातों  पर  चलती  है--

 पा  तलाइवे  इस  तरह  से  क्या  इन्ताफ
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 मिलेगा,  कौनसी  ताकत  इस्साफ  देवी  |
 प्रगर  यही  हानत  रही  तो  जनता  पार्टी  भी
 तहीं  रहेगी  ।  इसलिये  में  चाहता  हूं  कि
 झाप  इस  को  समझने  की  कोशिश  करें:

 एक  ामनीय  सदस्य  :

 है
 बिलकुल  सही

 भी  'रदीद  मसूद :  ध्राप  भी  इससे  ज्यादा

 बेहतर  नहीं  हैं---यह  खुशी  का  मामला  नहीं
 है,  जो  सच्चाई  है  उसे  कहा  जायगा  t  मैं
 दोनों  को  कह  रहा  हूं--कांग्रेस  (भाई)  जौर

 हमारी  पार्टी--यह  मुल्क  दोनों  का  मिला-

 जुला  मुल्क  है  t

 मैं  ज्र्ज  कर  रहा  था--प्रार०  एस  ०  एस०
 की  बकिंग  में  कोई  भी  डेमोक्रेटिक  भ्रादभी
 काम  नहीं  कर  सकता  है,  उसमें  डिक्टेटर  ही
 काम  कर  सकता  है,  शौर  डिक्टेटर  हमारे
 हिन्दुस्तान  में  कोन  है--सब  जानते  हैं  t
 इसीलिये  झार०  एस०  एस०  का  उनके

 साथ  हाथ  मिला  हुआ  है  ।

 बाप  देखें---मकानात  के  मकानात  छंलनी

 हो  गये  हैं  ।  सराय  काबा  मैं  दो  मुसलमान

 गुण्डे  दिल्ली  से  ले  जाये  जाते हैं  7  कौन ले  जाता

 है  ?  इसकी  एन्कवायरी  की  जरूरत  है  t
 में  कहता  ह  हमारे  कांग्रेस  के  भाइयों
 की  साजिश  थी,  लेकिन  छोड़िये  इस  बात  को,
 |  बात  एम्कशायरी  चाहती  है  ।  लेकिन
 उनको  ले  जाया  जाता  है,  उस  जगह  जहां
 शाप  लंग  रही  है  --क्यों  गये  थे  बहा  परं---थे

 जहां  झाग  लगी  हुई  भी  ?  उस  भाग
 से  सोग  तिकल. कर  भागना  चाहते  हैं,  92

 मुससभागों को  झार०  ्सण  एस०  के;  शीन
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 कांग्रेस  (पझ्राई)  के  लोग,  पी०  qo  सी०
 के  लोग  मारते  हैं,  एक  भादमी  इधर  भागता
 है,  एक  प्रावमी  उधर  भागता  है--पयह  हालत
 बहां  पर  पैदा  की  गई  ।  वहां  पर  टण्डव
 साहब  विराजमान  थे,  यह  कौनसी  अ्रहम
 शख्सियत  है,  कहने  की  जरूरत  नहीं  है,  भाप
 सब  जानते  हैं।  उनको  कहने  के  खावजूद
 भी,  कि  करफ्पू  न  उठाया  जाम,  वह  हुकम
 देते  हैं  के  करफ्यू  उठा  दिया  जाय।  करफ्यू
 उठा  दिया  जाता  है  वहां  दोबारा  रायट्स  हो
 जाते  हैं।  (ब्यवधभान)  झाप
 के  दौरे-हुकूमत  में  भी--  सालों  के  बौरान
 2900  किसादात  हुए  हैं,  उनका  नाम  भी
 इतने  थोड़े  वक्‍त  में  नहीं  लिया  जा  सकता

 24

 जानबेवाला,  ऐसी  बात  नहीं  है  कि  उस
 दौरान  सारे  काम  खराब  हुए,  कुछ  अच्छी
 बातें  भी  उस  दौरान  हुई  हैं  ।  हमारा  प्रेस,
 हमारे  लीडरान  उन  झअच्छी  बातों  को  उठाना
 नहीं  चाहते  हैं  क्योंकि  थे  बातें  उनको  फायदा
 नहीं  पहुंचा  सकती  हैं  ।  लेकिन  यह  सच्चाई
 है  कि  वहां  पर  हिन्दुओं  की  हिफाजत
 मुसलमासों  ने  की  है  और  मुसलमानों  की

 हिफाजत  हिन्दुभों  ने  की  है  7  बाकायदा  टेक
 को  हिन्दू  सिखों  ने  रोका  है  ।  मैं  बतलाना

 चाहता  हुं--सराय  हकीम  पर  बाकायदा

 मुसज्जम  झटक  किया  गया,  मुसलमान  मर्द

 बहां  पर  मौजूद  महीं  थे,  क्योंकि  बहां  कर्फ यू
 लगा  हा  था  ।  सिर्फ  भौरतें  वहां  पर

 मौजूद  थीं  ।  यह  स्टोरी  मुझे  एक  स्‍भौरत
 ने  बतलाई  है-जिसको  हिन्दुओं  ने  बचाया  था।
 उन्होंने  हवा  में  फायर  किया  जौर  कहा--
 अगर  तुम  जागे  बढ़ोगे  तो  हमारे  पास  बहुत
 एम्यूनोशन  है,  जब  तक  यह  हमारे  पास  है
 इसको  चलाते  रहेंगे,  झगर  यह  खत्म  हो  गया
 तो  जान  दे  88,  लेकिन  सुमको  इन.  पर  हाथ
 नहीं  लगाने  देंगे  ।  वह  लोग  चले  गये,  लेकिन
 एक  बजे  फिर  आते  हैं,  भौरतें  दर  जाती  हैं,
 थे:  कहते  हैं--बरो  नहीं,  हम  सुम्हारे,  भाई  हैं,
 किसी  को. भी  तुम्हें  हाभ  नहीं  लगाने  देंगे  ।
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 वे  लोग  धमकी  दे  कर  चले  जाते  हैं---प्रमर
 तुम  लोगों  &  कल  भी  यही  किया,  तो  कल  तुम
 को  देख  लेंगे  ।  उतमें  से  ज्यादातर  लोग

 वे  थे,  जिनको  रिपोर्ट  दर्ज  थी,  जो  आर०  एस०
 एस०  के  लोग  थे  ।

 श्री  बसंत  साठे  :  ठीक  है,  ब  बजाइये
 ताली  art

 (व्यवधान  )

 भी  रोव  मसूद :  यूनीवसटी,  सिविल
 लाइन  खामोश  थी,  वहां  कोई  झगड़ा  नहीं
 था।  लिहाजा  प्रार०  एस०  एस०  के  लोगों
 ने  कोशिश  की  कि  वहां  के  हालात  को  भी
 गंदा  कर  दिया  जाय  इस  सिलसिले  में  मैं
 श्रापके  सामने  बताता  हूं  कि  बनवारी  लाल
 साहब  गिरफ्तार  हुए  ।  उनके  पास  से  200
 कारतूस  जौर  बन्द कें निकलीं  ।  कहां  से  झायीं
 येचीजें  उनके  पास  ?  इसके  अलावा  सबसे
 बड़ी  बात  मैं  प्रापको  बताता  हूं  कि  झाडिनेंस
 फैक्ट्री  के  बम  वहां  झाये ।  वे  कहां  से  भ्राये  ।
 इन  बम्बूस  पर  के०  एस०  एफ०  लिखा  हुभा
 हैं  ।  इनको  तस्‍वीरें  मेरे  पास  हैं।  कहां  से
 आये  ये  ।  बह  मैं  सब  को  दिखला  सक्रता

 हूँ  it

 यही  नहीं,  जरा  यह  देखिये  कि  कितना
 नंगा  नाच  वहां  नाचा  गया  है  -  इसके  लिए
 हम  सबको  शर्म  झानी  चाहिए ।  किस  कदर
 कम  उम्र  के  जवान  लोगों  को  जिनको  देख
 कर  यह  प्रहसास  होता  है  कि  काल  मैं  भी  ऐसा
 ही  जवान  होता,  ऐसी  ही  मेरी  सेहत  होती,
 नला  कर  राख  कर  दिया  गया  1  यह  सब
 भ्रार०  एस०  एस०  के  लोगों  ने  किया  ।
 (व्यवधान)  मैं  जाप  से  कहता  हूं  कि  लार०
 एस०  एस०  की  तरह  की  तन्‍जीब  अगर
 मुल्क  की  हर  कम्युनिटी  के  लोग  बना  लें,
 मुसलमान  बना  ले,  हरिजन  बत  लें,  सिख  बना
 लें,  ईसाई  बना  लें  तो  यह  मुल्क  तबाह  हो
 जाए।  प्रगर  ऐसा  हो  गया  त्रो  इस  मुल्क  की
 तबाही.  भ्राप  पर  होगी  ।  प्रगर  आपको  .
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 मुल्क  को  बचाना  है  तो  भ्रापको  इन  सब  बातों
 «»  को  रोकना  होगा  यह  एक  तरीका  बन  गया

 है  कि  हिन्दुस्तान  में  रोजाना  कम्युनल  राइट्स
 होते  हैं  ।

 अब  मैं  अपने  कुछ  सर्जेशंस  शाप  के  सामने
 रखना  चाहता  हूं  ।  कम्युनल  राइट्स  को
 रोकने  के  लिए  एक  बात  साठे  साहब  ने  कही
 थीं,  हमारे  प्रोफेसर  समर  गृह  साहब  ने  भी
 कही  थी  कि  कम्यूनल  राइट्स  की  जांच  करने
 के  लिए  सभी  पार्टीज  के  मेम्बर  पालियामेंट
 की  एक  कमेटी  बना  दी  जानी  चाहिए  जो  कि
 जा  कर  यह  इंकवायरी  करे कि  इन  राइट्स  के
 लिए  कौन  जिम्मेदार  है,  कौन  जिम्मेदार  नहीं
 है  ।  यह  कमेटी  इंडीविजुअल  पार्टीज  की
 नहीं  होनी  चाहिए।  सभी  पार्टीज  की  यह *  कमेटी  हो  जो  जा  कर  जो  सफररस  हैं,
 विक्टिमस  है,  उन  को  इमदाद  पहुंचाये  ny

 मेरा  सजेशन  यह  भी  है  कि  पी०  ९०  सी०
 को  खत्म  कर  दिया  जाना  चाहिए।  पी०

 ए०  सी०  जहां  भी  भेजी  जाती  है  वह  वहां
 कत्ला  गारतगरी  करती  है।  इसकी  जगह
 जो  भी  फोर्स  खड़ी  की  जाए  उस  में  हरिजनों
 को,  मुसलमानों  को,  सिखों  को  भर  दूसरी
 भाइमोरिटीज  को  भी  रखा  जाता  चाहिए
 ताकि  वह  जाकर  वहां  अ्रमन  कायम  करे

 तीसरे  प्यूनिटव  फाइंस  भी  होने  चाहिएं  ।

 ,  जिस  जगह  पर  कम्युनल  राइट्स  होते  हैं  वहां
 पर  प्युनिटव  फाइंस  किये  जाएं  ।

 चौथी  बात  जहां  पर  कम्युनल  राइट्स
 होते  हैं  कहाँ  के  ग्राफिसर्स  को  तहसीलदार

 * 'लंक  जिम्मेदार  ठहशाया  जाए  भौर  उन  को
 सख्त  से  सख्त  सजा  दी  जाए  ।
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 कभी  नहीं  होंगे  ।  कम्युनंल  राइट्स  एड-

 'मिनिस्ट्रेशन  की  वजह  से  हीते  हैं  ।
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 एक  -ब्ापने  जो  कमीशन  बिठाया  है
 उस  के  बारे  में  मेरा  कहना  यह  है  कि  उस  में
 एक  झादमी  नहीं  होता  चाहिए  ।  इंकवायरी
 कमीशन  में  हमेशा  तीन  भ्रादमी  होने  चाहिएं  |
 बेहतर  यह  है  कि  उस  में  एक  सेन्ट्रल  गवर्नमेंट
 का  नुमाइन्दा  हो,  एक  स्टेट  गवर्ेमेंट  का
 नुमाइनदा  हो,  एक  उसी  कम्युनिटी  का  हो-
 मूसलमान हो,  सिख  हो,  हरिजन  हो,  माइनतो-
 र्टी  कमीशन  का  नुमाइन्दा  होता  चाहिए  t
 हरिजन  कमीशन  है  तो  हरिजन  नुमाइन्दा
 हो,  मुसलमान  कमीशन  है  तो  मुसलमान
 नुमाइनदा  होना  चाहिए  ।  तीन  श्रादमी
 इंकबायरी  कमेटी  में  होने  चाहिएं  ।  एक
 श्ादमी  की  कमेटी  से  काम  नहीं  चल  सकता
 हैं
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 SHRI  JYOTIRMOY  BOSU  :  (Diamond
 Harbour)  :  Sir,  we  thought  that  after
 the  Janata  Parry  came  into  power  RSS
 would  realie  that  they  had  come  on  2
 masive  mandate  where  there  was  no
 place  for  communalism.  But  in  tha
 cave  we  vee  that  their  hands  are  there
 and  it  i.  no  use  denying  the  fact.  (Imer-
 ruptions),

 Communal  riots  had  been  effectiv
 tools  in  the  hands  of  the  ruling  class.
 Britishers  had  invented  it  and  perfected
 ft,  go  years  of  Congress  rule  followed
 the  same

 de
 of  administradon  and

 cies.  at  did  the  thinkers  say;
 ey  say  =

 “The  need  to  restructure  the  adminis-
 trative  machinery  in  trouble

 eee areas  to  lend  it  greater  credibility
 as  raph

 ted  by  the
 Dey

 al  Repcrt
 on  the  7997  Ranchi  rioteardthe  Reddy

 ae
 ton  the  Ahmedabad  riots  in

 969....How  failure  on  this  front

 can  alienate  people  hes  been  telhugly
 brougt  out  by  the  Madan  Commission
 Report  on  the  riots  in  Bhiwandi,  Jajgaon and  Mahad,  though  the  report  com-
 ing  several  years  after  the  disturbances,
 turned  out  to  be  largely  an  academic
 exercise”,  #

 We  must  get  at  the  root  of  the  whole
 thing  and  not  tinker  with  the  surface.

 We  have  seen  that  whenever  the  Bri-
 tikhe.s  wanted  to  confront  or  cru.h  the
 big  massive  movement  for  freedcm  by
 the  freedom  fighterr,  or  the  t:ade  unicns
 or  the  kisans,  fig  ey  feta  tin  a  communal
 riot.  When  the  Hindus,  Muslims  and
 other  communities  join  hands  again.t the  capitalists,  again.t  the  exploiters, there  came  a  communal  riot  and
 jolt  was  given.  That  was  the  way  it was  being  done.

 15  iS  -trange  that  in  1971.  when  Mrs.
 Gandhi  came  back  to  power  with  a
 masive  mandate,  and  with  the  slogan
 garib:-haizo—l  am  not  going  into  thes atthe  present  moment—what  happened in  Aligarh  ?  Soon  after,  there  was  a
 riot  in  Aligarh.  Now  you  see  they
 have  been  shedding  a  lot  of  crocodile
 tears,  I  have  got  the  figures,  and  the
 source  is  the  annual  report  of  the  Home
 Ministry.  In

 ge  7,  when  Cong.  (I)  of  Mrs.
 Indira  Gandhi  came  to  power  there
 were  209  communal  riots,  Since  then  the
 riots  are  as  follows  ३

 1968—346
 r969--59
 970-—§2
 1g7t—gat
 ‘1972240
 1973-242,
 3974248
 1975205,
 3976—came  down  to  1608
 1977188

 So,  the  average  of  communal  —  riots  per
 year  during  the  golden  rule  fetiod  was
 286.

 We  know  that  the  RSS  are  hand  in
 glove  with  cemmunal  forces.  They  are
 creating  trouble  ;  they  gave  created  trou~
 ble  in  the  past.  I  had  been  to  numerous
 plecee  ef  rioting  when  Shri  Chavan  war
 the  Heme  Minister.

 AN  HON,  MFMBER  :  Befcre  or  after  ?  :
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 SHRI  JYOTIRMOY  BOSU  :  Before,
 du.ing  and  after.  I  bad  gone  to  Meerut,
 Bhiwandi,  Ahmedabad,  Ranchi  and
 Bhagalpur.  We  understand  one  simpic
 thing,  the  re:ationship  of  the  Government
 of  Mre  Gandhi  with  the  RSS.  We  had
 a  gentleman  here.  Shri  Hans  Raj  Gupta.
 He  was  whe  second  in  cummand  of  RSS,
 H->  wat  the  person  who  in  a  public  meeting
 in  Delhi  stated  thatthe  Muslims  h.:ve  no
 place  in  Hindustan  ;  they  should  go  to
 Mecca  ;  and  the  Communist:  have  no
 ee

 in  India;  they  have  to  goto  Kremlin,
 at  was  the  reward  that  was  given  tu

 Shri  Hans  Raj  Gupta  ?  The  reward  tc
 him  was  a  Padma  Bhushan.  I  wanted  to
 know  howa  man  who  was  behind  the  bars
 Was  given

 ‘
 Padma

 ronnie
 ॥  have  80६ al  reply,  jurtify.ng  the  award  ol

 Padma  Bhu.han.
 8

 There  is  another  organisation  called
 Anand  Mazg,  which  was  being  financed
 by  Mes,  Gandhi’s  Government.  .:Znterrup- tions).  I  have  got  documentary  evidence

 (Enterruption:)

 Mr.  Deputy-Spekear,  no  doubt  you  have
 read  the  letterwritten  by  Shri  Balasaheb

 Shri  D.P.  Misra,  once

 in  of  pho!  _  pf wasin  posession  of  photostat  copies  of-
 revealing  documents  which  be  had  col-
 Jected  when  he  was  in  jail  and  Mrs,
 Gandhi  wat  aware  ofthat  fact  ?  Yet,
 no  action  was  taken  against  Shri  Bala-
 saheb  Deoras,  because  they  had  an  under-

 a
 We  know  that....(Jaterrup-

 tions).

 It  is  such  an  interesting  fact  about  the
 Home  Ministry  here  that  if  you  want
 details  about  the  communal  riots,  the
 follow  up  actions  taken  thereafter,  the
 details  of  prosecutions  and  convictions,
 %

 cannot  get  it.  With  great  difficulty
 t  have  been  able  to  get  some  sort  of

 agers which  only  covers  up  toi972,  The
 number  of  persons  killed  upto  1972,
 according  to  the  figure  that  they  have

 iven,  is  ‘1073.  Sir,  that  is
 figure  withthe  Home  Minietry.

 Unfortunately,  oben  Muslims  in
 this  country  have  been  made  pawns  in  the
 hands  of  unscrupulous  politicians  in  the
 country  who  wanted  to  successfully  en-
 trench  themselves  in  power.  For  90
 ‘years.  they  have  used  the  Muslims  as
 pawns  at  the  time  ofelections  and  then
 Gealt  with  them  inthe  way  they  liked
 jt.  There  is  no  second  way  of  describing
 ite

 Hints  (34)  :
 a

 Sir,  riots  had  been  ted.  In  sop, as  I  already’  told  you,  Mrs.Gandhi  oe: and  what  isthe  outcome?  What  hi
 ee

 after  that  ?  The  resolution  of
 nal  Integration  Council  in  its  meet-

 ing  held  in  June  1968,  the  recommenda-
 tions  of  the  Working  Group  of  the  Council in  the  meeting  held  on  27th  November
 976  as  well  as  the  recommendations  made
 by  various  Commissions  of  Inquiry  were
 gone  into,  It  wassaid  that  generally
 the  recommendation  with  regard  to  the
 legislative  action  have  been  fully  imple
 mented,  but  with  regard  to  the  recom-
 mention  relating  to  dministrative
 measures  for  preventing  and  controlling communal  disturbances,  there  arc  certain
 aspects  which  have  not  received  adequate attention.  The  trouble  is,  yougo
 through  the  drill  and  you  go  through  the
 exercise,  but  when  time  comes  for
 follow  up  action,  you  keep  quiet  and  do
 nothing  at  all.  Sir,  the  present  Govern-
 ment  has  made  no  worthwhile  departure and  I  say  that  RSS  has  a  big  say in  the
 functioning  of  the  present  Government.  r
 am  very  sorry  to  say  that  although  we share  the  platform  with  them  for  saving democracy  in  the  country,  for  saving  the
 country  from  the  hands  of  fascism,  yet we  cannot  but  condemn  this  that  since
 the  present  government  has  come,  a
 sence  ofinsecurity  hascome  into  the
 minds  of  the  Muslims  because  the  RSS
 has  not  made  a  sincere  departure  from
 the  past.  (Jnt-rruptions).

 Sy,  what  happened  ?  Today  we
 are  talkkng  about  Aligarh,  We  cou-
 demn  those  who  are  behind  it  uncquivo-
 cally  without  any  reservation.  We
 have  heard  the  other  day,  within6  miles
 of  the  then  Prime  Minister's  residence  in
 Sadar  Bazar,  near  Jama  Masjid,  there
 was  the  case  of  Miss  Farida,  a  girl  of  as
 who  was  shot  three  times  when
 wasin  the  secoud  floor  of  her  house.  It
 happencd  in  July.  It  is  not  RSS  alone, itis  the  admini:  ive  hinery,  it  is in  the  Congress  ruling  go  years  that  they have  done  it  all  the  time.  And  it  is  bein
 continued  today.

 Sir,  if  the  Home  Ministry  lays  on  the
 Table  of  the  House  the  strength  of  para-
 military  and

 ae
 forces  in  the  country

 and  the  number  of  Muslims  in  that—
 you  will  be  surprised  to  know  that  whea
 the  Mcerut  riot  had  taken  place  Prof,
 Hiren  Mukherjee,  late  Baker  Ali  Miras, late  N.C.  Chatterjee  and  myself  went there  and  we  came  to  know  that  there  is
 42  cent  Muslim  popuation  in  Mecrut
 ied  therewe  ote  single  Muslim  .Syb-
 Inapector  or  Inspector  in  the  ice force.  Weenquired  about  it.  what  is
 the  explanation  about  this  ?  How  many
 Muslims  are  recruited  every  year  in  the Defence  Services  and  how  many
 are  recruited  in  the  para-military,  forces.  f.
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 {These  are  the  things  the  Hovise  has  a
 og

 tto  know.  I  know  ‘late  Bakshi
 lam  Muhammad,  the  then  Chief

 Minister  of  Kashmir.  one  day  told  me
 that  since  they  came  into  power,  they
 topped  the  recruii  of  cavalrymen from  Pooncharea.  Why  ?  Because

 they  are  all  Muslims.  They  stopped  their
 recruitment.  Tasked  Sardar  Swaran
 Singh,  the  then  Defence  Minister.  Why ia  it  80  ?  ‘There  was  no  satisfactory  ex-

 ‘planation.  That  is  the  inside  story.

 25'  85  brs.

 [Surmat:  §ParvatH  Karaiinan
 in  ths  Chate§

 [There  is  an  attempt,  willy  nilly;  some-
 times  you  are  caught  with  it,  sometimes  it

 is  inside, e,  embedded  in  your  heart,  that
 you  want  to  establish  a  Hindu  raj  We
 are  not  allowing  that  to  happen,  we  are

 “not  allowing  you  to  do  that.  Itis  uaecither
 ‘here  nor  there,  Jet  us  make  clear  to
 “you.

 AN  HON.  MEMBER:  But  you
 ‘supported  them.

 SHRI  JYOTIRMOY  BOSU  :  Because
 “we  wanted.  to  safe  the  county  from
 Fascism,  that  is  the  reason.

 SHRI  SAUGATA  ROY  (Barrackpore):
 RSS  is  not  Fascist?

 SHRI  JYOTIRMOY  BOSU:  Mr.
 "Home:  Minister,  I  caution  you  that  there  is
 a  big  penetration  by  a  set  of  people  who
 (believe  in  reviving  Hindu  raj  in  the  ad-
 ministrative  terre’

 When  a  police officer  or  an  army  officer  retired,  if  he
 twas.a  Hindu,  he  used  to

 joa
 the  Jana

 “Sangh,  and  if  he  was  a  Sikh,  he  went  to
 the  Akalis.  This  is  a  very  sad  state  of affairs,  Why  is  it  that  in  the  administra-
 tive  machinery,  in  the  police  force,  in  the

 sedate
 forces  in  the  military

 58,  there  should  be  only  pesple  who
 believed  in  alism  as  a  basis of life?  That  is  what  was  taught  in  the
 wes

 years  and  you  must  do  away ‘with  it

 {We  went  to  Meerut  during  the  riots  in
 1968,  We  went  to  the  District  Collector, four  of  us,  and  we  asked  him  how  many

 patients,  riot  victims,  had  been  admitted
 nto:  the  hospital.  He  looked  into  some
 ‘sort  of  a  register  and  said  it  was  BR  We
 got  out  of  his  room,  we  drove  st-aight  to’
 tothe  hospital,  we  went  to  the  Superin- tendent's  room,  and  we  wanted  to  know. how  many  had  been  actually  admitted.
 The  ni

 umber
 wattio..  That  is  the  type  of

 figure.  No  action  had  been  taken  ‘against the  oan  who  was  sitting  as  the  District

 Magistrate  who  was  directly,  openly
 abetting  the  criminals,  Mr.  Chavan  was
 perhaps  the  Home  Minister  at  that  time,
 he  was  forgetten  the  statements  so  that  he
 gave.  Mrs.  Gandhi  wasthe  Prime
 Minister  at  thattime.  Everything  is
 unchanged,  the  same  thing,  the  same
 Procedure,  the  same  method.

 SHRI  SAUGATA  ROY:  Flying  away from  the  issue.
 SHRI  JYOTIRMOY  BOSU  :  No, I  do  not  want  to.
 In  Aligarh,  the  People's  Union  of  Civil

 Liberties  wentfor  a  survey,  and  they
 dispassionately  analysed  the  whole  thing.
 They  have  revealed  that  the  immediate
 cauee  was  that  a  Hindu,  criminal  wrestler
 named  Bhorac  was  stabbed  by  a  set  of
 criminal  gangester.  I  am  told  that  this
 Bhorae  was  very  ardent  Cong.  (I)

 pray  है  *
 but  with  the  change  of  power,

 the  Janata  Party  opening  the  flood
 gates,  with  tickets  for

 preyeody
 he

 switched  over  to  this  side,  because
 they  have  no  political  character,  neither
 here  nor  there.  (interruptions).

 The  root  cause,  the  beginning  in  Ali-
 garh  was  this,  my  friends  can  bear  me
 out,  that  it  started  with  the  stabbing  of
 Bhorae,  and  then  it  spread.  People were  waiting,  and  the  district  authorities
 naturally  thought  that  they  had  a  duty  to
 do  to  pleasc  certain  politicians,  that  if
 they  pleased  the  set  of  poliicians  who  were

 ‘in  power,  they  were  likely  to  be  reward  led.
 Therefore,  they  shut  their  eyes.  Things
 were  allowed  to  deteriorate.  And  the
 people  in  Aligarh  were  agitated.  As  my
 hon.  friend  has  very  cloborately  stated  just
 now,  the  Aligarh  Muslim  University  Bill
 is  very  dear  to  them,  They  want  the
 minority  character  of  the  university  to
 be  rctained.  That  Bill  was  hanging  fire
 then,  it  is  hanging  fire  now.  No  decision
 can  be  taken.  We  are  a  great  set  of
 people,  we  arc  prisoners  of  indecision.
 Why  can’t

 ihe
 have  a  national  sevinar,  a

 national  debate,  on  this  and  take  a  de-
 cision  once  and  for  all,  and  call  it  a  clos
 chapter  ?
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 Madam,  this  was  not  done.

 Now  the  team  PUCL  is  Age
 fs

 convinced
 that  the  Provincial  Armed  tabulory fired  indisciminately  and  deliberately made  muslim  houses  as  target,  parti-
 cularly  in  the  Manek  Chowk  area.  Tall
 Hindu  houses  were  used  by  PAC  as  watch
 towers  towards  aiming  at  muslim  h:
 although  they  declared  the  official  figure of  deaths  as  ‘12,  in  Manck  Chowk  area
 alone,  there  werc  2  dead.

 In  areport  that  has  been  submitted
 to  the  Janata  Party  High  Comman},
 there  was  a  chapter  which  condemns
 the

 2०७02
 RSS  and  Pd  an

 that
 =

 articular  chapter  en  supp- ressed.  We  world  Tike  to  be  eli  htened on  that  by  the  Janata  Party  High  Com-
 mand.

 DR.  SUBRAMANIAM  SWAM*  :
 Why  don’t  you  ask  the  PUCL  itself  ?

 SHRI  JYOTIRMOY  BOSU:  We
 would  like  to  find  out  from  here,

 (Interruptions)
 Madam,  the  judicial  enquiries,  I  am

 sorry  to  say,  have  become  farce,  time-
 ing  and  p  ing  no  result.

 (Interruptions)
 MR.  CHAIRMAN  :  I  am  sorry  to

 say  that  your  time  is  running  out.
 SHRI  JYOTIRMOY  BOSU  ; Mathur  Commission  Report  of  1970  on

 Aligarh  riots,  submitted  after  three  years, was  never  seen  by  this  House,  never  pub- lished  and  noaction  was  taken.  Gul-
 prits,  civil  servarts,  policemen,  who
 directly  or  indirectly  connived  remain
 watouched  and  not  a

 sing!
 le  person  in

 Aligarh  has  been  convicted  during  thirty
 years  when  there  were  no  less  than six  riots,

 I  congratulate  the  brilliant  people  in
 ae

 h  University,  the  students,  the
 teac!  and  all  categories  of  employees, who  never  allowed  this  wicked  frenzy fo  enter  the  University  campus  at  any time,  althou,

 igh
 one  of  its  Clerks  died  of bullet  wounds.  This  Aligarh  University

 Campus  hecame  a  shelter  for  the  riot-
 affected  people.  The  House  must  ack-
 nowledge  that  and  convey  ita  greetings to’  the

 Aligarh  Covet  students, teach  a  ployees,
 Certain  suggestions  ought  to  be  made. But  mytime  is  short.  I,  therefore,

 request  the  Government  to  take  setious
 action.  I  would  like  to  ask,  what  ha

 pens ed  to  the  MPs  Standing  Committee  about

 which  the  Prime  Minister  has  talked
 about  three  or  four  months  ago.  I
 would  like  that  also  to  be  covered  in  the
 reply.  We  want  a  specific  reply  on  the:
 same.

 I  do  not  want  to  say  anything  more.
 ‘Sto  सुकझीला  नायर  :  (झांसी)

 सभापति  महोदय,  में  आपकी  श्राभारी
 हूं  कि  आपने  मुझे  इस  महत्वपूर्ण
 प्रश्न  पर  बोलने  के  लिए  समय  दिया
 है  ।  यह  एक  ऐसा  सवाल  है,  जिसके  साथ:
 भारत  की  प्राजादी  का  इतिहास  जूड़ा  ह््ध्रा
 है,  जिसके  साथ  राष्ट्रपिता  के  बलिदान  का
 इतिहास  जुड़ा  हुआ  है  इन  कम्युनल  रायट्स:
 को  बन्द  करने  के  लिए  गांधी  जी  ने  कितनी  दफ़ा
 अपनी  जान  की  बाजी  लगाई,  उपवास  किये
 भौर  भ्रन्त  में  इसी  के  लिए  बहे  गोली  के शिकार
 हुए,  बलिदान  हुए  ।  हम  लोगों  को  ऐसा  लगा
 था  कि  इस  बलिदान  से  तो  प्रांखें  खुल  जायेंगी,
 लोग  होश  मेंरा  जाएंगे  7  लेकिन  ऐसा  दिखाई
 देता  है  कि  होश  में  बाने  का  कोई  इरादा  नहीं
 है,  उसके  कोई  झासार  नज़र  नहीं  भा  रहे  हैं  ।

 ये  जो  कम्पुनल  रायट्स,  या  हरिजन  रायद्स,.
 या  कास्ट  रायट्स  होते  हैं,  जो  कि  श्री  चन्हाण
 ने  कहा  है,  उनके  पीछे  पालिटिक्स  भरा  हुआ
 है।  पोलिटिकल  फायदा  उठाने  के  लिए
 रायदस  इंजीनियर  किए  जाते  हैं,  उनका
 फायदा  उठाया  जाता  है।  मुझे  क्षमा  कीजिए,
 बहुन  इंदिरा  गांधी  जी  की  एक  एक  स्पीच  जो
 चुनाव  में  हो  रही  थी  उसमें  मुसलमानों  पर
 अत्याचार,  हरिजनों पर  भ्रत्याचार  यही  एक
 गाना  था  हर  एक  जगह  पर  |  कयों ?  चुनाव
 के  वक्त  यहू  क्यों  ?  सिफ़े  इसलिए  कि  हरिणम'
 का  बोट  सिले,  मुसलमान  का  वोट  सिले
 यही  एक  मकसद  है।  वोट  प्राप्त  करने  के  लिए.
 खून  करवा  देंगे,  घोट  प्र.प्त  करन  के
 लिए  घर  जला  देंग,  अत्याचार  करता”
 देंगे।  मैं  बड़ी  नमता  से  भौर  बड़े  झदध
 से  कहता  चाहती  हूं,  मैं  भी  उन  लोगों में
 से  थी.  भौर  सभापति  महोदया,  श्राप  भी
 उन  लोगों  में  से  थीं  जो  एक  क्रिश्सा  लेकर
 गई  थीं  प्रधान  मंत्री  के  पास,  जो  बंगाल  में.

 स्त्रियों  के
 ऊपर  प्रत्याचार  हुआ  शो  और

 for
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 बहिन  इन्दिराज  प्रधान  मंत्री  भीं।  हमने
 उनसे  कहा  था  कि  इस  केस  में  तो  एक्शन
 होना  ही  चाहिए,  कुछ  तो  होना  ही  चाहिए  t
 मगर  उनके  कान  पर  जू  नहीं  रेंगी  उस  वक्‍त  ny
 सो  मेरा  इतना  ही  कहना  है  कि  झगर  हम
 लोग  चाहते  दैँ  कि  यह  कलंक  भारत  के
 भाये  से  दूर  हो  तो  इस  मसले  को  राजनैतिक
 या  पार्टी  की  बहस  न  बना  कर,  पार्टी  का
 सबाल  न  बना  कर,  राष्ट्रीय  स्तर  पर  इस
 सवाल  को  लेना  होगा  ।  किस  प्रकार  से  हिन्दू
 झौर  मुसलमानों  के  दिल  जुड़े  ,  किस  प्रकार  से  ये
 जाति  पांति  की  दीवा  रें  टूटें  हम  हिन्दुस्तानी  हैं
 हिन्दुस्तान  में  पैदा  हुए  हैं  यह  भावना  उभरे
 किस  तरह  से  अपने  भगवान  भावना  नाम
 हम  लें  उसकी  पूजा  करें  बह  अलग

 न्वीज  है,  उससे  किसी  का  मतलब  नहीं  है
 लेकिन  जब  राजनीति  के  स्तर  पर,  ऐडमिनिस्ट्रेशन
 के  स्तर  पर  या  क्रिसी  सामाजिक  स्तर  पर  हम
 काम  करते  हैं  तो  हिन्दुस्त।नी  तरीके  से  काम
 करें,  सोचें  यह  चीज  शानी  चाहिए  t
 जाति  पांति  का,  धर्म  का,  पुजा  श्ादि
 का  जो  भी  उपयोग  करना  चाहते  हैं  वह  अपने
 अर  में  बैठ  कर  करिए,  लेकिन  बाहर  समाज  में
 लाकर  धर्म  का  जिस  तरह,से  दृष्पयोग  भ्राज  हो
 रहा  है  वह  बन्द  होना  ही  चाहिए,  इसमें  मुझे

 'जरा  भी  सन्देह  नहीं  है  राष्ट्रीय  स्वयं  सेवक
 'संथ  झगर  कल्चरल  झार्गनाइजेशन  है  तो  वह
 कल्थरल  झारग्गनाइजेशन  रहे  V  क्यों  मंत्री  लोग
 है. 6  शालों  में  जाते  हैं  ?  क्ष्यों  जनता  पार्टी
 इजाजत  देती  है  कि  उसके  मंत्री  लोग,  शाखा्रों

 मैं  प्राहिमिशन को  बात  करती  हूं  ।
 मैं  कहती हूं  कि  शराब  पीने  वाले  मंत्री  नहीं
 रहने.  चाहिएं,  मैं  कहती  हूं  कि  शाक्यों में में
 जाने  बाले  मंत्री  नहीं  रहते  भाहिएं,  किसी  तरह
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 ag  मंत्री  नहीं  रहना.  चाहिए  ।  जिन  उसुलों
 के  लिए  हम  बचपन  से  लड़े  हैं,  जिन  उसुलों के
 लिए  हम  जिन्दगी  भर  लड़े  हैं  उन  उसुलों  का
 झगर  हमारी  हुकूमत  भ्रमल  में  नहीं  रखती  है
 तो  कोन  रखेगा,  कब  रखा  जाएगा,  कब  यह
 देश  शझ्ाग  बढ़ेगा  ?

 मैं  एक  बहुत  महत्व  का  सवाल  ग्रोर  रखना
 चाहती  हूं  ।  मुझे  खुशी  है  कि  प्रधान  मंत्री  जी
 झा  गए  हैं  ।  प्रधान  मंत्री  जी  एडमिनिस्ट्रेटिय-
 'रिफार्म्स  कर्म.शन  के  चेयरमेन  थे  ।  मैं  पूछता
 चाहती  हूं,  झाज  एडमिनिस्ट्रेशे  को  हम
 दोष  तो  देते  हैं  लेकिन  एडमिनिस्ट्रेशन को  काम
 करने  लायक  हमने  रखा  है  क्या?  उत्तर  प्रदेश
 में  प्राई०जी०  पुलिस  है,  वह  पुलिस  को  चलांतो
 है।  पुलिस  के  ऊपर  कोई  श्री  कार  कलेक्टर  को.
 नहीं  है  ।  एक-एक  मंत्री  अ्रपना  सीधा
 ऐडमिनिस्ट्रेशन  डिस्ट्रिकट  लेबल  तक  चलाने
 की  कोशिश  कर  रहा  है  1  अपने-अपने  विभाग

 को  वह  भादेश  देगा।  किस  तरह  से  डिस्ट्रिक्ट
 ऐडमिनिस्ट्रेशन  को  जिले  में  चला  सकता  है  ?
 झौर  क्‍या  यह  हकीकत  नहीं  है  कि.जिन  गुंडा
 एलीमेंट्स  को  पकड़ा  गया  था,  भ्रलीगढ़  में
 अरेस्ट  किया  गया  था,  उनको  किन्‍्हीं  मंत्रियों
 के  हुक्म  से  छोड़  दिया  गया  ?  क्‍यों  मंत्रियों  &

 बह  हुक्म  दिए  ?  कौन  मंत्री  है  वह  ?  क्यों
 उनके  ऊपर  ऐक्शन  नहीं  लिया  गया  ?  क्‍यों
 नहीं  ऐक्शन  लिया  जा  रहा  है  ?  मैं  प्रधान
 मंत्री  महोदय  से  विनभ्र  भाव  से  यह  कहना
 चाहती  हूं,  भगर  भाप  इस  देश  का  ऐडमिनि-
 स्ट्रेशन  दुरुस्त  करना  चाहते  हैं  तो  झापको
 डिस्ट्रिक्ट  कलक्टर  को  जिले  का  प्रधान  मंत्री
 बनाना  होगा  झौर  सारे  के  सारे  विभाग  उसके
 नोचे  करने  होंगे  ।  उसके  आदेश  से  सारे
 भ्रधिकारी  लेत  चलें  जिले  में,  यह  ध्र/वश्यक  है.
 ee  (ज्यकधान)

 ,  मुझे  प्रपसे  विचार  यहां  पर  रखने  का
 पूरा  झधिकार  है.  ny  मैं  समझती  हूं  कि  प्रंग्रेजरे
 हुकूमत  की  एक  ही.  शझ्छी  कीज  ऐड-,
 मिलिस्ट्रेलन  की  जो  कि  हमने  eR



 337

 [  to  सूशीला  नायर]

 बह  शझच्छी  चोज  यह  थी  कि  जिलास्तर  पर
 डिप्टी  कमिश्नर  या  कलक्टर,  जो  ,भी  कोई
 बरिष्ठ  अधिकारी  था,  बहू  उस  जिले  के
 एडमिनिस्ट्रेशश  के  लिए  रेस्पांसिबल  था  ।
 आज  हमने  उसके  ऊपर  जवाबंदारी  तो  डाल
 दी  है  लेकिन  उसकी  एथारिटी  को  बिल्कुल
 खोअला  कर  दिया  हैं,  उनको  बिल्कुल  छीन
 लिया  है  !  इसलिए  इस  चीज  को  दुरुस्त
 करना  होगा  |

 मैं  आपसे  यह  भी  कहना  चाहती  हूं  कि
 झलीगढ़  में  मकान  खाली  कराने  के  लिए
 शछकक्‍यीजिंग  टक्टिक्स  का  इस्तेमाल  किया  गया  |
 सिनेमा  वाले  गुण्डे  पालते  हैं,  पालिटीशियंस  भी

 गुष्डे  पालते  हैं  लेकिन  गुण्डे  न  हिन्दु  होते  हैं  न
 मसलमान  होते  हैं  शौर  न  भ्रार०एस०  एस०  होते
 हैं  गुण्डे  तो  गुण्डे  होते,  |  यह  भ्ावश्यक  है  कि

 गुण्डों  को  हम  गुण्डा  कहें।  भार०  एस०  एस०
 वाले  पपने  गुण्डों  को  गुण्डा  कहें,  जनसंध  वाले
 भी  उनको  गण्डा  कहें,  कांग्रेस  (आई)  वाले  भी
 अपने  गुष्डों  को  गृण्डा  कहें  भौर  जनता  पार्टी
 वाले  भी  गुृण्डों  को  गुण्डा  कहें  ;  मुसलमान  या

 हिन्दू  सभी  उनको  गुण्डा  कहें  भौर  यण्डे  के  साथ
 जी  बर्ताव  होना  चाहिए  वही  बर्ताव  उनके  साथ
 किया  जाये  न  कि  किसी  प्रकार  का  उनको  संरक्षण
 दिया  जाये  ।  जब  तक  यह  गुण्डा गर्दी  खत्म  नहीं
 होगी,  कम्युनल  रायदू्स  खत्म  नहीं  होंगे  |

 मेरा  निवेदन  है  कि  एक  नेशनल  इंटिप्रेशन
 कौंसिल  बनती  थी  उसका  क्या  हुआ  ?  जब
 प्रधान  मंत्री  जी  सभी  राष्ट्रीय  दलों  को  बला
 रह ेहैं  तो  वहां  पर  बैंठ  कर  इसके  ऊपर  निर्णय

 लिया  जाये  ।  हरिजनों  का  सवाल,  हिन्दू
 मुसलमानों  का  सवाल,  कम्युनल  सवोल--यह
 राष्ट्रीय  सवाल  हैं,  किसी  एक  पार्टी  का  यह
 सवाल  नहीं  है,  इसलिए  राष्ट्रीयस्तर  पर  एक
 साथ  बैठ  कर.  इसका  हल  ढूँढा  जाये।  राष्छु-
 पिता  ी  बलिए  न  जिस  काम  के  लिए  हुआ  था
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 यहू  अलिदान  बेकार  ते  जाये---
 यह  हमको  देखना  है  |  हम  सभी  का  फर्ज  है
 और  धर्म  है  कि  राष्ट्रीय  इन्टेग्रेशन  हो,
 अल्पसंख्यकों  का  संरक्षण  हो,  उसका  हैं  हम
 पालन  करे  ।

 SHRI  as  N.  GOVINDAN  NAIR
 (Trivandrum):  During  the  last  two
 months  the  whole  country  was  discussing the  developments  at  Aligarh.  Commissions
 and  counter  Commissions  have  gone  into
 it.  The  Minorities  Commission  also
 looked  into  it  and  submitted  a  report and  now  the  Prime  Minister  visited’
 Aligarh  and  with’  an  Aligarh  lock,  he
 tried  to  keep  the  riots  under  lockgand.
 key,

 MR.  CHAIRMAN  :  I  would  request the  Hon.  Members  nut  to  be  so  noisy.
 SHRI  M.N.  GOVINDAN  NAIR]  =

 Busi  Advisory  Commi  has  on
 its  wisdom  decided  to  discuss  this  ques-
 tion  in  this  House.  Well  I  feel  that
 we  |  are  ualifyin;  ourselves  to
 be  called  the  House  of  Elders  :  let  the
 Rajya  Sabha  find  out  some  other  name  for:
 themselves!

 already  appeared  "including  the  Mi-
 norities  ission's  report  which

 ०  4



 मा

 233.  Recent  Commenal.  AGRAHAYANA  I8;  i000  (SAKA)  lots  aw  534

 2  SHRI  RK:  MHALGI  :  It  #  all  imagi-
 nary.

 SHRI  M.  N.  GOVINDAN  NAIR  :  It
 ह उ  not  imaginary.

 ‘SHRI  RK.  MHALGL +  |  What  ex-
 perience  have  you  about
 (Interruptions).

 SHRI  M.N.  GOVINDAN  NAIR:  I
 should  not  be  attacked  by  RSS  here.  3
 should  be  protected.

 They  say  that  they  are  a  cultural  orga- nization.  The  culwre  that  they  are
 *preading  is  the  culture  of  murder.  In
 our  State,  recently,  a  number  of  Mar-
 xists  were  murdered....

 SHRI  BAPUSAHEB  PARULEKAR
 (Ratnagiri

 :  Ican  give  you  a  list  of
 bund:  of  RSS  workers  who  were
 murdered  by  Communists  in  Kerala.
 (Interruptions).

 ‘SHRI  M.N.  GOVINDAN  NAIR  :
 They  perpetrate  murders,  murder  of  the
 culture  of  India.  That  is  the  most  im-
 portant  thing.

 They  are  the  anti-thesis  of  what  Indian
 culture  stood  for.  I  haye  seen  in  my
 pouneer

 days  the  photo  of  Shri  Rama-
 ishna  in  the  dress  of  a  Muslim  fakir

 prayin, gto
 Allah.  Is  it  not  clear  to  them

 as  to  what  was  the  that  he  wanted
 te  convey  to  the

 =  A  High  tolerance
 and  asimilation  were  the  two  characteris-
 ticfeaturesof  our  Indianculture,  and  they have  destroyed  these.  They

 exp! loit
 es

 are  doing.  My
 ing.  You  may

 Jaugh.
 But  you  will

 wt  be  the  people  will  laugh  last.
 They  are  defaming  Indian  culture.  The

 ‘mest  dangerous  thing  is  that  they  are
 shattering  the  democratic  and  secular
 fabric  of  our  country.  It  was  the  com-
 bined  effort  of  the  social  reformers  like
 Swami  Vivekananda  and  others  and  also
 the  leaders  of  the  sections,  com-

 alee movement,  that
 tried  to  build

 ya
 democratic  society here  and  which  finally  culminated  in  the

 acceptance  of  our  Constitution.  Now che  whole  thing  has  been  destroyed.  So, if  you  want  to  restore  the  democratic  and
 secular  structure  in  this  country,  unless

 are prepared  to  fight  against  ‘the  RSS

 their  very  depends  upon

 I  am  hearing  statements  after  state-
 ments  from  the  Jan  Sangh  Iezders....  °

 36  hrs.

 DR.  SUBRAMANIAM  SWAMY  :
 There  is  no  Jan  Sangh.

 SHRI  M.N.GOVINDAN  NAIR:  3
 mean,  the  Janata  leaders  like  Shri  Medhu
 Limaye,  Shri  Raj  Narain.  If  it  is  enly an  inner  fight  to  bring  scmebody  into.
 the  Ministry,  I  have  nothing  to  say,  but
 if  they  are  very  serious  about  what  they
 say  they  have  no  place  in  Janata  as  long  as
 the  RSS-Jan  Sangh  combine  is  there  in
 the  Janata  Party.  So  I  would  request them  to  come  out  if  they  are  serious
 about  building  a  democratic  and  secular
 society?

 80  also,  when  I  heard  my  friend,  Shri
 Jyotirmoy  Bosu,  I  was  amused  and  I  was
 taken  aback  and  I  wondered  ifeven  to-day Shrimati  Indira  Gandhi  is  ruling  thw
 country.  Now  Mr.  Desai  is  there.  He
 is  ruling  and  what  is  happening  in

 ae
 th

 or  what  is  happening  in  other  parts  of  the

 comity  to-day  Pa  ameniny
 for  which

 is  ble

 SHRI  JYOTIRMOY  BOSU  :  You
 did  not  hear  me  full.

 SHRI  M.N.  GOVINDAN  NAIR:  3
 heard  you  fully.

 MR  CHAIRMAN  :  Mr.  Boru,  4९
 you  without....  —  (Jnternufsiens)- Please  do  not  interrupt  him.

 SHRI  MN.  GOVINDAN  NAIR  :  I
 request  him  to  come  out  of  his

 haa alliance  with  RSS-Jan  Sangh  Ccmbine...
 SHRI  JYOTIRMOY  EOSU  :  We

 do  not  trail  behind  anybody.
 SHRI  M.N.  GOVINDAN  NAIR  :  |

 know.
 Where  I  differ  with  Mr.  fama:  Grhe  is. he  thinks  that  if  the  acministrative  mra-

 ae
 |

 is  set  right.  then  everything  will.
 be  all  right.  That  wes  a  feilure.
 After  indepencernce,  the  seciel  ncve-
 ment  thet  was  built  up  durirg  the  pre-
 indeperdence  pericé  waw  given  vy  erd
 now  for  socil-eecneric  reforms  you  cre

 ding  upon  the  Collecor  ard  the
 Police  Inspector.  That  way  wil!  rot
 work.  That  is  why  I  sai@—}  rr  not
 asking  you

 to  come  out  of  the  Janata  Pasty.
 When  Tsay  ‘You  come  out’,  I  meas,  &
 let  us  jointly  go  to  the  districts  ando  ecnvey this  meswepe  tothe  masesand  fry  to  baild
 &  democratic  and  secular  society  and
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 (Shri  M.  N.  Govindan  Nair]
 fizgh  and  nalis
 It  is  only  by  fighting  cateism  and  com-
 munalism  that  we  will  be  able  to
 baild  a  sccular  and  democratic  society Jn  that  let  all  the  secular  and  democratic
 minds’  p:>pl:  join  together  and  I  want
 them  to  fight  against  the  narrow  chauvi-
 nism  of  the  RSS  and  their  friends.

 थो  विजय  कुमार  महहोओा  (दक्षिण
 दिल्‍ली)  :  साम्प्रदायिक  दंगों  पर  बहस  का
 सवाल  पैदा  हुभा  तो  यह  खयाल  था  कि  इसके
 सारे  मुद्दों  पर  बड़ी  गम्भीरतापूर्वक  विचार
 किया  जाएगा  ।  लेकिन  मुझे  श्रफतोस  है
 कि  पिछले  तीस  साल  से  जो  तरीका  बहस  का
 अपनाया  गया  है  बहू  तरीका  शब  भी  प्रयताया
 गया  है।  प्रपने  राजनीतिक  स्वार्थ  सिद्ध  करने
 की  ही  इस  बहस  में  कोशिश  की  गई  है  भौर
 ण्क  दूसरे  पर  दोषारोपण  ही  किया  गया  है  t
 कोई  दूसरी  चोज़  सामने  रखने  की
 कोशिश  की  गई  हो,  ऐसा  मश्ने  दिखाई  नहीं
 दिया  है  1  यहां  पर  बहुत  सी  बातें  कही  गई
 हैं  जिनका  जवाब  देता  मैं  जरूरी  समझता
 हूँ

 इससे  कोई  इन्वार  नहीं  कर  सकता  कि
 पिछले  तीस  साल  से  लगातार  साम्प्रदायिक
 दंगे  इस  देश  में  हो  रहे  हैं  श्र.ज।दी  के  बाद  से
 हो  रहें  हैं  और  यह  चीज  देश  के
 लिए  बहुत  ही  दुर्भाग्यपूर्ण  है,  यह  बहुत  ही
 बदकिस्मती  की  वात  है  1  इसको  ठीक  किया
 जाना  चाहिए  था  ।  मुझे  शोर  भी  ज्यादा
 झकपोस  तब  होता  है  जब  चव्हाण  साहब  या
 कांग्रेस  के  दूसरे  लोग  यहां  खट्टे  होकर  उपदेश
 देने  की  कोशिश  करते  हैं  चव्हाण  साहब
 देश  में  होम  मिनिस्टर  रहे हैं  जब  बहू  होम
 मिनिस्टर  थे  तब  उनकी  श्रध्यक्षता  में  एक
 नेशनल  इंटेग्रेशन  कौंसिल  की  मीटिंग  हुई  थी  ।

 यहां  पर  बहुत  से  सवाल  उठाए  गए  थे  1  जिन
 यातों  का  झाज  वह  जिक्र  कर  रहे  थे  उन  में  से
 किसी  को  भी  इस्प्त/मेंट  करने  की  कोशिश
 उनकी  होम  मिनिस्ट्री  की  तरफ  से  नहीं  हुई
 थी।  967  8  ७:  दंगे  हुए  थे  भौर  उसके  दाद

 रमुबरदबाल  कमीशन  की  स्थापतो  हुई  थी  t

 उस  कमीशन  ने  जो  सिफारिशें  की  थीं  उनमें
 से  एक  पर  भी  अमल  नहीं  किया  ग्रया  V
 इसलिए  नहीं  किया  गया  कि  कांग्रेस  पार्टी  या
 कांगो  का  सारा  इंटरेस्ट  इस  बात  में  रहा  है  कि
 भारत  में  झगर  हिन्दू  मुस्लिम  देंगे  होते  रहे
 तो  मुसलमानों  के  वोट  उनको  मिलते  रहेंगे  ।
 तभी  वह  पावर  में  रह  सकती है  ।  भ्रब  झाप
 इस  बात  को  देखें  कि  i977  में  पहली  बार
 एमरजेंसी  खत्म  होने  पर  हिन्दू  और  मुसलमात
 मिल  कर  नेशनल  स्ट्रीम  का  एक  हिस्सा  बने
 गए  ।  तब  भारत  में  दंगे  पूरी  तरह  से  खत्म
 हो  गए  थे।  कांग्रेस  भी  खत्म  सी  हो  गई  थी।
 उसको  बहुत  कम  स्थान  मिले  थे  ।  उसके  बाद
 कांग्रेस  को  लगा  कि  झगर  हिन्दू  मुसलमान
 मिले  रहे,  भ्रगर  उनका  श्रापस  में  तालमेल  रहा
 तो  उन्होंने  इस  तालमेल  को  तोड़ने  की  साजिश
 की  v  उसने  दंगों  की  शुरूआत  की  ।  आज
 यहां  पर  अलीगढ़  के  दंगे  का  जिक्र  किया
 जा  रहा  है।  जब  भूरे  की  बात  की  जाती  है
 तो  कौन  नहीं  जानता  है  कि  जिस  दिन  श्रीमती
 इंदिरा  गांधी  पलीगढ़  के  भ्रन्दर  एक  शादी  में
 शामिल  होने  के  लिए  गई  थीं  तब  गोल्डन  गैंग
 के  लोग  कितनी  बड़ी  तादाद  में  उनका  स्वागत
 करने  के  लिए  सबसे  झागे  थे  ?  जब  ये  लोग
 भूरा  की  लाश  को  भ्रस्पताल  से  ले  गए  तो.
 वे  शमशात  भूमि  में  नही ंले  गए,  कहीं  भौर  से
 गए,  और  बल्कि  मुसलमान  मुहल्लों'
 में  औौर  दूसरी  जगह  के  गए  जहां  दंगे  होने  का
 खतरा  था।  उसके  झन्दर  कांग्रेस  का  कितना
 हिस्सा  था,  इसमें  जाने  की  जरूरत  है  rn
 इसको  देखने  की  जरूरत  है  t  बेसिक  इशू  यह
 है  कि  यहां  पर  देश  में  हिन्दू  और  मुसलमान
 इत  दोनों  को  एक  मेन  स्ट्रीम  में  शाने  से  रोकने
 के  लिए  जो  प्रराष्ट्रवादी  ताकतें  हैं  वे  रोड़ा
 भ्रटका  रही  हैं  4

 कम्मुनल  रायद्स  कहीं  भी  हों,  उनकी
 निन्‍दा  की  जाती  चाहिये  ।  श्रलीगढ़  के  दंगों
 पर  झाज  हम  बहल  कर  रहे  हैं।  बहीं  मरते
 वाले  लोगों  को  बाषश  गहीं  लाया  जा  सकता
 है।  विश्वकाओं  के  आंसू  नहीं  रोछे  जा  लकतें
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 हैं  ।  कही  भी  दंगा  होना  बहुत  गलत  है  v
 मरने  वाला  हिन्दू  हो  या  मुसलमान  भारतीय  है,
 हिन्दुस्तानी  है,  उसका  खून  यहां  पर  बहा  है  t
 खेकिन  मैं  अपने  दोस्तों  से  पूछना  चाहता  हूं
 कि  जब  आप  अलीगढ़  का  सवाल  यहां  उठा  रहे
 हैं  तो  सम्बल  के  प्नन्दर  जो  दंगे  हुए  थे  तब
 आपकी  जबान  बन्द  क्‍यों  हो  गई  थी  ।  क्‍या
 वहां  पर  मरने  बाले  जो  लोग  थे  वे  हिन्दुस्तानी
 नहीं  थे  ?  क्या  वहां  पर  हुआ  दंगा  साम्प्रदायिक
 दंगा  नहीं  था  ?  क्या  सम्बल  के  अन्दर  हुए
 दंगे  के  सवाल  को  कांग्रेस  के  लोगों  ने  या  दूसरे
 लोगों  ने  उठाने  की  कोशिश  की  ?  प्रलीगढ़
 के  दंगे  में  मरने  बालों  का  सवाल  हिन्दू  य:
 मुसलमान  का  सवाल  नहीं  है  ।  इस  दंगे
 को  लेकर  मैं  समझता  हूं  कि  अराज  भारत  की
 तसवीर  सारी  दुनिया  में  खराब  करने  की

 पेशिश  की  जा  रही  है  ।  हिन्दुस्तान  में
 जितने  भी  दंगे  हुए  हैं,  भाप  रधुबरदयाल  कमीशन
 की  रिपोर्ट  पढ़ें,  दूसरी  रिपोर्टस  पढ़ें,  पिछले
 तीस  साल  की  रिपोर्ट्स  पढ़ें,  श्रापको  पता
 चलेगा  कि  दंगा  हिन्दू  श्रौर  मुसलमान
 नहीं  करते  हैं,  दंगे  की  कुछ  लोग  शुरूभात  करते
 हैं  भौर  परसनल  तौर  पर  कम्युनल  लोग  जो  हैं
 वें  शामिल  हो  जाते  हैं  प्रौर  इस  तरह  से  यह  चीज
 सामने  शाती  है  1  भाज  भारत  की  ससवीर
 ये  लोग  खराब  करना  चाहते  हैं।  हिन्दुस्तान
 के  मुसलमान  खत्म  हो  रहे  हैं,  यह  तसवीर  पेश
 करना  चाहते  हैं  1  मैं  समझता  हूँ.  कि  इससे
 पाकिस्तान  ही  फायदा  उठायेगा  भौर  उसको
 यू  एन  औोमें  महू  सवाल  उठाने  का  मौका  मिल

 जाएगा  और  महू  कहने  का  मौका  मिल  जाएगा
 कि  हिन्दुस्तान  में  माइनोरिटीश  की  हालत
 बहुत  खराब  है।  में  पहले  कह  चुका  हूं  कि.

 हिन्दू  प्रौर  मुसलमान  का  सवाल  नहीं  होता है  t

 यह  सवाल  हिल्दुस्तानियत  का  है,  भारतीयता:
 का  है।  हर  मरने  बाला  हिन्दुस्तानी  है,  उसका
 खून  हिन्दुस्तान  का  है  फिर  चाड़े  यह  दंगा

 सम्बल का  दंगा  हो,  ध्रलीयढ़  का  हो,  बनारस का
 ही।  हैं  कहना  चाहता  Fed  क्या  झाप  इम्काइ

 Riots  a)  398

 कर  सकते  हैं  कि  उत्तर  प्रदेश  के  तीन  दंगों  में,
 सम्बल,  अलीगढ़,  और  बनारस  के  दंगों  में
 मरने  वाले  जो  लोग  हैं  उनमें  हिन्दुओं  की  ,
 संख्या  ज्यादा  है  ?  क्‍या  इस  बात  से  कोई
 प्रादसी  इन्कार  कर  सकता  हैं  कि  भ्रगर  मरने
 बाजों  की  टोटल  संख्या  को,  सारे  हिन्दुस्तान
 में  हुए  दंगों  में  मरने  वालों  को  संख्या  को  श्रगर
 देखा  जाएगा  तो  हिन्दुओं  की  संख्या  अधिक
 निकलेगी?  यहां  यह  कह  कर  कि  मुसलमान  का
 कललैग्राम  हो  रहा  है,  देश  की  एक  गलत  तसवीर
 पेश  की  ज  ती  है।  मैं  झापको  बताना  चाहता  हूं
 कि  हिन्दुस्तान  ने  भ्रपनी  माइनारिटीज़  के  लिये
 यहां  के  बहुसंख्यक  लोगों  ने  मिलकर  के  उनको
 सुरक्षित  रखने  के  लिये,  श्रपना  हिस्सा  समझने
 के  लिये  बहुत  से  कदम  उठाए  हैं  ।  श्राप  इस
 बात  को  देखें,  क्या  यह  बात  सही  नहीं  है,
 मैं  इस  बात  को  रिकाडे  स्ट्रेट  करने  के  लिए
 कह  रह  हूं,  कि  हिन्दुस्तान  में  मुसलमानों  की
 पापुलेशन  i96.  से  i97  के  दौरान
 30  प्रतिशत  बढ़ी  है  भ्ौर  हिन्दुओं  की  23  प्रति-
 शत  बढ़ी  है।  हिन्दुओं  की  पापुलेशन  लगातार
 गिर  रही  है  जौर  मुसलमानों  की  बढ़  रही  है  t
 यह  क्यों  हो  रहा  है  इसलिये  कि  हिन्दुस्तान

 «  (ज्यक्षणान)

 हिन्दुस्तान  की  जो  पिक्चर  झाप  पेश  करना
 चाहते  हैं  वह  नहीं  है  ।  प्राज  जान  बूझ  कर
 अपने  वोटों  की  खातिर  देश  की  गलत  तसब्रीर
 पेश  कर  रह  हैं।  (व्यवप्तान )
 जिस  समय  बंगला  देश  की  माइनोरिटीज़  पर
 जुल्म  होता  था,  वहां  पहले  ढाई  करोड़  हिन्दू
 रहते  थे  जिनकी  संख्या  घट  कर  प्राज  60  लाख
 रह  गई  है,  उस  समय  झ्रापकी  जुबान  नहीं
 खुलती  थी  ।  शाप  बात  नहीं  करना  चाहते

 (ज्यवषघान)

 SHRI  JYOTIRMOY  BASU  :
 Madam’  Chairman,  ate  all  these  relevant
 in  this  debate

 GHARRMAN  :  He:  8  putting  his
 point  of  view,
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 को  विजन  कुमार  नलहोत्रा  :  मैं  कह
 रहा  हूं  कि  दुनिया  के  मुल्कों  में  सब  से  ज्यादा

 _  विश्वास  अपनी  माइनारिटीज़  में  प्रकट  किया
 है  तो  वह  हिन्दुस्तान  है  1  उनकी  सैक्युरिटी
 का  सब  से  ज्यादा  इंतजाम  हिन्दुस्तान  ने
 किया  है  ।

 SHRI  JYOTIRMOY  BASU:  Bangla-
 desh  is  a  friendly  country.  Do  not  make
 adverse  remaks  here  ?

 की  विजय  कुमार  भसहोत्रा:  मैं  जानता

 हूं  चीन  कितना  फ्रेंडली  कन्द्री  है  भ्लौर  वह  क्‍या
 कर  रहा  है  सब  मुझे  मालूम  है।  यहां  पर
 झार०  एस०  एस०  फोबिया  के  ताम  पर
 गलत  तरीके  से  राजनीतिक  स्वार्थी  को  पूरा
 करने  के  लिये  गलत  बातें  की  जा  रही  हैं।
 बिल्कुल  गलत  रिपोर्ट  है  और  मैं  यहां  पर
 बड़े  जोरदार  शब्दों  में  भ्रार०  एस०  एस०  के
 रोल  को  डिनाई  करना  चाहता  हु  ।  जितनी
 भी  बातें  य्हां  इस  बारे  में  कहीं  गई  हैं  वह  फक
 आ्राफ़  व्हाइट  लाइज़  है।  कोई  झादमी  झार०
 एस०  एस०  का'  किसी  मुसलमान  पर  हाथ
 नहीं  उठायेगा,  बल्कि  उसके  विपरीत  झगर
 मुसलमान  पर  कोई  आक्रमण  हो  तो  श्रार०
 एस०  एस०  का  भादमी  अपने  खून  पर  खेल  कर
 उसे  बचायेगा  ।  जिस  तरह  से  गलत  तस्वीर
 आप  पेश  कर  रहे  हैं,  वह  उचित  नहीं  है  1
 आप  अलीगढ़  शौर  सम्मल  के  राइट्स  देखें]  कि
 हां  किसका  ज्यादा  नुकसान  हुआ  है।
 Fro  tro  एम०  के  साथ  हमको  शेयर  करना
 पड़ा  फ़ासिज्म  के  खिलाफ  लड़ाई  में  ।  किन्तु
 झगर  वह  फ़ौरन  झपने  हिसाब  किताब  को  देख
 कर  हिन्दुस्तान  में  नेशनलिज्म  को  रोकना
 चाहें,  उतको  क्रम  करना  चा  हैं  और  यह  सोचे

 कि  नैशनल  फ़ोसंज  क्रश  कर  दी  जायें  तो  हम  उनके
 साथ  नहीं  हैं  -  भ्रौर  जो  लोग  यह  समझते  हैं
 कि  इस  तरह  से  गलत  बातें  कह  कर  गड़बड़
 हो  जाती  है  तो  मैं  उन्हें  बताता  चाहता  हूं  कि
 उनका  बह  राजनीतिक  स्वार्थ  पूरा  नहीं  होगा  t

 'ऐसे  लोग  जानबूक्ष  कर  गलत  तस्वीर  झार०
 एस०  एसब  को  सामने  रखना  चाहती  हैं  जिससे

 Riots

 मुंसलनानों  के  मन  में  शक  पदा  होता  है  शौर
 दोनों  दूर  चले  जाते  हैं  ।  श्ाज  जरूरत  ह 1: 6
 बात  की  है  कि  हिन्दू  और  उलमान  एक  ढूंपरे
 के  नजदीक  श्ायें,  यहां  के  मुपलमान  देश  की
 मैन  स्ट्रीम  का  हिस्ता  बल  जायें।  लेकित  भाप
 उम्र  मेन  स्ट्रम  में  मुपलमानों  को  नहीं  श्राने
 देना  चाहते  ।

 मैं  कहता  चाहता  हूं  कि  ऐेडमिनिस्ट्रेटिव
 फेल्योर  हुमा है  कांग्रेय  पार्टी  के  समय  में,
 जितने  भी  कप्तरीगन  बने  हैं  उनको  रिपोर्ट
 हमारे  सामने  हैं,  हमारे  सामने  नेशनल  इटेग्रेतन
 काउन्विल  का  रिपोर्ट  है,  उन  सब  को  दे  ब  कर
 इमप्लीपंट  करने  की  जरूरत  हैं।  प्रदान
 मंत्री  जी  ने  अपोजीशन  लीडर्स  की  मोटिंग

 बुलायी  हैं,  जरूरत  इस  बात  की  है  फि  जहां  पर
 रायट्त  होते  हैं  वहीं  पर  जो  भी  अधि  कारी
 हैं  चाहे  मुतलमान  हों  या  हिन्दू  उनको  सख्त
 सजा  दी  जाये  और  ऐडमिनिस्ट्रेटिव  श्राफ़ि|यस
 पर  उनकी  जिम्मेदारी  डाली  जाय।
 मैं  आपके  सामने  बीसियों  सजैश्चन  रख  सकता

 हैं,  जिनमें  क्या  क्या  करने  की  जरूरत  है  परन्तु
 मैं  समझता  हू  कि  जब  प्राइम  मिनिस्टर  मीटिंग

 बुलायेंगे,  उसमें  सजैश्चस्त  झा  जायेंगे  ।  इस
 हाउस  के  प्रन्दर  इस  प्रकार  की  कौनुनल  फिजा
 झपने  राजनीतिक  स्वार्थ  के  कारण  बढ़ाने
 के  बजाय  उन्हें  आपस  में  मिलने  दें  ।  i973
 में  फासिज्म  खत्म  होने  पर  हिन्दू  और  मुतंल-
 मानों  की  माइनौरिटीज़  के  मिलने  की  जो

 लहर  बली  थी  oe  (व्यकथान)
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 independence
 Sorry  Pcning

 continue  to  rock  the
 ntry.  From  Belchi  to  Aligarh,  it  isa

 sordid  record  of  oppression  and  violent
 persecution  of  the  minorities.  It  is  most
 wefortunate  that  during  the  recent  times, te  communal  disturbances  display  *
 rising  trend.

 that’  even  after  of
 p  conta

 37  years

 .  Madam,  during  theisixtics,  the  communal
 disturbances  had  reached  as  high  a  figure
 ry  fee

 in  a  year  and  they  declined  to  about
 half  by  1974.  In  ‘1974,  the  number  of
 disturbances  had  come  down  to  248.
 in  2975  १  there  was  a  further  decline  to
 205  in  1976  there  was  a  further  decline tc 169.  We  there  ore  sec  that  upto  7976 the  graph  of  communal  _  disturbance
 showed  ot

 the

 decline.  But  with  the
 coming  Janata  party  into  power
 wnfortunately  this  graph  has  started  rising Whereas  in  1976,  169  was  the  figure,  in

 >  it  went  up  to  388  and  in  1978,  47% have  already  taken  place  uptil  now:

 The"point  is  nor  the  number  of  riots.  The
 point  is  that  the  graph  now  shows
 @  steady  rise.  The  number  of  communal riots  indicate  that  there  should  be  no
 room  for  complacency,  The  foct  is
 that  there  is  not  only  a  rising  trend  in
 communal  rior,  but  there  is  also  an  in-

 _We  eve  told’  and  even  the  Prime  Minister said  that  the  communal  riots on  the
 nee  |

 Why  blame He  had  said  it  in  the
 Raiya defame  the  country  ?  The

 At  are  taking  placer:  are

 Begbened  in  ्
 Sdministration,  What.

 {tae
 2  I.  must  say  to

 tbe

 hnfling  of  the  Mvslim  minority  steited
 on  tne  5th  of  Octcher,  the  commen  Fincus
 did  not

 ao
 ipate  in  that.  It  was  a

 communal]  carnage  perpetrated  ty  the
 R.S.S,  ucoligans  and  tne  cemmcn  Hindus
 did  not  pirticipate  in  that  yarticuler
 thing.

 But  Maarm  Chair-persen,  acre
 we  have  all  records  broken  tecause  in
 a  matter  of  31  days’  that  of,  again  on  the
 6th  November,  tne  seme  tcewn  was  reckedt
 with  ghastly  killings  cf  the  mudim  mi-
 nority,  This  is  a  matter  which  is  a  grent
 _  a,

 the
 eee

 w
 uae appened  in  Alige  8  was

 perpe
 trate

 by  the  R.S.S.  hooligans  aided  and  abeted
 by  the  PAC  and  the  law  and  order  ma-
 chinery  which  was  said  to  have  cxisted
 over  there.  This  is  what  Mr.  Inder:
 Malhotra  says  in  the  Times  1  Irdiz  in
 toe  issue  datec  the  r:th  Novemter,  7978  ६

 मुन  tue  fresh  flare-up  in  that  un-
 fortunate  university  town,  exactly &  montu  after  the  Cetcter  5
 riot,  bespeaks  so  alarnirg  a
 situation  that  cnly  those  indi-
 fferent  to  national  unity  can
 fail  to  sit  up.’",

 Theretore,  there  is  a  necd  fer  cul
 searcring.  Let  vs  rot  merely  Lore  down
 our  heads  in  abzrre,  Let  us  eve  seul
 searchirg  end  let  us  fece  that  feet:  es  tocy are,  It  cannot  ke  denied  thet  the  rch sonous  indoctrinrticn  Fy  the  RASS.
 has  a  major  hand  in  the  carnege  ¢{  the
 minority  ccmmunity.  I  will  net  dweil
 on  this  particualr  evbject  fer  it  is  well
 known.  I:.  will  merely  quote  frem  a
 weekly  magazine  “Sunday”  dated  g-11-78. At  pace  25,  it  says  :

 “Mr,  Golwalkar  categercelly  said  in
 r939  that  the  ‘non-Hindu

 ist eples  in  Hindustan  muert  either
 adopt  the  Hindu  culture  and
 language,

 must  learn  to  respect and  hold  in  reverence  Hindu
 religion,  must  entertain  no  idea
 but  these  of  glorificaticn  of  the

 lu  race.  ana  cuture..”’

 Macam  Chair-person,  1  must  say  thet after  tue  comme  of  the  Jenatr  Pssty  in
 pyre  there  is  also  a  qualtstive  difcrence

 in  the  poison  ing  ticn,  Fere
 merly  the  R.S.S.  called  fer  the  irdien.a- sation  of  the  Muslims  aru  other  ron
 Hindus,  but,today  they  arero  emboldened
 thatthev  call  for  not  merely  incuanaireticn,~ but  Hincuirstion  of  ell  the  ner-Pir  ous and  I  say  s0  on  theauthori

 ty
 of  the  editoriak thay  wes  written  in  the  Creerirer  dated tath  September,  ror  There,  in  the

 editorial,  it  gives  a  call  rot  merely  for
 Siena  7777 iy  ao ty  trivst  induiraticn  cf the  Muslime'and  all  chef‘  minorities  bere
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 [Shri  G.  M.  Banatwalla)
 in  the  country.  I  know  that  the  time  is
 limited  at  my  disposal,  otherwise  I  would
 have  read  out  the  entire  editorial

 The  R.S.S,  and  communal  hatred  are
 inter-related  and  the  R.S.S.  has  =a  _iong record  of  iavol  ¢  in  al  dis-
 turhances.  Such  have  been  the  findings
 of Justice  Jagm>ohan  Reddy  who  enquired into  riots  at  Aum  :dabad  and  other  Gujarat towas  in  1969,  Justice  D.P.  Madan  who
 enquired  into  ९.४८  riots  at  Bhiwandi,
 Jalgaon  and  Mahad  in  May  2970  anu  tae
 Vychayachil  Commission  which  enquirea into  the  Tcilicherry  incidents,

 There  is  not  muchtime  and  I  would
 only  say  that  the  Aligarh  riots  were  pre-
 planacd  this  isquite  obvious  from  the
 various  facts  and  I  need  not  give  more
 information.  I  would  like  to  quote Jrom  the  Economic  and  Political  Weekly
 dated  48th  November,  978  where  at  page
 1832,  the  facts  are  clearly  brought  out.
 About  the  involvem:nt  of  the  P.A.  C,

 I  may  read  out  from  the  same  magazine,
 age  ‘882,  the  findings  of  the  People  Union,

 Br  sCivil  Liberties.  It  is  stated  :
 “The  Provincial  Armea_  Constabu-
 lary  (PAC)  of  Uttar  Pradesh  too  be-
 trayed  Hindu  communal  sentiments
 by  shooting  and  killing  innocent
 ahd  unarmed  Muslims.”

 There  was  such  an  orgy  of  violence
 created  by  thé  P.A:C.  themselves  that
 thereisalottosay.  Whenthe  procession
 cam:  after  snatching  the  body  of  Bhura
 sh  outing  ‘khoon  ka  badla  khoon’,  not  only
 the  processionists,  butthe  P.A.C.  thems-
 selves  also  indulged  in  lootingetc.  I
 would  give  the  example  of  a  shop  at  Phool
 kaChaura.  TheP.A.C.entered  theshopand looted  it.  In  their  frenzy  of  looting  the
 shor,  they  evan  d-opped  their  cartridges
 in  that  particular  shop.  I  have  with  me  as
 many  as  four  cartri idges  dropped  by  the
 P.A.C,  ina  Muslim  shop  at  Phoola  ka
 Chaura.  How  will  the  P.A.C.  account
 Tor  the  loss  of  these  cartridges  ?  With  your
 permission,  Madam  Chairperson,  I_hand
 over  these  cartridzes  of  the  P.A.C.  rifles  to
 the  hon,  Minister  to  make  an  enquiry  and
 find  out  how  the  P.A.C,  have  accounted
 for  the  los  of  these  cartridges.

 Then,  bom>shave  been  used  to  —  blast
 the  hoes  of  the  minority  communities

 —hyth:  RSS  hooligans.  Here  is  the  photo.
 gran

 ‘ofa  bom)  with  the  military  marking:
 on  it.

 Wilt.chs  G  sveenmn  int  try  to  find  out  how
 those  baad:  manufactured  in  the

 ig  Indina O-¥asa22  Fasrories  have  found  thelr  way  *
 >  Sm  the  hands  of  the  R.S.SR ७

 Rota  an):

 “MR.  CHAIRMAN  :  ‘That  point  his
 already  been  made,  Will  you  kindly conclude  now  ?

 5प्तह्ा  6.  १४,  BANATWALLA  :  Sines
 the  time  is  running  out,  I  have  skipped
 over_a  lot  of  details.  oo

 “4To  conclude,  I  must  say  that  there  is  दि
 lete  shaking  of  the  confidence  of  the

 ———  a  the  law
 ond  order  sy Let  there  be  a  complete  re-structuri

 iary.  Lat the  Armed  Constabui
 there  be  an  anti-riot  force,  specially  equip»
 Eo

 to  face  these  situations;  and  they  must
 ¢  @  proper  representation  of  the  Muse

 lims  and  minorities  in  them.  Let  there
 be  a  ban  onthe  para-military  activities
 of  RSS  shakhas.  The  Minister  of  State,
 Shri  Patilhad  made  a  very  uncharitable
 remark  when  the  students  of  the  Aligarh’
 Muslim  University  approached  him.
 Hesaid  that  che  Aligarh  Muslim
 University  was  creating  tension.  with
 all  apologies  to  you,  Madam  Chair-pcraon,
 this  is  published  in  pap  An
 apology  is  due  from  Him.  The  Aligarh
 Muslim  University  tudents  and  others  have
 been  peaceful,  and  their  role  has  been
 appreciated  hy  one  and  all.

 MR.  CHAIRMAN  .  Mc.  Banatwalla,’
 you  must  conclude.  I  am  sorry  you  are
 overstepping  your  limit.

 हि
 SHRI  6.  M.  Banatwalla  :  Finally,  L

 mut  say  thatthere  must  be  an  occups-’ tional  rehabilitation  of  the  victims  of  the
 riots,  so  that  the  perpetrators  of  the  riots
 de  not  go  away  with  the  fruits  of  the  riots,
 The  0  that  is

 pain
 Inted,  must

 be  a  5-man  ission,  with,  one  her
 at  least  from  the  minority  community,  Le.
 the  Muslims.

 MR.  CHAIRMAN:  Mr.  Banatwalla,
 I  just  wanted  to  draw  ‘your  attention’  to,
 the  rule  that  isthere.  You  said  that
 through  m:,  you  will  hand  over  whatever
 you  were  displaying  to  the  “Minister..  हैं
 think  you  should  do  it  directly;  it  is  tiet
 custom: gf  et

 and  it  is  not  within  the  rules
 to  doit  the  Speaker  in  the  Parlisy ment,  You  can  always  do  it  personally,

 SHRI  G.M.  BANATWALLA  ¢  Cwill
 hand  it  over  to  you,  Itissuch  ह ३  striout

 latter,
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 aft  बलचंत  सिह  रामबालिया  (फ़रीदकोट)  :
 'बिग्रमैन  साहब,  यह  बड़े  दुःख  की  बात  है  कि
 तीस  साल  की  भ्राजादी  के  बाद  भी  हम  झाज
 यहां  पर  उस  बात  की  चर्चा  कर  रहे  हैं  जिस
 बात को  बहुत  पहले  रुमाप्त  किया:  दाना  चाहिए
 था  1  फिरकापरस्ती  और  फिरकादारी  के
 दैत्य  ने  हजारों  दफा  इस  देश  बे;  निर्दोष  लोगों  का

 खून  बहाया  है  ।  मुझे  यह  जान  कर  दुःख  हुश्ा
 कि  ्लीगढ़  में  फिरकापरस्ती  के  दैत्य
 ने  निर्दोष  इन्सानों  का  खून  किस्तों  में  एक
 महीने  त्क  पिया  ।  भारतवर्ष  की  श्राजादी,
 इस  देश  वे:  गरीब  मजदूरों  शीर  मेहनतकशों
 की  झा  वे:  लिए  ्खि  घम  के  गुरुप्रों  ने
 हमेशा  ही  श्ागे  बढ़कर  श्रपर्नी  जान  दी  है  ।
 इसीलिए  हम  लोगों को  इस  वारदातों की  ज्यादा
 फिक्र  है।  मैं  कहना  चाहता  हुं  कि  इन  वारदातों
 को  रोकने  के  लिए  झगर  हम  पनी  जान  भी
 देनी  पड़े  तो  हम  जान  भी  देने  बे  लिए  तैयार

 eo

 इस  देश  में  हमाश  कुछ  इतिहास  है
 समस्त  भारत  का  कुछ  इतिहास  है।  हिन्दू,
 अस्लिक,  स्खि,  ईसाई,  जैनी  भौर  बौद्ध---सभी
 क  ही  सोने  से  बने  हुए  प्रलग-अलग  महने  हैं  ।
 जंगे  प्राजादी  में  go  जवाहरणल'ल  नेहरू
 खुद,  पंजाब  में  जाकर  प्रकाली  मेव ेमें  गिरफ्तार

 हुए  थे  क्‍योंकि  वह  देश  की  आजादी  की  लड़ाई
 थी  ।  श्री  मदत  मोहन  मालबिया  मे  तवारीख  में
 लिखा  है--प्रगर  भारतवर्ष  को  प्रााद  कराना
 हैतो  हरघर  सं  एक  झ्रादमी सिख  होना  t
 यह  हमारो  देशभक्ति  का  संटिफिकेट  है।

 मैं  प्र्ध॑  करना  चाहता,  हूं---अ्रब  क्या

 हुआ  है.  2  मरूला  कुछ  जौर  है,  लेकिन  इसको
 कूसरेत  गेके  से  दिखामा  जा  रहा  है,  हर  बात  को
 फोलिटीबलाइज़  किया  जा  रहा  है  V  यहां  पर
 अंधी-ऊंचो  भावाज़  में  ये  बातें  इस  लिये  कही  जा

 रही है ंताकि  बाहर  वोट  पक्के  हो  जाये,  यह  सब

 वोट  पक्के  करने  की  राजनीति  है,  दिल  में  कुछ,
 मुंह में  कुछ।  इन  बातों ने  हूँ।  बेड़ा  १रक  किया
 है.  ee  ४95  9

 ४

 श्रीमती  इन्दिरा  भांधी  चली  गई---मैं
 ' एमजेंसी  के  दिनों  में  मेरठ  कालिज  में  पढ़ता
 था।  उस  वक्‍त  बिहार  में  गफ़्फूर  साहब  की
 मिनिस्ट्री  थी  मुझे  इन  के  एक  जिम्मेदार
 झादमी  का  भाषण  सुनने  का  इत्तफाक  हुझा  |
 उन्होंने  कहा  था---जयप्रकाश  नारायण  बिहार
 में  प्रान्दोलन  इस  लिये  चला  रहे  हैं  कि  वहां
 का  मुख्य  मंत्री  एक  मुरूलमान  है  और  वह  उस
 मुसलमान  मुख्य  मंत्री  को  हटाना  चाहते
 हैं।  यह  भ्राप  की  सियासत  का  नमूना  है  ।
 इतने  बड़े  भ्रादमी  को  भी  झ्राप  कीचड़  में  इतना
 नीचे  तक  ला  सकते  हैं--इस  सियासत  को
 छोड़  दीजिये--मेहरबान  ।

 एमर्जेन्सी  लगी  तो  आप  को  मालूम  हैं
 पंजाब  में  इन  की  हुकूमत  थी  ।  इन  के  चीफ़
 मिनिस्टर  ने  कहा--हमारे  भकाली  दल  के
 सदर  यहां  बैठे  हुए  हैं--सिखों  को  एमर्जेन्सी
 के  खिलांफ़  एजीटेशन  में  हिस्सा  नहीं  लेना
 चाहिये,  क्योंकि  सिखों  पर  कोई  एमजेंन्सी  नहीं:
 है  यह  नमूना  हैं--कांग्रेस  की सियासत  का।
 लेकिन  हम  ने  कहा--नहीं,  हम  हिस्सा  लेंगे,
 इसके  खिलाफ  एजीटेशन  में  हम  उन  का  साथ
 देगें  ्रौर  हम  ने  मुकम्मिल  तौर  पर  उनका
 साथ  दिया  ।

 मैं  भाप  से  भर्ज  करना  चाहता  हूं--हस
 को.  पैकने  के  लिये  पोलिटीकल  सॉल्यूशन  मत

 इंढिये,  इस  का  साल्यूशन  पोलिटीकल  नहीं  है
 झौर  न  झ्ार०  एस०  एस०  पर  हमला  करने  में

 इस  का  साल्यूशन्  है,  किसी  पार्टी  का  गुण
 गाने  से  भी  इस  का  साल्यूशन  नहीं  होगा,

 साल्मुशन इस  बात  में  है  कि  जजबात  को  समभिये

 जज़बात  क्‍या  हैं?  छोटी-छोटी  बातों  से  ही

 इस  तरह  की  बातें  होती  हैं  ।  उन  की  भावनाओ्रों

 की  कद्र  कीणिय  ।  भावनायें  बया  हैं  ?  तीन  बर्ष

 हो  गय  सकदी  अरब  में  सिखों  के  दाखले  पर

 पायत्दी  है  i  हम  चीख-धोख  कर  कह  रहे  हैं.
 लेकिन  हमारी  सरकार  दखल  नहीं  देशी
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 है।  सऊदी  प्रव  में  सिखों  को  क्यों  जाने  नहीं
 दिया  जाता  ?  इम  तरह  की  छोटी-छोटी  बातों
 पर  ध्यान  देना  होगा  a

 मैं  कहना  चाहता  हुं-ग  र-ज़िम्मेदार  लोग

 बहुत  सी  ऐसी  बातें  करते  हैं,  जिन  से  देश  में
 प्राबलम्ज  पैदा  हो  जाती  हैं  ।  यह  ज़िम्मेदारी

 दुतरफ़ा  है--माइनारिटीज्ञ  की  भी  ज़िम्मेदारी
 है  भौर  मैजारिटी  की  भी  जिम्मेदारी  है  और
 हमारी  भी  जिम्मेदारी  है  कि  हम  हमेशा
 हम-हमे  में  न  रहें  7 लेकिन इप  सब  के  बावजूद
 मै  जारिटी  वालों  को  जिम्मेदारी  ज्यादा  है--

 इस  लिये  कि  वे  बड़े  हैं,  गिनती  में  उनकी
 तादाद  ज्यादा  है  1  इस  लिये  मैं  कहता  चाहता
 हुं-+-हम  देश  के  धामिक  पक्ष,  विधि  पक्ष  शोर

 “हिस्टोरिकल  पक्ष  को  लें  -  हम  ते  माइवारिटीज
 कमीशन  बनाया  है---भाप इस  पर  ही  इन  चीजों
 को  छोड़  दीजिये,  माइनारिटोज़  कमीशन  को

 फुन्नफ्तेजड  पावर्स  दे  दीजिये--जितनी  भी
 श्राप  दे  सकते  हैं  --भोर  वे  इप  किस्म  के  मामलों
 की  गहराई  में  जायं।  मैंज।रिटी या  माइनारिटी
 का  कोई  भी  आदमी  खलल  डालने  की  कोशिश
 करे,  तो  उन  में  दोषी  कौन  है---इस  के  बारे,  मे
 'उन  का  फैपला  मान  लिया  जाय ।

 मैंने  शुरू  में  कहा  था  कि  भावनाओं  को
 “समझा  नहीं  जा  रहा  है।  मिसाल  के  तौर  पर
 धाप  निरंकारियों  के  झगड़े  को  ही  ले  लीजिये  ny
 उसमें  भावना  को  नहीं  समझा  गया,  दोषी  किस
 को  ठहराया--मैं  रिकार्ड  लेकर  झाया  हूं  ।

 'देखिये  भाई,  यहूं  बाबा  साहब  की  फोटो  है,
 “जिस  में  दिखाया  गया  है  कि  बाया  प्रपने  पांव
 पर  शराब  डाल  कर  एक  लड़की  को  शराब

 "पिला  रहा  है।  निरंकारी  जी  यह  सब  कर  र
 हैं।  निरंधारी  जी  की  एक  किताब  मेरे  पास
 है.।  इस  में  उन्होंने  लिखा  है  कि  ारती  पुजन
 और  रोजे  रखना  बकवास  है।  मैं  कहता
 हैं  कि  श्राप  धर्म  का  प्रचार  कीजिए,  मगर  भपने

 नमे  के  प्रचा र  की  भाड़  में  दूसरे  घर्मों  की  बेदज्जती
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 न  कीजिए  ।  यहेँ  ठीक  नहीं  है।  अगर मैं  भी
 यहां  करता  हूं  तो  मुझे  भी  नीचा  विखाइये,
 कोई  शौर  करता  है  तो  उसे  भी  नीचा  दिखाइये  ।
 गुरुवाणी  गुरु  ग्रन्थ  साहव  का  शब्द  है।  मैं
 इस  किताब  से  आप  को  पढ़  कर  सुनाता  हूं
 कि  किस  तरह  हमारी  बेइज्जती  करने  के  लिए
 इसमें  लिखा  गया  है।  हमारी  भावनाओों  को  भाप
 समझिये,  हम  कोई  बेवकूफ  नहीं  हैं  जो  कि
 गोलियों  से  मारे  जाएं।  हमारे  झ्रादमी  कानपुर
 में  मारे  गये,  भ्रमृतसर  में  मारे  गये,  दिल्ली
 में  मारे  गये  ।  मैं  दाप  को  बताना  च.हता  हूं
 कि  किस  तरह  से  इस  में  हमारी  बेइज्जती  की
 गयी  है।  हमारी  गुरु  वाणी  में  लिखा  गया  है

 Riots  cy

 लू  सदा  सलामत  निरंकार
 जो  तु  भाव  साई  भलीकार
 इस  में  ४  स  को  इस  तरह  से  दिया  गया  है---

 झाया  युरवचन  भ्रवतार
 सारे  जगदा  पालन  हार
 साढ़ा  कर  गया  बेड़ा  पार
 तू  सदा  सलामत  निरंकार

 यह  हमारी  बेहण्जती  है।  यह  इस  किताब
 में  है।  झगर  झाप  कहेंगे  तो  मैं  इसे  टेबल  बह
 भी  रख  दूंगा  i  हस  में  लिखा  है  कि  —

 Adulterates  the  Gurbani,  intcr-mixin g it  with  ghost-written,  anti-Sikh  composi+ tions  ;  ;
 Establishes  the  Order  of  the  Seven  in

 place  of  the  Five  Beloved  Oncs  ordained
 by  Guru  Gobind  Singh;

 हम  ने  पांच  प्यारे  की  बात  न्कही  है,
 ये  सात  प्यारे  की  बात  कहते  हैं।  मैं  इन्दिरा
 गांधी  पर  भी  इल्जाम  लगाता  हूं  कि  सिख
 धर्म  को  चेलेंज  करने  वाले,  सिल  धर्म  की
 बेइग्जती  कश्ने  वाले  गुरबचन  सिंह  प्रवतारी
 को  डिप्लोमेटिक  पासपोर्ट  दिया  गया  ।  उन्होंने
 अपने  राज्य  में  7  वर्ष  तक  क्या  किया,  इसका
 जरा  जवाब  दें  ?  इस  तरह  से  दूसरे  शमों  को
 बदचाम  करने  बालों  के  साथ  यह  थूक  किया
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 यक्ा 1  इस  तरह  से  माइनोरिटीज  के  सों को को
 अबाद  किया  गया  t  मैं  |...  से  कहता  हूं  कि
 झापको  माइनोरिटीज  के  धर्मों  की  रक्षा  करनी
 होगी  1  प्राज  इस  तरह  से  उन्हें  बदताम  किया
 जा  रहा  है।  इससे  भी  बुरी  बात  क्या  होगी  ?

 झाज  पी०  Yo  सी०  में  भी  फिरकापरस्ती
 झा  ययी  है  मैं  समझता  हूं  कि  इस  देश  के

 नइजारेदार,  सरमासेदार,  पूंजीपति'  भौर
 बड़ी-बड़ी  मिलों  के  मालिक  ओर  सेठ  लोग  भी

 नमे  के  नाम  पर  खूत  थराबा  कराते  हैं।  झाप
 'लोगों  को  यह  सब  सोचता  होगा  ।

 आखिर  में  मैं  कहना  चाहता  हूं  कि
 माइनोरिटी  कमीशन  को  पूरे  अधिकार  दिये
 जाएं  ।  तमाम  कानूनों  के  बारे  में,  तमाम
 ऋबलम्स  के  बारे  में,  माइनोरिटीज  के  तमाम
 विद्यारों  के  बारे  में  उसे  फंसला  करने  का
 भरधिकार  दिया  जाए।  माइनोरिटी  कमीशन
 की  कोई  भी  शिकायत  हो,  धर्म  की  हो,  विद्या
 की  हो,  भर  कोई  हो,  सबके  बारे  में  वह  कमीशन
 फैसला  करे  ।  किसी  को  भी  मदद  के  लिए  उसके

 'पास  जाने  का  अ्रधिकार  हो  ।

 थी  अब्दुल  झहुब  बफील  (वारामूला):
 मोतरिमा,  समर  गुह  साहब  ने  फिरकेवाराना
 'फपादात  के  सिलसिजे  में  यहां  मोशन  पेश  किया
 हैं  ।  इस  पर  मुख्तलिफ  साहेबान  ने  भअ्पने-
 प्रपने  उघालात  का  यहां  इजहार  किया  ।  उन
 में  काफी  संजीदगी  भी  थी  लेकित  इस  हाउस
 के  कुछ  मेस्वर  साहेबान  इस  मामलात  की

 नज्यकत  को  जनरभन्दाज  करने  के  लिए,  बहस
 की  नजाकत  को  सही  न  समझने  के  लिए  भर
 इन  फसादात  का  मुल्क  की  सियासत  पर,
 भुल्क  के  लोगों  पर  भसरात  को  नज़रपक्‍्रन्दाज
 करने  के  लिए  गैरसंजीदगी  से  भी  पेश  शाये  ।
 इस  का  मुझे  बहुत  हन्तिहाई  भ्रफसोस  है  मैं
 इस  हाउस  में,  मुकददस  एवान  में  पूरी  जिम्मेदारी
 के  साथ  यह  महसूस  करता  हूं  कि  श्रगर  हम  सच
 लोग  जो  यहां  बंठे  हैं,  भपने  ाप  को  सोवरत
 पालियामेंद  का  भेम्बर  कहते  हैं,  तो  वह  यह  समझें

 कि  हमारे  जो  पायर्स  हैं  वे  डेलीगेटिड  पाक्स  हैं  1
 उन  लोम्ों  के  प्र्तियारात  हैं  जिन  लोगों  की
 जिदगियां,  मे  जहुब-के  सास  पर,  अग्लियत  होने
 के  ताते,  मजलूम  होने  के  नाते,  तबाह  को:
 जाती  हैं,  उन  को  सारा  जाता  है।  उनकी
 जायदाद  को  तबाह  किया  जाता  है,  उनकी.
 झसमत  का  नंगा  नाच  किया  जाता  है|  मुंझे
 पुरा  यकीन  भौोर  विश्वास  है  कि  आज  ने  नेता
 जिन्होंने  इस  मुल्क  को  आजादी  दी  चाहे  वह
 महात्मा  गांधी  थे,  जवाहरलाल  नेहरू  थे,  मोश्ान
 अबुल  कलाम  झ्ाजाद  थे,  चाहे  वे  हिन्दू  कम्युक्टी
 से  ताल्लुक  रखने  बाले  रहनुमा  थे  था  मुसलमाव'
 कम्युनिटी  से  ताल्लुक  रखने  वाले  रहनुमा  थे.
 झगर  वे  झाज  जिन्दा  होते  तो मकीनन  अफसोस
 करते  कि  पालिवामेंट  के  प्रभ्दर  जबकि  मुल्क
 का  पुरा  निज्ञाम,  पूरा  शस्तकविल  तारीक  बज

 रहा  है,  यह  एवान  इस  कद्र  गैर  संजीदा  दिखाई
 दे  रही  है।

 जहां  तक  फिसादात  का  ताल्लुक  है,  यह
 एक  ऐसी  इल्लत  है,  चाहे  हिन्दू  मुसलमान
 को  मारे  या  कहीं  मुसलमान  हिन्दू  को  मारे

 जिस पर  हर  सुरत  में  काबू  पाया  जाना  चाहिये  4
 मारा  कोन  जाता  है  ?  जिस  के  लिए  पूरी,
 गवनमेंट  पूरी  स्टेट  जिम्मेदार  है  भौर  उसी  नाश
 पर  राज  करती  है,  उसी  की  कुव्यत  पर  टिकी हुई
 थी।  उसको  एहसास  त  हो,  भोर  हम  भी  यह
 एहसास  न  करें  कि  इन  हालात  को  काबू  में
 करने  के  लिए,  मुल्क  की  वह  तस्थोर  जो  इस

 मुल्क  के  नेहरू  देना  चाहते  थे,  गांधी  देता

 चाहते  थे  मौलाना  भाजाद  देना  चाहते  ये,  कहँ
 पेश  करने  में  नाकामयाब  रही  है,  तो  मुझे  बेहद
 अफसोस  होता.  है  7  अगर  यही  हालत  रही  तो

 मुझे  झंदेशा  है  कि जिस  तरह  से  तीस  साल  के
 बाद  कांग्रेस  की  हकूमत  को  अव्यास  ने  रह
 किया  है,  उसी  तरह  जनता  पार्टी  की  हकुमत  को
 झगले  ढाई  साल  के  बाद  रद  कर  देगी  ।  हमें  वह
 एहसास  करना  चाहिये  गवर्मेंट  इज  फ़ार

 दी  कंद्री,  फार  दी  पीपल।  अगर  हम  इस  चीज़
 को  इन.  अ्रखत्या  रात  को  झपती  कोस  के  लिए,
 देश  में  हिन्दू,  सिख,  मुस्लिम,  ईसाई  जिस  सें  सब
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 प्री  प्रब्दुल.  झहद  वकील]
 जामिल  हैं  उनकी  बहमूदी  उनकी  तरक्की  के

 लिए  स्तेमाल  नहीं  कर  सके,  उनको  सिक्योरिटी
 *  ग्रदान  नहों  कर  सके,  मिल  बैठ  कर  कोई  ऐसा

 फार्मूला  पेदा  न  कर  सके  तो  हमें  कोई  हक  नहीं
 है  श्रषने  प्रापको  नुभाइंदे  कहने  का  i  मुझे  बेइतहा
 शर्म  झाती  है  जब  हम  कहते  हैं  कि  भलीगढ़
 में  मुसलमान  को  हिन्दू  ने  लूटा  मुस्लिम  औरत
 पर  हिन्दू  ने  हाथ  उठाया  या  हिन्दू  भौरत  पर

 मुसलमान  ने  हाथ  उठाया  |  मुझे  कर्मा है.
 उस  रियासत  से  आने  पर,  कि  जब  हिन्दुस्तान
 पौर  पाकिस्तान  जल  रहे  थे  तो  हमारी  ही
 एक  रियासत  ऐसी  थी  जहां  हम  सिर  ऊंचा  रख
 कर  यह  कहते  थे  कि  यहां  हिन्दू  मुसलमान
 फिसादात  नहीं  हुए  भौर  महात्मा  गांधी  को

 यह  कहना  पड़ा  कि  इस  बरबरियत  के  जमाने
 में,  इस  बरबरियत  के  दोर  में  अगर  कहीं  मुझे
 रोशनी  दिखाई  देती  है  तो  वह  अम्मू  शौर

 काश्मीर  स्टेट  में  ही  दिखाई  देती  है।

 भलहोता  साहब  ने  कुछ  बातें  सही  कही
 हैं  +  हमें  यह  नहीं  देखना  चाहिये  कि  हमारे
 सियासी  हकूक  को  तकवियत  कैसे  मिलती  है,
 हमारी  सियासी  पार्टी  को  तकथियत  कैसे

 मिलती  है|  हम  हामनबीइइंग्श हैँ  भौर  जब
 झमन  बीइंग्ज  मारे  जाते  हैं  तो  यह  इंसानियत
 का  सवाल  होता  है  यह  हिन्दुस्तान  के  आईन
 का  उन  बुनियादात  का  सवाल  है  जिन  पर
 आपने  भारत  की  पूरी  इस  इमारत  को  खड़ा
 किया  है  |  अगर  भाज  मुल्क  में  मुसलमान
 सिक्‍योर  नहीं  है  तो  भापका  यह  सैक्यूलरिज्म
 जिसकी  आप  बार-बार  कस्में  खाते  हैं  बेमानी
 और  नेमकसद  है।  हम  सब  भाई-भाई  हैं,  हम
 मिल  कर  रहें  श्रौर इस  बरबरियत  को  हमेशा
 हमेशा  के  लिए  खत्म  करें  मुझे  बेइंतहा  प्रफसोस

 होता  है  जब  मैं  देखता  हैँ  कि  किसी  नौजवान

 को  जिन्दा  जलाया  जा  रहा  है।  ऐसा  करके
 क्या  हम  टिन्दुस्तान  की  झजमत  को  दोबाला
 करते  हैं  2  मुझे  बेइंतहा  अभ्रफसोस  हुझा
 जज  मलहोत़ा  साहब  ने  कहा  कि  मुसलमानों  की

 भ्राबादी  में  इजाफा  होता  है  इसलिए  मुसलमानों
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 को  नहीं  मारा  ।  शायद  उनका  मतसब  यही  था
 किप्रलीगह़  में  मुसलमानों  को  नहीं  मारा।
 लेकिन  गवर्ममेंट  क्या  कहती है,  प्रेस  क्या  कहती
 है,प्रधान  मंत्री  ने  खुद  क्या  कहा  है  ?

 तमाम  हिन्दुस्तान  के  65  करोड़  लोग
 जानते  हैं  भार  भलीगढ़ हो, बनारस  हो  या  किसी
 और  जगह  जहां  भी  फसादात  हुए  मुसलमानरें
 को  जलाया  गया  |

 I  do  not  want  to-exploit  the  sentiments
 of  anybody  nor  have  I  the  intenticn  ¢f
 hurting  the  sentiments  of  anybedy,  but
 purely  as  a  human  being.  I  want  to  take
 into  confidence  this  avguat  Heoure,  which
 represents  the  entire  country,  which  acerts

 _that  we  are  sovercign  and  secular,  which
 amerts  that  we  have  to  shape  the  destiny
 of  this  great  country.  Is  this  the  methed  है

 एक  मासूम  भौरत  को  जिन्दा  धर  में  चलाया
 गया।  यह  शमताक  बात  है।  हम  भी  बाल

 बच्चे  वाले  हैं,  तीन  जुबसूरत  लड़कों  को  ज़ित्दा
 जलाया  गया  ।

 Three  children  have  been  burnt  alive.
 Should  we  not  take  note  of  these  things  ?

 गया  हमारी ग  रत  हमें  नहीं  को  रती  है  कि  हमारी
 जिम्मेदारी  क्या  है  भौर  हमें  क्या  करता  चाहिये?
 मैं  सेंटीमेंट्स  की  बात  नहीं  करता  ।  एक
 रियलिट्री  है  जिसको  फेस  करना  चाहिये  +

 इंशूज्ध  को  पोस्टपोन  करने  से  कोई  हल  नहीं

 होता,  भौर  गुजिश्ता  30  साल  से  मसलहतों
 का  नाम  लेकर  इसूज़  को  मसलहतों  के  झघीन
 बना  कर  इस  मुल्क  में  तबाही  भ्ायी  t  यहां

 कहा  गया  वगला  देश  में  क्या  हो  रहा  है  ?

 We  arenotholding  brief  for  Bangladesh.
 If  in  any  corner  of  _  the  world,  there  is
 slavery,  we  shall  condemn  it.  If  there  are
 communal  atrocities  in  any  part  of  ihe
 world,  we-must  unite,  get  up  an  dcendemn
 it  with  all  theforce  .  at  Our  gommane Equally,  _  Tsay  we  must  shake  up  the
 Centrel  Government  and  pull  them  a up.
 It  is  unfortunate  that  they  are  locked  up
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 _..in  their  own  internal  trouble.  This  creates
 suspicions.  Itisnot  good.  Administra-
 tion  is  completely  dead  because  they.are
 locked  up  in  their  own  internecine  war.

 हमें  यह  नहीं  देखना  चाहिये  इन्होंने  क्य  किया  ?

 एक  तवारीख  है  |  आप  क्या  कर  रहे  हैं  यह  भी

 एक  तवारीख  बनेगी  |  लेकिन  इन  पर  इल्जाम
 थोपने  से  या  इनके  रूवारा  आप  पर  इल्जाम
 थोपने  से'  किसी  भी  मसले  का  हल  नहीं  निकल

 सकता  ।

 Weall  '  owe  8  collective  resportsibility
 to  the  country..  Efweare-unable  to’  dis-
 charge  that  responsibility,  my  humble
 submission  would  be,  we  must  .all  ‘say™  to
 the  Government.  ‘‘Get  out  and  have  fresh
 elections.””  They  have  no  right,  to.  be
 there,

 तो  यह  हालात  जो  यहाँ  पैदा  किये  गये

 मुल्क  के  अन्दर,  जो  तस्वीर  अलीगढ़  की  पेश

 की  गई  उस  की  वजह  से  हम  सब  का  सिर  शर्म

 से  झुकना  चाहिये,  चाहे  ट्रेजरी  बेंचेज़  के  हों,
 कांग्रेस  के  हों  या कोई  और  हों।  में  एंक्सप्लायट
 नहीं  करना  चाहता  ।  और  श्गर  कहीं  किसी  को

 यह  शक  हो  कि  हम  सेंटीमेंट्स  को  नहीं  उभारना

 जानते  तो  वह  गलत  है  वह  भी  हम  जानते  हैं

 आर  मुकाबला  करना  भी  जानते  हैं  कुव्वत  के

 सी

 MR.  CHAIRMAN  :  Please  conclude
 now.

 श्री  अबदल  अहद  वकील  :  गवर्नमेंट

 को  इन्सानियत  के  नाते,  हिन्दुस्तान
 के  व्यापार  को  दोबाला  करने  के  लिये,  मुल्क
 में  बसे  भाई-चारे  को  इस्तहकाम  बख्शने  के

 वास्ते,  मुल्क  के  अन्दर  एक  इतमिनान  और

 पुरवकार  कोम  बनाने  के  लिये  मेरी  तजवीज्ञ

 है  कि  गवर्नमेंट  वसीर  पैमाने  पर  ब्राड-बेस
 पर  कान्‍्फरेंस  बुलाकर  कांकरीट  स्जश्चन्स
 उनसे  ले  ले  और  अपना  पोलिटिकल  लाहे-
 अमल  आइन्दा  के  लिय  कायम  करे।

 एडमिनिस्ट्रेशश  के  अन्दर  जहां  तक
 कांस्टेबलरी  का  ताल्लुक  है,  मैंने  क्वेश्चन  भी
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 feat  था  कि  मुसलमानों  की  'रिप्रजैन्दे

 शन  मुख्तलिफ  सर्विसेज्ञ  में  क्‍या  है  ?
 Thatwas  a  nicd  me,  Ivwes  nce
 admitted.  Iwant  that  Muslims  should
 get  due  representaticn  in  tke  police
 services,  protection  forces  and  all
 other  agencies  of  the  Government.

 इकनामिक  साइड  पर  उनकी  बहबूदी  भी

 आ्रापके  लिय  लांज़िम  हैं।  जिस.  तरह  जनता

 पार्टी  की  हुकूमत  ने  भी  स्टेट्स  में

 (व्यवध!न)  उसी  तरीके  से  उन  लोगों  में

 आपको  इक्तसादी  इंतमिनान  पैदा  करना

 चाहिय  था  ताकि  मलक  की  एक  श्रच्छी  तस्वीर

 पेश  हो  सकती  ।

 श्री  अनन्त  राम  जायसवाल  (फैजाबाद):
 सभापति  महोदय,  यह  जो  साॉम्प्रंदीयिंकता

 और  साम्प्रदायिक!  दंगे  हैं,  उनके  इंतिहांस  पर

 नज़र  डालने  से  कुछ  तथ्य  उभरते  हैं,  मैं  उनकी

 तरफ  इस  माननीय  संदल  का  ध्यान  प्रॉडि  शत
 करना  चाहता  हूं  ।  (व्यवधन)

 श्री  राम  प्रसाद  देशमुखः  (हाथरस)  :

 सभापति  महोदय,  मैं यह  कह  रहा  हूं  कि  मैं

 अलीगढ़  का  हूं,  मुझ  से  बोलने  के  लिये  नहीं

 पूछ  रहे  हैं,  मैं  सवरे  से  बैंठा  हुआ  हूं  ।  यहां  पर

 पक्षपात  के  लिये  सारी  बातें  हो  रही  -हैं  ।

 (व्यवधान  )  जो  असलियत  है,  उस  पर  पर्दा
 डालने  के  लिय  सारी  बातें  की  जा  रही  हैं  ।

 एक  माननीय  सदस्य  :  य  शअ्रलीगढ़  के

 हैं,  उनको  मौका  मिलना  चाहिये।  (व्यवधान  )

 MR  CHAIRMAN  :  You  discuss  it
 with  your  whip.  I  have  to  go  by-the  list
 given  to  me  by  your  whip.  Please
 don’t  bring/the  inteie-perty  diffeicrecs

 _her¢

 MR  HARIKESH  BAHADUR  :  On
 a-point  of  order.  The  hen.  said  mer-
 ber  belongs  to  Aligerh  and  theréfo:e  he

 पु
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 (Shri  Harikesh  Bahadur]
 wints  tosp2ak.  That  is  his  first  privilege. His  second  privilege  is  he  is  a  back-
 bencher.

 MR.  CHAIRMAN:  I  have  under-
 stood  what  the  hon.  member  stood.
 ‘The  hon.  members  are  not  understanding
 what  Isaid.  I  said,  I  have  been  given
 a  list  and  the  usual  practice  is  that  I  go
 by  the  list  given  to  me  by  your  whip.
 Kindly  argue  that  point  with  vour  whip.

 श्री  अभ्रनन्‍्तरास  जायसवाल  :  सभापति

 महोदय,  फ़िरकापरस्ती  और  उससे  पैदा

 होने  वाले  रंगों  की तारीख  पर  नजर  डालने  से
 जो  वाकयात  उभरकर  आते  हैं,  उसकी  तरफ
 मैं  आपका  और  माननीय  सदन  का  ध्यान
 आकर्षित  करना  चाहता  हूं  ।  पहली  बात  यह  है
 कि  एक  राष्ट्र  और  एक  देश  में  हिन्दू  मुसलमान
 की  भावनात्मक  एकता  संभवनहीं  होससकी  है  ।

 दूसरा  तथ्य  यह  है  कि  हिन्दू  से  मुसलमान  का

 अलगाब  श्ाज़ादी  के  बाद  के  सालों  में  भी  चला
 आया  है  ।

 इससे  मिला  हुआ  एक  सवाल  और  है।
 इस  देश  में  पिछले  30,  31  सालों  में  करीब
 दस  हज़ार  रंगे  हुए  है  |  उनमें  भी  श्रीमती

 इन्दिरा  गांधी  के  शासन  में-अभी  श्री  ज्योतिरमय

 वसु  ने  फ़ेगर्ज़  पेश  किये  हैं--कर्रब  300  दंगे

 हर  साल  हुए  हैं  i  अगर  उन  दंगों  की  तारीखों
 पर  निगाह  डालें,  तो  और  भी  तथ्य  उभर
 कर  सामने  आयेंगे  ।

 I7  775५

 जहां  तक  967  के  रांची  के  रंगे  का  ताल्लुक
 है,  बिहार  के  उस  वक्‍त  के  उपमुख्य  मंत्री,  श्री

 कर्पूरी  ठाकुर,  ने  ग़लती  यह  की  कि  सरकार
 की  तरफ़  से  यह  सकूलर  जारी  कर  दिया  कि

 सरकारी  दफ़्तरों  में  उईं  में  श्रज्ियां  और

 दरख्वास्तें  ली  जायेंगी  4  इस  सरहुलर  के  जारी

 होते  ही  वहां  पर  दंगों  की  शुरुआत  हो  गई  ।

 एर्जीटेशन  हुई,  श्री  कुर्पूरी  ठाकुर  के  विरुद्ध
 नारे  लगाये  गये,  सरकार  और  श्री  कपूंरी
 ठाकुर  को  गालियां  दी  गई  ।  नतीजा  यह  हुआ
 कि  रांची  में  दंगा  हो  गया  |  उसके  पीछे  मकसद
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 यह.था  कि  वहां  पर  जो  मिलो  जुूली  गै  र-कांग्रेसी
 सरकार  थी,  उसको  गिराया  जाये  ।  हैं  4

 उसके  बाद  970  में  दंगे  हुए  ।  यहां  पर

 जो  पुराने  सदस्य  हैं--भ्ी  शिव  नारायण  भी

 उस  वक्‍त  रहे  होंगे--उन्हें  याद  होगा  कि

 970  में  लोक  सभा  भग  की  गई
 97  में  इस  देश  में  चुनाव  होने  वाला  था।

 उस  चुनाव  से  पहले  970  में  भिवंडी,  जलगांव,

 महाद  और  अहमदाबाद  में  दंगे  हुए  ।  उसके

 बाद  977  में  गर्मी  पदा  की  गई  |  उस  इतिहास
 की  तरफ़  में  आप  का  ध्यान  खींचना  चाहता

 हूं

 ‘47-01  hrs.

 [Sari  M.  SATYANARAYAN  -RAO-  in
 the  chair.]

 जब  97  का  चुनाव  आया,  तो  मिसेज

 गांधी  ने  मुसलमानों  के  थोक  के  थोक  वोट  लगने

 के  लिए---स्टेट  मिनिस्टर  फ़ार  फ़िनांस,  श्री

 जुल्फ़िकार  उल्लाह  साहब  बैंठ  हुए
 हैं,  वह  इस

 बात  के  बाहिद  हैं---श्री  चिरंजीत  यादव  और

 श्री  बहुगुणा  के  ज़रिये  से मुस्लिम  मजलिस

 के  सदर,  जनाव  अब्दुल  जलील  फ़री  री  से,  जिन

 का  इन्तकाल  हो  चुका  है,  समझौता  किया  ।

 समझौता  यह  था  कि  उर्दू  जुबान  को  दूसरी

 जुबान  का  दर्जा  दिया  जायेगा,  पुलिस  और

 फ़ौज  वगैरह  सरकारी  महकमों  में  मुसलमानों  को

 उन  की  आबादी  के  हिसाब  से  नुमायदगी  दी

 जायेगी  और  उन  की  माली  बहबूदी  के  लिए
 भी  काम  किया  जायेगा  ।

 मैं  इस  सदन  को  जानकारी  देना  चाहता  हूं
 कि  उस  समझौते  की  जानकारी  सारे  मुल्क  को

 उस  वक्‍त  तक  नहीं  हो  पाई,  जब  तक  कि  फ़रीदी

 साहब  को  यह  महसूस  नहीं  हुआ  कि  हमारे
 साथ  धोखा  किया  गया  है,  हमें  ठगा  गया  है  ।

 तब  उन्होंने  मुंह  खोला  और  बताया  कि  इस  तरह
 का  समझौता  हुआ  था  |  उनके  उस  वक्‍त  के

 मेनिफेस्टो  में  यह  बात  लिखी  गई  थी।  हालांकि

 SSE
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 प्लेटफ़ार्म  स ेइस  का  ऐलान  नहीं  किया  गया,
 मगर  सब  मस्जिद्रों  मे ंमुसलमानों  के  बीच  इस
 का  ऐलान  किया  गया  ।  मुसलमानों  ने  जिस
 तरह  उभर  कर  इन्दिरा  गांधी  को  वोट  दिये,
 शायद  जिन्ना  साहब  के  समर्थन  में  भी  वे  उतना
 उभर  कर  नहीं  प्राये

 थिस.  मंत्रालय  में  राज्य  मंत्री  (भरी
 जुल्फ़िकार  उललाह)  :  जनता  पार्टी  को
 भी  उन्होंने  ऐसे  ही  वोट  दिये  ।

 श्री  झमग्त  राम  जायसबाल  :  जनता
 पार्टी  को  भी  दिये,  लेकिन  इन्दिरा  गांधी  की
 मार  खा  कर  1

 97]  में  जो  चुनाव  हुभा,  तो  खुद
 इलाहाबाद  और  भसीगढ़  में  भी  दगे  हुए--चुनाव
 के  दौरान  उस  मामले  को  शौर  बढ़ाने  के  लिए,
 उससे  नाजायज  फायदा  उठाने  के  लिए,  दंगे  हुए  ।
 97  में  भ्रलीगढ़  में  जो  दंगा  हुभ्ा  था,

 उसके  बारे  में  श्री  सी०  बी०  गुप्ता  ने  एक
 बयाम  दिया  था  ।  उन्होंने  कहा  भा  कि
 जितने  भी  हिन्दुस्तान  में  दंगे  हुए  हैं  जिन  को
 देखने  का  मौका  मिला  उन  सब्र  में  बदतरीन
 दंगा  हुभा  है  7!  में,  यह  उनकी  राय  है  भौर
 आज  यहां  पर  जो  बाकयात  आएं  हैं,  जो
 तस्‍वीरें  पेश  की  गईं  हैं  उन  से  भी  मही  पता
 लगता  है  कि  इस  दफा  भी  जो  भ्रलीगढ़  में
 दंगा  हुआ  है  बहु  पुराने  सारे  दंगों  को  मात
 करने  वाला  दंगा  हुभा  है  v

 इसके  पहले  जो  बनारल  में  दंगा  हुभा
 था  जरा  उस  को  देखलें  कि  किस  तरह  से  हुआ  ।
 बनारस  में  जब  दंगा  हुआ  तो  उत्तर  प्रदेश  में
 दो  एम  एल  ए  की  जगहों  के  लिए  चुनाव
 होने  वाले  थे  ।  वहां  के  चीफ  सिनिस्टर
 जो  हुए  हैं  वह  यहां  इस  हॉउस  के  मेम्बर  थे,
 इस  हाउस  से  इस्तीफा  दे  कर  उत्तर  प्रदेश
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 वह  जा  चुके  थे  ।  चुनाव  होने  वाले  थे  ।
 ठीक  उस  वे:  पहले  बनारस  में  दंगा  ढ्ज्ञा  शौर
 जब  चुनाव  में  वोट  मांगने  गए  तो  फिर  मैं
 कहूंगा  हमारे  फाइनेंस  मिनिस्टर  साहब  जो
 बैठे  हैं  बह  उस  के  शाहिद  हैं  कि  वहां  पर
 कांग्रेय  की  तरफ  से  यों  दामन  फैला  कर
 मुसलमानों  से  कहा  गया  कि  लखनऊ  झौर
 बनारस  के  शहीदों  के  सट्टे  में  कांग्रेस  की  झोली
 भर  दी  जाये  ।  इस  तरह  से  वोट  मांगे
 गए।  मतलब  दंगे  भी  कराए  गए  और  उस
 के  बाद  उस  का  नाजायज  फायदा  उ  ने  की
 कोशिश  की  गई।  फिर  जब  झा  गया  चिक-
 मंगलूर  का  चुनाव,  समस्तीपुर  का  चुनाव
 झौर  फतेहपुर  का  चुनाव  तो  अलीगढ़  का
 दंगा  यह  फिर  ही  गया  ।  तो  मैं  यह  चाहता
 हूँ  कि  इस  सदन  की  कोई  कमे ी  बने  जो  इस
 पूरे  मामलें  में  जाये  t

 इस  के  पहले  भी  जो  बढ़ावा  मिला,  सन्‌
 37  की  बात  भी  मैं  झाप  को  याद  दिलाना
 चाहता  हूं,  सन्‌  37  में  कांग्रेस  मुस्लिम  लीग
 से  समझौता  कर  के  चुनाव  लड़ी  थी  और  जब
 उत्तर  प्रदेश  में  कांग्रेस  को  तवकक्‍कों  से  ज्यादा
 जीत  मिल  गईं,  कामयाबी  मिल  गईं  भ्ौर  जब
 बजारत॑  भ्रपने  झादमियों  की  बनाने  की  उन  की
 हैसियत  हो  गई  चुनाव  के  बाद  तो  उन्होंने
 मुस्लिम  लीग  को  करा  दिया,  खलीकुज्जमा
 साहब  को  धोखा  दिया  जवाहर  लाल  जी  ने
 झौर  उस  धोखे  का  नतीजा  मैं  झाप  की  जान-
 कारी  के  लिए  बताता  चाहता  हूं,  खलीकुम्जमा
 ने  उस  बक्स  बड़ी  मिन्नत  से  मांग  की  थी  कांग्रेस
 से  भौर  खास  कर  के  जवाहर  लाल  जी  से
 कि  शअगर  दो  नुमाइन्दे  भी  हमारे  ले  लिए  जाये

 बजारत  %  तो  हम  मुस्लिम  लीग  को  वाइंड
 अप  करने  के  लिए  तैयार  हैं,  लेकिन  उन  को
 घोखा  दिया  गया,  इसलिए  मुस्लिम  लीग  ने
 क्या  शकल  अख्त्यार  की  कि  देश  का  बटवारा

 हो  गया  जिस  को  श्राज  तक  हम  भगत  रहे
 हैं  भौर  इत  बटवारे  को  हम  निभा  नहीं  सकते
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 [att  अतम्त  राम  जायसवाल]

 हैं।.....  (wean)... .  .  हां,  जवाहर
 लाल  जी  ने  यह  धोखा  दिया  ।

 फिर  मैं  यह  कहना  चाहता  हूं  कि  ‘51-52
 के  चुनाव  के  मौके  को  श्राप  देखें,  56-57  के

 चुनाव  के  मोके  को  देखें,  जवाहुर  लाल  जी  ने
 काश्मीर  पर  जितनी  तकरीरें  उस  वक्‍त  की

 हैं  उतनी  पहले  उस  के  कभी  नहीं  की  थीं
 उनका  मकसद  कया  है  ?  इसालिए  मैं

 चाहता हूं  कि इस  सदन  की  कोई  कमेटी  या

 कोई  कमीशन.  83  जो  शुरू  से  श्राखिर

 तक  इस  मामले  को  देखें  —They
 should  take  stock  of  ‘the  whole  situa-
 tion  and  reduce  their  own  inference

 यह  होता  चाहिए।  लेकिन  यह  अ्रमी  तक
 हुवा  नहीं  है  भौर  जो  मैंने  शुरू  में  कहा,  हिन्दू
 और  मुसलमानों  के  मन  एक  दूसरे  से  फटे  हुए
 हैं,  भावनात्मक  एकता  हो  नहीं  पाई  ह,
 इसलिए  जरूरी  है  कि  इस  तरफ  हम  ध्यान
 दें।  इतिहास  को  जिस  नज़र  से  हम  देखते
 हैं  उस  नजर  की  भी  बड़ी  प्रहूमियत  होती  है,
 उसी  से  हम  यह  देखते  हैं  कि हुम  एफ  साथ
 जुड़  पाएंगे  या  नहीं  जुड़  पाएंगे  i  उप  फे  लिए
 मैं  ब्राष के  दो मिनट  लूंगा  he  .  (व्यववान)
 यह  चीज  किमी  को  तफ्फ  से  ब्राई  नहीं  है

 रि  नट  खाली  मैं  लूंगा  1  उत्त  में
 प्राठ  पाल  का  जो

 |  में  बजूती  से  मु्लुनानु
 यह  सोचते  हैं  कि  हम  राजा  रहे  हैं  सौर  प्र:  जे

 -  हँकषरों  यह  हिस  शर्गड़  गई  हैं  रो  €  हू
 a  नोचता  है  कि  हमलावर  हैं,  ' लुटेरे जी  कर

 .  .  श्ाए  हैं,  डन्हींनि  हमारे:  सब  बलम  किया,
 :जबादुती  की.।  ्  में  सुवार  दरोगा  चाहिए  tb
 वर  श्राप  इप  फो  देखेंगे  तो  PS  पी  जाला में

 .  “मुंतलमाने  ते  धुसतमानों  को  भारा  है  1
 MENS  cart  का  राज है  तो  तैमूर  तंग  चढ़
 a  aOR  है,  जब  मुगलों  का  राज  है  तो

 चुतलिएं एक मिनट खाली

 कोई  भ्रफरीदी  मुसमान  नादिरशाह  चढ़कर
 आता  है  1  तो  भ्राप  समझिए  कि  इप  नजर
 से  जब  आप  प्रौर  हम  मिस  कर  देखें  श्रोर
 दोनों  मिल  कर  कोशिश  करेंगे  तब  इप  में  सुपर
 होगा।  बहुत  पहले  जो  एक  बड़े  श्रादमी  बात
 कह  गए,  मैं  उत  को  दोहराए  देता  हुं--  म
 देश  के  महान  नेता  डा०  लोहिया  बोल  गए
 है ंकि  इस देश  के  सारे  हिन्दू  मुसलमान  बच्चे
 -स्क्जों  से  लेकर  घरों  तक--प्रभी  यह
 कहना  सीज  जायें  कि  रजिया,  शेर  शाह  चौर
 रहीम  जैसे  मुसलमान  हमारे  पुरखे  हैं,  यही  नहीं
 ये  इस  हुद  तक  गए  कि  उनको  मां  बाप  भी
 मानते  हैं  तथा  उसी  तरह  से  गजनी,  गोरी  और

 आबर  लुटेरे  रहे  हैं  इसको  भी  वे  समझ  जायें
 तो  यह  पेंच  खुल  सकते  हैं  प्रौर  जागे  चलकर
 स्थिति  सुधर  सकती  है  1

 SHRI  Cc  K.  JAFFER  SHARIEF

 Bangalore  North)  Mr.  Chaiman, asa  grateful  to  you  for  giving  me
 Opportunity  to  take  part  in  thir

 cussion  which  is  of  vital  national  impor. tance  (Jnterruptions)

 Communal  riots  in  free  and  secular
 India  are  the  most  disgraceful  and  painful The  occurrence  of  riotsin  various
 parts  of  the  country  has

 xp
 t  us  in

 overwhelming
 sigh

 ete  of  hatred  “and
 bitterness,  It  is  high  time  that

 “aolilg
 : dered  over  this  problem  which  is  dng

 the  nation’s  solidarity
 :  Sir,  the.  recent  attackes  on  Musline,
 on  Har  and  on  Sikhs  is  a  clear  evi-
 dence  a! the  existing  con&itions  of  mindri-
 ties.  in  this  country,  the  attitude  of  the
 Government  and  the  attitude  of  the  msjo-
 rity.-  As  bas

 right
 poin:

 by
 one  of  my  friends

 0  were  talking,  he  was  trying  to-tell
 that  during  the  regime  of  Congress, the  Muslims  never  hal  the  crurage  to
 speak,  T  want  to  act  the  record  atraight Tt  is  not  true.  There  were
 ‘oven’  dating  these:  ५  days'i  -who  fought,
 who  spoke

 the  truth.  courageously
 Me  bar

 of
 preming  an

 ro  he
 of,  vi

 Bait  ‘wore  tn’  the
 ing

 =  of  the ties!  “May  ‘be tan  bein
 there  were  a.  few

 Laie  io  S  were  then



 0
 ‘

 Tt  is  very  unfortunate  that  the  majo-
 community  does  not  realise  that

 a  person  takes  birth  in  this  country,
 ‘does  not  make  an  application  to  Brahma

 he  should  take  birth  in  a  particular
 mmunity  ora  particular  family.  Other-

 there  would  have  been  many
 jay  Gandhis  as  Kanti  Desais.

 ,  I  am  one  of  those  who  have  been
 it  from  the  childhood  in  the  Congress

 sation,  from  the  days  of  Jawaharlal:

 _  अहिसा  सत्यास्तेय:  ब्रहचर्य  असंग्रह:
 vere  &  ie
 _'शरीरश्रमास्वा  :  सर्वत्र:  मया  वर्जना

 :  -सर्वधर्मोस  ।  नत्वा  स्वदेशिस्पर्षभावना

 *ई  एकादश:  सेवामीम्‌  नम्रत्वे  ब्रतनिश्चये  II

 ,  we  always  thought  that  of  all
 ions  as

 वा---सब  धर्मो  के  एक  माने  हैं

 would  like  to  quote  what  has  been
 by  one  Mr.  C.P.  Rajendran  from
 Delhi,  in  the  Indian  Express  dated  and

 sember,  i978.  He  said  in  his  letter
 the  editor  as  follows  :

 ‘SS  issupposed  to  be  8  cultural
 sation.  Which  has  nothing  to  do

 ith  politics.  According  to  its  suppor-

 4
 the  main  aim  of  RSS  is  to  form.  a

 Hindu  community.  But  how
 drills  and  other  military-type  training

 Indian  culture?  Why  is  RSS
 ding  military-type  |  cadres?  Is  it

 ire  can  be  made  gocd  and  the  country
 nited  ?

 “a
 RSS  is  growing  stronger  day  by  day.

 हैं;  are  nuillising  their  people  in  the
 ment  for,  this  purpose.  They  are

 ying  to  inject  cnildren  with  their  phi-
 sophy.  The  recently-hieid’  children’s

 p  had  a  marca  past,  by  caildrenhol-
 g  ५३४  guns  in  their  hands,”

 |  ii at  does  this  demonstrate  ?
 y  is  the  RSS  or  any  other:  commu=-

 anisation  beld  enough  to  raise
 tuday?.  In  another  prominent

 of  this  country,  it  has  been  writ-

 Fascists  can’t  fig.t  Fascism:  Today,
 te  ithe.  Prime’  Minister  has  lost  the

 4»  support.  of  all:  his  colleagues  bar-
 ring.  the  Jan  Sangh-RSS.  rump

 which.  hold,  him  captive:
 _  SUBRAMANIAM

 ré  are  you  quoting  from  ?
 SWAMY.:
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 SHRI  6.  K.  JAFFER  SHARIEF:
 From  the  Bliiz,  your  favourite.

 I  come  from  the  land  of  Tippu  Sultan,
 who  was  a  gallant  freedom  fighter,  who
 fought  the  British  tooth  and.  nail,  who
 was  the  first  freedom  fighter  of  this
 country.  If  the  Government  wants  to
 learn  how  torun  this  country  with  a  secular
 character,  they  should  read  how  Tippu
 Sultan  had  conducted  his  administration,
 how  secularism  prevailed  during  his
 regime,

 I  do  not  know  why  the  Prime  Minister
 is  allergic  to  banning  the  RSS.  We  plea-
 ded  with  him  that  if  he  did  not  want  to
 ban  the  RSS  he  could  at  least  ban  its
 drills,

 DR.  SUBRAMANIAM  SWAMY:
 You  also  went.

 SHRI  C.  K.:  JAFFER.  SHARIEF  :
 I  also  went,  but  when  they  knew  me
 to  be  a  Muslim.  they  threw  me  out,

 If  any  section  of  the  people  of  this
 country  is  living  under  the  illusion  that
 they  can  by  their  mighty  force  crush  some
 other  section  of  people,  they  are  living
 in  a  fool’s  paradise.  We  are  born  Indians,
 we  are  going  to  live  as  Indians  and  be
 buried  in  this  soil.  We  are  not  going
 to  be  cowed  down  by  any  threat  of  attack
 on  us.  Let  me  make,  it  very  clear  that
 if  the  Government  does  not  want  to  take
 steps  to  eradicate  this  communal  tension,

 if  they  do  not  take  precautionary  mea-
 sures  to  surb  this  kind  of  tendency  be
 it  attack  on  Harijans,  Sikhs,  scheduled
 castes  and  scheduled  tribes,  Muslims  or
 backward  classes,  we  are  not  going.  to
 tolerate  it.  Let  me  make  it,  clear  ‘that
 if  the  Government  does  not  rise  to  the
 occasion  and  take  the  .necessary  steps,
 the.  day  may  not  be  far  off  when  we  will
 have  to  think  how  to’  defend,  ourselves.
 We  are  not  forthe  offensive,  but  the  right
 of  defending  ourselves  cannot  be  taken
 away  by  thé!  Government.  If  :the  Go-
 vernment  fails  to  do  it~  we!  will  have
 to  think  how  to  defend  ourselves.  and
 protect  the  lives  and  properties  of  our
 own  people.

 Therefore,  I  humbly  appeal  that  it
 is  the  duty  of  the  majority  community
 to.  live  in  amity  with  the  minorities
 and  not  to  show  its  strength  or  might,
 People  cannot  live  in  this  country  with-
 out  understanding  and  love  and.  affec-
 tion,  for  each  other.  The  minorities
 cannot  live  in  this  country  by  trv  to
 fight  or  antagonise  the  majority.  The
 minority  will  have  to  live  by  earning
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 [Shri  rom  K.  Jaffer  Sharicf]
 the  goodwill  of  the  majority,  and  the

 should  not  ider  that  the
 minority  is  at  their  mercy.

 Shri  Malhotra  was  telling  us  how  the
 Hindu  community  has  been  very  gene- rous  to  the  Muilims.  I  am  really  as-
 hamed  to  hear  such  a  kind  of  speech. We  are  not  at  the  mercy  of  anybody. We  are  born  Indians  we  would  like  to
 die  as  Indians.  Nobody's

 mercy
 is  neces-

 sary.  Therefore,  a  change  of  heart  is
 necessary.

 Government  will  have  to  curb  anti-
 social  and  anti-national  elements.  The
 whole  drawback  is  that  when  the  Janata
 Party  cams  to  power,  they  released  not
 only  political  prisoners  that  one  can
 unde  rstand,  but  also  ali  the  anti-social
 elements.  They  have  also  become  free-
 dom  fighters  of  1977,  and  today  under
 the  Janata  raj,  they  have  got  the  licence
 to  do

 arte  e
 because  they

 Pasig
 the

 support  ०  ime  Minister,  their  party aad  cadre.
 Therefore  ,  it  is  a  larger  problem.  I

 rather  felt  ashamed  when  I  saw  these

 ijya.  IT
 understand  that.  If  they  really  love
 Gandhiji,  if  the  Prime  Minister  is  a  true
 Gandhian,  he  must  demonstrate  and  ex-
 hibit  how  Gandhiji’s  ideals  can  pre-

 Please  con- MR.  CHAIRMAN  :
 clude.

 Blots  (My.  5a

 [Shri  C.  K.  Jaffer  Sharief]-
 It  is  the  bounded  duty  of  the  Central  Go-
 vernment  to  deal  with  sucl  things  with
 an  iron  hand.

 Lastly  one  point,  the  role  of  PAC~
 have  gone  to  Pantnagar  and  J  have  my- self  seen  the  various  reports  which  have

 suggested
 that  the  character  of  PAC

 have  to  be
 Praag  |

 As  has  been
 stated  ig  Aer

 earlier  Speakers  the  charac-
 ter  of  PAC  will  have  to  be  changed. The  minorities  will  have  to  be  given  due
 representation  in  PAC  so  that  the  mino-
 rities  can  have  confidence  in  it.  In  all
 the  administrative  forces  due  representa- tion  should  be  given  to  the  minorities  like:
 Harij  the  backward  classes

 sections  of  the  people.  Otherwise,  it  is
 not  possible,  mere  words  or  making  state--
 ment  or  talking  loudly  in  this  House  will
 not  do.  I  hope  the  Government  will
 endeavour  itself  at  least  in  future  to  cut

 With  these  words,  I  conclude  my

 MR.  CHAIRMAN  :  Dr  Subtaman  am

 DR.  SUBRAMANIAM  SWAMY  :
 I  want  one  clarification.  At  5.30  we
 have  an  half-an-hour  discussion.

 MR.  CHAIRMAN:  You  can  continue
 tomorrow.

 wake  the  Ral
 bye hon.  elder

 Ertan,  Prof
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 vast  number  of  communities.  Many  of
 them  have  tensions  at  different  points  of
 time.  There  are  tensions  even  between  one
 Hindu  and  another  Hindu  community,  for
 instance,  on  the  question  of  interpretation
 of  Ramayana,  in  South  India  there  is  a
 great  deal  of  tension  between  two  different
 castes.  There  are  tensions  even  amongst
 the  Muslim  community  between  Shias
 and  the  Sunnis  and  riots  have  practically
 taken  place  every  year  on  account  of  it  and
 voviously  there  cannot  be  an  RSS  hand  in
 the  Shias-Sunnis  riots  and  nobody  claims
 at.

 Obviously,  there  are  a  large  number
 of  such  tensions.  There  are  as  one  of
 the  hon,  Members  here  just  referred  to
 tensions  between  the  Akalis  and  the
 Nirankaris.  Again  the  RSS  has  _  got
 mothing  to  do  with  it.  I  am  sure  the
 hon.  Members  who  are  rather  negatively
 very  fond  of  the  RSS  and  mention  its
 name  almost  like  a  mantra  every  time
 would  also  concede  that  the  RSS  has
 nothing  to‘do  with  it.  I  would  like  to
 see  the  debate’  on  the  subject  in  a  dis-
 passionate  Way,  taking  the  whole  picture’
 anto  account.  It  is  a  question  of  com-
 munal  attitude;  it  is  not  only  the  question
 of  Hindus  Vs.  Muslims  but  even  within
 Muslims  and  within  Hindus  there  are
 various  sub-communalisms  which  ulti-
 mately  add  up  to  the  total  communalism
 in  the  country.  I  would,  therefore,
 like  this  discussion  to  get  away  from
 this  kind  of  pet  fault-finding  and  pet  or
 rather  quack  prescriptions  that  periodi-
 cally  come  from  that  side.

 The  question  of  Hindus  Vs.  Muslims
 is  not  a  question  of  a  large  community
 Vs.  asmallcommunity.  Their  argument
 is  that  a  small  community  because  of
 its  size  needs  protection  and  it  is  unduly  ap-
 prehensive  and  insecure  in  an  environ-
 ment  of  this  kind.  Let  us  take  the  smal-
 lest  community  in  this  country,  the
 Parsi  community.  I  know  quite  a  bit
 of  the  Parsi  Community.  My  wife  is  a
 Parsi.  It  is  not  only  the  Congress  (I)
 leader  who  has  a  privilege  of  marrying
 a  Parsi.  I  also  have  that  privilege  and,
 T  think,  there  are  many  others  who  have
 that  privilege.  The  Parsi  community  is
 the  smallest  microscopic  community
 in  this  country,  probably  less  than  r00,000,
 They  face  no  tension  with  the  majority
 community.  The  question  is  why
 ‘What  is  special  about  the  Parsicommunity  ?
 Do  they  not  have  their  own  identity?
 ‘They  very  much  have  their  own  identity.
 Do  they  not  have  their  own  religion?
 ‘They  very  much  have  their  own  religion.
 Do  they  not  have  their  own  belief?  They
 very  much  have  their  own  belief;  in  fact
 they  have  a  strict  belief.  There  ws  a  a
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 tremendous  opposition  to  anyone  of  their
 community  marrying  outside  their  com-
 munity,  the  kind  of  opposition  there  would
 be  when  a  Muslim  marries  a  Hindu
 or  vice  versa.  But  stillthe  fact  of  the  matter
 is  that  the  Parsi  community  does  not  feel
 any  insecurity.

 In  fact,  when  the  Britishers  left  India,
 they  asked  the  Parsi  Community  whether
 they  would  like  constitutional  guaraniees
 to  be  put  in  so  that  they  are  protected
 and  they  said,  ‘‘We  have  no  tear  from
 the  people  of  India.  We  do  not  want
 any  such  constitutional  guarantees.’  And
 today  they  are  there  in  all  prosperity.

 I  think,  it  is  not  a  question  of  small-
 ness  that  is  really  at  issue.  But  surely,
 the  significant  fact  is  that  nobody  seems
 to  be  taking  up  the  cause  of  Parsis  be-
 cause  the  Parsi  community  has  no  politi-
 cal  value.  There  are  only  :00,0c0  people
 and  that  means  about  40,000  votes.
 They  are  all  concentrated  in  Bombay.
 Obviously,  it  is  not  very  .useful  and
 productive  politically  to  take

 Ly
 the

 cause  of  the  Parsi  community.  This,  in
 my  opinion,  really  goes  tothe  heart  of
 the  matter’  as  to  why,  whenever  we
 discuss  communalism,  we  do  not  discuss
 communalism  within  the  Hindu  Commu-
 nity  or  communalism  within  the  Muslim
 community  and  that  we  always  discuss
 communalism  between  Hindus  and
 Muslims  because  of  the  political  ad-
 vantage  that  is  to  be  gained  by  talking  in
 these  terms.

 I  would  again  ask,  if  you  consider
 the  question  of  size,  take  even  a  district
 where  the  Muslims  are  in  a  great  majo-
 rity,  are  there  no  riots  there?  There  are
 riots.  Take  a  district  where  the  Muslims
 hold  important  offices  like  the  district
 magistrate.  For  example,  take  Sambhal
 district  where  the  Muslims  constitute
 75  per  cent  of  the  population  there  and
 the  district  magistrate  there,  til]  recently,
 was  a  Muslim.  But  still  a  riot  took
 place  there  in  which  the  members  of  both
 communities  whatever  the  proportion—
 Jamnotverymuchinterested  or  impressed
 by  the  proportion  figures—the  Hindus
 and  the  Muslims  died  there.

 MR.  CHAIRMAN:  You  may  con-
 tinue  tomorrow.

 47.30  hrs.

 HALF  AN  HOUR  DISCUSSION

 DemMouiTion  IN  TUGHLAKABAD

 MR.  CHAIRMAN  :  We  now  take  up the  Half-An-Hour  Discussion.  Shri  P.
 Rajagopal  Naidu.
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 SHRI  P.-RAJAGOPAL  NAIDU:
 (Chittor):  Mr.  Chairman,  Sir,  on  Friday
 last,  there  was  a  Starred  Question  with
 regard  to  the  demolitions  in  Tugh-
 lakabad,  Delhi.  The  Minister  differed
 from  the  Member  and,  when  a  Minister
 differs  from  a  member,  we  have  to  think
 twice  because  he  is  a  responsible  persor
 and  whatever  he  says,  he  says  with
 authority.

 Therefore,  I,  wanted  |  to  know  what
 happened,  in  Tughlakabad  Extension
 and  so  I  went  there  and  visited  the  colony.
 I  have  seen  most  of  the’  houses.”  ‘The
 Minister  has  said  that  he  has  taken  the
 information,  provided  by  the  Municipal
 Corporation  and  has  helieved  it  also.
 Yes,  he;,has..to.,  But’  the...Municipal
 Corporation,  ,  unfortunately,  has  given
 wrong  information,  with  regard  to  two
 things.  One  is,  that  they,  have  said  that
 they  haye  notified  the  demolitions,  “but
 they,  haye  not,at,all  notified  the  demoli-

 tions.  ,The  Act,  says.  that.  when  you
 contemplate  a  demolition,  notice  should

 .  be.giyen,  I,am  not  going  to,  read  all  the
 Sections,  but  the  Proviso  SAYS  द

 Provided,  that,  no  order’  of  ‘demoli-
 ६  tion  shall  be,"made  unless  ‘the’  person
 .-has.  been  given,  by  means  cf  a  notice

 served;  in.such.  manner  as  the  Com-
 missioner  may  think  fit  a  reasonable

 |  opportunity
 yor

 showing  cause  why
 such.  ordex;  shall  not  be  made.”

 There  is  another  proviso  also  and,  in
 this  second  proviso,  there  is  an  opportu-
 nity  or  appeal.  It  is  only  after  going
 through  the  proyisions.  of  all  the  clauses
 that  they  can’  demolish.  Therefore,  I
 say.  that  they  haye  mot  informed  the
 Minister  the  correct  position  and  they
 have  not  acted  legally  in  aemolishing
 these’  buildings.  They  were  in  hurry  to
 demolish  the  houses  and  therefore  they
 have  not  adopted.  this  .  procedure.  at
 all.

 The  second  thing  is  that  they  have
 said  that  all  the  houses  have  been  con-
 structed  after  June  80,1977.  The  Minister
 may  ask  what  is  the  proof  to  show  that
 these  houses  -have  been.  constructed
 prior  to  June  30,  1977+  ह  can  bring  to
 the  notice  of  the  Government  three  proofs.
 One  is  that  more  than  hundred  house-
 holders  paid  house-taxes.,  The  Minister
 has  also  accepted  that,  and  seid  they
 have  not  touched  those  houses  whose
 holders  paid  house-taxes.  But,  when  I
 went  there,  I  found  that  one  Hcuse  has
 been  demolished,  I  can  even  give  the
 name  of  the  owner.  It  is  Ajit  Singh
 Walia,  and  his  Rural  Zone  No.  is  300.

 With  regard  to.  other  houses,  the.  as-
 sessment  notice  forms  were  given  to  more
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 than  400  persons  prior  to  the  stipulaicd
 date,  which  the  Gcveinmeni  is  depending
 vpen..a,The  Government  assured.  the
 residents  of  the  celenies  saying  that
 whatever  houses,  were  constructad  prior
 to  June  30,1977  cr  whose.  censtructicn
 began  before  that  date,  will  be  regule-
 rised.  Therefore,  what  I  say  is  that
 those  400  to  500  persons  whese  houses
 have  been  assessed  and  on  whem  notices
 were  served  saying.  that  they  Lave.been
 assessed,  must  be  regularised,

 The  thid  thing  is  that  we  can  find
 the  proof  in  the  demolished  bricks  them-
 selves.  When  we  see  the  bricks  we  will
 find  that  they  bear  the  stamps  of  the  vears
 1973,  19745  1975)  1976,  7977  and  7978
 Ifthey  have  constructed  the  ‘Bevses  in
 1978,  they.  must_  bear  the  i978  mark,

 J  can  say  that,  in  the  houses  which  have
 been  demolished,  the  number  “of  houses
 where  we  cannot  find  ‘even  a  brick  of
 978  is  more  than  800.  Therefore,  I
 say  that  this  ihird  proof  also  ‘clearly
 shows  that.  they  have.  been  ccnstructed
 prior,  to  LO77-  With  regard,  fo°T978
 bricks,  I  want  to  tell  ycu  one  thing.  "Tam
 telling-abcut  .  750,  houses.  They  are’  elt
 poor  people,

 ,
 They  had  tajed  a’  perticn

 of  it  in.i977.,  If  you  teke"cut ny  Brick in  that,  you,  cannot  find'’g48.  Then
 -with  the  money  they  gotlater  theyiiaised
 the.  other  perticn,  .  en  d  they  heve  ‘also

 “constructed”  the  ccmpceund,  Thercfere,
 in  the  extensicn.  and  in  the  ‘ccm-
 pound,  you  can  see  the  bricks  bearing
 978  mark,  The  contenticn  is  that  they
 Started  them  470  7977  and  they  heve  ccmp-
 leted  them  in_  797  These  heuses  are
 I50,  «

 What  I  want  to  impressupen  the
 Gcvernment  is  thet  they  Feve  fe  ककल  ्
 sympathetic,  ‘aititvde  tcwerds  tF  is;  nct
 only  that,  as  a  matter  cfright  alse.  ke-
 cause  of  the  assurance  of  the  Goverrment,
 that  colony  has  to  he  regularised;
 more  than  goo  heuses  heve  to  ke  regu-
 larised.

 The  Municipal  Corporaticn  gave
 another  incerrect  informeticn  with
 regard  to.the  houses  which  276  cr  public
 land.  I  have  seen  thai  they  have  merked
 out  the  Gcverrment  I¢nd  Bye)  da
 wire.  I  heve  counted  the  Kcures,  The
 are  only  70  houses  in  acditicn  tele  Ferv-
 man  temple  which  hes  keen  desiteyed
 and  a  Gurudwzra.  They  were  all,
 carved  out  with  barbed  wire.  Tém  rot
 accusing  anybedy  or  criticisirg  कर  Gc-  |
 vernment  fer  what  has  herpened  hithertc,
 Wheat  I  appeal  to  the  ‘Geverrmert  erd
 the  Ministeris  to  teke  ccgrizence  cf
 these  facts.  These  are  the  precfs:  which
 I  place  befcre  the  Minister.  If  ke  is
 convinced  akout  then,  then  कह्प  kim  ir-
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 quire  intothe  matter.  If  he  accepts
 these  proofs,  then  there  is  no  other  go
 excspt  to  regularise  the  colony.  In
 addition  to  this,  I  want  to  tell  him  one
 thing.  They  have  submitted  a  plan  to
 the  Municipal  Corporation,  and  they
 are  considering  it.  Therefore,  they
 have  taken  much  pains  so  as  to  get  san-
 -ction  from  the  Municipal  Corporation.

 Taccsfore,  taking  allfacts  into  con-
 silz-ation,  I  reyuest  the  hon.  Minister
 “to  see  that  this  colony  is  regularised,
 Ifatall  heishaving  any  doubt,  he  can
 get  it  enquired  andif  whatI  say  is  true,
 then  it  should  be  regularised,

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 ‘BAKHT):  Sir,  most  of  the  confusion
 seems  to  be  arising  from  the  fact  that  no
 differentiation  is  made  between  those
 houses  which  were  constructed  on  public
 land  and  those  houses  which  have  been
 constructed  in  an  unauthorsed  manner...

 SHRI  P.  RAJAGOPAL  NAIDU  :  I
 <was  not  on  that  point.

 SHRI  SIKANDAR  BAKHT  :  You
 ‘said  soraething  about  demolition  by  the
 MED.  The  MCD  did  not  demolish;  the
 DDA  demolished....

 SHRI  P.  RAJAGOPAL  NAIDU:  I
 have  not  said  that.

 SHRI.  SIKANDAR  BAKHT  :  He
 said  that  no  notices  for  demolition  were
 served.  I  want  to  make  it  clear  that  282
 houses,  structures,  houndary  walls  and  things
 of  thatsort,  were  demolished  by  the  DDA—
 wich  were  encorachements  on  public  land,
 332)  houses,  structurs,  semi-pucca  houses,
 boundary.  walls,  etc.,  were  demolished  by
 the  MCGD—which.  had  been  onstcructed
 without  any  sanctioned  plans.  You  see
 {tis  not  only  the  plans  of  individual  cases
 ‘but  also  the  lay-out  plans  of  the  colony
 which  have  got  to  be  got  sanctioned,  It  is
 true  there  is  the  announcement  of  the  go-
 vernm2nt  that  no  houses  will  be  .demo-
 lished  which  have  been  constructed  before
 39th  June,  .977  but  houses  which  have  been
 constructed  unauthorisedly  or  if  they  are
 encroachments  on  public  land  or  they  have
 been  constructed  without  any  sanctioned
 plans  will  not  be  allowed  to  remain  there.
 ‘That  has  been  very  clear.
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 Now  the  hon,  Member  has  mentioned
 “some  individual  cases.  Individual  cases
 he  may  refer  tome  and  I  will  certainly  have
 them  looked  into.  The  intention  and  the
 policy  of  the  government  is  absolutely
 clear,  that  if  they  are  colonies  or  houses
 constructed  before  30th  June  1977s  they
 will  not  be  demolished  and  if  somei  cdy
 has  acted  against  these  instructicns  6१  if
 there  have  been  some  cases—the  hon
 Member  said  that  some  houses  have  been
 demolished  in  spite  of  stay  orders—if  the
 department  concerned  have  violated  any-
 thing  of  that  sort,  then  they  will  face  the
 consequences.  The  decision  is  that  no
 house  constructed  before  goth  June,  977
 is  going  to  be  demolished  and  if  any  such
 demolition  has  taken  place,  it  is  against  the
 pronounced  policy  of  the  Goveinmenth
 Houses,  for  which  house-tax  has  been  paid.
 have  also  been  demolished—it  was  said.,
 Primarily  paying  house-tax  is  no  bar.
 There  may  be  an  unauthorised  construction
 and  proceedings  against  its  demolition  may
 be  going  on  somewhere...

 SHRI  P.  RAJAGOPAL  NAIDU:  I
 agree.

 SHRI  SIKANDAR  BAKHT  :  But
 certainly  it  may  at  least  show  that  this
 raust  have  been  constructed  earlier  than
 30th  June,  7977  and  so  this  should  not  have
 been  demolished,  I  agree,  but  paying
 house-tax  is  basically  no  argument  against
 unauthorised  construction.  That  is  what
 I  want  to  point  out.

 About  bricks,  all  the  282  houses  which
 have  been  demolished  by  the  DDA  were  a
 construction  of  after  7970  December,  7877
 because  in  this  area  one  small  demolition
 operation  had  been  undertaken  on  the
 17th  December,  79977  itself.  Therefore,
 whatever  had  come  up  on  that  part  of  the
 land  came  up  only  after  77th  December,
 IOT7:  Therefore,  bricks  used  in  these
 constructions  by  and  large  and  practically
 all  of  them  were  75798  bricks.  There  may
 be  bricks  of  earlier  period  in  the  houses
 demolised  by  the  MCD  but  definitely  not
 in  those  demolished  by  DDA,  according
 to  the  information  provided  to  me.  They
 say  all  these  282  houses  came  up  after  r7th
 December,  977  and  most  of  the  bricks  used‘
 in  this  construction  were  7998  bricks.

 Therefore,  I  do  not  think  I  have  to  say
 much  about  it.  Naturally  there  is  no
 question  of  confrontation  between  the
 Members  and  the  Treasury  Benches.  If
 there  are  individual  cases  of  the  sort  the
 hon.  Member  referred  to,  I  will  be  glad  to
 have  those  cases  looked  into.

 SHRI  A.  R.  BADRI  NARAYAN  (Shimo-
 ga):  The  hon.  Minister  has  been  pleased
 to  state  that  the  buildings  were  constructed
 subsequent  to  December  O77.  My  friend
 here  has  urged  that  the  evidence  on  the
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 bricks  shows  that  they  ave  been  all  of  a
 bead

 date  and  not  subsequent  to  June  or
 ecember,  977.  ‘This  is  a  matter  for  you to  kindly  investigate  and  if  it  is  found  that

 it  has  been  of  a  subsequent  date,  you  arc

 perfectly
 at  liberty  to  take  suitable  action.

 at  I  would  urge  upon  you  is:  please have  the  matter  investigated  as  to  whether
 it  is  prior  to  June  3977  or  subsequent  to
 ‘1977.  040  is  one  matter.

 I  am  saying  that  there  have  been  many such  unauthorised  encroachments  or  cons-
 truction  of  buildings,  which  we  are  wit-
 nessing  all  over  the  country,  We  must
 go  into  the  question,  as  to  why  such  un-
 authorised  constructions  are  coming  up  in
 the  Delhi  area.  The  municipal  authorities
 have  to  build  lakhs  of  houses.  There  has
 been  scarcity  of  house  and  so,  house  have
 =  be  el  some

 den  es
 in  the

 ortage  of  houses;  the  people  have  got  to
 live  somewhere.  I  think  the  Delhi  De-
 velopment  Authority  has  to  hasten  their
 pace  of  construction  of  houses  in  the  areas.

 Further,  to  prevent  such  future  unautho-
 vised  occupations  by  unauthorised  occu-

 ts,  something  must  be  done,  You  may
 be  aware  that  there  have  been  agents  and
 unscrupulous  colonisers,  who  have  bee:
 selling  the  lands,  as  belonging  to  them.
 The  poor  people,  the

 aged
 ‘buyers,  when

 the  man  is  likely  to  sell  them,  purchase them.  So,  you  have  got  to  amend
 the  laws  and  formulate  a  ,  for
 the  amendment  of  the  Dethi  "Moni
 pol  al

 ation  Act,  to  make  such  unau  2 oo
 ri  constructions,  a  cognizable  offence.
 Then  only  the  Corporation  will  have  the
 powers  to  arrest  such  unauthorised  or
 unscrupulous  agents  who  sell  those  lands;
 they  should  confiscate  the  materials.  So,
 you  must  go  into  the  causes  of  this  disease
 and  find  suitable  remedies.  There  is  no
 use  demolishing  the  constructions  of
 houses  by  the  poor  people  who  have  been

 itted  to  do  so  by  some  unscrupulous
 |  =  officials,  Why  did  they  keep  quiet?
 They  should  have

 stoppe
 d  them,  in  the

 fnitial  stage  iteelf?  y  did
 ey

 allow
 them  to  build  houses?  I  mean  this  is  a

 lapre on  thepartof  the  authority  concern
 the  Municipal  authority  ed,  Why
 do  they  come  at  a  later  stage  when  the
 entire  house  is  built

 wp
 and  the  families

 start  living  there?  Do  youthink  it  is
 proper  that  we  should  demolish  such  cons
 tractions?

 So,  I  would  wish  that  you  must  publicise
 thie  canto  ere

 must  a  :  greater iu  ity  about  the present  policy  in
 to  unauthorised  constructions.  Thee
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 rised  constructions,  The  Municipality  is
 building  houses  furthem  in  $  manner which  has  been  very  slow.  You  must  pull up  the  Municipalities  and  cther  develop- ment  authorities,  They  must  fill  up  the
 lacuna,  The  poor  people  build  up  their
 unauthorised  constructions  beeawe  they have  no  place  to  live.  So,  you  must  see that  house  constructions  are  mede  fer them  so  that  the  people  can  occupy  them.

 SHRI  8.  RACHAIAH  (Chamare-
 forages)

 :  Mr.  Chairman,  oo  the

 D.A.  no  doubt  ‘have  got  the  res-
 ponsibility  =

 an  orderly  grewth  of  the town  and  also  for  the  upkeep-maintenance— of  the  city.  Therefore,  they  have  re- sorted  to  the  demoliticn  ofthe  unauil.crised constructions  not  only  now  but  even
 during  the  58  months  of  emergency.  We have  seen  then  some  demolitions  that  had
 cial  pe

 Bur,
 it  bing  ed  me  thet  a

 race  ig  on  tween  the  emergency
 demolitions  and  the  Janata  Gorenmeate demolitions.

 In  this  process,  I  feel,  the  minorities, that  is,  the  scheduled  castes  who  have  no houses  of  their  own  or  sites  of  their  own who  have  been  allowed  to  Construct  their houses,  after  completion,  when  they  live
 ne

 this  demolition  is  allowd  to  take
 place.

 T  feel  that  if  you  want  to  have  an  order! ty growth  and  ifthey  want  a  lay-out  plan to  be  sanctioned,  to  that  extent,  for  the formation  of  small  public  pleces  as  a
 public  utility  place,

 the.  demoliticns  can take  place  the  remaining  houses  can
 be dds  s

 for
 hey

 people  who  are
 ere  levying  a  vy  penalty  if  they are  landless  or  houseless  and  if  they are  really  poor  ing  from  the  min ties  and  backward  classes,  that  is,  the

 echeduled  castes,  according  to  the
 government  policy  of  giving  sites  to  the siteless  and  giving  homes  to  the  hemeless.
 “Will  the  Minister  consi ‘tions:  #  consider  my  sugges

 of  houses  have  been  |

 fey  gear  yes  *  a
 This  is  an  unjust

 an  hact.  This  very  clesrly double  standard  that  has  heen
 maintained  by  the  Jonata  Goverrment. The  Government  on  the  one

 hand,  (i perm  borin
 risation.  the

 multietoreyed:  buildings  built
 mb  ask

 sek
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 These  houses  were  bujlt  out  of  hardship of  down  trodden  propie  and  many  of  these
 have  been  demolised  without  any  due
 consideration.  No  alternative  arrange- ments  of  accommodation  were  made
 b:fore  demolishing  these  houses.  This
 is  the  rcason  why  I  say  that  the  Janata Government  has  a  double  standard
 Vested  interests  of  the  Janata  Goyern-
 ment  are  responsible  for  this  act.  Action
 should  be  taken  against  the  D.D.A.  and
 Municipal  Corporation  of  Delhi  officers
 who  are  responsible  for  such  demolitions
 I  oppose  this  policy  of  the  Government I  would  like  to  know  from  the  Government
 as  to  whe.  action  they  have  taken
 against  the  persons  who  have  constructed
 multi-storeyed  buildings  ?  What  alter-
 native
 have  been  made  by  the  Government for  the

 poor  people  whose  houses  have
 molished  ?  Finally,  I  would

 like
 to  know

 hie
 the  hon,

 —
 28  to

 what  action  he  pre
 ne

 to  take  against the  officers  responsible  for  demolitions  ?
 With  these  questions  I  thank  the  Ch: and  conclude  my  speech.

 भी  मुबराज  (कटिहार)  १
 जी,  इस  प्रश्न  के  सिलसिले  में  एक  बहुत
 ही  प्रहम  हवास  पैदा  होता  है  हमारे  माननीय
 मती  जी  बहुत  प्रभुभवी  झावमी  है।  जिस
 एलेक्शन  मेनिफेस्टो पर  यह  गर्वनमेंट  भ्राध्रारित
 है  उस  मेनिफेस्टो  को  उन्होंने  देखा  होगा  t
 जनता  पार्टी  के  एलेक्शन  मेनिफेस्टो,  पेज
 27  पर  लिखा  दमा  है  :

 1“  The  callous  manner  in  which  jh colonies  and  pucca  buildings  in  other
 areas  have  been  razed  to  the  ground  in
 Dethi.  and  elsewhere  follow  the  same  ar-
 togant  and  coercive  pattern.’’

 ही  नहीं,  सभापति  जी,  इन्होंने
 एक  सच्लीमेस्द्री  मेतीफेश्टो  तिकाला था,  खास

 a  कर  दिल्‍ली  के  लोगों  के  लिये,  उस  के  पेज  47
 पर  पराइटम  8  में  इन्होंने  कहा  था  aa

 AlL-
 tmuuthorised  colonies,  will  be  se- “To  this  en  Mast Plan  will  ba  »  suitably  amended.

 -

 में  पुठनां  बॉहितों  हूं  ieee
 पर  हैं  मे  ह...  चिराने  48  शौर  सरकार
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 की  यह  भावना  केवल  दिल्ली  के  लिये  ही  नहीं,
 बल्कि  राष्ट्रीय  पमाने  पर  जुड़ी  हुई  दिखाई
 देती  है,  दूसरी  जगहों  पर  भी  मकान  गिराये
 जा  रहे  हैं--जहां  भी  ऐसी  चीज़  नज़र  पाती  है,
 मैं  शर्म  से  उस  रास्ते  को  छोड़  कर  दूसरे  रास्ते
 से  जाने  की  कोशिश  करता  हूं  ।  मैं  पुछना
 चाहता  हुं---ये  मकान  जो  गिराये  गये  हैं
 क्या  इन  के  बारे  में  जब  लोक  सभा  में  प्रश्न

 पूछा  गया,  तब  यह  कहाँ  गया  था  कि  ये  मकान
 नवम्बर  या  दिसम्बर  में  नहीं,  बल्कि  उसके
 कब्ल  के  बने  हुए  थे  और  यह  भी  कटेगोरिकसी
 कहा  गया  था  कि  “सुरेश  कुमार  बनाम  डी  fo ०
 एण्”  के  मामले  में  दिल्ली  हाई  कोर्ट  के  चीफ
 जस्टिस  श्री  गोस्वामी  ने  स्टे-झार्डर  24
 प्रबतूबर  को  दिया  था  ?.  क्या  सरकार  ने  यह
 भी  पता  लगाने  को  कोशिश  की  कि  1  झत्रल,
 976  को  जो  डिमाण्ड-सोटिस  रेंट  देसे  के

 लिये  डिया  गया  था,  उन  में  स्‍झाक्यूपाइंग
 तं०  भार-जेड-68,  तुगलकाबाद  एक्सटेन्शम
 का  भी  डिमाण्ड  नोटिस  था,  जिस  का  नाम
 राम  बिलास  थो  27  नवम्बर  को  सप्लौमेन्ट्री
 प्रश्न  पूछते  समय  माननीय  मंत्ती  जी  को  1... क
 सब  सूचना  दी  गई  थी  1  क्या  उन्होंने  झचोपात
 यह  जाँच  करने  की  कोशिश  की  कि  जिस  कठों-
 रता से  इन  मकानों  को  गिराया गया,  क्या  बह
 हमारे  मनिफेस्टो  के  भनुसार  था,  क्या  इस  से
 जनता  पार्टी  की  मर्यादा  नहीं  गिरी  है  ?  जिन:
 लोगों  के  मकान  गिराये  गये---उनको  न  कीई
 तोटिस  दिया  गया  और  न  यह  कहा  गया  कि
 झाप  धपने  मकान  को  हटा  लीजिये,  लेकिन  यहाँ
 पर  जवाब  में  यह  कहा  गया  है  कि  हम  ते  सारी
 फार्मेलिटोज़  को  प्राव्यर्व  किया  है।

 सभापति  जी,  मंत्री  महोदय  झफसरों  की

 रिपोर्ट  को  यहाँ  पढ़  कर  सुता  देते  है,  लेकिन

 जिन की  बजह  से  हम  यहां  पाये  हैं  भ्रौर  जिस
 को. कल  हम  कन्डम  करते थे,  भाज वे  तमाम

 काम  हमारे  ही  नेतृत्व  में  हो  रहे  हैं।  क्या

 अहाजों न पह छामवोनि पद  |.......  करने की  feet
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 कि  जो  काम  हुधा  है  वह  बहुत  ही  गलत  ढंग  से
 हुआ  है  और  हाई  कोर्ट  का  सटे  आडर  भ्राने  के
 बावजूद  हुधा है  ?

 oF  शी  सिफनदर  स्त :  सदर  साहब,  हमारे
 जो  मोहरतरिभ  भेम्बर  आआकोर  में  बोले  हैं,  मैं
 'पहुले  उन  के  सचाल  से  शुरू  कर  के,  बाद  में
 -कुहरे  सवालों  का  ह... द  वूंगा  q

 SHRI  K.  MALLANNA  I  request
 you  to  please  spéak  in  English

 SHRI  SIKANDAR  BAKHT  :  I  am
 Site  of  ali  replying  to  the  hi
 had  spoken  in  Hindi.  Then  I  will  reply t¥o  your  questions  in  Engli

 SHRI  K.  MALLANNA  :
 repty  in  Kannada.

 SHRI  SIKANDAR  BAKHT  :  I  will
 Jearn  from  you  first  and  then  I  will  reply

 “in  Kannada.  Y  have  no  bias  sgeinst  any

 Then  you

 ae  झानरेबिल  मेम्बर  की  इस  बात  से
 पुरा-पुरा  इतिफ़ाक  है  कि  मकान  गिराता
 कठोरता  है  लेकिन  इस्हीं  सदस्यों  को  मैं
 यह  भी  बाद  दिलाता  चाहूगा  कि  इन  का
 कह  मृतालबा  भी  है  कि  हमारे  मुल्क  में  ला-एंण्ड
 इर  की  स्थिति  कायम  की  जाय  ।  दोनों
 तें  एक  बक्त  में  पूरी  नहीं  हो  सकतीं  ।
 गरवेंमेंन्ट  ने,  जो  जनता  पार्टी  का  इलेक्शन
 प्रेनिफेस्टो  है;  उस  का  कहीं  भी.  उलघन  नहीं  किया
 है.।  इन्हीं के  कहने .के  मुताब्रिक  दोनों  बातें

 की  गई  हैं।  हम  ते  कहा था  कि  प्रन-भझर  राइज्ड
 कालोनीज़  को  रेगुलराइज़  किया  जायगा  Y  इस

 “किस्म  की  कालोनोज़  की  तादाद  495  थी,
 उन  को  ज़रूर  रेगुलराइज़  किया  जागेगा  उन

 शक्ति  हटाने  का  सवात  नहीं  है'।  ह... &  अहां  तक
 /किंखालीशन्स  के  कन्टेम  करते  का  सवाल  है---
 हमारे  मोहतरिम  साथियों  को  यह  समझना
 फडना ।  ऐसे  इलाके  जो  सदियों  स  बंने  हुए
 हैं,  जैसे  तुकमीन  गेट,  सराय  खलील  कली
 महल,  उंन  के  चिरयि  जाते  को  शौर  इत  1
 जआायोराइज्ड  मास्ट्रगशन्य  या  इल्लीचल
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 bogie it  will  be  four  times’  or
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 एन्क्रोचमेन्ट  को  एक  ही  ताराजू  में  नहीं  डाला
 जा  सकता,  बल्कि  ये  दोनों  मुख्तलिफ़  नेत्र
 की  है  1  जनता  पार्टी  भ्रपनी  दोनों  ही  बातों  को
 पुरा  कर  रही  है  और  भागे  भी  पुरा  करेगी।

 कठो  रता  में  मुझे  कोई  यकीन  नहीं  है।  लेकिन
 जहां  तक  कानून  को  लागू  करने  की  बात  है--
 उसमें  कभी-कभी  कठोरता  बरतनी  पड़ती  है  ।

 28  ॥ . ज

 Some  hon.  Member  seemed  to  have
 =

 totally  out  of  the  orbit  of  the  question. hon’ble  friend  spoke  about  the  scarcity of  houses.  J  am  rorry.  But  I  would  not
 like  to  him  th
 relates  to  me  and  I  will  tell  him  what  is  the

 ition.  First  of  all  18  would  like  the  hon
 lember  to  realise  what  isthe  dimension

 blem  of  housing.  The  dimen
 sion  is  i!  we  phase  out  the  programme of  housing  overt  20  years  we  shall  be  re-
 quired  to  construct  five  millicn  houses  cach
 year  which  we  do  not  claim  we  will  be  able
 to  do.  But  the  only  claim  that  we  have
 ‘Wiklle  is  that  ‘we  will  provithe  the  largest
 Possible  number  of  houses  which  will  not
 ‘@ily  coinpare  favourably  to  the  bast  of

 whents  during  the.  past  age
 but

 tittnes  or

 ie  og  rin
 just  fur  the  sake  of

 ve  Dovieg  the
 Fifth  Fiye  Year  Plan  the  allecation  was
 only  Rs.  ‘Goo  Housing.  For
 the  Sixth  Five  Year  Plan,  which  has
 into  existence  the  allocation  is  Rs.  15307. crores  that  is  2  2  times  mpre  than  the
 previous  allocation.  Even  then  we  have
 adopted  some  other  measures  also  to  in-
 crease  our  housing  stocks.  We  have  re~
 duced  the  plinth  area,  the  size  of  the  houses
 and  the  |

 he
 ation.  has  been  reduced  so

 that  this  limited  resources  we
 get  the  largest  possible  number  of
 houses.  Then  we  have  also  invited
 investment  —  from  private  sector.
 Then  we  have  adopted  certain  steps  s0
 ‘thavan  individual  effort  is  aloo  included  in the  construction  of  houses.  We  in  Delb

 pore
 come  fron  outiide.  3  arm

 not  tal  of  the  addition  on  account  of
 birth  rate.  Iam  talking  about  the  sddi-
 tion  on  account

 Rofl  ig  aed
 coming  frem

 outside.  We  in  i  have  taken  up  the

 nr
 we  are  very  close  to  ful:

 He
 it.

 poe  best  pirformehcs
 in  one  of

 years  Past  go  yéars  has-been
 construction  of  about

 5०  houses  aA  a
 thick

 pect
 40

 Better  than pe
 cheat,

 s  Hi  aid  T  agter pet  eth tapers
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 are  not  sufficient.  If  we  construct  40,000 houses  cach  year  they  arc  not  going  to  be
 sufficient  to  meet  the  deimand  of  Delhiwal-
 lahs.  There  willhave  to  be  peuple  who  are
 going  to  be  without  houses.  ‘There  is
 aa  sther  exercise  which  we  are  entering  and
 orate  tae  development  of  smaller
 hoases  p-vvicliaz  counter  magnets  in  these
 sniler  towns  the  number  of  which  is
 about  qo.  Tn  s-ach  towns  where  we  have  a
 population  of  a  hundred  thousand  to  two
 hundred  thousands  we  are  providing  all
 the  counter  maenets  so  that  the  popula- tion  pressure  on  these  about  70  big  cities
 that  we  have  is  reduced.  Ido  not  want  to
 go  into  it  in  detail.  IT  was  saying  that
 xtaps  to  remove  the  scarcity  may  be  im-
 possible,  But  we  have  taken  steps  to
 provide  the  largest  possible  number  of
 houses  within  the  limited  resources  we
 have  and  |  do  not  think  that  the  hon.
 Member  will  be  able  to  make  any  further
 suggestion.  Some  hon.  Member  mentioned
 about  the  orderly  growth.  I  am  hundred
 per  centin  agreement  with  the  bon.  Mem-
 ber’s  anxiety  that  these  —  unauthorised
 constructions  should  necessarily  be  nipped in  the  bud.  That  is  very  true.  But  there
 are  some  legal  constraints  which  we  are
 trying  to  get  over.  An  exercise  is  going on  to  find  out  whether  we  can  really  make
 it  a  cognisable  offence.  But  even  if  it
 is  made  a  cognisable  offence  the  house
 cain  be  constructed  over  night.  Unfor-
 tunately  at  the  moment,  the  Municipal
 Corporation  of  Delhi  cannot  undertake demolition  unless  ét  serves  notice  under
 Sections  $43  and  344  of  the  Municipal  Act.
 So  one  week  is  enough  to  construct  a  com-
 pound  wall  and  two  rooms  which  can  be
 done  overnight  even.

 Some  hon.  Member  mentioned  about
 giving  nce

 er  piblicity  to  our  policy  in
 this  regard.  It  is  not  once,  but  many
 times,  when  this  Government  throughout
 the  period  of  (20-21  months,  has  been  mak-
 ia  bi  ,  absolutely
 mincing  no  words,  that  no  unauthorised
 construction  will  be  allowed  after  the  goth
 June  ou

 Tam  making  that  pronounce-
 ment  torlay  and  the  newspapers  will

 pal? it  tomorrow;  the  language  newspapers  will
 also  carry  this.  We  must  put  an  end  to this  lawlessness  somewhere,  we  must
 draw  a  line  somewhere.

 Some  individual  cases  were  also  men-
 tioned.  One  of  the  cases  mentioned  by Shri  Yuvraj  was  of  one  Shri  Suresh  Kumar.

 can  be  cases  where  in  spite  of  the
 stay  orders  having  been  served,  demolitions
 might  have  taken  place.  It  does  not  in-
 dicate  any  change  in  the  policy.  Our
 policy  remains  that  any  unauthorised  cons-
 truct! tion  made  after  the  goth  June,  7977  will
 not  be  allowed.  If  some

 4  ale carries  out  the  demolition  in  violation  of  the atay  order,  they  will  have  to  suffer  the  conse-

 ES  i9-t-79-  880
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 Aa  hon.  Member  made  a  mention  about
 certain  professional  cheats  who  enter  into
 sone  sort  of  wrong  activities  and  sell
 Government  land  to  people.  ‘There  has
 been  &  test  cases  of  the  sort  to  establish  that.
 One  gentleman,  an  official  of  the  D.D.A.
 was  sent  to  one  such  person;  the  fellow
 sold  him  D.D.A.  land.  In  such  cases  the
 law  will  take  its  own  course,

 There  is  one  important  thing  with  regard
 to  the  unauthorised  constructions  and  that
 is  that  the  unauthorised  constructions  and
 jMegal  encroachments  should  be  nipped in  the  bud.  I  am  hundred  per  cent  in
 agreement  with  this  and  we  are  trying  to
 evolve  some  methods.  We  have  entered
 ints  an  exercise  where  we  are  trying  to
 make  any  unauthorised  construction  as  an.
 cognizable  offence.  It  will  discourage
 unauthorised  constructions  and  illegal  en-
 croachments.

 As  far  as  this  Government  is  concerned
 we  are  determined  to  sec  that  with  the:
 available  law  today  थी  unauthorised  cons-
 tructions  whether  these  have  been  construc
 ted,  2  week,  a  month  or  two  months  back, will  have  to  be  pulled  down.

 A  suggestion  was  made  that  only  a  part of  such  q  088  may  be  demolished.  Sir, when  we  are  undertaking  the  regulariza-
 tion  of  these  495  colonies,  some  sort  of
 develupment  plans  have  to  be  undertaken.
 We  are,  however,  trying  our  best  to  cnsure
 that  all  this  regularization  is  done  without
 the  least  disturbance;  in  fact,  if  possible, without  any  disturbance.  This  is  htwever, in  relation  to  those  colonics  which
 have  to  be  regularised.  This  cannor
 be  made  applicable  in  respect  of  the  ho:  uses. which  have  come  up  unauthorisedly.

 Some  hon.  Member  mentioned  that  the
 Tughlakabad  demolitions  were  an  injustice
 to  the  people.  I  hold  the  contention  that
 if  we  are  keen  on  an  orderly  growth  in  the urban  areas,  the  only  way  of  doing  justice is  not  to  permit  lawlessness  to  grow  and
 unauthorised  construction  is  a  part  of  the
 lawlessness  which  will  have  to  be  checked. I  do  not  know,  what  the  hon.  Member. means  by  double  standards  about  the

 ulti-storeyed  buildings,  and  how he  can  draw  any  Ie’  Lam  sorry,  I
 cannot  find  any  distinction  between  ‘the
 multi-storeyed  and  other  buildings  having come  up  after  goth  June,  1977+  All  un-
 authorised  constructions  after  goth  June,
 3977  will  be  demolished.  Even  the  multi-
 storeyed  buildings  will  have  to  be  demoli-. lished  if  constructed  unauthorisedly  after
 goth  June,  1977+

 x8-z0  hrs.
 The  Lok  Sabha  then  adjourned  till  Elevew

 है  Porta
 the  Clock  on  Tuesday,  December  5,  79  १९४

 he  dy  7900  (Saka).


